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NOTE BY THE SECRETARIAT

Under Article 102 of the Charter of the United Nations every treaty and every international agree-
mcnt entered into by any Member of the United Nations after the coming into force of the Charter shall,
as soon as possible, be registered with the Secretariat and published by it. Furthermore, no party to a
treaty or intcrnational agreement subject to registration which has not been registered may invoke that
treaty or agreemcnt beforc any organ of the United Nations. The General Assembly, by resolution 97 (1),
established regulations to give effect to Article 102 of the Charter (see text of the regulations, vol. 859,
p. VIII).

The terms “treaty” and “international agreement” have not been defined either in the Charter or in
1he regulations, and the Secretariat follows the principle that it acts in accordance with the position of the
Member State submitting an instrument for registration that so far as that party is concerned the instru-
ment is a treaty or an international agreement within the meaning of Article 102. Registration of an in-
strument submitted by a Member Statc, therefore, does not imply a judgement by the Secretariat on the
nature of the instrumcnt, the status of a party or any similar question. It is the understanding of the
Secretariat that its action does not confer on the instrumcnt the status of a treaty or an international
agreement if it does not already have that status and does not confer on a party a status which it would
not otherwise have.

Unless otherwise indicated, the translations of the original texts of treaties, etc., published in this
Series have been made by the Secretariat of the United Nations.

NOTE DU SECRETARIAT

Aux tcrmes de ’Article 102 de 1a Charte des Nations Unies, tout traité ou accord international conclu
par un Membre des Nations Unies aprés l'entrée cn vigueur de la Charte sera, le plus (6t possible,
enregistré au Secrétariat et publié par lui. De plus, aucune partie a un traité ou accord international qui
aurait d étre enregistré mais ne I’a pas été ne pourra invoquer ledit traité ou accord devant un organe des
. Nations Unies. Par sa résolution 97 (1), ’Asscmblée générale a adopté un réglement desiiné & mettre en

application P'Article 102 de la Charte (voir texte du réglement, vol. 859, p. 1X).

Le terme «traité» et I'expression «accord international» n’ont été définis ni dans la Charte ni dans le
réglement, et le Secrétariat a pris comme principe de s'en tenir 2 la position adoptée a cet égard par I'Etat
Membre qui a présenté l'instrument & I'enregistrement, A savoir quc pour autant qu'il s’agit de cet Etat
comme partic contractante I'instrument constitue un traité ou un accord international au sens de I'Article
102. 11 s’ensuit quc ’enrcgistrement d’un instrument présenté par un Etat Membre n'implique, de la part
du Secrétariat, aucun jugement sur la nature de l'insirument, le statut d’'une partie ou toute autre question
similairc. Le Secrétariat considére donc que les actes qu'il pourrait étre amené a accomplir ne conférent
pas a un instrument la qualité de «traité» ou d'«accord international» si cel instrument n'a pas déja cette
qualité, et qu'ils ne conférent pas 4 une partie un statut que, par ailleurs, elle ne posséderait pas.

*

Sauf indication contraire, les traductions des textes originaux des traités, etc., publiés dans ce Recueil
ont été établies par le Secrétariat de I'Organisation des Nations Unies.
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EXCHANGE OF NOTES CON- ECHANGE DE NOTES CONS-
STITUTING AN  AGREE- TITUANT UN  ACCORD!
MENT' BETWEEN SPAIN ENTRE L’ESPAGNE ET LA
AND NORWAY ON MATTERS NORVEGE EN MATIERE DE
OF DEFENCE DEFENSE

I
[SPANISH TEXT — TEXTE ESPAGNOL]
EL MINISTRO DE DEFENSA
| Madrid, 3 de mayo de 1985

Querido Ministro:
En nuestro encuentro de hoy:

Conscientes de pertenecer a un mismo conjunto geopolitico que requiere la
existencia de buenas relaciones de amistad entre los dos paises;

Deseosos de reforzar nuestros vinculos de amistad mediante la colaboracién
en el desarrollo econémico y tecnolégico;

Interesados en reforzar nuestras relaciones en el 4mbito de los equipos de
defensa, y asimismo en funcién de la cooperacién multilateral de ambos paises en
materia de armamentos; y

Dispuestos a cooperar en el ambito de la defensa, especialmente en el terreno
del desarrollo y produccion de materiales de uso miljtar, decidimos:

1. Objeto

Promover la cooperacién y los intercambios de informacién en lo referente a
los materiales de defensa y equipos.

2. Ambito de la cooperacién

2.1. Fomentar el desarrollo de una estrecha cooperacién entre los centros
de investigacion y las industrias de armamento de los dos paises. Dicha
cooperacién podra alcanzar los equipos terrestres, navales, aéreos y aero-
espaciales, incluidos los misiles, las municiones y los componentes asociados.

2.2. Esta cooperacién tendra por objeto la investigacién, el desarrollo y la
fabricacién comin de los materiales y equipos mencionados en el parrafo anterior,
asi como la transferencia de tecnologias que permitan una estrecha cooperacién
industrial y la coproduccién de materiales y equipos destinados a las necesidades
de los dos paises, asi como la exportacnén la cual se llevaré a cabo respetando la
politica y la legislacién de ambos paises.

! Came into force on 3 May 1985, the date of the ! Entré en vigueur le 3 mai 1985, date de I'échange des
exchange of notes, in accordance with paragraph 7.1 of  notes, conformément au paragraphe 7.1 desdites notes.
the said notes.

Vol. 1429, 1-24232
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2.3. Promover el establecimiento de acuerdos entre sus respectivas
empresas referente a subcontratas, a compensaciones, a licencias de fabricacién
y transferencia de tecnologia cuando se cursen pedidos de armamentos y de
materiales por uno de los Gobiernos a las empresas del otro para el equipamiento
de sus Fuerzas Armadas. Ambos Gobiernos seguirdn atentamente, en el marco de
sus legislaciones respectivas, el cumplimiento de las obligaciones asi contraidas.

2.4. Se entenderd por ‘‘empresa’’ las sociedades o establecimientos
privados o estatales que sean de la jurisdiccién de cada pais.

2.5. Favorecer la concertacion de acuerdos especificos relativos a la
formacién de personal técnico y a la garantia de la calidad de los materiales
producidos.

3. Aplicacién

3.1. Se creard una Comisién Mixta para la Cooperaciéon Tecnolégica
e Industrial en materia de Defensa.

3.2. Esta Comisién Mixta serd responsable de examinar y supervisar el
desarrollo de esta Cooperacién. Estudiard cualquier problema que pueda
suscitarse, asi como las medidas que puedan adoptarse para su resolucién.
Considerard los pasos convenientes para mejorar la cooperacién prevista y
someter4 a los dos Ministros las conclusiones y recomendaciones a las que llegue.

3.3. La Comisién Mixta para la Cooperacién Tecnolégica e Industrial en
materia de Defensa se reunird, al menos, una vez al afo, y estara presidida por
parte espaiola por el Director General de Armamento y Material del Ministerio de
Defensa, y por parte noruega por el Director General de Material del Ministerio
de Defensa, quienes podran delegar su presidencia.

3.4. Se designaran tantos representantes y asesores a la Comisién Mixta
como se estime conveniente, pudiendo ademds convocar a quien se estime
oportuno a las sesiones de la Comisién Mixta en funcién de las materias que
pudieran tratarse.

3.5. La Comisién Mixta estara asistida permanentemente por un miembro
de cada parte de la Comisién, que actuardn como coordinadores de sus
respectivos Ministerios de Defensa.

4. Proyectos

Los proyectos de cooperacién serdn objeto, cuando sea conveniente, de
acuerdos especificos entre Gobiernos, entre 6rganos y organismos de los
respectivos Ministerios de Defensa, o entre empresas.

5. Seguridad

5.1. La informacién intercambiada para el desarrollo de la cooperacion
descrita en este documento, recibird por parte del receptor un nivel de proteccién
de seguridad equivalente a la otorgada por la organizacién de origen.

5.2. Se concluird lo antes posible, un acuerdo especifico relativo a la
protecciéon de la informacién y material clasificados transferidos bajo las
provisiones de la presente cooperacion.

6. Terceros Estados

En el caso de que la cooperacion implicase la participacién de terceros
Estados, los dos Gobiernos favorecerdn las negociaciones necesarias para que su

Vol. 1429, 1-24232
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participacién pueda efectuarse dentro del marco de la presente cooperacién y del
respeto a la politica y legislacién de cada pais.

7. Vigencia

7.1. Este acuerdo tendra una vigencia de 10 aftos, al final de los cuales se
prorrogara autométicamente por periodos sucesivos de dos afos, al menos que
por acuerdo miituo se decida de otro modo. Entrara en vigor el dia de la fecha.

7.2. Este acuerdo podra ser denunciado unilateralmente, teniendo efecto
dicha denuncia seis meses después de su notificacién escrita. Las respon-
sabilidades relativas a la proteccién de informacién clasificada transferida en el

ambito de esta cooperacion seguird vigente en caso de denuncia.

7.3.
los problemas pendientes.

En caso de denuncia se mantendran consultas para la mejor solucién de

7.4. Los acuerdos especificos que se hayan firmado en virtud de esta
cooperacion, bien sea entre organismos estatales o empresas privadas, con o sin la
participacion de terceros, seguirdn vigentes hasta su expiracion.

Reciba un cordial saludo,

Excmo. Sr. D. Anders C. Sjaastad
Ministro de Defensa de Noruega
Oslo

- [TRANSLATION]
MINISTER OF DEFENCE

Madrid, 3 May 1985
Sir:
At our meeting today,

Mindful of belonging to a single geo-
political system which requires good
and friendly relations between our two
countries,

Desiring to strengthen our ties of
friendship by means of cooperation
in economic and technological devel-
opment,

Interested in strengthening our rela-
tions in the field of defence equipment
and in respect of multilateral coopera-
tion involving both countries in the area
of armaments, and
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NARcfS SERRA I SERRA

[TRADUCTION]
LE MINISTRE DE LA DEFENSE

Madrid, le 3 mai 1985

Monsieur le Ministre,

Au cours de notre entretien de ce
jour,

Conscients d’appartenir 2 un méme
ensemble géopolitiqgue qui exige I’exis-
tence de bonnes relations amicales entre
nos deux pays,

Désireux de renforcer nos liens
d’amitié grace a la collaboration en ma-
tiere de développement économique et
technique,

Souhaitant renforcer nos relations
dans le domaine des équipements défen-
sifs, et en fonction de la coopération
multilatérale des deux pays en matiere
d’armements, et
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Willing to co-operate in the field of
defence, especially in the area of the
development and production of military
matériel we decided:

1. Purpose

To promote cooperation and exchan-
ges of information with regard to de-
fence matériel and equipment.

2. Scope of cooperation

2.1. To foster the development of
close cooperation between the research
centres and arms industries of the two
countries. Such cooperation may in-
clude land, sea, air and aerospace equip-
ment, including missiles, munitions and
related components.

2.2. The purpose of the cooperation
is jointly to research, develop and man-
ufacture the matériel and equipment
referred to in the preceding paragraph
and to transfer technology which would
make for close industrial cooperation
and the joint production of matériel
and equipment both to meet the needs of
the two countries and for export. Such
export shall be in compliance with the
policies and legislation of both coun-
tries.

2.3. To promote the establishment,
between their respective enterprises, of
agreements concerning subcontracting,
compensation, manufacturing licences

- and technology transfers in connection
with orders placed by the Government
of one Party with the enterprises of the
other Party for weapons and matériel
for its armed forces. The two Govern-
ments shall, within the framework of
their respective laws, monitor closely
the implementation of the contracts thus
concluded.

2.4. ‘“‘Enterprise’’ shall mean the
private or State firms or establishments
under the jurisdiction of each country.

Préts a coopérer dans le domaine dela
défense, particuli¢rement en matiére de .
développement et de production de ma-
tériels militaires, nous avons décidé :

1. Objet

Promouvoir la coopération et les
échanges de renseignements en ce qui
concerne les matériels défensifs et les
équipements.

2. Portée de la coopération

2.1. Stimuler I’instauration d’une
coopération étroite entre les centres de
recherche et les industries d’armements
des deux pays. Cette coopération peut
s’étendre aux équipements terrestres,
navals, aériens et aérospatiaux, y com-
pris les missiles, les munitions et les
composants associés.

2.2. Cette coopération aura pour
objet la recherche, la mise au point et
la fabrication en commun des matériels
et équipements visés au paragraphe ci-
dessus, ainsi que le transfert de tech-
nologies qui permette une étroite coopé-
ration industrielle et la coproduction de
matériels et d’équipements destinés a
répondre aux besoins des deux pays et a
ceux de I’exportation, qui doit s’effec-
tuer dans le respect de la politique et de
la 1égislation des deux pays.

2.3. Favoriser la conclusion d’ac-
cords entre les entreprises respectives
des deux pays en matiére de sous-trai-
tance, de compensation, de licence de
fabrication et de transfert de technolo-
gies a l'occasion de commandes d’ar-
mements et de matériel par 'un des
gouvernements aux entreprises de 1’au-
tre en vue de I’équipement de ses forces
armées. Les deux gouvernements sui-
vront attentivement, dans le cadre de
leurs législations respectives, I’exécu-
tion des engagements ainsi conclus.

2.4. Le terme « entreprise » dési-
gne les sociétés ou établissements pri-
vés ou publics relevant de la juridiction
de chaque pays.

Vol. 1429, 1-24232
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2.5. To promote the conclusion of
specific agreements on the training
of technical personnel and guarantees of
the quality of the matériel manufactured
under this Agreement.

3. Implementation

3.1. A Mixed Commission shall be
established for technological and indus-
trial co-operation in matters relating to
defence.

3.2. This Mixed Commission shall
consider and supervise the development
of such cooperation. It shall study any
problem which may arise and the meas-
ures which may be taken to resolve it. It
shall consider appropriate steps for im-
proving the cooperation provided for in
this Agreement and shall submit its con-
clusions and recommendations to the
two Ministers.

3.3. The Mixed Commission for
technological and industrial coopera-
tion in matters relating to defence shall
meet at least once a year and shall be
presided over by the Director-General
of Armaments and Matériel of the Min-
istry of Defence, for the Spanish side,
and by the Director-General of Matériel
of the Ministry of Defence, for the Nor-
wegian side, who may delegate their
functions.

3.4. As many representatives and
advisors shall be appointed to the Mixed
Commission as is deemed appropriate.
In addition, anyone whose presence
might be deemed expedient may be in-
vited to attend the meetings of the
Mixed Commission depending on the
matters to be discussed.

3.5. Each Party shall be represented
on the Mixed Commission by a perma-
nent member. These members shall
serve as co-ordinators for their respec-
tive Ministries of Defence.

4. Projects

Co-operation projects shall be dealt
with, where appropriate, in special
agreements between the Governments,
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2.5. Favoriser la négociation d’ac-
cords spécifiques relatifs a la formation
de personnel technique et a la garantie
de la qualité des matériels produits.

3. Application

3.1. Une Commission mixte sera
constituée pour la coopération techni-
que et industrielle en matiére de dé-
fense.

3.2. Cette Commission mixte sera
chargée d’étudier et de surveiller le
déroulement de ladite coopération. Elle
étudiera tout probléme susceptible de se
poser, ainsi que les mesures a prendre
pour le résoudre. Elle examinera les
moyens d’améliorer la coopération pré-
vue et soumettra aux deux Ministres ses
conclusions et recommandations.

3.3. La Commission mixte pour la
coopération technique et industrielle en
mati¢re de défense se réunit au moins
une fois par an et est présidée, pour
I’Espagne, par le Directeur général de
I’armement et du matériel du Ministére
de la défense et, pour la Norvége, par le
Directeur général du matériel du Minis-
tére de la défense, qui pourront déléguer
leurs fonctions de président.

3.4. La Commission mixte com-
prend le nombre de représentants et de
conseillers jugé utile et peut en outre
convoquer a ses sessions les personnes
appropriées en fonction des questions a
traiter.

3.5. La Commission mixte est ré-
gulié¢rement assistée d’'un membre de
chacune de ses parties, qui font fonction
de coordonnateurs pour leur Ministére
de la défense respectif.

4. Projets

Les projets de coopération feront,
le cas échéant, I'objet d’accords spé-
cifiques entre gouvernements, entre
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between organs and agencies of the re-
spective Ministries of Defence, or be-
tween enterprises.

5. Security

5.1. Information exchanged for the
purpose of developing cooperation as
described in this Agreement shall be
accorded a level of security by the re-
ceiving agency equivalent to that ac-
corded by the originating agency.

5.2. A specific agreement shall be
concluded as soon as possible con-
cerning the protection of classified in-
formation and matériel transferred pur-
suant to this Agreement.

6. Third countries

In the event that cooperation entails
the participation of third countries, the
two Governments shall facilitate the
negotiations necessary for their par-
ticipation within the framework of the
cooperation provided for in this Agree-
ment and in compliance with the pol-
icies and laws of each country.

7. Duration

7.1. This Agreement shall be valid
for 10 years, after which it shall be
automatically renewed for successive
periods of two years, unless otherwise
decided by mutual agreement. It shall
enter into force on today’s date.

7.2. This Agreement may be uni-
laterally denounced. Such denunciation
shall become effective six months after
written notification thereof. In the event
of denunciation, the obligations relating
to the protection of classified informa-
tion transferred under this Agreement
shall remain in force.

7.3. In the event of denunciation,
consultations shall continue with a view
to achieving the best resolution of out-

" standing problems.

7.4. The specific agreements signed
pursuant to this Agreement between

organes et organismes des Ministéres de
la défense respectifs ou entre entre-
prises.

5. Sécurité

5.1. Les renseignements échangés
pour faciliter la coopération décrite au
présent document feront ’objet, de la
part du destinataire, de la méme protec-
tion de sécurité que de la part de I’orga-
nisme d’origine.

5.2. Un accord spécifique sera con-
clu le plus tot possible au sujet de la
protection des renseignements et do-
cuments confidentiels communiqués en
vertu des dispositions de la présente
coopération.

6. Etats tiers

Dans le cas ou la coopération impli-
que la participation d’Etats tiers, les
deux gouvernements facilitent les né-
gociations nécessaires pour que leur
participation puisse s’effectuer dans le
cadre de la coopération visée et du res-
pect de la politique et de la législation de
chaque pays.

7. Durée

7.1. Le présent accord demeurera
en vigueur pendant 10 années, au bout
desquelles il sera automatiquement
prolongé pour des périodes successives
de deux ans, a moins qu’il n’en soit con-
venu autrement d’'un commun accord. Il
entre en vigueur a la date de ce jour.

7.2. Le présent accord peut étre
dénoncé unilatéralement, ladite dénon-
ciation prenant effet six mois aprés sa
notification écrite. Les responsabilités
relatives a la protection des renseigne-
ments confidentiels communiqués dans
le cadre de la coopération subsisteront
en cas de dénonciation.

7.3. En cas de dénonciation, des
consultations se tiendront afin de
résoudre au mieux les problemes en
suspens.

7.4. Les accords spécifiques con-
clus en vertu de la coopération, que ce
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State agencies or private enterprises,

with or without the participation of third -

countries, shall remain in force until
their expiration.

Accept, Sir, etc.

NARCIS SERRA i SERRA

His Excellency

Mr. Anders C. Sjaastad
Minister of Defence of Norway
Oslo

soit entre organismes publics ou entre-
prises privées, avec ou sans la participa-
tion de tiers, demeureront en vigueur
jusqu’a leur expiration.

Veuillez agréer, Monsieur le Minis-
tre, etc.

NARCfS SERRA 1 SERRA

Son Excellence
Monsieur Anders C. Sjaastad
(I\)/Iinistre de la défense de la Norvége
slo

[NORWEGIAN TEXT — TEXTE NORVEGIEN]

FORSVARSDEPARTEMENTET

Kjare Minister,

Madrid, 3. mai 1985

Jeg takker for Deres brev av i dag, som pa norsk lyder som fglger:

I vissheten om 4 tilhgre det samme geopolitiske omradet, som krever
gode og vennskapelige forbindelser mellom de to land;

Med ¢gnske om & styrke vare vennskapsband gjennom samarbeid for

gkonomisk og teknologisk utvikling;

Interesserte i a styrke vare forbindelser nir det gjelder forsvarsmateriell,
og ogsi i lys av begge lands felles multilaterale samarbeide vedrgrende fors-

varsmateriell,

Og rede til & samarbeide i forsvarsspgrsmal, med sarlig henblikk pa
utvikling og produksjon av materiell til militert bruk,

Har vi pa vart mgte idag besluttet fglgende:

1. Malsetting

Fremme samarbeid og utveksling av informasjon i forbindelse med fors-

varsmateriell og utstyr.
2. Samarbeidets rekkevidde
2.1

Fremme utviklingen av et nert samarbeid mellom forskningssentra

og forsvarsindustrien i de to land. Samarbeidet kan omfatte har-, sjgforsvars-,
luftforsvars- og romfartsutstyr, innbefattet rakettvipen, ammunisjon og til-

hgrende kompnenter.

2.2. Dette samarbeid skal ha til formél & legge forholdene til rette for
felles forskning, utvikling og produksjon av det materiell og utstyr som nevnes i
foranstdende paragraf, sa vel som overfgring av teknologi med henblikk pa et
nart industrielt samarbeid og samproduksjon av materiell og utstyr som de to
land har behov for, samt for eksport, som skal skje i overensstemmelse med de

to lands politikk og lovgivning.

Vol. 1429, 1-24232
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2.3. Oppmuntre til opprettelse av avtaler mellom firmaer i de to land i
forbindelse med underentrepriser, vederlag, produksjonslisenser og overfg-
ring av teknologi ved vipeneller materiellbestillinger fra en av de to regjeringer
hos den annen regjerings firmaer, nar bestillingen gjelder utstyr til deres
respektive vepnede styrker. De to regjeringer skal, innenfor rammen av sine
respektive lovgivninger, ngye overvike at slike avtaler blir overholdt.

2.4. Med ‘“‘firmaer’’ skal forstdes de private eller statlige selskap eller
firmaer som er underlagt hvert av de to lands lovgivning.

2.5. Oppmuntre til opprettelse av s@ravtaler i forbindelse med oppla-
ring av teknisk personell og til kvalitetssikring av produsert materiell.

3. Gjennomfgring

3.1. Det skal opprettes en blandet komité for teknologisk og industrielt
forsvarssamarbeid.

3.2. Denne komitéen skal vere ansvarlig for kontroll og overvaking av
samarbeidets utvikling. Den skal studere ethvert problem som métte oppsta,
samt ta stilling til de skritt som blir tatt for & lgse slike problem. Den skal
vurdere ngdvendige tiltak for 4 bedre samarbeidet, samt legge frem for de to
ministre de konklusjoner og anbefalinger den matte komme frem til.

3.3. Den blandede komité for teknologisk og industrielt forsvarssamar-
beid skal mgtes minst en gang i aret, og den skal pd spansk side ledes av
Generaldirektgren for forsvarsmateriell i Forsvarsministeriet, og pa norsk side
av Sjefen for materiellavdelingen i Forsvarsdepartementet, som begge kan
delegere sitt formannsskap.

3.4. Det skal til komitéen oppnevnes det antall representanter og rad-
givere som ansees passende, og det skal ogsa kunne innkalles de personer man
métte finne gnskelig til komitéens meter, alt etter de spgrsmal som skal opp til
behandling.

3.5. Denblandede komité skal til enhver tid vere betjent av et spansk og
et norsk medlem, som skal fungere som koordinatorer i sine respektive fors-
varsministerier. '

4. Prosjekter

Samarbeidsprosjektene skal, nér det finnes gnskelig, gjgres til gijenstand
for spesifikke avtaler mellom regjeringer, mellom de respektive forsvarsminis-
teriers underlagte organer eller organismer, eller mellom firmaer.

5. Sikkerhet

5.1. Informasjon som blir utvekslet for 4 fremme det samarbeid som
beskrives i dette dokument, skal av mottageren gis den samme grad av sikker-
hetsbeskyttelse som den informasjonens opphavsmann har gitt den.

5.2. Det skal snarest mulig opprettes en spesifikk avtale vedrgrende
beskyttelse av klassifisert forsvarsmateriell og informasjon, utvekslet innenfor
rammen av dette samarbeidets bestemmelser.

6. Tredje land

I tilfelle samarbeidet métte innbefatte medvirkning av tredje land, skal de
to regjeringer legge alt til rette for ngdvendige forhandlinger for at en slik
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medvirkning skal kunne skje innenfor rammen av denne avtale og i overens-
stemmelse med hvert lands politikk og lovgivning.

7. Gyldighet

7.1. Denne avtalen skal gjelde i 10 r, og skal deretter automatisk forlen-
ges for to 4r av gangen, om det ikke etter felles overenskomst blir bestemt noe
annet. Den vil tre i kraft fra i dag.

7.2. Avtalen kan unilateralt bringes til opphgr; som da skal tre i kraft
seks maneder etter at et slikt opphgr er blitt skriftlig meddelt. Ansvarsforhol-
det nar det gjelder beskyttelse av klassifisert informasjon som er blitt utvekslet
innenfor rammen av denne samarbeidsavtalen, skal fortsatt gjelde i tilfelle

opphgr av avtalen.
7.3.

I tilfelle opphgr av avtalen, skal det bli holdt konsultasjoner med

henblikk pa & finne en best mulig lgsning pa ikke Igste problemer.

7.4. De spesifikke avtaler som er blitt undertegnet i kraft av denne
samarbeidsavtalen, det vaere seg mellom statlige organer eller private firmaer,
med eller uten medvirkning av tredje parter, skal gjelde til den dato de

utlgper.”’
Med vennlig hilsen,

[Signed — Signé]
ANDERS C. SJIAASTAD

Hans Eksellense Herr Narcis Serra i Serra

Spanias Forsvarsminister
Madrid

[TRANSLATION]
MINISTRY OF DEFENCE
Madrid, 3 May 1985

Sir,

Thank you for your letter of today’s
date, which in Norwegian reads as
follows:

[See note I]

Accept, Sir, etc.

[Signed]
ANDERS C. SIAASTAD

His Excellency

Mr. Narcis Serra i Serra
Minister of Defence of Spain
Madrid
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[TraADUCTION]
MINISTERE DE LA DEFENSE

Madrid, le 3 mai 1985

Monsieur le Ministre,

J’ai I’honneur d’accuser réception de
votre note de ce jour qui se lit comme
suit :

[Voir note 1)

Veuillez agréer, Monsieur le Minis-
tre, etc.

[Signé]
ANDERS C. SIAASTAD
Son Excellence
M. Narcis Serra i Serra

Ministre de la défense de I’Espagne
Madrid
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[SPANISH TEXT — TEXTE ESPAGNOL]

ACUERDO MARCO DE COOPERACION ECONOMICA ENTRE EL
GOBIERNO DE ESPANA Y EL GOBIERNO DE LA REPUBLICA
ARGELINA DEMOCRATICA Y POPULAR

El Gobierno de Espaiia y el Gobierno de la Republica Argelina Democrética y
Popular,

En el espiritu de amistad y cooperacién que une a los dos paises y deseosos
de desarrollar en su mutuo beneficio la cooperacién econémica e industrial entre
los dos paises,

De acuerdo con su voluntad de establecer una cooperacion global concebida
desde una perspectiva a medio y largo plazo, de mejorar la calidad de sus
relaciones y de intensificarlas,

Deseosos de plasmar en sus relaciones de cooperacién los objetivos comunes
a ambas Partes para la puesta en marcha de un Nuevo Orden Econémico
Internacional.

Han convenido lo siguiente:

Articulo 1. Los dos Gobiernos inscribiran su cooperacién en una perspec-
tiva a medio y largo plazo, en el marco de un contexto global con vitas a
intensificar y diversificar sus relaciones econémicas.

Articulo 2. Esta cooperacion se orientard a mejorar y reforzar el potencial
econémico de cada uno de los dos paises, especialmente en lo referente a los
medios respectivos de concepcién, produccion y realizacién.

Articulo 3. Las dos Partes veleran para que toda accién de cooperacién se
integre en las prioridades y objetivos de las politicas econdmicas de cada uno de
los dos paises.

Articulo 4. Toda accién de cooperacion se orientar4 a reforzar los objetivos
de diversificacion y desarrollo dindmico y armonioso de las relaciones en todos
los campos.

Articulo 5. Toda accién de cooperacién que lo requiera velara por integrar
de manera especifica la transferencia, el conocimiento y la innovacién tec-
nologicas.

Los dos Gobiernos tamoran las medidas de impulso, apoyo y estimulo que
sirvan para favorecer las mejores condiciones de transferencia de tecnologfa.

La cooperacién entre los dos paises y entre los Organismos de los dos paises,
en todas sus modalidades, se inscribira en los objetivos a medio y largo plazo de la
cooperacion global.

Para ello, ambas Partes velaran, por los medios apropiados, para asegurar
una articulacién eficaz y la coherencia necesaria entre las diferentes formas de la
cooperacion.

Articulo 6. Las dos Partes favorecerdn acciones especificas dirigidas a
fomentar la cooperacién entre pequefias y medianas empresas y estimularédn la
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multiplicacién de intercambios y contactos institucionales asi como la creacién de
estructuras apropiadas cuando ello fuera necesario.

Articulo 7. Con vistas a asegurar un desarrollo duradero y armonioso de su
cooperaciéon, los dos Gobiernos tratarin de favorecer que las operaciones
emprendidas en comiin sean llevadas a su término, en conformidad con los
principios y objetivos fijados en el presente Acuerdo.

Para ello, los dos Gobiernos utilizardn su influencia y sus buenos oficios para
favorecer el respeto de los compromisos contractuales que hayan suscrito las
empresas de ambos paises en el marco de sus relaciones.

Para este fin, los dos Gobiernos actuar4n para facilitar el arreglo amigable de
las diferencias que puedan surgir entre los agentes econémicos con motivo de la
ejecucion de los contratos, y se esforzaran por vislumbrar en comin soluciones
. que permitan a los agentes econémicos cumplir sus compromisos y resolver asi
sus diferencias.

Articulo 8. Con vistas a fomentar la cooperacién entre los dos paises, las
dos Partes precisardn los sectores prioritarios, aunque no exclusivos, de la
cooperacién bilateral, de acuerdo con los objetivos y prioridades econémicas de
cada uno de los dos paises.

Articulo 9. Las dos Partes convienen examinar las posibilidades de nuevas
formas de cooperacion, especialmente favorecer la creacion de Sociedades de
Economia Mixta, entre los agentes econémicos de los dos paises que operen tanto
en cada uno de los dos paises como en paises terceros.

Articulo 10. Las dos Partes convienen que las cuestiones relativas al
transporte de mercancias serin objeto, de resultar necesario, de arreglos a
concluir entre las Autoridades competentes de los dos paises.

Articulo 11. Las dos Partes convienen la instauracién de una cooperacién
entre sus organismos respectivos de comercio exterior, el Instituto Nacional de
Fomento de la Exportacién (INFE) y el Centro Nacional de Comercio Exterior
(CNCE).

Articulo 12. Las dos Partes convienen que la cooperacién financiera a
medio y largo plazo es fundamental para el desarrollo de las relaciones
econdémicas entre los dos paises y se comprometen a examinar las posibilidades de
mejorar las condiciones de financiacion con vistas a favorecer el desarrollo de su
cooperacién econémica, de acuerdo con sus legislaciones respectivas.

Articulo 13. El Comité Mixto encargado del seguimiento de la aplicacién
del presente Acuerdo, examinard los problemas resultantes de su ejecucién,
estudiar4 las soluciones apropiadas y se reunir4 en el marco de la Comisién Mixta
establecida por el Protocolo de 11 de Mayo de 1983.

Articulo 14. Toda diferencia resultante de la interpretacién o aplicacion del
presente Acuerdo serd resuelta de comiin acuerdo entre los dos Gobiernos.

Articulo 15. A) El presente Acuerdo entrard en vigor en la fecha en que
las Partes contratantes se comuniquen mutuamente la conclusion de los tramites
previstos en sus legislaciones respectivas.

B) El presente Acuerdo permaneceré en vigor por un periodo de cinco afos.
Sera renovado por técita reconduccion salvo denuncia de una de las dos Partes
contratantes con un preaviso de seis meses antes de la fecha de expiracién.
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C) La expiracién del presente Acuerdo no prejuzgari la realizacién de los
proyectos iniciados durante el periodo de validez del presente Acuerdo.

HecHO en Madrid el 3 de Julio de 1985, en lenguas &rabe, francesa y
espaiiola, dando los tres textos igualmente fe.

Por el Gobierno Por el Gobierno
de la Republica Argelina de Espaia: .
Democritica y Popular:
[Signed — Signé) [Signed — Signé)
AHMED TALEB IBRAHINI FERNANDO MORAN L6PEZ
Miembro del Buré Politico Ministro de Asuntos Exteriores

del Partido F.L.N.
Ministro de Asuntos Exteriores
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ACCORD-CADRE' DE COOPERATION ECONOMIQUE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE ALGERIENNE DE-
MOCRATIQUE ET POPULAIRE ET LE GOUVERNEMENT
D’'ESPAGNE

Le Gouvernement de la République Algérienne Démocratique et Populaire et
le Gouvernement d’Espagne,

Dans I’esprit d’amitié et de coopération qui unit les deux pays et désireux de
.développer a leur avantage réciproque la coopération économique et industrielle
entre les deux pays,

Conformément a leur volonté de mettre en ceuvre une coopération globale
congue dans une perspective 3 moyen et long terme, d’améliorer la qualité de
leurs relations et de les intensifier,

Soucieux de traduire dans leurs rapports de coopération les objectifs
communs aux deux Parties pour la mise en ceuvre d’'un Nouvel Ordre Economique
International,

Sont convenus de ce qui suit :

Article 17. Les deux Gouvernements inscriront leur coopération dans une
perspective 3 moyen et A long terme, dans le cadre d’une approche globale dans le
but d’intensifier et diversifier leurs relations économiques.

Article 2. Cette coopération visera a améliorer et a renforcer le potentiel
économique de chacun des deux pays, notamment au niveau des moyens
respectifs de conception, de production et de réalisation.

Article 3. Les deux Parties veilleront a ce que toute action de coopération
s’intégre dans les priorités et objectifs des politiques économiques de chacun des
deux pays.

Article 4. Toute action de coopération visera a renforcer les objectifs de
diversification et de développement dynamique et harmonieux des relations dans
tous les domaines.

Article 5. Toute action de coopération qui le requiert veillera a intégrer
d’une maniére spécifique le transfert, la maitrise et I'innovation technologiques.

Les deux Gouvernements prendront des mesures d’incitation, de soutien et
d’encouragement de nature a favoriser les meilleures conditions de transfert de
technologie.

La coopération entre les deux pays et entre les organismes des deux pays,
dans toutes ses formes, s’inscrira dans les objectifs 2 moyen et long terme de la
coopération globale.

A cette fin, les deux Parties veilleront, par des moyens appropriés, a assurer
une articulation efficace et la cohérence nécessaire entre les différentes formes de
la coopération.

! Entré en vigueur le 20 avril 1986, date de la derni¢re des notifications (effectuées les 7 janvier et 20 avril 1986)
par lesquelles les Parties contractantes se sont informées de I'accomplissement des procédures prévues par leurs
législations respectives, conformément a I'alinéa A de I'article 15.
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Article 6. Les deux Parties favoriseront des actions spécifiques afin de
promouvoir la coopération entre petites et moyennes entreprises et encourageront
la multiplication des échanges et contacts institutionnels ainsi que la création de
structures appropriées en tant que de besoin.

Article 7. En vue d’assurer un développement durable et harmonieux de
leur coopération, les deux Gouvernements veilleront a favoriser que les
opérations engagées en commun soient menées a leur terme, conformément aux
principes et objectifs arrétés dans le présent Accord.

A cet effet les deux Gouvernements useront de leur influence et de leurs bons
offices pour favoriser le respect des engagements contractuels auxquels auront
souscrit les entreprises des deux pays dans le cadre de leurs relations.

A cette fin, les deux Gouvernements ceuvreront pour faciliter le réglement a
I’amiable des différends qui pourraient surgir entre les opérateurs économiques
lors de P’exécution de contrats, et s’efforceront de dégager en commun des
solutions permettant aux opérateurs économiques d’honorer leurs engagements et
de résoudre ainsi leurs différends.

Article 8. Afin de promouvoir la coopération entre les deux pays, les deux
Partics désigneront les secteurs prioritaires, bien que non-exclusifs, de la
coopération bilatérale conformément aux objectifs et priorités économiques de
chacun des deux pays.

Article 9. Les deux Parties conviennent d’examiner les possibilités de
nouvelles formes de coopération, notamment favoriser la création de Sociétés
d’Economie Mixte entre les agents économiques des deux pays opérant tant dans
chacun des deux pays que dans des pays tiers.

Article 10. Les deux Parties sont convenues que les questions relatives au
transport de marchandises feront I’objet, si nécessaire, d’arrangements a conclure
entre les Autorités compétentes des deux pays.

Article 11. Les deux Parties conviennent de I’instauration d’une coopéra-
tion entre leurs organismes respectifs de commerce extérieur, I'Institut National
pour la Promotion des Exportations (INFE) et le Centre National du Commerce
Extérieur (CNCE).

Article 12. Les deux Parties conviennent que la coopération financiére a
moyen et long terme est fondamentale pour le développement des relations
économiques entre les deux pays et s’engagent 4 examiner les possibilités
d’amélioration des conditions de financement de nature a favoriser le dévelop-
pement de leur coopération économique, conformément & leurs législations
respectives.

Article 13. Le Comité Mixte chargé du suivi de I’application du présent
Accord, examinera les probléemes découlant de son exécution, étudiera les
solutions appropriées et se réunira dans le cadre de la Commission Mixte établie
par le Protocole du 11 mai 1983.

Article 14. Tout différend inhérent a ’interprétation ou a I’application du
présent Accord sera réglé, d’'un commun accord, entre les deux Gouvernements.

Article I5.  A) Le présent Accord entrera en vigueur a la date a laquelle les
parties contractantes se seront mutuellement communiquées I’accomplissement
des procédures prévues par leurs législations respectives.
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B) Le présent Accord restera en vigueur pour une période de cinq ans. Il
sera renouvelé par tacite reconduction sauf dénonciation d’une des deux Parties
contractantes avec un préavis de six mois avant la date d’échéance.

C) L’échéance du présent Accord ne préjugera pas de la mise en ceuvre des
projets déja engagés pendant la période de validité dudit Accord.

FAIT 4 Madrid le 3 juillet 1985, en langues arabe, frangaise et espagnole,
chacun des trois textes faisant également foi.

Pour le Gouvémement Pour le Gouvernement
de I’Espagne : de la République Algérienne
Démocratique et Populaire :
(Signé] [Signé]
FERNANDO MORAN LOPEZ AHMED TALEB IBRAHINI
Ministre des Affaires Etrangeres Membre du Bureau Politique
du Parti F.L.N.

Ministre des Affaires Etrangéres
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[TRANSLATION — TRADUCTION]

BASIC AGREEMENT' ON ECONOMIC COOPERATION BETWEEN
THE GOVERNMENT OF SPAIN AND THE GOVERNMENT OF
THE PEOPLE’S DEMOCRATIC REPUBLIC OF ALGERIA

The Government of Spain and the Government of the People’s Democratic
Republic of Algeria,

In the spirit of friendship and cooperation which unites the two countries and
wishing, to their mutual advantage, to develop economic and industrial cooper-
ation between them,

In accordance with their wish to initiate comprehensive cooperation over the
medium and long term so as to enhance and intensify their relations,

Wishing to reflect in their co-operative relations the objectives common to
both Parties for the establishment of a new international economic order,

Have agreed as follows:

Article 1. The two Governments shall co-operate over the medium and long
term within the context of a comprehensive approach, with a view to intensifying
and diversifying their economic relations,

Article 2. Such cooperation shall be designed to improve and strengthen the
economic potential of each of the two countries, particularly with respect to the
means of conception, production and implementation of projects.

Article 3. The two Parties shall ensure that all cooperation activities are
integrated with the priorities and objectives established under the economic
policies of each country.

Article 4. All cooperation activities shall be designed to promote the
diversification and dynamic and harmonious development of relations in all
spheres.

Article 5. Where appropriate, cooperation activities shall specifically
ensure the integration of transfers of technology, and of technological expertise
and innovations.

The two Governments shall take measures to give impetus, support and
encouragement designed to promote optimum conditions for the transfer of
technology.

Every aspect of cooperation between the two countries and between agencies
in the two countries shall be reflected in medium and long-term comprehensive
cooperation objectives.

To that end the two Parties shall ensure, by appropriate means, that there is
effective linkage and the requisite coherence between the various forms of
cooperation.

! Came into force on 20 April 1986, the date of the last of the notifications (effected on 7 January and 20 April
1986) by which the Contracting Parties informed each other of the completion of the formalities required by their
respective legislation, in accordance with articlc 15 (A).

Vol. 1429, 1-24233



26 United Nations — Treaty Series e Nations Unies — Recueil des Traités 1986

Article 6. The two Parties shall encourage specific activities designed to
promote cooperation between small and medium-sized enterprises, and shall
encourage the development of institutional exchanges and contacts as well as the
necessary establishment of appropriate structures.

Article 7. With a view to ensuring the lasting and harmonious development
of cooperation between them, the two Governments shall endeavour to ensure
that activities which are undertaken jointly are completed, in accordance with the
principles and objectives laid down in this Agreement.

For that purpose, the two Governments shall use their influence and their
good offices to encourage compliance with the contractual commitments
undertaken by enterprises of the two countries in the context of relations between
them.

To that end, the two Governments shall endeavour to facilitate the friendly
settlement of any differences that may arise between economic agents with regard
to the execution of contracts, and shall seek to devise joint solutions that will
enable economic agents to discharge their obligations and thus resolve their
differences.

Article 8. With a view to promoting cooperation between the two countries,
the two Parties shall specify priority, but not exclusive, sectors of bilateral
cooperation, in accordance with the objectives and economic priorities of each
country.

Article 9. The two Parties agree to consider the possibilities of new forms of
cooperation, and, in particular, to encourage the formation of mixed investment
companies between the economic agents of the two countries operating in each
of the two countries as well as in third countries.

Article 10. The two Parties agree that questions relating to the transport of
goods shall, where necessary, be the subject of agreements to be concluded
between the competent authorities of the two countries.

Article 11. The two Parties agree to initiate cooperation between their
respective foreign trade agencies, the National Institute for the Promotion of
Exports (INFE) and the National Centre for Foreign Trade (CNCE).

Article 12. The two Parties agree that medium and long-term financial
cooperation is essential to the development of economic relations between the
two countries and undertake to review the prospects for improving the terms
of financing with a vicw to promoting the development of their economic
cooperation, in accordance with the legislation of their respective countries.

Article 13. The Joint Committee responsible for monitoring the implemen-
tation of this Agreement shall examine the problems arising from its execution,
consider appropriate solutions and meet under the aegis of the Joint Commission
established under the Protocol of 11 May 1983.

Article 14. Any dispute arising over the interpretation or implementation of
this Agreement shall be resolved by the two Governments by common agreement,

Article 15. (A) This Agreement shall enter into force on the date on which
the Contracting Parties inform each other that they have completed the formalities
required under the legislation of their respective countries.
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(B) This Agreement shall remain in force for a period of five years. It shall
be renewed by tacit agreement unless it is denounced by one of the Contracting
Parties at least six months prior to the date of expiry.

(C) The expiry of this Agreement shall not affect the execution of projects
initiated during the period in which it was in force.

DoNE at Madrid on 3 July 1985, in the Arabic, French and Spanish languages,
the three texts being equally authentic.

For the Government For the Government
of the People’s Democratic Republic of Spain:
of Algeria:
[Signed] [Signed]
AHMED TALEB IBRAHINI FERNANDO MORAN L6PEZ
Member of the Political Bureau Minister for Foreign Affairs

of the FLN Party
Minister for Foreign Affairs
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FRANCE
and
SENEGAL

Convention on procedures for the transfer of DCAN to the
Senegalese State. Signed at Dakar on 26 Octoher 1979

Authentic text: French.
Registered by France on 26 June 1986.

FRANCE
et
SENEGAL

Convention sur les modalités de transfert de la DCAN a
PEtat sénégalais. Signée a Dakar le 26 octohre 1979

Texte authentique : frangais.

Enregistrée par la France le 26 juin 1986.
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CONVENTION' ENTRE LE GOUVERNEMENT DE LA REPU-
BLIQUE DU SENEGAL ET LE GOUVERNEMENT DE LA
REPUBLIQUE FRANQAISE SURLES MODALITES DE TRANS-
FERT DE LA DCAN A L’ETAT SENEGALAIS

A la suite des travaux effectués par la Commission bipartite instituée par la
Convention franco-sénégalaise du 29 mars 1974’ et notamment des propositions
relatives aux modalités de transfert de la DCAN présentées a I'issue de la réunion
a Dakar de cette Commission les 5 et 6 mars 1979,

Le Gouvernement de la République du Sénégal et le Gouvernement de la
République Frangaise,

Soucieux de renforcer la coopération entre les deux pays dans un secteur
essentiel pour le développement de I’économie sénégalaise,

Sont convenus de ce qui suit :

Article premier. L’'Etat frangais remettra le premier janvier 1980 a I’Etat
sénégalais, qui accepte, les moyens de production et les droits et obligations
contractuels de la Direction des Constructions et Armes Navales (DCAN) de
Dakar, qui, 4 la méme date, disparaitra en tant qu’établissement public frangais.

Article 2. Les modalités de ce transfert font I’objet des articles suivants qui
portent :

— sur la dévolution des biens,
— sur le personnel et la formation,

— sur les relations des marines frangaise et sénégalaise avec la société DAKAR-
MARINE 3 laquelle I’Etat sénégalais confiera I’exploitation des installations
remises par la DCAN.

SECTION 1. DEVOLUTION DES BIENS

Article 3. Le transfert de propriété des biens immobiliers déja effectué par
la Convention franco-sénégalaise du 29 mars 1974 fait I’objet d’un proces-verbal
comportant la liste des biens transférés.

Le transfert de la gestion de ces biens interviendra globalement le 1¢ janvier
1980.

Il sera en outre établi une liste des logements, propriété de I’Etat du Sénégal
en vertu des accords franco-sénégalais du 29 mars 1974, qui ont été laissés a la
disposition du personnel de la DCAN.

Article 4. Les cessions a I’Etat sénégalais de gros outlllages moyens de
transport, petits outillages et mobiliers, auront lieu globalement et 4 titre gracieux
le 1¢ janvier 1980.

! Entré en vigueur le 21 février 1985, date de la derniére des notifications (effectuées les 16 septembre 1980 et
21 février 1985) par lesquelles les Parties se sont notifié I'accomplissement des procédures internes requises, avec
effet rétroactif au 1" janvier 1980, conformément a I’article 21.

2 Voir « Convention sur I’évolution de la Direction des constructions et armes navales », Nations Unies, Recueil
des Traités, vol. 1062, p. 91.

3 Voir « Accord de coopération en niatiére de défense », Nations Unies, Recueil des Traités, vol. 1061, p. 297;
voir aussi note 2 ci-dessus.
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Article 5. Le transfert des stocks interviendra le 1 janvier 1980 et le
" paiement sera effectué par le Sénégal par tranches annuelles égales, sur S ans, le
premier versement intervenant le 1 juillet 1980.

Article 6. L’exécution des contrats avec les clients de la DCAN en cours au
1 janvier 1980, sera poursuivie par Dakar-Marine.

Article 7. Les cessions, transferts et substitutions prévus aux articles 4, S
et 6 supra seront réalisés selon les modalités indiquées a I’annexe II du proceés-
verbal de la réunion de la Commission bipartite franco-sénégalaise des 5 et 6 mars
1979.

Les documents de circonstance seront visés du Payeur de France, Directeur
du Domaine frangais au Sénégal et du Directeur des Domaines de la République
du Sénégal.

En ce qui concerne les marchés de fournitures & la DCAN non exécutés en
totalité au 31 décembre 1979, celle-ci poursuivra la conclusion d’avenants de
résiliation et, le cas échéant, provoquera la main-levée des nantissements.

La partie sénégalaise fera son affaire des commandes ultérieures de
fournitures qui lui seront nécessaires.

Article 8. Les transferts, cessions et substitutions prévus aux articles ci-
dessus, seront réalisés, sauf exceptions nécessitées par ’application de I’article 16
ci-apres.

Article 9. Toutes les opérations de cession et transfert se feront, en ce qui
concerne la DCAN, en exonération de tous droits et taxes.

SECTION 11. PERSONNEL-FORMATION

Article 10 La totalité des personnels sénégalais liés 2 la DCAN pour un
contrat relevant de la législation sénégalaise seront transférés a Dakar-Marine.

Le transfert de la DCAN au Sénégal vaudra substitution d’employeur.

Tous les contrats de travail correspondants subsisteront entre Dakar-Marine
et ces personnels. Il n’y aura donc pas de paiement d’indemnité de licenciement.

Les droits a congé et les charges réglementaires échus au 1 janvier 1980
seront a la charge du Ministére francgais de la Défense (DTCN).

Article 11. OQutre les 3 postes existant déja, la partie frangaise est disposée a
affecter & Dakar-Marine les 7 postes d’assistants techniques non pourvus sur le
quota des 15 postes ouverts par le Comité ministériel franco-sénégalais de 1978,
sans préjudice de tous autres recrutements effectués par la partie sénégalaise au
titre de la globalisation.

Article 12. Le Centre de Perfectionnement de 1’Arsenal sera repris par
Dakar-Marine le 1= septembre 1979, dans les conditions prévues a 'annexe I1I au
proces-verbal de la réunion de la Commission bipartite franco-sénégalaise des 5 et
6 mars 1979.

SECTION 11l. RELATIONS DE DAKAR-MARINE
ET DES MARINES FRANGAISE ET SENEGALAISE

Article 13. Les « facilitations » accordées a la Marine frangaise par les
accords de coopération en matiere de Défense ne sont pas modifiées par le
transfert de la DCAN aux autorités sénégalaises.
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Dakar-Marine continuera d’assurer a la Marine frangaise les prestations et les
services rendus par la DCAN selon les modalités indiquées a ’annexe IV au
procés-verbal de la réunion de la Commission bipartite franco-sénégalaise des S et
6 mars 1979.

Article 14. Conformément au plan de répartition établi a la suite des accords
franco-sénégalais du 29 mars 1974, I'Arsenal sera divisé en 3 zones relevant
respectivement de la Marine sénégalaise, de la Marine frangaise et de Dakar-
Marine.

Chacune de ces autorités est responsable de I’entretien de sa zone, y compris
les parties d’utilisation commune.

La répartition des charges afférentes aux parties d’utilisation commune fera
I’objet d’un protocole particulier.

Article 15. Les prestations mutuelles aprés le transfert, devront étre
prévues sous la forme de relations commerciales, selon un protocole & définir.

SECTION IV. SERVICE DES CONSTRUCTIONS ET ARMES NAVALES

Article 16. Le 1 janvier 1980, un Service des Constructions et Armes
Navales sera créé par la partie frangaise pour :

— poursuivre la liquidation des affaires en cours de la DCAN,
— assurer au profit de la Marine Frangaise :
— le suivi technique et financier des travaux confiés a3 Dakar-Marine

— I’exécution des travaux d’électronique par les techniciens de 1a DTCN ainsi
que les autres prestations que Dakar-Marine ne fournirait plus

— la gestion du stock de rechanges.

Ce service conservera les moyens nécessaires a4 son fonctionnement
(bureaux, locaux, logements des personnels, véhicules, outillages . . .) qui seront
définis d’'un commun accord.

Le statut des personnels sera le méme que celui des personnels de la DCAN.

Les conditions de fonctionnement de ce service seront les mémes que celles
de la DCAN, en particulier aux plans douanier et fiscal. Les travaux ou
fournitures regus seront hors taxes/hors douanes.

SECTION V. DISPOSITIONS PARTICULIERES

Article 17. Afin de faciliter le démarrage de I'exploitation, par Dakar-
Marine, des installations remises par la DCAN, la partie frangaise prendra les
dispositions nécessaires pour apporter une charge productive de 200 000 heures
en 1980. Pour 1981 et au dela, la charge apportée sera constituée par I’entretien de
la batellerie de la Marine, des stations radio et des bateaux de passage de la
Marine frangaise.

Article 18. Dans ce méme esprit et pour la seule année 1980, le Ministére
frangais de la Défense (DTCN) mettra en place son SCAN, 10 expatriés de plus
que ceux nécessaires pour la liquidation des affaires en cours. Ces 10 personnes
comprendront, en plus d’un Chef des travaux et de 3 électroniciens, 6 autres
personnes dont les qualifications seront définies d’accord [des] parties. Ces
10 agents seront placés pour emploi auprés de Dakar-Marine sur la base d’un
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programme de travaux établi d’accord [des] parties, les travaux au profit de la
Marine frangaise ayant priorité.

SECTION VI. DISPOSITIONS FINALES

Article 19. Les parties conviennent de se reporter aux dispositions du
proceés-verbal de la réunion de la Commission bipartite sur I’évolution de la
DCAN des 5 et 6 mars 1979 et de ses annexes pour le réglement des modalités de
transfert de la DCAN qui n’auraient pas été prévues dans la présente Convention.

Article 20. Tout différend né de I'application ou de I'interprétation des
dispositions de la présente Convention et de ses annexes' sera soumis, pour
réglement amiable, & la Commission mixte franco-sénégalaise.

Article 21. La présente Convention entrera en vigueur a la date de la
derni¢re notification constatant I'accomplissement des formalités propres a
chaque partie, au plus tard le [= janvier 1980.

FaIT 4 Dakar, le 26 octobre 1979.

- Pour le Gouvernement Pour le Gouvememeni
de la République du Sénégal : de la République Frangaise :
[Signé] [Signé]

Louls ALEXANDRENNE ROBERT GALLEY
Ministre du Plan Ministre de la Coopération

et de la Coopération

! La Convention ne comporte pas d’annexe (renseignement fourni par le Gouvernement frangais.)
Vol. 1429, 1-24234



M United Nations — Treaty Series e Nations Unies — Recueil des Traités 1986

[TRANSLATION — TRADUCTION]

CONVENTION' BETWEEN THE GOVERNMENT OF THE RE-
PUBLIC OF SENEGAL AND THE GOVERNMENT OF THE
FRENCH REPUBLIC ON THE PROCEDURES FOR THE
TRANSFER OF DCAN TO THE SENEGALESE STATE

Following the work carried out by the Bilateral Commission established
under the Franco-Senegalese Convention of 29 March 1974 and, in particular, the
proposals concerning the procedures for the transfer of DCAN submitted at the
conclusion of the meeting of the Commission at Dakar on 5 and 6 March 1979,

The Government of the Republic of Senegal and
The Government of the French Republic,

Desiring to strengthen co-operation between the two countries in the sector
of vital importance for the development of the Senegalese economy,

Have agreed as follows:

Article I. The French State shall transfer, on 1 January 1980, to the
Senegalese State, which accepts, the means of production and the contractual
rights and obligations of the Direction des constructions et armes navales (DCAN)
(Naval Construction and Weapons Board) at Dakar, which, on the same date,
shall cease to be a French public establishment.

Article 2. The procedures for the transfer shall be the subject of the
following articles which relate to:

— The transmission of property;
— Personnel and training;

— The relations of the French and Senegalese Navies with the Dakar-Marine
company, to which the Senegalese State shall entrust the operation of the
facilities transferred by DCAN.

SECTION 1. TRANSMISSION OF PROPERTY

Article 3. The transfer of ownership of the immovable property already
effected by the Franco-Senegalese Convention of 29 March 1974 shall be the
subject of a report containing a list of the property transferred.

The management of the said property shall be transferred as a whole on
1 January 1980.

A list of the housing quarters which became the property of the State of
Senegal under the Franco-Senegalese Agreements of 29 March 1974 and was
placed at the disposal of DCAN personnel shall also be drawn up.

! Came into force on 21 February 1985, the date of the last of the notifications (effected on 16 September 1980 and
21 February 1985) by which the Parties notified each other of the completion of the required internal procedures, with
retroactive effect from 1 January 1980, in accordance with article 21.

2 See ‘‘Convention on the future of the Direction dcs constructions et armes navales’*, United Nations, Treaty
Series, vol. 1062, p. 91.

3 See ‘‘Agreement on co-operation in defencc matters’’, United Nations, Treaty Series, vol. 1061, p. 297. Also
see note 2 above.
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Article 4. Large-scale equipment, means of transport, small-scale equip-
ment and movable property shall be ceded as a whole and free of charge to the
Senegalese State on | January 1980.

Article 5. Supplies shall be transferred on 1 January 1980, and payment
shall be made by Senegal in equal annual instalments over five years, the first
payment to be made on 1 July 1980.

Article 6. Dakar-Marine shall continue the execution of contracts with
DCAN clients in effect on 1 January 1980.

Article 7. The ceding transfers and substitutions provided for under arti-
cles 4, 5 and 6 above shall be carried out according to the procedures set forth in
annex II to the record of the meeting of the Franco-Senegalese Bilateral
Commission of 5 and 6 March 1979.

The relevant documents shall be countersigned by the Paymaster-General of
France, the Director of French State Property in Senegal and the Director of State
Property of the Republic of Senegal.

In respect of supply contracts with DCAN which have not been fully
executed by 31 December 1979, DCAN shall continue to conclude termination
amendments and, where necessary, shall release collateral security.

The Senegalese Party shall take charge of subsequent orders of supplies
which it requires.

Article 8. The transfers, ceding and substitutions provided for under the
foregoing articles shall be carried out with account taken of the exceptions
required by the application of article 16 below.

Article 9. In respect of DCAN, all ceding and transfer operations shall be
exempt from all duties and fees. :

SECTION 1I. PERSONNEL TRAINING

Article 10. All Senegalese personnel attached to DCAN under a contract
subject to Senegalese legislation shall be transferred to Dakar-Marine.

The transfer of DCAN to Senegal shall be equivalent to a change of employer.

All corresponding work contracts shall be maintained between Dakar-Marine
and the said personnel. No redundancy payments therefore shall be made.

Leave entitlements to and statutory expenses as at 1 January 1980 shall be
the responsibility of the French Ministry of Defence (Naval Construction
Department).

Article 11. In addition to the three existing posts, the French Party is
prepared to allocate to Dakar-Marine the seven technical assistants posts
remaining unfilled out of the quota of 15 posts established by the Franco-
Senegalese Ministerial Committee of 1978, without prejudice to any other
recruitment conducted by the Senegalese Party for the purposes of full staffing.

Article 12. Dakar-Marine shall take over the Naval Dockyard Advanced
Training Centre on 1 September 1979 under the conditions set forth in annex III to
the record of the meeting of the Franco-Senegalese Bilateral Commission of 5 and
6 March 1979.
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SECTION III. RELATIONS BETWEEN DAKAR-MARINE
AND THE FRENCH AND SENEGALESE NAVIES

Article 13. The “‘facilities’’ accorded to the French Navy under agreements
on co-operation in defence matters shall not be changed by the transfer of DCAN
to the Senegalese authorities.

Dakar-Marine shall continue to provide to the French Navy the services
provided by DCAN according to the procedures set forth in annex 1V to the
record of the meeting of the Franco-Senegalese Bilateral Commission of 5 and -
6 March 1979.

Article 14. In accordance with the apportionment plan drawn up after the

Franco-Senegalese Agreements of 29 March 1974, the dockyard shall be divided

_into three zones under the authority respectively of the Senegalese Navy, the
French Navy and Dakar-Marine.

Each of these authorities shall be responsible for maintaining its zone,
including the parts used jointly.

The apportionment of the expenses relating to the parts used jointly shall be
the subject of a special protocol.

Article 15. After the transfer, mutual services shall be provided for in the
form of trade relations in accordance with a protocol to be drawn up.

SECTION IV. NAVAL CONSTRUCTION AND WEAPONS SERVICE

Article 16. On 1 January 1980, a Service des Constructions et Armes
Navales (SCAN) (Naval Construction and Weapons Service) shall be established
by the French Party to:

— Continue the settlement of DCAN’s outstanding business; and
— Assume responsibility, on behalf of the French Navy, for:
— The technical and financial follow-up of work entrusted to Dakar-Marine,

— The execution of electronic work by Naval Construction Department
technicians and the provision of the other services which Dakar-Marine
would no longer furnish; and,

— Management of the supply of spare parts.
This service shall retain the resources required for its operation (offices,

premises, housing for personnel, vehicles, equipment...) which shall be
determined by mutual agreement.

The status of the personnel shall be the same as that of DCAN personnel.

The operating conditions of this service shall be the same as those of DCAN,
particularly with regard to customs and tax matters. The work carried out or
supplies received shall be exempt from taxes and customs duties.

SECTION V. SPECIAL PROVISIONS

Article 17. 1In order to assist Dakar-Marine in assuring the operation of the
facilities transferred by DCAN, the French Party shall take the necessary steps
to provide a production contribution of 200,000 hours in 1980. For 1981 and
following years, the contribution provided shall consist of maintenance of the
Navy fleet and the radio stations and shore boats of the French Navy.
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Article 18. Similarly and for 1980 only, the French Ministry of Defence
(Naval Construction Department) shall assign to its SCAN 10 expatriates in
addition to those required for settling outstanding business. These 10 persons shall
include, in addition to a work supervisor, three electronics engineers and six other
persons whose qualifications shall be determined by agreement between the
Parties. These 10 persons shall be assigned to Dakar-Marine for employment on
the basis of a work programme drawn up by agreement between the Parties, work
for the French Navy being accorded priority.

SECTION VI. FINAL PROVISIONS

Article 19. The Parties shall agree to refer to the provisions of the record of
the meeting of the Bilateral Commission on the future of DCAN of 5 and 6 March
1979 and the annexes thereto in order to determine procedures for the transfer of
DCAN which may not have been provided for in this Convention.

Article 20. Any disputes arising out of the application or interpretation of
the provisions of this Convention and its annexes' shall be submitted to the joint
Franco-Senegalese Commission for amicable settlement.

Article 21. This Convention shall enter into force on the date of the later

notification concerning the completion of the necessary formalities by each Party,
at the latest on | January 1980.

DoNE at Dakar, on 26 October 1979.

For the Government For the Government
of the Republic of Senegal: of the French Republic:
[Signed] [Signed]
LoulS ALEXANDRENNE ROBERT GALLEY
Minister of Planning and Co-operation Minister of Co-operation

! There are no annexes to the Convention (information provided by the Government of France).
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ACCORD' ENTRE LE GOUVERNEMENT DE LA REPUBLIQUE
FRANCAISE ET LE GOUVERNEMENT DE LA REPUBLIQUE
DE PANAMA SUR LE TRAITEMENT ET LA PROTECTION DES
INVESTISSEMENTS

Le Gouvernement de la République frangaise et le Gouvernement de la
République de Panama, ci-aprés dénommés « les Parties contractantes »,

Souhaitant développer la coopération économique entre les deux Etats dans
le respect du Droit International et créer des conditions favorables pour les
investissements frangais & Panama et panaméens en France,

Persuadés que I'encouragement et la protection de ces investissements sont
propres a stimuler les transferts de capitaux et de technologie entre les deux pays
dans l'intérét de leur développement économique,

Sont convenus des dispositions suivantes :
Article I. Pour Papplication du présent accord :

1. Leterme « investissement » désigne des avoirs tels que les biens, droits
et intéréts de toutes natures et, plus particulierement :

a) les biens meubles et immeubles ainsi que tous autres droits réels tels que les
hypothéques, gages, usufruits, cautionnements ou autres garanties, créances
privilégiées et droits analogues :

b) les actions, primes d’émission et autres formes de participation méme
minoritaires ou indirectes aux sociétés constituées sur le territoire de 'une des
Parties;

¢) les obligations, créances et droits & toutes prestations ayant valeur éco-
nomique;

‘d) les droits d’auteur, les droits de propriété industrielle (tels que brevets

d’invention, licences, marques déposées, modeles et maquettes industrielles),
les procédés techniques et le savoir faire, les noms déposés et la clientéle;

e) les concessions accordées par la loi ou en vertu d’un contrat, notamment les
concessions relatives a la prospection, la culture, I’extraction ou I’exploitation
de richesses naturelles y compris celles qui se situent dans les zones maritimes
des Parties contractantes;

étant entendu que lesdits avoirs doivent étre ou avoir été investis confor-
mément 2 la législation de la Partie contractante sur le territoire ou dans les zones
maritimes de laquelle I'investissement est effectué, avant ou aprés I’entrée en
vigueur du présent accord.

Toute modification de la forme d’investissement des avoirs n’affecte pas leur
qualification d’investissement, 3 condition que cette modification ne soit pas
contraire a la législation de I’Etat sur le territoire ou dans les zones maritimes
duquel 'investissement est réalisé.

! Entré en vigueur le 9 octobre 1985, soit un mois apreés la date de réception de la derniére des notifications par
lesquelles les Parties s'étaient informées (les 3 février 1984 et 9 septembre 1985) de I'accomplissement des procédures
internes requises, conformément a I'article 12.
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2. Le terme de « nationaux » désigne les personnes physiques possédant la
nationalité de 'une des Parties contractantes, conformément a la législation de
celle-ci.

3. Le terme de « sociétés » désigne toute personne morale constituée sur
le territoire de I'une des Parties contractantes conformément a la législation de
celle-ci et y possédant son siége social, ou contrélée directement ou indirectement
par des nationaux de I’'une des Parties contractantes, ou par des personnes
morales possédant leur siége social sur le territoire de I'une des Parties
contractantes et constituées conformément a la législation de celle-ci.

4. Le terme de « revenus » désigne toutes les sommes produites par un
investissement, tels que bénéfices, redevances ou intéréts, durant une période
donnée.

Les revenus de I'investissement et, en cas de réinvestissement, les revenus
de leur réinvestissement jouissent de la méme protection que l'investissement.

5. L’expression « zones maritimes » s’entend des zones marines et sous-
marines sur lesquelles les Parties contractantes exercent, en conformité avec le
Droit International, la souveraineté, des droits souverains ou une juridiction.

Article 2. Chacune des Parties contractantes admet et encourage, dans le
cadre de sa législation et des dispositions du présent accord, les investissements
effectués par les nationaux et sociétés de 1'autre Partie sur son territoire et dans
ses zones maritimes.

Article 3. Chacune des Parties contractantes s’'engage a assurer sur son
territoire et dans ses zones maritimes un traitement juste et équitable, confor-
mément a sa législation dans le respect du Droit International, aux investis-
sements des nationaux et sociétés de l'autre Partie et a faire en sorte que
I’exercice du droit ainsi reconnu ne soit entravé ni en droit, ni en fait. '

Article 4. Chaque Partie contractante applique sur son territoire et dans ses
zones maritimes, aux nationaux ou sociétés de I’autre Partie, en ce qui concerne
leurs investissements et activités liées a ces investissements, le traitement
accordé a ses nationaux ou sociétés, ou le traitement accordé aux nationaux ou
sociétés de la Nation la plus favorisée, si celui-ci est plus avantageux. A ce titre
les nationaux autorisés a travailler sur le territoire et les zones maritimes de ’'une
des Parties contractantes doivent pouvoir bénéficier des facilités matérielles
appropriées pour I'exercice de leurs activités professionnelles.

Ce traitement ne s’étend toutefois pas aux privileges qu’une Partie
contractante accorde aux nationaux ou sociétés d’un Etat tiers en vertu de sa
participation ou de son association 2 une zone de libre échange, une union
douaniére, un marché commun ou toute autre forme d’organisations économiques
régionales.

Article 5. 1. Les investissements effectués par des nationaux ou sociétés
de I'une des Parties contractantes bénéficient, sur le territoire et dans les zones
maritimes de I’autre Partie contractante d’une protection et d’une sécurité pleines
et entiéres.

2. Les Parties contractantes ne prennent pas de mesures d’expropriation ou
de nationalisation ou toutes autres mesures dont l'effet est de déposséder,
directement ou indirectement, les nationaux et sociétés de I'autre Partie, des
investissements leur appartenant sur son territoire et dans ses zones maritimes, si
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ce n'est pour cause d’utilité publique ou d’ « intérét social » et  condition que ces
mesures ne soient ni discriminatoires, ni contraires A un engagement spécifique en
la matiére.

Les mesures de dépossession qui pourraient étre prises doivent I'étre
conformément aux procédures constitutionnelles ou légales respectives et donner
lieu au paiement d’une indemnité prompte et adéquate dont le montant calculé sur
la valeur intégrale des investissements concernés doit étre évalué par rapport a
une situation économique normale et antérieure 2 toute menace de dépossession.

Les mesures nécessaires et adéquates seront prises pour que l'indemnité, son
montant et ses modalités de versement soient fixés 4 une date qui ne sera pas
postérieure a celle de I’expropriation. Cette indemnité est effectivement réalisa-
ble, versée sans retard et librement transférable. Elle produit jusqu’a la date du
versement des intéréts calculés au taux d’intérét agréé par les Parties contrac-
tantes.

3. Les investisseurs de I'une des Parties contractantes dont les investis-
sements auront subi des pertes dues a la guerre ou a tout autre conflit armé,
révolution, état d’urgence national ou révolte survenu sur le territoire ou dans les
zones maritimes de 1’autre Partie contractante, bénéficieront, de la part de cette
derniére, d’un traitement non moins favorable que celui accordé dans des cas
analogues a ses propres investisseurs ou a ceux de la Nation la plus favorisée.
Dans ce cas ils recevront une indemnisation adéquate.

Article 6. Chaque Partie contractante, sur le territoire ou dans les zones
maritimes de laquelle des investissements ont été effectués par des nationaux ou
sociétés de I’autre Partie contractante, accorde A ces nationaux ou sociétés le libre
transfert :

a) des intéréts, dividendes, bénéfices et autres revenus courants;

b) des redevances découlant des droits incorporels désignées au paragraphe 1,
lettres d et e de I'article 1;

¢) des versements effectués pour le remboursement des emprunts régulierement
contractés;

d) du produit de la cession ou de la liquidation totale ou particlle de
I'investissement en incluant les plus-values du capital investi;

e) des indemnités de dépossession ou de perte prévues a Iarticle 5, paragraphes 2
et 3 ci-dessus.

Les nationaux de chacune des Parties contractantes qui ont été autorisés a
travailler sur le territoire ou les zones maritimes de I’autre Partie contractante au
titre d’un investissement agréé sont également autorisés a transférer dans leur
pays d’origine une quotité approprié¢e de leur rémunération.

Les transferts visés aux paragraphes précédents sont effectués sans retard au
taux de change normal officiellement applicable a la date du transfert.

Article 7. Dans la mesure ol la réglementation de I'une des Parties
contractantes prévoit une garantie pour les investissements effectués a I’étranger,
celle-ci peut étre accordée, dans le cadre d’'un examen cas par cas, 4 des
investissements effectués par des nationaux ou sociétés de cette Partie sur le
territoire ou dans les zones maritimes de P’autre Partie.

Vol. 1429, 1-24235



1986 United Nations — Treaty Series o Nations Unies — Recueil des Traités . 43

Les investissements des nationaux et sociétés de I’'une des Parties contrac-
tantes sur le territoire ou dans les zones maritimes de 1’autre Partie, ne pourront
obtenir la garantie visée a I’alinéa ci-dessus que s’ils ont au préalable, obtenu
I’agrément de cette derni¢re Partie.

Article 8. 1. Tout différend relatif aux investissements entre 1’'une des
Parties contractantes et un national ou une société de I’autre Partie contractante
est autant que possible réglé a I’amiable entre les deux parties concernées.

2. Sile différend n’a pas été réglé a I’amiable dans un délai de six mois, il
pourra étre réglé selon les procédures figurant dans des engagements particuliers
qui pourraient exister entre la Partie Contractante et le national ou la société de
I’autre Partie contractante, dés lors que ces engagements auront été conclus avant
I’entrée en vigueur du présent accord.

En I'absence de tels engagements, le différend sera soumis a I’arbitrage
international conformément au réglement d’arbitrage de la Commission des
Nations Unies pour le Droit Commercial International, tel qu’il a été adopté par
I’ Assemblée Générale des Nations Unies dans sa résolution 31/98 du 15 décembre
1976' et compte tenu des dispositions du présent accord.

Article 9. Sil'une des Parties contractantes, en vertu d’une garantie donnée
pour un investissement réalisé sur le territoire de I’autre Partie, effectue des
versements a ’un de ses nationaux ou a I’'une de ses sociétés, elle est, de ce fait,
subrogée dans les droits et actions de ce national ou de cette société.

Lesdits versements n’affectent pas les droits du bénéficiaire de la garantie a
recourir 2 ou a poursuivre les actions prévues a I’article 8.

Article 10. Les investissements ayant fait 1'objet d’'un engagement par-
ticulier de 1'une des Parties contractantes a 1’égard des nationaux et sociétés de
I’autre Partie contractante sont régis, sans préjudice des dispositions du présent
accord, par les termes de cet engagement dans la mesure o celui-ci comporte des
dispositions non moins favorables que celles qui sont prévues par le présent
accord.

Article 11. 1. Les différends entre les Parties contractantes relatifs a
I’interprétation ou a P’application du présent accord doivent étre réglés, par une
commission technique bilatérale et, si nécessaire, par d’autres voies diplo-
matiques.

2. Si dans un délai de six mois a partir du moment ou il a été soulevé par
I’'une ou I’autre des Parties contractantes, le différend n’est pas réglé, il est soumis
a la demande de I'une ou I’autre Partie contractante, a un Tribunal d’arbitrage.

3. Ledit Tribunal sera constitué pour chaque cas particulier de la maniére
suivante :

Chaque Partie contractante désignera un membre, et les deux membres
désignent, d’un commun accord, un ressortissant d’'un Etat tiers qui est nommé
Président par les deux Parties contractantes. Tous les membres doivent étre
nommés dans un délai de deux mois 2 compter de la date a laquelle une des Parties
contractantes a fait part 4 I’autre Partie contractante de son intention de soumettre
le différend & arbitrage.

! Nations Unies, Documents officiels de I’Assemblée générale, trente-et-uniéme session, Supplément n° 39
(A/31/39), p. 200.
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4. Si les délais fixés au paragraphe 3 ci-dessus n’ont pas été observés, I'une
ou I'autre Partie contractante, en I’absence de tout accord applicable, invite le
Secrétaire Général de I'Organisation des Nations Unies a procéder aux dé-
signations nécessaires. Si le Secrétaire Général est un ressortissant de 1’une ou
I’autre Partie contractante ou si, pour une autre raison, il est empéché d’exercer
cette fonction, le Secrétaire Général adjoint, le plus ancien, et ne possédant pas la
nationalité de I'une des Parties contractantes procéde aux désignations néces-
saires.

5. Le Tribunal d’arbitrage prend ses décisions a la majorité des voix. Ces
décisions seront définitives et exécutoires de plein droit pour les Parties
contractantes.

Le Tribunal fixe son propre réglement. Il interpréte la sentence a la demande
de I'une ou l'autre Partie contractante. A moins que le Tribunal n’en dispose
autrement, compte tenu de circonstances particulieres, les frais de justice,
y compris les vacations des arbitres, sont répartis également entre les deux
Gouvernements.

Article 12. Chacune des Parties notifiera a I’autre I’accomplissement des
procédures internes requises en ce qui la concerne pour I’entrée en vigueur du
présent accord, qui prendra effet un mois aprés le jour de la réception de la
derniére notification.

L'accord est conclu pour une durée initiale de dix ans; il restera en vigueur
aprés ce terme 4 moins que I'une des deux Parties ne le dénonce par la voie
diplomatique avec préavis d’un an.

A I’expiration de la période de validité du présent Accord les investissements
effectués pendant qu’il était en vigueur continueront de bénéficier de la protection
de ses dispositions pendant une période supplémentaire de quinze ans.

EN Fo1 DE qQuoi les représentants des deux Gouvernements, diment
. autorisés a cet effet, ont signé le présent accord et y ont apposé leur sceau.

FaiT 2 Panama, le 5 novembre 1982 en deux originaux, chacun en langues
frangaise et espagnole, les deux textes faisant également foi.

Pour Ie Gouvernement Pour le Gouvernement
de Ia République frangaise : de la République de Panama :
[Signé] [Signé]
PIERRE-ANDRE DUMONT : JuaN Josgé AMapo 111
Ambassadeur de France au Panama Ministre des Relations Extérieures
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[SPANISH TEXT — TEXTE ESPAGNOL]

CONVENIO ENTRE EL GOBIERNO DE LA REPUBLICA FRAN-
CESA Y EL GOBIERNO DE LA REPUBLICA DE PANAMA
SOBRE EL TRATO Y LA PROTECCION DE LAS INVERSIONES

El Gobierno de la Repiblica Francesa y el Gobierno de la Repiiblica de
Panama4, llamados en adelante ‘‘Las Partes Contratantes’’,

Deseando desarrollar la cooperaciéon econémica entre ambos Estados en el
respeto del Derecho Internacional y crear condiciones favorables para las
inversiones de Francia en Panam4 y de Panam4i en Francia.

Convencidos de que el fomento y la protecciéon de estas inversiones son
propicios para estimular las transferencias de capitales y de tecnologia entre
ambos paises y, por ende, favorecer su desarrollo econémico,

Han convenido en las siguientes disposiciones:
Articulo 1. Para la aplicacién del presente Convenio:

1. El término ‘“‘Inversién’’ designa los haberes como son los bienes,
derechos e intereses de toda naturaleza y, en particular:

a) los bienes muebles e inmuebles asi como todos los demés derechos reales
como hipotecas, prendas, usufructos, fianzas u otras garantias, créditos
privilegiados y derechos anilogos;

b) las acciones, primas de emisién y otras formas de participacién, incluso
minoritarias o indirectas en las sociedades constituidas en el territorio de una
de las Partes;

c) las obligaciones, créditos, y derechos a cualquier prestacién que tenga valor
econémico;

d) los derechos de autor, los derechos de propiedad industrial (como patentes de
invencion, licencias, marcas registradas, modelos y maquetas industriales), los
conocimientos y procedimientos técnicos, nombres registrados y la clientela;

e) las concesiones otorgadas or la Ley o en virtud de un contrato, especialmente
las concesiones relativas a la exploracién, al cultivo, a la extraccién o a la
explotacién de riquezas naturales incluyendo aquellas que se situan en las
zonas maritimas de las Partes Contratantes;

quedando entendido que dichos haberes deben ser o haber sido invertidos
conforme a la legislaciéon de la Parte Contratante en cuyo territorio o zonas
maritimas se efectia la inversién, antes o después de la entrada en vigencia del
presente Convenio.

Cualquier modificacién de la forma de inversién de los haberes no afecta su
caricter de inversion, siempre y cuando dicha modificacién no sea contraria a la
legislacién del Estado en cuyo territorio o en cuyas zonas maritimas se lleva
a cabo la inversion.

2. El término ‘‘nacionales’’ designa las personas naturales que posean la
nacionalidad de una de las Partes Contratantes, conforme a la legislacion de ésta.
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3. Eltérmino ‘‘sociedades’’ designa a toda persona juridica constituida en el
territorio de una de las Partes Contratantes conforme a la legislacién de ésta y que
posea en el mismo su domicilio social, 0 que sea controlada directa o
indirectamente por nacionales de una de las Partes Contratantes o por personas
juridicas que posean su domicilio social en el territorio de una de las Partes
Contratantes y estén constituidas conforme a la legislacién de ésta.

4. Eltérmino ‘‘renta’’ designa todas las sumas producidas por una inversién
tales como beneficios, regalias, o intereses durante un periodo dado.

La renta de la inversién y, en caso de reinversién, la renta de su reinversién
gozan de la misma proteccién que la inversién.

5. Laexpresion ‘‘zonas maritimas’’ designa las zonas marinas o submarinas
en que las Partes Contratantes ejercen, de conformidad con el Derecho
Internacional, la soberania, derechos soberanos o una jurisdiccién.

Articulo 2. Cada una de las Partes Contratantes admite y fomenta, en el
marco de su legislacién y de las disposiciones del presente Convenio, las
inversiones efectuadas por los nacionales y sociedades de la otra Parte en su
territorio y en sus zonas maritimas.

Articulo 3. Cada una de las Partes Contratantes se compromete a garantizar
a las inversiones de los nacionales y sociedades de la otra Parte en su territorio y
en sus zonas maritimas un trato justo y equitativo conforme al orden juridico
interno en el respecto del Derecho Internacional, y a hacer lo necesario para que
el ejercicio del derecho asi reconocido no se vea obstaculizado ni de derecho ni de
hecho.

Articulo 4. Cada Parte Contratante aplica en su territorio y en sus zonas
maritimas, a los nacionales y sociedades de la otra Parte, en lo que se refiere a sus
inversiones y actividades vinculadas con estas inversiones, el trato acordado a sus
nacionales o sociedades, o el trato acordado a los nacionales o sociedades de la
Nacién mds favorecida, si éste es mas ventajoso. En tal concepto, los nacionales
autorizados a trabajar en el territorio y las zonas maritimas de una de las Partes
Contratantes deben poder disfrutar de las facilidades materiales apropiadas para
el ejercicio de sus actividades profesionales.

Este trato no se extiende, sin embargo, a los privilegios que una Parte
Contratante acuerda a los nacionales o sociedades de un tercer Estado en virtud
de su participacién o de su asociacién en una zona de libre comercio, una unién
aduanera, un mercado comin o cualquier otra forma de organizaciones
econémicas regionales.

Articulo 5. 1. Las inversiones efectuadas por nacionales o sociedades de
una de las Partes Contratantes gozan en el territorio y en las zonas maritimas de la
otra Parte Contratante, de plena proteccién y seguridad.

2. Las Partes Contratantes no tomarin medidas de expropiacién o de
nacionalizacién o cualquier otra medida cuyo efecto sea desposeer, directa o
indirectamente a los nacionales y a las sociedades de la otra Parte, de las
inversiones que le pertenezcan en su territorio y en sus zonas maritimas, a no ser
que sea por razones de utilidad piblica o de interés social, y siempre y cuando
dichas medidas nc sean discriminatorias ni contrarias a un compremiso especifice
sobre el particular.
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Las medidas de desposesién que pudierdn tomarse, deben hacerse de
conformidad con los procedimientos legales o constitucionales respectivos y dar
lugar al pago de una indemnizacién pronta y adecuada cuyo importe calculado
sobre el valor integro de las inversiones correspondientes debe evaluarse con
relacién a una situacién econémica normal y anterior a cualquier amenaza de
desposesion.

Se tomar4n las medidas necesarias y adecuadas para que esta indemnizacién,
su importe y sus modalidades de pago sean determinadas en una fecha que no serd
posterior a la fecha de la expropiacién. Dicha indemnizacién sera efectivamente
realizable, pagada sin demora, libremente transferible y producird hasta la fecha
del pago intereses calculados segiin una tasa de interés acordada por las Partes
Contratantes.

3. Los inversionistas de una de las Partes Contratantes cuyas inversiones
hayan sufrido pérdidas debidas a la guerra o a cualquier otro conflicto armado,
revolucién, estado de emergencia nacional o rebelién sucedido en el territorio o en
las zonas maritimas de la otra Parte Contratante, gozardn, por parte de esta
tiltima, de un trato no menos favorable que el otorgado en casos analogos a sus
propios inversionistas o a los de la Nacién mas favorecida. En este caso recibiraa
una indemnizacién adecuada.

Articulo 6. Cada Parte Contratante, en cuyo territorio o zonas maritimas se
han efectuado inversiones por nacionales o sociedades de la otra Parte
Contratante, acuerda a estos nacionales o sociedades la libre transferencia:

a) de los intereses, dividendos, beneficios y demas rentas corrientes;

b) de las regalias que se deriven de los derechos incorporales designados en el
parrafo 1), letras d) y e) del Articulo 1;

c¢) de los pagos efectuados para el reembolso de los préstamos contraidos
regularmente;

d) del producto de la cesién o de la liduidacién total o parcial de la inversion
incluyendo las plusvalfas del capital invertido;

e) de las indemnizaciones de desposesién o de pérdida previstas en el Articulo §,
parrafo 2 y 3 anteriores. ;

Los nacionales de cada una de las Partes Contratantes que hayan sido
autorizados a trabajar en el territorio o en las zonas maritimas de la otra Parte
Contratante en concepto de una inversion admitida, también estdn autorizados a
transferir a su pais de origen una cuota adecuada de su remuneracién.

Las transferencias a que se refieren los parrafos anteriores se efectuan sin
demora a la tasa de cambio normal aplicable oficialmente en la fecha de la
transferencia.

Articulo 7. En la medida en que la reglamentacién de una de las Partes
Contratantes prevea una garantia para las inversiones efectuadas en el extranjero,
estd podra otorgarse, tras examen caso por c¢aso, a inversiones efectuadas por
nacionales o sociedades de esta Parte en el territorio o en las zonas maritimas de la
otra Parte.

Las inversiones de los nacionales o sociedades de una de las Partes
Contratantes en el territorio o en las zonas maritimas de la otra Parte, s6lo podrén
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obtener la garantia a la que se refiere el apartado anterior después de haber
obtenido previamente la autorizacién de esta iltima Parte.

Articulo 8. 1. Cualquier discrepancia relativa a las inversiones entre una
de las Partes Contratantes y un nacional o una sociedad de la otra Parte
Contratante, se solucionara dentro de lo posible amistosamente entre ambas
partes interesadas.

2. Si tal discrepancia no se ha solucionado amistosamente en un plazo de
seis meses, podra solucionarse segin los procedimientos que figuren en los
compromisos particulares que pudiesen existir entre las Partes Contratantes y el
nacional o la sociedad de la otra Parte Contratante, siempre que dichos
compromisos hayan sido firmados antes de la entrada en vigor del presente
Convenio.

En ausencia de tales compromisos, esta discrepancia seri sometida al
arbitraje internacional, conforme al reglamento de arbitraje de la Comisién de las
Naciones Unidas para el Derecho Comercial Internacional tal como fue adoptado
por la Asamblea General de las Naciones Unidas en su resolucién N° 31/98 del
15 de diciembre de 1976 y teniendo en cuenta las disposiciones del presente
Convenio.

Articulo 9. Siuna de las Partes Contratantes, en virtud de una garantia dada
para una inversién realizada en el territorio de la otra Parte, efectiia pagos a uno
de sus nacionales o a una de sus sociedades, queda, por lo tanto, subrogada en los
derechos y acciones de aquel nacional o aquella sociedad.

Dichos pagos no afectan los derechos que el beneficiario de la garantia tiene
para recurrir a o proseguir las acciones previstas en el Articulo 8.

Articulo 10. Las inversiones que hayan sido objeto de un compromiso
particular por una de las Partes Contratantes respecto a los nacionales y
sociedades de la otra Parte Contratante, se regirdn, sin perjuicio de las
disposiciones del presente Convenio, por los términos de este compromiso
siempre y cuando éste contenga disposiciones no menos favorables que las
previstas por el presente Convenio.

Articulo 11. 1. Las discrepancias entre las Partes Contratantes relativas a
la interpretacién o a la aplicacién del presente Convenio deben solucionarse,
dentro de lo posible, por una comisién bilateral técnica y, si es necesario, por
otras vias diplomaticas.

2. Sienun plazo de seis meses a partir del momento en que se ha planteado
por una u otra de las Partes Contratantes, la discrepancia no ha sido solucionada,
se someter4, a peticién de una u otra de las Partes Contratantes, a un Tribunal de
Arbitraje.

3. Dicho Tribunal estara constituido para cada caso particular de la manera
siguiente:

Cada Parte Contratante designardi a un miembro y los dos miembros
designardn, de comiin acuerdo, a un miembro de un tercer Estado que ser4
nombrado Presidente por las dos Partes Contratantes. Todos los miembros deben
ser nombrados en un plazo de dos meses a contar de la fecha en que una de las
Partes Contratantes ha comunicado a la otra Parte Contratante su intencién de
someter la discrepancia a arbitraje.
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4. Silos plazos fijados en el parrafo 3 anterior no se cumplen, una u otra de
las Partes Contratantes, a falta de cualquier acuerdo aplicable, invitard al
Secretario General de la Organizacién de las Naciones Unidas para que proceda
a Jos nombramientos necesarios. Si el Secretario General es nacional de una u otra
de las Partes Contratantes o si, por cualquier otra razén, no puede ejercer dicha
funcién, el Secretario General adjunto, de mayor antigliedad y que no posea la
nacionalidad de una de las Partes Contratantes efectuard los nombramientos
necesarios.

5. El Tribunal de Arbitraje tomar4 sus resoluciones por mayoria de votos.
Estas resoluciones serdn definitivas y ejecutorias de pleno derecho por ambas
Partes Contratantes.

El Tribunal determinard su propio reglamento. Interpretard la sentencia a
peticién de una u otra de las Partes Contratantes. A menos que el Tribunal
disponga de otro modo, habida cuenta de circunstancias particulares, los gastos
de justicia, incluyendo los honorarios de los 4rbitros, se repartirin por partes
iguales entre ambos Gobiernos.

Articulo 12. Cada una de las Partes notificard a la otra el cumplimiento de
los procedimientos internos requeridos para la entrada en vigencia del presente
Convenio, que surtira efecto un mes después de la fecha de recibo de la ultima
notificacién.

El Convenio se establece por un periodo inicial de diez afios y continuaré
vigente terminado dicho periodo, a menos que una de las Partes lo denuncie por
via diplomitica con un afo de preaviso.

A la expiraciéon del periodo de vigencia del presente Convenio, las
inversiones efectuadas mientras estaba en vigencia seguirdn gozando de la
proteccién de sus disposiciones durante un periodo suplementario de quince anos.

EN FE DE LO CUAL, los representantes de ambos Gobiernos, debidamente
autorizados para tal efecto, han firmado el presente Convenio y han fijado sus
sellos.

DApoO en Panamd, el 5 de noviembre de 1982, en dos originales, cada uno en
los idiomas francés y espaiiol, siendo ambos textos igualmente fehacientes.

Por el Gobierno Por el Gobierno
de la Repuiblica Francesa: de la Repiiblica de Panama:
[Signed — Signél [Signed — Signé]
P1ERRE-ANDRE DUMONT JuaN Jost Amapo 111
Embajador de Francia Ministro de Relaciones
en Panama Exteriores
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ECHANGES DE NOTES
la
[SPANISH TEXT — TEXTE ESPAGNOL]

REPUBLICA DE PANAMA
MINISTERIO DE RELACIONES EXTERIORES
PANAMA

5 de noviembre de 1982

Sefior Embajador:

En el curso de las negociaciones que han llevado a la firma en el dia de hoy,
del Convenio entre nuestros dos paises sobre el Trato y la Proteccién de las
Inversiones, su delegacién indicé que la expresién francesa ‘‘utilidad piablica’
utilizada en el Articulo 5, parrafo 2°) de dicho Convenio, incluye, en particular, el
concepto de interés social a que se refiere la constitucién politica de mi pais.

Le quedarfa agradecido, tenga a bien confirmarme el acuerdo de su Gobierno
al respecto.

Permitame reiterarle, Sefior Embajador, las seguridades de mi mas alta
consideracion.

[(Signed — Signé]

Juan José Amapo 111
Ministro de Relaciones Exteriores

Su Excelencia Seiior Pierre-André Dumont
Embajador de Francia en Panama

[TRADUCTION — TRANSLATION]

REPUBLIQUE DU PANAMA
MINISTERE DES RELATIONS EXTERIEURES
PANAMA

Le 5 novembre 1982

Monsieur l’Ambassadeur,
[(Voir note II a]

[Signé]

JuaN José Amabpo 111
Ministre des relations extérieures

Son Excellence Monsieur Pierre-André Dumont
Ambassadeur de France au Panama
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IIa
AMBASSADE DE FRANCE AU PANAMA

Panama, le 5 novembre 1982

Monsieur le Ministre,

J’ai I’honneur d’accuser réception de votre lettre en date de ce jour rédigée
comme suit :

« Au cours des négociations qui ont abouti a la signature aujourd’hui de
I’accord entre nos deux pays sur le traitement et la protection des inves-
tissements, votre délégation a indiqué que I'expression frangaise d’« Utilité
Publique » mentionnée a I’article 5, paragraphe 2) dudit accord inclut notam-
ment la notion d’intérét social a laquelle se réfeére la Constitution de mon
pays.

Je vous serais obligé de bien vouloir me confirmer I'accord de votre
Gouvernement sur ce qui précede.

Veuillez agréer, Monsieur I’Ambassadeur, les assurances de ma trés
haute considération. »

J’ai I’honneur de vous confirmer ’accord de mon Gouvernement sur ce texte.

Je vous prie d’agréer, Monsieur le Ministre, les assurances de ma trés haute
considération.

[Signé]

PIERRE-ANDRE DUMONT
Ambassadeur de France au Panama

A Son Excellence Monsieur Juan José Amado III
Ministre des relations extérieures
de la République de Panama

Ib
AMBASSADE DE FRANCE AU PANAMA

Panama, le 5 novembre 1982

Monsieur le Ministre,

J’ai Phonneur de me référer A I’accord signé ce jour entre le Gouvernement de
la République frangaise et le Gouvernement de la République de Panama sur le
traitement et la protection des investissements et de préciser que ’interprétation
de cet Accord est la suivante :

1. En ce qui concerne l'article 3 :

a) Sont considérées comme des entraves de droit ou de fait au traitement
juste et équitable, toute restriction abusive ou discriminatoire a l’achat et au
transport de matieres premiéres et de biens intermédiaires, d’énergie et de
combustibles ainsi que de moyens de production et d’exploitation de tout genre,
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toute entrave abusive ou discriminatoire 2 la vente et au transport des produits a
I'intérieur du pays et a 1’étranger ainsi que toute autre mesure qui pourrait avoir
un effet analogue;

b) Les Parties Contractantes examineront avec bienveillance, dans le cadre
de leur 1égislation interne, les demandes d’entrée et d’autorisation de séjour, de
travail et de circulation introduites par des nationaux d’une Partie contractante au
titre d’un investissement sur le territoire de 1’autre Partie contractante.

2. En ce qui concerne l'article 5 :

Le taux d’intérét agréé par les Parties contractantes est le taux d’intérét
officiel du droit de tirage spécial tel que fixé par le Fonds Monétaire International.

Je vous serais obligé de bien vouloir me faire part de 'accord de votre
Gouvernement sur le contenu de cette lettre.

Veuillez agréer, Monsieur le Ministre, les assurances de ma trés haute
considération.

[Signé}
P1ERRE-ANDRE DUMONT
Ambassadeur de France au Panama

A Son Excellence Monsieur Juan José Amado I
Ministre des relations extérieures
de la République de Panama

IHb
[SPANISH TEXT — TEXTE ESPAGNOL]

REPUBLICA DE PANAMA
MINISTERIO DE RELACIONES EXTERIORES
PANAMA

5 de noviembre de 1982

Sefior Embajador:

Tengo el honor de acusar recibo de su carta de hoy cuyos términos son los
siguientes:

*“Tengo el honor de referirme al Convenio firmado en el dia de hoy entre
el Gobierno de la Repiblica Francesa y el Gobierno de la Republica de
Panama4, relativo al Trato y la Proteccién de las Inversiones y de precnsar que
la mterpretacnén de este Convenio es la siguiente:

1. En lo que se refiere al Articulo 3:

a) Se consideran como obstaculos de derecho o de hecho al trato justo
y equitativo, cualquier restriccién abusiva o discriminatoria a la adquisicién y
al transporte de materias primas y bienes intermedios, de energia y com-
bustibles, asi como de medios de produccién y explotacién de cualquier tipo,
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cualquier obsticulo abusivo o discriminatorio a la venta y al transporte de
productos dentro del pals y en el extranjero, asi como toda otra medida que
podria tener un efecto andlogo;

b) Las Partes Contratantes examinardn con benevolencia, en el ambito
de su legislacién interna, las solicitudes de entrada y autorizacién de resi-
dencia, de trabajo y de circulacién introducidas por nacionales de una Parte
Contratante en concepto de una inversién en el territorio de la otra Parte
Contratante.

2. Enlo que se refiere al Articulo 5:

La tasa de interés admitida por las Partes Contratantes es la tasa de
interés oficial de derechos especiales de giro tal y como esté fijado por el
Fondo Monetario Internacional.

Le quedaria muy agradecido tuviera a bien comunicarme el acuerdo de
su Gobierno sobre el contenido de esta carta.

Permitame reiterarle, Senor Ministro, las seguridades de mi mas alta
consideracién.’’

Tengo el honor de confirmarle el acuerdo de mi Gobierno sobre el contenido
de esta carta.

Permitame reiterarle, Sefior Embajador, las seguridades de mi mas alta
consideracion.

[Signed — Signé]

JuaN Josgé Amapo 111
Ministro de Relaciones Exteriores

Su Excelencia Seior Pierre-André Dumont
Embajador de Francia en Panama

[TRADUCTION' — TRANSLATION?]

REPUBLICA DE PANAMA®
MINISTERIO DE RELACIONES EXTERIORES?
PANAMA

Le 5 novembre 1982

Monsieur I’ Ambassadeur :

J’ai I’honneur d’accuser réception de votre lettre de ce jour dont les termes
sont les suivants :

[Voir note 1b]

! Traduction fournie par le Gouvernement frangais.
? Translation supplied by the French Government.
3 République du Panama, Ministere des relations extérieures, Panama.
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J’ai ’honneur de vous faire part de ’accord de mon Gouvernement sur le
contenu de cette lettre.

Veuillez agréer, Monsieur I’Ambassadeur, les assurances de ma trés haute
considération.

[Signé]
JUAN Josté Amapo 111
Ministre des relations extérieures

A Son Excellence Monsieur Pierre-André Dumont
Ambassadeur de France au Panama
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[TRANSLATION — TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FRENCH
REPUBLIC AND THE GOVERNMENT OF THE REPUBLIC OF
PANAMA CONCERNING THE TREATMENT AND PROTEC-
TION OF INVESTMENTS

The Government of the French Republic and the Government of the Republic
of Panama, hereinafter referred to as the ‘‘Contracting Parties’’,

Desiring to increase economic co-operation between the two States in respect
of international law and to create favourable conditions for French investments in
Panama and Panamanian investments in France,

Convinced that the promoiion and protection of such investments are likely
to stimulate transfers of capital and technology between the two countries in the
interest of their economic development,

Have agreed on the following provisions:
Article 1. For the purposes of this Agreement:

1. The term ‘‘investments’’ shall apply to assets such as property, rights
and interests of all categories and, particularly to:

(a) Movable and immovable property and all other rights in rem such as
mortgages, securities, usufructs, sureties or other guarantees, preferential
claims and similar rights;

(b) Shares, premiums and other forms of participation, albeit minority or indirect,
in companies organized in the territory of either Party;

{c) Bonds, claims and rights to any benefits having an economic value;

(d) Copyright, industrial property rights (such as patents, licences, registered
trademarks, industrial models and mock-ups), technical processes and know-
how, registered trade names and goodwill;

(e) Concessions accorded by law or by virtue of a contract, including concessions
for prospecting, cultivating, mining or developing natural resources, including
those situated in the maritime zones of the Contracting Parties;

it being understood that the said assets shall be or shall have been invested in
accordance with the legislation of the Contracting Party in whose territory or
maritime zones the investment is made, before or after the entry into force of this
Agreement.

Any change in the form in which assets are invested shall not affect their
status as an investment, provided that the change is not contrary to the legislation
of the State in whose territory or maritime zones the investnient is made.

2. The term ‘‘nationals’’ shall apply to individuals having the nationality of
either Contracting Party, in accordance with its legislation.

! Came into force on 9 October 1985, i.¢., one month after the date of receipt of the last of the notifications by
which the Parties informed each other (on 3 February 1984 and 9 September 1985) of the completion of the required
internal procedures, in accordance with article 12.
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3. The term ‘‘companies’’ shall apply to any body corporate organized in
the territory of either Contracting Party in accordance with the legislation of that
Party and having its registered office there, or controlled directly or indirectly by
nationals of one of the Contracting Parties, or by bodies corporate having their
registered offices in the territory of one of the Contracting Parties and organized in
accordance with its legislation.

4. The term “‘income’’ shall apply to all proceeds from an investment, such
as profits, royalties or interest for a given period.

The income from an investment and, in the case of reinvestment, the income
from reinvestment, shall have the same protection as the investment.

5. The term ‘‘maritime zones’’ shall mean the marine and submarine areas
over which the Contracting Parties exercise sovereignty, sovereign rights or
jurisdiction in accordance with international law.

Article 2. Each Contracting Party, within the framework of its legislation
and the provisions of this Agreement, shall permit and promote, investments in its
territory and maritime zones by nationals and companies of the other Party.

Article 3. Each Contracting Party shall undertake to accord, in its territory
and maritime zones, just and equitable treatment, in accordance with its
legislation and in respect of international law, to the investments of nationals and
companies of the other Party, and to ensure that the exercise of the right so
granted is not impeded either de jure or de facto.

Article 4. Each Contracting Party, in its territory and maritime zones, shall
apply to nationals and companies of the other Party, in respect of their
investments and activities related to those investments, the treatment accorded to
its own nationals or companies, or the treatment accorded to nationals or
companies of the most favoured nation, if the latter is more advantageous. In that
context nationals authorized to work in the territory and maritime zones of one of
the Contracting Parties must have access to the appropriate material facilities for
carrying out their professional activities.

Such treatment shall not, however, include privileges granted by either
Contracting Party to nationals or companies of a third State by virtue of its
_participation in or association with a free trade area, customs union, common
market or any other form of regional economic organization.

Article 5. 1. The investments made by nationals or companies of one of
the Contracting Parties shall enjoy full and absolute protection and security in the
territory and maritime zones of the other Contracting Party.

2. The Contracting Parties shall not take expropriation, nationalization or
any other measures which would have the effect of dispossessing, directly or
indirectly, the nationals and companies of the other Party, of investments
belonging to them in its territory and maritime zones, except for reasons of public
necessity or ‘‘public interest’’ and on condition that such measures are not
discriminatory or contrary to a specific undertaking on the matter.

Any dispossession measures taken must be carried out in accordance with the
respective constitutional or legal procedures and shall give rise to payment of
prompt and adequate compensation, the amount of which, calculated on the basis
of the full value of the investments concerned, must be assessed in relation to a
normal economic situation prior to any threat of dispossession.
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Necessary and adequate measures shall be taken to ensure that the amount
and manner of payment of the compensation may be determined at the latest on
the date of expropriation. Such compensation shall be effectively realizable, paid
without delay and freely transferrable. It shall yield interest, calculated at the rate
agreed upon by the Contracting Parties up to the date of payment.

3. Investors of one of the Contracting Parties whose investments have
suffered losses resulting from war or any other armed conflict, revolution, state of
national emergency or revolt in the territory or maritime zones of the other
Contracting Party shall receive, from that Party, treatment that is no less
favourable than that accorded in similar cases to its own investors or those of the
most-favoured nation. In such an event they shall receive adequate compensation.

Article 6. A Contracting Party, in whose territory or maritime zones
investments have been made by nationals or companies of the other Contracting
Party, shall accord to these nationals or companies the free transfer of:

(a) Interest, dividends, profits and other current income;

(b) Royalties from the intangible property listed in article 1, paragraph 1,
subparagraphs (d) and (e); :

(c) Payments by way of repayments on loans which have been contracted in the
normal manner;

(d) Proceeds of the transfer or complete or partial liquidation of the investment,
including appreciation in the invested capital;

(¢) Compensation for dispossession or loss provided for in article 5, paragraphs 2
and 3 above.

Nationals of each Contracting Party who have been authorized to work in the
territory or maritime zones of the other Contracting Party by virtue of an
approved investment shall also be authorized to transfer to their country of origin
an appropriate proportion of their remuneration.

The transfers referred to in the preceding baragraphs shall be carried out
without delay at the normal rate of exchange officially applicable on the date of
transfer.

Article 7. In so far as the regulations of one Contracting Party contain
guarantees for investments made abroad, a guarantee may be granted, on a case-
by-case basis, for investments made by nationals or companies of that Party in the
territory or maritime zones of the other Party.

The guarantee referred to in the preceding paragraph shall be available for
investments by nationals and companies of one Contracting Party in the territory
or maritime zones of the other Party only if the investments have been granted
prior approval by the latter Party.

Article 8. 1. Any dispute concerning investments between one of the
Contracting Parties and a national or company of the other Contracting Party
shall, as far as possible, be settled amicably between the two parties concerned.

2. Ifthe dispute has not been settled amicably within a period of six months,
it may be settled in accordance with the procedures appearing in any special
undertakings which may exist between the Contracting Party and the national or
company of the other Contracting Party, provided that such undertakings have
been concluded before the entry into force of this Agreement.
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In the absence of such undertakings, the dispute shall be submitted to
international arbitration in accordance with the arbitration rules of the United
Nations Commission on International Trade Law, as adopted by the General
Assembly of the United Nations in its resolution 31/98 of 15 December 1976,' and
taking into account the provisions of this Agreement.

Article 9. When one Contracting Party, by virtue of a guarantee issued in
respect of an investment in the territory of the other Party, makes payments to
one of its own nationals or companies, it shall thereby enter into the rights and
shares of the said national or company.

Such payments shall not affect the rights of the bem;ﬁciary of the guarantee to
have recourse to or pursue the action envisaged in article 8.

Article 10. Without prejudice to the provisions of this Agreement, invest-
ments which have been the subject of a specific undertaking by one Contracting
Party vis-d-vis nationals and companies of the other Party shall be governed, by
the terms of that undertaking, in so far as its provisions are no less favourable than
those laid down by this Agreement.

Article 11. 1. Disputes between the Contracting Parties concerning the
interpretation or application of this Agreement must be settled by a bilateral
technical commission and, if necessary, by other diplomatic means.

2. If the dispute is not settled, within six months from the time it was raised
by one of the Contracting Parties, it shall be submitted, at the requcst of either
Contracting Party, to an arbitral tribunal.

3. The tribunal shall be formed for each individual case in the following
manner;

Each Contracting Party shall designate a member, and the two members shall
designate, by joint agreement, a national of a third State to be appointed Chairman
by the two Contracting Parties. All members must be appointed within a period of
two months following the date on which one of the Contracting Parties informed
the other Contracting Party of its intention to submit the dispute to arbitration.

4. If the time-limits laid down in paragraph 3 above have not been
respected, either Contracting Party, in the absence of any applicable agreement,
shall invite the Secretary-General of the United Nations to make the necessary
designations. If the Secretary-General is a national of one of the Contracting
Parties or if, for any other reason, he is unable to perform this function, the most
senior Under-Secretary-General, who is not a national of one of the Contracting
Parties, shall make the necessary designations.

5. The arbitral tribunal shall take its decisions by majority vote. Such
decisions shall be final and fully enforceable for the Contracting Parties.

The Tribunal shall establish its own rules of procedure. It shall interpret the
ruling at the request of either Contracting Party. Unless the Tribunal provides
otherwise, taking special circumstances into account, the legal costs, including
the fees of the arbitrators, shall be shared equally by the two Governments.

! United Nations, Official Records of the General Assembly, Thirty-first Session, Supplement No. 39 (A/31/39),
p. 182.
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Article 12. Each Party shall notify the other of the internal procedures
required for the entry into force of this Agreement; the latter shall enter into force
one month after the date of receipt of the last such notification.

The Agreement is concluded for an initial period of 10 years; it shall remain in
force thereafter unless either Party gives notice through the diplomatic channel
one year in advance of its intention to terminate the Agreement.

Investments made while this Agreement was in force shall continue to enjoy
the protection of its provisions for an additional period of 15 years after it has
ceased to have effect.

IN WITNESS WHEREOF the representatives of the two Governments, duly
authorized for that purpose, have signed this agreement and affixed their seals
thereto.

DoNE at Panama, on S November 1982, in duplicate in the French and
Spanish languages, both texts being equally authentic.

For the Government For the Government

of the French Republic: of the Republic of Panama:
[Signed) ’ [Signed)
PIERRE-ANDRE DUMONT JuaN Jose Amapo 111
Ambassador of France to Panama Minister for Foreign Affairs

EXCHANGES OF NOTES
la

REPUBLIC OF PANAMA
MINISTRY OF FOREIGN AFFAIRS
PANAMA

5 November 1982
Sir,

In the course of the negotiations which led to the signing, today, of the
agreement between our two countries concerning the treatment and protection of
investments, your delegation indicated that the French expression ‘‘utilité
publique’’ used in article S, paragraph 2 of the agreement includes, in particular,

_the concept of public interest which is referred to in the political constitution of
my country.

I should be grateful if you would be so good as to confirm that your
Government agrees to this.

Accept, Sir, etc.
[Signed)

JUuAN José AMmapo 111
Minister for Foreign Affairs

His Excellency Mr. Pierre-André Dumont
Ambassador of France to Panama
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Ila

FRENCH EMBASSY IN PANAMA
Panama, 5 November 1982

Sir,
1 have the honour to acknowledge receipt of your letter of today’s date which
reads as follows:

[See letter I al

I have the honour to confirm that my Government agrees to this text.
Accept, Sir, etc.

[Signed]
PIERRE-ANDRE DUMONT
Ambassador of France to Panama

His Excellency Mr. Juan José Amado II1
Minister for Foreign Affairs
of the Republic of Panama

1b
FRENCH EMBASSY IN PANAMA
Panama, 5 November 1982

Sir,

I have the honour to refer to the agreement signed today between the
Government of the French Republic and the Government of the Republic of
Panama on the treatment and protection of investments and to clarify that the
interpretation of this Agreement is as follows:

1. In respect of article 3:

(a) Any improper or discriminatory restriction on the purchase and transpor-
tation of raw materials and intermediate goods, energy and fuel and means of
production and operation of all types, any improper or discriminatory impediment
on the sale and transportation of products within the country and abroad and any
other measure which could have a similar effect shall be considered de jure or
de facto impediments to just and equitable treatment;

(b) The Contracting Parties shall give favourable consideration, within the
framework of their domestic legislation, to applications for entry and for
residence, work and travel permits submitted by nationals of a Contracting Party
by virtue of an investment in the territory of the other Contracting Party.
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2. With regard to article 5:

The interest rate agreed upon by the Contracting Parties shall be the official
rate of interest of the special drawing right as established by the International
Monetary Fund.

I should be grateful if you would be so good as to inform me of your
Government’s agreement on the contents of this letter.

Accept, Sir, etc.

(Signed]
PIERRE-ANDRE DUMONT
Ambassador of France to Panama

His Excellency Mr. Juan José Amado 111
Minister for Foreign Affairs
of the Republic of Panama

IIsé

REPUBLIC OF PANAMA

MINISTRY OF FOREIGN AFFAIRS
PANAMA

S November 1982
Sir:
I have the honour to acknowledge receipt of your letter of today’s date which
reads as follows:
[See letter I b}

I have the honour to confirm that my Government agrees to the contents of
this letter.

Accept, Sir, etc.

(Signed]
Juan Josg AMaDpo 111
Minister for Foreign Affairs

His Excellency Mr. Pierre-André Dumont
Ambassador of France to Panama
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ACCORD' ENTRE LE GOUVERNEMENT DE LA REPUBLIQUE
FRANCAISE ET LE GOUVERNEMENT DU CANADA RELATIF
A LA PROMOTION DE PROJETS DE COPRODUCTION CINE-
MATOGRAPHIQUE OU AUDIOVISUELLE DANS LE DO-
MAINE DE L’ANIMATION

Le Gouvernement de la République frangaise et le Gouvernement du Canada,

Soucieux de promouvoir le développement de la coopération audiovisuelle et
cinématographique dans le domaine de I’animation par des actions concrétes en
faveur d’ceuvres de qualité,

Sont convenus de ce qui suit :

Article I. Aux fins du présent Accord, I’expression « ceuvre audio-
visuelle » s’entend d’une ceuvre audio-visuelle d’animation de toute durée et sur
tout support, coproduite pour toute forme de distribution cinématographique et
audiovisuelle. ,

Article II. Des projets d’ceuvres audio-visuelles peuvent bénéficier, confor-
mément aux modalités définies ci-dessous, d’une aide financiére sélective, en
application de la législation en vigueur de chacun des deux Etats.

2. Ces projets d’ceuvres audio-visuelles doivent avoir été admis au bénéfice
de la coproduction aux termes de I’Accord franco-canadien sur les relations
cinématographiques du 30 mai 1983’ ou de I’Accord franco-canadien sur les
relations dans le domaine de la télévision du 11 juillet 1983°.

3. Ces projets d’ceuvres audio-visuelles doivent présenter un intérét
commun pour les deux parties et apporter une contribution & la qualité de la
production audiovisuelle d’animation.

Article IIl. 1. En principe, chacune des parties apporte son aide financiére
sélective 2 un nombre identique de projets a participation majoritaire. A cet effet
un équilibre général doit étre assuré par les Parties entre les montants qu’elles
versent respectivement pour la réalisation de projet d’ceuvres audio-visuelles
bénéficiant de I’aide financiére sélective prévue par les dispositions du présent
Accord.

2. Chacune des parties apporte dans le cadre de ses disponibilités
budgétaires une aide financiére sélective a la coproduction d’ceuvres audio-
visuelles faisant 1I’objet du présent accord.

Le montant maximum attribué par chacune d’elles pour I’ensemble des co-
productions est de 3 000 000 FF pour la partie frangaise et de 500 000 dollars pour
la partie canadienne.

3. L’aide financiére sélective de chaque partie, calculée en fonction de la
portion du budget de production qu’assume le coproducteur relevant de la
juridiction de cette partie est fixée comme suit :

! Entré en vigueur le 10 janvier 1985 par la signature, conformément au paragraphe 1 de I'article VII.
2 Nations Unies, Recueil des Traités, vol. 1353, p.24].
3Ibid., p. 253.
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— dans le cas d’un projet a participation majoritaire assurée par un coproducteur
canadien : un montant maximum de 200 000 dollars canadiens venant du
Canada;

— dans le cas d’un projet a participation majoritaire assurée par un coproducteur
frangais : un montant maximum de 1 200 000 FF venant de la France.

L’aide financiere sélective accordée par le pays du coproducteur minoritaire,
appréciée par rapport a la portion du budget de production qu’assume ce
coproducteur minoritaire, doit représenter un pourcentage identique & celui
qu’atteint I’aide sélective accordée par le pays du coproducteur majoritaire,
appréciée par rapport a la portion du budget de production qu’assume ce
coproducteur majoritaire. Ce pourcentage ne peut étre supérieur a 20%.

4. Ces montants ci-dessus sont révisables par les autorités compétentes ci-
dessous définies en fonction des taux de change en vigueur au moment de
I’'acceptation de chaque projet d’ceuvre audio-visuelle.

5. Cette aide est remboursable exclusivement & partir des revenus de toutes
sources résultant de toute forme d’exploitation de I’ceuvre audio-visuelle.

6. Le nombre maximum de projets d’ceuvre audio-visuelles pouvant
bénéficier de I'aide financiere sélective des deux pays est fixé a quatre.

Article IV. 1. Un groupe d’experts est institué afin d’examiner les projets
d’ccuvres audio-visuelles susceptibles de recevoir I'aide financiére sélective
prévue a I’article 111 du présent Accord. 11 est composé de deux groupes de trois
représentants désignés respectivement par chacune des autorités compétentes
suivantes :

— pour la partie canadienne : le Ministre des Communications ou s'il I’autorise,
la Société de Développement de I'Industrie cinématographique canadienne
(« Telefilm Canada »);

— pour la partie frangaise : le Ministre de la Culture ou son représentant.

2. Le groupe d’experts chargé d’examiner les projets d’ceuvres audio-
visuelles peut se réunir alternativement au Canada ou en France dans les cas ol de
telles réunions sont jugées nécessaires par les autorités compétentes des deux
parties. Le Groupe d’experts formule des recommandations aux autorités
compétentes des deux parties sur I’aide financiére sélective & apporter auxdits
projets.

3. Les décisions finales relatives a I'octroi de 1'aide financiére sélective
prévue par le présent Accord sont prises par les autorités compétentes,
conformément 2 leur législation respective. Les autorités compétentes de chacune
des deux parties s’informent sans délai des conditions de I'octroi de leurs aides
financiéres respectives, notamment en ce qui concerne les modalités de
remboursement de celles-ci.

Article V. 1. Les Parties encouragent par tous les moyens mis a leur
disposition les organismes publics relevant de leur juridiction a coopérer
étroitement avec les personnes ‘et organismes privés frangais et canadiens afin
d’accroitre la recherche en commun dans le domaine de I’animation, de former le
personnel technique et créateur en ce domaine et de réaliser ensemble des ceuvres
de qualité.
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2. De plus, les Parties considérent trés favorablement I’accroissement de la
coopération et des échanges entre leurs organismes publics dans les secteurs de la
recherche et de la production d’ceuvres d’animation.

Article VI. Chacune des Parties s’efforce de développer par tous les
moyens la distribution sur son territoire des ceuvres d’animation produites par des
organismes relevant de ’autre Partie.

Article VII. 1. Le présent Accord entre en vigueur le jour de sa signature.

2. 1l est conclu pour une durée d'une année a partir_ de son entrée en
vigueur. Il est renouvelable annuellement par tacite reconduction, sauf dénoncia-
tion par I’une des Parties contractantes trois mois avant son échéance.

EN FO1 DE QuUOI les soussignés, diment autorisés par leurs Gouvernements
respectifs, ont signé le présent Accord.

FaiT a Paris le 10 janvier 1985, en double exemplaire, chacun en langues
frangaise et anglaise, les deux textes faisant également foi.

Pour le Gouvernement . Pour le Gouvernement
de la République frangaise : du Canada :
[Signé]' (Signél?

: Signé par Jack Lang.
* Signé par Marcel Massé.
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE FRENCH
REPUBLIC AND THE GOVERNMENT OF CANADA CON-
CERNING THE PROMOTION OF FILM AND VIDEO CO-
PRODUCTION PROJECTS IN THE FIELD OF ANIMATION

The Government of the French Republic and the Government of Canada,

Desirous of promoting film and video co-operation between Canada and
France in the field of animation through concrete measures aimed at achieving
works of high calibre,

Have agreed as follows:

Article I. For the purposes of the present Agreement, the term ‘‘film and
~ video production’’ means animated film and video productions of any length and
on any technical medium co-produced for any means of film and video
distribution.

Article II. 1. Film and video production projects may benefit from
selective financial assistance from each of the two countries in accordance with
the procedures set out below and the legislation in force in each of the two States.

2. These film and video production projects must be eligible for co-
production benefits under the terms of the France/Canada Agreement concerning
Cinematographic Relations of May 30, 1983,2 or the France/Canada Agreement
concerning Television Relations of July 11, 1983.}

3. These film and video production projects must be of mutual interest in
both countries and must contribute to the quality of animated film and video
production.

Article III. 1. In principle, each of the Parties shall provide selective
financial assistance to the same number of majority projects. To that end, an
overall balance must be achieved by the Parties between the amounts that they
each pay to carry out film and video production projects that benefit from the
selective financial assistance under the terms of this Agreement.

2. Each of the Parties shall provide, within its budgetary assets, a selective
financial assistance for the film and video co-productions under the present
Agreement.

The maximum amount provided by each Party for all co-productions is
$500,000 by the Canadian Party and 3,000,000 FF by the French Party.

3. The selective financial assistance to be provided by each Party,
calculated in proportion to the production budgets to be financed by the co-
producer within the jurisdiction of this Party is set as follows:

— In the case of a project for which the majority co-producer is French:
a maximum of 1,200,000 FF by France.

! Came into force on 10 January 1985 by signature, in accordance with article VII (1).
? United Nations, Treary Series, vol. 1353, p. 241.
3 Ibid., p. 253.
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— In the case of a project for which the majority co-producer is Canadian:
a maximum of CDN $200,000 by Canada.

The selective financial assistance granted by each of the countries shall
represent a percentage identical to the production budgets of their respective co-
producers, and this proportion shall be the same for the country of the minority
co-producer as for the country of the majority co-producer. This percentage shall
not be greater than 20%.

4. These above-mentioned amounts shall be revised by the competent
authorities (indicated below) in terms of the rates of exchange in effect at the time
of each project’s acceptance.

5. This assistance is refundable exclusively on receipts of any kind resulting
from any form of exploitation of the film and video production.

6. The maximum number of film and video production projects which may
benefit from selective financial assistance from the two countries is therefore
limited to four.

Article IV. 1. A group of experts shall be formed to consider the film and
video production projects eligible for selective financial assistance under Arti-
cle III of this Agreement. It shall be composed of two groups, each comprising
three members, appointed respectively by each of the following competent
authorities:

— For the French Party: The Minister of Culture or his representative;

— For the Canadian Party: The Minister of Communications, or if he so
authorizes, the Canadian Film Development Corporation (‘‘Telefilm Can-
ada’’).

2. The Group of Experts tasked with examining film and video production
projects shall meet [alternately] in Canada and France whenever such meetings
are deemed necessary by the competent authorities in the two countries. The
Group of Experts shall make recommendations to these authorities on the selec-
tive financial assistance to be given to the said projects.

3. The final decisions of the granting of selective financial assistance under
this Agreement shall be taken by the competent authorities in accordance with
their respective legislation. The competent authorities of each of the two Parties
shall promptly inform each other of the conditions pertaining to the financial
assistance that they each provide, with particular regard to the procedures for
reimbursement.

Article V. 1. The Parties shall encourage by every means at their disposal
the public organizations within their jurisdiction to co-operate closely with private
Canadian and French organizations and individuals to increase joint research in
the field of animation, to train technical and creative personnel in this field and to
produce together quality productions.

2. In addition, these Parties shall consider very favorably increased co-
operation and exchanges between their public organizations in the research and
production aspects of animated productions.

Article VI. 1. Each of the Parties shall aim at developing by any means the
distribution in its territory of animated productions undertaken by organizations
within the jurisdiction of the other Party.
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Article VII. 1. The present Agreement shall come into force on the day of
its signature.

2. This Agreement shall be valid for a period of one year from the date of its
entry into force. It is renewable annually by tacit consent, unless one or the other
of the Parties gives notice of termination three months before its expiry date.

IN WITNESS WHEREOF the undersigned, duly authorized by their respective
Governments, have affixed their signature hereto.

DONE in two copies at Paris on 10-1-1985, each in the English and French
languages, both texts being equally authentic.

For the Government For the Government
of the French Republic: of Canada:
(Signed}] (Signed}

! Signed by Jack Lang.
* Signed by Marcel Massé.
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INTERNATIONAL WHEAT AGREEMENT, 1986

PREAMBLE

The signatories to this Agreement,

Considering that the International Wheat Agreement, 1949' was revised,
renewed or extended® on successive occasions leading to the conclusion of the
International Wheat Agreement, 1971,

Considering that the provisions of the International Wheat Agreement, 1971,
consisting of the Wheat Trade Convention, 1971, on the one hand, and the Food
Aid Convention, 1980,* on the other, as extended by Protocol,® will expire on
30th June 1986, and that it is desirable to conclude an agreement for a new period,

Have agreed that the International Wheat Agreement, 1971 shall be updated
and renamed the International Wheat Agreement, 1986, which shall consist of two
separate legal instruments:

(a) the Wheat Trade Convention, 1986 and®
(b) the Food Aid Convention, 1986,’

and that each of these two Conventions, or either of them as appropriate, shall be
submitted for signature and ratification, acceptance or approval, in conformity
with their respective constitutional or institutional procedures, by the Govern-
ments concerned.

! United Nations, Treaty Series, vol. 203, p. 179.

2 Ibid., vol. 203, p. 179; vol. 270, p. 103; vol. 349, p. 167; vol. 444, p. 3; vol. 544, p. 350; vol. 723, p. 346, and
vol. 727, p. 3.

3 Ibid., vol. 800, p. 45.

¢ United States Treaties and Other International Agreements, Washington, Department of State, vol. 32, part S,
1979-1980, TIAS 100}5. For the Food Aid Convention, 1971, see footnote 3 of this page.

3 United Nations, Treaty Series, vol. 1123, pp. 363 and 393; vol. 1146, pp. 334, 366, 398 and 418; and United
States Treaties and Other International Agreements, Washington, Department of State, vol. 30, part 4, 1978-1979,
TIAS 9459; vol. 32, part 3, 1979-1980, TIAS 9878; vol. 34, part 1, 1981-1982, TIAS 10350-51.

6 See p. 73 of this volume.

7 See p. 168 of this volume.
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WHEAT TRADE CONVENTION,' 1986

PART 1. GENERAL

Article 1. OBJECTIVES
The objectives of this Convention are:

(a) To further international co-operation in all aspects of trade in wheat, and
other grains, especially in so far as these affect the wheat situation;

(b) To promote the expansion of international trade in grains, and to secure
the freest possible flow of this trade, including the elimination of trade barriers
and unfair and discriminatory practices, in the interest of all members, in
particular developing members;

(c) To contribute to the fullest extent possible to the stability of international
grain markets in the interests of all members, to enhance world food security, and
to contribute to the development of countries whose economies are heavily
dependent on commercial sales of grain;

(d) To provide a forum for exchange of information and discussion of
members’ concerns regarding trade in grains; and

(e) To provide an appropriate framework for the possible negotiation of a
new international agreement or convention with economic provisions.

! Came into force on | July 1986, i.e., instruments of ratification, acceptance, approval or accession, or
declarations of provisional application having been deposited with the Secretary-General of the United Nations not
later than 30 June 1986 on behalf of Governments holding at least 60 per cent of votes set out in the Annex* in
accordance with article 28 (1):

Date of deposit Date of deposit
of the instrument of the instrument
of ratification, of ratification,
accession (a), accession (a),
acceptance (A) acceptance (A)
or approval (AA) or approval (AA)
or declaration or declaration
of provisional of provisional
State application (n) State application (n)
Argentina.......c..ocovviinnninanns 25 June 1986 n Morocco....ooooviiiiiiiiiian, 3 June 1986 n
Australia............oooiuue .. 27 June 1986 a Netherlands...................... 26 June 1986 n
Belgium .................. ... .. 26 June 1986 n (For the Kingdom in Europe.)
Bolivia....................... .. 30 June 1986 n Norway................ P 30 June 1986 AA
Brazil.............coiiiiiiiin, 12 June 1986 n Pakistan ...........cooiniiiannnnn 30 June 1986 n
Canada . 23 June 1986 Portugal ..............covuunan, 30 June 1986 n
Cuba .... . 30 June 1986 n Republic of Korea** .............. 30 June 1986 n
Denmark...........covvuvnunn .. 26 June 1986 South Africa .................ou0. 24 June 1986
Ecuador .........coevvvviniiananan 1 May 1986 n Spain.........cohiii it 26 June 1986 n
European Economic Community ... 26 June 1986 n Sweden...........ooviiiiiiiiian. 25 June 1986
Finland ............cooiiiuiinnenn 18 June 1986 n Switzerland . ... 26 June 1986 n
France.......coveienteineannnenns 26 June 1986 n Tumisia ...coovvnniiiiiiiiiiinnens 14 May 1986 n
Germany, Federal Republic of .. ... 26 June 1986 n Turkey ............... i 30 June 1986 n
Greece. . uuvvvevnnreranvenueennrnn 26 June 1986 n Union of Soviet Socialist Repub-
Holy See ........ocovvvnninvnennn 23 June 1986 a U l“t:s:l‘K: on of Creat Britain and 30 June 1986 A
i nited Kingdom of Great Britain an:
India .....ooviiiiiiiiiiaiennans 27 June :x n Northern Ireland. .. o ... ..o 26 June 1986 n
(For the United Kingdom, the
1986 n British Virgin Islands, Gibraltar
1986 n and St. Helena.)
Luxembourg .........couevenvannn 30 June 1986 n United States of America**........ 26 June 1986 n

* See p. 88 of this volune.
** See p. 167 of this volume for the texts of the declarations made upon acceptance or declaration of provisional
application.
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Article 2. DEFINITIONS

For the purposes of this Convention:

(1) (a) ““Council’’ means the International Wheat Council established by
the International Wheat Agreement, 1949 and continued in being by Article 9;

() (i) ‘‘member’’ means a party to this Convention;

(ii) “expzorting member’’ means a member so designated under Arti-
cle 12;

(iii) “impzorting member’’ means a member so designated under Arti-
cle 12; :

(c) ‘‘Executive Committee’’ means the Committee established under Arti-
cle 15;

(d) ‘‘Sub-Committee on Market Conditions”’ means the Sub-Committee
established under Article 16;

(e) ‘‘grain’’ or ‘‘grains’’ means wheat, wheat flour, rye, barley, oats, maize,
millet and sorghum, and such other grains and products as the Council may
decide;

() (i) ‘‘purchase’’ means a purchase of grain for import, or the quantity of

grain so purchased, as the context requires;
(ii) ‘*sale’” means a sale of grain for export, or the quantity of such grain
so sold, as the context requires;
(iii) where reference is made in this Convention to a purchase or sale, it
shall be understood to refer not only to purchases or sales concluded
- between the Governments concerned, but also to purchases or sales
concluded between private traders, and to purchases or sales
concluded between a private trader and the Government concerned;
. (g) ‘‘special vote’’ means a vote requiring at least two thirds of the votes cast
by exporting members present and voting, and at least two thirds of the votes cast
by the importing members present and voting, counted separately;
(h) ‘*crop year’’ means the period from 1 July to 30 June;
() “‘working day’’ means a working day at the headquarters of the Council.

(2) Any reference in this Convention to a ‘““Government’’ or ‘‘Govern-
- ments’’ shall be construed as including a reference to the European Economic
Community (hereinafter referred to as the EEC). Accordingly, any reference in
this Convention to ‘‘signature’’ or to the ‘‘deposit of instruments of ratification,
acceptance, or approval’ or ‘‘an instrument of accession’’ or ‘‘a declaration of
provisional application’ by a Government shall, in the case of the EEC, be
construed as including signature or declaration of provisional application on
behalf of the EEC by its competent authority and the deposit of the instrument
required by the institutional procedures of the EEC to be deposited for the
conclusion of an international agreement.

Article 3. INFORMATION, REPORTS AND STUDIES

(1) To facilitate the achievement of the objectives in Article 1, make
possible a fuller exchange of views at Council sessions, and provide information
on a continuing basis to serve the general interest of members, arrangements shall
be made for regular reports and exchange of information, and also special studies,
as appropriate, covering grains, focusing primarily upon the following:

(a) supply, demand and market conditions;
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(b) developments in national policies and their effects on the international
market;

(c) developments concerning the improvement and expansion of trade, utiliza-
tion, storage and transportation, especially in developing countries.

(2) To improve the collection and presentation of information for those
reports and studies referred to in paragraph (1) of this Article, to make it possible
for more members to participate directly in the work of the Council, and to
supplement the guidance already given by the Council in the course of its
sessions, there shall be established a Sub-Committee on Market Conditions with
the functions specified in Article 16.

Article 4. CONSULTATIONS ON MARKET DEVELOPMENTS

(1) If the Sub-Committee on Market Conditions, in the course of its
continuous review of the market under Article 16, is of the opinion that
developments in the international grain market seriously threaten to affect the
interests of members, or if such developments are called to the Sub-Committee’s
attention by the Executive Director on his own initiative or at the request of any
member of the Council, it shall immediately report the facts concerned to the
Executive Committee. The Sub-Committee, in so informing the Executive
Committee, shall give particular regard to those circumstances which threaten to
affect the interests of members.

(2) The Executive Committee shall meet within ten working days to review
such developments and, if it deems it appropriate, request the Chairman of the
Council to convene a session of the Council to consider the situation.

Article 5.  COMMERCIAL PURCHASES AND SPECIAL TRANSACTIONS

(1) A commercial purchase for the purposes of this convention is a purchase
as defined in Article 2 which conforms to the usual commercial practices in
international trade and which does not include those transactions referred to in
paragraph (2) of this Article.

(2) A special transaction for the purposes of this Convention is one which
includes features introduced by the Government of a member concerned which do
not conform to usual commercial practices. Special transactions include the
following:

(a) Sales on credit in which, as a result of government intervention, the interest
rate, period of payment, or other related terms do not conform to the
commercial rates, periods or terms prevailing in the world market;

(b) Sales in which the funds for the purchase of grain are obtained under a loan
from the Government of the exporting member tied to the purchase of grain;

(c) Sales for currency of the importing member which is not transferable or
convertible into currency or goods for use in the exporting member;

(d) Sales under trade agreements with special payments arrangements which
include clearing accounts for settling credit balances bilaterally through the
exchange of goods, except where the exporting member and the importing
member concerned agree that the sale shall be regarded as commercial;

(e) Barter transactions:

(i) which result from the intervention of Governments where grain is

exchanged at other than prevailing world prices, or
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(i) which involve sponsorship under a government purchase programme,
except where the purchase of grain results from a barter transaction in
which the country of final destination was not named in the original barter
contract;

() A gift of grain or a purchase of grain out of a monetary grant by the exporting
member made for that specific purpose;

(g) Any other categories of transactions, as the Council may prescribe, that
include features introduced by the Government of a member concerned which
do not conform to usual commercial practices.

(3) Any question raised by the Executive Director or by any member as to
whether a transaction is a commercial purchase as defined in paragraph (1) of this
Article or a special transaction as defined in paragraph (2) of this Article shall be
decided by the Council.

Article 6. GUIDELINES RELATING TO CONCESSIONAL TRANSACTIONS

(1) Members undertake to conduct any concessional transactions in grains
in such a way as to avoid harmful interference with normal patterns of production
and international commercial trade.

(2) To this end both supplying and recipient members shall undertake
appropriate measures to ensure that concessional transactions are additional to
commercial sales which could reasonably be anticipated in the absence of such
transactions, and would increase consumption or stocks in the recipient country.
Such measures shall, for countries which are members of FAO, be consistent with
the FAO Principles of Surplus Disposal and Guiding Lines and the consultative
obligations of FAO members, and may include the requirement that a specified
level of commercial imports of grains agreed with the recipient country be
maintained on a global basis by that country. In establishing or adjusting this
level, full regard shall be had to the commercial import levels in a representative
period, to recent trends in utilization and imports, and to the economic
circumstances of the recipient country, including, in particular, its balance-of-
payments situation.

(3) Members, when engaging in concessional export transactions, shall
consult with exporting members whose commercial sales might be affected by
such transactions to the maximum possible extent before such arrangements are
concluded with recipient countries.

(4) The Secretariat shall periodically report to the Council on developments
in concessional transactions in grains.

Article 7. REPORTING AND RECORDING

(1) Members shall provide regular reports, and the Council shall maintain
records for each crop year, showing separately commercial and special
transactions, of all shipments of grain by members and all imports of grain from
non-members. The Council shall also maintain, to the extent possible, records of
all shipments between non-members.

(2) Members shall provide, as far as possible, such information as the
Council may require concerning their grain supply and demand, and report
promptly all changes in their national grain policies.
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(3) For the purposes of this Article:

(a) Members shall send to the Executive Director such information con-
cerning the quantities of grain mvol\_/eq ip commercial sales and purchases and
special transactions as the Council within its competence may require, including:

(i) in relation to special transactions, such detail of the transactions as will enable
them to be classified in accordance with Article 5;

(ii) such information as may be available as to the type, class, grade and quality of
the grains concerned;

(b) Any member when expprting grain_ shall send to the Executive Director
such information relating to their export prices as the Council may require;

(c) The Council shall obtain regular information on currently prevailing grain
transportation costs, and members shall report such supplementary information
as the Council may rcquire.

(4) In the case of any grain which reaches the country of final destination
after resale in, passage through, or transshipment from the ports of, a country
other than that in which it originated, members shall to the maximum extent
possible make available such information as will enable the shipment to be entered
in the records as a shipment between the country of origin and the country of final
destination. In the case of a resale, the provisions of this paragraph shall apply if
the grain originated in the country of origin during the same crop year.

(5) The Council shall make rules of procedure for the reports and records
referred to in this Article. Those rules shall prescribe the frequency and the
manner in which those reports shall be made and shall prescribe the duties of
members with regard thereto. The Council shall also make provision for the
amendment of any records or statements kept by it, including provision for the
settlement of any dispute arising in connection therewith. If any member
repeatedly and unreasonably fails to make reports as required by this Article, the
Executive Committee shall arrange consultations with that member to remedy the
situation.

Article 8. DISPUTES AND COMPLAINTS

(1) Any disputes concerning the interpretation or application of this
Convention which is not settled by negotiation shall, at the request of any member
which is a party to the dispute, be referred to the Council for decision.

(2) Any member which considers that its interests as a party to this
Convention have been seriously prejudiced by actions of any one or more
members affecting the operation of this Convention may bring the matter before
the Council. In such a case, the Council shall immediately consult with the
members concerned in order to resolve the matter. If the matter is not resolved
through such consultations, the Council shall consider the matter further and may
make recommendations to the members concerned.

PART 11. ADMINISTRATION

Article 9. CONSTITUTION OF THE COUNCIL

(1) The International Wheat Council, established by the International
Wheat Agreement, 1949, shall continue in being for the purpose of administering
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this Convention with the membership, powers and functions provided in this
Convention.

(2) Members may be represented at Council meetings by delegates,
alternates and advisers.

(3) The Council shall elect a Chairman and a Vice-Chairman who shall hold
office for one crop year. The Chairman shall have no vote and the Vice-Chairman
shall have no vote while acting as Chairman.

Article 10. POWERS AND FUNCTIONS OF THE COUNCIL
(1) The Council shall establish its Rules of Procedure.

(2) The Council shall keep such records as are required by the terms of this
Convention and may keep such other records as it considers desirable.

(3) In order to enable the Council to discharge its functions under this
Convention, the Council may request, and members undertake to supply, subject
to the provisions of paragraph (2) of Article 7, such statistics and information as
are necessary for this purpose.

(4) The Council may, by special vote, delegate to any of its committees, or
to the Executive Director, the exercise of powers or functions other than the
following:

(a) Decisions on matters under Article 8;
(b) Review, under Article 11, of the votes of members listed in the Annex;

(c) Determination of exporting and importing members and distribution of their
votes under Article 12;

(d) Location of the seat of the Council under paragraph (1) of Article 13;
(e) Appointment of the Executive Director, under paragraph (2) of Article 17;

(f) Adoption of the budget and assessment of members’ contributions under.
Article 21;

(2) Suspension of the voting rights of a member under paragraph (6) of Article 21;

(h) Any request to the Secretary-General of UNCTAD to convene a negotiating
conference under Article 22;

(i) Exclusion of a member from the Council under Article 30;
() Recommendation of an amendment under Article 32;
(k) Extension or termination of this Convention under Article 33.

The Council may at any time revoke such delegation by a majority of the
votes cast.

(5) Any decision made under any powers or functions delegated by the
Council in accordance with paragraph (4) of this Article shall be subject to review
by the Council at the request of any member made within a period which the
Council shall prescribe. Any decision in respect of which no request for review
has been made within the prescribed period shall be binding on all members.

(6) In addition to the powers and functions specified in this Convention the
Council shall have such other powers and perform such other functions as are
necessary to carry out the terms of this Convention.
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Article |1. VOTES FOR ENTRY iNTO FORCE AND BUDGETARY PROCEDURES

(1) For the purposes of the entry into force of this Convention under
paragraph (1) of Article 28, the votes of each Government shall be as set out in the
Annex.

(2) For the purposes of the assessment of financial contributions under
Article 21, the votes of members shall be based on those set out in the Annex
subject to the following:

(a) Upon the entry into force of the Convention, the Council shall
redistribute the votes in the Annex among the Governments which have deposited
instruments of ratification, acceptance, approval or accession to the Convention,
or declarations of provisional application of it, in proportion to the number of
votes held by each of them in the Annex.

(b) After the Convention has entered into force, whenever any Government
becomes, or ceases to be, a party to this Convention, the Council shall
redistribute the votes of the other members in proportion to the number of votes
held by each member listed in the Annex.

(¢) Three years after the entry into force of this Convention, and whenever
the Convention is extended under paragraph (2) of Article 33, the Council shall
review and may adjust the votes of members listed in the Annex.

(3) For all other purposes regarding the administration of the Convention,
the votes to be exercised by members shall be as determined under Article 12.

Article 12. DETERMINATION OF EXPORTING AND IMPORTING MEMBERS
AND DISTRIBUTION OF THEIR VOTES

(1) At the first session held under this Convention, the Council shall
establish which members shall be exporting members and which members shall be
importing members for the purposes of the Convention. In so deciding, the
Council shall take account of the wheat trading patterns of those members and of
their own views.

(2) As soon as the Council has determined which members shall be
exporting and which shall be importing members under this Convention, the
exporting members, on the basis of their votes under Article 11 shall divide their
votes among them as they shall decide, subject to the conditions laid down in
paragraph (3) of this Article, and the importing members shall similarly divide
their votes.

(3) For the purposes of the allocation of votes under paragraph (2) of
this Article, the exporting members shall together hold 1,000 votes, and the
importing members shall together hold 1,000 votes. No member shall hold more
than 333 votes as an exporting member or more than 333 votes as an importing
member. There shall be no fractional votes.

(4) The lists of exporting and importing members shall be reviewed by the
Council, in the light of changing patterns in their wheat trade, after a period of
three years following the entry into force of the Convention. They shall also be
reviewed whenever the Convention is extended under paragraph (2) of Article 33.

(5) At the request of any member, the Council may, at the beginning of any
crop year, agree by special vote to the transfer of that member from the list of
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exporting members to the list of importing members, or from the list of importing
members to the list of exporting members, as appropriate.

(6) The distribution of the votes of exporting and importing members shall
be reviewed by the Council whenever the lists of the exporting and importing
members are changed under paragraphs (4) or (5) of this Article. Any re-
distribution of votes under this paragraph shall be subject to the conditions set out
in paragraph (3) of this Article.

(7) Whenever any Government becomes, or ceases to be, a party to this
Convention, the Council shall redistribute the votes of the other exporting or
importing members, as appropriate, in proportion to the number of votes held by
each member, subject to the conditions set out in paragraph (3) of this Article.

(8) Any exporting member may authorize any other exporting member, and
any importing member may authorize any other importing member, to represent
its interests and to exercise its votes at any meeting or meetings of the Council.
Satisfactory evidence of such authorization shall be submitted to the Council.

(9) If at any meeting of the Council a member is not represented by an
accredited delegate and has not authorized another member to exercise its votes
in accordance with paragraph (8) of this Article, or if at the date of any meeting
any member has forfeited, has been deprived of, or has recovered its votes under
any provisions of this Convention, the total votes to be exercised by the exporting
members at that meeting shall be adjusted to a figure equal to the total of votes to
be exercised at that meeting by the importing members and redistributed among
exporting members in proportion to their votes.

Article 13. SEAT, SESSIONS AND QUORUM

(1) The seat of the Council shall be in London unless the Council decides
otherwise.

(2) The Council shall meet at least once during each half of each crop year
and at such other times as the Chairman may decide, or as otherwise required by
this Convention. :

(3) The Chairman shall convene a session of the Council if so requested by
(a) five members or (b) one or more members holding a total of not less than 10 per
cent of the total votes or (c) the Executive Committee.

(4) The presence of delegates with a majority of the votes held by the
exporting members and a majority of the votes held by the importing members
prior to any adjustment of votes under paragraph (9) of Article 12 shall be
necessary to constitute a quorum at any meeting of the Concil.

Article 14. DECISIONS

(I) Except where otherwise specified in this Convention, decisions of the
Council shall be by a majority of the votes cast by the exporting members and a
majority of the votes cast by the importing members, counted separately.

(2) Without prejudice to the complete liberty of action of any member in the
determination and administration of its agricultural and price policies, each
member undertakes to accept as binding all decisions of the Council under the
provisions of this Convention.
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Article 15. EXEcuTivE COMMITTEE

(1) The Council shall establish an Executive Committee consisting of not
more than six exporting members elected annually by the exporting members and
not more than eight importing members elected annually by the importing
members. The Council shall appoint the Chairman of the Executive Committee
and may appoint a Vice-Chairman.

(2) The Executive Committee shall be responsible to and work under the
general direction of the Council. It shall have such powers and functions as are
expressly assigned to it under this Convention and such other powers and
functions as the Council may delegate to it under paragraph (4) of Article 10.

(3) The exporting members on the Executive Committee shall have the
same total number of votes as the importing members. The votes of the exporting
members on the Executive Committee shall be divided among them as they shall
decide, provided that no such exporting member shall have more than 40 per cent
of the total votes of those exporting members. The votes of the importing
members on the Executive Committee shall be divided among them as they shall
decide, provided that no such importing member shall have more than 40 per cent
of the total votes of those importing members.

(4) The Council shall prescribe rules of procedure regarding voting in the
Executive Committee and may make such other provision regarding rules of
procedure in the Executive Committee as it thinks fit. A decision of the Executive
Committee shall require the same majority of votes as this Convention prescnbes
for the Council when making a decision on a similar matter.

(5) Any member of the Council which is not a member of the Executive
Committee may participate, without voting, in the discussion of any question
before the Executive Committee whenever the latter considers that the interests
of that member are affected.

Article 16. SuB-COMMITTEE ON MARKET CONDITIONS

(1) The Executive Committee shall establish a Sub-Committee on Market
Conditions consisting of representatives of not more than six exporting and six
importing members. The Chairman of the Sub-Committee shall be appointed by
the Executive Committee.

(2) The Sub-Committee shall keep under continuous review, and report to
members on, all matters affecting the world grain economy. The Sub-Committee
shall take account, in its review, of relevant information supplied by any member
of the Council.

(3) The Sub-Committee shall supplement the guidance given by the Council
to assist the Secretariat in carrying out the work envisaged in Article 3.

(4) The Sub-Committee shall make special efforts to involve other members
of the Council in its discussion of questions that directly affect their interests,
such as their national grain policies, or particularly in the case of developing
countries, their import requirements. Any member of the Council which is not a
member of the Sub-Committee may attend its meetings as an observer.

(5) The Sub-Committee shall advise in accordance with the relevant
Articles of the Convention and on any matters which the Council or the Executive
Committee may refer to it.

Vol. 1429, 1-24237



82 United Nations — Treaty Series e Nations Unies — Recuefl des Traités 1986

Article 17. SECRETARIAT

(1) The Council shall have a Secretariat consisting of an Executive Director,
who shall be its chief administrative officer, and such staff as may be required for
the work of the Council and its Committees.

(2) The Council shall appoint the Executive Director who shall be
responsible for the performance of the duties devolving upon the Secretariat in the
administration of this Convention and for the performance of such other duties as
are assigned to him by the Council and its Committees.

(3) The staff shall be appointed by the Executive Director in accordance
with regulations established by the Council.

(4) It shall be a condition of employment of the Executive Director and of
the staff that they do not hold or shall cease to hold financial interest in the grain
trade and that they shall not seek or receive instructions regarding their duties
under this Convention from any Government or from any other authority external
to the Council.

Article 18. ADMISSION OF OBSERVERS

The Council may invite any non-member State, and any intergovernmental
organization, to attend any of its meetings as an observer.

Article 19. CO-OPERATION WITH OTHER INTERGOVERNMENTAL
ORGANIZATIONS

(1) The Council may make whatever arrangements are appropriate for
consultation or co-operation with the United Nations and its organs, in particular
the United Nations Conference on Trade and Development, and with the Food
and Agriculture Organization and such other specialized agencies of the United
Nations and intergovernmental organizations as may be appropriate.

(2) The Council, bearing in mind the particular role of the United Nations
Conference on Trade and Development in international commodity trade, will, as
it considers appropriate, keep the United Nations Conference on Trade and
Development informed of its activities and programmes of work.

(3) If the Council finds that any terms of this Convention are materially
inconsistent with such requirements as may be laid down by the United Nations
through its appropriate organs or by its specialized agencies regarding intergov-
ernmental commodity agreements, the inconsistency shall be deemed to be a
circumstance affecting adversely the operation of this Convention and the
procedure prescribed in Article 32 shall be applied.

Article 20. PRIVILEGES AND IMMUNITIES

(1) The Council shall have legal personality. It shall in particular have the
" capacity to contract, acquire and dispose of movable and immovable property and
to institute legal proceedings.

(2) The status, privileges and immunities of the Council in the territory of
the United Kingdom shall continue to be governed by the Headquarters
Agreement between the Government of the United Kingdom of Great Britain and
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Northern Ireland and the International Wheat Council signed at London on 28 No-
vember 1968,'

(3) The Agreement referred to in paragraph (2) of this Article shall be
independent of the present Convention. It shall however terminate:

(a) by agreement between the Government of the United Kingdom of Great
Britain and Northern Ireland and the Council, or

(b) in the event of the seat of the Council being moved from the United King-
dom, or '

(c) in the event of the Council ceasing to exist.

(4) In the event of the seat of the Council being moved from the United
Kingdom, the Government of the member in which the seat of the Council is
situated shall conclude with the Council an international agreement relating to the
status, privileges and immunities of the Council, its Executive Director, its staff
and representatives of members at meetings convened by the Council.

Article 21. FINANCE

(1) The expenses of delegations to the Council and of representatives on its
Committees and Sub-Committees shall be met by their respective Governments.
The other expenses necessary for the administration of this Convention shall be
met by annual contributions from all members. The contribution of each member
for each crop year shall be in the proportion which the number of its votes in the
Annex bears to the total of the votes of members in the Annex, as adjusted under
paragraph (2) of Article 11 to reflect the membership of the Convention at the time
when the budget for that crop year is adopted.

(2) At its first session after this Convention comes into force, the Council
shall approve its budget for the crop year ending 30 June 1987, and assess the
contribution to be paid by each member.

(3) The Council shall, at a session during the second half of each crop year,
approve its budget for the following crop year and assess the contribution to be
paid by each member for that crop year.

(4) The initial contribution of any member acceding to this Convention
under paragraph (1) of Article 27 shall be assessed by the Council on the basis of
the votes to be distributed to it under paragraph (2) (b) of Article 11 and the period
remaining in the current crop year, but the assessments made upon other
members for the current crop year shall not be altered.

(5) Contributions shall be payable immediately upon assessment.

(6) If, at the end of six months following the date on which its contribution is
due in accordance with paragraph (5) of this Article, a member has not paid its full
contribution, the Executive Director shall request the member to make payment
as quickly as possible. If, at the expiration of six months after the request of the
Executive Director, the member has still not paid its contribution, its voting rights
in the Council and in the Executive Committee shall be suspended until such time
as it has made full payment of the contribution.

(7) A member whose voting rights have been suspended under paragraph (6)
of this Article shall not be deprived of any of its other rights or relieved of any of
! United Nations, Treaty Series, vol. 668, p. 3.

Vol. 1429, 1-24237



84 United Nations — Treaty Series e Nations Unies — Recueil des Traités 1986

its obligations under this Convention, unless the Council so decides by special
vote. It shall remain liable to pay its contribution and to meet any other of its
financial obligations under this Convention.

(8) The Council shall, each crop year, publish an audited statement of its
receipts and expenditures in the previous crop year.

(9) The Council shall, prior to its dissolution, provide for the settlement of
its liabilities and the disposal of its records and assets.

Article 22. ECONOMIC PROVISIONS

In order to assure supplies of wheat and other grains to importing members
and markets for wheat and other grains to exporting members at equitable and
stable prices, the Council shall at an appropriate time examine the possibility of
the negotiation of a new international agreement or convention with economic
provisions. When it is judged that such a negotiation could be successfully
concluded, the Council shall request the Secretary-General of the United Nations
Conference on Trade and Development to convene a negotiating conference.

PART 11i. FINAL PROVISIONS

Article 23. DEPOSITARY

(I) The Secretary-General of the United Nations is hereby designated as the
depositary of this Convention.

(2) The depositary shall notify all signatory and acceding Governments of
each signature, ratification, acceptance, approval, provisional application of, and
accession to, this Convention, as well as each notification and notice received
under Articles 29 and 32.

Article 24. SIGNATURE

This Convention shall be open for signature at United Nations Headquarters
from 1 May 1986 until and including 30 June 1986 by the Governments listed in the
Annex and any Government member of the United Nations Conference on Trade
and Development.

Article 25. RATIFICATION, ACCEPTANCE, APPROVAL

(1) This Convention shall be subject to ratification, acceptance or approval
by each signatory Government in accordance with its respective constitutional
procedures.

(2) Instruments of ratification, acceptance or approval shall be deposited
with the depositary not later than 30 June 1986. The Council may, however, grant
one or more extensions of time to any signatory Government which is unable to
deposit its instrument by that date. The Council shall inform the depositary of all
such extensions of time.

Article 26. PROVISIONAL APPLICATION

Any signatory Government and any other Government eligible to sign this
Convention, or whose application for accession is approved by the Council, may
deposit with the depositary a declaration of provisional application. Any
Government depositing such a declaration shall provisionally apply this Conven-
tion and be provisionally regarded as a party thereto.

Vol. 1429, 1-24237



1986 United Nations — Treaty Series e Nations Unies — Recueil des Traités 85

Article 27. ACCESSION

(1) Any Government listed in the Annex and any Government member of
the United Nations Conference on Trade and Development may accede to the
present Convention until and including 30 June 1986, except that the Council may
grant one or more extensions of time to any Government which has not deposited
its instrument by that date.

(2) This Convention shall be open for accession after 30 June 1986 by the
Governments of all States upon such conditions as the Council considers
appropriate. Accession shall be effected by the deposit of an instrument of
accession with the depositary. Such instruments of accession shall state that the
Government accepts all the conditions established by the Council.

(3) Where, for the purposes of the operation of this Convention, reference is
made to members listed in the Annex, any member the Government of which has
acceded to this Convention on conditions prescribed by the Council in accordance
with this Article shall be deemed to be listed in the Annex.

Article 28. ENTRY INTO FORCE

(1) This Convention shall enter into force on 1 July 1986 if instruments of
ratification, acceptance, approval or accession, or declarations of provisional
application have been deposited not later than 30 June 1986 on behalf of
Governments holding, at least, 60 per cent of votes set out in the Annex.

(2) If this Convention does not enter into force in accordance with
paragraph (1) of this Article, the Governments which have deposited instruments
of ratification, acceptance, approval or accession, or declarations of provisional
application may decide by mutual consent that it shall enter into force between
themselves, or may take whatever action they consider the situation requires.

Article 29. WITHDRAWAL

Any member may withdraw from this Convention at the end of any crop year
by giving written notice of withdrawal to the depositary at least ninety days prior
to the end of that crop year, but shall not thereby be released from any obligations
under this Convention which have not been discharged by the end of that crop
year. The member shall simultaneously inform the Council of the action it has
taken.

Article 30. EXCLUSION

If the Council finds that any member is in breach of its obligations under this
Convention and decides further that such breach significantly impairs the
operation of this Convention, it may, by special vote, exclude such member from
the Council. The Council shall immediately notify the depositary of any such
decision. Ninety days after the date of the Council’s decision, that member shall
cease to be a member of the Council,

Article 3. SETTLEMENT OF ACCOUNTS

(1) The Council shall determine any settlement of accounts which it finds
equitable with a member which has withdrawn from this Convention or which has
been excluded from the Council, or has otherwise ceased to be a party to this
Convention. The Council shall retain any amounts already paid by such member.
Such member shall be bound to pay any amounts due from it to the Council.
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(2) Upon termination of this Convention, any member referred to in
paragraph (1) of this Article shall not be entitled to any share of the proceeds of
the liquidation or the other assets of the Council; nor shall it be burdened with any
part of the deficit, if any. of the Council.

Article 32. AMENDMENT

(1) The Council may by special vote recommend to members an amendment
of this Convention. The amendment shall become effective 100 days after the
depositary has received notifications of acceptance from exporting members
which hold two thirds of the votes of the exporting members and by importing
members which hold two thirds of the votes of the importing members, or on such
later date as the Council may have determined by special vote. The Council may
fix a time within which each member shall notify the depositary of its acceptance
of the amendment and, if the amendment has not become effective by such time, it
shall be considered withdrawn. The Council shall provide the depositary with the
information necessary to determine whether the notifications of acceptance
received are sufficient to make the amendment effective.

(2) Any member on behalf of which notification of acceptance of an
amendment has not been made by the date on which such amendment becomes
effective shall as of that date cease to be a party to this Convention, unless such
member has satisfied the Council that acceptance could not be secured in time
owing to difficulties in completing its constitutional procedures and the Council
decides to extend for such member the period fixed for acceptance. Such member
shall not be bound by the amendment before it has notified its acceptance thereof.

Article 33. DURATION, EXTENSION AND TERMINATION

(1) This Convention shall remain in force until 30 June 1991, unless
extended under paragraph (2) of this Article, or terminated earlier under
paragraph (3) of this Article, or replaced before that date by a new agreement or
convention negotiated under Article 22.

(2) The Council may, by special vote, extend this Convention beyond
30 June 1991 for successive periods not exceeding two years on each occasion.
Any member which does not accept such extension of this Convention shall so
inform the Council and shall cease to be a party to this Convention from the
beginning of the period of extension.

(3) The Council may at any time decide, by special vote, to terminate this
Convention with effect from such date and subject to such conditions as it may
determine.

(4) Upon termination of this Convention, the Council shall continue in being
for such time as may be required to carry out its liquidation and shall have such
powers and exercise such functions as may be necessary for that purpose.

(5) The Council shall notify the depositary of any action taken under
paragraph (2) or paragraph (3) of this Article.
Article 34. RELATIONSH1P OF PREAMBLE TO CONVENTION
This Convention includes the Preamble to the International Wheat Agree-
ment, 1986.!

! See p. 72 of this volume.
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IN WITNESS WHEREOF the undersigned, having been duly authorized to this
effect by their respective Governments, have signed this Convention on the dates
appearing opposite their signatures.

DonE at London, this fourteenth day of March, One Thousand, Nine
Hundred and Eighty-Six, the texts of this Convention in the English, French,
Russian and Spanish languages being equally authentic.
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VOTES OF MEMBERS UNDER ARTICLE 11
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[For the signature pages, see p. 143 of this volume.]
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ACCORD INTERNATIONAL SUR LE BLE DE 1986

PREAMBULE

Les signataires du présent Accord,

Considérant que I’Accord international sur le blé de 1949' a été révisé,
renouvelé ou reconduit® & diverses reprises, aboutissant a la conclusion de
I’Accord international sur le blé de 1971°,

Considérant que les dispositions de I’ Accord international sur le blé de 1971,
composé de 1a Convention sur le commerce du blé de 1971%, d’une part, et de la
Convention relative a I’aide alimentaire de 1980, d’autre part, telles qu’elles ont
été prorogées par Protocole’, viendront a expiration le 30 juin 1986 et qu’il est
souhaitable de conclure un accord pour une nouvelle période,

Sont convenus que I’ Accord international sur le blé de 1971 sera actualisé et
intitulé I’Accord international sur le blé de 1986, lequel comprendra deux
instruments juridiques distincts :

a) La Convention sur le commerce du blé de 1986°; et
b) La Convention relative a I’aide alimentaire de 1986’

et que chacune de ces deux Conventions, ou l'une des deux suivant qu’il
conviendra, sera soumise, conformément  leurs procédures constitutionnelles ou
institutionnelles, a la signature et a la ratification, I’acceptation ou I’approbation
des gouvernements intéressés.

! Nations Unies. Recweil des Traités, vol. 203, p. 179.

2 Ibid.. vol. 203. p. 179: vol. 270, p. 103: vol. 349, p. 167; vol. 444, p. 3; vol. 544, p. 351; vol. 723, p. 347, et
vol. 727, p. 3.

¥ Ibid.. vol. 800. p. 45.

* United States Treaties and Other International Agreements, Washington, Department of State, vol. 32, part 5,
1979-1980. T1AS 10015 (anglais seulement). Pour la Convention relative a I'aide alimentaire de 1971, voir la note de
bas de page 3 de la présente page.

* Nations Unies. Recueil des Traités, vol. 1123, p. 368 et 397; vol. 1146, p. 339, 371, 402 et 422; et United States
Treaties and Other International Agreements, Washington, Department of State, vol. 30, part 4, 1978-1979,
TIAS 9459; vol., 32. part 3, 1979-1980, TIAS 9878; vol. 34, part 1, 1981-1982, TIAS 10350-51 (anglais seulement).

® Voir p. 90 du présent volume.

7 Voir p. 176 du présent volume.
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CONVENTION' SUR LE COMMERCE DU BLE DE 1986

GENERALITES

OBIJECTIFS

PREMIERE PARTIE.

Article premier.

La présente Convention a pour objet :

a) De favoriser la coopération internationale dans tous les aspects du
commerce du blé et des autres céréales, notamment du fait que ces derniéres
exercent une influence sur la situation du blé;

b) De favoriser le développement du commerce international des céréales et
d’assurer que ce commerce s'effectue le plus librement possible, entre autres en
éliminant les entraves au commerce ainsi que les pratiques déloyales et
discriminatoires, dans I’intérét de tous les membres, en particulier des membres
en développement;

¢) De contribuer, autant que possible, a la stabilité des marchés internatio-
naux des céréales dans I’intérét de tous les membres, de renforcer la sécurité
alimentaire mondiale et de contribuer au développement des pays dont I’économie
dépend dans une mesure importante de la vente commerciale des céréales;

d) De fournir un cadre pour I’échange d’informations et pour I’examen des
préoccupations des membres concernant le commerce des céréales; et

! Entrée en vigueur le 1°" juillet 1986, des gouvernements détenant au moins 60 p. 100 des voix dénombrées dans
'annexe* ayant au 30 juin 1986 déposé auprés du Secrétaire général de I'Organisation des Nations Unies, des
instruments de ratification, d’acceptation, d’approbation ou d’adhésion, ou des déclarations d’application A titre
provisoire. conformément au paragraphe | de I'article 28 :

Date du dépor Date du dépor
de I'instrument de linstrument
de ratification, de ratification,
d'adhésion (a), d’adhésion (a),
d'acceptation (A) d'acceptation (A)
ou d’approbation (AA) ou d'approbation (AA)
ou déclaration ou déclaration
d’application d'application
Erat provisoire (n) Erar provisoire (n)
Afriquedu Sud ................ 24 juin 1986 Japon** ...l 30 juin 1986 n
Allemagne. République fédé- Luxembourg................... 30 juin 1986 n
raled” ... ..ot 26 juin 1986 n MaroC .....ooviiieiiieiiae 3 juin 1986 n
Argentine .............ooiinnnn 25 juin 1986 n NOrvege. ....ovivreiiieninnannn 30 juin 1986 AA
Australie ...............iil 27 juin 1986 a Pakistan....................... 30 juin 1986 n
Belgique juin 1986 n Pays-Bas ............ccoiinnnn 26 juin 1986 n
Bolivie ............ooiiii 1986 n (Pour le Royaume en Europe.)
Brésil ........ 1986 n Portugal .............ooviiunnn 30 juin 1986 n
Canada..............coviveunn 1986 République de Corée** ......... 30 juin 1986 n
Communauté économique euro- Royaume-Uni de Grande-Bre-
péenne...........oiiient, 26 juin 1986 n tagne et d'Irlande du Nord .... 26 juin 1986 n
Cuba.....covviiiiiii i 30 juin 1986 n (Pour le Royaume-Uni, les lles
Danemark ............cooiuent 26 juin 1986 Vierges britanniques, Gibraltar
Equateur ...........cccvennnnnn 1" mai 1986 n et Sainte-Héléne.)
Espagne.......... ST 26 juin 1986 n Saint-Siege ......iiieiniaannn. 23 juin 1986 a
Etats-Unis d’Amérique™ ....... 26 juin 1986 n SUBAE ... v v eneeneneeeiaienn 25 juin 1986
Finlande juin 1986 n Suisse. ... 26 iuin 1986
France ..........ooiiiiiiinnnns 1986 n UIS.SC. """"""""""""" Ju":'
e T 1986 n Tunisie........c.covvviiennnen 14 mai 1986 n
Inde ..ot 1986 n TUFQUIE « .o oe v iiereeieaaas 30 juin 1986 n
Irflande ..................oll 1986 Union des Républiques socialistes 30 juin 1986 A
Italie**. .........coiiiiinnnn, 26 juin 1986 n soviétiques** ................

* Voir p. 106 du présent volume.

** Voir p. 167 du présent volume pour les textes des déclarations faites lors de I'acceptation ou de la déclaration

d’application provisoire.
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e) De fournir un cadre approprié pour la négociation éventuelle d’un nouvel
accord international ou d’une nouvelle convention internationale qui contiendrait
des dispositions économiques.

Article 2. DEFINITIONS
Aux fins de la présente Convention :

1. a) « Conseil » désigne le Conseil international du blé constitué par
I’Accord international sur le blé de 1949 et maintenu en existence par I'article 9;

b) i) « Membre » désigne une partie a la présente Convention;

ii) « Membre exportateur » désigne un membre auquel ce statut a été
conféré en vertu de I'article 12;

ili) « Membre importateur » désigne un membre auquel ce statut a été
conféré en vertu de I'article 12;

¢) « Comité exécutif » désigne le Comité constitué en vertu de I’article 15;

d) « Sous-Comité de la situation du marché » désigne le Sous-Comité
constitué en vertu de 1’article 16;

e) « Céréale » ou « céréales » désigne le blé, la farine de blé, le seigle, I'orge,
I’avoine, le mais, le millet et le sorgho ainsi que toute autre céréale et tout autre
produit céréalier que le Conseil pourra décider;

D |) « Achat » désigne, suivant le contexte, I'achat de céréales aux fins
d’importation ou la quantité de céréales ainsi achetée;

ii) « Vente » désigne, suivant le contexte, la vente de céréales aux fins
d’exportation ou la quantité de céréales ainsi vendue;

iii) Lorsqu’il est question dans la présente Convention d’un achat ou
d’une vente, il est entendu que ce terme désigne non seulement des
achats ou des ventes conclus entre les gouvernements intéressés, mais
aussi les achats ou les ventes conclus entre des négociants privés et
des achats ou des ventes conclus entre un négociant privé et le
gouvernement intéressé;

g) « Vote spécial » désigne un vote qui exige au moins les deux tiers des
suffrages exprimés par les membres exportateurs présents et votants et au moins
les deux tiers des suffrages exprimés par les membres importateurs présents et
votants, comptés séparément;

h) « Année agricole » désigne la période du 1+ juillet au 30 juin;
i) « Jour ouvrable » désigne un jour ouvrable au siége du Conseil.

2. Toute mention dans la présente Convention, d’un « gouvernement » ou
de « gouvernements » est réputée valoir aussi pour la Communauté économique
européenne (dénommée ci-aprés la CEE). En conséquence, toute mention, dans
la présente Convention, de la « signature » ou du « dépot des instruments de
ratification, d’acceptation ou d’approbation » ou d’un « instrument d’adhésion »
ou d'une « déclaration d’application a titre provisoire » par un gouvernement, est,
dans le cas de la CEE, réputée valoir aussi pour la signature ou pour la déclaration
d’application a titre provisoire au nom de la CEE par son autorité compétente
ainsi que pour le dépot de I'insrument requis par la procédure institutionnelle de la
CEE pour la conclusion d'un accord international.
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Article 3. INFORMATION, RAPPORTS ET ETUDES

1. Aux fins de faciliter la réalisation des objectifs énoncés a I’article
premier, de rendre possible un échange de vues plus complet aux sessions du
Conseil et d’assurer un apport continu de renseignements dans ’intérét général
des membres, des dispositions sont prises en vue d’assurer, réguliérement, la
préparation de rapports et un échange de renseignements ainsi que, lorsqu’il y a
lieu, la préparation d’études spéciales. Ces rapports, échanges de renseignements
et études ont trait aux céréales et portent essentiellement sur :

a) La situation de l'offre, de la demande et du marché;

b) Les faits nouveaux relatifs aux politiques nationales et leurs incidences sur le
marché international;

¢) Les faits nouveaux intéressant I’amélioration et I’accroissement des échanges,
de ['utilisation, du stockage et des transports, particulierement dans les pays
en développement.

2. Aux fins d’augmenter la quantité et d’améliorer la présentation des
données rassemblées pour les rapports et études mentionnés au paragraphe | du
présent article, de permettre a un plus grand nombre de membres de participer
directement aux travaux du Conseil et de compléter les directives déja fournies
par le Conseil a ses sessions, il est établi un Sous-Comité de la situation du marché
qui exerce les fonctions spécifiées a I’article 16.

Article 4. CONSULTATIONS SUR LES EVENEMENTS
INTERVENUS SUR LE MARCHE

1. Si le Sous-Comité de la situation du marché, au cours de I’examen
permanent du marché qu’il effectue en application de I'article 16, est d’avis que
des événements intervenus sur le marché international des céréales sont de nature
a porter préjudice aux intéréts des membres, ou si de tels événements sont
signalés a I’attention du Sous-Comité par le Directeur exécutif, de sa propre
initiative ou a la demande de tout membre du Conseil, le Sous-Comité rend
immédiatement compte au Comité exécutif des faits en question. Le Sous-Comité
en informant de la sorte le Comité exécutif, tient particulierement compte des
circonstances qui sont de nature a porter préjudice aux intéréts des membres.

2. Le Comité exécutif se réunit dans les 10 jours ouvrables pour analyser les
événements en question et, s’il le juge approprié, demande au Président du
Conseil de convoquer une session du Conseil pour examiner la situation.

Article 5. ACHATS COMMERCIAUX ET TRANSACTIONS SPECIALES

1. « Achat commercial » désigne, aux fins de la présente Convention, tout
achat conforme a la définition figurant a I’article 2 et conforme aux pratiques
commerciales usuelles du commerce international, a I'’exclusion des transactions
visées au paragraphe 2 du présent article.

2. « Transaction spéciale » désigne, aux fins de la présente Convention,
une transaction contenant des éléments, introduits par le gouvernement d’un
membre intéressé, qui ne sont pas conformes aux pratiques commerciales
usuelles. Les transactions spéciales comprennent :

a) Les ventes a crédit dans lesquelles, par suite d’une intervention gouvernemen-
tale, le taux d’intérét, le délai de paiement ou d’autres conditions connexes ne
sont pas conformes aux taux, aux délais ou aux conditions habituellement
pratiqués dans le commerce sur le marché mondial;
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b) Les ventes dans lesquelles les fonds nécessaires a I’opération sont obtenus du
gouvernement du membre exportateur sous forme d’un prét li€ a I’achat des
céréales;

¢) Les ventes'en devises du membre importateur, ni transférables ni convertibles

en devises ou en marchandises destinées a étre utilisées dans le membre
exportateur;

d) Les ventes effectuées en vertu d’accords commerciaux avec arrangements
spéciaux de paiement qui prévoient des comptes de compensation servant a
régler bilatéralement les soldes créditeurs au moyen d’échange de marchan-
dises, sauf si le membre exportateur et le membre importateur intéressés
acceptent que la vente soit considérée comme ayant un caractére commercial;

e) Les opérations de troc :

i) Qui résultent de l'intervention de gouvernements et dans lesquelles les
céréales sont échangées a des prix autres que ceux qui sont pratiqués sur le
marché mondial; ou

ii) Qui s’effectuent au titre d’un programme gouvernemental d’achats, sauf sj
I’achat de céréales résulte d’une opération de troc dans laquelle le pays de
destination finale des céréales n’est pas désigné dans le contrat initial de
troc;

/) Un don de céréales ou un achat de céréales au moyen d’une aide financiére
accordée spécialement a cet effet par le membre exportateur;

g) Toutes autres catégories de transactions que le Conseil pourrait spécifier et qui
contiennent des éléments, introduits par le gouvernement d’un membre
intéressé, qui ne sont pas conformes aux pratiques commerciales usuelles.

3. Toute question soulevée par le Directeur exécutif ou par un membre en
vue d’établir si une transaction donnée constitue un achat commercial au sens du
paragraphe | ou une transaction spéciale au sens du paragraphe 2 du présent
article est tranchée par le Conseil.

Article 6. DIRECTIVES CONCERNANT LES TRANSACTIONS
A DES CONDITIONS DE FAVEUR

l. Les membres s’engagent a effectuer toutes transactions a des conditions
de faveur portant sur les céréales de maniére a éviter tout préjudice a la structure
normale de la production et du commerce international.

2. A cette fin, les membres fournisseurs et les membres bénéficiaires
prendront les mesures qui s’imposent pour faire en sorte que les transactions a
des conditions de faveur s’ajoutent aux ventes commerciales raisonnablement
prévisibles en I’absence de telles transactions et résultent en une augmentation de
la consommation ou des stocks dans le pays bénéficiaire. De telles mesures
devront, en ce qui concerne les pays qui sont membres de la FAO, étre conformes
aux Principes et directives de la FAO en matiére d’écoulement des excédents ainsi
qu’'aux obligations des membres de la FAO en matiére de consultations et
pourront disposer, entre autres, qu’un niveau déterminé d’importations commer-
ciales de céréales, convenu avec le pays bénéficiaire, sera maintenu sur une base
globale par ce pays. En formulant ou en ajustant ce niveau, il conviendra de tenir
pleinement compte du volume des importations commerciales au cours d’une
période représentative, des tendances récentes de I'utilisation et des importations,
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ainsi que de la situation économique du pays bénéficiaire, notamment de la
situation de sa balance des paiements.

3. Les membres, lorsqu’ils effectuent des opérations d’exportation a des
conditions de faveur, doivent entrer en consultation avec les membres expor-
tateurs dont les ventes commerciales pourraient étre touchées par de telles
transactions, autant que possible avant de conclure les arrangements nécessaires
avec les pays bénéficiaires.

4. Le secrétariat fait périodiquement rapport au Conseil sur les faits
nouveaux en matiére de transactions a des conditions de faveur portant sur des
céréales.

Article 7. NOTIFICATION ET ENREGISTREMENT

|. Les membres notifient régulié¢rement et le Conseil enregistre pour chaque
année agricole, en faisant la distinction entre les transactions commerciales et les
transactions spéciales, toutes les expéditions de céréales effectuées par les
membres et toutes les importations de céréales en provenance de non-membres.
Le Conseil enregistre également, dans la mesure du possible, toutes les
expéditions effectuées par des non-membres a destination d’autres non-membres.

2. Les membres fournissent, dans la mesure du possible, les renseigne-
ments que le Conseil peut demander concernant leur offre et leur demande de
céréales et signalent sans tarder toute modification de leurs politiques nationales
en matiére de céréales.

3. Aux fins du présent article :

a) Les membres adressent au Directeur exécutif tous les renseignements
relatifs aux quantités de céréales ayant fait I'objet de ventes et achats com-
merciaux et de transactions spéciales, dont le Conseil, en fonction de ses compé-
tences, pourrait avoir besoin, y compris :

i) En ce qui concerne les transactions spéciales, les détails de ces transactions
permettant de les classer selon les catégories définies a I’article 5;

ii) Les détails disponibles concernant le type, la catégorie, le « grade » et la
qualité des céréales en cause;

b) Les membres, lorqu’ils exportent des céréales, sont tenus d’envoyer au
Directeur exécutif tous renseignements relatifs a leurs prix a I’exportation dont le
Conseil pourrait avoir besoin;

¢) Le Conseil regoit régulierement des renseignements sur les frais de
transport en vigueur pour les céréales, et les membres sont tenus de communiquer
au Consell tous renseignements complémentaires dont il pourrait avoir besoin.

4. Si une quelconque quantité de céréales arrive au pays de destination
finale aprés revente, passage ou transbordement portuaire dans un pays autre que
celui dont la céréale est originaire, les membres fournissent dans toute la mesure
du possible des renseignements permettant d’enregistrer ’expédition en tant
qu’expédition du pays d’origine sur le pays de destination finale. Dans le cas
d’une revente, les dispositions du présent paragraphe ne sont applicables que si la
céréale est partie du pays d’origine pendant I’année agricole en cause.

5. Le Conseil établit un réglement concernant les notifications et les
registres dont il est question dans le présent article. Ce réglement fixe la fréquence
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et les modalités suivant lesquelles ces notifications doivent étre faites et définit les
obligations des membres a cet égard. Le Conseil arréte également la procédure de
modification des registres et relevés dont il assure la tenue, ainsi que les modes de
reglement de tout différend pouvant surgir a cet égard. Si un membre quelconque
manque de fagon répétée et sans justification aux engagements de notification
contractés en vertu du présent article, le Comité exécutif engage des consultations
avec le membre en cause afin de remédier a la situation.

Article 8. DIFFERENDS ET PLAINTES

1. Tout différend relatif a I'interprétation ou a I’application de la présente
Convention qui n’a pu étre réglé par voie de négociation est, & la demande de tout
membre qui est partie au différend, déféré au Conseil pour décision.

2. Tout membre qui estime que ses intéréts en tant que partie a la présente
Convention sont sérieusement lésés du fait qu’un ou plusieurs membres ont pris
des mesures de nature a2 compromettre le fonctionnement de la présente
Convention peut saisir le Conseil. Le Conseil consulte immédiatement les
membres intéressé€s afin de régler la question. Si la question n’est pas réglée par
ces consultations, le Conseil examine plus avant la question et peut faire des
recommandations aux membres intéressés.

DEUXIEME PARTIE. DISPOSITIONS ADMINISTRATIVES

Article 9. CoONSTITUTION bU CONSEIL

. Le Conseil international du blé, constitué en vertu de 1’Accord
international sur le blé de 1949, continue & exister aux fins de ’application de la
présente Convention avec la composition, les pouvoirs et les fonctions prévus par
ladite Convention.

2. Les membres peuvent étre représentés aux réunions du Conseil par des
délégués, des suppléants et des conseillers.

3. Le Conseil élit un président et un vice-président qui restent en fonction
pendant une année agricole. Le Président ne jouit pas du droit de vote et le Vice-
Président ne jouit pas du droit de vote lorsqu’il fait fonction de président.

Article 10. POUVOIRS ET FONCTIONS DU CONSEIL

1. Le Conseil établit son réglement intérieur.

2. Le Conseil tient les registres prévus par les dispositions de la présente
Convention et peut tenir tous autres registres qu’il juge souhaitables.

3. Afin de pouvoir s’acquitter de ses fonctions en vertu de la présente
Convention, le Conseil peut demander les statistiques et les renseignements dont
il a besoin, et les membres s’engagent a les lui fournir, sous réserve des
dispositions du paragraphe 2 de I’article 7.

4. Le Conseil peut, par un vote spécial, déléguer a I'un quelconque de ses
“comités ou au Directeur exécutif 1'exercice de pouvoirs ou fonctions autres que
les pouvoirs et fonctions suivants :

a) Réglement des questions dont traite I’article 8;

b) Réexamen, conformément a I’article 11, des voix des membres nommés dans
I’annexe;
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¢) Détermination des membres exportateurs et des membres importateurs et
répartition de leurs voix conformément a I’article 12;

d) Choix du siége du Conseil conformément au paragraphe | de I'article 13;

¢) Nomination du Directeur exécutif conformément au paragraphe 2 de I'ar-
ticle 17;

/) Adoption du budget et fixation des cotisations des membres conformément a
I'article 21;

2) Suspension des droits de vote d’'un membre conformément au paragraphe 6 de
Iarticle 21; A

h) Toute demande faite au Secrétaire général de la CNUCED de convoquer une
conférence de négociation conformément a I’article 22;

i) Exclusion d’'un membre du Conseil en vertu de I’article 30;
/) Recommandation d’amendement conformément a I’article 32;
k) Prorogation ou fin de la présente Convention en vertu de I’article 33.

Le Conseil peut a tout moment rappeler cette délégation de pouvoirs i la
majorité des voix exprimées.

5. Toute décision prise en vertu de tous pouvoirs ou fonctions délégués par
le Conseil, conformément aux dispositions du paragraphe 4 du présent article, est
sujette a révision de la part du Conseil, 4 la demande de tout membre, dans les
délais que le Conseil prescrit. Toute décision au sujet de laquelle il n’est pas
présenté de demande de réexamen dans les délais prescrits lie tous les membres.

6. Outre les pouvoirs et fonctions spécifiés dans la présente Convention, le
Conseil jouit des autres pouvoirs et exerce les autres fonctions nécessaires pour
assurer I’application de la présente Convention.

Article 11. VoIlX POUR L’ENTREE EN VIGUEUR
ET LES PROCEDURES BUDGETAIRES

1. Aux fins de I’entrée en vigueur de la présente Convention en vertu du
paragraphe | de I’article 28, chaque gouvernement détient le nombre de voix qui
lui est attribué dans I’annexe.

2. Aux fins de la fixation des cotisations conformément a I'article 21, les
voix des membres sont fondées sur celles indiquées dans I’annexe, étant toutefois
entendu que :

a) Lors de I'entrée en vigueur de la présente Convention, le Conseil
redistribue les voix attribuées dans I’annexe entre les gouvernements qui ont
déposé des instruments de ratification, d’acceptation ou d’approbation de la
présente Convention, ou des instruments d’adhésion a cette Convention, ou des
déclarations d’application a titre provisoire de ladite Convention, au prorata du
nombre de voix détenu par chacun des membres nommés dans I’annexe;

b) Aprés I’entrée en vigueur de la présente Convention, toutes les fois qu’un
gouvernement devient partie a ladite Convention ou cesse de 1'étre, le Conseil
redistribue les voix des autres membres proportionnellement au nombre de voix
détenu par chacun des membres nommés dans I’annexe;

¢) Trois ans aprés I’entrée en vigueur de la présente Convention et toutes
les fois que la présente Convention est prorogée en vertu du paragraphe 2 de I'ar-
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ticle 33, le Conseil réexamine et peut ajuster la répartition des voix des membres
nommés dans |’annexe.

3. Aux autres fins de 'administration de la présente Convention, les voix
des membres sont réparties conformément aux dispositions de I’article 12.

Article 12. DETERMINATION DES MEMBRES EXPORTATEURS ET DES MEMBRES
IMPORTATEURS ET REPARTITION DE LEURS VOIX

1. A la premiére session qu'il tient en vertu de la présente Convention, le
Conseil décide quels membres seront membres exportateurs et quels membres
seront membres importateurs aux fins de ladite Convention. Le Conseil arréte
cette décision en tenant compte de la structure des échanges de blé de ces
membres ainsi que de I’avis exprimé par lesdits membres.

2. Aussitdt que le Conseil a décidé quels membres sont membres
exportateurs et quels membres sont membres importateurs de la présente
Convention, les membres exportateurs, sur la base des voix qui leur sont
attribuées en vertu de larticle 11, divisent entre eux les voix des membres
exportateurs, sous réserve des conditions énoncées au paragraphe 3 du présent
article, et les membres importateurs divisent leurs voix de la méme facon.

3. Aux fins de la répartition des voix conformément au paragraphe 2 du
présent article, les membres exportateurs détiennent ensemble | 000 voix et les
membres importateurs détiennent ensemble 1 000 voix. Aucun membre ne détient
plus de 333 voix en tant que membre exportateur et aucun membre ne détient plus
de 333 voix en tant que membre importateur. Il n’y a pas de fraction de voix.

4. Apres une période de trois années a compter de I’entrée en vigueur de la
présente Convention, le Conseil réexamine la liste des membres exportateurs et la
liste des membres importateurs, en tenant compte de I’évolution intervenue dans
la structure de leurs échanges de blé. Il est également procédé a un tel réexamen
toutes les fois que la Convention est prorogée en vertu du paragraphe 2 de I’ar-
ticle 33. .

5. Si un membre en fait la demande, le Conseil peut, au début de toute
année agricole, décider par un vote spécial de transférer ce membre de la liste des
membres exportateurs a la liste des membres importateurs ou de la liste des
membres importateurs a la liste des membres exportateurs, selon le cas.

6. Le Conseil réexamine la répartition des voix des membres exportateurs
et la répartition des voix des membres importateurs chaque fois que la liste des
membres exportateurs et la liste des membres importateurs sont modifiées en
vertu des dispositions du paragraphe 4 ou du paragraphe 5 du présent article.
Toute nouvelle répartition des voix effectuée en vertu du présent paragraphe est
soumise aux conditions énoncées au paragraphe 3 du présent article.

7. Toutes les fois qu’un gouvernement devient partie a la présente
Convention ou cesse de I’étre, le Conseil redistribue les voix des autres membres
exportateurs ou importateurs, selon le cas, proportionnellement au nombre de
voix détenu par chaque membre, sous réserve des conditions énoncées au
paragraphe 3 du présent article.

8. Tout membre exportateur peut autoriser un autre membre exportateur, et
tout membre importateur peut autoriser un autre membre importateur, a
représenter ses intéréts et a exercer son droit de vote 4 une ou plusieurs réunions
du Conseil. Une preuve suffisante de cette autorisation est présentée au Conseil.
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9. Si, a la date d’une réunion du Conseil, un membre n’est pas représenté
par un délégué accrédité et n’a pas habilité un autre membre a exercer son droit de
vote conformément au paragraphe 8 du présent article, ou si, a la date d’une
réunion, un membre est déchu de son droit de vote, a perdu son droit de vote ou
I'a recouvré, en vertu d’une disposition de la présente Convention, le total des
voix que peuvent exprimer les membres exportateurs est ajusté a un chiffre égal a
celui du total des voix que peuvent exprimer, a cette réunion, les membres
importateurs et est redistribué entre les membres exportateurs en proportion des
voix qu’ils détiennent.

Article 13. SIEGE, SESSIONS ET QUORUM
1. Le siege du Conseil est Londres, sauf décision contraire du Conseil.

2. Le Conseil se réunit au cours de chaque année agricole au moins une fois
par semestre et a tous autres moments sur décision du Président ou comme
I'exigent les dispositions de la présente Convention.

3. Le Président convoque une session du Conseil si la demande lui en est
faite : a) par cinq membres, ou b) par un ou plusieurs membres détenant au total
au moins 10 p. 100 de I’ensemble des voix, ou ¢) par le Comité exécutif.

4. A toute réunion du Conseil, la présence des délégués possédant, avant
tout ajustement du nombre des voix en vertu du paragraphe 9 de I'article 12, la
majorité des voix détenues par les membres exportateurs et la majorité des voix
détenues par les membres importateurs est nécessaire pour constituer le quorum.

Article 14. DECISIONS

1. Sauf disposition contraire de la présente Convention, les décisions du
Conseil sont prises a la majorité des voix exprimées par les membres exportateurs
et a la majorité des voix exprimées par les membres importateurs, comptées
séparément.

2. Sans préjugé de la complete liberté d’action dont jouit tout membre dans
I'élaboration et I’application de sa politique en matiére d’agriculture et de prix,
tout membre s’engage a considérer comme ayant force obligatoire toutes les
décisions prises par le Conseil en vertu des dispositions de la présente
Convention.

Article 15. COMITE EXECUTIF

1. Le Conseil établit un Comité exécutif composé de six membres
exportateurs au plus, élus tous les ans par les membres exportateurs, et de huit
membres importateurs au plus, €lus tous les ans par les membres importateurs. Le
Conseil nomme le président du Comité exécutif et peut nommer un vice-président.

2. Le Comité exécutif est responsable devant le Conseil et fonctionne sous
la direction générale du Conseil. Il a les pouvoirs et fonctions qui lui sont
expressément assignés par la présente Convention et tels autres pouvoirs et
fonctions que le Conseil peut lui déléguer en vertu du paragraphe 4 de 'article 10.

3. Les membres exportateurs siégeant au Comité exécutif ont le méme
nombre total de voix que les membres importateurs. Les voix des membres
exportateurs siégeant au Comité exécutif sont réparties entre eux de la fagon
qu’ils décident, a condition qu’aucun de ces membres exportateurs ne détienne
plus de 40 p. 100 du total des voix de ces membres exportateurs. Les voix des
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membres importateurs siégeant au Comité exécutif sont réparties entre eux de la
fagon qu'ils décident, a condition qu’aucun de ces membres importateurs ne
détienne plus de 40 p. 100 du total des voix de ces membres importateurs.

4. Le Conseil fixe les régles de procédure de vote au sein du Comité
exécutif et adopte les autres clauses qu’il juge utile d’insérer dans le réeglement
intérieur du Comité exécutif. Une décision du Comité exécutif doit étre prise a la
méme majorité des voix que celle que la présente Convention prévoit pour le
Conseil lorsque celui-ci prend une décision sur une question semblable.

5. Tout membre du Conseil qui n’est pas membre du Comité exécutif peut
participer, sans droit de vote, a la discussion de toute question dont est saisi le
Comité exécutif, chaque fois que celui-ci considére que les intéréts de ce membre
sont en cause. -

Article 16. Sous-COMITE DE LA SITUATION DU MARCHE

1. Le Comité exécutif établit un Sous-Comité de la situation du marché,
composé des représentants de six membres exportateurs au plus et de six mem-
bres importateurs au plus. Le Président du Sous-Comité est désigné par le Comité
exécutif.

2. Le Sous-Comité examine en permanence tous les facteurs qui influent sur
I’économie mondiale des céréales et communique ses conclusions aux membres.
Le Sous-Comité tient compte, dans son examen, des renseignements pertinents
communiqués par tout membre du Conseil.

3. Le Sous-Comité compléte les orientations fournies par le Conseil afin de
faciliter 1'exécution par le Secrétariat des taches prévues a I’article 3.

4. Le Sous-Comité fait un effort particulier en vue de permettre & d’autres
membres du Conseil de participer & ses discussions lorsque celles-ci portent sur
des questions qui, comme celle de leurs politiques nationales en mati¢re de
céréales ou, particulierement dans le cas des pays en dévelopement, celle de leurs
besoins d’importation, mettent directement en jeu les intéréts de ces membres.
Tout membre du Conseil qui n’est pas membre du Sous-Comité peut assister a ses
réunions en tant qu’observateur.

5. Le Sous-Comité émet des avis conformément aux articles pertinents de la
présente Convention, ainsi que sur toute question que le Conseil ou le Comité
exécutif peut lui renvoyer.

Article 17. SECRETARIAT

1. Le Conseil dispose d’un secrétariat composé d’un Directeur exécutif, qui
est son plus haut fonctionnaire, et du personnel nécessaire aux travaux du Conseil
et de ses Comités.

2. Le Conseil nomme le Directeur exécutif, qui est responsable de
I’accomplissement des taches dévolues au secrétariat pour I’administration de la
présente Convention et de telles autres taches qui lui sont assignées par le Conseil
et ses comités.

3. Le personnel est nommé par le Directeur exécutif conformément aux
régles établies par le Conseil.

4, 1l est imposé comme condition d’emploi au Directeur exécutif et au
personnel de ne pas détenir d’intérét financier ou de renoncer a tout intérét
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financier dans le commerce des céréales, et de ne solliciter ni recevoir d’un
gouvernement ou d’une autorité extérieure au Conseil des instructions relatives
aux fonctions qu’ils exercent aux termes de la présente Convention.

Article 18. ADMISSION D’OBSERVATEURS

1. Le Conseil peut inviter tout Etat non membre ainsi que toute organisation
intergouvernementale a assister en qualité d’observateur a 'une quelconque de
ses réunions.

Article 19. COOPERATION AVEC LES AUTRES
ORGANISATIONS INTERGOUVERNEMENTALES

1. Le Conseil prend toutes dispositions appropriées pour procéder a des
consultations ou collaborer avec I'Organisation des Nations Unies et ses organes,
en particulier la Conférence des Nations Unies sur le commerce et le
développement, et avec I'Organisation des Nations Unies pour I'alimentation et
I'agriculture, ainsi qu’avec, le cas échéant, d’autres institutions spécialisées des
Nations Unies et organisations intergouvernementales.

2. Le Conseil, eu égard au rdle particulier dévolu a la Conférence des
Nations Unies sur le commerce et le développement dans le commerce
international des produits de base, la tiendra, selon qu’il convient, au courant de
ses activités et de ses programmes de travail.

3. Si le Conseil constate qu’une disposition quelconque de la présente
Convention présente une incompatibilité de fond avec telles obligations que
I’Organisation des Nations Unies, ses organes compétents ou ses institutions
spécialisées peuvent établir en matiére d’accords intergouvernementaux sur les
produits de base, cette incompatibilité est réputée nuire au bon fonctionnement de
la présente Convention et la procédure prescrite a I'article 32 est appliquée.

Article 20. PRIVILEGES ET IMMUNITES

1. Le Conseil a la personnalité juridique. Il peut en particulier conclure des
contrats, acquérir et céder des biens meubles et immeubles et ester en justice.

2. Le statut, les priviléges et les immunités du Conseil sur le territoire du
Royaume-Uni continuent d’étre régis par 1I’Accord relatif au siége conclu entre le
Gouvernement du Royaume-Uni de Grande-Bretagne et d’Irlande du Nord et le
Conseil international du blé, et signé 4 Londres le 28 novembre 1968'.

3. L’accord mentionné au paragraphe 2 du présent article sera indépendant
de la présente Convention. Il prendra cependant fin :

a) Si un accord est conclu entre le Gouvernement du Royaume-Uni de Grande-
Bretagne et d’Irlande du Nord et le Conseil;

b) Dans le cas ou le siege du Conseil n’est plus situé dans le Royaume-Uni, ou
¢) Dans le cas ou le Conseil cesse d’exister.

4. Si le siége du Conseil n’est plus situé dans le Royaume-Uni, le
gouvernement du membre ou est situé le siége du Conseil conclut avec le Conseil
un accord international relatif au statut, aux priviléges et aux immunités du
Conseil, de son Directeur exécutif, de son personnel et des représentants des
membres qui participeront aux réunions convoquées par le Conseil.

! Nations Unies. Recueil des Traités. vol. 668. p. 3.
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Article 21. DISPOSITIONS FINANCIERES

1. Les dépenses des délégations au Conseil et des représentants a ses
comités et sous-comités sont & la charge des gouvernements représentés. Les
autres dépenses qu’entraine I’application de la présente Convention sont
couvertes par voie des cotisations annuelles de tous les membres. La cotisation de
chaque membre pour chaque année agricole est fixée en proportion du nombre de
voix qui lui est attribué dans I’annexe par rapport au total des voix détenues par
les membres nommés dans I’'annexe, étant entendu que le nombre de voix attribué
a chaque membre est ajusté, conformément aux dispositions du paragraphe 2 de
I'article 11, en fonction de la composition du Conseil au moment ol le budget de
I’année agricole considérée est adopté.

2. Aucours de la premiére session qui suit I’entrée en vigueur de la présente
Convention, le Conseil vote son budget pour la période se terminant le 30 juin
1987, et fixe la cotisation de chaque membre.

3. Le Conseil, lors d’une session qu’il tient au cours du deuxiéme semestre
de chaque année agricole. vote son budget pour I’année agricole suivante et fixe la
cotisation de chaque membre pour ladite année agricole.

4. Lacotisation initiale de tout membre qui adhére a la présente Convention
conformément aux dispositions du paragraphe | de I'article 27 est fixée par le
Conseil sur la base du nombre de voix qui lui sera attribué, conformément aux
dispositions de I'alinéa b du paragraphe 2 de I'article 11, et de la période restant a
courir dans P’année agricole; toutefois, les cotisations fixées pour les autres
membres au titre de I’année agricole en cours ne sont pas modifiées.

5. Les cotisations sont exigibles dés leur fixation.

6. Si un membre ne verse pas intégralement sa cotisation dans un délai de
six mois & compter de la date a laquelle sa cotisation est exigible en vertu du
paragraphe 5 du présent article, le Directeur exécutif lui demande d’en effectuer le
paiement le plus tot possible. Si, & I’expiration d’un délai de six mois & compter de
la date de cette demande au Directeur-exécutif, ledit membre n’a toujours pas
versé sa cotisation, ses droits de vote au Conseil et au Comité exécutif sont
suspendus jusqu’au versement intégral de la cotisation.

7. Un membre dont les droits de vote ont été suspendus conformément au
paragraphe 6 du présent article n’est privé d’aucun de ses autres droits ni
déchargé d’aucune de ses obligations découlant de la présente Convention, a
moins que le Conseil n’en décide ainsi par un vote spécial. Il reste tenu de verser
sa cotisation et de faire face a toutes ses autres obligations financiéres découlant
de la présente Convention.

8. Le Conseil publie, au cours de chaque année agricole, un état vérifié des
recettes encaissées et des dépenses engagées au cours de l'année agricole
précédente.

9. Le Conseil prend, avant sa dissolution, toutes dispositions en vue du
réglement de son passif et de P’affectation de son actif et de ses archives.

Article 22. DiISPOSITIONS ECONOMIQUES

Afin d’assurer 'approvisionnement en blé et en autres céréales des membres
importateurs ainsi que des débouchés pour le blé et les autres céréales des
membres exportateurs a des prix équitables et stables, le Conseil examine en
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temps opportun la possibilité d’entreprendre la négociation d’un nouvel accord
international ou d’une nouvelle convention internationale qui contiendrait des
dispositions économiques. Lorqu’il apparait que ladite négociation est susceptible
d’aboutir, le Conseil prie le Secrétaire général de la Conférence des Nations Unies
sur le commerce et le développement de convoquer une conférence de né-
gociation.

TROISIEME PARTIE. DISPOSITIONS FINALES

Article 23. DEPOSITAIRE

I. Le Secrétaire général de I'Organisation des Nations Unies est désigné
comme dépositaire de la présente Convention.

2. Le dépositaire notifiera a tous les gouvernements signataires et adhérents
toute signature, ratification, acceptation, approbation, application a titre pro-
visoire de la présente Convention et toute adhésion, ainsi que toute notification et
tout préavis regus conformément aux dispositions de I'article 29 et de I'article 32.

Article 24. SIGNATURE

La présente Convention sera ouverte, au Siége de I'Organisation des Nations
Unies, du 1 mai 1986 au 30 juin 1986 inclus, a la signature des gouvernements
nommés dans I’annexe et de tout gouvernement membre de la Conférence des
Nations Unies sur le-commerce et le développement.

Article 25. RATIFICATION, ACCEPTATION, APPROBATION

1. La présente Convention est soumise a la ratification, a I’acceptation ou a
I’approbation de chacun des gouvernements signataires conformément a ses
procédures constitutionnelles.

2. 'Les instruments de ratification, d’acceptation ou d’approbation seront
déposés auprés du dépositaire le 30 juin 1986 au plus tard. Le Conseil pourra
toutefois accorder une ou plusieurs prolongations de délai a tout gouvernement
signataire qui n’aura pas pu déposer son instrument a cette date. Le Conseil
informera le dépositaire de toutes les prolongations de délai en question.

Article 26. APPLICATION A TITRE PROVISOIRE

Tout gouvernement signataire et tout autre gouvernement remplissant les
conditions nécessaires pour signer la présente Convention ou dont la demande
d'adhésion est approuvée par le Conseil peut déposer auprés du dépositaire une
déclaration d’application a titre provisoire. Tout gouvernement déposant une telle
déclaration applique provisoirement la présente Convention et il est considéré
provisoirement comme y étant partie.

Article 27. ADHESION

1. Tout gouvernement nommé dans I’annexe et tout gouvernement membre
de la Conférence des Nations Unies sur le commerce et le développement peut,
jusqu’au 30 juin 1986 inclus, adhérer a la présente Convention, étant entendu que
le Conseil peut accorder une ou plusieurs prolongations de délai a tout
gouvernement qui n’aura pas déposé son instrument a cette date.

2. Apreés le 30 juin 1986, les gouvernements de tous les Etats peuvent
adhérer a la présente Convention aux conditions que le Conseil jugera
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appropriées. L'adhésion se fait par le dép6t d’un instrument d’adhésion aupres du
dépositaire. Lesdits instruments d’adhésion doivent indiquer que le gouver-
nement accepte toutes les conditions fixées par le Conseil.

3. Lorsqu’il est fait mention, aux fins de I’application de la présente
Convention, des membres nommés dans ’annexe, tout membre dont le
gouvernement a adhéré a la présente Convention dans les conditions prescrites
par le Conseil conformément au présent article sera réputé nommé dans ladite
annexe.

Article 28. ENTREE EN VIGUEUR

1. La présente Convention entrera en vigueur le 1< juillet 1986 si, au 30 juin
1986, des gouvernements qui détiennent au moins 60 p. 100 des voix dénombrées
dans I'annexe ont déposé des instruments de ratification, d’acceptation, d’ap-
probation ou d’adhésion, ou des déclarations d’application a titre provisoire.

2. Si la présente Convention n’entre pas en vigueur conformément aux
dispositions du paragraphe 1 du présent article, les gouvernements qui auront
déposé des instruments de ratification, d’acceptation, d’approbation ou d’adhé-
sion, ou des déclarations d’application & titre provisoire, pourront décider d’un
commun accord qu’elle entrera en vigueur entre eux-mémes ou bien pourront
prendre toute autre décision que la situation leur paraitra exiger.

Article 29. RETRAIT

Tout membre peut se retirer de la présente Convention a la fin de toute année
agricole en notifiant son retrait par écrit au dépositaire au moins 90 jours avant la
fin de I’année agricole en question, mais il n’est de ce fait relevé d’aucune des
obligations résultant de la présente Convention et non exécutées avant la fin de
ladite année agricole. Ce membre avise simultanément le Conseil de la décision
qu’il a prise. :

Article 30. EXxCLUSION

Si le Conseil conclut qu’un membre a enfreint les obligations que lui impose la
présente Convention et décide en outre que cette infraction entrave sérieusement
le fonctionnement de la présente Convention, il peut, par un vote spécial, exclure
ce membre du Conseil. Le Conseil notifie immédiatement cette décision au
dépositaire. Quatre-vingt-dix jours aprés la décision du Conseil, ledit membre
perd sa qualité de membre du Conseil.

Article 31. L1QUIDATION DES COMPTES

I. Le Conseil procéde dans les conditions qu’il juge équitables a la
liquidation des comptes d’un membre qui s’est retiré de la présente Convention ou
qui a été exclu du Conseil ou qui a, de toute autre maniére, cessé d’étre partie ala
présente Convention. Le Conseil conserve les sommes déja versées par ledit
membre. Ledit membre est tenu de régler les sommes qu’il doit au Conseil.

2. A la fin de la présente Convention, un membre se trouvant dans la
situation visée au paragraphe 1 du présent article n’a droit 4 aucune part du
produit de la liquidation ni des autres avoirs du Conseil; il ne peut non plus avoir a
couvrir aucune partie du déficit du Conseil.
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Article 32. AMENDEMENT

1. Le Conseil peut, par un vote spécial, recommander aux membres un
amendement 4 la présente Convention. L’amendement prendra effet 100 jours
aprés que le dépositaire aura regu des notifications d’acceptation de membres
exportateurs détenant les deux tiers des voix des membres exportateurs et de
membres importateurs détenant les deux tiers des voix des membres impor-
tateurs, ou a une date ultérieure que le Conseil aurait fixée par un vote spécial. Le
Conseil peut assigner aux membres un délai pour faire savoir au dépositaire qu’ils
acceptent I'amendement; si ’'amendement n’est pas entré en vigueur a I’expira-
tion de ce délai, il est réputé retiré. Le Conseil donne au dépositaire les
renseignements nécessaires pour déterminer si le nombre des notifications
d’acceptation regues est suffisant pour que I'amendement prenne effet.

2. Tout membre au nom duquel il n’a pas été fait de notification
d’acceptation d’un amendement a la date ol celui-ci prend effet cesse, 4 compter
de cette date, d’étre partie a la présente Convention, &2 moins que ledit membre ait
prouvé au Conseil qu’il n’a pu faire accepter I'amendement en temps voulu par
suite de difficultés rencontrées pour mener a terme sa procédure constitutionnelle
et que le Conseil ne décide de prolonger pour ledit membre le délai d’acceptation.
Ce membre n’est pas lié par I’amendement tant qu’il n’a pas notifié son
acceptation dudit amendement.

Article 33. DUREE, PROROGATION ET FIN DE LA CONVENTION

I. La présente Convention restera en vigueur jusqu’au 30 juin 1991, 2 moins
qu’elle ne soit prorogée en application du paragraphe 2 du présent article ou qu’il
n’y soit mis fin auparavant en application du paragraphe 3 du présent article ou
qu’elle ne soit remplacée avant cette date par un nouvel accord négocié en vertu
de 'article 22 ou une nouvelle convention négociée en vertu dudit article.

2. Le Conseil pourra, par un vote spécial, proroger la présente Convention
au-dela du 30 juin 1991 pour des périodes successives ne dépassant pas deux ans
chacune. Les membres qui n’acceptent pas une prorogation ainsi décidée de la
présente Convention le feront savoir au Conseil et cesseront d’étre parties a la
présente Convention 4 compter du début de la période de prorogation.

3. Le Conseil peut a tout moment, par un vote spécial, décider de mettre fin
a la présente Convention a compter de la date et aux conditions de son choix.

4. A la fin de la présente Convention, le Conseil continue d’exister aussi
longtemps qu’il le faut pour procéder a sa liquidation et il dispose alors des
pouvoirs et exerce les fonctions nécessaires a cette fin.

5. Le Conseil notifie au dépositaire toute décision prise au titre du
paragraphe 2 ou du paragraphe 3 du présent article.

Article 34. RAPPORTS ENTRE LE PREAMBULE ET LA CONVENTION

La présente Convention comprend le préambule de I'Accord international sur
le blé de 1986'.

' Voir p. 89 du présent volume.
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EN FoO1 DE Quol, les soussignés, diment autorisés a cet effet par leur
gouvernement, ont signé la présente Convention a la date qui figure en regard de
leur signature.

FaiT & Londres, le quatorze mars mil neuf cent quatre-vingt-six, les textes de
la présente Convention en langues anglaise, espagnole, frangaise et russe faisant
également foi.
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ANNEXE
VoIiX DES MEMBRES CONFORMEMENT A L’ARTICLE 11

Afrique du Sud. .. ... e e e
Y 713 o (=P
Arabie Sa0UdIte . . ... ... e e e
ATBENLINE. . ..ottt i e e e e e
AuStralie ... .o e
ANINICRE ... e

Communauté économique Uropéenne . .........c.ovvuuvneeenennn.
CoSta RiCA ...oii it i e e

Equateur ... ... i e
Etats-Unis d’Amérique. . ........ .. it
Finlande ........c i i
Ghana ............ .. e,

Inde ... e

JapOn . e

Niglria. ..o e e e
NIV . ..ot e e
Pakistan. ... .. . e
Panama ... e e
PerOU . .
République arabe d’Egypte . ...t
République arabe de Syrie............. ... .o
République arabe du Yémen.......................... e
République de Corée ....... ... .. . i,
République dominicaine............... ... ... . i i,
Suede. ... e
SIS, . oottt
Trinité-et-Tobago. . ... .o i e e
TUNISIE . . ot e
TUPQUIE .. e
Union des Républiques socialistes soviétiques .....................
Venezuela ... ... e

[Pour les pages de signature, voir p. 143 du présent volume.]
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[RussiAN TEXT — TEXTE RUSSE]

MEXOYHAPOOHOE COINTAMIEHMUE 10 NMIIEHULE 1986 TOJA

IIpeambyna

CTOpOHbl, noanMucaBIIne HACTOALLEE COorjlallleHHE,

TpuHnMas Bo BHHMaHHe, 4TO MexXIyHapoaHoe cornalleH#e no niexHuue 1949
roga HEORHOKPATHO NMOCIeA0BaTeNbHO NEepPecMaTpHBaloch, BO30OHOBIANOCH HITH
NPOAJIeBaOCh, YTO NPUBENO K 3aKJIOYEHHI0O MeXInyHapoaHOro corjauieHHs Mo
muedHue 1971 rona,

IIpuHMMas BO BHMMaHHe, YTO CPOK ACHCTBHSA NOJOXeHHH MexnyHapoaHoro
cornaweuus no mueHuue 1971 rona, cocrosiero u3s KoHBeHUMH O TOprosJe NUeHH-
uei 1971 rona, ¢ onHO#M cTOpOHbI, K KOHBEHIMH O TPOAOBOLCTBEHHOH oMoy 1980
rogpa — ¢ Apyroit cTopoHsl, npoaiedHoro ITporokonom, ucrekaet 30 urons 1986
roia, a TakXXe y4YUThIBast XKEJIATeIbHOCTb 3aKJIIOYEHHs COTJIALLEHHS Ha HOBbI CPOK,

Cornacunucs B TOM, 4To MeXxayHaponHoe cornaiuendue no muenyue 1971 rona
RONXKHO ObITh OGHOBJIEHO H NEPEeMMEHOBAHO B MexXayHapoaHOe COorjallieHHe Mo
nireHuue 1986 roga, KOTOPOE AOMXKHO COCTOATD U3 ABYX CAMOCTOSTENLHBIX IOPHUIH-
4ECKHX AaKTOB!:

a) KouBeHUHMH 0 Toprosine niueHuue#t 1986 rona u
b) KoHBeHLHH 06 OKa3aHWUH NMPONOBONLCTBEHHOH nomoliuy 1986 roga

U 4TO 0b6e yKka3aHHbleKoHBEHLMH, 16O OHA U3 HUX, B 3aBUCHMOCTH OT HeoOXoau-
MOCTH, NPEACTABNAIOTCA 1JIs1 NOANKUCAHMSA U PATH(MUKALMH, IPHHATHA HIIM OROOpe-
HHMsl COOTBETCTBYIOIUMMH IIpaBUTENBLCTBAMH B COOTBETCTBHH C X KOHCTHTYLIHOH-
HbIMH WJIM aAMUHHCTPATHBHBIMH NOCTAHOBJIEHUAMH.
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KOHBEHIIMS O TOPI'OBJIE INIUEHULIEX 1986 TOA

YACTbI. OBIIME ITOJIOXXEHU A

Cmamoa l. UEMM
Lensamu Hacrosuweit KouBenuuy aBnsoTes:

a) ConeiAcTBOBaTh MEXIYHAPOIAHOMY COTPYAHHYECTBY BO BCEX 06MACTAX TOp-
TOBJIM MIUEHUUEH, a TaKXKe APYrMMH BHIaMHM 3epHa, B TOH CTENEUH, B KAKOl OHU
3aTParvBaloT MOJIOKEHHUE C NILIEHHLEH;

b) Cnoco6cTBOBaTb PaCIMPEHHIO MEXAYHAPOAHOM TOPTOBJIM 3€PHOM K obec-
neuMBaTh Haubosee CBOGOAKOE Pa3BUTHE TaKOH TOProOBIIH, BKIKOUYAS JTMKBHAALMIO
TOProBbiX 6apbepOB K HEAOOPOCOBECTHBLIX M AUCKPMMHHALMOHHBIX NPAKTHK, B
HUTEpECAX BCEX YYACTHUKOB, B YACTHOCTH, U3 YHCJ/Ia Pa3BUBAIOLMXCA CTPAH;

¢) B BO3MoXHO 6oJiee NONHOM MEpe cIOCOGCTBOBAThL CTAGHIM3aLMU MEXAYHA-
PORHBIX PLIHKOB 3€PHA B HHTEPECAX BCEX YYACTHHKOB, YKPENIATH MHPOBYIO POAO-
BONBLCTBEMHYIO 6€30MaCHOCTL H COREACTBOBATH PAa3BUTHIO CTPaH, Ybs 3KOHOMHKA B
BBICOKOH CTENEHM 3aBUCHT OT KOMMEPYECKHMX NMPOAAK 3€PHa;

d) OGecneunts dopym ans o6MeHa MHGOpPMalUei 1 O6CYXKIEHHS BONPOCOB
TOPTOBJIH 3€PHOM, BbI3bIBAIOLWIMX 032604EHHOCTb Y4aCTHUKOB, U

€) OGecneynTh COOTBETCTBYIOILYIO OCHOBY U1l BO3MOXHBIX [IEPETOBOPOB MO
HOBOMY MEKIYHapONHOMY COTrIallE€HHIO M KOHBEHLIMH C 3KOHOMHYECKHMMH NOJIOXKE-
HUSAMM.

Cmamuoa 2. ONPENEJNEHUA
s ueneit Hacrosueil KoHBeHUnHU:

1. a) «CoseT» 03Ma4yaeT MeXnyHapoaHblil COBET NO MUIEHKLE, CO3AaHHbLI CO-
rnacHo MexnyHaponHoMy COrnalieRHIO Mo nuieHuue 1949 roga ¥ COXpaHeHHbIA B
COOTBETCTBHH CO CTaThel 9;

b) i) «yyaCTHMK» O3HayaeT CTOpPOHY HacTosel KoHBeHLuH;

i) «y4aCTHMK-3KCIOpTEP» O3HAYaeT YYaCTHUKA, ONPEAENIEHHOTO TaKMM
06pa3oM B COOTBETCTBUM CO CTaThe 12;

iii) «y4yaCTHHK-MMNOpPTEpP» O3Ha4yaeT YYaCTHMKA, ONPENENEHHOrO TaKMM
06pa3oM B COOTBETCTBHM CO CTaThel 12;

¢) UcnonHuTenbHblii KOMHTET» O3HayaeT KOMMTET, CO3MaHHbII COrJIACHO
crarbe 15;

d) «[1onKOMHTET MO KOHBIOHKTYpPE pblHKa» o3uavaet [logkomurer, co3nan-
HbI# cornacuo cratbe 16;

€) «3epHO» WIIH «3€PHOBBIE» O3MAYAET MUICHHLY, MIIEHUYHYK) MYKY, POXb,
A4YMEUB, OBEC, KYKYpPY3Y, IPOCO M COPro, a Takxe, no pewexuto CoseTa, Apyrue
3€PHOBBIC U POAYKTHI U3 HHUX;

f) 1) «3akynka» O3HauyaeT 3aKyNKy 3epHa /Il MMIOPTa MIIM KOJMYECTBO
3aKYMJICHHOTO TaKKM 06pa3oM 3€pHa, B 3aBUCUMOCTH OT KOHTEKCTa;
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il) «mpofgaxa» O3Ha4yaeT MpOAaXxy 3epHa A IKCHOPTa HIM KOJNHYECTBO
NIPOJAHHOTO TaKUM O6Pa3OM 3€pHa, B 3aBUCHUMOCTH OT KOHTEKCTa;

iii) B Tex craThax HacTosieit KoHBeHUuH, rae aenaeTca ccbinka Ha npoxa-
XKY MM 3aKynKy, C/IEIyeT NOHHMAThb, YTO 3TH TEPMHHbI OTHOCIATCA He
TONBKO K CAENKAM O NpoaKe Uy 3aKyNKE MeX1y COOTBETCTBYIOLIIMMHU
TIpaBHTENBCTBAMH, HO M K CAEJNKaM O MPOAAXKe WK 3aKynke MeXny
4acTHbIMH (PUPMaMH, M K cl€NKaM O MPORaxKe MSM 3aKyNKe MexXuy
4JacTuoH (upMOii ¥ cooTBeTCTBYIOWNM [IpaBUTENLCTBOM.

g) «crneuuanbHOE 60JILLIMHCTBO FOI0COB» 03HAYAET rONOCOBaHKe, TpeGyIoLUEe
o KpaiHei Mepe ABYX TPeTei rojl0COB NPUCYTCTBYIOWMX U TONIOCYIOLIUX YYaCTHU-
KOB-3KCIIOPTEPOB M MO KpaiHeil Mepe ABYX TpeTed rofioCOB NMPHCYTCTBYIOIUMX M
TOJIOCYIOUMX YYaCTHUKOB-HMIIOPTEPOB, NOACYUTAHHBIX Pa3leNbHO;

h) «CenbCKOXO3AUCTBEHHbIN rOf» O3HavaeT nepuoa ¢ 1 urons no 30 uioHs;
i) «paboy4Hil IeHb» 03HayaeT pabounil feHb B wTab-kBaprupe CoBeTa.

2. JI1o6y1o ccpinky B nanHoii KonseHuuu Ha «[IpaBuTtenscTBO» unu «[1pasu-
TEJILCTBA» CEAyeT IOHMMATh KakK BKJIOYaIoLLYy1O cchbulky Ha EBponeiickoe akoho-
MHYecKoe coobuiecTso (MMeryeMoe nanee E3C). CooTBETCTBERHO, NIOGYIO CCLUIKY
B nanioi KoHBeHuuu Ha «mopmucauue» WiW Ha «IenOHUpOBanue paTtuduKaLou-
HBIX TPAMOT, aKTOB O NPUHATUY WJIH ONOOPEHUU» MIIH «aKTa O MPUCOCAUHEHUU» UMK
Ha «1EK/IapalMIO O BpEMEHHOM NIpUMeHeHUH» [1paBUTENLCTBOM cnegyeT npuMeHu-
tenbio K EJC nmoHuMMaTh Kak BKIIOYAOLUIYHO NOANKUCAHWE MAM NEKNapauuio o
BPEMEHHOM npuMeHeHuy oT uMedn EJC ero KoMneTeHTHBIM OPraHoM U IEMOHUPO-
BaHWE aKTa, KOTOPbIii COTJIACHO AIMUMUCTPATHBHBLIM nocTaHosnenusm EJC cnaer-
€Sl Ha XpaHeHHe NPY 3aKIIOYEHUHM MEXKIYHAPOIHOTO COTJIALIEHHUS.

Cmamwba 3. HWH®OPMALIMS, OTYETHI U UCCIIEJOBAHHNS

1. C uenblo oka3aHus CONENUCTBUS NOCTHKEHHUIO LieNeil, N3T0XKEHHbIX B CTaTbe
1, 6onee wIMpPoKOMYy O6MeHY MHeHHAMH B xofie ceccuil CoBeTa M 0OecCneqeHHIO
NOCTYNNEHMsE HHPOPMALIMM HAa MOCTOSHHOM OCHOBE B OGLIHX MHTEpecax Y4acTHH-
KOB, ceflyeT o6ecne4uTb NOArOTOBKY peryispHbix 0630poB, 66MeH uHdopMauue,
U, N0 HEOOXONMMOCTH, MOATOTOBKY CHELUMANbHbIX HUCCIENOBAHUHA MO BONPOCAM
3epHOBLIX, 006pallas NpeUMYIICCTBEHHOE BHMMaHKE Ha Clefyiolee:

@) PECYPCBI, CIIPOC ¥ KOHBIOHKTYPA PHIHKA;

b) u3MeneHusl B HallMOHANLHON MOJMTHKE U UX BIHAHHE Ha COCTOSHHE MUPOBOTO
PbINKa;

C) M3MEHEHHMs, KacaloUMeECs COBEPLIEHCTBOBAHMS M PAaCLUMPEHHUst TOProBiH, MO-
TpebjicHUs, XpaHEeHUA U TPaHCHOPTHPOBKH, OCOOEHHO B Pa3BUBAIOLIMXCA
CTpaHax.

2. B uensax yayquenus c6opa u npefocrasienus nudopMauuu s 0630poB u
MCCNIENIOBAaHUMA, KOTOpblE YIIOMHHAIOTCA B IYHKTE 1 HacTOsIER CcTaThH, o6ecneye-
HHs BO3MOXHOCTH §0J1ee LIMPOKOTO NPSAMOTO y4acTHs y4acTHUKOB B pa6oTe Coge-
Ta, a TAKXKeE B IONOJIHEHHE K YKA3aHUSM, KOTOPbIE yXe AarTcsi COBETOM B XO[€ eTro
ceccudd, coznaercsi [IonKOMUTET MO KOHBIOHKTYPE PbiHKa ¢ hyHKUMAMH, Onpefe-
JIEHHBIMH B CTaThe 16.

Cmambva 4. KOHCY/IbTALUMH O MMONOXEHWUH HA PbIHKE

1. Ecnu IlonKOMUTET MO KOHBIOHKTYpPE PbIHKA B XO[€ CBOETO MOCTOAHHOrO
HabJIoONEe N 3a OJIOXKEHHEM Ha pblHKe, B COOTBETCTBIM CO CTaThell 16, npuxoauT K
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MHEHHIO, YTO H3MEHEHHS Ha MEXIYHAPOIHOM DBIHKE 3€PHa CO3NAIOT CEPLE3HYIO
yrpo3y MHTEpecaM Y4acCTHHKOB, WJIH €CiiH McnonuuTenvHbI# QupekTop mo cBoeii
HHALHATHBE WK NO Npockbe smoboro yyacruuka obpamaer puumanue Iogxomu-
TETa Ha TAKOBLIE M3MEHEHHS, MOCACAUNH HE3aMEMIMTENLHO COODLIaeT O COOTBET-
creyroliux ¢aktax UcnomuntensioMy komutety. Madopmupyro 06 stom Mcnonuu-
TeNbHBINA koMUTET, [ToakomMHTET obpartaer ocoboe BHUMaHHE Ha OBCTOATENLCTBA,
KOTOpBIE YTPOXaIOT HHTEPECaM YYacTBYIOIIMX CTPaH.

2. WcnosHATENbHBIA KOMHTET COOHpAETCA B TEYEHHE AecATH pabouux aHed
NS PpacCMOTPEHMS TaKOBBIX M3MEHEHMH, M, €CIM COYTET 3TO LieflecooGpa3HbIM,
ob6pamaetca Kk [Ipencenarento CoseTa ¢ npock0oi co3BaTh ceccuio CoBeTa MIs
paccMOTpPEHHs CUTYyaLlUK.

Cmamoba 5. KOMMEPYECKUE 3AKYIIKH Y CTIEUMANBHBIE CIEJIKU

1. KoMMepuecko# 3akynkoi B Lensix Hacrosie KouseHuun saBnsieTcs 3akyn-
Ka, KaK OHa ONpejeleHa B CTaThe 2, COOTBETCTBYIOLIAsA OObIYHONH KOMMEPUYECKOi
IIpakTHKE B MeXIYHAaPOAHON TOPIroOBJIE, 3a HCKIIOYEHUEM CAEJIOK, O KOTOPBIX peyb
HET B MyHKTE 2 HACTOSALIEi CTaThH.

2. CneuuanbHOH CHAENKOM B LensaxX HacTosueid KoHBeHUMH sBIAETCS Takas
coejika, KOTOpas BKJIOYaeT ocoOble yCIOBHS, HE COOTBETCTBYIOLIME OOBLIYHOM
KOMMEpYeCcKOoi IPaKTHKE, B CBA3M C y4aCTUEM B 3aKJIIOYEHUH Takok caenku I1pasu-
TEJIbCTBA COOTBETCTBYIOMIEH cTpaHbl. K kareropuu cneuuanbHbIX CAEIOK OTHOCAT-
€A CIIERYIOLLNE:

a) mpojaxa Ha yCJIOBHAX KPEHTa, Py KOTOPOH B pe3yabrare yyacTus [IpaBurens-
CTBa NPOLEHTHAS CTaBKa, CPOK IUIATeXa U RPYrHe CONMYTCTBYIOIIME YCIOBUS HE
COOTBETCTBYIOT KOMMEPUYECKHUM CTaBKaM, CPOKaM WK YCIOBUAM, npeobiaaaio-
LI[HM Ha MHPOBOM DBbIHKE;

b) mponaxa, HpH KOTOPOI1 3epHO OMNAaYMUBAETCA 33 CUET 3aliMa, NPEJOCTABIEHHOTO
IlpaBUTENLCTBOM YUACTHHKA-IKCIOPTEPA Il 3aKYNKH 3€PHA;

<) npopaxa ¢ OnJIaTo B BaJIOTE Y4YaCTHHKa-UMIIOPTEPA, KOTOpas HE oﬁparmvla B
BaJIIOTY HJIM TOBApbI A1 UCMNOJb30BaHUA B 3Kcnop'mpy}omel7l CTpaHE;

d) npopaka HO TOprosbIM COrNAlUCHUAM CO CICUHANIbHBIMH YCIIOBHUAMU IJIATEXKA,
BKJIHOYaKOLUMH KIIMPUHTOBBLIC PACYETDBI C YPEIryJIHPOBAaHHEM KPEAUTOBBIX Callb-
10 B ABYCTOPOHHEM MNOPAAKE HYTEM obMeHa TOBapaMH, 3a HCKIIOYCHUEM TCX
cJiy4ya€B, Korja COOTBCTCTBy}OILlMﬁ YYaCTHHK-3KCMOPTEP M YHACTHHK-UMIIOPTED
AOrOoBapHBarOTCA O TOM, YTO NPORAXKY CICAYET CUUTATDH KOMMCp‘ICCKOﬁ;

€) OapTepHbIE CACIKH:

i) KoTOpbI€e 3aKNIOYalOTCs ApH yuyacTuu [1paBUTENLCTB U NIPU KOTOPBIX 3€PHO
NPEJOCTaBIAETCA B OOMEH MO HHBIM LIEHAM, YEM T€, KOTOPBIEC NPeobIanaoT
Ha MHPOBOM DPbIHKE, HJIH

ii) KOTOpbBIE 3aKJIIOYAIOTCS B PAMKaX rOCYIapCTBEHHBIX MPOrPaMM 3aKyIMoOK, 3a
HCKIIIOYEHHEM TEX CilyyaeB, KOTRa 3aKyNKa 3€pHa SIBISIETCA MPEAMETOM
GapTepHO# CAENIKH, IPU KOTOPO# CTpaHa KOHEYHOTO Ha3H2UEHHs HE YKa3aHa
B IEPBOHAYaNbHOM 0apTEPHOM 10TOBODE;

/) mpemocTtaBjieHUe 3e€pHAa B MOpAKE Aapa WM 3aKylKa 3€pHa 3a CYET JCHEXHbIX
CpeacTB, 6€3BO3ME3IHO NPENOCTABACHHBIX IS 3TOH KOHKPETHOM eI Y4aCTHH-
KOM-3KCIIOPTEPOM;
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g) moOble apyrue onpeneneHHble COBETOM KaTErOpPHH CAENOK, BKIIOUAIOLIHUE OCO-
6ble ycnoBsus, He COOTBETCTBYIOLIME OOLIYHOM KOMMEPUYECKON MPAKTHKE, B CBS-
34 C yYacCTHEM B 3aKJIIOYEHHH TaKHX cleok [IpaBUTENbCTBa COOTBETCTBYIOLIE!H
CTpaHbi.

3. Ecnu UcnonHUTENbHBIA IMPEKTOP HIX OGO# YYaCTHHK CTaBHT BOMPOC O
TOM, ABJISETCH JIH AaHHas CAE/IKA KOMMEPUYECKOH 3aKYMKOM COrTacHO OMpEeNeHHIO
nyHKTa 1 HacTosiled CTaTbH UK CHEUUANBHOM CHENKOH COTNACcHO OMpe/ieNeHHMIO
MyHKTa 2 HaCTOALLEHN CTaThy, pellieHUe BLIMOCUTCH COBETOM.

Cmamwa 6. OCHOBHBIE ITPUHLIAIIbI 3AK/IIOYEHUSA CIEJIOK
HA JIbITOTHBIX YCIIOBUAX

1. YuacTHUKH 0653y10TCS OCYLUIECTBAATH BCE CAEKHU Ha JILTOTHBIX YCJIOBHSAX MO
3epHy TakuM oGpa3oM, yToObl He MPUYUHATH NPH ITOM ylwepba HOPMaNbHOI
CTPYKTYyp€ MPOU3BOACTBA M MEXAYHAPOAHO! KOMMEPYECKOH TOPToBIeE.

2. C9T0il UENBIO YYACTHHKH, KaK MOCTABIMKHY, TAK U NONYYaTeNH, NPHHMMA-
IOT COOTBETCTBYIOLINE MEDPBI I obecreueHus Toro, YToObl CAENKH Ha JIbIOTHBIX
YCNTOBUSIX IOMONHANY KOMMEPYECKHE MPOIaXkKH, KOTOPbIE MOXKHO Ob110 Obl peabHO
OXHAaTh B OTCYTCTBUE YKa3aHHLIX CAENIOK, ¥ MPUBOJM/IM K YBEIHYEHHIO noTpebiie-
HHs M 3aMacoB B CTpaHe-nofyyarene. Ilono6GHble Mephl sl CTPaH, SBIAIOLHXCA
yieHamu PAQO, [ONKHBI COOTBETCTBOBATL MpHHLMMaM PAO, kacalowmMcs cObITa
U3/IMIIKOB, M OCHOBHBIM HAaNpaBJICHUSAM M KOHCYILTATHBHBIM 00s3aTe/ibcTBaM
ydacTHUkoB PAO, M MOTYT MpeayCMaTpHUBaTh TpeboBaHUe, YTOOBI OMpesneseHHbIH
001eM KOMMEPYECKOrO MMHOPTA 3epHa, COINIACOBAHHLIA CO CTPaHOM-MONIyYaTesieM,
COXpaHsUICs Ha obLuel ocHOBE 3ToM cTpaHO. [IpH yCTaHOBIENMH M/ KOPPEKTUPOBKE
3TOro o6beMa HEOOXOMMMO MOJHOCTBLIO YYMTHIBATHL OOBEM KOMMEPHYECKOrO MMIIOp
T4 33 ONpeNeJICHHLIA NEPHOI, HOCNENHUE TEHIEHIMH B MOTPEONEHNM U MMIOpPTE U
3KOHOMMYECKOE MOJOXKEHUE CTPaHBLI-HOMyYaTess, BKJIIOYAs, B YACTHOCTH, COCTOs-
HMeE €€ IU1aTexHoro 6anawxca.

3. Y4acTHVMKH MpH NMPOBENEHUM 3KCNOPTHBIX CAENOK Ha JIbTOTHBIX YCIOBUAX
AOIKHBI 10 OCYLIECTBIIEHHS MOAOOHBIX CAENIOK B MAKCHMANbHO BO3MOXHOM CTENMEHH
KOHCYJILTUPOBATbCH € y4aCTHHKaMHU-3KCIIOPTEPAMH, HA KOMMEDPYECKUI 3KCNOPT
KOTOPbIX MOTYT MOBJIUATh TAKKE CAENKH.

4. CexperapuaT nepuoaM4ecKu noknanpiBaet COBETY O XOfle TOProBIu 3ep-
HOM MO CIe/IKaM, 3aKNMIOYEHHBIM Ha JIBTOTHBIX YCIOBHSX.

Cmamuva 7. PETMCTPALMUS Y CEOP CBEJEHUN

1. Y4acTHHKH peryisipHo MpeNoCTaBASIOT CBefileHusi, a COBET MPOBOAMUT
PErUCTPAaLMIO JAHHDBIX 33 KaXAbIA CENIbCKOX03AMCTBEHHBII ['Ofl, MOKa3bIBasi BCE OT-
TPY3KH 3epHa Y4aCTHUKAMHK U BECb MMIIOPT 3€PHA U3 HEYYaCTBYIOLUMX CTPAH OTAEIb-
HO HO KOMMEPYECKHM 3aKyIKaM Y CHeliHabHbIM caenkaM. CoBeT Takxke, Mo Mepe
BO3MOXHOCTH, MPOBOJUT PETUCTPALMIO BCEX MOCTABOK MEXAY HEY4YacTBYIOLUMMH
CTpaHaMHu.

2. Y4aCTHHKH, 10 MEPE BO3MOXXHOCTH, MPEAOCTABNSAIOT TaKY10 HHPOPMALHIO,
KOTOpast MOXET NoTpe6oBaThest COBETY B OTHOLLEHHH UX MPENIOXKEHHS ¥ CIIPOCa HA
3€PHO, U CBOEBPEMEHHO COOOILAOT 000 BCEX M3MEHEHUSAX B UX HALMOHANbHOM
3€PHOBO# MOJIUTHKE.
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3. Ons uenei MacTOSILUEH CTATbH:

@) YYaCTHHKM HanpaBisioT VcnonHUTENbHOMY AMPEKTOPY TakHUE CBENEHHS
OTHOCHTENILHO KOJIMYECTB 3E€PHA, ABISIOLIErocs 06 bEKTOM KOMMEPYECKHX MPONaX
M 3aKYNOK, a TAKXKE CHelMaNbHbIX CAENOK, KAKME MOTYT NoTpe6oBarbca CoBETY B
npenesiax ero KOMNETeHUMH, BKIIOYas:

i) B OTHOLIEHUH CHELHMANBHBIX CAEIOK — TaKHE MOAPOGHOCTH CIENOK, KOTOpbIe
MOJHO HCMOJb30BaTh IJ18 MX KJIaCCH(HUKAUMHU B COOTBETCTBUM CO CTAThEN 5;

i) MMelowuMecs cBeIeHHs] OTHOCHTENbHO THMA, KJ1acca, COPTa M KaYyecTBa COOTBET-
CTBYIOLLETO 3€PHa.

b) xaxnblif YYaCTHMK NPH 3KCNOPTE 3€pHa HanpapisieT McnonHHTEnbHOMY
OUPEKTOPY TaKME JAaHHbIE B OTHOLIEHNH 3KCMOPTHLIX LEH, KOTOPbIE MOTYT MOTPeE-
6oBaTbca CoBeTy;

¢) CoBeT Ha peryJjsipHoOit OCHOBE MOJy4aeT CBEAEHHS OTHOCHTEJILHO npeobia-
DAOLMX B NaHHOE BpeMs pacxofax MO TPAHCHOPTUPOBKE 3€pHAa, M YYACTHHUKH
cOoO01IalOT TaKKe OOMOJIHMUTENbHbIE CBeleHus, Kakue MoryT norpe6oBarbea Co-
BETY.

4. Ecnu 3epHO NMOCTYMaeT B CTPaHY KOHEYHOrO Ha3HAYE€HHs NOC/E NEpPENnpoaa-
KU, MePEBO3KM UM MEPErpy3KU B MOPTAX CTPaHbI, KOTOPas HE SIBAACTCS CTPaHOM
NPOUCXOKIEHHs MILICHKLbI, y4aCTHMKHU B BO3MOXHO 60J1e€ NONMHOA Mepe NpeICcTaB-
JIFAI0T Takyro HHGOPMaLHUIO, KOTOpast N03BOJIMNIA Obl PETHCTPUPOBATDH OTIPY3KH KaK
OTTPYy3KM MEXIY CTPaHOH MPOUCXOXKIEHHA M CTPaHOH KOHEYHOro Ha3HayeHus. B
cllyyae nepenpoiaxH, NoJOKEHUS JaHHOrO MyHKTa MPUMEHSIOTCS B TE€X Cly4asx,
KOr[a 3¢pHO OTIPABJEHO H3 CTPaHbl MPOUCXOXKAEHHUS B TOM XK€ CEJIbCKOXO3SIHCT-
BEHHOM rofy.

5. Coser pa3pabarbiBaeT NMpaBuia Mpoueaypbl cOopa CBEAECHUH M BEICHMUS
perucTpayuu, 0 KOTOPbIX HIET peyb B HacTosleH cTaThe. B 3Tux npaBunax
[OJIXHb1 MPEeNYCMaTPHBATbLCA CPOKH M MOPSANOK MPENCTABICHUS TaKUX CBEACHHUH, a
TakxXe 0053aHHOCTH Y4aCTHMKOB B OTHOLIEHUHM UX npeactaBieHus. CoBET Takxke
IpeNycMaTpHBAaEeT NOPAIOK BHECEHHS M3MEHEHHI B NIOObIC 3aMHCH MIH CBEIECHHMS ,
HaxonfAlMecs B €ro BeJeHHH, BKJIIOYAs NOPANOK pa3pelleHus JIoObIX BO3HHKAIO-
LIMX B CBSI3K C 3THM copoB. EciM Kakoi-nM60 y4acTHHK HEONHOKPATHO M Oe3
BCAKMX Ha TO OCHOBaHMH He MpPENCTaBMISET CBEACHHMS, KaK 3TO NMPENYCMOTPEHO
HacTosiuied cratbeit, ICMONHUTENbHBIA KOMUTET IPOBOAMT KOHCYJIbTAlMH C 3THM
YYaCTHUKOM, YTOOBI HCIIPABUTb CO3AABLIECECS MOJOXEHHUE.

Cmamba 8. CIOPBI Y XKAJTOBbI

1. Bce cnopbl OTNOCUTENBHO TOJKOBAHUS MM IIPUMEHEHUs HacTosileH Kon-
BEHUHH, KOTOpbi€ He ObLIM yperyjidpoBaHbl MyTEM MNEPErOBOPOB, NO MpOCbOe
n000ro y4acTHHMKA, SIBJISIOLIErocs OXHOM M3 CTOPOH B CIOpe, NMEpPEAaroTCs Ha
pewieHne CoBera.

2. JI10o60H y4acTHHMK, KOTOPBIA CYMTAET, YTO €ro MHTEpecaM KakK CTOPOHE
Hactosiuie#t KOHBeHUMHM NpHUUMHEH cepbe3Hblil yliepO NeHCTBUSMU OQHOTO WM
HECKOJIbKMX YYaCTHUKOB M 3TO HapyuaeT pyHKUHOHUPOBaHHE KOHBEHIMH, MOXET
nepenaTthb Bompoc ua paccMotpeHue CoBera. COBET B TaKOM Cllydae He3aMelJiu-
TEJIbHO KOHCYJIbTUPYETCH C COOTBETCTBYIOIIMMH YYaCTHMKaMHU C TeM, YToObl pe-
wuTh Bonpoc. Ecnu B pe3ynbTare TaKMX KOHCYJILTaUMi BONPOC OCTAE€TCsA HEPEIUEH-
HbIM, COBET BHOBb paCCMATPHBAET BOMPOC M MOXKET BbIHECTH PEKOMEHAALMH COOT-
BETCTBYIOLMM YHaCTHMKAM.
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YACTbII. AAMMWHHNCTPATUBHBIE TIOCTAHOBJIEHN S

Cmamba 9. COCTAB COBETA

1. Mexnaynaponasbtit CoBeT no nuieHKIE, YYPeXIeHHbIA HA OCHOBaHHH MexX-
AYHApOJHOro cornaileHus: no nueHuue 1949 ropga, nmpoponkaeT NeHCTBOBAThH B
LeNsX OCyUiecTBNeHHs HacTosiuued KOHBEHLIMK; NPH 3TOM €ro COCTaB, MOJHOMOYKS
1 0013aHHOCTH ONpeaensaoTcs HacTosien Konsenuuei.

2. YyacTHMKH MOTYT ObITh NPEACTABJECHbI HA 3acenannax CoBeTa npeacTasu-
TENISIMH, 3AMECTHTE/IAMI H COBETHUKAMH.

3. Coser usbupaer Ilpencenarens n 3amecturens [Ipencenarens cpokoM Ha
OIMK CENBLCKOXO3ANCTBEHHbIH roa. IIpeacenaTenb HE KMeET NpaBa ronoca, u 3ame-
crurensd Ilpeacenatens He MMeeT HpaBa ronoca MpH HCMONHEHNWH O0A3aHHOCTEM
Ilpencenarens.

Cmampba 10. TIONHOMOYMS U OBA3AHHOCTHY COBETA
1. CoseT ycraHaBIHBaeT CBOM NPaBHJA POLIEAYPHI.

2. CoBeT BefeT TaKyl NOKYMENTALMIO, KOTOpasi HEO6X0auMa Mo YCIOBHAM
Hacrosuei# Konsenuuu, a Takxe mo6yi0 APYryl0 NOKYMEHTALHUIO, KOTOPYIO OH
COYTET HEOOXOOUMOH.

3. B uensax comeucreus BhiNoaHeHUI0 COBETOM CBOMX 00sA3aHHOCTEN MO Ha-
crosiuer Konsenuuyn CoBeT MOXKeT NPOCUTE, @ YYACTHUKH JOJXKHbI NIPEIOCTAaBUTD
€My, B COOTBETCTBHMH C MYHKTOM 2 CTaTbU 7, TAKHE CTATHCTHYECKHE NAHHbIE U UH-
¢dopmaLnio, KOTOPble HEOOXOOUMbI MY ISl 3THX Lieselt.

4. CoBET MOXET creHaibHbiM GOMBILMHCTBOM rONOCOB NeNEerHpoOBaTh N060-
MY H3 CBOMX KOMHTETOB WnH MCNONHUTENbHOMY AHPEKTOPY MONHOMOYHS MAH
00513aHHOCTH, 32 HCKJIHOUEHHEM CENYIOLIUX:

a) IlpuHsaTue peuleHuH MO BONpocaM, yKa3anHbIM B cTaThe 8;

b) IlepecmoTp, cornacHo craTse 11, ronocoB y4acTHUKOB, NepeuncneHubix B [pu-
JIOXKEHWH; :

¢) OnpeneneHue y4aCTHMKOB-3KCNOPTEPOB H KMIIOPTEPOB M PACNIpEAEIEHHE rONO0-
COB MEXIYy HUMH, COTJIacHO CTaThe 12;

d) Mecronpe6riBanue CoBeta, cornacHo nyHkTy 1 crathu 13;

¢) Ha3snauenne MICHONIHHTENBHOTO MNPEKTOPA, COrNACHO NYHKTY 2 cTaThi 17;

5 YTeepxaeHne GI0AXKeTa H pacyeT B3HOCOB YYaCTHHKOB, COMIACHO CTaThbe 21;
g) BpeMeHHOE NHUIEHHE YYaCTHMKOB NpaBa rooca, Coriacno NyHKTY 6 cTaTsu 21;

h) JIro6oe obpamenne k enepansHomy cekperapio OHKTA] ¢ npocwboit o
CO3biBe KOH(EPEHLMH NI NEPErOBOPOB, COTNACHO CTaThe 22;

i) Hckmouenue yyacrnuka u3 Cosera, corinacio cratbe 30;
J) TlpennoxeHne o BHECEHHH NONPABOK, COINACHO CTaThe 32;

k) Tlponnenue unu npekpaiieHHe cpoka aercTBust HacToswei KouseHuun, cornac-
HO cTaTbe 33.

Coser MoxeT B n1060e BpEMs 6O0NbLUIMHCTBOM MOAAHHLIX rOJIOCOB OTO3BaTh
TAKHE N€JICrHpOBAHHbIC MONNOMOYHSA U 0Os3aHHOCTH.
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S. Jlio6oe peuieHne, NPUHATOE HA OCHOBAHUY eNerHpoBaHHbIX CoOBETOM non-
HOMOYHMH MIM O6GS3aHHOCTEH, B COOTBETCTBMU C MYHKTOM 4 HACTOsLIEH CTaTbH,
noanexut nepecMoTpy CoseToM no npock6e N0Goro y4acTHHKA B CPOKH, YCTaHOB-
nennble CoBetoM. Jlto6oe peleHne, B OTHOLIEHHH KOTOPOrO B YCTAHOBJEHHbIE
CoBeTOM CPOKH HE MOCTYNHIO NPOChOBI O NEPECMOTPE, ABASETCA 0OA3aTENbHBIM
1A BCEX yY4aCTHHUKOB.

6. B nononHeHUe K NONHOMOYHSM U 0OSI3aHHOCTSIM, ONPENENEHHbIM HACTOsI-
et Konseduuein, CoBeT MOXET UMETh TaKXe Apyrue NoJTHOMOYHS M BbINOAHSTh
Apyrue 0613aHHOCTH, KOTOpble HEOOXORUMBI /151 BLIMONHEHUS YCIOBUI HACTOSILLEN
Konsenuuu.

Cmameba ll. PACNOPEAEJNEHUE rOJIOCOB B LEJSIX BCTYTUVIEHUS KOHBEHLIUU
B CUIY U BIOMXXETHBIX BOITPOCOB

1. [Ins ueneit BCTynjaeHust B CUny HacTosiueir KoHBEeHUHH, B COOTBETCTBHH ¢
NYHKTOM 1 cTaThh 28, KONM4eCcTBO ronocos kaxnoro [IpaBUTeNbCTBA NOKAa3aHo B
IMpunoxexnu.

2. ns ueneit pacyera pMHAHCOBBIX B3HOCOB, B COOTBETCTBHH CO CTaTbeil 21,
rojoca y4aCTHMKOB [OJIXHBI PacCUUTHIBaThCst Ha 6a3e roJIOCOB, YKAa3aHHbIX B
ITpunoxeHuu, ¢ y4eTOM ClIeqyIOWEro:

a) cpasy nocne Bctynnexnns Konsenuun B cuny CoBeT nmepepacnpejensier B
[punoxeHnn ronoca Cpeau NPaBUTENBCTB, KOTOPbIE NENOHUPOBAIM CBOM PaTH(HU-
KalUMOHHBIE FPAaMOTbI, aKTbl O MPUHATUH, ONOOPEHUM MM TNPHUCOEIMHEHHH WIIH
YBEOMIIEHHS] O BPEMEHHOM NPUMEHEHHH, IPONOPUUOHANBHO YKCITY FOIOCOB, KOTO-
PbIMM KaX/bli U3 HHX O6GagaeT B COOTBETCTBUM ¢ [Ipunoxenuem;

b) nocne scrynnennst KoHpeHuuu B CHIly BCAKHI Pa3, Koraa Kakoe-nu6o npasu-
TENbCTBO CTAHOBUTCH WM NEpecTaeT ObiThb CTOPOHON Hacrosiie# KoHBeHUHH,
Coser nepepacnpefensieT rojoca Cpefid APYrux y4aCTHMKOB MPOMNOPLUUOHAILHO
TOMY YHCJY TOJIOCOB, KOTOPbIM O0aaaeT KaXablil YYaCTHHK, MEPEYHCIEHHBIH B
INpunoxeuuu;

€) uYepe3 TPH rofia Nocne BCTYIJIEHHs! B CHTy HacTosiwet KOHBEHUMH U KaxKblit
pa3s npu NpolJICHHH CpoKa JeHcTBust KOHBEHUNH, B COOTBETCTBHH C MYyHKTOM 2
cratbk 33, CoBeT NEpecMaTpPHBAET U MOXKET KOPPEKTHPOBATD Ir0j10Ca y4aCTHHKOB,
AepeunciIeHHbIx B [Ipunoxesnn. :

3. IIns BCeX OCTANbHBIX LeNe, KAaCAIOLMXCS BbINONHEHUs: HacToseln KoH-
BEHIIMH, FOJI0CAa YYACTHHUKOB PaclpeNelsitoTCst B COOTBETCTBHM CO cTaThed 12,

Cmamobsa 12. OMNPENEJEHUE YYACTHHUKOB-3KCIMOPTEPOB U YYACTHUKOB-
WUMITOPTEPOB M PACTIPEIEJIEHUE I'OJIOCOB MEXIY HUMH

1. Ha nepso# ceccuu, co3paHHO# B pamkax Hactosiwieit Kosseuuun, Coser
YCTaHOBHUT, KTO 3 YYaCTHHKOB GYRET yHaCTHHKOM-3KCNOPTEPOM K KTO U3 YUaCTHH-
KOB GyNET y4aCTHHKOM-UMNOPTEPOM B Liesix HacTosuen Konsenuuu. [pu atom
CoseT 6yneT y4uThIBaTb CTPYKTYPY TOPrOBIIM MUIEHHLEN 3THX YYaCTHHKOB H MX
TOYKY 3p€HHst 10 ITOMY BOMPOCY.

2. MNocne Toro, kak CoBeT ONpeaeuT, KTO U3 YYaCTHHKOB HacTosiei KoH-
BEHUMH ABNAETCS YHaCTHUKOM-3KCIIOPTEPOM H KTO SBJIETCA YHaCTHUKOM-HMIIOPTE-
POM, YYaCTHHKHM-3IKCMOPTEPbI, HCXOOS U3 pacOpelesieHHUSI UX TOj0COB COIIACHO
cratse 11, pacnpenensior rojoca Mexay co6oi Mo AOrOBOPEHHOCTH, B COOTBET-
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CTBHHM C YC/IOBMSIMH, M3JI0XKEHHBIMH B MYMKTE 3 HAaCTOSAILUEH CTATbH, M YYaCTHHKHM-
MMIIOPTEPHI pacnpenesioT roaoca aHaorHYHbIM 06pa3oM.

3. B uensix pacnpeneneHusi rojJ0coB, B COOTBETCTBHH C MYHKTOM 2 HacTOALYElH
CTaTbM, YYAaCTHHKH-3KCIOpTepbl uMeloT coBMecTHO 1000 ronocoB m yyacTHHKH-
uMnoprepbl uMetoT coBMecTHO 1000 ronocos. Hu onuu yuacTHHK He umeeT Golee
333 rosi0coB B KaU€CTBE YYaCTHUKA-3KCNOpTepa UM 6oiee 333 ronocos B KauecTse
yuacTHHKa-uMnopTepa. He 1onxkHO 6b1Th YaCTHYHBIX FOMOCOB.

4. CiUCKM  YYaCTHHMKOB-IKCIIOPTEPOB M HMIIOPTEPOB  NEPeCMATPUBAIOTCA
CoBeTOM B CBETE€ M3MEHEHMH B CTPYKTYpPE MX TOPTOBJIM MIUEHHUEH MO HCTEYCHHH
TpeX JIeT nocjue BCTyluieHus B cuiy KonBeHMH. OHHM Takxe NMepecMaTpPHBAKOTCA
KaXKAblil pa3 Mpu NPOMIEHHH CpoKa fedicTBHs KOHBEHLMH B COOTBETCTBNHM C NMyHK-
TOM 2 cTaThH 33.

5. INonpocebe noboro yuacTiuka COBET MOXKET B Hauase J1to6oro cenbckoxo-
3SIICTBEHHOTO TrOfla CMEHMaNbHBIM GONBUIHHCTBOM FOJIOCOB NEPEBECTH RAHHOTO
Y4YacTHHMKA H3 CITMCKA YYaCTHUKOB-3KCIOPTEPOB B CMIHCOK Y4aCTHHKOB-HMIIOPTEPOB
HIH, COOTBETCTBEHHO, M3 CIHCKA Y4AaCTHHKOB-HMIIOPTEPOB B CMMCOK YYaCTHHKOB-
3KCNOPTEPOB.

6. PacnpeneneHne rojocoB y4aCTHHMKOB-3KCIOPTEPOB H MMIOpPTEPOB Nepe-
cmaTpuBaeTcsi COBETOM KaX[bli pa3, KOTAa CIIMCKH YYaCTHHKOB-3KCIIOPTEPOB H
HMIOOPTEPOB M3MEHSIOTC B COOTBETCTBHH € MYHKTaMH 4 H 5 HacTosed CTATHH.
Bcesikoe nepepacnpenefieHie rojlocoB B COOTBETCTBHH € HACTOALIMM MYHKTOM OCY-
UIECTBIISIETCS COTVIACHO YCJOBHSAM, H3JIOKEHHBIM B NIYHKTE 3 HAaCTOSALLEH CTAThH.

7. Beaxuii pa3, koraa kakoe-nu6o [1paBUTENBCTBO CTaHOBHTCS HIIM IEPECTAET
6biTb cCTOpOHOI Hactosweid KonBenutn, CoBeT COOTBETCTBEHHO Nepepacnpenens-
€T rojioca OCTAbHbIX YYaCTHHKOB-3KCIIOPTEPOB H HMIIOPTEPOB MPOHOPUHUOHANBHO
TOMY 4MCHY rOJIOCOB, KOTOPbIM OG/IaNaeT KaXAbli YYAaCTHHK B COOTBETCTBHH C
YCIIOBHSIMH, U3JI0KEHHBIMH B IYHKTE 3 HACTOALIEH CTATHH.

8. JIto60# y4acCTHHK-IKCNOPTEP MOXET YNONHOMOUYMTb N1060ro Apyroro
YYaCTHHMKA-IKCIOPTEPA H M0G0 YYaCTHHK-MMIOPTEDP MOXET YHOJHOMOUYHUThD JIIO-
60ro aApyroro y4aCTHMKa-HMIOPTEPa NPEACTABIIATE €r0 HHTEPECHI M OCYLIIECTBIATD
€ro npaBo Ha roJIOCOBAaHHE Ha OHOM HJIH HeCKOJbKHMX 3acefanusix Cosera. Co-
OTBETCTBYIOLMM O6pa3oM ogopMiieHHas Nepeaaya MOJHOMOYHH JONXKHA ObITh
npencrasneHa Cosery.

9. Ecnn Ha kakoM-nn6o 3acenaniH CoBeTa yYacTHHK He MPEACTaB/EH o¢m-
LlHaNbHbIM NPEJCTABUTENEM U HE YIIOHOMOYHJI APYrOro y4acTHHKA OCYLUECTBAATD
€ro MpaBoO Ha rojIOCOBAHHE B COOTBETCTBHH C NMyHKTOM 8 HACTOsILIEH CTaTbH, HIIH
€CIM K MOMEHTY KaKoro-nn6o 3acepaHdsi KakoW-nM60 y4yacTHMK yTpaTHA NpaBo
rosioca, 611 JIMLIEH €ro UKW BHOBB €ro NpUO6peEN B COOTBETCTBHH C KaKHM-1H60
MOJIOXKEHNEM HacTosuiEH KoHBeHIMH, TO O6LIee YHCNO roJIOCOB, KOTOPbIMH AOJIXK-
Hbl pacnojiaraTh y4aCTHHKHM-IKCIOPTEPbl Ha JAHHOM 3aCEHaHMU, JOJIXKHO ObITh
YPaBHEHO ¢ OOLLUM YHUCIIOM I'OJIOCOB, KOTOPBIMH OYRYT paK THYECKH PAacONaraTh Ha
AaHHOM 3aceaHUM YYaCTHMKH-HUMMOPTEPDI, U NEpepacnpene/eHo cpeaH y4acTHH-
KOB-3KCIIOPTEPOB MPONOPHHOHANBHO UX TOJI0CaM.

Cmampwna 13. MECTOIIPEBBIBAHUE, CECCUH, KBOPYM

1. Mecronpe6oiBaunem Cobeta siBnsieTcs JIoHnoH, ecnu CoBeT HE NMPUMET
HHOTO PELIEHHS.

Vol. 1429, 1-24237



116 United Nations — Treaty Series e Nations Unies — Recueil des Traités 1986

2. CoBeT coOMpaeTcs HE MEHEe OHOTO pa3a B KaX10H MOJIOBHHE CEJIbCKOXO-
3AUCTBEHHOrO TOa U B JII0O0E Apyroe BpeMs no peweHkio Ilpencenarens Uiy B
CBSA3U C HHbIMH TPEGOBaHHAMH, NPENYCMOTPEHHbIMH HacToslLeH KoHBenuuei.

3. Tpencenarenb co3biBaeT ceccuio CoBeTa No nNpock6e: a) NATH Y4aCTHHKOB
MK b) OHOTO HJIM HECKOJBLKMX YYaCTHHKOB, UMEIOIUHX B cymMMe He MeHee 10
NPOLIEHTOB OOLLETO YKCIIA FOJIOCOB, WK ¢) ICNOMHATENBHOTO KOMHUTETA.

4. TpucyTcTBHE NPEACTABUTENEH, PAcNoOaraloiliix 60JbIIKHCTBOM T'OJ10COB
Y4YaCTHHKOB-3KCNOPTEPOB, M MpEICTaBHTENEH, pacnonararoiux GONbIIKHCTBOM
roJIOCOB YYAaCTHHKOB-MMIOPTEPOB, A0 MepepacnpeneieHHs rojlocoB B COOTBET-
CTBHH C IYHKTOM 9 cTaThH 12, ABNs€TCa HEOOXOAUMBIM AJs 06€CNeYeHHsA KBOPYMa Ha
mo6om 3acenannu Cosera.

Cmamoa 14. PELIEHUA

1. 3a UCKNIIOYEHHEM HHBIX CNyYaeB, MPEeAyCMOTPEHHbIX HacToAleH KoHBeH-
umeit, pewennss CoBeTa NPHHUMAIOTC GOJILIUKHCTBOM FONIOCOB YYaCTHHKOB-3KC-
nopTepoB ¥ GOJLLIXHCTBOM r'OJIOCOB Y4aCTHHKOB-HMIOPTEPOB, NOACYHTAHHbIX pa3-
REJILHO.

2. Kaxnubiit y4acTHHK NpH3HaET As ce6s 06a3aTenbHbIMHU Bee peueHus Cose-
Ta, MPHHATbIE B COOTBETCTBHH C MOJIOXKEHHAMH HacTosileh KOHBEHUMH, YTO He
3aTParuBaeT e€ro NoJHoM cBoOObI REHCTBUHA B ONIPENEIIEHHH H NPOBEAEHHH CENIBCKO-
XO3SACTBEHHON U LEHOBOW MOJIKTHUKH.

Cmamposa 15. HWCNONHUTENBHBIN KOMHUTET

1. Coser yupexnaer McnonHHTENbHbIA KOMHTET B COCTaBE HE GoJiee IWECTH
YYaCTHHKOB-IKCIOPTEPOB, €KErOAHO H3OHPAEMbIX YUaCTHHKAMH-IKCIIOPTEPAMH, H
He Gojiee BOCBMH YYaCTHHKOB-HMIIOPTEPOB, €XXErOHO U30HPaEMbIX YUaCTHHKAMHU-
umnoprepamu. CoBer HasHadvaeT [Ipencenarens MICNONHATENLHOrO KOMHTETA H
MOXET Ha3HauuTh 3aMECTUTENA NpeAcenaTens.

2. UcnonHuTenbHbIR KOMUTET OoTBevaeT neped CoBETOM M NPOBOAHT CBOIO
pabGoty noa ero obUMM pYKOBOACTBOM. OH HMEET Takue MOJTHOMOYHS M ObsA3aH-
HOCTH, KOTOpbI€ YE€TKO ONpelesieHbl JUI HEro B COOTBETCTBHH ¢ HacTosel KoH-
BEHUMEN, a TaKXKe IPYrUe NOJTHOMOYHS H 06513aHHOCTH, KOTOpbie COBET MOXET eMy
IeNerHpoBaTh COrIaCHO NMYHKTY 4 crathby 10.

3. Y4acTHHKH-3KCNOPTEPD! B ICNOMHHTEILHOM KOMHTETE HMEIOT O61LEe YHC-
710 FOJIOCOB, PaBHOE YHCIY TONOCOB Y4aCTHHKOB-BKMIIOPTEPOB. ['0j10ca y4aCTHHKOB-
3KCNOPTePOB B MICMONHHUTENLHOM KOMHTETE PaclpeReEstoTCs 0 JOrOBOPEHHOCTH
MeX[ly HHMH [pH YCIIOBHH, YTO HH OJMH YYacCTHHK-3KCIOPTEP HE JOMXKEH HMETh
60onee 40 npoUeHTOB OGILETO YHCIIa FOJIOCOB YKAa3aHHbIX YYaCTHHKOB-3KCIOPTEPOB.
Tonoca yyacTHHKOB-UMNOpTepoB B MICIONHHTEILHOM KOMHTETE pacnpefessioTcs
110 AOTOBOPEHHOCTH MEXY HUMH NPH YCIIOBHH, YTO HU OAMH Y4aCTHHK-UMIIOPTED He
ROJIKEH UMeTh Goliee 40 MpOoLEHTOB OOIIEro YHCIIA roJIOCOB YKa3aHHbIX YYaCTHHU-
KOB-UMNOPTEPOB.

4. CoBeT ycTaHaBIHMBaeT NMpaBuiia APOLERypbl B OTHOLIEHWH TOJOCOBAHUSA B
HcnonHUTENbHOM KOMHTETE B MOXET pa3paboTaTh Apyrye MoJOXeHUs B OTHOLLE-
HMU MPaBuJ npoueaypbl B ICIONHUTENBHOM KOMUTETE, KOTOPbIE OH COYTET HEOO-
XonuMbIMu ., PeleHnst McnoJIHKTENHHOr0 KOMMTETA NPUHAMAKOTCA TaKMM Xe 60Jib-
LIKHCTBOM Tr'OJIOCOB, KaK 3TO NPelyCMOTPEHO Hacrosieih KoHBeHuuel B OTHOLIE-
Huu CoBeTa NpM PacCMOTPEHHM aHANOTHYHBIX BONPOCOB.
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5. JIro6oit yuacTHuk CoBeTa, KOTOPbIH He sipasieTcst yneHoM McnonuurenbHo-
ro KOMMTETa, MOXKET NPMHMMATh yyacTue 6e3 npasa rosoca B 06¢cykaeHnu n106oro
BOMpOCa, paccMaTpuBaeMoro VicnomHUTENLHBIM KOMUTETOM, B TeX Cyuasix, KOraa
AOC/eHUI CYUTAET, YTO 3aTPArMBatOTCs HHTEPECh! AAHHOTO Y4aCTHHUKA.

Cmamwba 16. TIOOKOMHTET MO KOHBIOHKTYPE PbIHKA

1. McnonuutenbHbIA KOMUTET yupexnaeT ITOAKOMHTET MO KOHBLIOHKTYPE
PbIHKA B COCTaBe MpeAcTaBuTeNel He 6oNee ECTH Y4aCTHUKOB-3KCIOPTEPOB U HE
6onee wiecTu yyacTHUKOB-uMnoprepoB. TIpencenarens KoHcybTaTHBHOrO NOAKO-
MHTeTa Ha3HauyaeTcst McnonunTeNbHbIM KOMUTETOM.

2. TlonkoMHMTET Oep>XMT MOA MOCTOSIHHbIM HabnofeHneM U MHpopMHUpyeT
Yy4acTHHKOB [0 BCEM BOMPOCaM, OKa3bIBAIOLIMM BIMSIHUE HA MUPOBYIO 3€PHOBYIO
3koHOMUKY. B npouecce HabnroneHus IlonkoMureT npuHMMaeT BO BHHMaHUE COOT-
BETCTBYIOLLYIO MH(OPMALIMIO, HPENOCTABSIEMYIO IOOLIM YneHoM Cosera.

3. ITonKOMUTET OCYLIECTBASET NOMOJNHUTENLHOE, Hapaay ¢ COBETOM, PYKO-
BoacTBOo CekpeTapHaToM B LieliiX OKa3aHUsl €MY fIOMOLIM B MPOBeeHHU paboThl,
MPENYCMOTPEHHOM B cTaThe 3.

4. TlopkoMuTeT ApUIaraeT ocobble YCHAMsS K NIPUBAECYECHUIO IPYTUX YYACTHH-
KoB CoBeTa K 06Cy>KI€HHIO BORPOCOB, APSIMO 3aTParuBatolMX NX MMTEPECH], TAKHX,
KakK X HalUMOHAJIbHas 3€pHOBAast NOJUTUKA, UM, B YACTHOCTH, B OTHOLUIECHUH Pa3BH-
BAIOMIMXCS CTPaH, UX UMIOPTHbIE noTpebHocTu. JIro6oit unen CoseTa, He ABNAIO-
uuiics ynenoM ITonkoMuTeTa, MOXET YY4aCTBOBATh B €ro 3acelaHusX B Ka4eCcTBe
Habnionarens.

S. TTogkOMHUTET naeT KOHCYAbTALMHU COTJIACHO COOTBETCTBYIOLIMM CTAaTbiM
HacrosieH KoHBeHLMH, a TakXe No N106LIM APYyrMM BOMPOCaM, KOTOPbLIE MOTYT
6bI1Th nepenanbl eMy CoBeToM uiu VICMONHUTENBHBIM KOMUTETOM.

Cmampbsa 17. CEKPETAPHUAT

1. CoBeTt uMeeT cekpeTapuar, KOTOPbIH COCTOHT 13 McnonHuTenbHOro Iupek-
TOpa, ABJAIOLUEroCs: CTApPLIKMM AOJI)KHOCTHBIM JIMLIOM, M TaKOro LUTATa COTPYAHU-
KOB, KOTOPbIA MOXET noTpeboBarTbes Aisg paborsl CoBeTa U €ro KOMUTETOB.

2. Coser HasHavaeT MCOIHNTENBHOTO IMPEKTOPA, KOTOPLIM ABJIAETCH OTBET-
CTBEHHbIM 3a HCIIOHEHHE O043aHHOCTE, BO3JIOKEHHBIX Ha CEKPETAaPHAT MO [PoBe-
NEHHIO B XXM3Hb HacTosiel KoHBEHUMH, 1 32 BBINOJIHEHUE NPYTUX 06s3aHHOCTEI,
KOTOpbIE€ BO3JIararorcsi Ha Hero CoeTom unu ero Komureramu.

3. CorpynHuku cekpeTapuara HazHauawTcs McnonHuTe1bHbIM IMPEKTOPOM B
COOTBETCTBHH C NPaBHJIaMH, YTBEPXKACHHLIMU COBETOM.

4. YcnoBuem st HazHavyeHUs1 VICnONHUTENbHOTO JHPEKTOPa M COTPYAHUKOB
CeKpeTapMaTa SIBIAETCS OTCYTCTBHE Y HUX (PUHAHCOBOH 3aMHTEPECOBAHHOCTH B
0o6nacTH TOProBiH HIUEHHUEH, HIM, €ClNU Takas 3auHTEepeCOBAHHOCTL MMeeTcH,
OTKa3 OT Hee, a TaKXKe 00513aTeIbCTBO HE UCMPALLUMBAThL UJIM HE MOJIYYaTh OT KAKOro
6bl TO HU Oblno ITpaBuTenbCTBA MM OT KakuxX Obl TO HU ObLIO OpPraHoOB, He
oTHocsLmMxca kK CoBeTy, UHCTPYKLMIA OTHOCHTENLHO BLINOMUEHUs O00S3aUHOCTEM,
BBITEKAKLUX U3 HacTosLiell KoHBeHLMH.

Cmamen 18. TIPUTNAUIEHUE HABJIOOATEIEN

Coser MOXeT NpPHUMIACHTL NIOG0OE HEYYACTBYIOLIEE TOCYAAapCTBO, a TaKXke
MO6YI0 MeXIPABUTENLCTBEHHYIO OPraHU3aLUIO IPUCYTCTBOBATL HA JIFOOOM U3 €ro
3aceflaHMi B KauecTBe Habjronaresns. ’
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Cmamwba 19. COTPYOHHYECTBO C IPYIT'MMHU MEXITIPABUTE/ILCTBEHHbIMH
OPIAHU3ALUSIMU

1. CoBer MOXET NPUHUMATD JHOOBIE HEOOXOAMMBbIE MEpbI Al OPTaHU3alUK
KOHCY/IbTaUui uaK coTpyannuectsa ¢ Opranusauuein O6beauHeHHbIX Hauuit u ee
opraHami, B yacTHOCTH, ¢ KondepeHuuen Oprauuzanun O6bneauHenHpix Hauui no
TOProBjie ¥ pa3BUTHIO U I1IpONOBONBCTBEHHON U CENBCKOXO35MCTBEHHON OpraHu3a-
uMeit, a TakXKe ¢ APYIrUMH CIeUHaNH3HPOBAaHHBLIMU yupexaeHusamy OpraHusauun
O6benuHenHbix Hauui U MeXNpaBHTENbCTBEHHBIMH OpraHU3alMsIMH, KOTAa 3TO
6yneT couTeHO Le1ecOO6pa3HbIM.

2. Yuwuteisas ocobyro poiab Kondepenuun Oprauuszauun O6beauHentsix Ha-
UMi NO TOProBie ¥ Pa3sBUTHUIO B MEXIYHAPOAHOU TOProBi€e CbIpbEBbIMH TOBAPaMH,
Coset uHdopmupyer Kondepenumnto Opranusauun O6benuHenHblx Hauui no
TOProOBJI€ U Pa3BUTHIO O CBOEH AEATENBHOCTH M NporpaMmax paboThl TaKuM 06pa-
30M, KaK OH COUTET LeNecoo6pasHbIM.

3. Ecimu Coset couteT, 4TO Kakue-nM60 ycnoBusi Hactosiuied KoHBeHuHu
HECOBMECTHMBI ¢ TPEOOBaHUAMH, KOTOPBIE MOTYT ObITh ycTaHOBNEHBI OpraHu3alH-
eit O6benuHeHnbIx Hauui yepes ee COOTBETCTBYIOLIME OpraHbl MK CIEUHAIU3UPO-
BaHHbIE YUPEKAESHHSL B OTHOLICHUU MEXIPaBUTEIBCTBEHHBIX TOBAPHBIX COTJalle-
HHUH, TO TaKOE HECOOTBETCTBHE PACCMATPUBAETCS KaK OGCTOSITENIbCTBO, MELLAOLLEE
OCYLIECTBAEHUIO HacTosiled KOHBEHLMH, ¥ B 3TOM ciy4ae NPUMEHSETCI NpoLe-
aypa, Ipe1yCMOTpEHHasi B craTbe 32.

Cmamba 20. TIPUBUIETMU U UMMYHMUTEThI

1. CoseT umeer ropuauyeckui cratyc. OH NONB3YETCsA, B YaCTHOCTH, HPABOM
3aK/IH04aTh JOTOBOPHI, IPUOGPETATH U PACNOPSKATHCSA ABHKUMBIM H HEABHXKUMBIM
MMYLIECTBOM H GbITh HCTUOM HJIM OTBETYHKOM B CyJ€E.

2. Craryc, npuBHIerun H uMMyHHuTeThl CoBeTa Ha TeppHTOpUH COeAMHEHHOTO
KoponescTsa 6yayT 1 Bnpenb ONpenensThes COralleHHeM O IITab-KBapTHPE MEX-
»y IlpaBurenscrBoM Coegunentoro Koponescrsa BenukoGpuranuu u CeBepuoit
Hpnanguu 1 MexxnyHapoaHbIM COBETOM 10 MIIEHH1IE, NOANHCaHUbIM B JIOHaOHE 28
HOs10pst 1968 rona.

3. CornaiuieHve, 0 KOTOPOM TOBOPUTCS B MyHKTe 2 HACTOSIIEN CTATBbU, HE
SIBJIAIETCS1 COCTaBHOM yacTbio HacTosiuied Kousenuun. Ero nefictBue, ogHako, npe-
Kpaujaeres: '
a) no cornawenuto mexay [Ipasutenscreom Coenunennoro Koponescrsa Benu-
Ko6purtanuu ¥ CesepHoit Vipnanauu u COBETOM, HITH

b) B cnyyae nepemewenust Cosera ¢ Teppuropun CoennHeHHoro KoponescTsa,
UK

¢) B cilyyae npekpalleHus gestensHocry Cosera.

4. B cayyae nepemeuienus Cosera ¢ teppuropu Coeaunnennoro Kopones-
ctBa [TIpaBuTenbCTBO CTpaHbI-y4acTHUKA, B KOTOPOH HaxoauTcst CoBeT, 3aKIo4aeT
C HUM MEXIYHAPOIHOE COTJIallIeHHE OTHOCUTENBHO CTAaTYCa, MPUBHIETHIl K HMMYHH-
teToB CoBeTa, ero MIcnoNHUTENBHOTO AMPEKTOpa, NEPCOHaNa, a TakxKe NPeacTaBH-
TeNnel Y4aCTHUKOB, MPUHUMAIOLLMX YYacTHE B 3aceaHusX, co3biBaeMbIx COBETOM.

Cmampba 21. PUHAHCOBBIE BOINPOCHI

1. Pacxonbl nenerauuii, Bxoasuux B coctaB CoBeTa, a TakXKe NpeAcTaBHTeeH
B €r0 KOMHUTETAX H NOAKOMHUTETAX NOKPBIBAKOTCSA COOTBETCTBYIOMUMHE [IpaBuTe b-
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creamu. [Ipoune pacxonbi, HeOGXOOHMbIE AN MPOBENEeHHs B XH3Hb NacToslleH
KoOHBEHLHH, NOKPHIBAIOTCS 33 CUET €XKETONHBIX B3HOCOB BCEX YYACTHHKOB. BiHoc
KaXKIOrO YYaCTHHKA 33 KaXIblil CEIbCKOXO3ANCTBENMbIA IO ONpefenseTcs npo-
NOPLHOHANBHO YHCAY ero ronocos B [IpHII0XKEHHH 10 OTHOLUEHHIO K OOLLeMy YHCTY
TONOCOB y4acTHMKOB B [IpunoxeHuu, nepepacnpeneneHHbIMA B COOTBETCTBHH C
NyYHKTOM 2 cTaThi 11 TakMM 0Gpa3oM, 4TOOGBI OTPaXKaTh COCTaB y4acTHUKOB KoHBeH-
LIMM B MOMEHT YTBEpKJIeHHs GIOIKeTa Ha aHHbIHA ron.

2. Ha cBoeit nepBoi#i ceccuu nocne BCTYMIeUus B cuny Hacrosiei KoHBenyun
CoseT yTBEpXKaaeT CBOM GIONXKET Ha CENIbCKOX03ANCTEHU b1 TOA, OKAHYMBAIOLLMFCS
30 urons 1987 rona, U ycTaHaBIMBAaeT pa3Mepbl B3HOCOB KaXKAOTO y4aCTHHKA.

3. Ha ceccud, nporoanuMoii BO BTOPO#H MOJOBHHE KaXIOro CENbCKOXO3sHCT~
BeHHOro rona, CoBeT yTBepXKaaeT CBOM OIOAXKET Ha CNENYIOWHid CeNbCKOXO3SHCT-
BEHHbIA TOA M YCTAHABJMBAET pa3Mepbl B3HOCOB KaXJAOTO Y4YaCTHHMKA Ha 3TOT
CENbCKOXO3AMCTBEHHBIN IOl

4. IlepBoHauanHblii B3HOC JKOGOTO Y4AacCTHHKA, MPUCOSAMHSIOLIErOcs K Ha-
crosiuieit KOHBEHUMH B COOTBETCTBHM C MYHKTOM 1 craThH 27, ycTaHapnMBaeTCs
CoBeTOM Ha OCHOBAHMH YHC/a FOJIOCOB, KOTOPHIMH 3TOT yYaCTHHK GyneT pacnoJia-
raTh B COOTBETCTBHH C MYHKTOM 2b cTaThi 11, M CpOKa, OCTAIOLIErocs 10 UCTEYEHH S
TEKYLIEro CeNbCKOXO3SHCTBEHHOTO rofa; NpHYeM B3HOCHI, YCTAHOBJIEHHbIE IS
ApYruX y4acTHHUKOB HAa TEKYLIHH CeNbCKOXO3ANCTBEHHDIH Iroll, OCTalOTCA €3 n3Me-
HEHUH.

5. B3Hochl noanexar ymjaaTte HEMEAJNEHHO NOCE UX YCTAHOBJICHHUS .

6. Ecnun kakoi-1u60 y4acTHUK O HCTEUEHHH IUECTH MECSLIEB NOC/IE HACTYILIE-
HMS AaThl, HA KOTOPYIO €ro B3HOC MOAJNEXHT yIjaTe, B COOTBETCTBUH € IYHKTOM 5
HACTOAIEH CTaThH, HE YIUIATHJ MOJIHOCTHIO CBOEro B3HOcCA, McnomHuTenbHBIN
AMPEKTOP NpENIaraeT 3TOMy YYaCTHUKY NPOU3BECTH MJIATEX B KpaTyalluHH BO3-
MOXHBIH CpoK. Ecnu no ucTeueHHH wiecTH Mecsiles nocie obpaiuenns McnoaHu-
TENBHOTO NMPEKTOPa AAHHBIA YYACTHHUK BCE XXE€ He YIUIATHT CBOHM B3HOC, TO OH
BPEMEHHO JiMuIaeTca npasa rojaoca B Coeete M CNONHMTENIBHOM KOMHTETE JI0 TEX
nop, NoKa NONHOCTHIO HE YIIATHT CBOH B3HOC.

7. Y4acTHMK, BpEMEHHO JIMUIEHHbIH IpaBa rooca B COOTBETCTBUH C IYHKTOM 6
HACTOSAILLEH CTaThH, He YTpauMBaeT HUKAKUX PYTHX CBOMX [IPAB U HE OCBOOOXNAeT-
Csl HM OT KaKHX JIPyTUX CBOUX 00s3aTeNbeTB MO HacrosuieMy COrnauieHuro, eciiu
ToNbKO COBET HE MPUMET HHOTO PELIEHHS CeHabHLIM GONBIMMHCTBOM rOOCOB.
OH npoaon:kaeT HeCTH OTBETCTBEHHOCTD MO YIJaTe CBOErO B3HOCA M MO MCMONHe-
HHIO J1I060TO MHOTO M3 CBOMX (PMHAHCOBLIX 06513aTeNnnCcTB No HacrosiwieMmy Corna-
UICHHUIO.

8. Kaxnblfi cenbCKOX03aHCTBEHHbIN ro CoBeT NyG/IHKYeT 3aBePeHHbIH OTUET
O NOCTYMJIEHHSX U PACXOAAX 32 HCTEKIIHUH CeJIbCKOXO3ANUCTBEHHBIH rOf.

9. Ilepen npekpaiieHueM cBoeil nesTenbHOCTH COBET NPUHUMAET Mepbl 1o
YPEryJMpOBaHUIO CBOMX O0SI3aTEJIbCTB, @ TAKXKe M0 nepejgave cBoei JOKyMeHTalHH
H aKTHBOB.

Cmamboa 22. IKOHOMUYECKHUE MNONOXEHUS

[nsa obecneyeHns MOCTABOK MIUEHHULb! H APYTHX BHIOB 3€pHA yYaCTHHUKaM-
HMIIOpPTEPaM U CObITA NMILEHULbI H IPYTUX BUIOB 3€PHA Y4aCTHUKaMH-3KCIIOPTE PaMH
N0 CNpaBeNIMBBIM U YCTOHYMBBIM LieHaM CoBer B Najijiexallee BpeMst pACCMOTPHT
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BOMPOC O BO3MOXKHbIX EPErOBOPAX MO HOBOMY MEXIYHAaPOAHOMY COTJIalle HUIO MM
KOHBEHLMH C 9KOHOMHYECKHMH MONOXKEHHAMH. Korga Oyaer couteHo, 4YTO 3TH
neperoBopb! MOTYT ObITh yCMELHO 3aBeplueHbl, CoBeT 06paTuTcs K [eHepanbHOMY
cekperapio Kondepenunu Opraunsaunu O6benunenHbix Hauuii no Toprosne u
Pa3BUTHIO ¢ NPOCBOOI cO3BaTh KOHGEPEHUMIO 1)1 BEACHHUS NEPErOBOPOB.

YACTLIII. 3AKJIFOUUTEJIbHBIE ITOJTOXEHU A

Cmampba 23. JENO3UTAPUMN

1. T'enepanenbslit cekperapb Opranusauuu O6beauHenHbix Haunit HasHavaerT-
¢ jenosurapueM Hacrosiuein KonseHuuu.

2. [enosurapuit coob1iaeT BceM MpaBUTENLCTBAM, NoanucapiuM KoHBeHLu1o
HJIM NIPUCOEAMMMBLIMMCA K HEH, O KaXIOM Cjlyyae MOAMMCAMUs, paTUUKALMH,
NPUHATHS, OROOPEHHS, BpDEMEHHOTO NMPUMEHEHUS N NPUCOEIUHENUS K NACTOLIEH
KoHBeHIMH, a TaKxXKe O KaXnoil HOTMOHUKAUUM ¥ YBENOMIECHHH, MOJYYEHHOM B
COOTBETCTBHUH CO CTaThsiMH 29 u 32.

Cmampbsa 24. TIOANUCAHUE

Hacrosumas Konsenuus oTkpeita wis noanucaius B lllta6-kBaprupe Opranu-
sauun ObvenvHeHHbIx Hanwmii ¢ I mas 1986 roma o 30 urons 1986 rona BIUTIOMHMTENBIIO
[TpaBuTenLCTBaMH CTpaH, nepeducieHHbix B IIpunoxenun, a Takxe mobeiM Ipa-
BHTEILCTBOM, sABAOIIMMCA wieHoM KongepeHunmu Opranusaunn OObeIMHEHHBIX
Haumit mo Toprosie u pa3sBUTHIO.

Cmampba 25. PATUOUKALMS, TPUHATHUE WX ONOBPEHUE

1. Hacrosmee CornauieHue nognexuT paTuuKauyuu, NPUHATHIO UM O106-
PEHMIO KAXIbIM NOANKCABIUHM ero I1paBUTeNLCTBOM COrIACHO €ro COOTBETCTBYIO-
LI¥M KOHCTUTYLHMOHHBIM NPOLEAYpaM.

2. ParudukauHonHbie rpaMOThbl U aKThI O IPUHATHH HITK ONOOPEHHH CAOTCS
Ha XpaHeHue geno3urapuio He nosaHee 30 uroHs 1986 roga. OnHako CoBeT MOXeT
NPENOCTABUTh ONHY HJIM HECKOJILKO OTCPOYeEK M060oMy noanucasiueMy [IpaBuresb-
CTBY, KOTOPOE OKa3ajl0Ch HE B COCTOSIHUM JEMOHMPOBATH PAaTH(HKALMOHHYIO rpa-
MOTY HIIM dKT K YKa3aHHOMY cpoky. Coset MHOPMHUPYET aeno3ntapus 060 Bcex
YKa3aHHbIX NPOIJIEHUSIX.

Cmampba 26. BPEMEHHOE [TPMUMEHEHME

Jwo6oe nopnucasiee IlpasutenscTBo M Moboe apyroe IlpaBuTenbcTso,
HMeloiliee IpaBo NOMMMCATh HacTosALLY10 KonBeHuuIo, 1 Ybe 3asiBAEHHE O PUCO-
envHeHuH onobpeHo CoBeTOM, MOXET CaTh HA XPAHEHHE AECNO3UTAPHIO AeKapa-
M0 0 BpeMeHHOM npuMmeHeHuH. JIto6oe TlpaButenscTBo, CaBlllee Ha XpaHEHUE
TaKY0 J€Kj1apauuio, BPEMEHHO NPUMEHSAET HacTOsALYI0 KOHBEHIHIO U BPEMEHHO
CYUTAETCH €€ CTOPONOH.

Cmamesa 27. TIPUCOEAUHEHUE

1. JIro60e IlpasurenbcTBo, ykazaHHoe B ITpunoxenun, u moboe IpaBurens-
cTBO, saBsitolieecs: wieHoM Kondepernuuu Opranuzauun O6beanHeHusix Hauuit
110 TOProBJi€ ¥ pa3BUTHIO, MOXKET IIPUCOEANMHUTLCH K Hactosiueit KonBenuuu no 30
H10H: 1986 rona BKJIIOYMTENBHO, 32 UCKJIIOYEHHEM TEX Cliy4aeB, Korna CoBeT MOXET
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NMPEAOCTAaBUTH OAHY HIIH HECKOJIBKO OTCPOUYEK n1060my HpaBuTeanTBy, KOTOpOE K
yKaSaHHOﬂ NaTe HE CAANI0O HA XpPAaHEHUE CBOUX aKTOB O MPHUCOCAUHEHUH.

2. IMocne 30 uronst 1986 rona INpaBuTenscTBa BCEX rOCylapcTB MOTYT MPUCO-
€AMHUTLCA K HacTosiel KoHBEeHLHM Ha yCIoBUAX, KOTOpble COBET COUTET LENIECo-
o6pasHeiMu. TIpHcoeauHenHye ocylllecTBAAETCA MyTEM CAa4YM HA XPAaHEHHE IeNO3H-
TapHio aKTa O NpPHUCOoeAuHEeHHH. B akTe 0 npucoegHEHHH NOMKHO ObITL YKa3aHo,
yTo [1paBUTENLCTBO NPUHKUMAET BCE YCIIOBHS, YCTaHOBNEHHbIe COBETOM.

3. B Tex cayyasx, Koraa ajis uesei nposeeHus B X13Hb HacTosiweln KoHnses-
LMM YKAa3bIBAIOTCSl YYaCTHUKM, nepeynciacHHbie B [Ipunoxennn, 1o060# yyacTHUK,
ITpaBUTENLCTBO KOTOPOro NPUCOEIUHMIIOCH K HacTosILLEH KOHBEHIMM HA yCIOBUMSIX,
npeanoxeHtbix CoBeTOM B COOTBETCTBHH C 3TO# CTaTbei, CYNTAETCS BHECEHHBIM B
ykaszaxHoe [Ipunoxesue.

Cmampba 28. BCTYINNEHUE B CUJTY

1. Hacrosinas KonseHuus Bcrynaet B cuny 1 utons 1986 rona, ecnu patuduka-
LMOHHBIE FPAMOTbI, AKTbI O MPUHSITHM, OROOPEHKHH NITH TPHUCOCAMHEHHMH HITM AEK1a-
pauMM O BpEMEHHOM NpPUMEHEHUH ObUIM CaHbl HAa XpaHeHHe He no3aHee 30 uioHs
1986 ropa ot umenu IIpaBuTenscTB, pacnonararplux no kpaiHen Mepe 60 npoueH-
Tam¥ roJiIoCoB, YKa3aHHbIx B [IpunoxeHuu.

2. Ecnu Hacrosinas KOHBEHUHMS HE BCTYNAET B CUITY B COOTBETCTBHH C ITYHKTOM
1 nacrosiue# crarbu, IlpaBuTenbcTBa, KOTOpBIE CAANM Ha XpaHeHMe paTuduUKa-
LUHMOHHBIE IPAMOTBI, AKThI O PUHATHM , OJOOPEHNUHN UIH ITPHCOCAMHEHHNH HITK AEKJIa-
PaUMH O BPEMEHHOM MPUMEHEHHM, MOTYT PELIMTb C OOLUEro COrjacusi, YTO OHa
BCTYMAET B CUIIY MEXAY HUMH, WIK MOTYT IPEANPHUHSTH 1100ble AEHCTBHS, KOTOPbIE,
MO UX MHEHMIO, TpeOyeT CUTYyaLMs.

Cmambsa 29. JTOBPOBOJIbHBIN BBIXOA

JT10601 y4yacTHHMK MOXET BbIUTH U3 KOHBEHLMM B KOHLE CEJIbCKOXO3SHCTBEH-
HOTO rofla, HanpaBuB JAENO3UTAPHIO HE MeHee, YeM 3a 90 AHew A0 KOHLA NaHHOTO
CeNIbCKOXO03HCTBEHHOTO TOfia MMCbMEHHOE YBEIOMIIEHHE O CBOEM BbIXOfl€, ONHAKO
9THM OH HE OCBOOOXIAETCS OT 00513aTENILCTB, BbITEKAIOLLMX M3 HacTosileld KoHBeH-
LMK, KOTOpbI€ He ObUIM BLINONHEHBI K KOHLY AaHHOTO CENbCKOXO03sNCTBEHHOTO
rofia. OQHOBpPEMEHHO Y4acTHUK UH(popMupyeT COBET O NPEANPHHATBIX ASHCTBUSX.

Cmampbsa 30. WCKIIOYEHUE

Ecnu CoBeT cuMTaeT, YTO KaKO#H-1M60 y4aCTHUK HapyllaeT CBOM 00si3aTenb-
CTBa 1o HacTosied KoHBEHIUH, ¥ pellaeT, 4TO TaKOe HapylleHHE HAHOCUT CEPbE3-
HbI#1 y1ep6 nelcTBUIO HacTosILeH KOHBEHIMH,, OH MOXET CrieHabHbIM OONbLLUH-
CTBOM TOJIOCOB MCKJIIOUMTb AaHHOro yyactHuxka u3 Cosera. COBeT HeMEJIEHHO
YBEAOMJISIET A€NO3MTapus O JNIO60M TakoM peleHuH. 1o ucredyeHun nessiHOCTA
ased ¢ naTtob! BbiHeceHUst COBETOM pElUEHUs! YYAaCTHUK NEpecTaeT ObiTh YJIEHOM
CoBera. '

Cmamuwsa 31. TIOPSAIOK PACYETOD

1. Coser onpepenser NOPSAOK PAacyYETOB, KOTOPbIA OH CYUTAET CpaBENU-
BbIM, C y4aCTHUKOM, KOTOPbIH BLIXOAMT U3 HacTosleh KOHBEHIMM MITH HCKITIOYaeT-
cs1 3 CoBeTa MiK KOTOPbIN KaKMM-THO0 MHBIM 0Gpa3oM nepectaeT GbiTh CTOPOHOM
Hacrosiued Kousenuyu. CoBET yAepKUBAET M0ObIE CYMMbI, YXKE YIIJIAYCHHBIE 3THM
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yuyacTHukoM. Tako# yuacTHHK ocraeTcs 00s3aHHbIM ynnatuth CoBery nio6ble
NPHYUTAIOLIHMECS C HETO CYMMBI.

2. Mocne ucreuenns cpoka neicTBus HacToswed Konsenuun n1o6oi yyacr-
HHK, YIOMSIHYTbI# B MyHKTE | HacTOSALIEN CTaTbH, HE MMEET MPaBa Ha Kakylo-1160
OO MOCTYMEHHI OT JNMKBUIALMK WM KakHX-1n60 apyrux aktuBos CoBeTa; Ha
HEro Tak>Ke He BO3JlaraeTcs Kakas-nbo yacTb BO3MOXHOro aeduunra Cosera.

Cmamea 32. TIONPABKH

1. CoBeT MOXeET crneuuanbHbiM GONLIIHHCTBOM TOJIOCOB PEKOMEHXOBATH
y4acTHHUKaM nonpaeky K Hacrosiuer Kousenuun. Ionpaska BCTynaeT B cuny yepes
100 nHe#t mocne NONyyYeHUs AeNO3NTAPHEM YBENOMJIEHHI O €€ IPHHATHY OT YYACTHH-
KOB, pacnoiararouI1xX 1ByMsl TPETAMH IoJlOCOB OT OGILETO YUCIa TOJOCOB IKCMOP-
THPYIOLIHX YYaCTHHKOB, U OT yY4aCTHMKOB-MMIOPTEPOB, Pacnojaraloux IAByMs
TPETAMH OT OOLLETO YHC/IA TOJ0COB MMIOPTHPYIOUIMX YY4AaCTHHKOB, HWJIM B TaKOM
6omnee NO3OHMI CPOK, KOTOPbI MOXeT GbITh ycTaHOBNAeH COBETOM CeUHalbHBIM
GonpiMHCTBOM rosiocoB. CoBET MOXET YCTaHOBHTh CPOK, B MPENEnax KOTOPOro
KaXablil y4aCTHMK yBEOOM/SET NEMO3UTAPHS O MPHHATHH UM MONPABKH, U €CIH K
3TOMY CPOKY MOMNpaBKa He BCTYMaeT B CHiy, TO OHa cyMraercs cHatoi. CoseT
NPEACTABISET AENO3UTapuio MHPOpMaUHIo, HEOOXOMUMYIO IUISl ONpPENEIEHUs TOTO,
SBJIAIOTCSA JIM NOJTYUYEHHbIE YBEIOMIIENHS O NPUHATHH NOMPAaBKH AOCTATOYNbIMM JUTSA
BCTYIUIEHHS MOCNIEAHEN B CUTY.

2. JIro60¥ y4acTHHK , OT HMEHH KOTOPOTO He GbL10 HAMPABAEHO YBEROMIIEHHE O
NPHHATHH KAKOW-TH60 MOMpaBKM K [JaTe €€ BCTYMJIEHUS B CHUIYy, MEPEcTaeT C
yKa3aHHOM AaTbl 6bITh CTOPOHON Hactoswero CornalieHus, €CiiH TOJILKO TAaKO#
y4acTHuK He yoeauT COBET B TOM, YTO €€ IPUHATUE HE MOXKET ObITh OOECMIEYEHO B
CPOK BBHAY 3aTPYAHEHH! B 3aBEPILUEHNH €ro KOHCTUTYLMOHHBIX npouenyp u Coset
HE PELIMT NPOMJIMTh ISl TAKOTO YYaCTHUKA CPOK, YCTAHOBJICHHbIA AJIA MPHHATHUSA
[ONpPaBKHU. YYaCTHHK HE CUMTAETCH CBA3AHHbIM TAaKOH NONPaBKOi 10 TeX Nop, MoKa
OH HE YBENIOMHT O €€ NPHHATHM.

Cmamba 33. CPOK, NPONJIEHME U MPEKPALIEHUE NEUCTBUA COrTAIIEHUSA

1. Hacrosiuee Cornawenne ocraercs B cune o 30 urons 1991 ropa, ecnu oHO
He OyAeT NPOAJIEHO COTIaCHO NYHKTY 2 HACTOSALUEH CTaThy HITH €CIIH €0 ACHCTBHE HE
OyneT paHee MpeKpalieHO COrJIACHO MyHKTY 3 HacTosuied cTaTbhd WIH He GyneT
3aMEHEHO 10 YKAa3aHHOM 1aThl HOBbIM cornalieHueM 1 KoHBeHUyMeN, B OTHOLLEHUH
KOTOPO#H MOTYT BECTHCh M€PETOBOPbI COTJIACHO cTaThe 22.

2. CoBer cneunanbHbIM GONBLIMHCTBOM FOJIOCOB MOXKET MPOMJIMTH HACTOS-
wyro Konsenyuio nocne 30 urons 1991 rona Ha ouepenHble CPOKH, HE MPEBLLLIAKD-
LMe IBa TOAa B KaXAOM OTAeNbHOM cnyyae. JI1060i1 y4acTHHMK, KOTOpPbIN He
COrlaceH ¢ TaKMM NpoiieHneM Hacrosiero CornaiueHus, UHOOPMUPYET 06 ITOM
Coser 1 nepecraet 6bITh CTOPOHOIT HacTosIEeR KOHBEHUMM € TOrO MOMEHTA, KOTAA
HA4YMHAETCSA CPOK NPONJIEHHA.

3. CoBeT MOXET B 1060 MOMEHT CMEUMANLHLIM GONBLIMHCTBOM TONOCOB
NPHHATH PELLEHNE O NpeKpalleHuU AeiicTBus HacTosero CornallieHus, HaYMHas ¢
TaKOH aThbl M HA TAKUX YCIIOBHAX, KAKHE OH MOXET YCTAHOBHT.

4. Tlocne npekpaiuenus aevicTeus Hacrosiue it Konsenuun CoseT npoaoakaer
CYLUECTBOBATb B TEYEHHE TAKOTO BPEMEHH, KOTOPOE MOXET HOTPeGOBaTLCH WA
OCYLIECTBIEHMSA €0 IMKBHIALHM, ¥ 00/1a]aeT TAKMMH MOSTHOMOYHMSIMH Y BbITOJIHSIET
Takue OOS3aHHOCTH, KaKHe MOTYT NoTpeGoBaThCs [N YKa3aHHOW UEJH.
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5. CoBET yBENOMISET AENO3UTAPHUsl O JIOOLIX AEHCTBUSAX, NPEANPUHATBHIX B
COOTBETCTBHH C MYHKTOM 2 WIH 3 HACTOAILUEH CTAaTbH.

Cmampbn 34. B3AUMOCBS3b [TPEAMB YL U KOHBEHUMU

Hacrosias KonseHuus Bkntouaet npeambyny MexxayHapoaHOro cornaleHus
no neduye 1986 rona.

B YIOCTOBEPEHME YET'O HUXENOANUCABLINECS, Oyayuu Haanexawum obpa-
30M Ha TO YNOJHOMOYEHbI CBOMMH COOTBETCTRYIOWMMH [IpaBuTENLCTBAMU, nOANK-
canu HacTosiLyto KOHBEHLMIO B NaThl, yKa3aHHbIE MPOTHB UX MOMHUCEI.

COBEPWEHO B JIOHIOHE 4€ThIPHANLATOrO MAPTA THICAYA AEBSTHCOT BOCEMbJIE-
CAT LIECTOro rofia, NpU4eM TEKCTbI HaCTOsIEeH KOHBEHLMM Ha aHMHIACKOM, dpau-
Ly3CKOM, PYCCKOM U UCMIAHCKOM S3bIKaX SIBASAIOTCH PABHO aYTEHTHUHBLIMH.

Vol. 1429. 1-24237



124 United Nations — Treaty Series e Nations Unies — Recueil des Traités 1986

MPUITIOXEHHUE
[ONOCA YYACTHUKOB B COOTBETCTBUH CO CTATHEM 11
ABcTpanus 129
ABCTpHs 1
AJXHp 14
ApreHTHHa 88
Bbap6anoc 1
Boaneus 5
Bpasunus 70
BaTukan 1
Benecyana 30
I'ana 2
I'saTemana 3
JJomunukanckas Pecnybanka 1
EBponeiickoe 3KOHOMHUYECKOE cOOOLIECTBO 424
Eruner (Apabckas Pecny6auka) 7
H3pauns 5
Hunus 39
Hpak 5
Hpan 2
Hemenckas Apabckas Pecny6nuka 2
Kanana 286
Kenus 4
[Kopeiickoi PecnyGnuxu]' 20
Kocra-Puka 3
Ky6a 2
JluBan 10
JluBuiickas Apabckas [Jxxamaxupus 5
Maspukuit 2
MansTa 2
Mapokko ' 10
Hurepus 8
Hopserus 15
IMakucran : 18
ITanama 2
IMepy 19
CanbBanop 2
Caynosckas Apasus 12
Cupuiickas Apabckas PecnyGanka 5
Coenunennbie llITaThl AMepHKH 311
Coto3 Coserckux Counanuctnueckux Pecny6nuk 129
Tpununan v Tobaro 4
Tynnuc 5
Typuus 4
PuHAAHINR ) 2
IlBeituapHs 18
IBeuus 10

' The words or absence of words within brackets reflect the corrections effected by a procés-verbal of
rectification drawn up by the Secretary-General of the United Nations and dated at New York on 11 August
1986 — Les mots ou I'absence de mots entre crochets refletent les corrections effectuées par un procés-verbal de
rectification établi par le Secrétaire général de I'Organisation des Nations Unies en date 2 New York du 11 aoiit 1986.
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JxBagop 3
I0xHas Adpuka 11
SAnouns 185

2 000

[For the signature pages, see p. 143 of this volume — Pour les pages de
signature, voir p. 143 du présent volume.]
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[SPANISH TEXT — TEXTE ESPAGNOL]

CONVENIO INTERNACIONAL DEL TRIGO, 1986

PREAMBULO

Los signatarios del presente Convenio,

Considerando que el Convenio Internacional del Trigo, 1949, fue revisado,
renovado o prorrogado en ocasiones sucesivas llevando a la conclusion del
Convenio Internacional del Trigo, 1971,

Considerando que las disposiciones del Convenio Internacional del Trigo,
1971, que comprende por una parte el Convenio sobre el Comercio del Trigo,
1971, y por otra el Convenio sobre la Ayuda Alimentaria, 1980, prorrogados por
Protocolo, caducan el 30 de junio de 1986 y que es conveniente concertar un
Convenio por un nuevo periodo.

Han convenido que el Convenio Internacional del Trigo, 1971, sea actua-
lizado y llamado de nuevo el Convenio Internacional del Trigo, 1986, el cual
comprende dos instrumentos juridicos separados:

a) el Convenio sobre el Comercio del Trigo, 1986, y
b) el Convenio sobre la Ayuda Alimentaria, 1986,

y que cada uno de estos dos Convenios, o uno de ellos, seglin proceda, se
presenten a la firma y a la ratificacién, aceptacion o aprobacion de los Gobiernos
interesados, conforme a sus respectivos procedimientos constitucionales o
institucionales. :
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CONVENIO SOBRE EL COMERCIO DEL TRIGO, 1986

PARTE 1. DISPOSICIONES GENERALES

Articulo 1. OBIETIVOS
Los objetivos del presente Convenio son:

a) Favorecer la cooperacién internacional en todos los aspectos del comercio
del trigo y otros cereales, especialmente en lo que éstos afectan a la situacion
triguera;

b) Fomentar el desarrollo del comercio internacional de cereales y asegurar
que este comercio sea lo mas libre posible, comprendiendo la eliminacién de
barreras comerciales y las pricticas desleales y discriminatorias, en interés de
todos los miembros, particularmente los miembros en desarrollo;

¢) Contribuir en la medida mayor de lo posible a la estabilidad de los
mercados internacionales de cereales en interés de todos los miembros,
acrecentar la seguridad alimentaria mundial, y contribuir al desarrollo de los
paises cuyas economias dependen en gran manera de las ventas comerciales de
cereales;

d) Servir de foro para el intercambio de informacién y debate de los intereses
de los miembros, referentes al comercio de cereales; y

e) Proveer el marco apropiado para la posible negociacién de un nuevo
acuerdo o convenio internacional con disposiciones econémicas.
Articulo 2. DEFINICIONES
Para los fines de este Convenio:

1. a) Por **‘Consejo’’ se entiende el Consejo Internacional del Trigo creado
por el Convenio Internacional del Trigo, 1949, y mantenido en funciones en virtud
del Articulo 9;

b) i) por ‘‘miembro’’ se entiende una parte en el presente Convenio;

it) por ‘‘miembro exportador’’ se entiende un miembro asi designado
conforme al Articulo 12;

ili) por '‘miembro importador’ se entiende un miembro asi designado
conforme al Articulo 12;

¢) Por **Comité Ejecutivo’ se entiende el Comité instituido de conformidad
con el Articulo 15;

d) Por ‘*‘Subcomité sobre Condiciones del Mercado™ se entiende el Sub-
comité instituido de conformidad con el Articulo 16;

e) Por ‘‘cereal’” o ‘‘cereales’’ se entiende trigo, harina de trigo, centeno,
cebada, avena, maiz, mijo y sorgo, asi como todo otro cereal y producto que el
Consejo decida;

5 1) por “‘compra’’ se entiende, conforme lo exija el contexto, la compra
de cereal para importacién, o la cantidad de cereal asi comprada;

ii) por ‘‘venta’ se entiende, conforme lo exija el contexto, la venta de
cereal para exportacion, o la cantidad de ese cereal asi vendida;
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iii) cuando en el presente Convenio se hace referencia a una compra o a
una venta, se entendera que se refiere no sélo a las compras o ventas
concertadas entre los Gobiernos interesados, sino también a las com-
pras o ventas concertadas entre comerciantes particulares y a las con-
certadas entre un comerciante particular y el Gobierno interesado;

g) Por *‘voto especial’’ se entiende todo voto que requiera por lo menos las
dos terceras partes de los votos emitidos por los miembros exportadores,
presentes y votantes, y por lo menos las dos terceras partes de los votos emitidos
por los miembros importadores, presentes y votantes, contados separadamente;

h) Por *‘ano agricola’ se entiende el periodo comprendido desde el 1° de julio
al 30 de junio;

i) Por “*dia laborable’" se entiende todo dia de trabajo en la sede del Consejo.

2. Toda referencia en el presente Convenio a un ‘‘Gobierno’’ o ‘*Gobier-
nos’’ se considerara aplicable a la Comunidad Econémica Europea (referida en
adelante como la CEE). Por consiguiente, se considerara que toda referencia en el
presente Convenio a ‘‘firma’’ o al ‘‘depésito de instrumentos de ratificacion,
aceptacion o aprobacién’’, o ‘‘un instrumento de adhesién’’ o ‘‘una declaracion
de aplicacién provisional’’ por un Gobierno, comprende, en el caso de la CEE, la
firma o declaracion de aplicacién provisional que en nombre de la CEE efectiie su
autoridad competente y el depdsito del instrumento que, con arreglo a los
procedimientos institucionales de la CEE, deba depositar para la conclusién de un
convenio internacional.

Articulo 3. INFORMACION, INFORMES Y ESTUDIOS

1. Para facilitar el logro de los objetivos comprendidos en el Articulo 1,
hacer posible un intercambio de opiniones mas completo en los periodos de
sesiones del Consejo y disponer de informacién en una base continua que sirva al
interés general de los miembros, se haran los acuerdos pertinentes para la
elaboracién de informes regulares e intercambio de informacion, asi como
también estudios especiales, segin proceda, comprendiendo cereales, que se
centraran principalmente en lo siguiente:

a) condiciones de las disponibilidades, la demanda y el marcado;

b) acontecimientos en las politicas nacionales y sus efectos sobre el mercado
internacional;

¢) acontecimientos relacionados con el mejoramiento y la expansién del
comercio, la utilizacidn, el almacenamiento y el transporte, especialmente en
los paises en desarrollo.

2. Para mejorar la recogida y presentacién de la informacién para esos
informes y estudios referidos en el parrafo 1 de este Articulo, hacer posible la
participacion directa de mds miembros en el trabajo del Consejo y suplementar la
orientacion ya dada por el Consejo en el transcurso de sus periodos de sesiones,
se constituira un Subcomité sobre Condiciones del Mercado, cuyas funciones se
especifican en el Articulo 16.

Articulo 4. CONSULTAS SOBRE ACONTECIMIENTOS DEL MERCADO

1. Si el Subcomité sobre Condiciones del Mercado, en el curso de su
continuo examen del mercado conforme al Articulo 16, opina que los acon-
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tecimientos del mercado internacional de cereales amenazan afectar gravemente
los intereses de los miembros o si el Director Ejecutivo pone esos acontecimientos
en conocimiento del Subcomité, por propia iniciativa o a peticiéon de cualquier
miembro del Consejo, este Subcomité comunicara inmediatamente los hechos de
que se trate al Comité Ejecutivo. El Subcomité, cuando asi informe al Comité
Ejecutivo, prestara especial atencién a aquellas circunstancias que amenazan
afectar a los intereses de los miembros.

2. El Comité Ejecutivo se reunira dentro del plazo de diez dias laborables
para examinar esos acontecimientos referidos y, si lo juzga procedente, pedira al
Presidente del Consejo que convoque una reunién del Consejo para considerar la
situacion.

Articulo 5. COMPRAS COMERCIALES Y TRANSACCIONES ESPECIALES

1. Para los fines del presente Convenio, compra comercial es una compra
tal como se define en el Articulo 2, efectuada conforme a las practicas comerciales
usuales del comercio internacional, excluidas las transacciones a que se refiere el
parrafo 2 de este Articulo.

2. Para los fines del presente Convenio, transaccién especial es aquella que
contiene caracteristicas establecidas por el Gobierno del miembro interesado que
no concuerdan con las practicas comerciales usuales. Las transacciones espe-
ciales comprenden lo siguiente:

a) Las ventas a crédito en las que, como resultado de la intervencién oficial, el
tipo de interés, el plazo de pago u otras condiciones conexas no concuerdan
con los tipos, los plazos o las condiciones usuales del comercio en el mercado
mundial;

b) Las ventas en que los fondos necesarios para la compra de cereales se obtienen
del Gobierno del miembro exportador mediante un préstamo ligado a la
compra de cereales;

¢) Las ventas en moneda del miembro importador que no sea transferible ni
convertible en efectivo o en mercancias de que se pueda disponer en el
miembro exportador;

d) Las ventas efectuadas seglin acuerdo comerciales con disposiciones especiales
de pagos que comprendan la compensacion bilateral de los saldos acreedores
mediante intercambio de mercancias, excepto cuando el miembro exportador y
el miembro importador ‘interesados acueden que la venta sera considerada
como comercial;

¢) Las operaciones de trueque:

i) resultantes de la intervencién de los Gobiernos, en las que se intercambia
cereal a precios diferentes de los prevalecientes en el mercado mundial, o

il) al amparo de un programa oficial de compras, salvo cuando la compra de
cereal sea consecuencia de una operacion de trueque en la que el pais de
destino final no se mencionaba en ¢l contrato de trueque original;

f) Los donativos de cereal o las compras de cereal realizadas con cargo a un
donativo en efectivo, concedido especificamente con ese fin por el miembro
exportador;

g) Cualquier otra categoria de transacciones que el Consejo pueda establecer, que
contengan caracteristicas introducidas por el Gobierno de un miembro
interesado y que no concuerden con las pricticas comerciales usuales.
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3. Cualquier cuestion planteada por el Director Ejecutivo o por un miembro
sobre si una operacién constituye una compra comercial, tal como se define en el
parrafo 1 de este Articulo, 0 a una transaccién especial, tal como se define en el
parrafo 2 de este Articulo, sera decidida por el Consejo.

Articulo 6. ORIENTACIONES REFERENTES A LAS TRANSACCIONES
EN CONDICIONES DE FAVOR

1. Los miembros se comprometen a efectuar cualesquiera transacciones de
cereales en condiciones de favor de manera que no causen perjuicio a las
estructuras normales de la produccién y del comercio internacional.

2. Con este fin, los miembros tanto suministradores como beneficiarios
tomaran las medidas convenientes para asegurar que las transacciones efectuadas
en condiciones de favor sean adicionales a las ventas comerciales que, a falta de
dichas transacciones, podrian preverse razonablemente y aumentarian el con-
sumo o las existencias remanentes en el pais beneficiario. En el caso de paises que
son miembros de la FAO, esas medidas se tomaran de conformidad con los
Principios y Orientaciones de la FAO para la Colocacién de Excedentes, asf como
las obligaciones consultivas de los miembros de la FAO, y podrédn incluir la
condicién de que, acordado con el pais beneficiario, éste mantendrd en forma
global un nivel especifico de importaciones comerciales de cereales. Al establecer
o ajustar dicho nivel, se tomard plenamente en cuenta el volumen de las
importaciones comerciales realizadas en un periodo representativo, las tendencias
recientes en la utilizacién y las importaciones, asi como las circunstancias
econdémicas del pais beneficiario, incluyendo particularmente, la situacién de su
balanza de pagos.

3. Alrealizar transacciones de exportacién en condiciones de favor y antes
de concertar los arreglos pertinentes con los paises beneficiarios, los miembros
celebraran consultas, en la medida mayor de lo posible, con los miembros
exportadores cuyas ventas comerciales puedan quedar afectadas por dichas
transacciones.

4. La Secretaria informard periédicamente al Consejo sobre los acon-
tecimientos en las transacciones de cereales en condiciones de favor.

Articulo 7. NOTIFICACION Y REGISTRO

1. Los miembros suministrarin informes regulares para cada ano agricola
y el Consejo mantendra registros de los mismos, indicando por separado las
transacciones comerciales y especiales de todos los embarques de cereal
efectuados por los miembros y todas las importaciones de cereal procedentes de
no miembros. En la medida de lo posible, el Consejo mantendra también registros
de todos los embarques efectuados entre no miembros.

2. Los miembros suministrardn, en la medida de todo lo posible, aquella
informacion que el Consejo pueda requerir referente a sus disponibilidades y
demanda de cereales e informaran con prontitud todos los cambios en sus
politicas cerealistas nacionales.

3. Para los fines de este Articulo:

a) Los miembros enviaran al Director Ejecutivo las informaciones que, de
acuerdo con sus atribuciones, requiera el Consejo sobre las cantidades de cereal
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comprendidas en ventas y compras comerciales y transacciones especiales,
incluyendo:

1) en lo que se refiere a las transacciones especiales, los detalles de dichas
transacciones que permitan clasificarlas con arreglo al Articulo 5;

ii) las informaciones disponibles sobre el tipo, clase, grado y calidad de los
cereales de que se trate;

b) Todo miembro que efectiie exportaciones de cereal, enviard al Director
Ejecutivo la informacién relativa a sus precios de exportacién que el Consejo
pueda requerir;

¢) El Consejo obtendra regularmente informacién sobre los costes vigentes
reales del transporte de cereal y los miembros comunicaridn la informacién
suplementaria que el Consejo requiera.

4. Cuando se trate de cereal que llega al pais de destino definitivo, después
de haber sido revendido en un pais que no sea el de su origen, o haber pasado
o través de él, o de haber sido transbordado en sus puertos, los miembros
suministrardn, en la medida mayor de lo posible, las informaciones que permitan
inscribir el embarque en los registros como un embarque efectuado entre el pais
de origen y el pais de destino final. En caso de reventa, las disposiciones de este
parrafo se aplicardn tnicamente si el cereal salié del pafs de origen durante el
mismo afo agricola.

5. ElConsejo dictard un reglamento para las notificaciones y registros a que
se refiere este Articulo. En dicho reglamento se determinara la frecuencia y el
modo de las notificaciones, asi como las obligaciones de los miembros a ese
respecto. El Consejo dictard también las disposiciones para la modificacién de los
registros o estados que lleve, incluso las necesarias para resolver cualquier
controversia que se relacione con ellos. En el caso de que cualquier miembro,
repetidamente vy sin justificacién, deje de efectuar las notificaciones estipuladas en
este Articulo, el Comité Ejecutivo concertard consultas con ese miembro para
remediar la situacion.

Articulo 8. CONTROVERSIAS Y RECLAMACIONES

1. Toda controeversia relativa a la interpretacién o la aplicacién del presente
Convenio, que no se resuelva por negociacidén, serd sometida al Consejo, a
peticion de cualquier miembro que sea parte en la controversia, para su decision.

2. Todo miembro que considere que sus intereses, como parte en el
presente Convenio, han sido gravemente perjudicados por las medidas de uno
o mds miembros, influyendo en la ejecucién del presente Convenio, podri
someter la cuestidon al Consejo. En este caso, el Consejo consultard inme-
diatamente a los miembros interesados para resolver la situacién. Si la cuestion no
se resuelve mediante esas consultas, el Consejo podrd considerar de nuevo la
situacién y hacer sus recomendaciones a los miembros interesados.

PARTE 11. ADMINISTRACION

Articulo 9. CONSTITUCION DEL CONSEJO

1. El Consejo Internacional del Trigo, creado por el Convenio Internacional
del Trigo, 1949, continuar4 en funciones para la aplicaciéon del presente Convenio,
con la composicién, atribuciones y funciones previstas en el presente Convenio.
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2. Los miembros podran hacerse representar en las sesiones del Consejo
por delegados. suplentes y asesores.
3. El Consejo elegird un Presidente y un Vicepresidente, cuyo mandato

durard un afo agricola. El Presidente no tendra derecho a voto, ni tampoco el
Vicepresidente cuando ejerza la Presidencia.

Articulo 10. ATRIBUCIONES Y FUNCIONES DEL CONSEJO
1. El Consejo dictard su Reglamento.
2. El Consejo llevara los registros que requieren las disposiciones del
presente Convenio y podra llevar los demds registros que estime conveniente.

3. Paracumplir las funciones que le asigna el presente Convenio, el Consejo
podra pedir que se le suministren las estadisticas y la informacién que necesite y,
sujeto a las disposiciones del parrafo 2 del Articulo 7, los miembros se
comprometen a suministrarle las estadisticas e informacion necesarias para ese
fin.

4. EIl Consejo podrd delegar, por votacién especial, en cualquiera de sus
Comités, o en el Director Ejecutivo, el ejercicio de atribuciones o funciones, salvo
las siguientes:

«) Decisiones sobre asuntos, conforme al Articulo 8;

b) Revision, conforme al Articulo 11, de los votos de los miembors enumerados
en el Anejo;

¢) Determinacion de los miembros exportadores e importadores y distribucién de
sus votos conforme al Articulo 12;

d) Ubicacién de la sede del Consejo, conforme al parrafo 1 del Articulo 13;
¢) Nombramiento del Director Ejecutivo, conforme al parrafo 2 del Articulo 17;

f) Aprobacién del presupuesto y determinacién de las contribuciones de los
miembros, conforme al Articulo 21;

£) Suspensién de los derechos de voto de un miembro, conforme al parrafo 6 del
Articulo 21;

h) Toda peticién al Secretario General de la UNCTAD para convocar una
conferencia de negociacién, conforme al Articulo 22;

i) Exclusion de la participacién de un miembro en el Consejo, conforme al
Articulo 30;

/) Recomendacion de una modificacién, conforme al Articulo 32;

k) Prérroga o terminacién del presente Convenio, conforme al Articulo 33.

El Consejo, por una mayoria de los votos emitidos, podra revocar en
cualquier momento esa delegacién.

5. Toda decisién adoptada en virtud de las atribuciones o funciones
delegadas por el Consejo, segun lo dispuesto en el parrafo 4 de este Articulo,
podra ser revisada por el Consejo mediante solicitud de cualquier miembro,
presentada dentro del plazo que el Consejo determine. Toda decisién respecto de
la cual no se pida revisién en el plazo determinado sera obligatoria para todos los
miembros. '
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6. Ademas de las atribuciones y funciones especificadas en el presente
Convenio, el Consejo tendra todas las demads atribuciones y desempefara todas
las demas funciones que sean necesarias para el cumplimiento de las disposiciones
del presente Convenio.

Articulo 1. VOTOS PARA LA ENTRADA EN VIGOR
Y PROCEDIMIENTOS PRESUPUESTARIOS

1. Para los fines de entrada en vigor del presente Convenio conforme al
parrafo 1 del Articulo 28, los votos de cada Gobierno seran como se indican en el
Anejo.

2. Para los fines de determinar las contribuciones financieras conforme al
Articulo 21, los votos de los miembros se basaran en los establecidos en el Anejo,
sujeto a lo siguiente:

a) A la entrada en vigor del Convenio, el Consejo redistribuira los votos
indicados en el Anejo entre los Gobiernos que han depositado instrumentos de
ratificacion, aceptacién, aprobacién o adhesi6n al Convenio, o declaraciones de
aplicacién provisional del mismo, en proporcién al nimero de votos que cada uno
de ellos tiene en el Anejo.

b) Después que el Convenio haya entrado en vigor, siempre que un Gobierno
pase a ser, o deje de ser, una parte en el presente Convenio, el Consejo
redistribuira los votos de los otros miembros en proporcién al nimero de votos
que tiene cada miembro enumerado en el Anejo.

¢) Tres aios después de la entrada en vigor del presente Convenio y siempre
que el Convenio se prorrogue conforme al parrafo 2 del Articulo 33, el Consejo
revisard y podra ajustar los votos de los miembros enumerados en el Anejo.

3. A todos los otros fines referentes a la aplicacion del presente Convenio,
los votos que los miembros ejercerdn serdn los determinados conforme al Arti-
culo 12.

Articulo 2. DETERMINACION DE LOS MIEMBROS EXPORTADORES
E IMPORTADORES Y DISTRIBUCION DE SUS VOTOS

1. Enla primera sesién celebrada de conformidad con el presente Convenio
el Consejo determinard qué miembros serdn miembros exportadores y qué
miembros seran miembros importadores para los fines del Convenio. Al decidir
esto, el Consejo tomara en cuenta las corrientes del comercio de trigo de esos
miembros y sus propias opiniones.

2. Tan pronto como el Consejo haya determinado qué miembros serdn
miembros exportadores y cudles serin miembros importadores conforme al
presente Convenio, los miembros exportadores, en base a sus votos conforme al
Articulo 11, dividirdn sus votos entre ellos en la forma que los mismos decidan,
sujeto a las condiciones establecidas en el parrafo 3 de este Articulo y los
miembros importadores dividirdn sus votos de forma similar.

3. Para los fines de la asignacién de votos conforme al parrafo 2 de este
Articulo, los miembros exportadores tendran conjuntamente 1.000 votos y los
miembros importadores tendran conjuntamente 1.000 votos. Ningtin miembro
tendra mas de 333 votos como un miembro exportador o mas de 333 votos como
un miembro importador. No habra ningin voto fraccionario.
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4. Alavista de los cambios en sus normas comerciales de trigo, después de
pasados tres afos desde la entrada en vigor del Convenio, el Consejo revisara las
listas de los miembros exportadores e importadores. Se revisarin también
siempre que el Convenio se prorrogue conforme al parrafo 2 del Articulo 33.

5. A peticidn de cualquier miembro, el Consejo podra acordar, por votacién
especial a principio de todo afio agricola, la transferencia de ese miembro de la
lista de miembros exportadores a la lista de miembros importadores, o de la lista
de miembros importadores a la lista de miembros exportadores, segin sea el caso.

6. EIl Consejo revisara la distribucion de los votos correspondientes a los
miembros exportadores e importadores, siempre que se cambien las listas de los
miembros exportadores e importadores conforme a los parrafos 4 6 5 de este
Articulo. Toda redistribucién de votos que se haga conforme a este parrafo se
regird por las condiciones que estipula el parrafo 3 de este Articulo.

7. Siempre que un Gobierno pase a ser, o deje de ser, parte en el presente
Convenio, el Consejo redistribuira los votos de los otros miembros exportadores
o importadores, segin sea el caso, en proporcién al nimero de votos que cada
miembro tenga, sujeto a las condiciones establecidas en el parrafo 3 de este
Articulo.

8. Todo miembro exportador podra autorizar a otro miembro exportador,
asi como todo miembro importador podré autorizar a otro importador, para que
represente sus intereses y ejerza su derecho de voto en cualquier sesién o sesiones
del Consejo. Se someterd al Consejo la prueba satisfactoria de esa autorizacion.

9. Si en toda sesion del Consejo un miembro no esta representado por un
delegado acreditado y, de conformidad con el parrafo 8 de este Articulo, no ha
autorizado a otro miembro para ejercer su derecho de voto o si, en la fecha de una
sesién, un miembro ha perdido sus votos, se ha visto privado de ellos o los ha
recuperado conforme a alguna de las disposiciones del presente Convenio, el total
de los votos que puedan emitir los miembros exportadores en esa sesién se
ajustara a una cifra igual al total de los votos que los miembros importadores
puedan emitir en la misma sesidn, redistribuidos entre los miembros exportadores
en proporcion a sus votos. '

Articulo 13. SEDE, REUNIONES Y QUORUM

1. Lasede del Consejo estard en Londres, a menos que el Consejo disponga
otra cosa.

2. El Consejo se reunird una vez por lo menos durante cada semestre de
cada ano agricola y en las demdas ocasiones que el Presidente decida, o en
cualquier otra circunstancia prevista en el presente Convenio.

3. ElPresidente convocara una reunién del Consejo si asi lo piden: a) cinco
miembros; b) uno o mas miembros que retinan por lo menos el 10% de la totalidad
de los votos; o ¢) el Comité Ejecutivo.

4. Para constituir quérum en cualquier sesién del Consejo, sera necesaria la
presencia de delegados que tengan, antes de cualquier ajuste de votos que haya de
efectuarse con arreglo al parrafo 9 del Articulo 12, mayoria de los votos de los
miembros exportadores y mayoria de los votos de los miembros importadores.

Articulo 14. DECISIONES

1. Salvo cuando se disponga de otro modo en el presente Convenio, el
Consejo adoptard sus decisiones por mayorfa de los votos emitidos por los
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miembros exportadores y por mayoria de los votos emitidos por los miembros
importadores, contados separadamente.

2. Sin menoscabo a la completa libertad de accién de todo miembro en la
determinaciéon y administracién de sus politicas agricolas y de precios, cada
miembro se compromete a aceptar como obligatoria toda decisién que el Consejo
adopte en virtud de las disposiciones del presente Convenio.

Articulo 15. ComiTE EJECUTIVO

1. El Consejo constituird un Comité Ejecutivo, integrado por no més de seis
miembros exportadores, elegidos anualmente por los miembros exportadores, y
no mds de ocho miembros importadores, elegidos anualmente por los miembros
importadores. El Consejo nombrara el Presidente del Comité Ejecutivo y podrd
nombrar un Vicepresidente.

2. El Comité Ejecutivo sera responsable ante el Consejo y actuaré bajo su
direccién general. Tendra las atribuciones y funciones que se le asignan
expresamente en el presente Convenio y las que el Consejo pueda delegarle de
conformidad con el parrafo 4 del Articulo 10.

3. Los miembros exportadores representados en el Comité Ejecutivo
tendran el mismo nimero total de votos que los miembros importadores. Los
votos de los miembros exportadores en el Comité Ejecutivo se dividirdn entre
ellos seglin lo que acuerden, siempre que ningiin miembro exportador tenga mas
del 40% de la totalidad de los votos de los miembros exportadores. L.os votos de
los miembros importadores en el Comité Ejecutivo se dividiran entre ellos segiin
lo acuerden, siempre que ningin miembro importador tenga mas del 40 de la
totalidad de los votos de los miembros importadores.

4. El Consejo dictara el Reglamento para la votacién en el Comité Ejecutivo
y podra dictar cualquier otra disposicién acerca del Reglamento del Comité
Ejecutivo que estime apropiada. Para las decisiones del Comité Ejecutivo se
necesitara la misma mayoria de votos que prescribe el presente Convenio para las
decisiones del Consejo sobre asuntos de la misma indole.

5. Todo miembro que no sea miembro del Comité Ejecutivo podrd
participar, sin derecho a voto, en el debate de cualquier asunto que estudie el
Comité Ejecutivo, siempre que éste considere que estan en juego los intereses de
ese miembro.

Articulo 16. SuBCOMITE SOBRE CONDICIONES DEL MERCADO

1. El Comité Ejecutivo instituirA un Subcomité sobre Condiciones del
Mercado del que formarédn parte un niimero de representantes de no mas que seis
miembros exportadores y seis miembros importadores. El Presidente del Sub-
comité serd nombrado por el Comité Ejecutivo.

2. El Subcomité mantendrd bajo continuo examen, todos los asuntos
afectando a la economia mundial de cereales e informard de los mismos a los
miembros. En su examen, el Subcomité tomara en cuenta la informacién de
interés suministrada por todo miembro del Consejo.

3. Para ayudar a la Secretaria en la realizacién del trabajo previsto en el
Articulo 3, el Subcomité complementaré las orientaciones dadas por el Consejo.

4. El Subcomité hard esfuerzos especiales para implicar a otros miembros
del Consejo en su debate de cuestiones que afectan directamente a sus intereses,
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tales como sus politicas cerealistas nacionales o, particularmente en el caso de
paises en desarrollo, sus necesidades de importacién. Todo miembro del Consejo,
que no es miembro del Subcomité, podrd participar en sus reuniones como
observador.

5. El Subcomité prestard su asesoramiento de conformidad con los
Articulos pertinentes del Convenio y lo prestara también en toda otra cuestién que
el Consejo o el Comité Ejecutivo lo remitan.

Articulo 17. SECRETARIA

1. El Consejo dispondra de una Secretaria compuesta de un Director
Ejecutivo, que serd el mas alto funcionario administrativo del Consejo, y del
personal que sea necesario para los trabajos del Consejo y de sus Comités.

2. El Consejo nombrara al Director Ejecutivo, quien sera responsable del
cumplimiento por la Secretaria de las obligaciones que le incumben en la
ejecucion del presente Convenio, asi como de las demas obligaciones que le
asignen el Consejo y sus Comités.

3. El personal serd nombrado por el Director Ejecutivo, de conformidad
con las normas que dicte el Consejo.

4. Seré condicién de empleo del Director Ejecutivo y del personal que no
tengan intereses financieros en el comercio de los cereales, o renuncien a todo
interés financiero en el mismo, y que no soliciten ni reciban de ningin Gobierno o
de ninguna otra autoridad extrana al Consejo instrucciones en cuanto a las
funciones que ejercen con arreglo al presente Convenio.

Articulo 18. ADMISION DE OBSERVADORES

El Consejo podri invitar a todo Estado no miembro, asi como a toda.
organizacion intergubernamental, a que asistan a cualquiera de sus reuniones
como observadores.

Articulo 19. COOPERACION CON OTRAS ORGANIZACIONES
INTERGUBERNAMENTALES

1. El Consejo podra tomar las medidas adecuadas para celebrar consultas o
cooperar con las Naciones Unidas y sus 6rganos, en particular la Conferencia de
las Naciones Unidas sobre Comercio y Desarrollo, asi como con la Organizacién
para la Agricultura y la Alimentacién y los otros organismos especializados de las
Naciones Unidas y organizaciones intergubernamentales que sea oportuno.

2. ElConsejo, teniendo presente la funcién especial de la Conferencia de las
Naciones Unidas sobre Comercio y Desarrollo en el comercio internacional de
productos basicos, la mantendra informada, como lo considere apropiado, de sus
actividades y programas de trabajo.

3. Si el Consejo estima que cualquiera de las disposiciones del presente
Convenio es incompatible en el fondo con las condiciones que puedan ser
establecidas por las Naciones Unidas a través de sus érganos competentes o por
los organismos especializados para los convenios intergubernamentales sobre los
productos basicos, esa incompatibilidad se considerara como una circunstancia
que se opone a la ejecucién del presente Convenio y se seguira el procedimiento
que se establece en el Articulo 32.
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Articulo 20. PRIVILEGIOS E INMUNIDADES

1. El Consejo tendra personalidad juridica. En particular, tendré capacidad
para contratar, adquirir y enajenar bienes muebles e inmuebles y para litigar.

2. La condicién juridica, los privilegios y las inmunidades del Consejo en el
territorio del Reino Unido seguiran rigiéndose por el Acuerdo relativo a l1a Sede
firmado en Londres, el 28 de noviembre de 1968, entre el Gobierno del Reino
Unido de Gran Bretana e Irlanda del Norte y el Consejo Internacional del Trigo.

3. El acuerdo a que se refiere el parrafo 2 de este Articulo sera
independiente del presente Convenio. Sin embargo, se dara por terminado:

a) En virtud de acuerdo entre el Gobierno del Reino Unido de Gran Bretafa e
Irlanda del Norte y el Consejo,

b) En el caso de que el territorio del Reino Unido deje de ser la sede del Consejo;
)

¢) En el caso de que el Consejo deje de existir.

4. En el caso de que el territorio del Reino Unido deje de ser la sede del
Consejo, el Gobierno del miembro donde radique la sede del Consejo concluird
con el Consejo un acuerdo internacional referente a la condicién juridica, los
privilegios y las inmunidades del Consejo, su Director Ejecutivo, su personal y de
los representantes de los miembros en las sesiones convocadas por el Consejo.

Articulo 21. DISPOSICIONES FINANCIERAS

1. Los gastos de las delegaciones al Consejo y de los representantes en sus
Comités y Subcomités seran sufragados por sus Gobiernos respectivos. Los
demads gastos que sean necesarios para la ejecucion del presente Convenio seran
sufragados con las contribuciones anuales de todos los miembros. La con-
tribucién de cada miembro para cada afno agricola sera en la proporcién que el
numero de sus votos en el Anejo guarda con el total de los votos de los miembros
en dicho Anejo, ajustados conforme al parrafo 2 del Articulo 1] para reflejar la
composicion del Convenio en el momento que se aprueba el presupuesto para el
ejercicio del afo agricola que se trate.

2. En su primera sesién, celebrada después de la entrada en vigor del
presente Convenio, el Consejo aprobarda su presupuesto para el ejercicio
econémico del ano agricola que finaliza el 30 de j Jumo de 1987 y determinara la
contribucién que ha de pagar cada miembro.

3. ElConsejo, en sesion celebrada durante el segundo semestre de cada afio
agricola, aprobara el presupuesto para el ejercicio econémico del afo agricola
siguiente y determinaré la contribucién que cada miembro pagard para ese afo
agricola.

4. La contribucién inicial de todo miembro que se adhiera al presente
Convenio segiin lo dispuesto en el parrafo 1 del Articulo 27 serd determinada
por el Consejo sobre la base del nimero de votos que se le asigne conforme al
parrafo 2 b) del Articulo 11 y del periodo no trascurrido del afio agricola en curso,
pero no se alteraran las contribuciones de los demas miembros ya determinadas
para dicho ano agricola.

5. Las contribuciones serdn exigibles desde el momento en que se han
fijado.
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6. Si un miembro no ha pagado su contribucién completa en el plazo de seis
meses, contando a partir de la fecha en que su contribucién es exigible conforme
al parrafo 5 de este Articulo, el Director Ejecutivo le requerira para que efectie el
pago lo mas rapidamente posible. Si, en el plazo de seis meses a contar desde la
fecha de ese requerimiento del Director Ejecutivo, el miembro todavia no ha
pagado su contribucién, sus derechos de votacién en el Consejo y en el Comité
Ejecutivo quedaran suspendidos hasta el momento en que haya abonado
integramente su contribucién.

7. El miembro cuyos derechos de voto hayan sido suspendidos conforme al
parrafo 6 de este Articulo no sera privado de ninguno de sus otros derechos ni
relevado de ninguna de las obligaciones contraidas de conformidad con el
presente Convenio, a menos que asf lo decida el Consejo por votacién especial.
Seguird obligado a pagar su contribucién y a cumplir sus demas obligaciones
financieras conforme al presente Convenio.

8. Cada ano agricola, el Consejo publicard un balance comprobado de sus
ingresos y gastos habidos durante el ejercicio econdmico del afo agricola
precedente.

9. El Consejo, antes de su disolucién, decidird lo necesario para la
liquidacién de su activo y de su pasivo y la disposicién de sus archivos.

Articulo 22. Di1SPOSICIONES ECONOMICAS

Con el objeto de asegurar suministros de trigo y otros cereales a los miembros
importadores y mercados para el trigo y otros cereales a los miembros
exportadores, a precios equitativos y estables, el Consejo examinarda en el
momento oportuno la posibilidad de la negociacién de un nuevo acuerdo o
convenio internacional con disposiciones econdémicas. Cuando estime que esa
negociacién podria concluirse con éxito, el Consejo pedira al Secretario General
de la Conferencia de las Naciones Unidas sobre Comercio y Desarrollo que
convoque una conferencia de negociacién.

PARTE IIL. DISPOSICIONES FINALES

Articulo 23. DEPOSITARIO

1. Por el presente Articulo se designa depositario de este Convenio al
Secretario General de las Nactones Unidas.

2. El depositario notificard a todos los Gobiernos signatarios y a todos los
Gobiernos que se adhieran, toda firma, ratificacién, aceptacién, aprobacién o
aplicacién provisional del presente Convenio y toda adhesién al mismo, asi como
toda notificacién y aviso que reciba conforme a los Articulos 29 y 32.

Articulo 24. FIrRMA

El presente Convenio estard abierto en la Sede de las Naciones Unidas, desde
el 1° de mayo de 1986 hasta el 30 de junio de 1986 inclusive, a la firma de los
Gobiernos enumerados en el Anejo y todo otro gobierno miembro de la
Conferencia de las Naciones Unidas sobre Comercio y Desarrollo.

Articulo 25. RATIFICACION, ACEPTACION, APROBACION

1. El presente Convenio estara sujeto a la ratificacién, aceptaciéon o
aprobacién de los Gobiernos signatarios, de conformidad con sus respectivos
procedimientos constitucionales.
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2. Los instrumentos de ratificacién, aceptacién, o aprobacidén serin
depositados en poder del depositario, no mas tarde del 30 de junio de 1986. No
obstante, el Consejo podra conceder prorrogas del plazo a los Gobiernos
signatarios que no puedan depositar sus instrumentos para ese fecha. El Consejo
informara al depositario de todas esas prérrogas del plazo.

Articulo 26. APLICACION PROVISIONAL

Todo Gobierno signatario y cualquier otro Gobierno que pueda firmar el
presente Convenio, o cuya solicitud de adhesién haya aprobado el Consejo, podra
depositar en poder del depositario una declaracion de aplicacién provisional.
Todo Gobierno que deposite tal declaracién, aplicara provisionalmente el
presente Convenio y serd considerado, provisionalmente, como parte en el
mismo.

Articulo 27. ADHESION

I. Todo Gobierno enumerado en el Anejo, asi como todo otro gobierno
miembro de la Conferencia de las Naciones Unidas sobre Comercio y Desarrollo,
podré adherirse al presente Convenio hasta el 30 de junio de 1986, inclusive, con
la salvedad de que el Consejo podra conceder una o mas prérrogas del plazo a
todo gobierno que no tenga depositado su instrumento en esa fecha.

2. Después del 30 de junio de 1986, los Gobiernos de todos los Estados
podran efectuar su adhesion al presente Convenio en las condiciones que el
Consejo considere apropiadas. L.a adhesion se efectuarda mediante el depésito de
un instrumento de adhesion en poder del depositario. Esos instrumentos de
adhesidon declarardn que el Gobierno acepta todas las condiciones que el Consejo
estableci6.

3. Cuando, para los fines de aplicacion del presente Convenio, se haga
referencia a miembros que figuran en el Anejo, se estimarid que todo miembro
cuyo Gobierno se haya adherido al presente Convenio en las condiciones que el
Consejo establecidd, de conformidad con este Articulo, figura en el Anejo.

Articulo 28. ENTRADA EN VIGOR

1. El presente Convenio entrard envigor el 1° de julio de 1986 si, no mas
tarde del 30 de junio de 1986, se han depositado instrumentos de ratificacion,
aceptacion, aprobacién o adhesidn, o declaraciones de aplicaciéon provisional, en
nombre de Gobiernos que tengan por lo menos el 60% de los votos indicados en el
Anejo.

2. Siel presente Convenio no entra en vigor de conformidad con el parrafo 1
de este Articulo, los Gobiernos que hayan depositado instrumentos de rati-
ficacion, aceptacion, aprobaciéon o adhesién, o declaraciones de aplicacidon
provisional, podran decidir de comiin acuerdo que el Convenio entrard en vigor
entre los mismos, o podran tomar cualquiera otra decisién que, a su parecer,
requiera la situacién.

Articulo 29. RETIRO

Cualquier miembro podra retirarse del presente Convenio, al final de todo
ano agricola, notificando por escrito su retiro al depositario, noventa dias, por lo
menos, antes del final del afio agricola que se trate, pero no quedara exento de
ninguna de las obligaciones, contraidas de conformidad con el presente Convenio,
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que no hayan sido cumplidas al final de ese afio agricola. El miembro de que se
trate informara simultidneamente al Consejo de la decision que haya tomado.

Articulo 30. EXCLUSION

Si el Consejo determina que un miembro ha infringido las obligaciones
contraidas en virtud del presente Convenio y decide ademds que tal infraccion
entorpece el funcionamiento del presente Convenio, podrd, por votacién especial,
excluir del Consejo a ese miembro. El Consejo notificard inmediatamente al
depositario esta decision. Noventa dias después de la fecha de la decisién del
Consejo, ese miembro cesara de ser miembro del Consejo.

Articulo 31. LIQUIDACION DE CUENTAS

1. Si un miembro se hubiese retirado de este Convenio o hubiere sido
excluido del Consejo, o hubiere cesado por otras causas de ser parte en este
Convenio, el Consejo procedera a liquidar con él las cuentas que considere
equitativas. El Consejo retendra las cantidades ya abonadas por dicho miembro.
Este estara obligado a pagar toda cantidad que adeude al Consejo.

2. El miembro a que se hace referencia en el parrafo 1 de este Articulo no
tendra derecho, al terminar este Convenio, a recibir ninguna parte del producto de
la liquidacién o de otros haberes del Consejo; tampoco respondera de parte alguna
del déficit que pudiere tener el Consejo.

Articulo 32. MODIFICACION

1. ElConsejo podra, por votacién especial, recomendar a los miembros que
se modifique este Convenio. Esa modificacién entrard en vigor 100 dias después
de que el depositario haya recibido las notificaciones de aceptacién de miembros
exportadores que retinan dos tercios de los votos de los miembros exportadores y
de miembros importadores que retinan dos tercios de los votos de los miembros
importadores, o en la fecha posterior que el Consejo haya determinado por
votacion especial. El Consejo podrad fijar un plazo para que cada miembro
notifique al depositario su aceptacién de la modificacién; si transcurrido dicho
plazo la modificacién no hubiera entrado en vigor, se considerara retirada. El
Consejo proporcionard al depositario la informacion necesaria para detereminar si
las notificaciones de aceptacidn recibidas son suficientes para que la modificacién
entre en vigor.

2. Todo miembro en cuyo nombre no se haya notificado la aceptacién de
una modificacién antes de la fecha en que ésta entra en vigor, dejard en esa fecha
de ser parte en el presente Convenio, a menos que pruebe a satisfaccién del
Consejo que, por dificultades de procedimientos constitucionales, no se pudo
conseguir a tiempo su aceptacién y que el Consejo decida prorrogar, con respecto
a ese miembro, el plazo fijado para la aceptacién. La modificacién no serd de
obligacién para ese miembro hasta que haya notificado su aceptacién de la misma.

Articulo 33. DURACION, PRORROGA Y TERMINACION

1. El presente Convenio permaneceré en vigor hasta el 30 de junio de 1991,
a menos que sea prorrogado conforme al parrafo 2 de este Articulo, que se declare
terminado con anterioridad, conforme al parrafo 3 de este Articulo, 0 que se
sustituya antes de dicha fecha por un nuevo acuerdo o convenio negociado
conforme al Articulo 22.
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2. El Consejo, por votacion especial, podra prorrogar el presente Convenio
a mas alla del 30 de junio de 1991 por periodos sucesivos no excediendo dos afos
en cada ocasion. Todo miembro que no acepte esa prorroga del presente
Convenio informara de ello al Consejo y dejara de ser parte en este Convenio
desde el comienzo del periodo de prérroga.

3. El Consejo, por votacién especial, podra en cualquier momento declarar
terminado el presente Convenio, con efecto a partir de la fecha y sujecién a las
condiciones que establezca.

4. Al declararse terminado este Convenio, el Consejo continuari en
funciones durante el tiempo que sea necessario para llevar a cabo su liquidacién y,
a ese fin, tendrd los poderes y ejercera las funciones que sean necesarias.

5. El Consejo notificard al depositario de toda medida adoptada de
conformidad con el parrafo 2 o el parrafo 3 de este Articulo.
Articulo 34. RELACION ENTRE EL PREAMBULO Y EL CONVENIO

El presente Convenio comprende el PreAmbulo del Convenio Internacional
del Trigo, 1986. A

EN FE DE LO CUAL, los infrascritos, debidamente autorizados al efecto por
sus respectivos Gobiernos, han firmado el presente Convenio en las fechas que
figuran junto a sus firmas.

HEecHO en Londres, el dia catorce de marzo de mil novecientos ochenta y
seis; los textos del presente Convenio en los idiomas espanol, francés, inglés
y ruso son igualmente auténticos.
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Vol. 1429, 1-24237

311

—
(] w

—
—=—OWUMNVOONWVMOENONOARULMULLLLINDVWNN

—

—— —

. N
—

'w:) —_
SVsumnaxo

2 000



1986 United Nations — Treaty Series e Nations Unies — Recueil des Traités 143

In the name of Afghanistan:
Au nom de I’ Afghanistan :
Ot nMeHn AdraHucTana:
En nombre del Afganistén:

In the name of Albania:
Au nom de I’ Albanie :
Ot uMenn AnbGauuu:
En nombre de Albania:

In the name of Algeria:
Au nom de I’ Algérie :
OT uMeHH Ankupa:

En nombre de Argelia:

In the name of Angola:
Au nom de I’Angola :
OT HMeHN AHrOJIbL:

En nombre de Angola;

In the name of Antigua and Barbuda:
Au nom d’Antigua-et-Barbuda :

Ot nmenn AHturya m bapGynsbl:

En nombre de Antigua y Barbuda:

In the name of Argentina:
Au nom de I’Argentine :
OT MMeHN APreHTHUHbL:

En nombre de la Argentina:

CARLOS MANUEL MuNiIz
June 25, 1986

In the name of Australia:
"Au nom de I’ Australie :
OT uMeHH ABCTpaIHH:
En nombre de Australia:

In the name of Austria:
Au nom de I’Autriche :
Ot ¥MeHn ABCTpHH:

En nombre de Austria:
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In the name of the Bahamas:
Au nom des Bahamas :

Ot umenn BaramMcknx ocTpoBOB:

En nombre de las Bahamas:

In the name of Bahrain:
Au nom de Bahrein :
Ot nmenn Baxpeiina:
En nombre de Bahrein:

In the name of Bangladesh:
Au nom du Bangladesh :
Ot nmenn banrnaneuu:

En nombre de Bangladesh:

In the name of Barbados:
“Au nom de la Barbade :
Ot nmenn Bap6anoca:
En nombre de Barbados:

H. S. L. MOSELEY
26 June 1986

In the name of Belgium:
Au nom de la Belgique :
Ot umenn benbruu:

En nombre de Bélgica:

ANDRE XAVIER PIRSON

In the name of Belize:
Au nom du Belize :
Ot nmenn Bennza:

En nombre de Belice:

In the name of Benin:
Au nom du Bénin :
Ot nMenu Beunna:
En nombre de Benin:

In the name of Bhutan:
Au nom du Bhoutan :
Or umenu Byrana:

En nombre de Bhutan:
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In the name of Bolivia:
Au nom de la Bolivie :
Ot umenun bonusuu:

En nombre de Bolivia:

In the name of Botswana:
-Au nom du Botswana :
Ot umenn BorcBaHbi:

En nombre de Botswana:

In the name of Brazil:
Au nom du Brésil :

Ot vMenn bpasunun:
En nombre del Brasil:

GEORGE ALVAREZ MACIEL
12 June 1986

In the name of Brunei Darussalam:
Au nom de Brunei Darussalam :
Or umenu BpyHes [Japyccanama:
En nombre de Brunei Darussalam:

In the name of Bulgaria:
Au nom de la Bulgarie :
Ot umenu Bonrapuu:

En nombre de Bulgaria:

In the name of Burkina Faso:
Au nom du Burkina Faso :
Ot umenu BypkuHa daco:
En nombre de Burkina Faso:

In the name of Burma:
Au nom de la Birmanie :
Ot vmenu Bupmbl:

En nombre de Birmania:

In the name of Burundi:
Au nom du Burundi :
Ot umenu Bypyunu:

En nombre de Burundi:
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In the name of the Byelorussian Soviet Socialist Republic:

Au nom de la République socialiste soviétique de Biélorussie :

Ot umenu Benopycckoit Coserckoit Counanucruyeckoit Pecny6nuku:
En nombre de la Repiiblica Socialista Soviética de Bielorrusia:

In the name of Cameroon:
Au nom du Cameroun :
Ot umenu KamepyHa:

En nombre del Camerin:

In the name of Canada:
Au nom du Canada :
Ot uMenun Kananbl:

En nombre del Canada:

STEPHEN LEWIS
June 23/86

In the name of Cape Verde:

Au nom du Cap-Vert :

Ot umenn OctpoBoB 3esieHoro Meica:
En nombre de Cabo Verde:

In the name of the Central African Republic:

Au nom de la République centrafricaine :

Ot umenu LlenTpanbHoadpukaHckoii Pecny6nuku:
En nombre de la Repiiblica Centroafricana:

In the name of Chad:
Au nom du Tchad :
Ot umenu Yana:

En nombre del Chad:

In the name of Chile:
Au nom du Chili :
OT umenn Yunu:

En nombre de Chile:

In the name of China:
Au nom de la Chine :
Ot uMenu Kuras:

En nombre de China:
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In the name of Colombia:
Au nom de la Colombie :
Ot umenu Konymbuu:

En nombre de Colombia:

In the name of the Comoros:

Au nom des Comores :

Ot umenu KoMOpCKHX OCTpOBOB:
En nombre de las Comoras:

In the name of the Congo:
Au nom du Congo :

Ot HMeHH KOHro:

En nombre del Congo:

In the name of Costa Rica:
Au nom du Costa Rica :
Ot uMenu Kocra-Puku:
En nombre de Costa Rica:

In the name of Céte d’Ivoire:
Au nom de la Céte d’Ivoire :
Ot umenH Kot p’Usyap:

En nombre de Coéte d’lvoire:

In the name of Cuba:
Au nom de Cuba :
Ot umenn Ky6bi:

En nombre de Cuba:

“OsCAR ORAMAS OLIVA'
30-6-86

In the name of Cyprus:
Au nom de Chypre :
Ot umenn Kunpa:

En nombre de Chipre:

! See p. 165 of this volume for the text of the declaration made upon signature — Voir p. 165 du présent volume
pour le texte de la déclaration faite lors de la signature.
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In the name of Czechoslovakia:

Au nom de la Tchécoslovaquie :
Ot nMenu YexocaoBakuu:

En nombre de Checoslovaquia:

In the name of Democratic Kampuchea:
Au nom du Kampuchea démocratique :

Ot umenu JleMmoxpatuueckort Kamnyuumu:
En nombre de Kampuchea Democratica:

In the name of the Democratic People’s Republic of Korea:

Au nom de la République populaire démocratique de Corée :
Ot nmenn Kopeiickoit HaponHo-lemokpaTtuueckoit PecnyGauxu:
En nombre de la Repiblica Popular Democratica de Corea:

In the name of Democratic Yemen:

Au nom du Yémen démocratique :

Ot umenu JIeMokpatuyeckoro MemeHa:
En nombre del Yemen Democratico:

In the name of Denmark:
Au nom du Danemark :
Ot nmenu JaHuu:

En nombre de Dinamarca:

OLE BIERRING

In the name of Djibouti:
Au nom du Djibouti :
Ot umenn Jxubyru:
En nombre de Djibouti:

In the name of Dominica:
Au nom de la Dominique :
Ot umenn [JOMHHHUKH:

En nombre de Dominica:

In the name of the Dominican Republic:
Au nom de la République dominicaine :
Ot umenu JomuHukanckon Pecny6auku:
En nombre de la Repiiblica Dominicana:
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In the name of Ecuador:
Au nom de I’Equateur :
Ot uMenn xBagopa:

En nombre del Ecuador:

MIGUEL A. ALBORNOZ
1° de Mayo 1986

In the name of Egypt:
Au nom de I’Egypte :
Ot nmenn ErunTa:

En nombre de Egipto:

ABDEL HALIM BADAWI
29.5.1986

In the name of El Salvador:
Au nom d’E] Salvador :
Ot umenn CanbBagopa:
En nombre de El Salvador:

In the name of Equatorial Guinea:
Au nom de la Guinée équatoriale :
Ot HMeHH DKBaTOpHanbHOI ['BuHEH:
En nombre de Guinea Ecuatorial:

In the name of Ethiopia:
Au nom de I’Ethiopie :
Ot umens Aduonnuu:

En nombre de Etiopia:

In the name of Fiji:
Au nom de Fidji :
Ot uMeHn PuaxH:
En nombre de Fiji:

In the name of Finland:
Au nom de la Finlande :
Ot nMenn PUHASHAHHK:
En nombre de Finlandia:

KEuo KORHONEN
May 1, 1986

' 1 May 1986 — 1°" mai 1986.
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In the name of France:
Au nom de la France :
Ot umenn ®paHumu:

En nombre de Francia:

CLAUDE DE KEMOULARIA

In the name of Gabon:
Au nom du Gabon :
Ot nmenn N'aGoHa:

En nombre del Gabén:

In the name of the Gambia:
Au nom de la Gambie :

Ot nmenun CamGuu:

En nombre de Gambia:

In the name of the German Democratic Republic:

Au nom de la République démocratique allemande :

- Ot umenn I'epmaHckoi deMokpaTnueckon Pecny6nuku:
En nombre de la Repuiblica Democratica Alemana:

In the name of the Federal Republic of Germany:
Au nom de la République fédérale d’ Allemagne :
Ot nMenn denepatuBHoi Pecny6nuku ['epMaHuu:
En nombre de la Republica Federal de Alemania:

ALEXANDER Count YORK VON WARTENBURG

In the name of Ghana:
Au nom du Ghana :
Ot umenm Ianbl:

En nombre de Ghana:

In the name of Greece:
Au nom de la Greéce :
Ot umenn I'peuun:

En nombre de Grecia:

MIHALIS DOUNTAS

In the name of Grenada:
Au nom de la Grenade :
Ot umenu I'penanbi;

En nombre de Granada:
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In the name of Guatemala:
Au nom du Guatemala :
Ot nmenn CBaTeManbl:

En nombre de Guatemala:

In the name of Guinea:
Au nom de la Guinée :
OT umenu I'BuHEN:

En nombre de Guinea:

In the name of Guinea-Bissau:
Au nom de la Guinée-Bissau :
Ot umenn I'Bunen-Bucay:

En nombre de Guinea-Bissau:

In the name of Guyana:
Au nom de la Guyane :
Ot umenu 'BUaHbI:

En nombre de Guyana:

In the name of Haiti:
Au nom d’Haiti :
Ot umenn lautu:
En nombre de Haiti:

In the name of the Holy See:
Au nom du Saint-Siége :

Ot uMeHun CpsiTeillero Hpecrona:

En nombre de la Santa Sede:

In the name of Honduras:
Au nom du Honduras :
Ot umenu ToHnypaca:

En nombre de Honduras:

In the name of Hungary:
Au nom de la Hongrie :
Ot umenu Beurpuu:

En nombre de Hungria:
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In the name of Iceland:
Au nom de I'Islande :
Ot umenn UcnaHauu:
En nombre de Islandia:

In the name of India:
Au nom de I'Inde :

O1 umenH Unpnu:

En nombre de la India:

In the name of Indonesia:
Au nom de I'Indonésie :
Ot umenn UHpoHe3HH:
En nombre de Indonesia:

In the name of the Islamic Republic of Iran:
Au nom de la République islamique d’'Iran :
Ot umenun Ucnamckoit Pecny6nuku Upan:

En nombre de la Repiblica Isldmica del Iran:

In the name of Iraq:
Au nom de I'Iraq :
Ot umenu HMpaka:
En nombre del Iraq:

In the name of Ireland:
Au nom de I'Irlande :
Ot umenu Upnannuu:
En nombre de Irlanda:

RoBERT MCcDONAGH

In the name of Israel:
Au nom d’Israél :

Ot umenu Uspaunns:
En nombre de Israel:

In the name of Italy:
Au nom de I'Italie :
Ot umenu Urannu:
En nombre de Italia:

MavuRrizio Buccl
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In the name of Jamaica:
Au nom de la Jamaique :
Ot uMmenn SAmaiiku:

En nombre de Jamaica:

In the name of Japan:
Au nom du Japon :
OT nMenn SInoHun:
En nombre del Japén:

Kivoak1 KIKUCHI

In the name of Jordan:
Au nom de la Jordanie :
Ot umenn Uoppanun:
En nombre de Jordania:

In the name of Kenya:
Au nom du Kenya :
Ot nmenn Kenun:

En nombre de Kenya:

In the name of Kiribati:
Au nom de Kiribati :
Ot umenn Knpubaru:
En nombre de Kiribati:

In the name of Kuwait:
Au nom du Koweit :
Ot umenn Kyseiita:
En nombre de Kuwait:

In the name of the Lao People’s Democratic Republic:
Au nom de la République démocratique populaire lao :
Ot nmenn Jlaocckoit Hapoano-JeMokpatnueckoii Pecny6nmnku:
En nombre de la Repiblica Democrética Popular Lao:

In the name of Lebanon:
Au nom du Liban :

Ot umenu JInsana:

En nombre del Libano:
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In the name of Lesotho:
Au nom du Lesotho :
Ot umenu Jlecoro:

En nombre de Lesotho:

In the name of Liberia:
Au nom du Libéria :
Ot uMenn JInbepuH:
En nombre de Libernia:

In the name of the Libyan Arab Jamabhiriya:
Au nom de la Jamahiriya arabe libyenne :

Ot nmenn Jlupuiickoit Apa6ekoi [IxkaMaxupHu:
En nombre de la Jamahiriya Arabe Libia:

In the name of Liechtenstein:
Au nom du Liechtenstein:
OT nMmeHH JInXTeHluTenna:
En nombre de Liechtenstein:

In the name of Luxembourg:
Au nom du Luxembourg :
Ot nmenu Jlrokcembypra:
En nombre de Luxemburgo:

ANDRE PHILIPPE

In the name of Madagascar:
Au nom de Madagascar :
Ot umenn Maparackapa:
En nombre de Madagascar:

In the name of Malawi:
Au nom du Malawi :
Ot umeHun Manasu:

En nombre de Malawi:

In the name of Malaysia:
Au nom de la Malaisie :
Ot nmenn Manaiisum:

En nombre de Malasia:
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In the name of Maldives:
Au nom des Maldives :
Ot ¥menn MansanBoB:
En nombre de Maldivas:

In the name of Mali:
Au nom du Mali :
OT umenn Manu:
En nombre de Mali:

In the name of Malta:
Au nom de Malte :
OT uMeHn ManbThl:
En nombre de Malta:

In the name of Mauritania:
Au nom de la Mauritanie :

Ot uMeHn MaBpuTaHum:
En nombre de Mauritania:

In the name of Mauritius:
Au nom de Maurice :

Ot uMenn MaBpHuKHS:

En nombre de Mauricio:

In the name of Mexico:
Au nom du Mexique :
Ot uMeHn MexkcHKH:
En nombre de México:

In the name of Monaco:
Au nom de Monaco :
Ot nmenn MoHako:

En nombre de Ménaco:

In the name of Mongolia:
Au nom de la Mongolie :
OT nmeHn Mowurosnuu:

En nombre de Mongolia:
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In the name of Morocco:
Au nom du Maroc :

Ot umMeHn Mapokko:

En nombre de Marruecos:

MouLAay MEHDI ALAOUI
Le 3 juin 1986

In the name of Mozambique :
Au nom du Mozambique :
Ot uMenn Mo3zambuka:

En nombre de Mozambique:

In the name of Nauru:
Au nom de Nauru :
Ot umenu Haypy:

En nombre de Nauru:

In the name of Nepal:
Au nom du Népal :
Ot umenu Henana:
En nombre de Nepal:

In the name of the Netherlands:
Au nom des Pays-Bas :

Ot umenn Hunepnannos:

En nombre de los Paises Bajos:

J. RAMAKER

In the name of New Zealand:

Au nom de la Nouvelle-Zélande :
Ot umeun Hosoit 3enangum:

En nombre de Nueva Zelandia:

In the name of Nicaragua:
Au nom du Nicaragua :
Ot umenn Hukaparya:

En nombre de Nicaragua:

In the name of the Niger:
Au nom du Niger :

Ot umenn Hurepa:

En nombre del Niger:
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In the name of Nigeria:
Au nom du Nigéria :
Ot nmenn Hurepuu:
En nombre de Nigeria:

In the name of Norway:
Au nom de la Norvége :
Ot nmenn Hopserun:

En nombre de Noruega:

ToM VRAALSEN
30 June 1986

In the name of Oman:
Au nom de I’'Oman :
Ot nmeHn OMaHa:

En nombre de Omén:

In the name of Pakistan:
Au nom du Pakistan :
Ot nmenm [Takucrana:
En nombre del Pakistan:

In the name of Panama:
Au nom du Panama :
Ot nmenn [aHaMbl:

En nombre de Panama:

In the name of Papua New Guinea:

Au nom de la Papouasie-Nouvelle-Guinée :

Ot umenn Ilanya-Hoso# I'sunen:
En nombre de Papua Nueva Guinea:

In the name of Paraguay:
Au nom du Paraguay :
Ot nmenn INaparsas:

En nombre del Paraguay:

In the name of Peru:
Au nom du Pérou :
Ot uMmenn Ilepy:

En nombre del Peri:
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In the name of the Philippines:
Au nom des Philippines :

Ot MMeHn PUINNNUH:

En nombre de Filipinas:

In the name of Poland:
Au nom de la Pologne :
Ot umenu [Monbuiu: -

En nombre de Polonia:

In the name of Portugal:
Au nom du Portugal :

Or umenu [Mopryrannu:
En nombre de Portugal:

ANTONIO VICTOR MARTINS MONTEIRO

In the name of Qatar:
Au nom du Qatar :
Or umenn Karapa:
En nombre de Qatar:

In the name of the Republic of Korea:
Au nom de la République de Corée :
Ot umenu Kopeiickoit Pecnybnuku:
En nombre de la Repiiblica de Corea:

In the name of Romania:
Au nom de la Roumanie :
Ot uMeHu PyMblHUM:

En nombre de Rumania:

In the name of Rwanda:
Au nom du Rwanda :
Ot umenn Pyannbl:

En nombre de Rwanda:

In the name of Saint Kitts and Nevis:
Au nom de Saint-Kitts-et-Nevis :

Ot umenn Cent-Knrc u Hesuc:

En nombre de Saint Kitts y Nevis:
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In the name of Saint Lucia:
Au nom de Sainte-Lucie :
Ot umenn Ceur-Jliocuu:

En nombre de Santa Lucia:

In the name of Saint Vincent and the Grenadines:

Au nom de Saint-Vincent-et-Grenadines :
Ot umenu Cenr-Buncenra H I'peHansi:
" En nombre de San Vicente vy las Granadinas:

In the name of Samoa:
Au nom du Samoa :
Ot umeun Camoa:

En nombre de Samoa:

In the name of San Marino:
Au nom de Saint-Marin :
Ot umenn Can-MapuHo:
En nombre de San Marino:

In the name of Sao Tome and Principe:
Au nom de Sao Tomé-et-Principe :
Ot umenun Can-Tome u Ipuscunu:
En nombre de Santo Tomé y Principe:

In the name of Saudi Arabia:
Au nom de I’ Arabie saoudite :
Ot umenu CaynoBckoil ApaBuu:
En nombre de Arabia Saudita:

In the name of Senegal:
Au nom du Sénégal :
Ot umeunn Cenerana:
En nombre del Senegal:

In the name of Seychelles:

Au nom des Seychelles :

Ot nmeHu CellLENbCKHX OCTPOBOB:
En nombre de Seychelles:
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In the name of Sierra Leone:
Au nom de la Sierra Leone :
Ot nmenu Coeppa-Jleoue:

En nombre de Sierra Leona:

In the name of Singapore:
Au nom de Singapour :
Ot umenu Cunranypa:

En nombre de Singapur:

In the name of Solomon Islands:
Au nom des Iles Salomon :

Ot umenn ConomMoHoBbIx OCTPOBOB:
En nombre de las Islas Salomén:

In the name of Somalia:
Au nom de la Somalie :
Ot nmenn Comanu:

En nombre de Somalia:

In the name of South Africa:
Au nom de I’ Afrique du Sud :
Ot HmenH I0xHOoM Adpuku:
En nombre de Sudéifrica:

KURT ROBERT SAMUEL VON SCHINDING
24th June 1986

In the name of Spain:
Au nom de I’Espagne :
Ot umenn Micnanuu:
En nombre de Espaiia:

FrANc1SCO FERNANDEZ ORDORNEZ

In the name of Sri Lanka:
Au nom de Sri Lanka :
Ot nMeun llpH Jlanku:
En nombre de Sri Lanka:

In the name of the Sudan:
Au nom du Soudan :

Ot umMenn CynaHa:

En nombre del Sudan:
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In the name of Suriname:
Au nom du Suriname :
Ot umenu Cypunama:

En nombre de Suriname:

In the name of Swaziland:
Au nom du Swaziland :

Ot nMenn CpasuneHna:

En nombre de Swazilandia:

In the name of Sweden:
Au nom de la Suéde :
Ot nMenu lliseuun:

En nombre de Suecia:

ANDERS FERM
25 June 1986

In the name of Switzerland:
Au nom de la Suisse :

Ot umenu Ulseituapuu:

En nombre de Suiza:

FRANCESCA POMETTA
26 juin 1986

In the name of the Syrian Arab Republic:

Au nom de la République arabe syrienne :
Ot umenu CHpuiickoit Apabekoit Pecriybnuku:
En nombre de la Repiblica Arabe Siria:

In the name of Thailand:
Au nom de la Thailande :
Ot nmenn Taunauna:

En nombre de Tailandia:

In the name of Togo:
Au nom du Togo :
Ot Hmenn Toro:

En nombre del Togo:

In the name of Tonga:
Au nom des Tonga :
Ot umeny ToHra:

En nombre de Tonga:
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In the name of Trinidad and Tobago:
Au nom de la Trinité-et-Tobago :
Ot numenu Tpunupana u Tobaro:

En nombre de Trinidad y Tabago:

In the name of Tunisia:
Au nom de la Tunisie :
Ot nmenu TyHuca:

En nombre de Tinez:

NE£JiB BOoUZIRI
Le 14 mai 1986

In the name of Turkey:
Au nom de la Turquie :
Ot umenu Typuun:

En nombre de Turquia:

In the name of Tuvalu:
Au nom de Tuvalu :
Ot umenu Tysany:

En nombre de Tuvalu:

In the name of Uganda:
Au nom de I’Ouganda :
OT uMeHn YraHabl:

En nombre de Uganda:

In the name of the Ukrainian Soviet Socialist Republic:

Au nom de la République socialiste soviétique d’Ukraine :

Ot umenu Ykpauucko#t Coerckoit Counanucruyeckoit Pecny6nnku:
En nombre de la Repiiblica Socialista Soviética de Ucrania:

In the name of the Union of Soviet Socialist Republics:

Au nom de I’Union des Républiques socialistes soviétiques :
Ot umenn Coro3za CoBerckux Coupanucrnueckux Pecny6iuk:
En nombre de la Unién de Repiblicas Socialistas Soviéticas:

VASILY STEPANOVICH SAFRONCHUCK'
18 urons 1986 r.*

! See p. 165 of this volume for the text of the declaration made upon signature — Voir p. 165 du présent volume
pour le texte de la déclaration faite lors de la signature.
% 18 June 1986 — 18 juin 1986.
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In the name of the United Arab Emirates:

Au nom des Emirats arabes unis :

Ot umenn O6beauHeHHbIX ApabCcKMX IMHUPaATOR:
En nombre de los Emiratos Arabes Unidos:

In the name of the United Kingdom of Great Britain and Northern Ireland:

Au nom du Royaume-Uni de Grande-Bretagne et d’Irlande du Nord :

Ot nmenu Coenunennoro Koposnescrsa Benuko6putanuu u Cesepuoit Upnangnu:
En nombre del Reino Unido de Gran Bretana e Irlanda del Norte:

PETER MALCOLM MAXEY

In the name of the United Republic of Tanzania:
Au nom de la République-Unie de Tanzanie :

Ot uMenn O6bennHeHHod Pecny6nuku Tauzanus:
En nombre de la Repiiblica Unida de Tanzania:

In the name of the United States of America:
Au nom des Etats-Unis d’Amérique :

Ot uMenu Coegunennbix lliTatoB AMepuky:
En nombre de los Estados Unidos de América:

HERBERT STUART OKUN
June 26, 1986 ‘

In the name of Uruguay:
Au nom de I’Uruguay :
Ot umeHnn Ypyraas:

En nombre del Uruguay:

In the name of Vanuatu:
Au nom de Vanuatu :
Ot HMenu Banyary:

En nombre de Vanuatu:

In the name of Venezuela:
Au nom du Venezuela :
Ot uMenu BeHecyanbl:

En nombre de Venezuela:

In the name of Viet Nam:
Au nom du Viet Nam :
Ot umenu BbheTHama:

En nombre de Viet Nam:
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In the name of Yemen:
Au nom du Yémen :
Ot umend Memena:

En nombre del Yemen:

YAHYA ABDULLA ALSHAWKANI
\Q [\\("\{QV 27/06/1986

In the name of Yugoslavia:
Au nom de la Yougoslavie :
Ot nmenH IOrocnaBumn:

En nombre de Yugoslavia:

In the name of Zaire:
Au nom du Zaire :
Ot umenn 3anpa:

En nombre del Zaire:

In the name of Zambia:
Au nom de la Zambie :
Ot umeHH 3amMbuu:

En nombre de Zambia:

In the name of Zimbabwe:
Au nom du Zimbabwe :
Ot HMeHH 3HuM6babBe:

En nombre de Zimbabwe:

In the name of Namibia,
The United Nations Council for Namibia:

Au nom de la Namibie,

Le Conseil des Nations Unies pour la Namibie :

Ot umeHH Hamubuu,

Coser Oprauusaunn O6benHHeHHbix Haunit no Hamubun:

En nombre de Namibia,
El Consejo de las Naciones Unidas para Namibia:

In the name of the European Economic Community:
Au nom de la Communauté économique européenne :
Ot umeHn EBponeiickoro 3kOHOMHUYECKOro coobuiecTsa:
En nombre de la Comunidad Econémica Europea:

MicHAEL HARDY

Vol. 1429, 1-24237



1986 United Nations — Treaty Series e Nations Unies — Recueil des Traités 165

DECLARATIONS FAITES
LORS DE LA SIGNATURE

DECLARATIONS MADE
UPON SIGNATURE

CUBA CUBA

[SPANISH TEXT — TEXTE ESPAGNOL]

**La firma de la Reptblica de Cuba al Convenio sobre el Comercio del Trigo,
1986, no podra interpretarse como ¢l reconocimiento o aceptaciéon por parte del
Gobierno de la Repiblica de Cuba, del Gobierno racista de Sudafrica, que no
representa al pueblo sudafricano y que por su practica sistematica de la politica
discriminatoria del apartheid ha sido expulsado de Organismos Internacionales,
recibido la condena de la Organizacién de las Naciones Unidas y la repulsa de
todos los pueblos del Mundo''.

‘‘La firma de la Reptblica de Cuba al Convenio sobre el Comercio del Trigo,
1986, no podra interpretarse como ¢l reconocimiento o aceptacion por parte del
Gobierno de la Republica de Cuba, de la Repuablica de Corea, por considerarque
no son los genuinos representantes de los intereses del pueblo coreano’’.

**El Gobierno de la Republica de Cuba considera que la aplicacién de las
disposiciones contenidas en los Articulos 24, 26 y 27 del Convenio son de
naturaleza discriminatoria, ya que excluyen del derecho de firma, aplicacién
provisional y adhesion a un namero de Estados, lo cual es contrario al Principio de

Universalidad®".

[TRANSLATION]

The signature of the Republic of
Cuba to the International Wheat
Agreement, 1986, shall not be inter-
preted as recognition or acceptance on
the part of the Government of the
Republic of Cuba of the racist Govern-
ment of South Africa, which does not
represent the South African people and
which, because of its systematic prac-
tice of the discriminatory policy of
apartheid, has been expelled from
international agencies, condemned by
the United Nations and rejected by all
the peoples of the world.

The signature of the Republic of
Cuba to the International Wheat
Agreement, 1986, shall not be inter-
preted as recognition or acceptance on
the part of the Government of the
Republic of Cuba of the Republic of
Korea, because Cuba considers that it
does not genuinely represent the inter-
ests of the Korean people.

[TRADUCTIONY

La signature par la République de .
Cuba de I’Accord international sur le
blé de 1986 ne pourra étre interpré-
tée comme impliquant la reconnais-
sance ou I’acceptation par le Gouverne-
ment cubain du Gouvernement raciste
d’ Afrique du Sud, qui ne représente pas
le peuple sud-african et auquel I'usage
systématique de la politique discrimina-
toire d’apartheid a valu d’étre expulsé
d’organismes internationaux, con-
damné par I'Organisation des Nations
Unies et rejeté par tous les peuples du
monde.

La signature par la République de
Cuba de V’Accord international sur le
blé de 1986 ne pourra étre interprétée
comme impliquant la reconnaissance
ou I'acceptation par le Gouvernement
cubain de la République de Corée, qu’il
ne considére pas comme représentante
authentique des intéréts du peuple
coréen.
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The Government of the Republic of
Cuba considers that the provisions con-
tained in articles 24, 26 and 27 of the
Agreement are discriminatory because
they exclude a number of States from
the right to sign, provisionally apply
and accede to the Agreement, which is
contrary to the principle of univer-
sality.

UNION OF SOVIET
SOCIALIST REPUBLICS

Le Gouvernement de la République
de Cuba considére discriminatoire I’ap-
plication des dispositions énoncées aux
articles 24, 26 et 27 de I'’Accord car
elles excluent du droit de signature,
d’application a titre provisoire et
d’adhésion un certain nombre d’Etats,
ce qui est contraire au principe de
I'universalité.

UNION DES REPUBLIQUES
SOCIALISTES SOVIETIQUES

[RussiAN TEXT — TEXTE RUSSE]

«a) BCly4ae, e/l y4aCTHUKOM Hactosiei Konsenunu cranet Esponeiickoe
3KOHOMHUYeCKOe coobuiecTtBo, yyacTue B KonseHuun Coroza Cosetrckhx Couma-
auctuueckux Pecnybuuk He 6yneT co3naBaTh [Jisl HETO KaKUX-IMGO 06S13aTEILCTB B

otHoweHun aToro CoobluecTsa;

b) B cBeTe M3BECTHOH NO3HUMH MO KopeickoMmy Bonpocy Coro3 CoBeTckux
CoumanuctuueckHx PecHyOnuK HE MOXET NPU3HATh NPAaBOMEPHLIM HAHMEHOBaHHE
«Kopeiickas Pecnybnnka» conepkallieecs B npunoxeHuu K KoHBeHUHM».

[TRANSLATION]

(a) Should the European Economic
Community become a party to this
Convention, the participation to the
Convention by the Union of Soviet
Socialist Republics shall not create for
it any obligations with regard to that
Community.

(b) In the light of the well-known
position on the Korean question, the
Union of Soviet Socialist Republics
cannot accept as valid the designation
**Republic of Korea’ contained in the
annex to the Convention.

Val. 1429, 1-24237

(TRADUCTION]

a) Au cas ou la Communauté éco-
nomique européenne deviendrait partie
a la présente Convention, la participa-
tion de I'’Union des Républiques socia-
listes soviétiques a la Convention ne lui
créera aucune obligation en ce qui
concerne la Communauté.

b) Etant donné sa position bien con-
nue sur la question de Corée, I'Union
des Républiques socialistes soviétiques
ne peut reconnaitre comme légale la
désignation « République de Corée »
figurant a I’annexe de la Convention.
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DECLARATIONS MADE UPON AC-
-CEPTANCE (A) OR DECLARA-
TION OF PROVISIONAL APPLI-
CATION (n)

ITALY (n)
[TRANSLATION — TRADUCTION]

The Government of Italy will apply
the Wheat Trade Convention, 1986, pro-
visionally within the limits authorized
by the Italian legal order.

JAPAN (n)

““The Government of Japan imple-
ments the Convention, during the pe-
riod of provisional application, within
the limitations of its internal legislations
and budgets.”

REPUBLIC OF KOREA (n)

*‘The Government of the Republic of
Korea will provisionally apply, within
the limitations of the domestic legisla-
tion and budgetary process of the Re-
public of Korea, the Wheat Trade Con-
vention, 1986.”"

UNION OF SOVIET
SOCIALIST REPUBLICS (A)

{Confirming the declaration made
upon signature. For the text, see p. 165
of this volume.]

UNITED STATES OF AMERICA (n)

“The United States of America will
provisionally apply within the limita-
tions of the United States internal legis-
lation and budgetary process the Wheat
Trade Convention, 1986."

DECLARATIONS FAITES LORS DE
L’ACCEPTATION (A) OU DE
LA DECLARATION D’APPLICA-
TION PROVISOIRE (n)

ITALIE (n)

« Dans les limites consenties par I’or-
dre juridique italien, I’Italie entend ap-
pliquer provisoirement la Convention
sur le commerce du blé de 1986. »

JAPON (n)
[TRADUCTION — TRANSLATION]

Le Gouvernement japonais appli-
querala Convention, pendant la période
de I’application provisoire, dans les
limites de ses législations et budgets
internes.

REPUBLIQUE DE COREE (n)
[TRADUCTION — TRANSLATION]

Le Gouvernement de la République
de Corée appliquera provisoirement,
dans les limites de la législation interne
et de la procédure budgétaire de la Ré-
publique de Corée, la Convention sur le
Commerce du blé de 1986.

UNION DES REPUBLIQUES
SOCIALISTES SOVIETIQUES (A)

[Avec confirmation de la déclaration
faite lors de la signature. Pour le texte,
voir p. 165 du présent volume.]

ETATS-UNIS D’AMERIQUE (n)
[TRADUCTION — TRANSLATION]

Les Etats-Unis d’ Amérique applique-
ront provisoirement, dans les limites de
la législation interne et de la procédure
budgétaire des Etats-Unis, la Conven-
tion sur le commerce du blé de 1986.
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FOOD AID CONVENTION, 1986

PART 1. OBJECTIVE AND DEFINITIONS

Article I. OBIJECTIVE

The objective of this Convention is to secure, through a joint effort by the
international community, the achievement of the World Food Conference target
of at least 10 million tonnes of food aid annually to developing countries in the
form of grain suitable for human consumption, and as determined by the
provisions of this Convention.

Article II. DEFINITIONS
(1) For the purposes of this Convention:
(a) “*Committee’’ means the Food Aid Committee referred to in Article IX;
(b) ‘*‘member’’ means a party to this Convention;

(c) ‘*Executive Director’’ means the Executive Director of the International
Wheat Council;

(d) ‘‘Secretariat’’ means the secretariat of the International Wheat Council;

(e) '‘grain’ or ‘‘grains’’ means wheat, barley, maize, millet, oats, rye,
sorghum and rice, and any other type of grain suitable for human consumption
that the Committee may decide, or products derived therefrom, including
products of secondary processing, as defined in the Rules of Procedure, subject to
the provisions of paragraph (1) of Article III;

' Came into force on | July 1986. among the Governments which had deposited with the Secretary-Genera! of the
United Nations instruments of ratification, acceptance, approval or accession, or declarations of provisional
application as decided unanimously by the said Governments, in accordance with article X X1 (2):

Duate of deposit
of the instrument
of ratification
or approval (AA)
or declaration

of provisional
State application (n)
Argentina 25 June 1986 n
BelgiUm .. 26 June 1986 n
Canada. ... e e, 23 June 1986
Denmark 26 June 1986
European Economic Community 26 June 1986 n

Fintand. ... e 18 June 1986 n

BranCe ..o e 26 June 1986 n
Germany. Federal Republicof .................... 1986 n
Greece . ...ttt e 1986 n
Ireland . 1986

€1 1986 n
B - T 1986 n

Luxembourg 1986 n

Netherlands. . .......... ..ot an.s e 1986 n
(For the Kingdom in Europe.)

N OTWaY -t e e e 30 June 1986 AA

Portugal . . .. 30 June 1986 n

Spain ... 26 June 1986 n

Sweden ................. ... 25 June 1986

26 June 1986
26 June 1986 n

Switzerland
United Kingdom of Great Britain and Northern lreland
(For the United Kingdom. the British Virgin Islands, and St. Helena.)

United States of AMerica* ...........cu.iiiiiiitiiiiiaiitraneeneainnnns 26 June 1986 n
* See p. 167 of this volume for the texts of the declarations made upon declaration of provisional
application.
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() '‘f.o.b.”” means free on board;

(g) ‘‘c.i.f.”” means cost, insurance and freight;

(h) ‘‘tonne’’ means 1,000 kilogrammes;

(i) ‘‘year’’ means the period from | July to 30 June, unless otherwise stated.

(2) Any reference in this Convention to a ‘*Government’’ or ‘‘Govern-
ments’’ shall be construed as including a reference to the European Economic
Community (hereinafter referred to as the EEC). Accordingly, any reference in
this Convention to *‘signature’’ or to the ‘‘deposit of instruments of ratification,
acceptance or approval’’ or ‘‘an instrument of accession’’ or to a ‘‘declaration of
provisional application’’ by a Government shall, in the case of the EEC, be
construed as including signature or declaration of provisional application on
behalf of the EEC by its competent authority, and the deposit of the instrument
required by the institutional procedures of the EEC to be deposited for the
conclusion of an international agreement.

PART 1I. MAIN PROVISIONS

Article I CONTRIBUTIONS OF MEMBERS

(1) The members of this Convention agree to contribute to developing
countries grains as food aid, as defined in Article 11, paragraph (I) (e), suitable for
human consumption and of an acceptable type and quality, or the cash equivalent
thereof, in the minimum annual amounts specified in paragraph (3) below.

(2) To the maximum extent possible, contributions shall be made by
members on a forward planning basis, so that recipient countries may be able to
take account, in their development programmes, of the likely flow of food aid they
will receive during each year of this Convention. Furthermore, members should,
to the extent possible, indicate the amount of their contributions to be made in the
form of gifts, and the grant element of any aid which is not in the form of gifts.

(3) The minimum annual contribution, in wheat equivalent, of each member
towards the achievement of the objective of Article I is as follows:

Member Tonnes
Argentina .. ... ... i ittt e 35,000
Australia. ... ..o e 400,000
AUSITI oo e e e e e 20,000
Canada ...... ...t e e e 600,000
European Economic Community and its member States ....... 1,670,000
Finland .......... .. i e 25,000
Japan. ... e e 300,000
NoTWay . .. e e 30,000
Sweden .. ... ... e 40,000
Switzerland . ... i e e 27,000
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(4) For the purposes of the operation of this Convention, any member which
has acceded to this Convention pursuant to paragraph (2) of Article XX shall be
deemed to be listed in paragraph (3) of this Article together with its minimum
contribution as determined under the provisions of Article XX.

(5) In the case of the inability of a member to fulfil its obligations under this
Convention in any one year, the obligations of that member shall be increased in
the following year by the residual amount remaining from the preceding year.

(6) Contributions in the form of grains shall be placed in a f.0.b. forward
position by members. However, donors are encouraged, as appropriate, to bear
the costs of transporting their grain contributions under this Convention beyond
the f.o.b. stage. especially in emergency situations or in the case of shipments to
low-income. food deficit countries. Due reference to the payment of such con-
tributions shall be made in any reviews of the performance of members under this
Convention. .

(7) Grain purchases under [sub-paragraph (a)]' of Article IV shall be from
members of the Food Aid Convention, 1986, and the Wheat Trade Convention® in
force, with preference accorded to developing members of both Conventions,
with a view to facilitating exports of, or processing by, developing members of
both Conventions. In making purchases it shall be the general aim that the major
part of such purchases shall come from developing countries, with priority being
given to developing members of the Food Aid Convention. These provisions shall
not however exclude the purchase of grain from a developing country, not a
member of this Convention or the Wheat Trade Convention. In all purchases
under this paragraph, special regard shall be given to the quality, the c.i.f. price
advantages and the possibilities of speedy delivery to the recipient country and
the specific requirements of the recipient countries themselves. Cash contribu-
tions shall not normally be used in any year to purchase grain from a country
which is the same type of grain as that country has received as bilateral or
multilateral food aid during the same year, or during previous years, if the grain so
provided is still being used.

Article V. TERMS OF FOOD AlD CONTRIBUTIONS

Food aid under this Convention may be supplied on any of the following
terms:

(a) gifts of grain or gifts of cash to be used to purchase grain for the recipient
country;

(b) sales for the currency of the recipient country which is not transferable and is
not convertible into currency or goods and services for use by the donor
members;*

(¢) sales on credit, with payment to be made in reasonable annual amounts over
periods of 20 years or more and with interest at rates which are below
commercial rates prevailing in world markets;**

* Under exceptional circumstances an exemption of not more than 10 per cent may be granted. This limitation
may be waived for transactions which are to be used for the expansion of economic development activity in the
recipient country. provided that the currency of the recipient country is not transferable or convertible in less than
10 years.

) ** The credit sales agreement may provide for payment of up to 15 per cent of principal upon delivery of the
grain. .

' The words or absence of words within brackets reflect the corrections effected by a procés-verbal of
rectification drawn up by the Secretary-General of the United Nations and dated at New York on 11 August 1986.
* See p. 71 of this volume.
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on the understanding that such aid shall be supplied to the maximum extent
possible by way of gifts, especially in the case of least developed countries, low
per capita income countries and other developing countries in serious economic
difficulties.

Article V. CHANNELLING OF CONTRIBUTIONS

(1) Members may, in respect of their contributions under this Convention,
specify a recipient country or countries.

(2) Members may make their contributions bilaterally or through inter-
governmental organizations and/or non-governmental organizations.

(3) Members shall give full consideration to the advantages of directing a
greater proportion of food aid through multilateral channels, in particular the
World Food Programme.

Article VI. WHEAT EQUIVALENTS

(1) The Committee shall establish Rules of Procedure for the purposes of
evaluating a member’s contribution shipped in grain other than wheat, or in grain
products, taking into account, where appropriate, the grain content of products
and the commercial value of the grain or product relative to wheat.

(2) For the purposes of evaluating a member’s contribution, cash provided
for the purchase of grain shall be evaluated at prevailing international market
prices for wheat. For the purposes of this paragraph, the Committee shall annuaily
determine the prevailing international market price for the following year on the
basis of the average monthly price of wheat for the preceding calendar year. The
Committee shall establish a Rule of Procedure for the determination of the
average monthly price of wheat.

(3) In determining the prevailing international market price under para-
graph (2) of this Article, the Committee shall pay due consideration to any
significant increase or decrease in the annual average price. A significant increase
or decrease shall be considered to have taken place when the annual average price
referred to in paragraph (2) of this Article rises more than 20 per cent above, or
falls more than 20 per cent below, that of the previous calendar year, respectively.
In that regard, the prevailing international market price actually used to evaluate
a member’s contribution shall not be more than 20 per cent above nor more than
20 per cent below that of the previous year.

Article VII. IMPACT ON TRADE AND AGRICULTURAL PRODUCTION
AND CONDUCT OF AID TRANSACTIONS

(1) All aid transactions under this Convention shall be carried out in a way
consistent with the concerns expressed in the current FAO Principles of Surplus
Disposal and Guiding Lines. Members undertake to conduct all aid transactions
under this Convention in such a way as to avoid harmful interference with normal
patterns of production and international commercial trade.

(2) Members shall, as appropriate, act in accordance with the Guidelines
and Criteria for Food Aid, approved by the Committee on Food Aid Policies and
Programmes of the World Food Programme.
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Article VIII. SPECIAL PROVISION FOR EMERGENCY NEEDS

If in any year there is a substantial food grain production shortfall in low-
income developing countries in a particular region or regions, the Chairman of the
Committee, after considering information received from the Executive Director,
may call a session of the Committee to consider the seriousness of the production
shortfall. The Committee may recommend that members should respond to the
situation by increasing the amount of food aid available.

Article 1X. Foop Aip COMMITTEE

There shall be established a Food Aid Committee whose membership shall
consist of all parties to this Convention. The Committee shall appoint a Chairman
and a Vice-Chairman.

Article X. POWERS AND FUNCTIONS OF THE COMMITTEE
(1) The Committee shall:

(a) Receive from members, and members shall provide, regular reports on
the amount, content, channelling and terms of their contributions under this
Convention;

(b) Keep under review the purchase of grains financed by cash contributions
with particular reference to purchases of grain from developing countries under
paragraph (7) of Article I11;

(c) Examine the way in which the obligations undertaken under this
Convention have been fulfilled; and

(d) Exchange information on a regular basis on the functioning of the food aid
arrangements under this Convention.

(2) (a) The Committee shall seek from the Secretariats of the International
Wheat Council and other appropriate organizations the information required to
enable members to discharge their obligations in the most effective way. The
information shall cover, in particular:

(i) details of production and requirements in low-income developing countries
needed for the purposes of Article VIII;

(ii) possibilities of using grain surpluses in developing countries for transactions
under paragraph (7) of Article HI, and

(iii) possible effects of food aid on grain production and consumption in recipient
countries.

(b) The Committee may also receive information from recipient countries
and consult with them.

(3) The Committee shall issue reports as necessary.

(4) The Committee shall establish such rules of procedure as are necessary
to carry out the provisions of this Convention.

(5) In addition to the powers and functions specified in this Article, the
Committee shall have such other powers and perform such other functions as are
necessary to carry out the provisions of this Convention.
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Article XI. SEAT, SESSIONS AND QUORUM
(1) The seat of the Committee shall be in London.

(2) The Committee shall meet at least twice a year in conjunction with the
statutory sessions of the International Wheat Council. The Committee shall meet
also at such other times as the Chairman shall decide; or at the request of three
members; or as otherwise required by this Convention.

(3) The presence of delegates representing two thirds of the membership of
the Committee shall be necessary to constitute a quorum at any session of the
Committee.

Article X1I. DECISIONS
The decisions of the Committee shall be reached by consensus.

Article X1II. ADMISSION OF OBSERVERS

The Committee may., when appropriate, invite representatives from other
international organizations, whose membership is limited to Governments that are
members of the United Nations, or its specialized agencies, to attend its open
meetings as observers.

Article XIV. ADMINISTRATIVE PROVISIONS

The Committee shall use the services of the Secretariat for the performance
of such administrative duties as the Committee may request, including the
processing and distribution of documentation and reports.

Article XV. DEFAULTS AND DISPUTES

In the case of a dispute concerning the interpretation or application of this
Convention, or of a default in obligations under this Convention, the Committee
shall meet and take appropriate action.

PART 111. FINAL PROVISIONS

Article XVI. DEPOSITARY

The Secretary-General of the United Nations is hereby designated as the
depositary of this Convention.

Article XVII. SIGNATURE

This Convention shall be open for signature at United Nations Headquarters
from | May 1986 until and including 30 June 1986 by the Governments referred to
in paragraph (3) of Article 11I.

Article XVIII. RATIFICATION, ACCEPTANCE OR APPROVAL

This Convention shall be subject to ratification, acceptance or approval by
each signatory Government in accordance with its constitutional procedures.
Instruments of ratification, acceptance or approval shall be deposited with the
depositary not later than 30 June 1986, except that the Committee may grant one
or more extensions of time to any signatory Government that has not deposited its
instrument of ratification, acceptance or approval by that date.
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Article XIX. PROVISIONAL APPLICATION

Any signatory Government may deposit with the depositary a declaration of
provisional application of this Convention. Any such Government shall provision-
ally apply this Convention and be provisionally regarded as a party thereto.

Article XX. ACCESSION

(1) This Convention shall be open for accession by any Government
referred to in paragraph (3) of Article III that has not signed this Convention.
Instruments of accession shall be deposited with the depositary not later than
30 June 1986, except that the Committee may grant one or more extensions of time
to any Government that has not deposited its instrument of accession by that date.

(2) Once this Convention has entered into force in accordance with Arti-
cle XXI, it shall be open for accession by any Government other than those
referred to in paragraph (3) of Article 111, upon such conditions as the Committee
considers appropriate. Instruments of accession shall be deposited with the
depositary.

(3) Any Government acceding to this Convention under paragraph (1) or
paragraph (2) of this Article may deposit with the depositary a declaration
of provisional application of this Convention pending the deposit of its instrument
of accession. Any such Government shall provisionally apply this Convention and
be provisionally regarded as a party thereto.

Article XXI. ENTRY INTO FORCE

(1) This Convention shall enter into force on 1 July 1986 if by 30 June 1986
the Governments referred to in paragraph (3) of Article III have deposited
instruments of ratification, acceptance, approval or accession, or declarations of
provisional application, and provided that the Wheat Trade Convention, 1986 is in
force.

(2) If this Convention does not enter into force in accordance with
paragraph (1) of this Article, the Governments which have deposited instruments
of ratification, acceptance, approval or accession, or declarations of provisional
application, may decide by unanimous consent that it shall enter into force among
themselves provided that the Wheat Trade Convention, 1986 is in force, or may
take whatever other action they consider the situation requires.

Article XXII. DURATION, EXTENSION AND TERMINATION

(1) This Convention shall remain in force until and including 30 June 1989,
unless extended under paragraph (2) of this Article or terminated earlier under
paragraph (4) of this Article, provided that the Wheat Trade Convention, 1986, or
a new Wheat Trade Convention replacing it, remains in force until and including
that date.

(2) The Committee may extend the Convention beyond 30 June 1989 for
successive periods not exceeding two years on each occasion, provided always
that the Wheat Trade Convention, 1986, or a new Wheat Trade Convention
replacing it, remains in force during the period of the extension.

(3) If the Convention is extended under paragraph (2) of this Article, the
annual contributions of members under paragraph (3) of Article I1I may be subject
to review by members before the entry into force of each extension. Their
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respective obligations, as reviewed, shall remain unchanged for the duration of
each extension.

(4) In the event of this Convention being terminated, the Committee shall
continue in being for such time as may be required to carry out its liquidation, and
shall have such powers, and exercise such functions, as may be necessary for that

purpose.
Article XX1II. WITHDRAWAL AND REJOINING

(1) Any member may withdraw from-this Convention at the end of any year
by giving written notice of withdrawal to the depositary at least ninety days prior
to the end of that year, but shall not thereby be released from any obligations
incurred under this Convention which have not been discharged by the end of that
year. The member shall simultaneously inform the Committee of the action it has
taken.

(2) Any member which withdraws from this Convention may thereafter
rejoin by giving notice to the Committee. It shall be a condition of rejoining the
Convention that the member shall be responsible for fulfilling its full annual
obligations with effect from the year in which it rejoins.

Article XXIV. RELATIONSHIP OF THIS CONVENTION TO THE INTERNATIONAL
WHEAT AGREEMENT, 1986

This Convention shall replace the Food Aid Convention, 1980, as extended,’
and shall be one of the constituent instruments of the International Wheat
Agreement, 1986.°

Article XXV. NOTIFICATION BY DEPOSITARY

The Secretary-General of the United Nations as depositary shall notify all
signatory and acceding Governments of each signature, ratification, acceptance,
approval. provisional application of, and accession to, this Convention.

Article XXVI. AUTHENTIC TEXTS

The texts of this Convention in the English, French, Russian and Spanish
languages shall all be equally authentic.

IN WITNESS WHEREOF the undersigned, having been duly authorized to this
effect by their respective Governments or authorities, have signed this Conven-
tion on the dates appearing opposite their signatures.

DoNE at London, this thirteenth day of March, One Thousand, Nine
Hundred and Eighty-Six.

[For the signature pages, see p. 202 of this volume.]

' United States Treaties and Other International Agreements. Washington, Department of State, vol. 32, part 5,
1979-1980. TIAS 10015: and vol. 34, part I. 1981-1982, T1AS 10351.
? Se p. 71 of this volume.
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CONVENTION' RELATIVE A L’AIDE ALIMENTAIRE DE 1986

PREMIERE PARTIE. OBJET ET DEFINITIONS

Article I. OBIET

La présente Convention a pour objet d’assurer, par un effort conjoint de la
communauté internationale, la réalisation de I'objectif fixé par la Conférence
mondiale de I’alimentation, qui est d’apporter chaque année aux pays en
développement une aide alimentaire d’au moins 10 millions de tonnes de céréales
propres a la consommation humaine, de la maniére déterminée par les dispositions
de la présente Convention.

Article Il. DEFINITIONS
1. Aux fins de la présente Convention :
a) Le « Comité » est le Comité de I'aide alimentaire visé a Varticle IX;
b) Le terme « membre » désigne une partie a la présente Convention;

¢) Le « Directeur exécutif » est le Directeur exécutif du Conseil international
du blé;

d) Le « secrétariat » est le secrétariat du Conseil international du blé;

e) Les termes « céréale » ou « céréales » désignent le blé, I’avoine, le mais,
le millet, I'orge, le seigle, le sorgho et le riz ainsi que tout autre type de céréale

! Entrée en vigueur le 1 juiliet 1986, entre les Gouvernements ayant déposé auprés du Secrétaire général de
I'Organisation des Nations Unies des instruments de ratification, d’acceptation, d’approbation ou d’adhésion, ou des
déclarations dapplication a titre provisoire ainsi que décidé unanimement par ces Gouvernements, conformément au
paragraphe 2 de I'article XX1 :

Date du dépét
de linstrument
de ratification,
ou d'approbation (AA)
ou de la déclaration
d’application

Erar provisoire {(n)
Allemagne. République fédérale d™........... ... ... i, 26 juin 1986 n
ATBENLINE . ... e e e 25 juin 1986 n
BelgiQUe . . oottt e et 26 juin 1986 n
Canada ... .. e s 23 juin 1986
Communauté économique européenne 26 juin 1986 n
Danemark .. 26juin 1986
Espagne ............... .. 26juin 1986 n
Etats-Unis d' Amérique* ... 26juin 1986 n
Finlande . . ... i e e e 18 juin 1986 n
France............... ... 26juin 1986 n
Gréce......coovvnnn 26 juin 1986 n
Irlande............... 26 juin 1986
talie™® ... e 26 juin 1986 n
JaPON™ e 30 juin 1986 n
Luxembourg 30 juin 1986 n
Norvége ........... .. 30juin 1986 AA
PayS-Bas. . e e 26 juin 1986 n
(Pour le Royaume en Europe.)
POrMUBAl ...t e e e e 30 juin 1986 n
Royaume-Uni de Grande-Bretagne et d’Irlande du Nord ................... 26 juin 1986 n
(Pour le Royaume-Uni, les Iles Vierges britanniques et Sainte-Hélene.)

SURAE ..o e s 25 juin 1986
Ui &t ittt et e e e e e e e 26 juin 1986

* Voir p. 167 du présent volume pour les textes des déclarations faites lors de la déclaration
d'application provisoire.
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propre a la consommation humaine que le Comité pourra décider, ou leurs
produits dérivés, y compris les produits de deuxiéme transformation, tels qu’ils
sont définis dans le réglement intérieur, sous réserve des dispositions du
paragraphe | de ’article I1I;

) Le sigle « f.o.b. » signifie franco a bord;
g2) Le sigle « c.a.f. » signifie colit, assurance et fret;
h) Le terme « tonne » signifie 1 000 kilogrammes;

i) Le terme « année » désigne, sauf indication contraire, la période du
1« juillet au 30 juin.

2. Toute mention dans la présente Convention d’un « gouvernement » ou
de « gouvernements » est réputée valoir aussi pour la Communauté économique
européenne (dénommée ci-aprés la CEE). En conséquence, toute mention, dans
la présente Convention, de la « signature » ou du « dépdt-des instruments de
ratification, d’acceptation ou d’approbation » ou d’un « instrument d’adhésion »
ou d’une « déclaration d’application a titre provisoire » par un gouvernement est
réputée, dans le cas de la CEE, valoir aussi pour la signature ou pour la
déclaration d’application a titre provisoire au nom de la CEE par son autorité
compétente, ainsi que pour le dépot de I'instrument requis par la procédure
institutionnelle de la CEE pour la conclusion d’un accord international.

DEUXIEME PARTIE. DISPOSITIONS PRINCIPALES

Article [II. CONTRIBUTIONS DES MEMBRES

1. Les membres de la présente Convention sont convenus de fournir a titre
d’aide alimentaire aux pays en développement, des céréales, telles qu’elles sont
définies a l’'alinéa ¢) du paragraphe 1 de l'article II, qui soient propres a la
consommation humaine et d’un type et d’une qualité acceptables, ou I’équivalent
en espéces, pour les montants annuels minimaux spécifiés au paragraphe 3) ci-
apreés.

2. Les membres apportent leurs contributions en partant, autant que
possible, d’une planification préalable, afin que les pays bénéficiaires soient a
méme de tenir compte, dans leurs programmes de développement, du courant
probable d’aide alimentaire qu’ils recevront chaque année pendant la durée de la
présente Convention. En outre, les membres devraient, autant que possible,
indiquer le montant de leurs contributions qu’ils ont I'intention de verser sous
forme de dons ainsi que I’élément don de toute aide qui n’est pas fournie sous
forme de don.

3. Lacontribution annuelle minimale, en équivalent blé, de chaque membre
a la réalisation de I’objectif énoncé a I'article premier est la suivante :

Membres Tonnes
N <] (141 (= 35 000
Australie . ... e e 400 000
Autriche. . ... 20 000
Canada. ... ..ot e 600 000
Communauté économique européenne et ses Etats membres .... 1670 000
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Membres Tonnes
Etats-Unis d’AmMérique. . . .....covvnniiin ittt iierierinnnn 4 470 000
Finlande. ... ...ttt i e e 25 000
Japon ... e 300 000
NOIV . oottt i ittt it it ittt 30 000
Suede. ... i e 40 000
V3 27 000

4. Aux fins de I'application de la présente Convention, tout membre qui
aura adhéré a ladite convention conformément aux dispositions du paragraphe 2
de l'article XX sera réputé figurer au paragraphe 3 du présent article avec la
contribution minimale qui lui aura été attribuée conformément aux dispositions
pertinentes de I’article XX.

5. Si un membre ne peut remplir, au cours d’une année quelconque, les
obligations qu’il a contractées en vertu de la présente Convention, les obligations
de ce membre sont majorées I’année suivante du solde de ses obligations au titre
de ’année précédente.

6. Les contributions en céréales sont mises en position f.0.b. par les
membres. Toutefois, les donateurs sont encouragés a assumer, selon qu’il
conviendra, les colts de transport de leurs contributions en céréales au titre de la
présente Convention au-deld de la position f.0.b., particuliérement dans les
situations critiques ou lorsque le bénéficiaire est un pays a faible revenu en déficit
alimentaire. Il sera diment fait mention du paiement de ces colts de transport
dans les examens de ’exécution par les membres de leurs obligations au titre de la
présente Convention.

7. Les achats de céréales visés a ’alinéa a [ ' de ’article 1V sont
effectués aupres des membres de la Convention relative a ’aide alimentaire de
1986 et de la Convention sur le commerce du blé? en vigueur, la préférence étant
donnée aux membres en développement des deux Conventions, en vue de faciliter
les exportations ou les activités de transformation des membres en dévelop-
pement des deux Conventions. En effectuant des achats, le but général sera de
faire en sorte qu’il soit procédé a la majeure partie desdits achats aupres de pays
en développement, en donnant priorité aux membres en développement de la
Convention relative a I'aide alimentaire. Les présentes dispositions n’empéchent
cependant pas I’achat de céréales a un pays en développement non membre de la
présente Convention ou de la Convention sur le commerce du blé. Dans tous les
achats visés dans le présent paragraphe, il est spécialement tenu compte de la
qualité, des avantages en matiére de prix c.a.f. et des possibilités de livraison
rapide au pays bénéficiaire, ainsi que des besoins spécifiques des pays
bénéficiaires eux-mémes. Les contributions en espéces ne seront normalement
utilisées durant aucune année pour acheter & un pays une céréale qui est du méme
type que celle que ce pays a regue a titre d’aide alimentaire bilatérale ou
multilatérale pendant la méme année, ou pendant des années précédentes, si la
quantité de céréales ainsi fournie n’est pas encore épuisée.

! Les mots ou I'absence de mots entre crochets refletent les corrections effectuées par un procés-verbal de
rectification établi par le Secrétaire général de I'Organisation des Nations Unies en date 3 New York du 11 aoiit 1986.
? Voir p. 71 du présent volume.
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Article IV. MODALITES DES CONTRIBUTIONS D’AIDE ALIMENTAIRE

L’aide alimentaire en vertu de la présente Convention pourra étre fournie
selon I'une quelconque des modalités suivantes :

a) Dons de céréales ou dons en espéces a utiliser pour ’achat de céréales au profit
du pays bénéficiaire;

b) Ventes contre monnaie du pays bénéficiaire qui n’est ni transférable ni
convertible en devises ou en marchandises et services susceptibles d’étre
utilisés par le membre donateur*;

¢) Ventes a crédit, le paiement devant étre effectué par annuités raisonnables
échelonnées sur 20 ans ou plus, moyennant un taux d’intérét inférieur aux taux
commerciaux en vigueur sur les marchés mondjaux**;

étant entendu que ladite aide alimentaire est fournie autant que possible sous
forme de dons, en particulier dans le cas des pays les moins avancés, des pays a
faible revenu par habitant et d’autres pays en développement qui ont de graves
difficultés économiques.

Article V. DISTRIBUTION DES CONTRIBUTIONS

1. Les membres peuvent, pour leurs contributions au titre de la présente
Convention, désigner un ou plusieurs pays bénéficiaires.

2. Les membres peuvent apporter leurs contributions bilatéralement ou par
I'intermédiaire d’organisations intergouvernementales et/ou d’organisations non
gouvernementales. -

3. Les membres prendront pleinement en considération les avantages qu’il
y aurait a2 acheminer une plus forte proportion de I'aide alimentaire par des
circuits multilatéraux, en particulier le Programme alimentaire mondial.

Article VI. EQUIVALENTS EN BLE

I. Le Comité arrétera dans le réglement intérieur des régles aux fins de
I'évaluation de la contribution d’un membre expédiée en céréales autres que le blé
ou en produits céréaliers, en tenant compte, le cas échéant, de la teneur en
céréales des produits et de la valeur commerciale de la céréale ou du produit par
rapport a celle du blé.

2. Aux fins de I’évaluation de la contribution d’'un membre, les montants
fournis en espéces pour I'achat de céréales sont évalués aux prix pratiqués sur le
marché international pour le blé. Aux fins du présent paragraphe, le Comité
détermine chaque année le prix pratiqué sur le marché international pour ’année
suivante en se fondant sur le prix mensuel moyen du blé pour 'année civile
précédente. Le Comité arrétera une régle dans le réglement intérieur pour la
détermination du prix mensuel moyen du blé.

* Dans des circonstances exceptionnelles, il pourra étre accordé une dispense ne dépassant pas 10 p. 100.
Toutefois. il pourra nétre pas insisté sur cette limite dans le cas de transactions destinées 4 augmenter les activités de
développement économique dans le pays bénéficiaire, a condition que la monnaie du pays bénéficiaire ne soit ni
transférable ni convertible avant écoulement d'un délai de 10 ans.

** L'accord relatif aux ventes a crédit peut prévoir le versement d’une fraction du principal allant jusqu'a
15 p. 100 a la livraison de la céréale.
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3. Pour déterminer le prix pratiqué sur le marché international, confor-
mément aux dispositions du paragraphe 2 du présent article, le Comité tiendra
diment compte de toute augmentation ou diminution sensible du prix annuel
moyen. On considérera qu’une augmentation ou une diminution sensible a lieu
lorsque le prix annuel moyen visé au paragraphe 2 du présent article accuse une
hausse supérieure a 20 p. 100 ou une baisse supérieure a 20 p. 100 par rapport a
I’année civile précédente. A cet égard, le prix pratiqué sur le marché international
qui sert effectivement a évaluer la contribution d’'un membre ne doit pas étre
supérieur de plus de 20 p. 100 ni inférieur de plus de 20 p. 100 a celui de I’année
précédente.

Article VII. INCIDENCES SUR LES ECHANGES ET LA PRODUCTION AGRICOLE
ET CONDUITE DES OPERATIONS D’AIDE ALIMENTAIRE

1. Toutes les opérations d’aide entreprises au titre de la présente Conven-
tion sont menées d’une manieére compatible avec les préoccupations exprimées
dans les actuels Principes et directives de la FAO en matiére d’écoulement des
excédents. Les membres s’engagent a effectuer toutes leurs opérations d’aide au
titre de la présente Convention de maniére a éviter tout préjudice a la structure
normale de la production et du commerce international.

2. Les membres se conformeront, lorsqu’il y aura lieu, aux Directives et
criteres pour [|’aide alimentaire approuvés par le Comité des politiques et
programmes d’aide alimentaire du Programme alimentaire mondial.

Article VIII. DISPOSITION SPECIALE CONCERNANT LES BESOINS CRITIQUES

Si, au cours d’une année quelconque, la production de céréales alimentaires
accuse un déficit marqué dans des pays en développement 2 faible revenu d’une
ou plusieurs régions particuliéres, le Président du Comité, au vu des rensei-
gnements recus du Directeur exécutif, peut convoquer une session du Comité
pour examiner la gravité du déficit de la production. Le Comité peut recomman-
der que les membres remédient a la situation en augmentant la quantité d’aide
alimentaire disponible.

Article IX. COMITE DE L’AIDE ALIMENTAIRE

Il est institué¢ un Comité de ’aide alimentaire qui est composé de toutes les
parties a la présente Convention. Le Comité désigne un président et un vice-
président.

Article X. POUVOIRS ET FONCTIONS DU COMITE
1. Le Comité :

a) Recgoit régulierement des membres, et les membres lui présentent, des
rapports sur le montant, la composition, les modalités de distribution et les con-
ditions des contributions qu’ils fournissent en vertu de la présente Convention;

b) Suit les achats de céréales financés au moyen de contributions en espéces,
en tenant particulierement compte des achats de céréales effectués dans des pays
en développement conformément au paragraphe 7 de I'article III;

c¢) Examine la maniére dont les obligations souscrites aux termes de la
présente Convention ont été remplies; et
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d) Organise un échange régulier de renseignements sur le fonctionnement des

dispositions relatives a l’aide alimentaire prises en vertu de la présente

Convention.

2. a) Le Comité demande au secrétariat du Conseil international du blé
ainsi qu’aux secrétariats des autres organisations compétentes les renseignements
nécessaires pour permettre aux membres de s’acquitter de leurs obligations avec
une efficacité maximale. Les renseignements en question exposeront, no-
tamment :

i) Les détails sur la production et les besoins d’importation des pays en
développement a faible revenu requis aux fins de I’application des dispositions
de I'article VIII;

i) Les possibilités d’utiliser les excédents de céréales dont pourraient disposer
des pays en développement pour procéder a des transactions au titre du
paragraphe 7 de I’article 111; et

iii) Les éventuelles incidences de I'aide alimentaire sur la production et la
consommation de céréales dans les pays bénéficiaires.

b) Le Comité peut aussi recevoir des renseignements des pays bénéficiaires
et consulter ces pays.

3. Le Comité fera rapport selon les besoins.

4. Le Comité établit dans le réglement intérieur les régles nécessaires a
I’application des dispositions de la présente Convention.

5. Outre les pouvoirs et fonctions spécifiés dans le présent article, le Comité
a les autres pouvoirs et exerce les autres fonctions nécessaires a I’aplication des
dispositions de la présente Convention.

Article XI. SIEGE, SESSIONS ET QUORUM

1. Le siége du Comité est Londres.

2. Le Comité se réunit au moins deux fois par an a I’occasion des sessions
statutaires du Conseil international du blé. Le Comité se réunit aussi a tous autres
moments sur décision du Président, ou a la demande de trois membres, ou ainsi
que les dispositions de la présente Convention I’exigent.

3. La présence de délégués représentant les deux tiers des membres du
Comité est nécessaire pour constituer le quorum a toute session du Comité.
Article XII. DECISIONS
Les décisions du Comité sont prises par voie de consensus.

Article XIII. ADMISSION D'OBSERVATEURS

Le Comité peut, quand il y a lieu, inviter les représentants d’autres
organisations internationales dont seules peuvent faire partie les gouvernements
qui sont Membres de I'Organisation des Nations Unies ou membres de ses
institutions spécialisées a participer a ses réunions ouvertes en qualité d’ob-
servateurs.

Article XIV. DISPOSITIONS ADMINISTRATIVES

Le Comité utilise les services du secrétariat pour I'exécution des taches
administratives que ledit comité peut demander, notamment la production et la
distribution de la documentation et des rapports.
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Article XV. MANQUEMENTS AUX ENGAGEMENTS ET DIFFERENDS

En cas de différend relatif a I'interprétation ou a I'application de la présente
Convention ou d’'un manquement aux obligations contractées en vertu de cette
convention, le Comité se réunit pour décider des mesures a prendre.

TRrOISIEME PARTIE. DISPOSITIONS FINALES

Article XVI. DEPOSITAIRE

Le Secrétaire général de I'Organisation des Nations Unies est désigné comme
dépositaire de la présente Convention.

Article XVII. SIGNATURE

La présente Convention sera ouverte, au Siége de I’Organisation des Nations
Unies, du 1 mai 1986 au 30 juin 1986 inclus, a la signature des gouvernements
visés au paragraphe 3 de I'article 111.

Article XVIII. RATIFICATION, ACCEPTATION OU APPROBATION

La présente Convention est soumise a la ratification, a I’acceptation ou a
I’approbation de chaque gouvernement signataire conformément a ses procédures
constitutionnelles. Les instruments de ratification, d’acceptation ou d’approba-
tion seront déposés auprés du dépositaire au plus tard le 30 juin 1986, étant
entendu que le Comité peut accorder une ou plusieurs prolongations de délai a
tout gouvernement signataire qui n’aura pas déposé son instrument de ratification,
d’acceptation ou d’approbation a cette date.

Article XIX. APPLICATION A TITRE PROVISOIRE

Tout gouvernement signataire peut déposer auprés du dépositaire une
déclaration d’application a titre provisoire de la présente Convention. Il applique
la présente Convention a titre provisoire et est réputé provisoirement y étre
partie.

Article XX. ADHESION

I. La présente Convention est ouverte a ’adhésion de tout gouvernement
visé au paragraphe 3 de I’article 111 qui n’a pas signé la présente Convention. Les
instruments d'adhésion seront déposés auprés du dépositaire au plus tard le
30 juin 1986, étant entendu que le Comité pourra accorder une ou plusieurs
prolongations de délai a tout gouvernement qui n’aura pas déposé son instrument
a cette date.

2. Lorsque la présente Convention sera entrée en vigueur conformément
aux dispositions de I'article XXI, elle sera ouverte & I'adhésion de tout
gouvernement autre que ceux qui sont visés au paragraphe 3 de I'article 111, selon
les conditions que le Comité considére appropriées. Les instruments d’adhésion
seront déposés aupres du dépositaire.

3. Tout gouvernement adhérant a la présente Convention en vertu du
paragraphe | ou du paragraphe 2 du présent article peut déposer auprés du
dépositaire une déclaration d’application a titre provisoire de la présente
Convention en attendant le dépot de son instrument d’adhésion. Il applique la
présente Convention a titre provisoire et est réputé provisoirement y étre partie.
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Article XXI. ENTREE EN VIGUEUR

1. La présente Convention entrera en vigueur le 1¢ juillet 1986, si, au 30 juin
1986, les gouvernements visés au paragraphe 3 de I'article III ont déposé des
instruments de ratification, d’acceptation, d’approbation ou d’adhésion, ou des
déclarations d’application a titre provisoire, et sous réserve que la Convention sur
le commerce du blé de 1986 soit en vigueur.

2. Si la présente Convention n’entre pas en vigueur conformément aux
dispositions du paragraphe | du présent article, les gouvernements qui auront
déposé des instruments de ratification, d’acceptation, d’approbation ou d’adhé-
sion, ou des déclarations d’application & titre provisoire, pourront décider
unanimement qu’elle entrera en vigueur entre eux-mémes, sous réserve que la
Convention sur le commerce du blé de 1986 soit en vigueur, ou bien pourront
prendre toute autre décision que la situation leur paraitra exiger.

Article XXII. DUREE, PROROGATION ET FIN DE LA CONVENTION

1. A moins qu’elle ne soit prorogée en application du paragraphe 2 du
présent article ou qu’il n’y soit mis fin auparavant en application du paragraphe 4
du présent article, la présente Convention restera en vigueur jusqu’au 30 juin 1989
inclus, sous réserve que la Convention sur le commerce du bté de 1986, ou une
nouvelle convention sur le commerce du blé la remplagant, reste en vigueur
jusqu’a cette date incluse.

2. Le Comité pourra proroger la présente Convention au-dela du 30 juin
1989 pour des périodes successives ne dépassant pas deux ans chacune, sous
réserve que la Convention sur le commerce du blé de 1986 ou une nouvelle
convention sur le commerce du blé la remplagant reste en vigueur jusqu’a la fin de
la durée de la prorogation.

3. Si la présente Convention est prorogée en vertu du paragraphe 2 du
présent article, les contributions annuelles des membres au titre du paragraphe 3
de P'article 111 peuvent étre soumises au réexamen des membres avant I’entrée en
vigueur de chaque prorogation. Les obligations individuelles, telles qu’elles
auront été réexaminées, resteront inchangées pendant la durée de chaque
prorogation.

4. S’il est mis fin a la présente Convention, le Comité continue d’exister
aussi longtemps qu’il le faut pour procéder a sa liquidation et il dispose alors des
pouvoirs et exerce les fonctions nécessaires a cette fin.

Article XXIII. RETRAIT ET READMISSION

1. Tout membre peut se retirer de la présente Convention a la fin de toute
année en notifiant son retrait par écrit au dépositaire au moins 90 jours avant la fin
de ’année en question, mais il n’est de ce fait relevé d’aucune des obligations
résultant de la présente Convention et non exécutées avant la fin de ladite année.
Ce membre avise simultanément le Comité de la décision qu’il a prise.

2. Tout membre qui se retire de la présente Convention peut ultérieurement
y redevenir partie en notifiant sa décision au Comité. Toutefois, il est établi
comme condition 4 la réadmission de ce membre que celui-ci soit tenu de
s’acquitter intégralement de son obligation annuelle a compter de I’année ou il
redevient partie a la présente Convention.
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Article XXIV. RAPPORT ENTRE LA PRESENTE CONVENTION
ET L’ACCORD INTERNATIONAL SUR LE BLE DE 1986
La présente Convention remplace la Convention relative a I'aide alimentaire
de 1980, telle qu’elle a été prorogée’, et est I'un des instruments constitutifs de
I’Accord international sur le blé de 1986°.

Article XXV. NOTIFICATION PAR LE DEPOSITAIRE

Le Secrétaire général de I'Organisation des Nations Unies, en qualité de
dépositaire, notifiera a tous les gouvernements signataires et adhérents toute
signature, ratification, acceptation, approbation, application a titre provisoire de
la présente Convention et toute adhésion a cette Convention.

Article XXVI. TEXTES FAISANT FOI

Les textes de la présente Convention en langues anglaise, espagnole,
frangaise et russe font tous également foi.

EN Fo1 DE Quol, les soussignés, diment autorisés a cet effet par leurs
gouvernements ou autorités respectifs, ont signé la présente Convention a la date
qui figure en regard de leur signature.

Fait a Londres, le treize mars mil neuf cent quatre-vingt-six.

[Pour les pages de signature, voir p. 202 du présent volume.]

Y United States Treaties and Other International Agreements, Washington, Department of State, vol. 32, Part 5,
1979-1980. TIAS 10015; and vol. 34, Part 1, 1981-1982, TIAS 10351 (anglais seulement).
? Voir p. 71 du présent volume.
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[RUSSIAN TEXT — TEXTE RUSSE]

KOHBEHLIMSI OBF OKA3AHMU TNPOAOBOJBCTBEHHON IIO-
MOIIHU 1986 TOOA

yAaCTh1. LIEJIb M OITPEAEJIEHUSA

Cmamesa I. LIENb

Lenbto HacToseit KoHBeHLMH aBNsAeTCst 00ECNIEYNTh IYTEM COBMECTHBIX YCH-
JKi MEXIYHAPOIHOT0 cOOGLIECTBA JOCTHXKEHHE NOCTABIEHHOM Bcemupuroi npono-
BOJILCTBEHHOM KOH(EPEHLMEN LENHN MO NPENOCTaBIEHHIO N0 KpaiiHei Mepe 10 MiH.
TOHH MPOAOBOJILCTBEHHOI OMOLLM €XErOAHO Pa3BMBAIOLIMMCS CTPaHaM B (hopMe
3epHa, MPUrOAHOrO 15l MUILEBOIO NOTPEGJICHHUSA, U KaK 3TO ONPEAe/ICHO NOJioXe-
HHMsIMHM HacTosed KoHBeHLnK.

Cmamea II. OTPEJEJIEHUSA
1. Insa ueneit Hactosweit KonBeHIHH:

a) «Komurer» o3HayaeT KOMHTET no NpoAOBOJILCTBEHHOH MNOMOLUM, YNo-
msaHyThiil B CtaTtbe IX;

b) «y4acCTHMK» O3Ha4yaeT CTOPOHY HacTosiein KonseHuuu;

¢) «McnonHUTENbHbIA AMPEKTOP» O3HavyaeT MCNOAHMTENbHBIA AHPEKTOP
MexnyHapoaHOro copeTa no nileHUUE;

d) «CekperapuaT» o3HavyaeT CekpeTapuaT MeXIyHapoaHOro coBeTa no
NILEHHULE;

€) «3epHO» WM «3EPHOBLIE» O3HAYAIOT MILEHHIY, SYMeHb, KyKypy3y, Npoco,
oBeC, pOXb, COPIrO H PHC, a Takxe, no peuleHuio Komurera, moGoit apyroi Bui
3epHa, NPUTOAHOIO A NMHUILEBOTO NOTPEOIEHHMS, MM NOJTYYEHHBIE U3 HUX MPOMYK-
Thl, BKJIFO4A s POAYKTHI BIOPMYHOH nepepaboTKH, Kak 3To onpenesieHo B [IpaBH- nax
nponenypsl, B COOTBETCTBMH C NONOXEHNAMH nyHKTa ] ctatby III;

5 «ob» o3HauaeT paHKO-60pT;

g) «cu» 03HaYyaeT CTOMMOCTh, CTPAXOBaHUE U (DPaAXT;

h) «rtoHHa» o3HavaeT 1 000 KkniorpaMMos;

i) «rom» o3HavaeT nepuon c 1 urons no 30 uiOHA, €CIIM HHOE HE OTOBOPEHO.

2. JTro6y1o ccbuiky B HacToswweit KoneHunu Ha «I1paButenbcTeo» unu «[lpa-
BUTE/ILCTBA» CJENYET MOHMMATh KaK BKIIOYaIOLYIO CChUIKY Ha EBponeiickoe 3ko-
HoMMueckoe coobulectBo (MMenyemoe panee EDC). CooTBeTCTBEHHO, 1106YIO
CCbUIKY B HacToslerd KOHBEHLMM HA «OANMMCAHME» UIIK HA «[IENIOHHPOBAHKE aKTOB
0 paTU(hHUKALMM, NPHHATHH MM ONOGPEHMU» HIIK «aKTa O NPUCOEAMHEHHM» WM HA
«[A€KJ1apaLMIo O BPEMEHHOM NPHMEHEHNWH» [TpaBUTENBCTBOM ClIENYET — NPUMEHH-
tenbHO K EDC — noHMMaTh Kak BKAOYAIOUIYHO NOANMCAHKE MM AEKNAPALMIO O
BPEMEHHOM MpHMeHeHHH OT MMeHH EDC ero KOMNETEHTHLIM OPraHoM M IeNONMUpo-
BAHME aKTa, KOTOPbIil, cornacHo ycrasHoi npouenype EQC, craeTcs Ha XxpaneHue
0pH 3aKJIKOYEHNN MEXIYHAaPOAHOTO COTIaLEHHUs.
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YACTbII. OCHOBHBIE INTOJOXEHHU A

Cmameoa [1I. B3HOCHI YYACTHUKOB

1. VuacTHukn Hacrosuwedl KonseHIMH cOrmawalroTcs nNpeaocTaBHUTh B KayecT-
BE NPOJOBOJILCTBEHHON MOMOUIH Pa3BHBAIOLIMMCSA CTPaHaM 3EPHO, KaK 3TO ompee-
JIeHo B MyHKTe le cTarby 11, npuroanoe ans nuwueBoro noTpebieHns, NPHEMIEMOTO
COpTa M Ka4yecTBa, WIH €ro ACHEXHOH 3KBHBAJICHT B MHHHUMAJIbHBIX TOIOBBIX
obbeMax, yCTaHOBNEHHBIX HIOKE B MyHKTe 3.

2. B MakcHMa/bHO BO3MOXHOMN CTENEHH B3HOCH] YYaCTHHKOB NOJIKHBI Ae/1aTh-
Csl Ha OCHOBE 3a6/1aTOBPEMEHHOTO MIAHUPOBAHUSA € TEM, UTOOBI CTpaHbI-NOJyYaTe-
JIN MOTJIM YYHUTBHIBATL B CBOMX NpPOTrpamMMax pa3sBUTHS BO3MOXHbIE MOCTYILIEHNS
[IPONOBOJILCTBEHHOM MTOMOILM, KOTOPbIE OHW GYAYT NMOJIyYaTh B TE€YEHHE KAXKAOTO
rona pedcteus Hacrosweh KouseHuuu. Kpome TOro, yuyacTHUKM AOJIXKHBI, MO
BO3MOJXHOCTH, YKa3blBaTb OO'bEMbl CBOMX B3HOCOB, MPENOCTaBJsAEMbIX B (hopMe
1apoB, ¥ 6€3803ME31HbII 31EMEHT B IIOG0M IOMOLLH, TPpe0CcTaBAsAEeMON He B hopMe
napos.

3. Ons pocTHXXEHUS LEn, TPEeAyCMOTPEHHOM CTaThel |, MUHUMANbHBIA eXe-
TOMIHBIA B3HOC KaXXAOFO y4aCTHHKA B NMIUEHHYHOM IKBHUBAJIEHTE COCTABJIAECT;

Yyacmnux Tonnb
ABCTPAIHA .+« v v ettt ae et te e e et et e e eeaasannsenenans 400 000
YN o o) 20000
APTEHTHHA .« . vt vt e tae e e e ttnee e e anne e eananeansens, 35000
EBponeiickoe 3k0ROMHuYECKOEe COOOILECTBO U €ro CTpaHbl-yqacTHuULL. . 1 670 000
L T . - 600 000
o 107 1)1 w7 A 30000
Coennuenbie ITaThl AMEPHKH . . ... oot ettt e iee e 4 470 000
DUHIIRHIMA. « . o oottt e et ee e ie i ie e iae e cneenns 25000
00T - 40 000
IIBEMUAPHA. . . ..o ottt e e i ei e 27 000
SIMOHMA . . .\ ettt ettt traane e 300 000

4. B uensx OCYLUECTBJIEHUS HacTosied Konsenunu no60# yyacTHUK, OPUCO-
€NMHMBLUMICA K HacTostel KonBeHuun B cooTBeTCcTBUH ¢ IyHKTOM 2 CTathn XX,
CYMTAETCH BHECEHHBIM B CITMCOK B MYHKTE 3 HACTOALIEN CTATbU BMECTE C YKa3aHHUEM
€ro MHHHMAaJIbHOTO B3HOCA, KaK 3TO ONpeacsieHO NMOJIoXeHNAMHU cTaTbu XX.

5. B cayyae HeBO3MOXHOCTH BBINOJIHEHMS YHACTHUKOM B KaKOM-HGo roay
CBOMX 00A3aTeNILCTB B COOTBETCTBUM C HacTosuen Konsenumer, obs3arenscTaa
3TOrO YYaCTHUKA B CIEAYIOLLEM rouy YBEJIMUMBAIOTCA HA 06'bEM OCTATKa OT Mpefbl-
Aywero rona.

6. B3Hocbl 3epHOM MepecYUTHIBAIOTCA YYaCTHHKAMM 1O LeHaM o6 — cpou-
Hble cnenkH. OnHako, B HeOOXONMMbIX CyyasX, MOOLUPAETCA OMIaTa AOHOpPAMH
Pacxonos no TPaHCHOPTHPOBKE UX B3HOCOB 3epHOM 3a NpeaenaMu ctanum o6, oco-
GeHHo B Ype3BbIYaHHbIX OOGCTOATENLCTBAX MIIM NPH OTTPY3KaX B CTPaHbI C HU3KHUM
YPOBHEM JIOXOOB U HEXBATKOM! NPONOBOJIBCTBHS.
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7. 3akynku 3e€pHa, B COOTBETCTBHH ¢ [monmyHkToM a!] cratsu IV, npousBonst-
cs yuacTHHKOB KoHBEHLIMH 00 Oka3aHMM NPONOBONILCTBEHHOM noMowuu 1986 rona u
nenctBylolet KoHBeHUMM O TOProsne NieHULUEH, 1py 3TOM NPERNOYTEHUE OTAAET-
cs yuyacTHHKaM o6eux KoOHBEHLHI M3 YUCNa Pa3BUBAIOIIMXCS CTPAH C TEM, YTOOB!
Croco6CTBOBATH PAa3BUTHIO IKCIOPTaA U epepaboTKH B pa3BUBAIOILUXCH CTPAHAX —
uneHax o6eux Konsenuuii. ITpu 3akynkax OymeT npecnenoBaTbhes obiuas uens,
4yTOObI OCHOBHAsA YacTb TaKHX 3aKYMOK OCYILECTBIANACH B Pa3BUBAIOLLMXCS CTpa-
HaX, TPUUEM, B IEPBYIO OuepeNb, B pa3BUBAIOILUXCA CTpaHax — uneHax KoHBeH1uu
00 OKka3aHWH NPOJOBONLCTBEHHON NOMOILM. DTH MONOXEHHUSA, OIHAKO, HE UCKJII0Ya-
0T 3aKYNKY 3€pHa B KaKo#-11M60 pa3BuBalolLiEHCA CTPaHe, HE ABSIOLIEHCS YIEHOM
Hacrosen Konsenuuu unu KonseHuuu o Toproene nuwenuueit. [lpu Bcex 3akyn-
Kax, B COOTBETCTBUM C HACTOSILLIMM NMYHKTOM, 0cob60€ BHMMaHUe OylneT ynensthbes
KauyecTBY, MPEUMYLIECTBAM LEeHbl CU( H BO3MOXKHOCTAM GbICTPOA NOCTaBKH CTPaHe-
NoNyyareso, a Takxe cneyudurueckuM noTpebHOCTAM caMuX CTpaH-noNyyaTesnei.
B3Hocb! B IeHexXHO# (popMe, Kak MPaBUIO, HE NOMKHb! UCNONB30BATHCSA HA B ONIUH
U3 FOOB [NIsl 3aKYIKK B KAaKOW-IMOO CTpaHe 3epHa, ABNAIOLLETrOCs 36PHOM TOTO Xe
COpTa, KOTOPOE JaHHas CTPaHa MoJjlyYna B BUIE ABYCTOPOHHEH UIK MHOTOCTOPOH-
HEW MPONOBONLCTBEHHOW MOMOILLM B TEYEHHE TOTO Xe rola UK B TeYeHUe peAbIny-
IMX JIET, €CNU 3€PHO, MOCTABJIEHHOE TaKUM O6pa30M, BCE ellE UCMONBL3YETCS.

Cmamba IV. YCIOBHWS NPEJOCTABIEHHWS B3HOCORB B BUJE
MPOAOROALCTBEHHOM MOMOUIU

[IponoBosisCTBEHHAst MOMOINL, B COOTBETCTBUH ¢ Hacrosuled KonseHuuei,
MOXET NPENOCTABJIATLCA HA JIIOOOM U3 CNENYIOLIMX YCIOBHIA:

a) NPEeNOCTAaBIEHKE B Jap 3€PHA MIIU [EHET, UCMONb3YEMbIX UISl 3aKYNKH 3€pHa
CTPaHON-NIONyYaTeNEM;

b) npopaxa connaToi B BaNKOTE CTPaHbI-NONYyYaTelis, He NoJNexXallei nepeBony u
ABJISIIOLIEHCS HEKOHBEPTHPYEMOW B BAJIIOTY UJIM TOBAPbi M YCIIYTH 151 UCTTOJB30-
BaHUsl YYaCTHUKAMM M3 YMCIIA NOHOPOB*;

€) mponaxa B KpeOUT C OMJATONH NMPHEMJIEMbIMH €XKETOOHLIMH B3HOCAMHU B TEYECHHUE
20 wnu Gonee JIET NO MPOLEHTHLIM CTABKAM, KOTOPbIE HIXe mpeobiafaroluux
*
KOMMEPHYECKHX CTABOK HA MUPOBBIX PbIHKAX

Npy MOHUMAHHUK, YTO TaKasi IOMOILb GyleT NMPeaoCTaBNATLCA B MAKCHMaLHO BO3-
MO>KHOM pa3Mepe B BUJI€ 1apOB, OCOGEHHO IPUMEHUTENBHO K HAUMEHEE Pa3BUTHIM
CTpaHaM, CTPaHaM C HM3KMM YPOBHEM [OXOHOB Ha Oyuly HaceaeHusn W APYTHM
Pa3sBUBAIOILMMCS CTPAHaM, MCOBITHIBAIOIIMM CEPbE3HbIE IKOHOMMYECKHE TPYI-
HOCTH.

* T1pn 0co6bIX OGCTOATENBCTBAX MOXKET GbITH EICNAHO HCKAIOUEHHUC . HO He 6once 10 npouenToB. ITO orpannyexne
MOXET OBITb CHATO MPUMEHHTECIBHO K CACKAM, KOTOPbIC HAMPABACHEI HA PACLINPCHHE ICATCALHOCTH NO IKOHOMHYC-
CKOMY Pa3BKTHIO CTPaHbI-NONYYATCAsA. NP YCAOBUH, YTO BAMOTa CTPAHbI-NONYYATC/NA HC NOMIEKHT NCPEBOAY HAK
KOHBCPCHH B TeucHue MeHee 10 nct.

**CornalliCHHUE O NPOAAXE B KPCAUT MOXCT NPCAYCMaTPUBaTL ONAATY A0 15 NPOUCHTOB OCHOBHOR CTOMMOCTH npH
MOCTABKE 3CPHA.

! The words or absence of words within brackets reflect the corrections effected by a procés-verbal of
rectification drawn up by the Secretary-General of the United Nations and dated at New York on |l August
1986 — Les mots ou I'absence de mots entre crochets refletent les corrections effectuées par un procés-verbal de
rectification établi par le Secrétairc général de I'Organisation des Nations Unics en date 3 New York du 11 aoat 1986.
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Cmamba V. PACNPEQENEHUE B3HOCOB

1. Y4acTHMKH MOTYT B OTHOIUEHHY CBOMX B3HOCOB, B COOTBETCTBHHU C HACTOS -
weit KoHBeHHeN, OnpeaensaTh CTPaHy WM CTPAaHbI-NOAYYaTENH.

2. Y4aCTHHKM MOTYT OCYLUECTBJSATb CBOY B3HOCHI HA ABYCTOPOHHEN OCHOBE
MM Yepe3 MEXNPABUTENbCTBEHHbIE H/MNHM HENPABUTENbCTBEHHbIE OPraHN3aLIMy.

3. Y4acTHHKH JOMKHBI B NIONTHOM MEPE YYUTBIBATb PEHMYLLECTBA HaNpaBe-
Hus GONbLIEH YaCTH NPOROBONBLCTBEHHOM NOMOLLY YEPE3 MHOTOCTOPOHHUE KaHABI,
B 4YaCTHOCTH MHPOBYIO POAOBO/ILCTBEHHYIO [IPOTPaMMy.

Cmamba VI. IKBUBAJNEHTHbLIE KOTMYECTBA B IMUWEHWLIE

1. Komurer yrBepxaaer [lpaBuna npouenypbl ans Lefeit OUEHKH B3HOCA
YYaCTHHKOB B Cyuae, KOria OTrpy3Ka 3epHa OCYLIECTBASAETCSA HE B BUIE MILECHHLIbI
WM B Clly4ae OTrPY3KH 3€PHOMPONYKTOB, YUUTbIBasA, Ilie 3TO Lenecoobpa3Ho, co-
AEpIKaHue 3epHa B MPOAYKTax H KOMMEPYECKYIO CTOMMOCTb 3epHa Wy NPOAYKTOB,
OTHOCSILMXCS K MIUEHHULE.

2. JIns ueneit OLEHKH B3HOCA YYACTHHKA ACHEXKHbBIH B3HOC, NPeJOCTaBNsieMbli
Ha NOKYMNKY 3epHa, PacCUMTHIBAETCA M0 npeobnagalolMM LHEeHaM Ha NMIEHULY Ha
MHPOBOM pbIHKe. [Ins uenei Hacrosuero nyHikrta KoMuteT exxerofHo onpenensiet
npeobnanarolyo LieHy Ha MUPOBOM PbIHKE Ha CNE€AYIOLIMH Ol Ha OCHOBE CpelHe-
MECSYHOM LIEHbl Ha NIUEHWLY 32 NPENlIEeCTBYIOUMI KaneHaapHusi ron. Komurer
ycrasaBnusaeT [1paBuio npouenypb! Ans orpeaeneHust CpeqHeMecsIHHOM LEHb! Ha
MLICHULY.

3. IlpHx onpenencunu npeobnanaroLieit EHbI MUPOBOIO PhIHKA HA MIUEHULY, B
COOTBETCTBHMH C MYHKTOM 2 HacTosillel cratby, KoMuTeT 101KHBIM 06pa3oM yuu-
ThIBAET /1I060€ CYLICCTBEHHOE YBENHYEHHE MM CHUXKEHHE CPEIHETrONOBOM LEHBI.
CylLIecTBEHHOE YBEMYEHHE MM YMEHbIUEHHE OYIET CUHTATLCS UMEBIUMM MECTO,
KOrJa CPEAHEroa0Bas LieHa, YIOMSHYTas B MyHKTE 2 HACTOSILLEN CTAThH, TIOBBLICHTCS
6onee, uem Ha 20 MPOLEHTOB, MNH NOHU3UTCA Gonee, yeM Ha 20 NMPOLEHTOB Mo
CPaBHEHHIO C NPEABLIAYIUNM KaJIEHAaPHBLIM rOAOM, COOTBETCTBEHHO. B 3TOM cnyuae
npeobnanaiowlas LeHa Ha MUPOBOM PbIHKE, (DaKTHYECKH MCNONb3yeMas Ans omnpe-
nenedus B3HOCa Kakoro-1u60 y4acTHHKa, He J0JikHa ObITh Gonee, yeM Ha 20 nipo-
LEHTOB BbllIE€ WM He Gonee, yeM Ha 20 NPOLEHTOB HMXKE MO CPABHEHHUIO C LEHOI
NpeAbIAyLIero roaa.

Cmampa VII. BIHUSHUE HA TOPIOBJIO U CEJIbCKOXO351ICTBEHHOE
MPOU3BOJICTBO U OCYUWECTB/IEHHUE OMNEPALMN [TOMOLIA

1. Bce onepauuu no oka3aHMIO MOMOLLM B COOTBETCTBHH ¢ HacToseit KoHBeH-
LUMER NOJKHBI OCYLIECTBAATLCS TaKUM 06pa3oM, YTO6b! COOTBETCTBOBATb COOGPa-
JKEHUSIM, coiep>KaLiuMcs B AefcTByowux IpuHuunax conira u3numkos 1 OcHOB-
HbIx HanpaBieHusax PAO. YyacTHUKH 06A3YOTCS OCYLIECTBAATD ONepalLHy NoMo-
LM B COOTBETCTBHH € HacTosweil KouBeHuuei TakuM o6pa3oM, 4ToObt u3bexkarh
yuiep6a HOpMatbHO# CTPYKTYpPE NMPOH3BOACTBA U MEXIYHAaPOAHON KOMMEPYECKOH
TOProsne.

2. Y4aCTHHMKM TaM, TI€ 3TO Le/ecoo0pa3HO, REHCTBYIOT B COOTBETCTBHM C
OcHOBHbIMH HanpaBneuusmMy ¥ KputepusiMu no OkasaHHIO MPOJOBONBCTBEHHOM
nomMoiu, onobpeHHbiMU KoMuTeToM No nosutike B 061acTH NPOIOBOILCTBEHHOM
NOMOLUM, ¥ nporpaMMaMu Muposo#t npooBONbCTBEHHON NPOrPaMMbI.

Vol. 1429, 1-24237



1986 United Nations — Treaty Series e Nations Unies — Recueil des Traités 189

Cmamosa VI]I. CNELUMAJIBHOE MONIOXEHME O CPOYHbIX ITOTPEBHOCTAX

Ecnn B kakoH-nu60 roag umeer mecto obluee 3HAYUTENBHOE COKpPaLEHHE
MPOM3BOACTBA MPOAOBONBLCTBEHHOIO 3€PHA B Pa3BMBAIOLLUMXCA CTPAHaX C HU3KHUM
YPOBHEM [IOXONOB B KAKOM-JIHO0O KOHKPETHOM perHoHe Mau pervosax, Ilpencena-
Tens KomureTa nocne paccMoTpeHus UHpOpMaLiMi, noyueHHoit ot Ucnonnurens-
HOTO JUPEKTOpPa, MOXET co3BaTh 3acefaHde KomuteTa g pacCMOTpPEHHUSR TOrO,
HACKONbKO CEPbE3HbIM ABJSIETCS 3TO COKpaLLeHHe Npon3BoacTBa. KomuTteT Moxker
PEKOMEHIOBATh y4aCTHHKAM YBEJIMYUTh B 3TOH CUTYaLUH 0O BEM IPeNoOCTaBAAE MO
NPONOBOJILCTBEHHOH MOMOLIM.

Cmamepa IX. KOMHMTET MO NPOAOBOJbCTBEHHOM MMOMOILU

Yupexpaetcss KoMuTeT no nponoBonbCTBENHONM MOMOLIH B COCTaBe BCEX CTO-
poH Hacrosiue# KonpeHuun. KomureT HasHauaer [Ipencenarens u 3amecturens
npencenaTens.

Cmamuba X. TIOJHOMOYHUSA U OBA3AHHOCTU KOMUTETA
1. Komurer:

a) MoJIy4aeT OT YYAaCTHMKOB, 8 YYaCTHHKH NPEACTABAAIOT PErYJIsIPHBIC OTYETbI
06 06beMe, cocTaBe, pacopeneieHHU H YCIOBHAX CBOMX B3HOCOB B COOTBETCTBHH C
HacTosieil KoHBeHuueix;

b) cnenuT 3a 3aKyNKOW 3€pHOBbIX, (PUHAHCUPYEMOM 3a CUHET AEHEXHbIX B3HO-
COB, npupaaBas ocob0e 3HauY€HHEe 3aKyNKaM 3€pHa B Pa3BHBAIOLUMXCA CTpaHax, B
COOTBETCTBUH € NyHKTOM 7 cTaTbu 111;

¢) paccMaTpHBaeT MYTH BBLINOJHUEHHS OGA3aTENLCTB, MPHUATHLIX B COOTBET-
CTBUHU ¢ HacTosieil Koupeuuueii; u

d) perynsipuo npoBogHT OO6MeH uHdopmauuei no Bonpocam ¢hyHKLHOHHPO-
BaHHA MEXaHM3MOB OKa3aHUs POAOBONLCTBEHHOH MOMOLUM B COOTBETCTBHH C Ha-
crosiieit KouseHuueit.

2. a) KoMuTeT M3bICKHBAEeT BO3MOXHOCTH mojyuyeHust oT CekpeTapuaToB
Me>KnyHapogHOro COBeTa MO MIUEHHLE ¥ APYIUX COOTBETCTBYIOLUMX OPraHH3aLMUi
OAaHHLIX, HEOOXONHMBIX O TOro, YTOObI JaTh BO3MOXHOCTbL YHAaCTHUKAM BbINOJ-
HATL CBOYU 00sa3aTenbeTBa Hanbonee 3thdekTHBHBIM 06pa3zoM. DTH naHHble GynyT, B
4aCTHOCTH, BKJTIOYATD!

1) nogpoOHbIE AaHMbIE O MPOU3BOACTBE U NOTPEOHOCTSIX Pa3BHBAIOIUMXCS CTPAH €
HHM3KHM YPOBHEM JOXONOB, HeobGxonuMbie M uesed cratou VIII;

ii) BO3MOXHOCTH HCMOb30BAHHS H3JIMILKOB 3€PHA B Pa3BMBAIOLLMXCS CTPaUax as
onepaLui B cOOTBETCTBUHU ¢ NyHKTOM 7 ctatwu III;

iil) BO3MOXXHOE BJIMSAHHE NPOAOBONLCTBEUHOM MOMOLLM HA MPOXU3BOACTBO U NOTPED-
JIEHHe 3epHa B CTPaHaX-NMOJyyaTensix.

b) KoMHTeT MOXKET TaKKe MoNy4yaTs 1aHHbie OT CTPaH-MoJlyyaTeseil U npoBo-
OHTb C HUIMH KOHCYJIbTALUH.

3. KomuTeT no Mepe HeOGXONMMOCTH NMPEACTABISAET NOKJAbI.

4. KoMuTeT npMHUMAaeT Takue MpaBuiia Npoleaypbl, KOTOpble HEOGXOOUMBI
IJ18 BbINOJIHEHMS MOJI0XKEeHHUH HacTosiled KoHBEHLMH.
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5. TloMuMO MONHOMOYMHA M (PYHKLHMHA, ONPERENEHHBIX B HACTOSALIEH cTaTbe,
Komurer o6aagaeT TakMMH APYTHMH MOJHOMOYHMSMH H UCIIOJIHAET Takue Qpyrue
06513aHHOCTH, KOTOpPbIe HEOoOXoauMbl A5 BbIMOJHEHHA [ONOXEHMA HacTosAlleH
KouBeHuum. )

Cmamwbsa XI. MECTONPEBLIBAHUE, CECCUU U KBOPYM

1. Mecronpe6biBaunem Komurera apnsercs JIOHa0H.

2. 3acepanus Komurera npoBopsitcs, 10 KpaitHei Mepe, Ba pa3a B rofl BMeCTe
C O4epeaHbIMH ceccusiMi MeXIyHapoRHOro cosera no miueHuue. 3acenanns Komu-
TeTa MOTYT TaKXe IPOBOAMTLCA B IPyroe BpeMs no pelueHH:o [Ipencenarens unu no
npocs6e Tpex 4YJNEHOB, AU HHBIM 00pa3oM, B COOTBETCTBUM C TPeOGOBaHUAMH
HacTosiei KouBeHuun.

3. Ins oGecnedyeHus KBOpyMa Ha 1r060M U3 3acenaHuit KoMHTeTa Heo6x0aMMo
NPHUCYTCTBYE AENIeraToB, NPEACTABNAIOIUNX ABE TPETH cocTaBa KomureTa.
Cmampea X1I. PEUEHUS
Pewenns KomMurera NpHHUMAaIOTCA KOHCEHCYCOM.

Cmamovsa XIII. J10NYCK HABNIOOATENEN

KoMmuTer MoxerT, koraa coyreTe nejecoobpa3HbiM, NMPHIIAalLaTh Ha CBOM 3ace-
IaHUs B KaiecTBe HabiromaTesied mpeacTaBUTeNell OPYruX MeExOyHapOAHbIX opra-
HU3alUi, 4WJIEHCKMH COCTaB KOTOPbIX orpaHuuuBaercs [IpaBuTenscTBaMH CTpaH,
spsowuxcs wieHamMu Oprannsanun O6veaunHeHHsix Hanuii unm ee cneuuanusu-
POBaHHbIX OPTraHoOB.

Cmamova X1V. AIMHWHHUCTPATHUBHBIE NMOJOXEHHWS

KomureT nons3syercs yenyramu CekperapHara sl BbITONHEHHSA TaKHX aAMH-
HHCTPATHBHBIX (DYHKUHMH, KOTOPble MOTYT norpeboBaTtbcs KoMmuTery, BKIlovas
NOATOTOBKY M PacnpOCTpPaHEHHE NOKYMEHTAUHUH U AOKNAJ0B.

Cmampba XV. HAPYUEHMUS U CIIOPHI

B cnyyae BO3HUKHOBEHHSA CIOPOB OTHOCHUTENBLHO TOJKOBAHUS MJIM NIPUMEHEHHS
Hacrosweii KOHBeHIMH, UK B CiTydae HapYLUEHUs 00A3aTeNbCTB, IPENYCMOTPEHHbBIX
Hacrositesi KonBeHuweil, Komurer nposomut 3aceqaHMe ¥ MNPHHUMAET COOT-
BETCTBYIOLLME MEDHI.

YACTH III.  3BAKJIFOUYUTEJIbHBIE [TOJIOXKEHN A

Cmamba XVI. [ENO3WUTAPUH

I'enepanbHbiii cekperapp Opranusaumd OOvenuHeHHsiX Haumi HasHavaercs
Jeno3nuTapueM HacTosllei KonpeHumu.

Cmamova XVII. TIOONUCAHUE

Hacrosuas Kousenuus orkpbira ans nognucanus B lllta6-kBapTupe Opranu-
3auuu O6beauneHHbIx Haumii c 1 Mas 1986 roaa no 30 1roHs 1986 rona, BKAKOYHTEN -
Ho, [IpaBuTenscrBamu, ynoMsaHytbiMu B nyHkte 3 Crarby 111.
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Cmamoa XVIII. PATUOUKAUUS, TPUHATUE UM OOOBPEHUE

Hacrositas KoHBeHUHs NOANEXHT paTHPHKALMHU, TPHHATHIO HIH ON0GPEHHIO
KaX/1bIM M3 noanucaBLIHX e IIpaBUTENLCTB B COOTBETCTBHM € €r0 KOHCTHTYUMOH-
MbIMH Npouenypamu. PaTudukanoHHble rpaMOTbI, aKTbl O IPUHATHH WM 006 pe-
HHM CHAIOTCA HAa XpaHeHHe Neno3uTapuio He nosaHee 30 uious 1986 ropa, 3a
HCKJIIOYEHHEM TeX cliyqaeB, korna KoMUTET MOXET NpeaocTaBUTh OfHY WK 6oliee
oTcpouek 11060My noanucasiieMy [IpaBUTENbCTBY, KOTOpPOE K 3TOMH aTe He CAao
Ha XpaHeHHe CBOoe# paTU(PHKALUMOHHON rpaMOThI , aKTa O MPHUHATHH UK ORO6GpEHHH.

Cmamea X1X. BPEMEHHOE [NPUMEHEHMUE

JTro6oe noanucaBiuee I1paBUTENLCTBO MOXET CAATh HAa XpaHEHHE [EMO3H-
TapvIO A€K1apauuio O BpeMEHHOM NMpUMEHEHHH HacToswen Konsenuyuu. Jlioboe
Takoe IlpaBuTenbCeTBO [BPEMEHHO MPUMEHSET HACTOALLYIO KouBeHuu10 1 BpemeHHo
CUUTAETCS €€ CTOPOHOIA.

Cmamba XX. TIPMCOEOUHEHMUE

1. Hacrosiiuass KoHBeHUMs1 OTKPbITA AN NpUcoequHeHus K ner nboro Ipa-
BUTEJbCTBA, YOIOMSAHYTOro B nyHKTe 3 craThH IIl, HE moanucaBluero Hacrositen
KonBeHuun. AKTbl O MPHCOEOMMEHHH CAAKOTCS HAa XpaHEWHe IEeNMO3UTapHIO He
nosaHee, yeM 30 uroHs 1986 rona, 3a UCKJIFOYEHHEM TeX ciy4vaeB, korga Komurer
MOXET NPENOCTaBUTb OHY HilH 60see oTcpouek nobomy IIpaBuTenbcTBy, KOTOPOE
K 3TOM JaTe He CHajlo Ha XpaHEHUE CBOM aKT O NPHCOEAMHEHNH.

2. C MoMeHTa BCTyUIeHHs HacTosulei KOHBeHHH B c1Nly, B COOTBETCTBHH CO
cratbefi XXI Hacrositeit KoHBeHIMH, OHAa OYAET OTKPBITA /151 MPUCOEAMHEHUS K
Heit 1060ro [1paBuTenscTBa, MIOMUMO YIOMSIHYTBIX B YHKTE 3 cTaTbu 1, Ha Takux
ycnoBuax, koTopble KoMmuTeT couteT HeoOXOMMMBIMH. AKTBI O INPHCOEAWHEHHH
COAOTCA Ha XpaHeHUe AeNO3UTAPHIO.

3. JIro6oe IpaBUTENbCTBO, MpUCOENUHMBLIEECS K HacTOsieid KonBeHUuH B
COOTBETCTBUHM C MYHKTOM 1 MM MyHKTOM 2 HacTOsLLEH CTaTbH, MOXET CAATh HA
XpaHeHHEe NENO3UTAPHIO NEKNAPALHIO O BPEMEHHOM NPUMEHENNH HacTosien Kou-
BEHL MU 10 CAAYy HAa XpaHeHHe CBOEro akTa o npucoenuuennu. Jlrob6oe rakoe I[Npasu-
TENbCTBO BPEMEHHO MPUMEHsET HacTOALLY0 KOHBEHUHIO ¥ BPEMEHHO CUHTAETCA ee
CTOPOHOM.

Cmamba XX1. BCTYIJIEHUE B CUTY

1. Hacrosuwas KoHBeHuust BctynaeT B cuiy 1 utons 1986 roga npu ycnoBuH, 4To
K 30 urons 1986 rona IlpaButennctBa, ynomaHyTeie B nyHkte 3 cratbu 1 HacTos-
e KouseHuyn, cnanyt Ha XxpaHeHvie paTiHKaLHOHHbIE TPAMOTbI, aKThI O PHHSI-
THH, 0106 PEHUM HITH NPUCOCOVHEHHH UK IEKTapaLiivi O BPEMEHHOM NPHUMEHEHNH U
npy ycnosuu, yto KonBeHuus o roprosne nenuuyeit 1986 roga HaxoouTes B cuile.

2. Ecnu Hacrosiias KoHBeHUYs He BCTYNaeT B CHIly B COOTBETCTBHHU C TYHKTOM
1 HacTosie# crateH, IlpaBHTENnbCTBA, KOTOPBIE CAAAM HA XpaHEHHE PaTH(HKa-
LMOHHbBIE IPAMOTHI, aKThl O MPHHATHHA, OROOPEHUH HIIM NPHCOEAMHEHNH UITH JEKNa-
pauyi O BPEMENHOM NPHUMEHENNH, MOTYT EMHOTIACHO PELUHTDb, YTO KoHBeHums
BCTYIAET B CUJIY O OTHOLIEHHIO K HUM NIPH YCIOBHHU BCTyI1enus B cuny KoHBeHuuu
o Toprosne mieHUuek 1986 rona MnM MOryT NPUHATL NOObLIE APYTHE MeEpPHI, KOTO-
PHIX, [0 HX MHEHHIO, TpebyeT obcTaHOBKA.
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Cmamoa XXII. CPOK, NPOANIEHUE U NMPEKPAIEHUE NENCTBUS

1. Hacrosmasn Konsenuus ocraercs B cuine go 30 Hions 1989 roma, Briouy-
UTENbHO, €CJIK OHAa He OyAeT NpOMIEHa, B COOTBETCTBHM C IYHKTOM 2 HaCTOSALUEH
CTaThbH, WJIH HE NPEKPATUT paHee CBOEro NeHCTBHA, B COOTBETCTBHH C NYHKTOM
4 HacTosLEeH cTAaTbH, M NPH YCJI0BHM, 4TO KoHBeHIHs 0 Toprosie nmuenuuei 1986
rofa WM 3aMeHsIoIlas ee HoBas KouBeHIMs 0 TOProsiie NILeHHUeH OCTAeTCA B CHJIE
0 3TOH AaThi BKJIKOYHTCJILHO.

2. KomuTeT MOXeT NOCIEN0BaTENbHO IPOMIEBATh CPOK AeHcTBUA KOHBEHLMH
nocae 30 urons 1989 roga Ha nepuonbl, He NPEBBILLAIOMMKE B KAXKAOM OTAC/HBHOM
cny4vae OByX JieT, BCETa IpM yCaoBuH, 4TO KOHBEHUUsA O TOProBie nueHuuei 1986
roja uiH 3aMeHso1Las ee HoBast KOHBeHLMs 0 TOProsJie NuleHHLe! OCTAaeTCs B CHITE
Ha MepHoA MPOJIEHHS .

3. Ecnu cpok neiictBusa KonBeHuuu nponnieBaeTcs, B COOTBETCTBUH C IYHKTOM
2 HACTOALIEH CTATHH, €XKErOHbIe B3HOCHI Y4aCTHHKOB, B COOTBETCTBHH C NYHKTOM 3
cratbu I, MoryT Ob1Th NEPECMOTPEHBI YHACTHUKAMH A0 BCTYIUIEHHS B CHly TAKOTO
npomieHus. UX cooTBETCTBYIOLIHE NIEPECMOTPEHHblE 00S3aTEILCTBA COXPAHAKTCA
HEM3MEHHBIMU B TEYEHHUE BCErO NEpHOiA TaKOTrO NMPOAEHHUS.

4. B cnyvae npekpaujenus aeicteus Konsenuud, Komurter nponomxkaer
CyHLIECTBOBAaThb B TEYEHHE TAKOTO BPEMEHH, KOTOPOE HEOGXOIMMO [ OCYLIECTBIIE-
HUS €ro JIMKBHIALUMHM, M MMEET TaKHE NPaBa U BbIMOJHACT Takue OOA3aHHOCTH,
KOTOPbIE MOTYT OKa3aTbCsl HEOOXOIUMBIMHU JISL 3TOR LEH.

Cmamesa XXI1I. J1OBPOBOJILHBIN BBIXO U ITOBTOPHOE
NPUCOEJIMHEHHE

1. To60f yyacTHHK MOXET NOOPOBOJIbHO BbLIATH U3 HacTOsed KouBeHUMH B
KOHLe 1106010 roa nyTeM HanpasJeH!s AeNO3MTaPHIO YBEIOMIIEHHS O NOGPOBOJIb-
HOM BBIXOJE MO KpaWHeid Mepe 3a NeBAHOCTO JHEN IO KOHLA 3TOro rojfa, OqHako
3THM OH He 0CcBOOOXKIaeTCcs OT KaKux-nH6o obs3arenncTB Mo Hacrosulei KouBen-
UMH, KOTOpbIe He 6bUTH BBINOJIHEHbI 10 KOHLA 3TOro roga. OMHOBpEMEHHO y4acT-
HUK HHpopMupyeT KOMHTET O peanpHHATHIX UM JE€HCTBHSX.

2. JIro60# yuacTHHK, KOTOPbIil 106POBOJILHO BHIXOAUT U3 HacTosAlelk KouBeH-
UHHM, MOXET MO03Xe MOBTOPHO NPHUCOENAMHUTLCA NyTteM yBenomyenuss Komurera.
YcnoBuem mis NOBTOPHOro npucoeanHeHuss K KOHBEHUNH ABASETCA OTBETCTBEH-
HOCTb YYA4CTHHKA 33 IOJIHOE BbLINOJIHEHHE MM CBOMX €XEToAHbIX 00A3aTesibCTB,
HauyHas ¢ rofa ero NOBTOPHOTO NPUCOENMHEHHUS.

Cmamuva XXIV. B3AUMOCBA3bHACTOAMEN KOHBEHLUMUY C MEXIYHAPOAHBIM
COTNTAIEHMEM NO MIEHWULE 1986 TO1A

Hacrosmas KouBeHuus 3ameHseT npomsieHHylo KoHBeHuMI0o 06 OKa3aHHH
IpoaoBOAbLCTBEHHOH noMowy 1980 roma M ABJIAETCS OJHMM M3 aKTOB, COCTaBJIfA-
oux Mexaynaponsoe cornaienue no nuesuue 1986 ropa.

Cmampa XXV. YBEIOMIEHHUE JENO3UTAPUEM

I'enepanbhpii Cexperapp Oprannsaumu O6neausenubix Haumii B kavectse
Jenosurtapus yBenomiser Bce IlpaBHTenbcTBa, NOANHCABIIHE MJIA NPHCOEXMHUB-
uMecs k KoHBEHLMH, O KaXIOM Ciyyae NMOANHMCAHMs, PAaTHQUKALHHU, TPUHSTHUH,
onoOpeHHH, BPEMEHHOM IPMMEHEHHW WJIM NPHCOEAMHEHHH K HacToswmeii Kou-
BEHLHH.
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Cmamba XXVI. AYTEHTUYHBIE TEKCTbI

Texkctbl HacToswe# KoHBeHUMHM Ha aHrnMiACKOM, paHLY3CKOM, PYCCKOM H
HCNMAHCKOM f3bIKAX SIBJISIOTCSA PABHO AYTEHTHYHBIMH.

B YAOCTOBEPEHMM UYErO HHXENOANUCaBllyecs, Oyayun Haanexammum obpa-
30M HMa TO YNOJHOMOHYEHbI CBOHMH COOTBETCTBYIOWIMMH TIpaBHTeNbCTBAMH HIHM
OpraHaMH BJIaCTH, NIOANMCANM HAcTOsLLYo KOHBEHLHMIO B AaThl, yKa3aHHbIE IPOTHB
HX NOANHKCER.

COBEPWEHO B JIoHAOHe TPHHAOLATOrO MAPTa OHA ThICAYa NEBATHCOT BOCEMb-
ACCAT WEeCTOro roaa.

[For the signature pages, see p. 202 of this volume — Pour les pages de
signature, voir p. 202 du présent volume ]
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[SPANISH TEXT — TEXTE ESPAGNOL]

CONVENIO SOBRE LA AYUDA ALIMENTARIA, 1986

PARTE 1. OBJETIVO Y DEFINICIONES

Articulo I. OBJETIVO

El objetivo del presente Convenio es asegurar, mediante un esfuerzo
conjunto de la comunidad internacional, el logro del nivel meta fijado por la
Conferencia Mundial de la Alimentacién de un minimo de 10 millones de
toneladas, cada afio, de ayuda alimentaria a los paises en desarrolio, en forma de
cereal adecuado para el consumo humano y segin se determina en las
disposiciones del presente Convenio.

Articulo II. DEFINICIONES
1. A los efectos del presente Convenio:

a) Por ‘‘Comité”’ se entiende el Comité de Ayuda Alimentaria al que se
refiere el Articulo I1X;

b) Por ‘‘miembro’’ se entiende una parte en el presente Convenio;

¢) Por ‘‘Director Ejecutivo’’ se entiende el Director Ejecutivo del Consejo
Internacional del Trigo;

d) Por ‘‘Secretaria’’ se entiende la Secretaria del Consejo Internacional del
Trigo;

e) Por ‘‘cereal’’ o ‘‘cereales’’, se entiende el trigo, la cebada, el maiz, el mijo,
‘la avena, el centeno, el sorgo y el arroz, asi como todo otro tipo de cereal
adecuado para el consumo humano que el Comité pueda decidir, o productos
derivados de los mismos, comprendiendo productos de segunda elaboracién,
seglin los defines el Reglamento Interior, salvo lo dispuesto en el parrafo 1 del
Articulo 1II;

f) Por “‘f.o.b.” se entiende franco a bordo;
g) Por ““c.i.f.”’ se entiende costo, seguro y flete;
h) Por ‘‘tonelada’’ se entiende 1.000 kilogramos;

i) Por “‘ano’’ se entiende, a menos que se especifique otra cosa, el periodo
comprendido entre el 1° de julio y el 30 de junio.

2. Toda referencia en el presente Convenio a un ‘‘Gobierno’ o ‘‘Gobier-
nos’’ se considerara de aplicacion a la Comunidad Econémica Europea (referida
en adelante como la CEE). Por consiguiente, toda referencia en el presente
Convenio a ‘‘firma’’ o al ‘‘depdsito de instrumentos de ratificacién, aceptacion
o aprobacién’, o a ‘‘un instrumento de adhesion’’ o a ‘‘una declaracién de
aplicacién provisional’’ por un Gobierno, se entenderd que comprende, en el caso
de la CEE, la firma o declaracion de aplicacién provisional en nombre de la CEE
por su autoridad competente, asi como el depésito del instrumento que, con
arreglo a los procedimientos institucionales de la CEE, deba depositar para la
conclusién de un convenio internacional.
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PARTE 1. DISPOSICIONES PRINCIPALES

Articulo III. APORTACIONES DE LOS MIEMBROS

1. Los miembros del presente Convenio acuerdan aportar a los paises en
desarrollo cereales como ayuda alimentaria, segiin se definen en el apartado e) del
parrafo | del Articulo II, adecuados para el consumo humano y de un tipo y
calidad aceptables, o su equivalente en efectivo, en las cantidades anuales
minimas especificadas en el parrafo 3 de este Articulo.

2. En todo lo posible, los miembros planificardn por adelantado sus
aportaciones de forma que los paises beneficiarios puedan tener en cuenta, en sus
programas de desarrollo, la corriente probable de ayuda alimentaria que recibiran
cada afio durante la vigencia del presente Convenio. Ademds, los miembros
deberdn indicar, en lo posible, la parte de sus contribuciones que aportaran en
forma de donaciones, asi como el elemento de concesion de toda ayuda que no se
haga en la modalidad de donativo.

3. Hacia el logro del objetivo fijado en el Articulo I, la aportacién anual
minima, en el equivalente en trigo, de cada miembro sera la siguiente:

Miembro Toneladas
Argentina ........coiiiii i e e e [T 35 000
AUSIFAlA . . . it e e e 400 000
T £ o T YO 20 000
Canadd . ..ot e e e ettt 600 000
Comunidad Econémica Europea y sus Estados miembros ..... 1 670 000
Estados Unidos de América.............oovrieeriiieeennns 4 470 000
Finlandia. . ...t i e i i e ittt 25 000
JapOn. ... e 300 000
3 0] 11 1= - YO 30 000
] (=2 - P 40 000
] . N 27 000

4. A los fines de la aplicacién del presente Convenio, se considerara que
todo miembro que se haya adherido a €l conforme al parrafo 2 del Articulo XX
esta enumerado en el parrafo 3 de este Articulo, junto con su aportacién minima
determinada conforme a las disposiciones pertinentes del Articulo XX.

5. El miembro que no pueda cumplir, en un ano cualquiera, las obligaciones
que haya contraido en virtud del presente Convenio, las obligaciones de ese
miembro aumentaran al afo siguiente en la cantidad residual que haya dejado de
aportar en el ano precedente.

6. Los miembros efectuardn sus aportaciones de cereales en posicion f.o.b.
Sin embargo, los donantes se esforzaran, segin proceda, en costear los gastos de
transporte de sus aportaciones de cereal, efectuadas conforme al presente
Convenio, mds allda de la posicién f.o.b., especialmente en situaciones de
emergencia y en el caso de entregas a paises de bajos ingresos, deficitarios en
alimentos. En todo examen del cumplimiento de las obligaciones de los miembros,
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conforme al presente Convenio, se hard debida referencia al pago de esas
aportaciones.

7. Las compras de cereales efectuadas conforme al apartado a) del
[ ]' Articulo IV se haran a los miembros del Convenio sobre la Ayuda
Alimentaria, 1986, y del Convenio sobre el Comercio del Trigo vigente, dando
preferencia a los miembros en desarrollo de ambos Convenios, con miras a
facilitar las exportaciones de los miembros en desarrollo de estos Convenios o la
elaboraci6n efectuada por los mismos. Al hacer compras, el objetivo general sera
que la mayor parte de esas compras proceda de los paises ¢n desarrolio, dindose
prioridad a los miembros en desarrollo del Convenio sobre la Ayuda Alimentaria.
No obstante, estas disposiciones no excluiran la compra de cereal a un pais en
desarrollo no participante en estos Convenios. En todas las compras hechas
conforme a este parrafo, se tendra especialmente en cuenta la calidad, las ventajas
del precio c.i.f. y las posibilidades de una rdpida entrega al pais beneficiario, as{
como las necesidades concretas de los propios paises beneficiarios. Las
aportaciones en efectivo no se utilizar4dn normalmente en ningin afo para
comprar a un pais cereal que es el mismo tipo de cereal que ese pais ha recibido
como ayuda alimentaria bilateral o multilateral durante el mismo ano, o durante
afos precedentes, si el cereal asi concedido sigue utilizdndose.

Articulo IV. MODALIDADES DE LAS APORTACIONES DE AYUDA ALIMENTARIA

La ayuda alimentaria aportada de conformidad con el presente Convenio
podra suministrarse en cualquiera de las modalidades siguientes:

a) Donativos de cereales o donativos en efectivo destinados a la compra de
cereales para el pais beneficiario;

b) Ventas pagaderas en la moneda del pais beneficiario que no sea transferible ni
convertible en divisas o bienes y servicios utilizables por los miembros
donantes*;

c) Ventas a crédito, pagaderas en plazos anuales razonables escalonados en
20 anos o mds y con tipos de interés inferiores a los tipos comerciales vigentes
en los mercados mundiales**;

en el entendimiento de que esa ayuda se prestard, en la medida mayor de lo
posible, en forma de donativos, especialmente en el caso de los paises menos
desarrollados, los paises de bajos ingresos por habitante y otros paises en
desarrollo que tropiecen con dificultades econémicas graves.

* En circunstancias excepcionales, se podra hacer una exencién no superior al 10 por ciento. Podr4 prescindirse
de esta limitacién con respecto a transacciones a utilizar para la expansién de la actividad econémica de desarrollo en
el pais beneficiario. siempre que la moneda del pais beneficiario no sea transferible o convertible en menos de un
plazo de 10 anos.

** En los acuerdos de ventas a crédito. se podra estipular el pago de hasta el 15 por ciento del principal, en el
momento de {a entrega del cereal.

' The words or absence of words within brackets reflect the corrections effected by a procés-verbal of
rectification drawn up by thc Secretary-General of the United Nations and dated at New York on 11 August
1986 — Les mots ou I'absence de mots entre crochets reflétent les corrections effectuées par un procés-verbal de
rectification établi par le Secrétaire général de I'Organisation des Nations Unies en date 2 New York du 11 aoGt 1986.
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Articulo V. DISTRIBUCION DE LAS APORTACIONES

1. Los miembros podridn, en lo que respecta a sus aportaciones conforme al
presente Convenio, designar a uno o mas paises beneficiarios.

2. Los miembros podrdn hacer sus aportaciones de modo bilateral o por
conducto de organizaciones intergubernamentales y/u organizaciones no guber-
namentales. '

3. Los miembros prestarin detenida consideracién a las ventajas de
encauzar una mayor porcién de ayuda alimentaria por conductos multilaterales,
particularmente el Programa Mundial de la Alimentacién.

Articulo VI. EQUIVALENTES EN TRIGO

1. El Comité establecera Reglas para los fines de evaluar la aportacién de un
miembro, que la haya entregado en otro cereal que no sea trigo, o en productos de
cereal, teniendo en cuenta, cuando sea apropiado, el contenido de cereal de los
productos y el valor comercial del cereal o producto en relacién al tipo.

2. Alos fines de evaluar la aportacién de un miembro, el efectivo aportado
para la compra de cereal se evaluard a los precios vigentes en el mercado
internacional del trigo. A los efectos de este parrafo, el Comité determinara cada
ano el precio vigente en el mercado internacional para el afio siguiente, basandose
en la media mensual de los precios del trigo en el afo civil precedente. El Comité
establecerd un Reglamento Interior para la determinacién del precio medio
mensual del trigo.

3. Al determinar el precio vigente en el mercado internacional conforme al
parrafo 2 de este Articulo, el Comité tomara debida cuenta de todo aumento o
descenso significativo que registre el precio medio anual. Se considerard que se ha
producido un aumento o descenso significativo cuando el precio medio anual
referido en el parafo 2 de este Articulo suba o baje, respectivamente, mds de un
20 por ciento en relacién al del ano civil anterior. A este respecto, el precio
vigente en el mercado internacional que de hecho se utilice para evaluar la
aportacién de un miembro no sera superior o inferior en mas del 20 por ciento al
del afio precedente.

Articulo VII. 1IMPACTO SOBRE EL COMERCIO Y LA PRODUCCION AGRICOLA
Y MODO DE EFECTUAR LAS TRANSACCIONES DE AYUDA

1. Todas las transacciones de ayuda efectuadas conforme al presente
Convenio se realizaran en una forma compatible con el consenso expresado en los
principios y orientaciones actuales de la FAO para la Colocacién de Excedentes.
Los miembros se comprometen a realizar todas las transacciones de ayuda
conforme al presente Convenio de manera que no causen perjuicio a las
estructuras normales de la produccién y del comercio internacional.

2. Los miembros actuardn, segin sea apropiado, de acuerdo con las
Orientaciones y Criterios respecto a la Ayuda Alimentaria, aprobados por el
Comité sobre Politicas y Programas de Ayuda Alimentaria del Programa Mundial
de Alimentos. ‘

Articulo VIII. Di1SPOSICION ESPECIAL PARA NECESIDADES DE EMERGENCIA

Si en cualquier ano hay un considerable déficit de produccién de cereales
alimenticios en los paises en desarrollo de bajos ingresos de una regién o regiones
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determinadas, el Presidente del Comité, tomando en consideracién la informacién
recibida del Director Ejecutivo, podrd convocar una sesion del Comité para
examinar la gravedad de la deficiencia de produccién. ElI Comité podra
recomendar que los miembros hagan frente a la situacién aumentando el volumen
de la ayuda alimentaria disponible.

Articulo IX. COMITE DE AYUDA ALIMENTARIA

Se constituird un Comité de Ayuda Alimentaria integrado por todas las partes
en el presente Convenio. El Comité nombraré un Presidente y un Vicepresidente.

Articulo X. ATRIBUCIONES Y FUNCIONES DEL COMITE

1.  El Comité:

a) Recibira de los miembros, y éstos los proporcionaran regularmente,
informes sobre la cantidad, la composicién, las modalidades de distribucién y las
condiciones de las aportaciones que hagan con arreglo al presente Convenio;

b) Se mantendra al tanto de las compras de cereales financiadas con
aportaciones en efectivo, teniendo en cuenta especialmente las compras de
cereales procedentes de paises en desarrollo, efectuadas conforme al parrafo 7 del
Articulo 111;

¢) Examinard la forma en que se han cumplido las obligaciones contraidas en
virtud del presente Convenio; y

d) Efectuara un intercambio regular de informaciones sobre la aplicacién de
los acuerdos relativos a la ayuda alimentaria que se tomen en virtud del presente
Convenio.

2. a) El Comité obtendra de la Secretaria del Consejo Internacional del
Trigo y otras organizaciones apropiadas, la informacién requerida para que los
miembros puedan dar cumplimiento a sus obligaciones en la forma mas efectiva.
La informacién comprender4, particularmente:

i) Detalles de la produccion y necesidades en los paises desarrollo de bajos
ingresos, necesarios para los fines del Articulo VIII;

ii) Posibilidades de utilizar excedentes de cereales en los paises en desarrollo
para transacciones conforme al parrafo 7 del Articulo 11I; y

iii) Posibles efectos de la ayuda alimentaria sobre la produccién y el consumo de
cereales en los paises beneficiarios;

b) El Comité podra recibir también informacién de los paises beneficiarios y
podra celebrar consultas con los mismos.

3. El Comité emitira informes, cuando proceda.

4. El Comité establecera los reglamentos que sean necesarios para el
cumplimiento de las disposiciones del presente Convenio.

5. Ademas de las atribuciones y funciones especificadas en este Articulo, el
Comité tendrd todas las demads atribuciones y desempenara todas las demais
funciones que son necesarias para el cumplimiento de las disposiciones del
presente Convenio.

Articulo XI. SEDE, REUNIONES Y QUORUM
1. La sede del Comité estarda en Londres.
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2. El Comité se reunira por lo menos dos veces al afio, en conexién con las
reuniones estatutorias del Consejo Internacional del Trigo. Se reunird también en
cualquier otra circunstancia que su Presidente decida, o a peticién de tres
miembros, o seglin se requiere en el presente Convenio.

3. Para constituir quérum en cualquier sesién del Comité, sera necesaria la
presencia de delegados que representen las dos terceras partes de los miembros
del Comité.

Articulo XII. DECISIONES
El Comité adoptara sus decisiones por consenso.

Articulo XIII. ADMISION DE OBSERVADORES

Cuando convenga, el Comité podrd invitar para que asistan a sus reuniones
abiertas, como observadores, a representantes de otras organizaciones inter-
nacionales cuya composicién se limite a gobiernos que son Miembros de las
Naciones Unidas, o de sus organismos especializados.

Articulo XIV. DISPOSICIONES ADMINISTRATIVAS

El Comité utilizara los servicios de la Secretaria en el cumplimiento de las
tareas administrativas que pueda encargarle el Comité, entre ellas la preparacion
y distribucién de documentos e informes.

Articulo XV. CONTROVERSIAS E INCUMPLIMIENTO DE OBLIGACIONES

En el caso de alguna controversia relativa a la interpretacién o aplicacion del
presente Convenio, o en el incumplimiento de obligaciones contraidas en virtud
del presente Convenio, el Comité se reunird y tomara las medidas pertinentes.

PARTE HI. DISPOSICIONES FINALES

Articulo XVI. DEPOSITARIO

Por el presente Articulo se designa depositario de este Convenio al Secretario
General de las Naciones Unidas.

Articulo XVII. FIRMA

El presente Convenio estara abierto en la Sede de lzis Naciones Unidas, desde
el I° de mayo de 1986 hasta el 30 de junio de 1986 inclusive, a la firma de los
Gobiernos de los paises referidos en el parrafo 3 del Articulo III.

Articulo XVIII. RATIFICACION, ACEPTACION O APROBACION

El presente Convenio estard sujeto a ratificacion, aceptacion o aprobacién
por cada uno de los Gobiernos signatarios, de conformidad con sus procedimien-
tos constitucionales. Los instrumentos de ratificacion, aceptacién o aprobacidn se
depositardan en poder del depositario, o mas tardar, el 30 de junio de 1986,
quedando entendido que el Comité podrd conceder una o mas prérrogas a todo
Gobierno signatario que no haya depositado su instrumento de ratificacion,
aceptacién o aprobacidn para esa fecha.
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Articulo XIX. APLICACION PROVISIONAL

Todo Gobierno signatario podrd depositar en poder del depositario una
declaracion de aplicacion provisional del presente Convenio. Todo Gobierno que
asi lo haga aplicara provisionalmente el presente Convenio y se le considerari
provisionalmente parte en el mismo.

Articulo XX. ADHESION

1. El presente Convenio quedara abierto a la adhesién de cualquiera de los
Gobiernos a los que se refiere el parrafo 3 del Articulo 111, que no haya firmado el
presente Convenio. Los instrumentos de adhesién se depositaran en poder del
depositario, a més tardar, el 30 de junio de 1986, quedando entendido que el
Comité podrd conceder una o més prérrogas del plazo a cualquier Gobierno que
no haya depositado para dicha fecha su instrumento de adhesién.

: 2. Una vez que el presente Convenio haya entrado en vigor de conformidad

con el Articulo XXI, quedara abierto a la adhesién de cualquier Gobierno, aparte
de aquellos referidos en el parrafo 3 del Articulo III, en las condiciones que el
Comité considere apropiado. Los instrumentos de adhesién se depositaran en
poder del depositario.

3. Todo Gobierno que se adhiera al presente Convenio conforme al pa-
rrafo | o al parrafo 2 de este Articulo podra depositar en poder del depositario una
declaracién de aplicacidn provisional del presente Convenio, quedando pendiente
de efectuar el depoésito de su instrumento de adhesion. Ese Gobierno aplicard
provisionalmente el presente Convenio y se le considerara provisionalmente parte
en el mismo.

Articulo XXI. ENTRADA EN VIGOR

1. El presente Convenio entrara en vigor el 1° de julio de 1986, si el 30 de
junio de 1986 los Gobiernos a los que se refiere el parrafo 3 del Articulo III tienen
depositados instrumentos de ratificacién, aceptacién, aprobacion o adhesién,
o declaraciones de aplicacién provisional, y siempre que el Convenio sobre el
Comercio del Trigo, 1986, esté en vigor.

2. Si el presente Convenio no entra en vigor conforme al parrafo 1 de este
Articulo, los Gobiernos que hayan depositado instrumentos de ratificacion,
aceptacion, aprobacién o adhesién, o declaraciones de aplicacion provisional,
podran decidir por acuerdo undnime que el presente Convenio entrard en vigor
entre los mismos, siempre que el Convenio sobre el Comercio del Trigo, 1986,
esté en vigor, o podrdn tomar cualquier otra decision que, a su parecer, requiere la
situacion.

Articulo XXII. DURACION, PRORROGA Y TERMINACION

1. El presente Convenio permanecera en vigor hasta el 30 de junio de 1989
inclusive, pudiendo continuar en vigor si ha sido prorrogado, conforme al pa-
rrafo 2 de este Articulo, siempre que el Convenio sobre el Comercio del Trigo,
1986, o un nuevo Convenio sobre el Comercio del Trigo que lo sustituya,
permanezca en vigor hasta dicha fecha inclusive. También puede ser declarado
terminado con anterioridad, conforme al parrafo 4 de este Articulo.
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2. El Comité podra prorrogar el Convenio por un periodo no superior a dos
anos, después del 30 de junio de 1989, asi como por periodos subsecuentes no
superiores a dos afos en cada caso, sujeto siempre a que el Convenio sobre el
Comercio del Trigo, 1986, o un nuevo Convenio sobre el Comercio del Trigo que
lo sustituya, permanezca en vigor durante el periodo de la prérroga.

3. Si el Convenio se prorroga conforme al parrafo 2 de este Articulo, las
aportaciones anuales de los miembros conforme al parrafo 3 del Articulo III
podran ser objeto de revisién por los miembros antes de la entrada en vigor de
cada prorroga. Sus obligaciones respectivas, asi revisadas, continuardn invaria-
bles durante la duracién de cada prérroga.

4. En el caso de que el presente Convenio sea terminado, el Comité
continuard en funciones durante el tiempo necesario para llevar a cabo su
liquidacién y tendra los poderes y ejercera las funciones necesarias para ese fin.

Articulo XXIII. RETIRO Y READMISION

1. Cualquier miembro podra retirarse del presente Convenio al final de todo
ano, notificando por escrito su retiro al depositario, por lo menos, noventa dias
antes del final del afio que se trate, pero no quedara por ello exento de ninguna de
las obligaciones contraidas de conformidad con el presente Convenio, que no
hayan sido cumplidas al final de ese afo. El miembro informara simultdneamente
al Comité de la decision que haya tomado.

2. Todo miembro que se retire del presente Convenio podri volver a
participar posteriormente mediante notificacion al Comité. Serd una condicién
para volver a participar en el Convenio que el miembro sera responsable de
cumplir sus obligaciones anuales completas, con efecto desde el afo en que el
mismo vuelve a participar.

Articulo XXIV. VINCULO ENTRE EL PRESENTE CONVENIO
Y EL CONVENIO INTERNACIONAL DEL TRIGO, 1986

El presente Convenio sustituird al Convenio sobre la Ayuda Alimentaria,
1980, prorrogado, y serd uno de los instrumentos constituyentes del Convenio
Internacionat del Trigo, 1986.

Articulo XXV. NOTIFICACION DEL DEPOSITARIO

El Secretario General de las Naciones Unidas, en su calidad de depositario,
notificara a todos los Gobiernos signatarios y a todos los Gobiernos que se hayan
adherido, cada firma, ratificacién, aceptacion, aprobaciéon o aplicacién provi-
sional del presente Convenio, asi como cada adhesién al mismo.

Articulo XXVI. TEXTOS AUTENTICOS

Los textos del presente Convenio en espaiol, francés, inglés y ruso son todos
igualmente auténticos.

EN FE DE LO CUAL, los infrascritos, debidamente autorizados a este efecto
por sus respectivos Gobiernos o autoridades, han firmado este Convenio en las
fechas que aparecen junto a sus firmas.

HEecHo en Londres, el dia trece de marzo de mil novecientos ochenta y seis.
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In the name of Argentina:
Au nom de I'Argentine :
OT HMEHH ApPreHTHHBL:

En nombre de la Argentina:

CARLOS MANUEL MuN1z
June 2, 1986

In the name of Australia:
Au nom de I’Australie :
OT umenu ABcrpaiumu:
En nombre de Australia:

In the name of Austria:
Au nom de I’ Autriche :
OT uMeHu ABCTpHH:

En nombre de Austria:

Doris BERTRAND-Muck
June 27/86

In the name of Belgium:
Au nom de la Belgique :
OT umenn Benbruu:

En nombre de Bélgica:

ANDRE XAVIER PIRSON

In the name of Canada:
Au nom du Canada :
Ot umenn KaHann!:

En nombre del Canada:

STEPHEN LEWIS
June 23/86

In the name of Denmark:
Au nom du Danemark :
Ot umeun JaHuy:

En nombre de Dinamarca:

OLE BIERRING
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In the name of Finland:
Au nom de la Finlande :
Ot umenn OUHASHIUM:
En nombre de Finlandia:

KEo KORHONEN
May 1, 1986

In the name of France:
Au nom de la France :
Ot nmenn ®paHunn:

En nombre de Francia:

CLAUDE DE KEMOULARIA

In the name of the Federal Republic of Germany:
Au nom de la République fédérale d’Allemagne :

Ot umenn Peneparusdoit Pecnyonukn I'epmannu:
En nombre de la Reptblica Federal de Alemania:"

ALEXANDER Count YORK VON WARTENBURG

In the name of Greece:
Au nom de la Grece :
Ot nmenn I'penun:

En nombre de Grecia:

MIHALIS DOUNTAS

In the name of Ireland:
Au nom de I'Irlande :
Ot umMenun Mpnannun:
En nombre de Irlanda:

ROBERT MCDONAGH

In the name of Italy:
Au nom de I'ltalie :
Ot umenu Utanum:
En nombre de Italia:

Mavurizio Bucci

In the name of Japan:
Au nom du Japon :
Ot uMeHu SInoHum:
En nombre del Japén:

Kivoaki KIKUCHI
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In the name of Luxembourg:
Au nom du Luxembourg :
Ot umenn JIrokceMbypra:
En nombre de Luxemburgo:

ANDRE PHILIPPE

In the name of the Netherlands:
Au nom des Pays-Bas :

Ot umenn Hupepnannos:

En nombre de los Paises Bajos:

J. RAMAKER

In the name of Norway:
Au nom de la Norvége :
Or umenu Hopseruu:

En nombre de Noruega:

Tom VRAALSEN
30 June 1986

In the name of Portugal:
. Au nom du Portugal :
Or umenn [Nopryranuu:
En nombre de Portugal:

ANTONIO VICTOR MARTINS MONTEIRO

In the name of Spain:
Au nom de I'Espagne :
Ot umenn HMcnannu:
En nombre de Espaiia:

FranNcisco FERNANDEZ ORDONEZ

In the name of Sweden:
Au nom de la Suéde :
Ot umenu HlBeumu:

En nombre de Suecia:

ANDERS FERM
25 June 1986
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In the name of Switzerland:
Au nom de la Suisse :

Ot umenu llBeiinapuu:

En nombre de Suiza:

FRANCESCA POMETTA
26 juin 1986

In the name of the United Kingdom of Great Britain and Northern Ireland:

Au nom du Royaume-Uni de Grande-Bretagne et d’Irlande du Nord :

Ot nmenn Coennnenroro Koponescrsa Bennko6puranuu u Cesepuoit pnanaun:
En nombre del Reino Unido de Gran Bretaia e Irlanda del Norte:

PETER MALCOLM MAXEY

In the name of the United States of America:
Au nom des Etats-Unis d’Amérique :

Ot umenn Coennnennbix lllTatoB AMepHKH:
En nombre de los Estados Unidos de América:

HERBERT STUART OKUN
June 26, 1986

In the name of the European Economic Community:
Au nom de la Communauté économique européenne :
Ot uMeHn EBpOHENCKOro 3KOHOMHYECKOro COO61IeCTBa:
En nombre de la Comunidad Econémica Europea:

MicHAEL HARDY
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DECLARATIONS MADE UPON DE-
CLARATION OF PROVISIONAL
APPLICATION

ITALY
[TRANSLATION — TRADUCTION]

The Government of Italy will apply
the Food Aid Convention, 1986, provi-
sionally within the limits authorized by
the Italian legal order.

JAPAN

*“. .. The Government of Japan im-
plements the Convention, during the
period of provisional application, with-
in the limitations of its internal legisla-
tions and budgets.”’

UNITED STATES OF AMERICA

‘... The United States of America
will provisionally apply within the lim-
itations of the United States internal
legislation and budgetary process the
. Food Aid Convention, 1986."’

Vol. 1429, 124237

DECLARATIONS FAITES LORS DE
LA DECLARATION D’APPLICA-
TION PROVISOIRE

ITALIE

« Dans les limites consenties par
Pordre juridique italien, I'Italie entend
appliquer provisoirement la Conven-
tion relative 4 l'aide alimentaire de
1986. »

JAPON
(TRADUCTION — TRANSLATION]

... Le Gouvernement japonais
appliquera la Convention, pendant la
période de I'application provisoire,
dans les limites de ses législations et
budgets internes.

ETATS-UNIS D’AMERIQUE
[TRADUCTION — TRANSLATION]

...Les Etats-Unis d’Amérique
appliqueront provisoirement, dans les
limites de la législation interne et de la
procédure budgétaire des Etats-Unis,
la Convention relative a I'aide alimen-
taire de 1986.




No. 24238

AUSTRALIA
and
PAPUA NEW GUINEA

Treaty concerning sovereignty and maritime boundaries in
the area between the two countries, including tbe area
known as Torres Strait, and related matters (with
annexes). Signed at Sydney on 18 December 1978

Authentic text: English.
Registered by Australia on 7 July 1986.

AUSTRALIE
et
PAPOUASIE-NOUVELLE-GUINEE

Traité relatif a la souveraineté et aux frontiéres maritimes
entre les deux pays, y compris dans la région dénom-
mée Détroit de Torres, et a des questions connexes
(avec annexes). Signé a Sydney le 18 décembre 1978

Texte authentique : anglais.

Enregistré par I’ Australie le 7 juillet 1986.
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TREATY' BETWEEN AUSTRALIA AND THE INDEPENDENT
STATE OF PAPUA NEW GUINEA CONCERNING SOVER-
EIGNTY AND MARITIME BOUNDARIES IN THE AREA BE-
TWEEN THE TWO COUNTRIES, INCLUDING THE AREA
KNOWN AS TORRES STRAIT, AND RELATED MATTERS

Australia and Papua New Guinea,

Desiring to set down their agreed position as to their respective sovereignty
over certain islands, to establish maritime boundaries and to provide for certain
other related matters, in the area between the two countries including the area
known as Torres Strait;

Recognising the importance of protecting the traditional way of life and
livelihood of Australians who are Torres Strait Islanders and of Papua New
Guineans who live in the coastal area of Papua New Guinea in and adjacent to
the Torres Strait;

Recognising also the importance of protecting the marine environment and
ensuring freedom of navigation and overflight for each other’s vessels and aircraft
in the Torres Strait area;

Desiring also to cooperate with one another in that area in the conservation,
management and sharing of fisheries resources and in regulating the exploration
and exploitation of seabed mineral resources;

As good neighbours and in a spirit of cooperation, friendship and goodwili;
Have agreed as follows:

PART |. DEFINITIONS

Article 1. DEFINITIONS
I. In this Treaty:

(a) ‘‘adjacent coastal area’’ means, in relation to Australia, the coastal area
of the Australian mainland, and the Australian islands, near the Protected Zone;
and, in relation to Papua New Guinea, the coastal area of the Papua New Guinea
mainland, and the Papua New Guinea islands, near the Protected Zone;

(b) ‘‘fisheries jurisdiction’’ means sovereign rights for the purpose of
exploring and exploiting, conserving and managing fisheries resources other than
sedentary species;

(c) ‘‘fisheries resources’” means all living natural resources of the sea and
seabed, including all swimming and sedentary species;

(d) ‘‘free movement’’ means movement by the traditional inhabitants for or
in the course of traditional activities;

(e) ‘‘indigenous fauna and flora’’ includes migratory fauna;
(f) ‘‘mile’” means an international nautical mile being 1,852 metres in length;

! Came into force on 15 February 1985 by the exchange of the instruments of ratification, which took place at
Port Moresby. in accordance with article 32.
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(g) ‘‘Protected Zone’’ means the zone established under Article 10;

(h) ‘“*Protected Zone commercial fisheries’’ means the fisheries resources of
present or: potential commercial significance within the Protected Zone and,
where a stock of such resources belongs substantially to the Protected Zone but
extends into an area outside but near it, the part of that stock found in that area
within such limits as are agreed from time to time by the responsible authorities of
the Parties;

(i) ‘‘seabed jurisdiction’” means sovereign rights over the continental shelf in
accordance with international law, and includes jurisdiction over low-tide
elevations, and the right to exercise such jurisdiction in respect of those
elevations, in accordance with international law;

(j) ‘‘sedentary species’’ means living organisms which, at the harvestable
stage, either are immobile on or under the seabed or are unable to move except in
constant physical contact with the seabed or the subsoil;

(k) ‘‘traditional activities’> means activities performed by the traditional
inhabitants in accordance with local tradition, and includes, when so performed:

(i) activities on land, including gardening, collection of food and hunting;
(ii) activities on water, including traditional fishing;

(iii) religious and secular ceremonies or gatherings for social purposes, for
example, marriage celebrations and settlement of disputes; and
(iv) barter and market trade.

In the application of this definition, except in relation to activities of a
commercial nature, ‘‘traditional’’ shall be interpreted liberally and in the light of
prevailing custom;

(/) ‘‘traditional fishing’” means the taking by traditional inhabitants for their
. own or their dependants’ consumption or for use in the course of other traditional
activities, of the living natural resources of the sea, seabed, estuaries and coastal
tidal areas, including dugong and turtle;

(m) ‘‘traditional inhabitants’’ means, in relation to Australia, persons who:

(i) are Torres Strait Islanders who live in the Protected Zone or the adjacent
coastal area of Australia, .

(ii) are citizens of Australia, and

(iii) maintain traditional customary associations with areas or features in or in the
vicinity of the Protected Zone in relation to their subsistence or livelihood or
social, cultural or religious activities; and

in relation to Papua New Guinea, persons who:
(i) live in the Protected Zone or the adjacent coastal area of Papua New Guinea,
(ii) are citizens of Papua New Guinea, and

(iii) maintain traditional customary associations with areas or features in or in the
vicinity of the Protected Zone in relation to their subsistence or livelihood or
social, cultural or religious activities.

2. Where for the purposes of this Treaty 'it is necessary to determine the
position on the surface of the Earth of a point, line or area, that position shall be
determined by reference to the Australian Geodetic Datum, that is to say, by
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reference to a spheroid having its centre at the centre of the Earth and a major

(equatorial) radius of 6,378,160 metres and a flattening of and by refer-

100
29825
ence to the position of the Johnston Geodetic Station in the Northern Territory of
Australia. That station shall be taken to be situated at Latitude 25°56'54.5515"
South and at Longitude 133°12'30.0771" East and to have a ground level of
571.2 metres above the spheroid referred to above.

3. In this Treaty, the expression “‘in and in the vicinity of the Protected
Zone’’ describes an area the outer limits of which might vary according to the
context in which the expression is used.

pPART 2. SOVEREIGNTY AND JURISDICTION

Article 2. SOVEREIGNTY OVER ISLANDS
1. Papua New Guinea recognises the sovereignty of Australia over:

(a) the islands known as Anchor Cay, Aubusi Island, Black Rocks, Boigu Island,
Bramble Cay, Dauan Island, Deliverance Island, East Cay, Kaumag Island,
Kerr Islet, Moimi Island, Pearce Cay, Saibai Island, Turnagain Island and
Turu Cay; and

(b) all islands that lie between the mainlands of the two countries and south of the
line referred to in paragraph 1 of Article 4 of this Treaty.

2. No island over which Australia has sovereignty, other than those
specified in sub-paragraph 1(a) of this Article, lies north of the line referred to in
paragraph 1 of Article 4 of this Treaty.

3. Australia recognises the sovereignty of Papua New Guinea over:
(a) the islands known as Kawa Island, Mata Kawa Island and Kussa Island; and

(b) all the other islands that lie between the mainlands of the two countries and
north of the line referred to in paragraph 1 of Article 4 of this Treaty, other
than the islands specified in sub-paragraph 1(a) of this Article.

4. In this Treaty, sovereignty over an island shall include sovereignty over:
(a) its territorial sea;
(b) the airspace above the island and its territorial sea;
(c) the seabed beneath its territorial sea and the subsoil thereof; and
(d) any island, rock or low-tide elevation that may lie within its territorial sea.

Article 3. TERRITORIAL SEAS

1. The territorial sea boundaries between the islands of Aubusi, Boigu and
Moimi and Papua New Guinea and the islands of Dauan, Kaumag and Saibai and
Papua New Guinea shall be the lines described in Annex 1 to this Treaty, which
are shown on the map annexed to this Treaty as Annex 2,' together with such
other portion of the outer limit of the territorial sea of Saibai described in Annex 3
to this Treaty that may abut the territorial sea of Papua New Guinea.

2. The territorial seas of the islands specified in sub-paragraph 1(a) of
Article 2 of this Treaty shall not extend beyond three miles from the baselines

! See insert in a pocket at the end of this volume.
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from which the breadth of the territorial sea around each island is measured.
Those territorial seas shall not be enlarged or reduced, even if there were to be
any change in the configuration of a coastline or a different result from any further
survey.

3. The provisioné of paragraph 2 of this Article shall not apply to that part of
the territorial sea of Pearce Cay which lies south of the line referred to in
paragraph 1 of Article 4 of this Treaty.

4. The outer limits of the territorial seas of the islands specified in sub-
paragraph 1(a) of Article 2 of this Treaty, except in respect of that part of the
territorial sea of Pearce Cay which lies south of the line referred to in paragraph |
of Article 4 of this Treaty, shall be as described in Annex 3 to this Treaty. The
limits so described are shown on the maps annexed to this Treaty as Annexes 2
and 4.

5. Australia shall not extend its territorial sea northwards across the line
referred to in paragraph | of Article 4 of this Treaty.

6. Papua New Guinea shall not:

(a) extend its territorial sea off its southern coastline between the meridians
of Longitude 142°03'30” East and of Longitude 142°51'00” East, beyond three
miles from the baselines from which the breadth of the territorial sea is measured;

(b) extend its territorial sea or archipelagic waters into the area bounded by
that portion of the line referred to in paragraph 2 of Article 4 of this Treaty running
from the point of Latitude 9°45'24” South, Longitude 142°03'30" East to the point
of Latitude 9°40'30” South, Longitude 142°5]1'00” East and that portion of the line
referred to in paragraph 1 of Article 4 of this Treaty which runs between those two
points;

(c) establish an archipelagic baseline running in or through the area referred
to in subparagraph (b) of this paragraph; or

(d) extend’ its territorial sea southwards across the line referred to in
paragraph 1 of Article 4 of this Treaty.

Article 4. MARITIME JURISDICTION

1. Subject to the provisions of Article 2 of this Treaty, the boundary
between the area of seabed and subsoil that is adjacent to and appertains to
Australia and the area of seabed and subsoil that is adjacent to and appertains to
Papua New Guinea, and over which Australia and Papua New Guinea
respectively shall have seabed jurisdiction, shall be the line described in Annex §
to this Treaty. The line so described is shown on the map annexed to this Treaty
as Annex 6' and, in part, on the map annexed to this Treaty as Annex 7.'

2. Subject to the provisions of Article 2 of this Treaty, the boundary
between the area of sea that is adjacent to and appertains to Australia and the area
of sea that is adjacent to and appertains to Papua New Guinea, and in which
Australia and Papua New Guinea respectively shall have fisheries jurisdiction,
shall be the line described in Annex 8 to this Treaty. The line so described is
shown on the map annexed to this Treaty as Annex 6 and, in part, on the maps
annexed to this Treaty as Annexes 2 and 7.

' See insert in a pocket at the end of this volume.
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3. In relation to the area bounded by the portion of the line referred to in
paragraph 2 of this Article running from the point of Latitude 9°45'24" South,
Longitude 142°03'30"” East to the point of Latitude 9°40'30” South, Longitude
142°51'00" East and that portion of the line referred to in paragraph 1 of this
Article which runs between those two points, exclusive of the territorial seas of
the islands of Aubusi, Boigu, Dauan, Kaumag, Moimi, Saibai and Turnagain:

(a) neither Party shall exercise residual jurisdiction without the concurrence of
the other Party; and

(b) the Parties shall consult with a view to reaching agreement on the most
effective method of application of measures involving the exercise of residual
Jjurisdiction.

4. In paragraph 3 of this Article, ‘‘residual jurisdiction’’ means:

(a) jurisdiction over the area other than seabed jurisdiction or fisheries ju-
risdiction, including jurisdiction other than seabed jurisdiction or fisheries
jurisdiction insofar as it relates to inter alia:

(i) the preservation of the marine environment;
(i) marine scientific research; and
(iii) the production of energy from the water, currents and winds; and

(b) seabed and fisheries jurisdiction to the extent that the exercise of such
jurisdiction is not directly related to the exploration or exploitation of
resources or to the prohibition of, or refusal to authorise, activities subject to
that jurisdiction.

PART 3. SOVEREIGNTY AND JURISDICTION — RELATED MATTERS

Article 5. EXISTING PETROLEUM PERMIT

1. Where prior to 16 September 1975 Australia has granted an exploration
permit for petroleum under Australian law in respect of a part of the seabed over
which it ceases by virtue of this Treaty to exercise sovereign rights, and a
permittee retains rights in respect of that permit immediately prior to the entry
into force of this Treaty, Papua New Guinea, upon application by that permittee,
shall offer to that permittee a petroleum prospecting licence or licences under
Papua New Guinea law in respect of the same part of the seabed on terms that are
not less favourable than those provided under Papua New Guinea law to any other
holder of a seabed petroleum prospecting licence.

2. An application for a licence under paragraph 1 of this Article shali be
made:

(a) in respect of a part of the seabed lying outside the Protected Zone, within six
months after the date of entry into force of this Treaty;

(b) in respect of a part of the seabed lying within the Protected Zone, during the
period referred to in Article 15 and any extension of that period to which the
Parties may agree.

Article 6. EXPLOITATION OF CERTAIN SEABED DEPOSITS

If any single accumulation of liquid hydrocarbons or natural gas, or if any
other mineral deposit beneath the seabed, extends across any line defining the
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limits of seabed jurisdiction of the Parties, and if the part of such accumulation or
deposit that is situated on one side of such a line is recoverable in fluid form
wholly or in part from the other side, the Parties shall consult with a view to
reaching agreement on the manner in which the accumulation or deposit may be
most effectively exploited and on the equitable sharing of the benefits from such
exploitation. :

Article 7. FREEDOMS OF NAVIGATION AND OVERFLIGHT
I. On and over the waters of the Protected Zone that lie:

(a) north of the line referred to in paragraph 1 of Article 4 of this Treaty and
seaward of the low water lines of the land territory of either Party, and

(b) south of that line and beyond the outer limits of the territorial sea,

each Party shall accord to the vessels and aircraft of the other Party, subject to
paragraphs 2 and 3 of this Article, the freedoms of navigation and overflight
associated with the operation of vessels and aircraft on or over the high seas.

2. Each Party shall take all necessary measures to ensure that, in the
exercise of the freedoms of navigation and overflight accorded to its vessels and
aircraft under paragraph 1 of this Article:

(a) those vessels observe generally accepted international regulations, pro-
cedures and practices for safety at sea and for the prevention, reduction and
control of pollution from ships;

(b) those civil aircraft observe the Rules of the Air established by the
International Civil Aviation Organization as they apply to civil aircraft, and
State aircraft normally comply with such of those rules as related to safety and
at all times operate with due regard for the safety of navigation;

(c) those vessels and aircraft north of the line referred to in paragraph I of Arti-
cle 4 of this Treaty do not engage in the embarking or disembarking of any
commodity, currency or person contrary to the customs, fiscal, immigration
or sanitary laws and regulations of the other Party, provided that the relevant
laws and regulations of that Party do not have the practical effect of denying,
hampering or impairing the freedoms of navigation and overflight accorded
under paragraph | of this Article: and

(d) those vessels and aircraft, north of the line referred to in paragraph I of Arti-
cle 4 of this Treaty, do not act in a manner prejudicial to the peace, good order
or security of the other Party.

3. Vessels of a Party engaged in the exploration or exploitation of resources
in an area of jurisdiction of the other Party shall remain subject to the laws and
regulations of the other Party made in the exercise of its resources jurisdiction
consistently with this Treaty and with international law, including the provisions
of those laws and regulations concerning the boarding, inspection and apprehen-
sion of vessels.

4. In those areas of the Protocol Zone north of the line referred to in
paragraph | of Article 4 of this Treaty to which paragraph 1 of this Article does not
apply, civil aircraft of a Party engaged in scheduled or non-scheduled air services
shall have the right of overflight. and the right to make stops for non-traffic
purposes, without the need to obtain prior permission from the other Party,
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subject to compliance with any applicable laws or regulations made for the safety
of air navigation.

5. In areas of the Protected Zone to which paragraph 1 of this Article does
not apply, the vessels of a Party shall enjoy the right of innocent passage. There
shall be no suspension of that right, and neither Party shall adopt laws or
regulations applying to those areas that might impede or hamper the normal
passage of vessels between two points both of which are in the territory of one
Party.

6. In cases where the provisions of neither paragraph 1 nor paragraph 5 of .
this Article apply, a regime of passage over routes used for international
navigation in the area between the two countries, including the area known as
Torres Strait, shall apply in respect of vessels that is no more restrictive of
passage than the regime of transit passage through straits used for international
navigation described in Articles 34 to 44 inclusive of Document A/Conf. 62/WP.10
of the Third United Nations Conference on the Law of the Sea, provided that,
before a Party adopts a law or regulation that might impede or hamper the passage
over those routes of vessels proceeding to or from the territory of the other Party,
it shall consult with the other Party. If the provisions of those Articles are revised,
are not included in any Law of the Sea Convention or fail to become generally
accepted principles of international law, the Parties shall consult with a view to
agreeing upon another regime of passage that is in accordance with international
practice to replace the regime of passage applying under this paragraph.

7. The rights of navigation and overflight provided for in this Article are in
addition to, and not in derogation of, rights of navigation and overflight in the area
concerned under other treaties or general principles of international law.

Article 8. NAVIGATIONAL AIDS

With a view to maintaining and improving the safety of navigation through the
waters in the area between the two countries, the Parties shall cooperate and, with
due regard to the technical and other means available to each of them, shall,
where appropriate and as may be agreed between them, provide mutual assistance
in the provision and maintenance of navigational aids and in the preparation of
charts and maps.

Article 9. WRECKS

l. Wrecks of vessels and aircraft which lie on, in or under the seabed in an
area of seabed jurisdiction of a Party shall be subject to the jurisdiction of that
Party.

2. If a wreck of historical or special significance to a Party is located or
found in an area between the two countries under the jurisdiction of the other
Party, the Parties shall consult with a view to reaching agreement on the action, if
any, to be taken with respect to that wreck.

3. The provisions of this Article shall be without prejudice to the
competence of the courts of a Party, for the purposes of the laws of that Party, in
relation to maritime causes of action in respect of wrecks coming within the
provisions of this Article.

4. This Article shall not apply to any military vessel or aircraft of either
Party wrecked after the date of entry into force of this Treaty.
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PART 4. THE PROTECTED ZONE

Article 10. ESTABLISHMENT AND PURPOSES OF THE PROTECTED ZONE

1. A Protected Zone in the Torres Strait is hereby established comprising all
the land, sea, airspace, seabed and subsoil within the area bounded by the line
described in Annex 9 to this Treaty. The line so described is shown on the maps
annexed to this Treaty as Annexes 6 and 7 and, in part, on the map annexed to this
Treaty as Annex 2.

2. The Parties shall adopt and apply measures in relation to the Protected
Zone in accordance with the provisions of this Treaty.

3. The principal purpose of the Parties in establishing the Protected Zone,
and in determining its northern, southern, eastern and western boundaries, is to
acknowledge and protect the traditional way of life and livelihood of the
traditional inhabitants including their traditional fishing and free movement.

4. A further purpose of the Parties in establishing the Protected Zone is to
protect and preserve the marine environment and indigenous fauna and flora in
and in the vicinity of the Protected Zone.

Article 11. FREE MOVEMENT AND TRADITIONAL ACTIVITIES
INCLUDING TRADITIONAL FISHING

1. Subject to the other provisions of this Treaty, each Party shall continue
to permit free movement and the performance of lawful traditional activities in
and in the vicinity of the Protected Zone by the traditional inhabitants of the other
Party.

2. Paragraph 1 of this Article shall not be interpreted as sanctioning the
expansion of traditional fishing by the traditional inhabitants of one Party into
areas outside the Protected Zone under the jurisdiction of the other Party not
traditionally fished by them prior to the date of entry into force of this Treaty.

3. The provisions of this Article and the other provisions of this Treaty
concerning traditional fishing are subject to Article 14 and paragraph 2 of Arti-
cle 20 of this Treaty.

Article 12. TRADITIONAL CUSTOMARY RIGHTS

Where the traditional inhabitants of one Party enjoy traditional customary
rights of access to and use of areas of land, seabed, seas, estuaries and coastal
tidal areas that are in or in the vicinity of the Protected Zone and that are under the
jurisdiction of the other Party, and those rights are acknowledged by the
traditional inhabitants living in or in proximity to those areas to be in accordance
with local tradition, the other Party shall permit the continued exercise of those
rights on conditions not less favourable than those applying to like rights of its
own traditional inhabitants.

Article 13. PROTECTION OF THE MARINE ENVIRONMENT

1. Each Party shall take legislative and other measures necessary to protect
and preserve the marine environment in and in the vicinity of the Protected Zone.
In formulating those measures each Party shall take into account internationally
agreed rules, standards and recommended practices which have been adopted by
diplomatic conferences or by relevant international organisations.
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2. The measures that each Party shall take in accordance with paragraph |
of this Article shall include measures for the prevention and control of pollution or
other damage to the marine environment from all sources and activities under its
jurisdiction or control and shall include, in particular, measures to minimise to the
fullest practicable extent:

(a) the release of toxic, harmful or noxious substances from l:«:md-based sources,
from rivers, from or through the atmosphere, or by dumping at sea;

(b) pollution or other damage from vessels; and

(c) pollution or other damage from installations and devices used in the
exploration and exploitation of the natural resources of the seabed and subsoil
thereof.

3. The measures taken by each Party in accordance with paragraph 1 of this
Article shall be consistent with its obligations under international law, including
obligations not to prejudice the rights of foreign ships and aircraft, and shall be
subject to the provisions of Article 7 of this Treaty.

4. The Parties shall consult, at the request of either, for the purpose of:

(a) harmonising their policies with respect to the measures that each shall take
pursuant to this Article; and

(b) ensuring the effective and coordinated implementation of those measures.

5. If either Party has reasonable grounds for believing that any planned
activity under its jurisdiction or control may cause pollution or other damage to
the marine environment in or in the vicinity of the Protected Zone, that Party
shall, after due investigation, communicate to the other Party its assessment of the
potential impact of that activity on the marine environment.

6. If either Party has reasonable grounds for believing that any existing or
planned activity under the jurisdiction or control of the other Party is causing or
may cause pollution or other damage to the marine environment in or in the
vicinity of the Protected Zone, it may request consultations with the other Party,
and the Parties shall then consult as soon as possible with a view to adopting
measures to prevent or control any pollution or other damage to that environment
from that activity.

Article 14. PROTECTION OF FAUNA AND FLORA

1. Each Party shall, in and in the vicinity of the Protected Zone, use its best
endeavours to:
(a) identify and protect species of indigenous fauna and flora that are or may
become threatened with extinction;

(b) prevent the introduction of species of fauna and flora that may be harmful to
indigenous fauna and flora; and

(¢} control noxious species of fauna and flora.

2. Notwithstanding any other provision of this Treaty except paragraph 4 of
this Article, a Party may implement within its area of jurisdiction measures to
protect species of indigenous fauna and flora which are or may become threatened
with extinction or which either Party has an obligation to protect under
international law.
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3. The Parties shall as appropriate and necessary exchange information
concerning species of indigenous fauna and flora that are or may become
threatened with extinction and shall consult, at the request of either of them, for
the purpose of:

(a) harmonising their policies with respect to the measures that each may take to
give effect to paragraphs 1 and 2 of this Article; and

(b) ensuring the effective and coordinated implementation of those measures.

4. In giving effect to the provisions of this Article, each Party shall use its
best endeavours to minimise any restrictive effects on the traditional activities of
the traditional inhabitants.

Article 15. PROHIBITION OF MINING AND DRILLING
OF THE SEABED

Neither Party shall undertake or permit within the Protected Zone mining or
drilling of the seabed or the subsoil thereof for the purpose of exploration for or
exploitation of liquid hydrocarbons, natural gas or other mineral resources during
a period of ten years from the date of entry into force of this Treaty. The Parties
may agree to extend that period.

Article 16. IMMIGRATION, CUSTOMS, QUARANTINE AND HEALTH

I. Except as otherwise provided in this Treaty, each Party shall apply
immigration, customs, quarantine and health procedures in such a way as not to
prevent or hinder free movement or the performance of traditional activities in
and in the vicinity of the Protected Zone by the traditional inhabitants of the other
Party.

2. Each Party, in administering its laws and policies relating to the entry and
departure of persons and the importation and exportation of goods into and from
areas under its jurisdiction in and in the vicinity of the Protected Zone, shall act in
a spirit of mutual friendship and good neighbourliness, bearing in mind relevant
principles of international law and established international practices and the
importance of discouraging the occurrence, under the guise of free movement or
performance of traditional activities, of illegal entry, evasion of justice and
practices prejudicial to effective immigration, customs, health and quarantine
protection and control.

3. Notwithstanding the provisions of paragraph 1 of this Article:

(a) traditional inhabitants of one Party who wish to enter the other country,
except for temporary stay for the performance of traditional activities, shall be
subjct to the same immigration, customs, health and quarantine requirements and
procedures as citizens of that Party who are not traditional inhabitants;

(b) each Party reserves its right to limit free movement to the extent
necessary to control abuses involving illegal entry or evasion of justice; and

(c) each Party reserves its right to apply such immigration, customs, health
and quarantine measures, temporary or otherwise, as it considers necessary to
meet problems which may arise. In particular each Party may apply measures to
limit or prevent free movement, or the carriage of goods, plants or animals in the
course thereof, in the case of an outbreak or spread of an epidemic, epizootic or
epiphytotic in or in the vicinity of the Protected Zone.
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Article 17. IMPLEMENTATION AND COORDINATION

In order to facilitate the implementation of the provisions of this Treaty
relating to the Protected Zone, the authorities of each Party shall, at the request of
the authorities of the other Party, as may be appropriate and necessary:

(a) make available to the authorities of the other Party information on the relevant
provisions of its laws, regulations and procedures relating to immigration,
citizenship, customs, health, quarantine, fisheries, the protection of the
environment and other matters; and

(b) consult with the authorities of the other Party with a view to making
appropriate administrative or other arrangements to resolve any problems
arising in the implementation of those provisions.

Article 18. LIAISON ARRANGEMENTS

1. Each Party shall designate a representative who shall facilitate the
implementation at the local level of the provisions of this Treaty.

2. The two designated representatives shall:

(a) exchange information on relevant developments in and in the vicinity of
the Protected Zone;

(b) consult together and take such action as is appropriate to their respective
functions to facilitate the practical operation at the local level of the provisions of
this Treaty and to resolve any problems arising therefrom;

-(c¢) keep under review free movement by the traditional inhabitants of one
Party into areas under the jurisdiction of the other Party and the local
arrangements applying in respect of such free movement; and

(d) draw to the attention of their Governments, and make recommendations
as appropriate on, any matters affecting the implementation of the provisions of
this Treaty or arising therefrom which are not capable of resolution at the local
level or which may otherwise require consideration by both Parties.

3. In the exercise of his functions, each representative shall:

(a) consult closely with representatives of the traditional inhabitants of his
country, particularly in relation to any problems which may arise in respect of free
movement, traditional activities and the exercise of traditional customary rights as
provided for in this Treaty, and convey their views to his Government; and

() maintain close liaison with national, State, Provincial and local author-
ities of his country on all matters falling within their respective responsibilities.

4. Unless a different location is required by the circumstances, the
representative of Australia shall be based at Thursday Island and the represen-
tative of Papua New Guinea shall be based at Daru.

Article 19. TORRES STRAIT JOINT ADVISORY COUNCIL

1. The Parties shall jointly establish and maintain an advisory and
consultative body which shall be known as the Torres Strait Joint Advisory
Council (called in this Article ‘‘the Advisory Council’’).

2. The functions of the Advisory Council shall be:

(a) to seek solutions to problems arising at the local level and not resolved
pursuant to Article 18 of this Treaty;
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(b) to consider and to make recommendations to the Parties on any
developments or proposals which might affect the protection of the traditional
way of life and livelihood of the traditional inhabitants, their free movement,
performance of traditional activities and exercise of traditional customary rights
as provided for in this Treaty; and

(c) to review from time to time as necessary, and to report and to make
recommendations to the Parties on, any matters relevant to the effective
implementation of this Treaty, including the provisions relating to the protection
and preservation of the marine environment, and fauna and flora, in and in the
vicinity of the Protected Zone.

3. The Advisory Council shall not have or assume responsibilities for
management or administration. These responsibilities shall, within the respective
areas of jurisdiction of each Party, continue to lie with the relevant national, State,
Provincial and local authorities.

4. Inthe exercise of its functions, the Advisory Council shall ensure that the
traditional inhabitants are consulted, that they are given full and timely
opportunity to comment on matters of concern to them and that their views are
conveyed to the Parties in any reports and recommendations made by the
Advisory Council to the Parties.

5. The Advisory Concil shall transmit its reports and recommendations to
the Foreign Ministers of the Parties. After consideration by appropriate
authorities of the Parties, consultations may be arranged with a view to the
resolution of matters to which the Advisory Council has invited attention.

6. Unless otherwise agreed by the Parties, the Advisory Council shall
consist of eighteen members, that is nine members from each Party who shall
include:

(a) at least two national representatives;

(b) at least one member representing the Government of Queensland in the case
of Australia and one representing the Fly River Provincial Government in the
case of Papua New Guinea; and

(c) at least three members representing the traditional inhabitants,

with each Party being free to decide from time to time from which of the
aforementioned categories any other of its members will be drawn.

7. The Advisory Council shall meet when necessary at the request of either
Party. Consecutive meetings of the Advisory Council shall be chaired alternately
by a representative of Australia and a representative of Papua New Guinea.
Meetings shall be held alternately in Australia and Papua New Guinea or as may
from time to time be otherwise arranged.

PART 5. PROTECTED ZONE COMMERCIAL FISHERIES

Article 20. PRIORITY OF TRADITIONAL FISHING AND APPLICATION
OF MEASURES TO TRADITIONAL FISHING
I. The provisions of this Part shall be administered so as not to prejudice the
achievement of the purposes of Part 4 of this Treaty in regard to traditional
fishing.
2. A Party may adopt a conservation measure consistent with the provisions
of this Part which, if necessary for the conservation of a species, may be applied
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to traditional fishing, provided that that Party shall use its best endeavours to
minimise any restrictive effects of that measure on traditional fishing.

Article 21. CONSERVATION, MANAGEMENT AND OPTIMUM UTILISATION

The Parties shall cooperate in the conservation, management and optimum
utilisation of Protected Zone commercial fisheries. To this end, the Parties shall
consult at the request of either and shall enter into arrangements for the effective
implementation of the provisions of this Part.

Article 22. CONSERVATION AND MANAGEMENT OF INDIVIDUAL FISHERIES

1. The Parties shall, where appropriate, negotiate subsidiary conservation
and management arrangements in respect of any individual Protected Zone
commercial fishery.

2. If either Party notifies the other in writing that it regards one of the
Protected Zone commercial fisheries as one to which common conservation and
management arrangements should apply, the Parties shall within ninety days from
the date of the notification enter into consultations with a view to concluding
arrangements specifying the measures to be applied by them with respect to that
fishery.

3. The Parties shall, where appropriate, also negotiate supplementary
conservation and management arrangements in respect of resources directly
related to a fishery referred to in paragraph 1 of this Article, including resources
involving stocks occurring in the Protected Zone where such stocks are not
otherwise subject to the provisions of this Treaty.

Article 23. SHARING OF THE CATCH OF THE PROTECTED ZONE
CoMMERCIAL FISHERIES

|. The Parties shall share the allowable catch of the Protected Zone
commercial fisheries in accordance with the provisions of this Article and of
Articles 24 and 25 of this Treaty.

2. The allowable catch, that is to say the optimum sustainable yield, of a
Protected Zone commercial fishery shall be determined jointly by the Parties as
part of the subsidiary conservation and management arrangements referred to in
paragraph 1 of Article 22 of this Treaty.

3. If either Party has reasonable grounds for believing that the commercial
exploitation of a species of Protected Zone commercial fisheries would, or has the
potential to, cause serious damage to the marine environment or might endanger
another species, that Party may request consultations with the other Party and the
Parties shall then consult as soon as possible with a view to reaching agreement on
whether such commercial exploitation could be undertaken in a manner which
would not result in such damage or endanger another species.

4. In respect of any relevant period where the full allowable catch of a
particular Protected Zone commercial fishery might be taken, each Party shall be
entitled to a share of the allowable catch apportioned, subject to paragraphs 3,
6 and 8 of this Article to Articles 24 and 25 of this Treaty, as follows:

(a) in areas under Australian jurisdiction, except as provided in (b) below:
Australia: 75%
Papua New Guinea: 25%
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(b) within the territorial seas of Anchor Cay, Black Rocks, Bramble Cay,
Deliverance Island, East Cay, Kerr Islet, Pearce Cay and Turu Cay:

Australia: 50%
Papua New Guinea: 50%
(c¢) in areas under Papua New Guinea jurisdiction:
Australia: 25%
Papua New Guinea: 75%

5. Papua New Guinea shall have the sole entitlement to the allowable catch
of the commercial barramundi fishery near the Papua New Guinea coast, except
within the territorial seas of the islands of Aubusi, Boigu, Dauan, Kaumag, Moimi
and Saibai where, in respect of that fishery, the provisions of paragraph 4 (a) of
this Article shall not apply.

6. In apportioning the allowable catch in relation to an individual fishery,
the Parties shall normally consider the allowable catch expressed in terms of
weight or volume. In calculating the apportionment of the total allowable catch of
the Protected Zone commercial fisheries, the Parties shall have regard to the
relative value of individual fisheries and.shall, for this purpose, agree on a
common value for production from each individual fishery for the period in
question, such value being based on the value of the raw product at the processing
facility or such other point as may be agreed, but prior to any enhancement of
value through processing, including processing at a pearl culture farm, or further
transportation or marketing.

7. The Parties may agree to vary the apportionment of the allowable catch
determined for individual fisheries as part of the subsidiary conservation and
management arrangements referred to in paragraph | of Article 22 of this Treaty
but so as to maintain in respect of the total allowable catch of the Protected Zone
commercial fisheries the apportionment specified in paragraph 4 of this Article for
each Party.

8. In calculating the total allowable catch of the Protected Zone commercial
fisheries, the allowable catch of the commercial barramundi fishery referred to in
paragraph 5 of this Article shall be disregarded.

Article 24. TRANSITIONAL ENTITLEMENT

1. As part of the subsidiary conservation and management arrangements
referred to in paragraph 1 of Article 22 of this Treaty, the level of the catch of each
Protected Zone commercial fishery to which each Party is entitled, provided it
remains within the allowable catch:

(a) shall not, during the period of five years immediately after the entry into force
of this Treaty, be reduced below the level of catch of that Party before the
entry into force of this Treaty; but

(b) may, during the second period of five years after the entry into force of this
Treaty, be adjusted progressively so that at the end of that second five-year
period it reaches the level of catch apportioned in each case in Article 23 of
this Treaty.

2. The entitlement of a Party under this Article shall, where the limitation of
the allowable catch makes it necessary, take priority over the entitlement of the
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other Party under Article 23 of this Treaty, but shall be taken into account in
calculating the entitlement of the first Party.

Article 25. PREFERENTIAL ENTITLEMENT

If, in any relevant period, a Party does not itself propose to take all the
allowable catch of a Protected Zone commercial fishery to which it is entitled,
either in its own area of jurisdiction or that of the other Party, the other Party shall
have a preferential entitlement to any of the allowable catch of that fishery not
taken by the first Party.

Article 26. LICENSING ARRANGEMENTS

1. In the negotiation and implementation of the conservation and man-
agement arrangements referred to in paragraph | of Article 22 of this Treaty:

(a) the parties shall consult and cooperate in the issue and endorsement of
licences to permit commercial fishing in Protected Zone commercial fisheries;

(b) the responsible authorities of the Parties may issue licences to fish in any
Protected Zone commercial fishery; and

(c) persons or vessels which are licensed by the responsible authorities of
one Party to fish in any relevant period in a Protected Zone commercial fishery
shall, if nominated by the responsible authorities of that Party, be authorised by
the responsible authorities of the other Party, wherever necessary, by the
endorsement of licences or otherwise, to fish in those areas under the jurisdiction
of the other Party in which the fishery concerned is located.

2. The persons or vessels licensed by one Party which have been
authorised, or are to be authorised, under the provisions of paragraph | of this
Article to fish in waters under the jurisdiction of the other Party shall comply with
the relevant fisheries laws and regulations of the other Party except that they shall
be exempt from licensing fees, levies and other charges imposed by the other
Party in respect of such fishing activities.

3. In issuing licences in accordance with paragraph | of this Article, the
responsible authorities of both Parties shall have regard to the desirability of
promoting economic development in the Torres Strait area and employment
opportunities for the traditional inhabitants.

4. The responsible authorities of both Parties shall ensure that the
traditional inhabitants are consulted from time to -time on the licensing
arrangements in respect of Protected Zone commercial fisheries.

Article 27. THIRD STATE FISHING IN PROTECTED ZONE
CoMMERCIAL FISHERIES

1. The responsible authorities of the Parties shall inform one another and
shall consult, at the request of either of them, concerning the proposed
exploitation of the Protected Zone commercial fisheries:

(a) by a joint venture in which there is third-State equity participation; or

(b) by a vessel of third-State registration or with a crew substantially of the
nationality of a third State.

2. Vessels the operations of which are under the control of nationals of a
third State shall not be licensed to exploit the Protected Zone commercial fisheries
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without the concurrence of the responsible authorities of both Parties in a
particular case or class of cases.

Article 28. INSPECTION AND ENFORCEMENT

1. The Parties shall cooperate, including by exchange of personnel,
inspection and enforcement to prevent violations of the Protected Zone
commercial fisheries arrangements and in taking appropriate enforcement
measures in the event of such violations.

2. The Parties shall consult from time to time, as necessary, so as to ensure
that legislation and regulations adopted by each Party pursuant to paragraph | of
this Article are, as far as practicable, consistent with the legislation and
regulations of the other Party.

3. Each Party shall make it an offence under its fisheries laws or regulations
for a person to use a vessel of its nationality to fish in Protected Zone commercial
fisheries for species of fisheries resources in areas over which the other Party has
jurisdiction in respect of those species:

(a) without being duly licensed or authorised by that other Party; or

(b) in the case of a licensed or authorised vessel, in breach of the fisheries laws or
regulations of the other Party applying within those areas.

4. Each Party will, in relation to species of fisheries resources in areas
where it has jurisdiction in respect of those species:

(a) investigate suspected offences against its fisheries laws and regulations; and

(b) except as provided in or under this Article, take corrective action when
necessary against offenders against those laws or regulations.

5. In this Article, ‘‘corrective action’’ means the action normally taken in
respect of a suspected offence, after due investigation, and includes, where
appropriate, the apprehension of a suspected offender, the prosecution of an
alleged offender, or the execution of a penalty imposed by a court or the
cancellation or suspension of the licence of an offender.

6. Inaccordance with the provisions of this Article, and in other appropriate
cases as may be agreed between the Parties, corrective action in respect of
offences or suspected offences against the fisheries laws or regulations of the
Parties shall be taken by the authorities of the Party whose nationality is borne by
the vessel or person concerned (called in this Article ‘‘the first Party’’) and not by
the Party in whose area of jurisdiction the offence or suspected offence occurs
(called in this Article ‘‘the second Party’’).

7. The Parties acknowledge that the principle stated in paragraph 6 of this
Article should not be applied so as to frustrate the enforcement of fisheries laws or
regulations or to enable offenders against those laws or regulations to go
unpunished.

8. Where, in the case of a suspected offence alleged to have been committed
in or in the vicinity of the Protected Zone, it appears that the offence was, or might
reasonably be considered to have been, committed in the course of traditional
fishing, corrective action or other measures shall be taken by the authorities of the
first Party and not by the authorities of the second Party and, if being detained by
the authorities of the second Party, the alleged offenders and their vessel shall be
either released or handed over to the authorities of the first Party, in accordance
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with arrangements that will avoid undue expenses or inconvenience to the
authorities of the second Party.

9. Where paragraph 8 of this Article applies, the authorities of the second
Party may require assurance in a particular case that corrective action or other
measures will be taken by the authorities of the first Party that will adequately
ensure that the activity complained of will not be repeated.

10. Where the provisions of paragraph 8 of this Article do not apply, and the
person or vessel alleged to have been involved or used in the commission of a
suspected offence in the Protected Zone is licensed to fish in the Protected Zone
by the authorities of the first Party, corrective action shall be taken by the
authorities of the first Party and not by the authorities of the second Party and, if
being detained by the authorities of the second Party, the alleged offenders and
their vessel shall be either released or handed over to the authorities of the first
Party, in accordance with arrangements that will avoid undue expense or
inconvenience to the authorities of the second Party, and the provisions of
paragraphs 13 and 14 of this Article shall apply.

11. The provisions of paragraph 10 of this Article shall also apply in respect
of a suspected offence by a person or vessel of the first Party in an area of
jurisdiction of the second Party outside the Protected Zone where:

(a) that person or vessel was authorised by the authorities of the second Party to
fish in the area where the suspected offence was committed under the
arrangements referred to in paragraph | of Article 22 of this Treaty; and

(b) the suspected offence was committed in relation to the fishery the subject of
that authorisation and did not involve the taking of other species or potential
injury to another fishery.

12. Persons or vessels of the first Party detained by the authorities of the
second Party in the circumstances described in paragraphs 8 and 10 of this Article
may be detained for as long as necessary to enable those authorities to conduct an
expeditious investigation into the offence and to obtain evidence. Thereafter, they
shall not be detained other than for the purpose of the handing over of the persons
or vessels in accordance with the provisions of those paragraphs unless they are
lawfully detained on some other ground.

13. If an alleged offender referred to in paragraph 10 of this Article is, in
respect of conduct in waters under the jurisdiction of the second Party:

(a) convicted of an offence against the fisheries laws or regulations of the first
Party; or

(b) found by the authorities of the first Party, on the basis of sufficient available
evidence, to have contravened or failed to comply with a condition of his
licence or authorisation or that of his vessel;

the authorities of the first Party shall, where appropriate and having regard to
paragraph 7 of this Article, cancel or suspend the licence or authorisation of the
person or his vessel so far as it relates to the Protected Zone commercial fisheries.

14. Where a person or vessel involved or used in the commission of the
alleged offence referred to in paragraph 10 of this Article is also currently licensed
or authorised to fish in the area of the Protected Zone by the second Party, the
authorities of the second Party may, after receiving a report and representations,
if any, from the authorities of the first Party, cancel or suspend that licence or
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authorisation in accordance with its laws for such period as is warranted by the
circumstances of the case.

15. Each Party shall provide the other Party with any evidence obtained
during investigations carried out in accordance with this Article into a suspected
offence involving a person or vessel of the other Party. Each Party shall take
appropriate measures to facilitate the admission of such evidence in proceedings
taken in respect of the suspected offence.

16. In this Article references to persons and vessels of, or of the nationality
of, a Party include references to persons or vessels licensed by that Party under
sub-paragraph 1(b) of Article 26 of this Treaty, and the crews of vessels so
licensed, except where such persons or vessels have a prior current licence from
the other Party under that sub-paragraph.

PART 6. FINAL ARTICLES

Article 29. SETTLEMENT OF DISPUTES

Any dispute between the Parties arising out of the interpretation or
implementation of this Treaty shall be settled by consultation or negotiation.

Article 30. CONSULTATIONS

The Parties shall consult, at the request of either, on any matters relating to
this Treaty.

Article 31. ANNEXES

The Annexes to this Treaty shall have force and effect as integral parts of this
Treaty.

Article 32. RATIFICATION

This Treaty shall be subject to ratification and shall enter into force on the
exchange of the instruments of ratification.

IN wWITNESS WHEREOF the undersigned being duly authorised have signed the
present Treaty and have affixed thereto their seals.

DonNE in duplicate at Sydney on this eighteenth day of December, One
thousand nine hundred and seventy-eight.

For Australia: For Papua New Guinea:
MALCOLM FRASER MICHAEL SOMARE
Prime Minister Prime Minister
ANDREW PEACOCK N. EBia OLEWALE
Minister for Foreign Affairs Deputy Prime Minister
and Minister for Foreign Affairs
and Trade
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ANNEX 1 TO THE TREATY BETWEEN AUSTRALIA AND THE INDEPENDENT
STATE OF PAPUA NEW GUINEA CONCERNING SOVEREIGNTY AND
MARITIME BOUNDARIES IN THE AREA BETWEEN THE TWO COUNTRIES,
INCLUDING THE AREA KNOWN AS TORRES STRAIT, AND RELATED
MATTERS

TERRITORIAL SEA BOUNDARIES BETWEEN THE ISLANDS OF AUBUSI, BOIGU AND MoimMmi
AND Papua NEwW GUINEA AND BETWEEN THE ISLANDS OF DAUAN, KAUMAG AND
SAIBAI AND PAPUA NEwW GUINEA

Between the islands of Aubusi, Boigu and Moimi and Papua New Guinea

A line:
— commencing at the point of Latitude 9°15'43" South, Longitude 142°03'30" East
(*‘Point 1"°);
— running thence north-easterly along the geodesic to the point of Latitude 9°12'50" South,
Longitude 142°06'25" East (‘‘Point 2°");

— thence north-easterly along the geodesic to the point of Latitude 9°11'S1" South,
Longitude 142°08'33" East (*‘Point 3"’);

— thence south-easterly along the geodesic to the point of Latitude 9°11'58" South,
Longitude 142°10'18" East (‘*Point 4°°);

— thence north-easterly along the geodesic to the point of Latitude 9°11'22" South,
Longitude 142°12'54" East (‘‘Point 5°°);

— thence south-easterly along the geodesic to the point of Latitude 9°11'34" South,
Longitude 142°14'08" East (**Point 6"");

— thence south-easterly along the geodesic to the point of Latitude 9°13'53" South,
Longitude 142°16'26" East (‘*Point 7°"); and

— thence south-easterly along the geodesic to the point of Latitude 9°16'04" South,
Longitude 142°20'41” East (‘‘Point 8°") where it terminates.

Between the islands of Dauan, Kaumag and Saibai and Papua New Guinea

A line:
— commencing at the point of Latitude 9°22'04" South, Longitude 142°29'41" East
(**Point 97°);

— running thence north-easterly along the geodesic to the point of Latitude 9°21'48” South,
Longitude 142°31'29” East (‘*Point 10°’);

— thence south-easterly along the geodesic to the point of Latitude 9°22'33" South,
Longitude 142°33'28" East (‘*Point 11°°);

— thence north-easterly along the geodesic to the point of Latitude 9°21'25" South,
Longitude 142°35'29" East (‘‘Point 12°°);

— thence north-easterly along the geodesic to the point of Latitude 9°20'21" South,
Longitude 142°41'43" East (‘*Point 13™");

— thence north-easterly along the geodesic to the point of Latitude 9°20'16” South
Longitude 142°43'53" East (**Point 14°’); and

— thence north-easterly along the geodesic to the point of Latitude 9°19'26” South,
Longitude 142°48'18" East (**Point 15°") where it terminates.
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ANNEX 2!

ANNEX 3 TO THE TREATY BETWEEN AUSTRALIA AND THE INDEPENDENT
STATE OF PAPUA NEW GUINEA CONCERNING SOVEREIGNTY AND
MARITIME BOUNDARIES IN THE AREA BETWEEN THE TWO COUNTRIES,
INCLUDING THE AREA KNOWN AS TORRES STRAIT, AND RELATED
MATTERS :

OUTER LIMITS OF TERRITORIAL SEAS
Territorial sea of the islands of Aubusi, Boigu and Moimi
The outer limit of the territorial sea of the islands of Aubusi, Boigu and Moimi shall be
a continuous line:

(a) commencing at the point specified as Point | in Annex 1 to this Treaty;

(b) running thence along the geodesics successively joining the points specified as Points I
to 8 in Annex 1 to this Treaty; and

(c) thence along a series of intersecting arcs of circles having a radius of three miles and
drawn successively from the following points:

Latitude - Longitude
(South) (East)

(i) 9°15'53" 142°17'39"
(ii) 9°16'26" 142°17'36"
(i) 9°16'28" 142°17'36"
(iv) 9°16'31” 142°17'30"
v) 9°17°'06" 142°17'30"
(vi) 9°17'15" 142°17'30"
(vii) 9°17'26" 142°17'15"
(viii) 9°17'50" 142°16'46"
(ix) 9°17'55" 142°16'39"
(x) 9°17'56" 142°16'30"
(xi) 9°17'53" 142°16'11”
(xii) 9°17’'52" 142°16'07"
(xiii) - 9°17'44” 142°14'52"
(xiv) 9°17'45" 142°14'49"
(xv) 9°17'44" 142°14'38"
(xvi) 9°17'44" i 142°14'30"
(xvii) 9°17'38" 142°14'06"
(xviii) ©9°17'38" 142°13'59”
(xix) 9°17'36" 142°13'47"
(xx) 9°17'34" 142°13'31”
(xxi) 9°17'33" 142°13'20"
(xxii) 9°17'32" 142°12'56"
(xxiii) 9°17'32" 142°12'46"
(xxiv) 9°17'33" 142°12'26”
(Xxv) 9°17'38" 142°11'56"
(xxvi) 9°17'39” 142°11'51”
(xxvii) 9°17'38" 142°11'34”
(xxviii) 9°17'37" 142°11'30"
(xxix) 9°17'33" 142°10'20"
(XXx) 9°17'30" 142°10'13”
(xxxi) 9°17'15" 142°09'08"

' See insert in a pocket at the end of this volume.
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Latitude Longitude
(South) (East)

(xxxii) 9°17'13" 142°09'00"
(XxX1ii) 9°17'02" 142°08'35"
(XXXIV) 9°16'56" 142°08'23"
(XXXV) 9°16'52" 142°08'15”
(XXX V1) 9°16'47" 142°08'01”
(XXXvii) 9°16'46" 142°07'58"
(XXXViii) 9°16'21" 142°06'52"
(XXXIX) 9°16'19" 142°06'51"
(x1) 9°15'08" 142°06'28"

to the point of commencement.

Territorial sea of the islands of Dauan, Kaumag and Saibai

The outer limit of the territorial sea of the islands of Dauan, Kaumag and Saibai shall
be a continuous line:

(a) commencing at the point specified as Point 9 in Annex 1 to this Treaty;

(b) running thence along the geodesics successively joining the points specified as Points 9
to 15 in Annex 1 to this Treaty; and

(c) thence along a series of intersecting arcs of circles having a radius of three miles and
drawn successively from the following points:

Latitude Longitude
(South) (East)

(1) 9°22'24" 142°47'49"
(ii) 9°22'28" 142°47'53"
(iii) 9°22'39" 142°47'57"
(iv) 9°22'48" 142°48'00"
(v) 9°22'58" 142°48'01"
(vi) 9°23'02" 142°48'01"
(vii) 9°23'06" 142°47'59"
(viii) 9°23'12" 142°47'55"
(ix) 9°23'28" 142°47'46"
(x) 9°23'44" 142°47'41"
(xi) 9°25'46" 142°46'36"
(xii) 9°25'48" 142°46'36"
(xiii) 9°25'53" 142°46'29"
(Xiv) 9°26'05" 142°46'12"
(xv) 9°26' 10" 142°46'03"
(xvi) 9°26'15" 142°45'47"
(xvii) 9°26'15" 142°45'34"
(xviii) 9°26'12" 142°45'25"
(Xix) 9°26'09" 142°45'12"
(XX) 9°26'06" 142°45°07"
(xxi) 9°25'57" 142°44'39"
(xxii) 9°25'48" 142°43'07"
(XXiii) 9°25'54" 142°42'42"
(XXiv) 9°25'53” 142°42'13"
(Xxv) 9°25'52" 142°41'59"
(XXvi) 9°25'51” 142°41'51"
(XXvii) 9°25'48" 142°41'15"
(XXViii) 9°25'47" 142°41'04"
(XXix) 9°25'46" 142°40'55"
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(XXX)
(XXXi)
(XXXii)
(XX Xiii)
(XXXiv)
(XXXV)
(XXX Vi)
(XXXVii)
(XXXViil)
(XXXiX)
(x1)
(x1i)
(xlii)
(xliit)
(xliv)
(xlv)
(x1vi)
(xlvii)
(Xlviii)
(xlix)
)

()
(lii)
(liit)
(liv)
(1v)
(1vi)
(lvii)
(bviit)

to the point of commencement.

Latitude
(Southj

9°25'43"
9°25'44"
9°25'50"
9°25'51"
9°25'50"
9°25'48"
9°25'35"
9°25'31”
9°25'28"
9°25'23"
9°25'22"
9025 I04Il
9°24'5Q"
9°25'25"
9°25'27"
9°25'54"
9°26’11”
9°26'15"
9°26'17"
9°26'17"
9°26'15"
9°26'06"
9°25'38"
9°25'28"
9°25'24"
9°25'05"
9°24'39"
9°24'37"
9°24'32"

Territorial sea of Anchor Cay and East Cay

The outer limit of the territorial sea of Anchor Cay and East Cay shall be a continuous
line formed by a series of intersecting arcs of circles having a radius of three miles and

Longitude
(East)

142°40'20”
142°40'04"
142°39'30"
142°39'22"
142°39'13"
142°39'03"
142°38'05"
142°37'46"
142°37'36"
142°37'22"
142°37'19"
142°36'35"
142°36'03"
142°33'03"
142°32'58"
142°32°17"
142°33'00”
142°31'55"
142°31'52"
142°31'48"
142°31'46"
142°31'47"
142°31'35"
142°31'34"
142°31'33"
142°31°27"
142°31'18"
142°31'17"

142°31'24"

drawn successively, so as to enclose the islands, from the following points:

Q)
(i)
(iii)
(iv)
(v)
(vi)
(vii)
(vili)
(ix)
(X)
(xi)
(Xxii)
(xiii)
(Xiv)

Latitude
(South)

9°21'27"
9°21'25"
9°21'25"
9°21'26"
9°21'29"
9°21'31”
9°21'44"
9°21°45"
9°21'49"
9°21'54"
9°23'09"
9°23'02"
9°23'02"
9°23'04"

Longitude
(East)

144°07'30”
144°07°28"
144°07'38"
144°07'44"
144°07'50"
144°07'55"
144°08'24"
144°08'27"
144°08'33"
144°08'37"
144°12'43"
144°12'55"
144°13'23"
144°13'29”
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(xv)
(xvi)
(xvii)
(X viii)
(xix)
(Xx)
(xxi)
(xxii)
(xxiii)
(xxiv)
(Xxv)
{(XXVi)
(XX vit)
(XX Viit)
(XX1X)
(XXX)
(xxX1)
(XXXii)
(XXxiii)
(XXXiV)
(XXXV)
(XXXVi)
(XXX Vvii)
(XXX Viii)
(XXXiX)
(xI)
(xli)
(x1ii)
(xliii)
(xliv)

Territorial sea of Black Rocks and Bramble Cay

Latitude
(South)

9°23'06"
9°23'09"
9°23'13"
9°23'30"
9°23'40"
9°23'44”
9°23'50"
9°23'59"
9°24'05"
9°24'19"
9°24'29”
9°24'40"
9°24'44"
9°24'49"
9°24'53"
9°24'57"
9°24'57"
9°24'56"
9°24'44"
9°24'40"
9°24'36"
9°24'31"
9°23'47"
9°22'06"
9°22'07"
9°21'59”
9°21'47"
9°21'44"
9°21'40"
9°21'35"

Longitude
(East)

144°13'33"
144°13'40"
144°13'44"
144°13'59"
144°14'11"
144°14°18"
144°14'25"
144°14'30"
144°14'31"
144°14'33"
144°14'37"
144°14'40"
144°14'40”
144°14'35”
144°14'33"
144°14'27"
144°14'20"
144°14'14”
144°13'19"
144°13'02"
144°12'58"
144°12'56"
144°12'34”
144°08'38"
144°08'31"
144°07'57"
144°07'32"
144°07'29”
144°07'26”

144°07'24".

The outer limit of the territorial'sea of Black Rocks and Bramble Cay shall be a
continuous line formed by a series of intersecting arcs of circles having a radius of three
miles and drawn successively, so as to enclose the islands, from the following points:

(i)
(i1)
(i)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)
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Latitude
(South)
90 1 0/ 28"
9°08’'40"
9°08'33"
9°08'26"
9°08'24"
9°08'23"
9°08'24"
9°08'27"
9°08'32"
9°08'43"
9°08'48"
9°08'52"
9°09' 00"
9°09'04"
9°09'08"
9°09'07"

Longitude
{East)

143°49'59"
143°52°19"
143°52'22"
143°52'32"
143°52'41"
143°52'48"
143°52'54"
143°53'06"
143°53712"
143°53'19”
143°53'19”
143°53'17"
143°53'13"
143°53'07”
143°53'00”

143°52'49",
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Territorial sea of Deliverance Island and Kerr Islet

The outer limit of the territorial sea of Dqliverance Island and Kerr Islet shall be a
continuous line formed by a series of intersecting arcs of circles having a radius of three
miles and drawn successively, so as to enclose the islands, from the following points:

Latitude Longitude
(South) (East)

(i) 9°32'39" 141°32'15"

(ii) 9°32'35" 141°32'11"

(iii) 9°32'07" 141°31'50"
(iv) 9°32'02" 141°31'54"

) 9°31'56" 141°31'58"

(vi) 9°31'51" 141°32'02"
(vii) 9°31'29" 141°32'17”
(viii) 9°31'27" 141°32'19"
(ix) 9°31'24" 141°32'21"

(x) 9°30'40" 141°33'32"

(xi) 9°30'08" 141°34'01"
(xii) 9°30'01” 141°34'05"
(xiii) 9°29'57" 141°34'08"
(xiv) 9°29'51" 141°34'14”
(xv) 9°29'51" 141°34'19”
(xvi) 9°29'58" 141°36'13"
(xvii) 9°30'04” 141°36'16”
(xviii) 9°30'12" 141°36'16"
(xix) 9°30'28" 141°36'18"
(xx) 9°30'47" 141°36'18"
(xxi) 9°31'00" 141°36'15"
(xxii) 9°31'11” 141°36'10"
(xxiii) 9°31'29" 141°36'02”
(xxiv) 9°31'38" 141°35'55"
(XXV) 9°31'47" 141°35'46"
(xxvi) 9°31'50" 141°35'42"
(xxvii) 9°32'02" 141°35°21”
(xxviii) 9°36'21" 141°34'33"
(XXIX) 9°36'24" 141°34'34”
(xxx) 9°36'35" 141°34'33"
(xxxi) 9°36'49" 141°34'26"
(xxxii) 9°36'56" 141°34'21"
(XXXxiii) 9°37'05" 141°34'02"
(XXXiv) 9°37'14" 141°33'47"
(xxxv) 9°37'15" 141°33'28"
(xxxvi) 9°37'13" 141°33'25"
(xxxvii) 9°37'09” 141°33'22"
(xxxVviii) 9°37'03" 141°33'21"
(XXXix) 9°36'58" 141°33'22"
(x1) 9°36'52" 141°33'27".

Territorial sea of Pearce Cay

The outer limit of that part of the territorial sea of Pearce Cay which lies north of the
line referred to in paragraph 1 of Article 4 of this Treaty shall be a continuous line:
(a) commencing at the point of Latitude 9°33'00" South, Longitude 143°14'51" East;
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(b) thence along a series of intersecting. arcs of circles having a radius of three miles and
drawn successively from the following points:

Latitude Longitude
(South) (East)

(i) 9030’56" l43°17l03"
(ii) 9°30'53" 143°17'03"
(iii) 9°30’50" 143°17°08"
(iv) 9030!46” 143017!'9"
(v) 9°30'43" 143°17'26"
(vi) 9°30'42" 143°17'34"

(vii) 9°30'41" 143°17'43"
(viii) 9°30'48" 143°17'42"
(ix) 9°30'50" 143°17'40"

to the point of Latitude 9°33’'00” South, Longitude 143°19'46” East; and
(c) thence along the parallel of Latitude 9°33'00” South to the point of commencement.
Territorial sea of Turnagain Island

The outer limit of the territorial sea of Turnagain Island shall be a continuous line
formed by a series of intersecting arcs of circles having a radius of three miles, and drawn
successively, so as to enclose the island, from the following points:

Latitude Longitude
(South) (East)

(i) 9°32'54" 142°10°47"

(ii) 9°32'54" 142°10'44"
(iii) 9°32'54" 142°10'40"
(iv) 9°32'52" 142°10'36"
(v) 9°32'49” 142°10'35"
(vi) 9°32'44" 142°10'36"
(vii) 9°3223" 142°10'54”
(viii) 9°32'11" 142°11'39"
(ix) 9°32'10" 142°11'45"
(x) 9°32'15" 142°11'54”
(xi) 9032/37" l42°14l59"
(xii) 9°32'36" 142°15'08"
(xiii) 9°32'37" 142°15"14"
(xiv) 9°32'40" 142°15'24"
(xv) 9°32'44" 142°15'40Q"
(xvi) 9°32'44" 142°15'47"
(XxVil) 9°32'45" 142°15'53"
(xviit) 9°32'48" 142°16'04"
(xix) 9°32'51" 142°16’16"
(xX) 9°32'53" 142°16'28"
(xxi) 9°32'54" 142°16'34"
(xXii) 9°32'56" 142°16'39”
(xxiii) 9°32'58" 142°16'49”
(XXiv) 9°33'02" . 142°17'01”
(XXVv) 9°33'03" 142°17'12"
(XXvi) 9°33'05" 142°17'18"
(XXxvii) 9°33'11"” 142°17'30"
(XXviii) 9°33'14" 142°17'40"
(XXix) 9°33'16" 142°17'50”
(XXX) 9°33'18" 142°18'00"
(xxxi) 9°33'21" 142°18'09"
(xxxii) 9°33'23" 142°18'16"
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Latitude Longitude
(South) (East)

(xxxiii) 9°33'28" 142°18'27"
(XXXiv) 9°33'33" 142°18'42"
(XXXV) 9°33'35" 142°18'51"
(Xxxvi) 9°33'38" 142°19'03"
(xxxvii) 9°33'41" 142°19'12"
(XXX viii) 9°33'42" 142°19'19"
(XXXixX) 9°33'44" 142°19'25"
(xI) 9°33'47" 142°19'38"
(xli) 9°33'49" 142°19'40"
(xlit) 9°34'15" 142°20'11"
(xliit) 9°34'19" 142°20'16"
(xliv) 9°34'23" 142°20'17"
(x1v) 9°34'29" 142°20'14"
(xlvi) 9°34'34" 142°20'10”
(xlvii) 9°34'42" 142°20'03"
(xlviii) 9°34'46" 142°19'58"
(xlix) 9°34'49" 142°19'52"
() 9°34'52" 142°19'32"

() 9°34'52" 142°19'24"

(li1) 9°34'52" 142°19'15"
(liii) 9°34'50" 142°19'05"
(liv) 9°34'48" 142°18'54"
(lv) 9034!46" 142018139”
(vi) 9°34'43" 142°18'28"
(Ivii) 9°34'40" 142°18'11"
(lviii) 9°34'38" 142°18'05"
(lix) 9°34'35" 142°17'56"
(Ix) 9°34'30" 142°17'39"
(Ixi) 9°34'23" 142°17'09"
(1xii) 9°34'21" 142°16'55"
(1xiii) 9°34'19" 142°16'39"
(Ixiv) 9°34' 16" 142°16'29"
(Ixv) 9°34'07" 142°15'58"
(I1xvi) 9°34'05" 142°15'49"
(Ixvii) 9°34'01” 142°15'41"
(Ixviii) 9°33'50" 142°15'17"
(Ixix) 9°33'48" 142°15'10"”
(1xx) 9°33'44" 142°15'00"
(Ixxi) 9°33'35" 142°14'48"
(Ixxii) 9°33'24" 142°14'31"
(1xxiii) 9°33'09" 142°13'59"
(I1xxiv) 9°33'08" 152°13'53".

233

Territorial sea of Turu Cay

The outer limit of the territorial sea of Turu _Cay shall be a continuous line formed by a
series of intersecting arcs of circles having a radius of three miles and drawn successively,
s0 as to enclose the island, from the following points:

Latitude Longitude

(South) (East)
(i) 9°49'53" 141°24'42"
(if) 9°49'39" 141°24'44"
(iii) 9°49'31" 141°24'52"
(iv) 9°49°25" 141°25'02"

Vol. 1429, 1-24238



United Nations — Treaty Series e Nations Unies — Recueil des Traités

1986

(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(Xvi)
(xvii)
(xviii)
(xix)
(XX)

Latitude
(South)

9°4923"
9°4920"
9°49'19"
9°49'18"
9°49'18"
9°49'17"
9°49'23"
9°49'26"
9°49'32"
9°49'38"
9°49'44"
9°49'47"
9°49'53"
9°49'56"
9°49'57"
9°49'56"

ANNEX 4!

Longitude
(East)

141°25°13"
141°25'25"
141°25'36"
141°25'43"
141°25'53"
141°26'07"
141°26'09"
141°26'06"
141°25'58"
141°25'49"
141°25'38"
141°25'31"
141°25'19”
141°25'09"
141°24'54”

141°24'45".

ANNEX 5 TO THE TREATY BETWEEN AUSTRALIA AND THE INDEPENDENT
STATE OF PAPUA NEW GUINEA CONCERNING SOVEREIGNTY AND
MARITIME BOUNDARIES IN THE AREA BETWEEN THE TWO COUNTRIES,
INCLUDING THE AREA KNOWN AS TORRES STRAIT, AND RELATED

(a)
(b)

(¢)
(d)

(e)

(8)
(h)
(i)
)
(k)

MATTERS

A line:

SEABED JURISDICTION LINE

commencing at the point of Latitude 10°50'00” South, Longitude 139°12'00” East;

running thence south-easterly along the geodesic to the point of Latitude 11°09’00”
South. Longitude 139°23'00” East;
thence north-easterly along the geodesic to the point of Latitude 10°59'00” South,

Longitude 140°00'00” East;

thence north-easterly along the geodesic to the point of Latitude 9°46'00”

Longitude 142°00'00” East;

thence north-easterly along the geodesic to the point of Latitude 9°45'24”

Longitude 142°03'30" East;

thence north-easterly along the geodesic to the point of Latitude 9°42'00”

Longitude 142°23'00” East;

thence north-easterly along the geodesic to
Longitude 142°51'00" East:

the point of Latitude 9°40'30”

thence north-easterly along the geodesic to the point of Latitude 9°40'00"

Longitude 143°00°00” East;
thence north-easterly along the geodesic to
Longitude 143°05'00" East:

the point of Latitude 9°33'00"

South,
South,
South,
South,
South,

South,

thence east along the parallel of Latitude 9°33'00” South to its intersection by the
meridian of Longitude 143°20'00" East;
thence north-easterly along the geodesic to the point of Latitude 9°24'00"

Longitude 143°30'00" East;

! See insert in a pocket at the end of this volume.
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(/) thence north-easterly along the geodesic to the point of Latitude 9°22'00” South,
Longitude 143°48'00" East:
thence south-easterly along the geodesic to the point of Latitude 9°30'00” South,
Longitude 144°15'00” East;

(n) thence south-easterly along the geodesic to the pomt of Latitude 9°51'00” South,
Longitude 144°44'00" East:

(0) thence south-easterly along the geodesic to the point of Latitude 12°20'00” South,
Longitude 146°30'00" East;

(p) thence south-easterly along the geodesic to the point of Latitude 12°38'30” South,
Longitude 147°08'30" East:

(g) thence south-easterly along the geodesic to the point of Latitude 13°10°30” South,
Longitude 148°05'00” East:

(r) thence south-easterly along the geodesic to the point of Latitude 14°38°00" South,
Longitude 152°07'00" East:

(s) thence south-easterly along the geodesic to the point of Latitude 14°45'00" South,
Longitude 154°15'00" East;

(1) thence north-easterly along the geodesic to the point of Latitude 14°05'00” South,
Longitude 156°37'00" East; and

(1) thence north-easterly along the geodesic to the point of Latitude 14°04'00” South,
Longitude 157°00'00” East where it terminates. :

~—

(m

ANNEX 6'

ANNEX 7'

ANNEX 8 TO THE TREATY BETWEEN AUSTRALIA AND THE INDEPENDENT
STATE OF PAPUA NEW GUINEA CONCERNING SOVEREIGNTY AND
MARITIME BOUNDARIES IN THE AREA BETWEEN THE TWO COUNTRIES,
INCLUDIgJG THE AREA KNOWN AS TORRES STRAIT, AND RELATED
MATTER

FISHERIES JURISDICTION LINE

A line:
(a) commencing at the point of Latitude 10°50'00" South, Longitude 139°12°00” East;

(b) running thence south-easterly along the geodesic to the point of Latitude 11°09'00"
South, Longitude 139°23'00" East;

(¢) thence north-easterly along the geodesic to the point of Latitude 10°59'00” South,
Longitude 140°00'00" East;

(d) thence north-easterly along the geodesic to the point of Lamude 9°46'00” South,
Longitude 142°00'00" East;

(e) thence north-easterly along the geodesic to the point of Latitude 9°45'24" South,
Longitude 142°03'30" East:

(f) thence north along the meridian of Longitude 142°03'30" East to its intersection by the
.parallel of Latitude 9°15'43"” South;

(g) thence north-easterly along the geodesic to the point of Latitude 9°12°50” South,
Longitude 142°06'25" East:

! See insert in a pocket at the end of this volume.
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thence north-easterly along the geodesic to the point of Latitude 9°11'51" South,
Longitude 142°08'33" East:

thence south-easterly along the geodesic to the point of Latitude 9°11'58” South,
Longitude 142°10'18" East;
thence north-easterly along the geodesic to the point of Latitude 9°11'22” South,
Longitude 142°12'54" East:
thence south-easterly along the geodesic to the point of Latitude 9°11'34” South,
Longitude 142°14'08" East:
thence south-easterly along the geodesic to the point of Latitude 9°13'53” South,
Longitude 142°16'26" East;
thence south-easterly along the geodesic to the point of Latitude 9°16'04” South,
Longitude 142°20'41" East;
thence south-easterly along the geodesic to the point of Latitude 9°22°'04” South,
Longitude 142°29'41" East:
thence north-easterly along the geodesic to the point of Latitude 9°21'48” South,
Longitude 142°31'29" East;
thence south-easterly along the geodesic to the point of Latitude 9°22'33" South,
Longitude 142°33'28" East;
thence north-easterly along the geodesic to the point of Latitude 9°21'25” South,
Longitude 142°35'29" East;
thence north-easterly along the geodesic to the point of Latitude 9°20'21” South,
Longitude 142°41'43" East:

thence north-easterly along the geodesic to the point of Latitude 9°20'16" South,
Longitude 142°43’'53" East;

thence north-easterly along the geodesic to the point of Latitude 9°19'26" South,
Longitude 142°48' 18" East where it joins the outer limit of the three mile territorial sea
of Saibai Island:

thence along that outer limit so as to pass to the east of Saibai Island to the point of
Latitude 9°23'40" South, Longitude 142°51'00" East;

thence south along the meridian of Longitude 142°51'00” East to its intersection by the
parallel of Latitude 9°40'30" South;

thence north-easterly along the geodesic to the point of Latitude 9°40'00" South,
Longitude 143°00'00" East;

thence north-easterly along the geodesic to the point of Latitude 9°33'00” South,
Longitude 143°05'00” East; _ .

thence east along the parallel of Latitude 9°33'00” South to its intersection by the
meridian of Longitude 143°20'00" East;

thence north-easterly along the geodesic to the point of Latitude 9°24’'00" South,
Longitude 143°30'00" East:

thence north-easterly along the geodesic to the point of Latitude 9°22'00” South,
Longitude 143°48'00" East;

thence south-easterly along the geodesic to the point of Latitude 9°30°'00” South,
Longitude 144°15'00” East:

thence south-easterly along the geodesic to the point of Latitude 9°51'00” South,
Longitude 144°44'00" East;

thence south-easterly along the geodesic to the point of Latitude 12°20'00" South,
Longitude 146°30'00" East: ’
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thence south-easterly along the geodesic to the point of Latitude 12°38'30" South,
Longitude 147°08'30" East;

thence south-easterly along the geodesic to the point of Latitude 13°10'30" South,
Longitude 148°05'00" East;

thence south-easterly along the geodesic to the point of Latitude 14°38'00” South,
Longitude 152°07'00" East;

thence south-easterly along the geodesic to the point of Latitude 14°45'00” South,
Longitude 154°15'00" East; and

thence north-easterly along the geodesic to the point of Latitude 14°05'00" South,
Longitude 156°37'00” East where it terminates.

ANNEX 9 TO THE TREATY BETWEEN AUSTRALIA AND THE INDEPENDENT

(a)
(b)

(c)
(d)

(e)

(g)
(hy

(i)

(k)

0]

STATE OF PAPUA NEW GUINEA CONCERNING SOVEREIGNTY AND
MARITIME BOUNDARIES IN THE AREA BETWEEN THE TWO COUNTRIES,
INCLUDING THE AREA KNOWN AS TORRES STRAIT, AND RELATED
MATTERS

PROTECTED ZONE

A line:
commencing at the point of Latitude 10°28'00” South, Longitude 144°10'00" East;

running thence west along the parallel of Latitude 10°28'00” South to its intersection by
the meridian of Longitude 141°20'00" East;

thence north along that meridian to its intersection by the parallel of Latitude 9°33'00”
South;

thence north-easterly along the geodesic to the point of Latitude 9°13'00” South,
Longitude 141°57'00" East;

thence north along the meridian of Longitude 141°57'00” East to its intersection by the
southern coastline of the island of New Guinea at low water;

thence generally easterly along the southern coastline of the island of New Guinea,
that is along the low water line on that coast and across any river mouth and in the case
of the mouth of the Mai Kussa River along the parallel of Latitude 9°09'00” South,
thence along the southern coastline of the island of New Guinea, that is along the low
water line on that coast and across any river mouth to its intersection by the meridian
of Longitude 142°36'00" East;

thence south along that meridian to its intersection by the parallel of Latitude 9°21'00"
South;

thence north-easterly along the geodesic between that point of intersection and the
point of Latitude 9°09'00” South, Longitude 143°47'20" East;

thence along the outer limit of the three-mile territorial sea of Black Rocks, so as to
pass to the north-west of Black Rocks, to the point of intersection of that limit by the
outer limit of the three-mile territorial sea of Bramble Cay;

thence along that outer limit, so as to pass successively to the north and east of
Bramble Cay, to the point of Latitude 9°10'50" South, Longitude 143°55'40" East;

thence south-easterly along the geodesic to the point of Latitude 9°18'40” South,
Longitude 144°06'10" East;

thence along the outer limit of the three-mile territorial sea of Anchor Cay, so as to
pass to the north of Anchor Cay, to the point of intersection of that limit by the outer
limit of the three-mile territorial sea of East Cay;
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(m) thence along that outer limit, so as to pass successively to the north and east of East
Cay, to the point of Latitude 9°26’'50" South, Longitude 144°16'50" East;

(n) thence south-easterly along the geodesic to the point of Latitude 9°35'15” South,
Longitude 144°28'00" East;

(o) thence south along the meridian of Longitude 144°28'00" East to its intersection by the
parallel of Latitude 9°54'00" South;

(p) thence south-westerly along the geodesic to the point of Latitude 10°15'00” South,
Longitude 144°12°00" East; and

(q) thence south-westerly along the geodesic to the point of commencement.
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[TRADUCTION — TRANSLATION]

TRAITE' ENTRE L’AUSTRALIE ET L’ETAT INDEPENDANT DE
PAPOUASIE-NOUVELLE-GUINEE RELATIF A LA SOUVE-
RAINETE ET AUX FRONTIERES MARITIMES ENTRE LES
DEUX PAYS, Y COMPRIS DANS LA REGION DENOMMEE
DETROIT DE TORRES, ET A DES QUESTIONS CONNEXES

L’ Australie et la Papouasie-Nouvelle-Guinée,

Désireux d’énoncer leur position commune en ce qui concerne leurs
souverainetés respectives sur certaines iles, de fixer les frontiéres maritimes et de
régler certaines autres questions connexes relatives a la zone située entre leurs
deux pays, y compris la région dénommée Détroit de Torres,

Reconnaissant qu’il importe de protéger le mode de vie traditionnel et les
moyens d’existence des Australiens qui habitent les iles situées dans le Détroit de
Torres et des Papouans-néo-guinéens qui vivent dans les régions cotieres de la
Papouasie-Nouvelle-Guinée situées dans le Détroit de Torres et qui lui sont
contigués,

Reconnaissant également qu’il importe d’assurer la protection de I’environ-
nement marin ainsi que la liberté de la navigation pour leurs navires dans le
Détroit de Torres et du survol de celui-ci pour leurs aéronefs,

Egalement désireux de coopérer ensemble dans cette région pour assurer la
protection, I'aménagement et le partage des ressources halieutiques, ainsi que la
réglementation de la prospection et de I’exploitation des ressources minérales des
fonds marins,

Dans le cadre de leurs relations de bon voisinage et dans un esprit de
coopération, d’amitié et de bonne volonté,

Sont convenus de ce qui suit :

PREMIERE PARTIE. DEFINITIONS

Article premier. DEFINITIONS
1. Dans le présent Traité :

a) L’expression « région coétiére contigué » s’entend, dans le cas de
I’ Australie, de la région cotiére de I’Australie continentale'et des iles australiennes
a proximité de la zone protégée et, dans le cas de la Papouasie-Nouvelle-Guinée,
de la région cotiére de la Papouasie-Nouvelle-Guinée continentale, des iles
appartenant a la Papouasie-Nouvelle-Guinée a proximité de la zone protégée;

b) L’expression « juridiction de péche » désigne les droits souverains quant
a la prospection, I'exploitation, la conservation et ’aménagement des ressources
halieutiques autres que les espéces sédentaires;

' Entré en vigueur le 15 février 1985 par I'échange des instruments de ratification, qui a eu lieu 2 Port Moresby,
conformément a ["article 32.
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c) L’expression « ressources halieutiques » désigne toutes les ressources
naturelles et vivantes de I’océan et des fonds marins, y compris toutes les espéces
sédentaires et nageuses;

d) L’'expresion « liberté de mouvement » s’entend du mouvement des
autochtones en vue ou au cours de leurs activités traditionnelles;

e) L’expression « faune et flore indigéne » comprend la faune migratoire;

f) Le terme « mille » désigne le mille marin international d’une longueur de
1 852 métres;

g) L’expression « zone protégée » désigne la zone créée aux termes de
Iarticle 10;

h) L'expression « pécheries commerciales de la zone protégée » s’entend
des ressources halieutiques ayant une importance commerciale actuelle ou
potentieclle situées a l'intérieur de la zone protégée et, lorsque les réserves
desdites ressources appartiennent essentiellement a la zone protégée tout en
s'étendant a I’extérieur de celle-ci dans des secteurs qui lui sont contigus, de la
partie desdites réserves localisée dans ces secteurs dans des limites déterminées
de temps & autre par les autorités responsables des deux Parties;

i) L’expression « juridiction sur les fonds marins » désigne les droits
souverains sur le plateau continental conformément au droit international et
comprend la juridiction sur les élévations 2 marée basse ainsi que le droit
d’exercer cette juridiction sur lesdites élévations, conformément au droit
international;

J) L’expression « espéces sédentaires » désigne les organismes vivants qui, a
I’époque de la récolte, sont soit immobiles ou situés sous les fonds marins ou soit
incapables de se mouvoir sauf lorsqu’ils sont en contact physique constant avec le
fond marin ou le sous-sol;

k) L’expression « activités traditionnelles » désigne les activités accomplies

par les autochtones conformément i leurs traditions locales et comprend,
lorsqu’elles sont accomplies :

i) Les activités exécutées sur terre, y compris le jardinage, la chasse et la
cueillette des aliments;
ii) Les activités exécutées en mer, y compris la péche traditionnelle;

iii) Les cérémonies religieuses ou laiques ou les rassemblements a des fins
sociales comme la célébration d’'un mariage et le réglement d’un différend; et

iv) Le troc ou le commerce sur les marchés.

Sauf dans le cas d’activités commerciales, I’application de la présente
définition se fera de mani¢re souple et a la lumiére des coutumes en vigueur;

/) L’expression « pécheries traditionnelles » désigne la prise par les autoch-
tones pour leur propre consommation ou pour celles des personnes a leur charge
ou en vue d’une utilisation & I'occasion d’activités traditionnelles, de ressources
naturelles vivantes de la mer, des fonds marins, des estuaires et des régions
cotiéres qui subissent I'influence des marées, y compris la tortue et le dugon;

m) Le terme « autochtones » désigne, dans le cas de I’Australie, les per-
sonnes qui :

Vol 1429, 124238



1986 United Nations — Treaty Series e Nations Unies — Recueil des Traités 241

i) Sont des insulaires du Détroit de Torres qui habitent la zone protégée ou les
régions cotiéres contigués a 1’ Australie;

ii) Sont des citoyens australiens; et

iii) Maintiennent, dans la zone protégée ou a proximité de celle-ci, des
associations traditionnelles coutumiéres liées a leur subsistance ou a leurs
moyens d’existence ou a leurs activités sociales, culturelles ou religieuses; et

dans le cas de la Papouasie-Nouvelle-Guinée, les personnes qui :

i) Habitent la zone protégée ou la région cotiere contigué a la Papouasie-
Nouvelle-Guinée;

ii) Sont citoyens de la Papouasie-Nouvelle-Guinée; et

iii) Maintiennent, dans la zone protégée ou a proximité de celle-ci, des
associations traditionnelles coutumiéres liées a leur subsistance ou i leurs
moyens d’existence ou a leurs activités sociales, culturelles ou religieuses.

2. Lorsque, aux fins du présent Traité, il s’avére nécessaire de déterminer la
position d’un point, d’une ligne ou d’une zone sur la surface terrestre, ladite
position sera établie en se référant a I’ellipsoide de référence australien, c’est-a-
dire en se référant a2 un sphéroide ayant son centre au centre de la Terre et son

rayon majeur (équatorial) de 6 378 160 métres et son aplatissement de et

29825 .
en se référant a la position de la station géodésique Johnson située dans le
Northern Territory de I'Australie. Cette station sera considérée comme étant
située par 25°56'54,5515" de latitude sud et 133°12'30,0771” de longitude est, a une
altitude de 571,2 meétres au-dessus du sphéroide mentionné ci-avant.

3. Aux fins du présent Traité, I'expression « a l'intérieur de la zone
protégée ou a proximité de celle-ci » désigne une zone dont les limites extérieures
sont susceptibles de varier selon le contexte.

DEUXIEME PARTIE. SOUVERAINETE ET JURIDICTION

Article 2. SOUVERAINETE SUR LES {LES
1. La Papouasie-Nouvelle-Guinée reconnait la souveraineté de I’ Australie
sur :

a) Les iles connues sous le nom de Anchor Cay, Aubusi, Black Rocks, Boigu,
Bramble Cay, Dauan, Déliverance, East Cay, Kaumag, ilot Kerr, Moimi,
Pearce Cay, Saibai, Turnagain et Turu Cay; et

b) Toutes les iles situées entre la partie continentale des deux pays au sud d’une
ligne visée au paragraphe | de I'article 4 du présent Traité.

2. A l'exception de celles qui sont visées a I’alinéa a du paragraphe 1 du
présent article, aucune ile sur laquelle I’ Australie exerce sa souveraineté n’est
située au nord de la ligne mentionnée au paragraphe 1 de I'article 4 du présent
Traité.

3. L’Australie reconnait la souveraineté de la Papouasie-Nouvelle-Guinée
sur :

a) Les iles connues sous le nom de Kawa, Mata Kawa et Kussa; et
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b) Toutes les autres iles situées entre la partie continentale des deux bays au nord
d’une ligne visée au paragraphe 1 de I'article 4 du présent Traité, a I'exception
des iles visées a I’alinéa a du paragraphe 1 du présent article.

4. Aux fins du présent Traité, la souveraineté exercée sur une ile comprend
la souveraineté sur ;

a) La mer territoriale de ladite ile;
b) L’espace aérien au-dessus de I'ile et de sa mer territoriale;
¢) Les fonds marins situés sous ladite mer territoriale de méme que le sous-sol; et

d) Toute ile, rocher ou élévation visible-a marée basse situé dans lesdites eaux
territoriales.

Article 3. EAUX TERRITORIALES

1. Les lignes de démarcation entre les iles Aubusi, Boigu et Moimi et la
Papouasie-Nouvelle-Guinée et entre les iles Dauan, Kaumag et Saibai et la
Papouasie-Nouvelle-Guinée sont celles qui sont décrites a I'annexe 1 du présent
Traité et figurent sur la carte a I’annexe 2' du présent Traité, ainsi que toute autre
portion de la limite extérieure de la mer territoriale de Saibai décrite a I’annexe 3
du présent Traité qui est contigué a la mer territoriale de la Papouasie-Nouvelle-
Guinée.

2. Les mers territoriales des iles visées a I’alinéa a du paragraphe 1 de
I’article 2 du présent Traité ne dépassent pas trois milles depuis la base & partir de
laquelle est mesurée la largeur de la mer territoriale autour de chaque ile. Lesdites
mers territoriales ne seront ni élargies ni réduites, méme s’il devait survenir une
modification de la configuration du littoral ou si un relevé topographique ultérieur
devait donner un résultat différent.

3. Les dispositions du paragraphe 2 du présent article ne s’appliquent pas a
la portion de la mer territoriale de Pearce Cay située au sud de la ligne visée au
paragraphe | de I'article 4 du présent Traité.

4. Sauf en ce qui concerne la portion de la mer territoriale de Pearce Cay
située au sud de la ligne visée au paragraphe 1 de I'article 4 du présent Traité, les
limites extérieures des mers territoriales des iles visées a I’alinéa a du para-
graphe 1 de I'article 2 du présent Traité sont celles qui sont décrites a ’annexe 3
du présent Traité. Les limites ainsi décrites figurent sur les cartes aux annexes 2
et 4' du présent Traité.

5. Vers le nord, I’ Australie ne peut porter sa mer territoriale au-dela de la
ligne visée au paragraphe I de I’article 4 du présent Traité.

6. La Papouasie-Nouvelle-Guinée ne peut :

a) Porter sa mer territoriale située au large de son littoral méridional entre les
méridiens de 142°03'30” de longitude est et de 142°51'00" de longitude est, a plus de

trois milles de la base a partir de laquelle la longueur de la mer territoriale est
calculée;

b) Porter sa mer territoriale ou ses eaux archipélagiques a l'intérieur de la
zone bordée par la portion de la ligne visée au paragraphe 2 de l'article 4 du
présent Traité allant du point situé par 9°45'24" de latitude sud et 142°03'30" de

! Voir hors-texte dans une pochette 2 la fin du présent volume.
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longitude est au point situé par 9°40'30” de latitude sud et 142°51'00” de longitude
est, et par la portion de la ligne visée au paragraphe 1 de I’article 4 du présent
Traité qui réunit ces deux points;

¢) Etablir une base archipélagique qui pénétre ou qui traverse la région visée
a I’alinéa b du présent paragraphe; ou

d) Porter ses eaux territoriales vers le sud au-dela de la ligne visée au
paragraphe 1 de I’article 4 du présent Traité.

Article 4. JURIDICTION MARITIME

1. Sous réserve des dispositions de I’article 2 du présent Traité, la ligne de
démarcation entre la zone des fonds marins et du sous-sol qui est contigué et qui
appartient a I’ Australie et la zone des fonds marins et du sous-sol qui est contigué
et qui appartient a la Papouasie-Nouvelle-Guinée, et sur lesquelles I’ Australie et la
Papouasie-Nouvelle-Guinée exercent leurs juridictions respectives, est la ligne
décrite a I’'annexe 5 du présent Traité. La ligne ainsi décrite figure sur la carte de
I’annexe 6' du présent Traité ainsi que partiellement sur la carte de ’'annexe 7' du
présent Traité.

2. Sous réserve des dispositions de I'article 2 du présent Traité, la ligne de
démarcation entre la zone de la mer qui est contigué et qui appartient a I’ Australie
et la zone de la mer qui est contigué et qui appartient a la Papouasie-Nouvelle-
Guinée, et sur lesquelles 1’Australie et la Papouasie-Nouvelle-Guinée exercent
leurs juridictions de péche respectives, est la ligne décrite a I’annexe 8 du présent
Traité. La ligne ainsi décrite figure sur la carte de ’annexe 6 du présent Traité
ainsi que partiellement sur les cartes des annexes 2 et 7 du présent Traité.

3. A I'égard de la zone bordée par la portion de la ligne visée au para-
graphe 2 du présent article qui va du point situé par 9°45'24" de latitude sud et
142°03'30" de longitude est au point situé par 9°40'30" de latitude sud et 142°51'00"
de longitude est, et par la portion de ligne visée au paragraphe 1 du présent article
qui réunit ces deux points, a I’exclusion des mers territoriales des iles Aubusi,
Boigu, Dauan, Kaumag, Moimi, Saibai et Turnagain :

a) Aucune des deux Parties n’exerce une juridiction supplétive sans I’accord de
I'autre Partie; et

b) Les Parties se consultent en vue de parvenir 2 un accord concernant les
modalités d’application les plus efficaces en ce qui concerne I’exercice de la
juridiction supplétive.

4. Aus fins du paragraphe 3 du présent article, I’expression « juridiction
supplétive » désigne :

a) La juridiction sur la zone autre que celle qui s’applique aux fonds marins ou a
la péche, y compris la juridiction autre que celle qui s’applique aux fonds
marins ou a la péche dans la mesure ot elle concerne :

i) La protection du milieu marin;
ii) La recherche scientifique marine; et
iii) La production d’énergie a partir de 1'eau, des courants et des vents; et

b) Les juridictions sur les fonds marins et la péche dans la mesure ou I’exercice de
telles juridictions n’est pas directement lié a la prospection ou a ’exploitation

! Voir hors-texte dans une pochette i la fin du présent volume.
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des ressources ou a llinterdiction, ou au refus d’autorisation, d’activités
tombant sous le coup de ces juridictions.

TROISIEME PARTIE. SOUVERAINETE
ET JURIDICTION — QUESTIONS CONNEXES

Article 5. PERMIS DE PROSPECTION PETROLIERE NON PERIMES

1. Dans les cas ou I’ Australie a, avant le 16 septembre 1975 et en vertu de la
législation australienne, accordé un permis de prospection pétroliére valable pour
une partie des fonds marins sur laquelle elle renonce a exercer ses droits
souverains en vertu du présent Traité, et ou le titulaire dudit permis conserve ses
droits immédiatement avant ’entrée en vigueur du présent Traité, la Papouasie-
Nouvelle-Guinée, a la suite d’une demande dudit titulaire, offre 4 ce dernier, en
vertu de la législation du pays, une licence de prospection pétroliére valable pour
la méme partie des fonds marins a des conditions non moins favorables que celles
qui sont prévues, en vertu de la loi, pour tout autre titulaire de licence de
prospection pétroliere dans les fonds marins.

2. Une demande de licence en vertu du paragraphe | du présent article est
présentée :

a) Pour une partie des fonds marins située en dehors de la zone protégée, dans les
six mois suivant la date de I’entrée en vigueur du présent Traité;

b) Pour une partie des fonds marins située dans les limites de la zone protégée, au
cours de la période spécifiée a ’article 15 ou de toute prolongation de ladite
période approuvée d’'un commun accord par les Parties.

Article 6. EXPLOITATION DE CERTAINS DEPOTS DANS LES FONDS MARINS

Au cas ol une poche d’hydrocarbures liquides ou de gaz naturel ou tout autre
dépot minéral situé au-dessous des fonds marins s’étendrait au-dela d’une des
lignes de démarcation des limites des juridictions respectives des Parties, et ou la
partie de cette poche ou de ce dép6t située d’un des cotés de ladite ligne doive étre
extraite sous forme liquide, partiellement ou en totalité, de 'autre c6té de cette
ligne, les Parties se consulteront afin de parvenir a un accord sur la maniére la plus
efficace d’exploiter ladite poche ou ledit dép6t et de partager équitablement les
bénéfices provenant de cette exploitation. -

Article 7. LIBERTE DE NAVIGATION ET DE SURVOL

1. Sur les eaux et au-dessus des eaux de la zone protégée situées :

a) Aunord de la ligne visée au paragraphe | de I’article 4 du présent Traité et vers
le large depuis les lignes des basses eaux du territoire de 'autre Partie, et

b) Au sud de ladite ligne et au-dela des limites extérieures de la mer territoriale,

chaque Partie accorde aux navires et aux aéronefs de 1’autre Partie, sous réserve
des dispositions des paragraphes 2 et 3 du présent article, la liberté de navigation
et de survol dont bénéficient les navires et les aéronefs a I’occasion de leurs
activités en haute mer ou au-dessus de celle-ci.

2. Chaque Partie prend toutes les mesures qui s’imposent pour s’assurer
que, dans ’exercice des droits de navigation et de survol accordés a ses navires et
aéronefs aux termes du paragraphe | du présent article :
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a) Lesdits navires observent les régles, procédures et pratiques internationales
généralement admises concernant la sGreté en mer ainsi que la prévention, la
réduction et le contrdle de la pollution causée par des navires;

b) Lesdits aéronefs civils observent les Regles de I’air établies par I’Organisation
de I’aviation civile internationale dans la mesure ou elles s’appliquent aux
aéronefs civils et que les aéronefs de I’Etat respectent normalement les régles
qui concernent la sireté et se conforment en tout temps en tenant compte de la
sareté de la navigation; v

¢) Lesdits navires et aéronefs se trouvant au nord de la ligne visée au para-
graphe | de l'article 4 du présent Traité, n’embarquant ni ne débarquant
aucune marchandise, monnaie ou passager en contravention des lois et régle-
ments douaniers, fiscaux, sanitaires et d’immigration de I’autre Partie, a con-
dition que les lois et réglements pertinents n’aient pas comme conséquence
pratique de refuser, de restreindre ou de limiter les libertés de navigation et de
survol reconnues au paragraphe | du présent article; et

d) Lesdits navires et aéronefs se trouvant au nord de la ligne visée au para-
graphe | de I'article 4 du présent Traité n’agissent pas d’une maniére préju-
diciable a la paix, a I’ordre public ou i la sécurité de I’autre Partie.

3. Les navires de I'une des Parties s’employant a la prospection ou a
I’exportation de ressources dans une zone placée sous la juridiction de I’autre
Partie sont soumis a la législation et a la réglementation adoptées par cette autre
Partie en vertu de sa juridiction sur lesdites ressources, pourvu qu’elles soient
compatibles avec les dispositions du présent Traité et le droit international. Ceci
comprend les dispositions législatives et réglementaires relatives a 1’arraison-
nement, a l'inspection et a la saisie de navires.

4. Dans les secteurs de la zone protégée situés au nord de la ligne visée au
paragraphe | de I'article 4 du présent Traité et auxquels le paragraphe | du présent
article ne s’applique pas, les aéronefs civils de I’une des Parties qui exploitent des
services aériens, réguliers ou non, ont le droit de survol ainsi que celui de faire
escale 4 des fins non commerciales sans qu’il soit nécessaire d’obtenir une
autorisation préalable de I’autre Partie, sous réserve du respect de toutes lois ou
réglements applicables relatifs a la sireté de la navigation aérienne.

5.. Dans les secteurs de la zone protégée auxquels le paragraphe 1 du présent
article ne s’applique pas, les navires de I’'une des Parties bénéficient du droit de
passage inoffensif. Ce droit ne peut étre suspendu et aucune des Parties ne peut
adopter, en ce qui concerne ces secteurs, des lois ou des réglements qui
pourraient avoir pour effet de limiter ou d’entraver le passage normal de navires
entre deux points situés sur le territoire d’'une Partie.

6. Dans les cas ol les dispositions tant du paragraphe 1 que du paragraphe 5
ne s’appliquent pas, un régime de passage par des itinéraires utilisés pour la
navigation internationale dans la zone située entre les deux pays, y compris la
zone connue sous le nom de Détroit de Torres, s’applique aux navires a condition
qu’il ne soit pas plus restrictif que le régime de passage en transit a travers des
détroits appliqué a la navigation internationale tel que décrit aux articles 34 a 44
inclus du document A/Conf.62/WP.10 de la troisieme Conférence des Nations
Unies sur le droit de la mer. Ceci a condition que la Partie qui songe 4 adopter des
lois ou réglements qui pourraient limiter ou entraver le passage par les itinéraires
employés par des navires a destination ou en provenance du territoire de I’autre
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Partie consulte auparavant cette autre Partie. Au cas ou les dispositions desdits
articles étaient révisées, ou si elles ne figuraient pas dans toute convention
relative au droit de la mer ou si elles ne parvenaient pas a étre généralement
admises en tant que principes de droit international, les Parties, se consultent afin
de se mettre d’accord sur un autre régime de passage conforme a la pratique
internationale destinée a remplacer le régime prévu au présent article.

7. Les droits de navigation et de survol prévus au présent article viennent
s’ajouter, sans déroger, aux droits de navigation et de survol dans la région
concernée, en vertu d’autres traités ou des principes généraux de droit
international.

Article 8. AIDES A LA NAVIGATION

Aux fins de maintenir et d’améliorer la stireté de la navigation dans les eaux
de la zone séparant les deux pays, les Parties coopérent et, compte tenu des
moyens techniques et autres disponibles a chacune d’elles et, dans la mesure o
cela s’avére opportun, elles s’accordent une assistance réciprogue quant 2 la
fourniture et a ’entretien des aides a la navigation et a la préparation des cartes et
des tableaux. '

Article 9. EPAVES

1. Les épaves des navires et des aéronefs qui reposent sur, dans ou sous les
fonds marins dans la zone qui reléve de la juridiction d’une Partie, tombent sous la
juridiction de ladite Partie.

2. Lorqu’une épave d’une valeur historique ou particuliére se trouve ou est
découverte dans une zone qui reléve de la juridiction de I'autre Partie, les deux
Parties se consultent afin de parvenir 4 un accord sur toute mesure a4 prendre
concernant ladite épave.

3. Les dispositions du présent article sont sans préjudice de la compétence
des cours d’une Partie, aux fins de la législation de cette Partie, par rapport aux
causes maritimes d’une action en justice en ce qui concerne des épaves tombant
sous le coup des dispositions du présent article.

4. Le présent article ne s’applique pas aux navires ou aux aéronefs
militaires des Parties, naufragés aprés la date de I'entrée en vigueur du présent
Traité. ‘

QUATRIEME PARTIE. LA ZONE PROTEGEE

Article 10. CREATION ET BUTS DE LA ZONE PROTEGEE

1. Une Zone protégée dans le Détroit de Torres est créée comprenant les
terres, la mer, I’espace aérien, les fonds marins et le sous-sol situés a I'intérieur de
la zone délimitée par la ligne décrite & I’annexe 9 du présent Traité. Ladite ligne
figure sur les cartes des annexes 6 et 7 et, partiellement, sur la carte de I’annexe 2
du présent Traité.

2. Les Parties adoptent et appliquent les mesures relatives a la Zone
protégée conformément aux dispositions du présent Traité.

3. Dans I'esprit des Parties, la création de la Zone protégée et sa
délimitation au nord, au sud, & I'est et & I'ouest ont pour but principal de
reconnaitre et de protéger le mode de vie traditionnel et les moyens d’existence
des autochtones, y compris la péche traditionnelle et leur liberté de mouvement.
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4. En outre, en créant la Zone protégée, les Parties veulent protéger et
préserver le milieu marin ainsi que la faune et la flore locales se trouvant dans la
Zone protégée ou a proximité.

Article 1. LIBERTE DE MOUVEMENT ET ACTIVIiTES TRADITIONNELLES,
Y COMPRIS LA PECHE TRADITIONNELLE

1. Sous réserve des autres dispositions du présent Traité, chaque Partie
continue a reconnaitre aux autochtones de I’autre Partie la liberté de mouvement
et la poursuite de leurs activités traditionnelles 1égales dans la Zone protégée et a
proximité de celle-ci.

2. Le paragraphe 1 du présent article ne peut étre interprété comme une
approbation d’une extension des activités de la péche traditionnelle par les
autochtones de 'une des Parties vers des secteurs situés a I’extérieur de la Zone
protégée qui reléve de la juridiction de 1'autre Partie ol ces autochtones ne
péchaient pas traditionnellement avant I’entrée en vigueur du présent Traité.

3. Les dispositions du présent article et les autres dispositions du présent
Traité relatives a la péche traditionnelle sont subordonnées a I’article 14 et au
paragraphe 2 de I’article 20 du présent Traité.

Article 12. DROITS TRADITIONNELS ET COUTUMIERS

Dans les cas ou les autochtones de I'une des Parties bénéficient de droits
traditionnels et coutumiers d’accés et d’usage des terres, de la mer, des fonds
marins, des estuaires et des régions cotiéres qui ont des marées, situés al’intérieur
de la Zone protégée ou a proximité de celle-ci et qui relévent de la juridiction de
I’autre Partie, lesdits droits étant reconnus par les autochtones habitant ces lieux
ou a proximité de ceux-ci comme étant conformes & la tradition locale, ’autre
Partie autorise alors la continuation de I’exercice desdits droits a des conditions
non moins favorables que celles qui s’appliquent aux droits similaires reconnus a
ses propres autochtones.

Article 13. PROTECTION DU MILIEU MARIN

1. Chacune des Parties adopte les mesures législatives et autres nécessaires
a la protection et a la préservation du milieu marin de la Zone protégée et de ses
environs. En élaborant lesdites mesures, chaque Partie tient compte des régles
internationalement admises, ainsi que des normes et des pratiques recommandées
qui ont été adoptées par des conférences diplomatiques ou par des organisations
internationales.

2. Les mesures adoptées par chaque Partie conformément au paragraphe 1
du présent article comprennent des mesures de prévention et de contréle de la
pollution ou d’autres atteintes au milieu marin provenant de toutes espéces
d’activités qui se trouvent sous sa juridiction ou son controle. Lesdites mesures
doivent réduire dans toute la mesure du possible :

a) L’émission de matiéres toxiques, dommageables ou nuisantes, provenant de
sources situées a terre, de riviéres, de I’atmosphére ou le traversant, ou du
versement en mer;

b) La pollution ou autres dégats causés par des navires; et
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c) La pollution ou autres dégats provenant d’installations ou de techniques
utilisées a ’occasion de la prospection et de I’exploitation des ressources
naturelles des fonds marins et de leur sous-sol.

3. Les mesures adoptées par chaque Partie conformément au paragraphe |
du présent article seront compatibles avec ses obligations en vertu du droit
international, y compris I’obligation de ne pas causer de préjudice aux droits de
navires et d’aéronefs étrangers, et seront soumises aux dispositions de I’article 7
du présent Traité.

4. Les Parties se consultent, & la demande de I’une ou 'autre, en vue :

a) D’harmoniser leurs politiques concernant les mesures que chacune prendra en
vertu du présent article; et

b) D’assurer I’application effective et coordonnée desdites mesures.

5. Si I'une des Parties a des raisons plausibles de croire qu’une activité
envisagée qui reléve de sa juridiction ou qui est sous son contréle risque de polluer
ou de causer d’autres dégats au milieu marin situé dans la Zone protégée ou a
proximité de celle-ci, cette Partie, aprés enquéte, communique a I’autre Partie son
évaluation des conséquences éventuelles de cette activité sur le milieu marin.

6. Sil’une ou l'autre des Parties a des raisons plausibles de croire qu’une
activité envisagée qui releve de la juridiction ou qui est sous le contrdle de I’autre
Partie pollue ou risque de polluer ou cause ou risque de causer des dégits au
milieu marin situé dans la Zone protégée ou a proximité de celle-ci, cette Partie
peut demander des consultations a ’autre Partie et les deux Parties se consultent
dés que possible en vue d’adopter des mesures propres a prévenir ou a contrdler
toute pollution ou autres dégats au milieu marin & la suite de cette activité.

Article 14. PROTECTION DE LA FAUNE ET DE LA FLORE
|. Dans la Zone protégée et a proximité de celle-ci, chaque Partie s’efforce :

a) D’identifier et de protéger les espéces fauniques et florales indigénes qui sont
ou qui peuvent devenir menacées d’extinction;

b) D’empécher P'introduction d’espéces fauniques et florales qui peuvent se
révéler nuisibles & la faune et a la flore indigénes; et

¢) De contréler les espéces fauniques et florales nuisibles.

2. Nonobstant toute autre disposition du présent Traité a I’exception du
paragraphe 4 du présent article, une Partie peut adopter, dans le secteur qui releve
de sa juridiction, des mesures visant a protéger les espéces fauniques et florales
indigénes qui sont ou qui peuvent devenir menacées d’extinction ou que I’'une ou
I’autre des Parties a 1'obligation de protéger aux termes du droit international.

3. Pour autant qu’elles 1’estiment nécessaire et approprié, les Parties
procédent a des échanges d’informations concernant les espeéces fauniques et
florales indigénes qui sont ou peuvent devenir menacées d’extinction et elles se
consultent, a la demande de I'une ou I’autre, en vue :

a) D’harmoniser leurs politiques concernant les mesures que chacune peut
prendre pour donner effet aux paragraphes | et 2 du présent article; et

b) D’assurer la mise en ceuvre effective desdites mesures.
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4. En appliquant les dispositions du présent article, chaque Partie s’effor-
cera de minimiser les conséquences restrictives sur les activités traditionnelles
des autochtones.

Article 15. INTERDICTION RELATIVE A L’EXTRACTION ET AU FORAGE
DES FONDS MARINS

Dans la Zone protégée, aucune des Parties n’entreprend elle-méme ni
n'autorise I’extraction ou le forage des fonds marins ou de son sous-sol aux fins de
prospecter ou d’exploiter les hydrocarbures liquides, les gaz naturels ou toute
autre ressource minérale au cours des dix premiéres années a compter de la date
de I'entrée en vigueur du présent Traité. Les Parties peuvent prolonger cette
période d’'un commun accord.

Article 16. IMMIGRATION, DOUANES, QUARANTAINE ET SANTE

1. Sauf dispositions contraires du présent Traité, chaque Partie applique les
formalités relatives a I'immigration, aux douanes, a la quarantaine et a la santé de
maniére a ne pas empécher ou restreindre la liberté de mouvement ou la poursuite
des activités traditionnelles a I'intérieur de la Zone protégée et & proximité de
celle-ci par les autochtones de I’autre Partie.

2. " Lors de I’application de ses lois et de ses politiques relatives a I’entrée et
ala sortie des personnes et a I'importation et a I’exportation de biens a I’arrivée et
au départ du territoire sous sa juridiction ainsi que de la Zone protégée et de ses
environs, chaque Partie agit dans un esprit d’amitié mutuelle et de bon voisinage,
tout en tenant compte des principes pertinents de droit international et des
pratiques internationales reconnues de méme que de I'importance qu’il y a a
prévenir I'entrée illégale, I’évasion de la justice et les pratiques préjudiciables a un
controle efficace de 'immigration, des douanes, de la santé et de la quarantaine,
qui peuvent étre commis sous l’apparence de la liberté de mouvement ou de la
poursuite des activités traditionnelles.

3. Nonobstant les dispositions du paragraphe 1 du présent article :

a) Sauf lorqu’il s’agit d’une visite temporaire li€ée a la poursuite des activités
traditionnelles, les autochtones d’une Partie qui désirent se rendre dans I’autre
pays sont soumis aux mémes formalités d’immigration, de douanes, de
controdle sanitaire et de quarantaine que les citoyens de ladite Partie qui ne sont
pas des autochtones;

b) Chaque Partie restreint la liberté de mouvement dans la mesure ol cela s’avére
nécessaire pour contréler les abus concernant I’entrée illégale ou I'évasion de
la justice;

¢) Chaque Partie se réserve le droit d’appliquer des mesures de contrdle
douanier, sanitaire, d’immigration et de quarantaine qu’elle estime nécessaire
pour faire face a des problemes qui peuvent se présenter. Chaque Partie peut
notamment appliquer des mesures de limitation ou d’interdiction de la liberté
de mouvement, du transport de marchandises, de plantes ou d’animaux, en cas
de déclenchement ou de prorogation d’une épidémie épizootique ou épiphy-
totique a l'intérieur de la Zone protégée ou a proximité de celle-ci.
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Article 17. APPLICATION ET COORDINATION

Aux fins de faciliter l’application des dispos_itions du présent Traité relatives a
la Zone protégée, les autorités de chaque Partie, a la demande des autorités de
I’autre Partie et dans la mesure ou cela s’avere nécessaire et approprié :

a) Communiquent aux autorités de I’autre Partie les informations concernant les
dispositions pertinentes des lois, réglements et procédures relatifs a I'immigra-
tion, a la citoyenneté, aux douanes, a la santé, 4 la quarantaine, aux pécheries,
a la protection de I’environnement et autres matiéres;

b) Procédent a des consultations avec les autorités de ’autre Partie de maniére a
procéder aux arrangements administratifs appropriés et autres dispositions afin

de résoudre tous problémes qui surgiraient a I’occasion de I'application
desdites dispositions.

Article 18. DISPOSITIF DE LIAISON

1. Chaque Partie désigne un représentant qui facilite 'application des
dispositions du présent Traité au niveau local.

2. Les deux représentants désignés :

a) Echangent des informations concernant les faits nouveaux pertinents a
I'intérieur de la Zone protégée ou a proximité de celle-ci;

b) Se consultent pour ensuite prendre les initiatives qui correspondent a la
nature de leurs fonctions de maniére a faciliter la mise en pratique, au niveau
local, des dispositions du présent Traité et la solution de tous probléemes que cela
pourrait soulever;

c) Suivent la question de la liberté de mouvement des autochtones de I'une
des Parties vers les régions se trouvant sous la juridiction de I’autre Partie, ainsi
que les dispositions prises a cet égard au niveau local; et

d) Attirent I’attention de leurs Gouvernements et formulent les recomman-
dations appropriées concernant toutes questions touchant a I'application des
dispositions du présent Traité ou en résultant et qui ne trouvent pas de solution au
niveau local ou qui, pour d’autres raisons, peuvent requérir |’attention des deux
Parties.

3. Dans I'exercice de ses fonctions, chaque représentant :

a) Demeure en contact étroit avec les représentants des autochtones de son
pays, notamment en ce qui concerne tous problémes auxquels ceux-ci pourraient
faire face a propos du respect de la liberté de mouvement, les activités
traditionnelles et I’exercice des droits traditionnels et coutumiers prévus en vertu
du Traité, et transmet leurs vues a son Gouvernement; et

b) Se maintient en contact étroit avec les autorités nationales et locales ainsi
qu'avec celles des Etats et des provinces de son pays concernant toutes questions
dont chacune d’elles a la responsabilité.

4. A moins que les circonstances n’exigent un autre endroit, le représentant
de I'Australie a son siége a I'ile Thursday et le représentant de la Papouasie-
Nouvelle-Guinée a le sien a Daru.
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Article 19. CONSEIL CONSULTATIF MIXTE DU DETROIT DE TORRES

1. Les Parties créent et maintiennent conjointement un organe consultatif
qui sera connu sous le nom de Conseil consultatif mixte du Détroit de Torres (ci-
aprés dénommé « le Conseil consultatif »).

2. Les fonctions du Conseil consultatif sont les suivantes :

a) Recherche de solutions aux problémes se présentant au niveau local et qui
ne trouvent pas de solution sur la base de I’article 18 du présent Traité;

b) Examen et soumission de recommandations aux Parties concernant tous
développements ou propositions susceptibles de compromettre la protection du
mode de vie traditionnel et les moyens de subsistance des autochtones, leur
liberté de mouvement, I’exercice d’activités traditionnelles et I’exercice des droits
traditionnels et coutumiers tel que prévu au Traité; et

c¢) Examiner de temps a autre, selon les besoins, toutes questions qui
concernent ['application effective du présent Traité, y compris les dispositions
relatives a la protection et a la préservation du milieu marin et de la faune et de la
flore a I'intérieur de la Zone protégée ou a proximité de celle-ci; faire rapport et
formuler des recommandations a leur sujet.

3. Le Conseil consultatif ne posséde ni n’assume aucune responsabilité
d’administration ou de gestion. Selon les domaines de juridiction respectifs de
chaque partie, ces responsabilités appartiennent aux autorités compétentes
nationales, provinciales, locales et a celles des Etats.

4. Dans I'exercice de ses fonctions, le Conseil consultatif s’assure que les
autochtones sont consultés et qu’il leur est accordé I’entiére possibilité d’expri-
mer, en temps opportun, leurs opinions sur des questions qui les touchent, et que
leurs opinions sont transmises aux Parties dans tous rapports soumis aux Parties
par lui-méme.

5. Le Conseil consultatif transmet ses rapports et ses recommandations aux
ministres des affaires étrangéres des Parties. Aprés examen par les autorités
compétentes des Parties, des consultations ont lieu en vue d’apporter des
solutions aux problémes sur lesquels le Conseil administratif a attiré I’attention.

6. Sauf décision contraire des Parties, le Conseil consultatif se compose de
dix-huit membres, c’est-a-dire neuf membres de chaque Partie ainsi choisis :

a) Au moins deux représentants nationaux;

b) Au moins un membre représentant le Gouvernement de Queensland dans le
cas de I’Australie, et un membre représentant le Gouvernement provincial de
Fly River dans le cas de la Papouasie-Nouvelle-Guinée; et

¢) Au moins trois membres représentant les autochtones,

chaque Partie conservant la liberté de décider, de temps a autre, la catégorie,
parmi celles indiquées ci-avant, des autres membres qui la représenteront.

7. Le Conseil consultatif se réunit, dans la mesure ol cela s’avére
nécessaire, a la demande de I’'une ou I’autre Partie. Les réunions consécutives du
Conseil seront présidées alternativement par un représentant de 1’ Australie et par
un représentant de la Papouasie-Nouvelle-Guinée. Elles se tiennent alter-
nativement en Australie et en Papouasie-Nouvelle-Guinée ou selon d’autres
arrangements qui pourraient étre faits de temps a autre.
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CINQUIEME PARTIE. PECHERIES COMMERCIALES
DANS LA ZONE PROTEGEE

Article 20. PRIORITE A LA PECHE TRADITIONNELLE ET APPLICATION
DE MESURES CONCERNANT CELLE-CI

I. Les dispositions de la présente partie sont administrées de maniére a ne
pas compromettre la poursuite des objectifs visés a la quatriéme partie concernant
la péche traditionnelle.

2. Une Partie peut adopter une mesure de protection compatible avec les
dispositions de la présente partie qui, si cela s’avérait nécessaire pour la
conservation d’'une espéce, pourra s’appliquer a la péche traditionnelle, étant
entendu que ladite Partie s’efforcera, dans toute la mesure du possible, de
minimiser les effets restrictifs que ladite mesure pourrait avoir sur la péche
traditionnelle.

Article 2. PROTECTION, GESTION ET UTILISATION OPTIMALE

Les Parties coopérent en vue de la protection, de la gestion et de I'utilisation
optimale des pécheries commerciales a I’intérieur de la Zone protégée. A cette fin,
les Parties se consultent 2 la demande de I’une ou I’autre d’entre elles et concluent
des arrangements en vue de I’application effective des dispositions de la présente
Partie.

Article 22. PROTECTION ET GESTION DE PECHERIES INDIVIDUELLES

1. Lorsque cela s’avére opportun, les Parties négocient des arrangements
complémentaires pour la gestion et la protection de toute pécherie commerciale
particuliére dans la Zone protégée.

2. Sil’'une des Parties notifie I’autre Partie par écrit qu’elle estime que les
arrangements généraux relatifs a la protection et 4 la gestion des pécheries doivent
s’appliquer a 'une des pécheries commerciales de la Zone protégée, les Parties
procédent, dans les 90 jours 2 compter de la date de la notification, a des
consultations en vue de la conclusion d’arrangements précisant les mesures qu’ils
appliqueront a I’égard de ladite pécherie.

3. Lorsque cela s’aveére opportun, les Parties négocient en outre des
arrangements supplémentaires relatifs a la protection et 4 la gestion de ressources
ayant une incidence directe sur une pécherie mentionnée au paragraphe | du
présent article, y compris les ressources concernant les réserves de la Zone
protégée ol ces réserves ne tombent pas, par ailleurs, sous le coup des

dispositions du présent Traité.

Article 23. PARTAGE DE LA PRISE DES PECHERIES COMMERCIALES
DANS LA ZONE PROTEGEE

1. Les Parties se partagent la prise autorisée des pécheries commerciales de
la Zone protégée conformément aux dispositions du présent article et des arti-
cles 24 et 25 du présent Traité.

2. La prise autorisée, ¢’est-a-dire le rendement optimum soutenable, d’une
pécherie commerciale de la Zone protégée est fixée conjointement par les Parties
dans le cadre des arrangements complémentaires relatifs 4 la protection et a la
gestion visés au paragraphe | de I'article 22 du présent Traité.
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3. Si l'une des Parties a des raisons plausibles de croire que 1’exploitation
commerciale d’une espéce par les pécheries commerciales dans la Zone protégée
causerait ou serait susceptible de causer de sérieux dégats au milieu marin, ou
pourrait mettre en danger une autre espéce, ladite Partie peut réclamer des
consultations et les Parties se consultent alors dés que possible afin de parvenir a
un accord quant 2 la possibilité qu’une telle exploitation puisse étre poursuivie
dans des conditions qui permettraient d’éviter de tels dégits ou de mettre une
autre espéce en danger.

4. Quant 2 toute période applicable au cours de laquelle il peut &tre procédé
a la totalité de la prise autorisée d’une pécherie commerciale de la Zone protégée,
chaque partie a, sous réserve des paragraphes S, 6 et 8 du présent article et des
articles 24 et 25 du présent Traité, droit 4 une partie de la prisc autorisée dans les
conditions suivantes :

a) Sous réserve de ce qui est dit sous b ci-aprés, dans les secteurs sous juridiction
australienne :

Australie : 75 p. 100
Papouasie-Nouvelle-Guinée : 25 p. 100

b) A l'intérieur des mers territoriales d’Anchor Cay, Black Rocks, Bramble Cay,
ile Délivrance, East Cay, ilot de Kerr, Pearce Cay et Turu Cay :

Australie : 50 p. 100
Papouasie-Nouvelle-Guinée : 50 p. 100

¢) Dans les secteurs sous la juridiction de la Papouasie-Nouvelle-Guinée :
Australie : 25 p. 100
Papouasie-Nouvelle-Guinée : 75 p. 100.

5. La Papouasie-Nouvelie-Guinée possede le droit exclusif a la prise
autorisée de la péche commerciale de ceratodus de forster aux abords de ses
cotes. a l'exception des mers territoriales des iles Aubusi, Boigu, Dauan,
Kaumag, Moimi et Saibai au sujet desquelles les dispositions de I’alinéa a du
paragraphe 4 du présent article ne s’appliquent pas en ce qui concerne cette
péche.

6. Lors de la répartition de la prise autorisée d’une péche particuliére, les
Parties évaluent normalement ladite prise en fonction de son poids et de son
volume. Lors de la répartition de la totalité de la prise autorisée des péches
commerciales de la Zone protégée, les Parties tiennent compte de la valeur
relative des différentes péches et, a cette fin, elles s’entendent sur une valeur
commune a la production de chaque péche particuliére au cours de la période en
question, ladite valeur étant basée sur la valeur du produit brut & I'arrivée aux
installations de traitement ou de tout autre point communément admis, mais avant
toute valeur ajoutée par traitement, y compris le traitement des perles de culture,
ou le transport et la commercialisation ultérieurs.

7. Les Parties peuvent se mettre d’accord pour modifier la répartition de la
prise autorisée, déterminée pour une péche particuli¢re, en tant qu’élément des
arrangements complémentaires pour la gestion et la protection visés au
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paragraphe 1 de I'article 22 du présent Traité. Mais, en ce qui concerne la totalité
de la prise autorisée des péches commerciales de la Zone protégée, ceci doit étre
fait de maniére a respecter la répartition visée au paragraphe 4 du présent article.

8. Dans le calcul du total de la prise autorisée des péches commerciales de
la Zone protégée, il ne sera pas tenu compte de la prise autorisée de la péche
commerciale du ceratodus de forster visée au paragraphe 5 du présent article.

Article 24. DROITS TRANSITOIRES

I. En tant qu'élément des arrangements complémentaires pour la gestion et
la protection visés au paragraphe 1 de I'article 22 du présent Traité, le niveau de la
prise de chaque péche commerciale de la Zone protégée auquel chaque Partie a
droit, pourvu que ledit niveau demeure dans les limites de la prise autorisée :

a) Ne sera pas réduit, au cours d’une période de cinq ans & compter de I’entrée en
vigueur du présent Traité, en dessous du niveau de la prise revenant a cette
Partie avant I’entrée en vigueur du Traité; toutefois

b) Au cours de la seconde période de cinq ans aprés I'entrée en vigueur du
présent Traité, ledit niveau peut étre ajusté progressivement jusqu’a ce qu’il
atteigne, a la fin de ladite seconde période de cing ans, le niveau de la prise
répartie dans chaque cas en vertu de ['article 23 du présent Traité.

2. Lorsque ceci est rendu nécessaire du fait de la limitation de la prise
autorisée, le droit d’une Partie en vertu du présent article a priorité sur celui de
I’autre Partie en vertu I'article 23 du présent Traité; il en est cependant tenu
compte dans le calcul du montant auquel la premié¢re Partie a droit.

Article 25. DROIT PREFERENTIEL

Si, au cours de la période applicable, une Partie ne propose pas d’acquérir
pour elle-méme la totalité de la prise autorisée de la péche commerciale de la Zone
protégée a laquelle elle a droit, soit dans son secteur de juridiction soit dans celui

-de I'autre Partie, celle-ci détient un droit préférentiel a tout ou partie de la prise
autorisée de ladite péche qui n’est pas acquise par la premié¢re Partie.

Article 26. OCTRO1 DE LICENCES

1. Lors de la négociation et de I'application des arrangements relatifs & la
gestion et a la préservation visés au paragraphe 1 de l'article 22 du présent Traité :

a) Les Parties se consultent et coopérent concernant I’octroi et 'endos-
sement de licences autorisant la péche commerciale dans la Zone protégée;

b) Les autorités compétentes des Parties peuvent émettre des licences de
péche pour toute pécherie commerciale dans la Zone protégée; et

¢) Les détenteurs (personnes ou navires) de licences émises par les autorités
compétentes d’une Partie autorisant la péche pendant la période applicable dans
les pécheries commerciales peuvent, s’ils sont proposés par les autorités
compétentes de ladite Partie, étre autorisés par les autorités compétentes de
I’autre Partie, le cas échéant, au moyen de I'endossement desdites licences ou par
un autre moyen, a pécher dans les secteurs sur lesquels I'autre Partie exerce sa
juridiction et ou se trouvent les pécheries en question.

2. Les détenteurs (personnes ou navires) de licences émises par une Partie
qui ont été ou seront autorisés, en vertu des dispositions du paragraphe 1 du
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présent article, a pécher dans les eaux sous la juridiction de I'autre Partie se
conforment aux lois et réglements de cette autre Partie relatifs a la péche, sauf
qu’ils seront exemptés des frais d’émission de la licence, des taxes et autres
impots pergus par I'autre Partie & ’occasion des activités de la péche.

3. A l'occasion de I'émission de licences conformément au paragraphe | du
présent article, les autorités compétentes des Parties tiennent compte de I’intérét
que représentent la promotion du développement économique dans la région du
Détroit de Torres et les possibilités d’emploi des autochtones.

4, Les autorités compétentes des Parties voient 4 ce que les autochtones
soient consultés de temps a autre sur les arrangements relatifs a I'émission des
licences en ce qui concerne les pécheries commerciales de la Zone protégée.

Article 27. PECHE D’ETATS TIERS DANS LA ZONE PROTEGEE

1. Les autorités responsables des Parties s’informent mutuellement et se
consultent, 4 la demande de I’'une d’elles, concernant toute exploitation envisagée
des pécheries commerciales de la Zone protégée :

a) Par une co-entreprise a laquelle participe un Etat tiers;

b) Par un navire immatriculé dans un Etat tiers ou dont la majorité de I’équipage
détient la nationalité d’un Etat tiers.

2. Les navires dont I’exploitation est contrdlée par des ressortissants d’un
Etat tiers ne sont pas autorisés a exploiter les pécheries commerciales de la Zone
protégée sans ’assentiment des autorités compétentes des deux Parties accordé
dans un cas particulier ou pour une catégorie donnée.

Article 28. INSPECTION ET EXECUTION

1. Les Parties coopérent, y compris par l’échange de personnel, a
I’application de mesures visant & assurer le respect des arrangements concernant
les pécheries commerciales de la Zone protégée ainsi que de mesures punitives en
cas de violation desdits arrangements.

2. Les Parties se consultent de temps a autre dans la mesure ou cela s’avére
nécessaire afin de s’assurer que la législation et la réglementation adoptées par
chacune d’elles conformément au paragraphe 1 du présent article sont compati-
bles avec celles de I’autre Partie.

3. Chaque Partie punit d’une sanction en vertu de ses lois et réglements
relatifs a la péche I’acte par lequel un individu utilise un navire battant pavillon de
cette Partie pour pécher certaines espéces dans les pécheries commerciales de la
Zone protégée, dans des secteurs sur lesquels I’autre Partie exerce sa juridiction
en ce qui concerne lesdites espéces :

a) Sans y avoir été autorisé ou sans avoir obtenu une licence de cette autre Partie;
ou

b) Dans le cas d’un navire autorisé ou muni d’une licence, s’il s’agit d’une
violation des lois et réglements relatifs a la péche de I’autre Partie qui sont
applicables dans les secteurs en question.

4. En ce qui concerne les espéces qui vivent dans les secteurs ol elle exerce
sa juridiction a I’égard de ces espéces, chaque Partie :

a) Procéde a des enquétes concernant les infractions qu’on soupgonne avoir été
commises contre les lois et réglements relatifs aux pécheries; et
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b) Sous réserve d’autres dispositions du présent article, punit si nécessaire les
coupables.

5. Dans le présent article, le terme « punit » signifie les formalités
auxquelles il est normalement procédé a I'occasion d’une infraction possible,
aprés enquéte, et comprend, selon le cas, I'appréhension de la personne
soupgonnée, la poursuite de celle-ci, ou I’application de la peine imposée par la
Cour ou alors la révocation ou la suspension de la licence.

6. Conformément aux dispositions du présent article, ainsi que dans
d’autres situations appropriées a déterminer d’'un commun accord entre les
Parties, les mesures correctives en ce qui concerne les infractions réelles ou
présumées a I’égard des lois et réglements des Parties relatifs aux pécheries sont
prises par les autorités de la Partie (ci-aprés dénommée dans le présent article « la
premiére Partie ») de la nationalité de I’individu ou du navire concerné et non par
la Partie (ci-aprés dénommeée « la seconde Partie ») qui exerce sa juridiction sur -
les secteurs ou l'infraction réelle ou présumée a été commise.

7. Les Parties reconnaissent que les principes énoncés a I'article 6 du
présent article ne doivent pas étre appliqués d’une maniére qui ferait obstacle a
I’application des lois et réglements relatifs aux pécheries ou qui permettrait aux
coupables de rester impunis.

8. Lorsqu'il s’agit d’une infraction présumée censée avoir été commise dans
la Zone protégée ou a proximité de celle-ci, et qu’il s’aveére que I'infraction a été
commise, ou que 'on peut raisonnablement supposer qu’elle a été commise, a
I’occasion des activités traditionnelles de péche, les mesures correctives ou autres
sont prises par les autorités de la premiére Partie et non par les autorités de la
seconde Partie et, si elles sont détenues par les autorités de la seconde Partie, les
personnes soupgonnées et leurs navires sont soit reldchés soit remis aux autorités
de la premiére Partie conformément a des arrangements qui permettent d’éviter
des dépenses ou des difficultés excessives aux autorités de la seconde Partie.

9. Lorsque les dispositions du paragraphe 8 du présent article s’appliquent,
les autorités de la seconde Partie peuvent ‘exiger, dans un cas particulier,
I’assurance que les mesures correctives ou autres qui seront prises par les
autorités de la premiére Partie seront de nature & prévenir la répétiton de
I’infraction commise.

10. Lorsque les dispositions du paragraphe 8 du présent article ne
s’appliquent pas et que la personne que I’on présume avoir été impliquée ou que le
navire que I'on présume avoir été utilisé & 'occasion de la commission d’une
infraction présumée dans la Zone protégée est détenteur d’une licence émise par
la premiére Partie, les mesures correctives sont prises par les autorités de la
premiére Partie et non par les autorités de la seconde Partie. Si la personne
présumée coupable est détenue par les autorités de la seconde Partie, cette
personne et son navire sont soit libérés ou remis aux autorités de la premiére
Partie, conformément 4 des arrangements qui permettent d’éviter des dépenses ou
des difficultés excessives aux autorités de la seconde Partie. Dans ce cas, les
dispositions des paragraphes 13 et 14 du présent article s’appliquent.

11. Les dispositions du paragraphe 10 du présent article s’appliquent
lorsqu’il s’agit d’une infraction présumée commise par une personne ou un navire
de la premiére Partie dans un secteur ol s’exerce la juridiction de la seconde
Partie a I'extérieur de la Zone protégée lorsque : :
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a) La personne ou le navire était autorisé par les autorités de la seconde Partie,
aux termes des arrangements prévus au paragraphe 1 de I’article 22 du présent
Traité, a pécher dans un secteur ou I'infraction présumée a été commise;

b) L’infraction présumée a été commise a I’égard de la péche faisant I'objet de
I’autorisation accordée et n’a pas comporté la prise d’autres espéces ni
entrainé de dégats a une autre péche.

12. Les personnes ou les navires de la premiére Partie détenus par les
autorités de la seconde Partie dans les circonstances visées aux paragraphes 8
et 10 du présent article peuvent le demeurer aussi longtemps que nécessaire pour
permcttre aux autorités d’entreprendre une enquéte diligente concernant I'infrac-
tion et de rassembler les éléments de preuve. Par la suite, ils ne sont pas détenus
autrement que pour leur remise conformément aux dispositions desdits paragra-
phes 4 moins qu'ils soient légalement détenus pour d’autres raisons.

13. Siun délinquant présumé visé au paragraphe 10 du présent article est, a
la suite de son comportement dans les eaux sous la juridiction de la seconde
partie :

a) Reconnu coupable d’une infraction a I’encontre des lois et réglements de la
premiere Partie aux pécheries; ou

b) Sur la base de preuves disponibles suffisantes, trouvé coupable, par les
autorités de la premiére Partie, d’avoir négligé d’observer les conditions
attachées a I’octroi de sa licence ou de son autorisation (ou a la licence de son
navire) ou d’avoir agi contrairement a ses conditions.

les autorités de la premiére Partie, selon le cas et compte tenu du paragraphe 7 du
présent article, révoquent ou suspendent la licence ou I'autorisation de la
personne ou du navire en ce qui concerne les pécheries commerciales de la Zone
protégée.

14. Lorsqu’une personne impliquée dans la commission d’une infraction ou
lorsqu’un navire utilisé a 'occasion d’une infraction visée au paragraphe 10 du
présent article sont également détenteurs d’une licence ou autorisés par la
seconde Partie a pécher dans la Zone protégée, les autorités de cette Partie
peuvent, aprés avoir regu un rapport ou une requéte des autorités de la premiére
Partie, révoquer ou suspendre ladite licence ou autorisation conformément aux
lois et réglements pour une période que justifient les circonstances.

15. Chaque Partie fournit a I'autre Partie tous les éléments de preuve
obtenus au cours des enquétes effectuées aux termes du présent article con-
cernant une infraction présumée impliquant une personne ou un navire de 1'autre
Partie. Chaque Partie prend les mesures voulues pour faciliter I’admission desdits
éléments de preuve au cours des procédures engagées a propos de 'infraction
présumée.

16. Dans le présent article, les références aux personnes et aux navires
d’une Partie ou de la nationalité de cette partie comprennent les références aux
personnes et aux navires détenteurs de licences émises par ladite Partie en vertu
de I'alinéa b du paragraphe 1 de I'article 26 du présent Traité, ainsi que les
équipages desdits navires, a I'exception des personnes ou des navires qui
détiennent déja une licence non périmée émise par ’autre Partie en vertu dudit
alinéa.
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sIXIEME PARTIE. ARTICLES FINAUX

Article 29. REGLEMENT DES DIFFERENDS

Tout différend entre les Parties concernant I'application ou I'interprétation du

présent Traité est réglé par voie de consultations ou de négociations.
Article 30. CONSULTATIONS

A la demande de I'une ou I’'autre d’entre elles, les Parties se consultent au

sujet de toute question relative au présent Traité.
Article 31. ANNEXES
Les annexes au présent Traité font partie intégrante dudit Traité.

Article 32. RATIFICATION

Le présent Traité sera soumis a ratification et entrera en vigueur dés
I’échange des instruments de ratification.

EN FoI DE QuOI les soussignés, diiment autorisés, ont signé le présent Traité
et y ont apposé leurs sceaux.

FaIT en double exemplaire, a Sydney, lg 18 décembre 1978.

Pour I’ Australie : Pour la Papouasie-Nouvelle-Guinée :
Le Premier Ministre, Le Premier Ministre,
MALcOLM FRASER MICHAEL SOMARE
Le Ministre des affaires étrangéres, Le Vice-Premier Ministre et Ministre
des affaires étrangéres et du com-
merce,
ANDREW PEACOCK N. EB1A OLEWALE
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ANNEXE 1 AU TRAITE ENTRE L’AUSTRALIE ET L’ ETAT INDEPENDANT DE
PAPOUASIE-NOUVELLE- GUINEE RELATIF A LA SOUVERAINETE ET AUX
FRONTIERES MARITIMES ENTRE LES DEUX PAYS, Y COMPRIS DANS LA
REGION DENOMMEE DETROIT DE TORRES, ET A DES QUESTIONS
CONNEXES

LIMITES DE LA MER TERRITORIALE ENTRE LES fLES D’AUBUSI, BOIGU ET MOIMI ET LA
PAPOUASIE-NOUVELLE-GUINEE ET LES fLES DE DAUAN, KAUMAG ET LA PAPQUASIE-
NOUVELLE-GUINEE

Entre les iles d’Aubusi, Boigu et Moimi et la Papouasie-Nouvelle-Guinée

La ligne :

— Commengant au point situé a 9°15'43"” de latitude sud et 4 42°03'30” de longitude est
(« Point 1 »);

— Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°12'50" de latitude sud et & 142°06'25” de longitude est (« Point 2 »);

— Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°11'51" de latitude sud et a 142°08'33" de longitude est (« Point 3 »);

— Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
9°11'58" de latitude sud et a 142°10’ 18" de longitude est (« Point 4 »);

— Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°11'22" de latitude sud et A 142°12'54" de longitude est (« Point 5 »);

— Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
9°11'34" de latitude sud et & 142°14'08" de longitude est (« Point 6 »);

— Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
9°13'53" de latitude sud et a 142°16'26" de longitude est (« Point 7« ); et

— Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
9°16'04” de latitude sud et A 142°20'41” de longitude est (« Point 8 ») ou elle se termine.
Entre les iles de Dauan, Kaumag et Saibai et la Papouasie-Nouvelle-Guinée

La ligne :

— Commengant au point situé a 9°22'04" de latitude sud et 4 142°29'41” de longitude est
(« Point 9 »):

— Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°21'48" de latitude sud et a 142°31'29” de longitude est (« Point 10 »);

— Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
9°22'33” de latitude sud et a 142°33'28" de longitude est (« Point 11 »);

— Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°21°25” de latitude sud et a 142°35'29" de longitude est (« Point 12 »);

— Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’'au point situé a
9°20'21” de latitude sud et a 142°41'43" de longitude est (« Point 13 »);

— Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°20'16” de latitude sud et a 142°43'53" de longitude est (« Point 14 »);

— Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°19'26" de latitude sud et a 142°48’ 18" de longitude est (« Point 15 ») ou elle se termine.
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ANNEXE 2

ANNEXE 3 AU TRAITE ENTRE L’'AUSTRALIE ET L'ETAT INDEPENDANT DE
PAPOUASIE-NOUVELLE-GUINEE RELATIF A LA SOUVERAINETE ET AUX
FRONTIERES MARITIMES ENTRE LES DEUX PAYS, Y COMPRIS DANS LA
REGION DENOMMEE DETROIT DE TORRES, ET A DES QUESTIONS
CONNEXES

LIMITES EXTERIEURES DES EAUX TERRITORIALES
Eaux territoriales des iles Aubusi, Boigu et Moimi

La limite extérieure des eaux territoriales des iles Aubusi, Boigu et Moimi comporte
une ligne continue :

a) Commengant au point désigné comme Point | 4 I’annexe du présent Traité;

b) Puis qui se dirige le long des lignes géodésiques qui unissent successivement les points
désignés comme Points | & 8 du présent Traité; et

¢) Puis qui se dirige le long d’une série d’arcs de cercle intersectés d'un rayon de trois
milles et tirés successivement des points suivants :

Lan'f:;de Longitude
(sud) (est)
i) 9°15'53" 142°17'39"
i) 9°16'26" , 142°17'36"
iii) 9°16'28" 142°17'36"
iv) 9°16'31” 142°17'30"
V) 9°17'06" 142°17'30"
vi) 9°17'15" 142°17'30"
vii) 9°17'26" 142°17'15" °
viii) 9°17'50" 142°16'46"
ix) 9°17'55" 142°16'39”
x) 90]7[56” ]420]6130"
xi) 9017[53/[ ]420]611]"
Xit) 9°17'52" 142°16'07”
Xiit) 9°17'44” 142°14'52"
Xiv) 9°17'45" 142°14’49”
XV) 9°17'44" 142°14’'38"
Xvi) 9°17'44" 142°14'30"
Xvit) 9°17'38" 142°14'06"
Xviii) 9°17'38" 142°13’59"
XiX) 9°17'36" 142°13'47"
XX) 9°17'34" 142°13'31”
XXi) 9°17'33" 142°13'20”
XXii) 9°17'32" 142°12'56"
XXiii) 9°17'32" 142°12' 46"
XXiv) 9°17'33" 142°12'26"
XXV) 9°17'38" 142°11'56"
XXVi) 9°17'39" 142°11'51"
XXvit) 9°17'38" 142°11'34"
Xxviii) 9°17'37" 142°11'30"
XXix) 9°17'33" 142°10°20" -

! Voir hors-texte dans une pochette 2 Ia fin du présent volume.
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Latitude Longitude
(sud) (est)
XXX) 9°17'30" 142°10"13"
XXXi) 9°17'15" 142°09'08"
XXXii) 9°17'13" 142°09'00"
XXxiii) 9°17'02" 142°08'35"
XXXiV) 9°16'56" 142°08'23"
XXXV) 9°16'52" 142°08' 15"
XXXVi) 9°16'47" 142°08'01”
XXXVii) 9°16'46" 142°07'58"
XXXViii) 9°16'21" 142°06'52"
XXX1X) 9°16'19" 142°06'51”
x1) 9°15'08" 142°06'28"

pour revenir & son point de départ.
Eaux territoriales des iles Dauan, Kaumag et Saibai

La limite extérieure des eaux territoriales des iles Dauan, Kaumag et Saibai comporte
une ligne continue :

a) Commengant au point désigné comme Point 9 a I'annexe | du présent Traité;

b) Puis qui se dirige le long des lignes géodésiques qui unissent successivement les points
désignés comme Points 9 2 15 du présent Traité;

¢) Puis qui se dirige le long d’une série d’arcs de cercle intersectés d’un rayon de trois
milles et tirés successivement des points suivants :

Latitude Longitude
(sud) fest)

i) 9°22'24" 142°47'49”
ii) 9°22'28" 142°47'53"
iii) 9°22'39" 142°47'57"
iv) 9°22'48" 142°48'00"
v) 9°22'58" 142°48'01"
vi) 9°23'02" 142°48'01”
vii) 9°23'06" 142°47'59"
viii) 9°23'12" 142°47'55"
ix) 9°23'28" 142°47'46"
X) 9°23'44" 142°47'41"
Xi) 9°25'46" 142°46'36"
Xii) 9°25'48" 142°46'36"
Xiii) 9°25'53" 142°46'29"
Xiv) 9°26'05" 142°46'12"
XV) 9°26' 10" 142°46'03"
Xvi) 9°26'15" 142°45'47"
Xvii) 9°26'15" 142°45'34"
Xviii) 9°26'12" 142°45'25"
Xix) 9°26'09" 142°45'12"
XX) 9°26'06" 142°45'07"
xXi) 9°25'57" 142°44'39"
XXii) 9°25'48" 142°43'07"
XXiii) 9°25'54" 142°42'42"
XXiv) 9°25'53" 142°42'13”
XXV) 9°25'52" 142°41'59"
XXxvi) 9°25'51” 142°41'51”
XXvil) 9°25'48" 142°41'15”
XXViii) 9°25'47" 142°41'04"

Vol. 1429, 1-24238



262 United Nations — Treaty Series e Nations Unies — Recueii des Traités

Latitude Longitude

(sud) (est)
XXix) 9°25'46" 142°40'S5"
XXX) 9°25'43" 142°40'20"
XXXi) 9°25'44" 142°40'04"
XXXii) 9°25'50" 142°39'30"
XXXiii) 9°25'51" 142°39'22"
XXXiV) 9°25'5¢" 142°39'13"
XXXV) 9°25'48" 142°39'03"
XXXVi) 9°25'35" 142°38'05"
XXXVii) 9°25'31” 142°37'46"
XXX Viii) 9°25'28" 142°37'36"
XXXiX) 9°25'23" 142°37°22"
x1) 9°25'22" - 142°37'19"
xli) 9°25'04" 142°36'35"
xlii) 9°24'50" 142°36'03"
xliii) 9°25'25" 142°33'03"
xliv) 9°25'27" 142°32'58"
xlv) 9°25'54" 142°32'17"
xlvi) 9°26'11" 142°33'00"
xlvii) 9°26'15" 142°31'S5"
x1viii) 9°26'17" 142°31'52"
xlix) 9°26'17" 142°31'48"
)] 9°26'15" 142°31'46"
1i) 9°26'06" 142°31'47"
lii) 9°25'38" 142°31'35"
liii) 9°25'28" 142°31'34"
liv) 9°25'24" 142°31'33"
1v) 9°25'05" 142°31'27"
1vi) 9°24'39" 142°31'18"
lvii) 9°24'37" 142°31'17"
lviii) 9°24'32" 142°31'24"

pour revenir a son point de départ.

Eaux territoriales d’Anchor Cay et d’East Cay

La limite extérieure des eaux territoriales d’Anchor Cay et d’East Cay consiste en une
ligne continue constituée d’une série d’arcs de cercle qui s’intersectent, d’un rayon de trois
milles. et qui sont dressés successivement de maniére a enclore lesdites iles, 3 partir des

points suivants :

Latitude Longitude
(sud) (est)

i) 9°21'27" 144°07'30"
i) 9°21'25" 144°07'28"
iii) 9°21'25" 144°07'38"
iv) 9°21'26" 144°07'44"
v) 9°21'29" 144°07'50"
vi) 9°21'31” 144°07'55"
vii) 9°21'44" 144°08'24"
viii) 9°21'45" 144°08'27"
ix) 9°21'49" 144°08'33"
X) 9°21'54" 144°08'37"
Xxi) 9°23'09" 144°12'43"
Xii) 9°23'02" 144°12'55"
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Latitude Longitude
(sud) (est)
Xiii) 9°23'02" 144°13'23"
Xiv) 9°23'04" 144°13°29"
XV) 9°23'06" 144°13'33"
Xvi) 9°23'09" 144°13'40"
xvii) 9°23'13" 144°13'44"
xviii) 9°23'30" 144°13'59"
xix) 9023/40" 144014I11"
XX) 9°23'44" 144°14'18"
XXi) 9°23'50" 144°14'25"
Xxii) 9°23'59" 144°14'30"
XXiii) 9°24'05" 144°14'31"”
XXiv) 9°24'19” 144°14'33"
XXV) 9°24'29" 144°14'37"
XXVi) 9°24'40" 144°14'40"
XXVvii) 9°24'44" 144°14'40"
XXViii) 9°24'49” 144°14'35"
XXix) 9°24'53" 144°14'33"
XXX) 9°24'57" 144°14'27"
XXXi) 9°24'57" 144°1420"
XXXii) 9°24'56" 144°14'14"
XXXiii) 9°24'44" 144°13'19"
XXXiV) 9°24'40" 144°13'02"
XXXV) 9°24'36" 144°12'58"
XXXVi) 9°24'31" 144°12'56"
XXXVii) 9°23'47’ 144°12'34"
XXXViii) 9°22'06" 144°08'38"
XXXiX) 9°22'07" 144°08'31"”
xh) 9°21'59" 144°07'57"
xli) 9°21'47" 144°07'32"
xlii) 9°21'44" 144°07'29"
xliii) 9°21'40" 144°07'26"
xliv) 9°21'35" 144°07'24"

Eaux territoriales de Black Rocks et de Bramble Cay

La limite extérieure des eaux territoriales de Black Rocks et de Bramble Cay consiste
en une ligne continue constituée d’une série d’arcs de cercle qui s’intersectent, d’un rayon
de trois milles, et qui sont dressés successivement de maniére a enclore lesdites iles, a
partir des points suivants :

Latitude Longitude
(sud) (est)

i) 9°10'28" 143°49'59"
ii) 9°08'40" 143°52'19”
iii) 9°08'33" 143°5222"
iv) 9°08'26" 143°52'32"
v) 9°08'24" 143°52'41"
vi) 9°08'23" 143°52'48"
vii) 9°08'24" 143°52'54"
viii) 9°08'27" 143°53°06"
ix) 9°08'32" 143°53'12"
X) 9°08'43" 143°53'19”
Xi) 9°08'48" 143°53'19”
Xii) 9°08'52" 143°53'17”
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Latitude Longitude
(sud) (est)
xiii) 9°09'00" 143°53'13"
Xiv) 9°09’04" 143°53'07"
XV) 9°09'08" 143°53'00”
XVvi) 9°09'07” 143°52'49"

Eaux territoriales de l'ile Deliverance et de I'ilot de Kerr

La limite extérieure des eaux territoriales de I’ile Deliverance et de 1'illot de Kerr
consiste en une ligne continue constituée d’une série d'arcs de cercle qui s’intersectent,
d’un rayon de trois milles, et qui sont dressés successivement de maniére i enclore I'ile et
Iilot, & partir des points suivants :

Latitude Longitude
(sud) (est)

1) 9°32'39” 141°32'15"
ii) 9°32'35” 141°32'11"
iii) 9°32'07" ‘ 141°31'50”
iv) 9°32'02" 141°31'54”
v) 9°31'56" 141°31'58”
Vi) 9°31'51” 141°32°02"
vii) 9°31'29” 141°32'17”
viii) 9°31'27" 141°32'19”
ix) 9°31'24" 141°32'21”
X) 9°30'40” 141°33'32"
xi) 9°30'08” 141°34'01”
Xii) 9°30'01” 141°34'05"
Xiii) 9°29'57” 141°34'08"
Xiv) 9°29'51" 141°34'14”
XVv) 9°29'51” 141°34'19”
Xvi) 9°29'58" 141°36'13"
Xvii) 9°30'04” 141°36'16”
Xviii) 9°30'12” 141°36'16”
Xix) 9°30'28" 141°36'18”
XX) 9°30'47" 141°36'18”
Xxi) / 9°31'00” 141°36'15"
XXii) 9°31'11” 141°36'10”
xxiii) 9°31'29" 141°36'02"
XXiv) 9°31'38" 141°35'55”
XXV) 9°31'47" 141°35'46"
XXVi) 9°31'50” 141°35'42"
XX Vii) 9°32'02" 141°35'21"
XXViii) 9°36'21" 141°34'33"
XXix) 9°36'24" 141°34'34"
XXX) 9°36'35" 141°34'33"
XXXi) 9°36'49" 141°34'26"
XXXI1i) 9°36'56" 141°34'21"
XXXiii) 9°37'05" 141°34'02"
XXXiv) 9°37'14” 141°33'47"
XXXV) 9°37'15" 141°33'28"
XXXVi) 9°37'13" 141°33'25"
XXXVii) 9°37'09" 141°33'22"
XXX Viil) 9°37'03" 141°33'21”
XXXix) 9°36'58" 141°33'22"
x1) 9°36'52" 141°33'27"
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Eaux territoriales de Pearce Cay

La limite extérieure de la portion des eaux territoriales de Pearce Cay situées au nord
de la ligne visée au paragraphe | de I'article 4 du présent Traité est constituée d’une ligne
continue :

a) Commengant au point situé i 9°33'00" de latitude sud et 2 143°14'51" de longitude est;

b) Puis qui se dirige le long d'une série d’arcs de cercle d’un rayon de trois milles et dressés
successivement des points suivants :

Latitude Longitude
(sud) (est)

i) 9°30'56" 143°17'03"
i) 9°30'53" 143°17'03"
i) 9°30'50" 143°17'08"
iv) 9°30'46" 143°17'19”
v) 9°30'43" 143°17'26"
vi) 9°30'42" 143°17'34"

vii) 9°30'41” 143°17'43"
viii) 9°30'48" 143°17'42"
ix) 9°30'50" 143°17'40"

au point situé a 9°33'00” de latitude sud et a 143°19'46" de longitude est; et

¢) Puis qui se dirige le long du parallele de 9°33'00” de latitude sud pour revenir 4 son point
de départ.

Eaux territoriales de Uile Turnagain

La limite extérieure des eaux territoriales de I'ile de Turnagain consiste en une ligne
continue constituée par une série d’arcs de cercle qui s’intersectent, d’un rayon de trois
milles et qui sont dressés successivement de maniére a enclore I'ile, 4 partir des points
suivants :

Lamzde Longitude
{sud) {est)

i) 9°32'54" 142°10'47"

ii) 9°32'54" 142°10'44"
iii) 9°32'54" 142°10'40”
iv) 9°32'52" 142°10'36"
V) 9°32'49" 142°10'35"
Vi) 9°32'44" 142°10'36"
vii) 9°32'23" 142°10'54"
viii) 9°32'1 1" 142°11'39"
ix) 9°32'10" 142°11'45"
X) 9°32'15" 142°11'54"
Xi) 9°32'37" 142°14'59"
Xii) 9°32'36" 142°15'08"
Xiii) 9°32'37" 142°15'14"
Xiv) 9°32'4(0" 142°15'24"
Xv) 9°32'44" ) 142°15'40"
Xvi) 9°32'44" 142°15'47"
Xvii) 9°32'45" . 142°15'53"
Xviii) 9°32'48" 142°16'04"
Xix) 9°32'51" 142°16'16"
XX) 9°32'53" 142°16'28"
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XXi)
XXii)
X Xlii)
XXiv)
XXV)
XXVi)
XXVil)
XXViii)
XXiX)
XXX)
XXXi)
XXXii)
XXXiii)
XXXiv)
XXXV)
XXXVi)
XXXVii)
XXXViii)
XXXiX)
x1)
xli)
xlii)
xliii)
xliv)
xlv)
xlvi)
xlvii)
xlviii)
xlix)
)

li)

lii)
liii)
liv)

lv)

Ivi)
lvii)
lviii)
lix)
1X)
Ixi)
Ixii)
1xiii)
1xiv)
Ixv)
Ixvi)
Ixvii)
Ixviii)
Ixix)
1xx)
1xxi)
1xxii)
1xxiii)
1xxiv)
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Latitude
(sud)

9°32'54"
9°32'56"
9°32'58"
9°33'02"
9°33'03"
9°33'05"
9°33'11"
9°33'14"
9°33'16"
9°33'18"
9°33'21"
9°33'23"
9°33'28"
9°33'33”
9°33'35"
9°33'38"
9°33'41"
9°33'42"
9°33'44”
9°33'47”
9°33'49"
9°34'15"
9°34'19”
9°34'23"
9°34'29"
9°34'34"
9°34'42"
9°34'46"
9°34'49"
9°34'52"
9°34'52"
9°34'52"
9°34'50"
9°34'48"
9°34'46"
9°34'43"
9°34'40"
9°34'38"
9°34'35"
9°34'30"
9°34'23"
9°34'21"
9°34'19"
9°34'16"
9°34'07"
9°34'05"
9°34'01"
9°33'50"
9°33'48"
9°33'44"
9°33'35"
9°33'24"
9°33'09"
9°33'08"

Longitude
{est)

142°16'34"
142°16'39"
142°16'49"
142°17'01"
142°17'12"
142°17'18"
142°17'30"
142°17'40"
142°17'50"
142°18'00"
142°18'09"
142°18'16"
142°18'27"
142°18'42"
142°18'51”
142°19°03"
142°19'12"
142°19'19"
142°19°25"
142°19'38"
142°19'40"
142°20'11"
142°20'16”
142°20'17"
142°20'14"
142°20'10"
142°20'03"
142°19'58"
142°19'52"
142°19'32"
142°19'24"
142°19'15"
142°19'05"
142°18'54"
142°18'39”
142°18'28"
142°18'11"
142°18'05"
142°17'56"
142°17'39"
142°17'09"
142°16'55"
142°16'39"
142°16'29"
142°15'58"
142°15'49"
142°15'41"
142°15'17"
142°15'10"
142°15'00"
142°14'48"
142°14'31"
142°13'59"
142°13'53"
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Eaux territoriales de Turu Cay

La limite extérieure des eaux territoriales de Turu Cay consiste en une ligne continue

constituée d'une série d'arcs de cercle qui s’intersectent, d’un rayon de trois milles et qui
sont dressés successivement de maniére a enclore le récif, & partir des points suivants :

Latitude Longitude
(sud) test)
i) . 9°49'53" 141°24'42"
ii) 9°49'39" 141°24'44”
iii) 9°49'31" 141°24'52"
iv) 9°49'25" 141°25'02"
v) 9°49'23" 141°25'13"
“ i) 9°49'20" 141°25'25"
vii) 9°49'19" 141°25'36"
viii) 9°49'18" 141°25'43"

ix) 9°49’18" 141°25'53"

X) 9°49'17" 141°26'07"

xi) 9°49'23" 141°26'09"

Xxii) 9°49'26" 141°26'06"
Xiii) 9°49'32" 141°25'58"
Xiv) 9°49'38" 141°25'49"
XV) 9°49'44" 141°25'38"
Xvi) 9°49°'47" 141°25'31"
Xvii) 9°49’53" 141°25'19”
X viii) 9°49'56" 141°25'09"
Xix) 9°49'57" 141°24'54”
XX) 9°49'56" 141°24'45"
ANNEXE 4'

ANNEXE 5 AU TRAITE ENTRE L’AUSTRALIE ET L’ETAT INDEPENDANT DE

a)
b)

)

e)

PAPOUASIE-NOUVELLE-GUINEE RELATIF A LA SOUVERAINETE ET AUX
FRONTIERES MARITIMES ENTRE LES DEUX PAYS, Y COMPRIS DANS
LA REGION DENOMMEE DETROIT DE TORRES, ET A DES QUESTIONS
CONNEXES

LIMITE DE JURIDICTION SUR LES FONDS MARINS
Une ligne :
Commengant au point situé a 10°50'00” de latitude sud et a 139°12°'00" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
11°09'00” de latitude sud et a 139°23'00"” de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
10°59'00” de latitude sud et a 140°00°'00” de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé 2
9°46'00" de latitude sud et a 142°00'00” de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°45'24" de latitude sud et a 142°03'30"” de longitude est.

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°42'00" de latitude sud et & 142°23'00" de longitude est;

' Voir hors-texte dans une pochette a la fin du présent volume.
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8)
h)
i
N
k)
)]
m)
n)
0)
p)
q)
r)
5)
n

u)

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°40°'30” de latitude sud et a 142°51'00” de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°40°00” de latitude sud et & 143°00'00" de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°33'00" de latitude sud et & 143°05'00" de longitude est;

Puis qui se dirige vérs I'est le long du parallele de 9°33'00” de latitude sud jusqu’a son
intersection avec le méridien de 143°20'00" de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°24'00" de latitude sud et a 143°30'00" de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°22'00” de latitude sud et & 143°48'00" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
9°30'00” de latitude sud et & 144°15'00" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
9°51'00" de latitude sud et a 144°44'00” de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
12°20'00” de latitude sud et a 146°30'00” de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
12°38'30” de latitude sud et a 147°08'30” de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
13°10'30” de latitude sud et & 148°05'00" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
14°38'00" de latitude sud et a 152°07'00" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu'au point situé a
14°45'00" de latitude sud et a 154°15'00” de longitude est; et

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
14°05°'00” de latitude sud et & 156°37°00" de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
14°04'00" de latitude sud et 4 157°00'00” de longitude est ou elle se termine.

ANNEXE ¢

ANNEXE 7!

ANNEXE 8 AU TRAITE ENTRE L’AUSTRALIE ET L’ETAT INDEPENDANT DE

a)

PAPOUASIE-NOUVELLE-GUINEE RELATIF A LA SOUVERAINETE ET AUX
FRONTIERES MARITIMES ENTRE LES DEUX PAYS, Y COMPRIS DANS LA
REGION DENOMMEE DETROIT DE TORRES, ET A DES QUESTIONS
CONNEXES

LIGNE DE JURIDICTION SUR LA PECHE

Une ligne :
Commengant au point situé a 10°50'00" de latitude sud et a 139°12°00" de longitude est;
! Voir hors-texte dans une pochette 2 la fin du présent volume.
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b)

c)

e)

&)

h)

)]
k)
D
m)
n)
0)
p)
q)
r
s)

1)

u)
v)
w)

x)

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
11°09'00" de latitude sud et a 139°23'00" de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
10°59'00” de latitude sud et a 140°00°'00" de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°46'00" de latitude sud et a 142°00°00” de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°45'24" de latitude sud et & 142°03'30” de longitude est;

Puis qui se dirige vers le nord le long du méridien de 142°03'30” de longitude est
jusqu’a son intersection avec le paralléle de 9°15'43” de latitude sud;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé 2
9°12'50" de latitude sud et a 142°06'25" de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°11'51” de latitude sud et a 142°08'33" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
9°11'58" de latitude sud et a 142°10'18” de longitude est;

Puis qui-se dirive vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°11'22" de latitude sud et a 142°12’54" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
9°11'34" de latitude sud et a 142°14'08" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
9°13’53" de latitude sud et a 142°16'26" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
9°16'04” de latitude sud et a 142°20°41" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
9°22'04” de latitude sud et a 142°29'41” de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°21'48" de latitude sud et a 143°31'29” de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
9°22'33" de latitude sud et a 142°33'28" de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu'au point situé a
9°21’25" de latitude sud et a4 142°35'29" de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°20°21" de latitude sud et a 142°41'43" de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°20' 16" de latitude sud et a 142°43’'53" de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°19'26" de latitude sud et a 142°48'18” de longitude est ou elle rejoint la limite
extérieure des eaux territoriales larges de trois milles de I’ile de Saibai;

Puis qui se dirige le long de cette limite extérieure de maniére a passer a I’est de I'ile de
Saibai jusqu’au point situé a 9°23'40" de latitude sud et a 142°51'00” de longitude est;

Puis qui se dirive vers le sud le long du méridien de 142°51'00” de longitude est jusqu’a
son intersection avec le paralléle de 9°40'30” de latitude sud;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°40’00"” de latitude sud et a 143°00'00" de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°33'00" de latitude sud et a 143°05'00” de longitude est;
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2)
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zb)
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zd)

ze)

2g)
zh)

zi)

Puis qui se dirige vers I'est le long du paralléle de 9°33'00" de latitude sud jusqu'a son
intersection avec le méridien de 143°20'00" de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu'au point situé a
9°24'00” de latitude sud et & 143°30°00" de longitude est;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu’au point situé a
9°22'00” de latitude sud et & 143°48'00" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
9°30'00"” de latitude sud et & 144°15'00" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique juqu'au point situé a
9°51'00” de latitude sud et & 144°44’00" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
12°20'00" de latitude sud et & 146°30'00" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
12°38'30" de latitude sud et 4 147°08'30" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
13°10'30” de latitude sud et a 148°05'00" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu'au point situé a
14°38'00" de latitude sud et & 152°07'00" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu'au point situé a
14°45'00" de latitude sud et 4 154°15'00" de longitude est; et

Puis qui se dirige vers le nord-est le long de la ligne géodéanuejusqu au point situé a
14°05°00" de latitude sud et a 156°37'00" de longitude est ot elle se termine.

ANNEXE 9 AU TRAITE ENTRE L’ AUSTRALIE ET L’ETAT INDEPENDANT DE

a)
b)

)

e)

PAPOUASIE-NOUVELLE-GUINEE RELATIF A LA SOUVERAINETE ET AUX
FRONTIERES MARITIMES ENTRE LES DEUX PAYS, Y COMPRIS DANS LA
REGION DENOMMEE DETROIT DE TORRES, ET A DES QUESTIONS
CONNEXES

ZONE PROTEGEE

Une ligne :
Commencant & un point situé 4 10°28'00" de latitude sud et 2 144°10'00” de longitude est;

Puis qui se dirige vers ’ouest le long du paralléle de 10°28'00" de latitude sud jusqu'a
son intersection avec le méridien de 141°20'00” de longitude est;

Puis qui se dirige le long de ce méridien jusqu'a son intersection avec le parallele de
9°33'00" de latitude sud;

Puis qui se dirige vers le nord-est le long de la ligne géodésique jusqu'au point situé
9°13'00" de latitude sud et & 141°57'00" de longitude est;

Puis qui se dirige le long du méridien de 141°57°00" de longitude est jusqu’a son
intersection avec le littoral méridional de I'ile de la Nouvelle-Guinée 4 marée basse;

Puis qui se dirige généralement vers I'est le long du littoral méridional de I'ile de 1a
Nouvelle-Guinée a la ligne des basses eaux dudit littoral et a travers I’embouchure de
toute riviére, et dans le cas de la riviere Mai Kussa le long du paralléle de 9°09'00” de
latitude sud. puis qui se dirige le long du littoral de I'lle de la Nouvelle-Guinée, le long
de la ligne des basses eaux dudit littoral et & travers ’embouchure de toute nvnére ason
intersection avec le méridien de 142°36'00" de longitude est;
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q

Puis qui se dirige vers le sud le long de ce méridien jusqu’a son intersection avec le
parallele de 9°21'00” de latitude sud;

Puis qui se dirige vers le nord-est le long de la ligne géodésique entre ce point
d’intersection et le point situé 4 9°09'00" de latitude sud et & 143°47'20" de longitude est;

Puis qui se dirige le long de la limite extérieure des eaux territoriales de Black Rocks
d une largeur de trois milles, de maniére A passer au nord-ouest de Black Rocks,
jusqu'au point d’intersection de cette limite extérieure des eaux territoriales de
Bramble Cay d’une largeur de trois milles;

Puis qui se dirige le long de cette limite extérieure de maniére a passer successivement
au nord et a I'est de Bramble Cay jusqu’au point situé a 9°10'50” de latitude sud et a
143°55'40" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
9°18'40" de latitude sud et a 144°06'10” de longitude est;

Puis qui se dirige le long de la limite extérieure des eaux territoriales d’une largeur de
trois milles d’ Anchor Cay, de maniére a passer au nord d’Anchor Cay, juqu’au point
d’intersection de cette limite avec la limite extérieure des eaux territoriales d’une
largeur de trois milles d’East Cay;

Puis qui se dirige le long de cette limite extérieure de maniére a passer successivement
au nord et a I'est d’East Cay jusqu’au point situé a 9°26'50" de latitude sud et a
144°16'50" de longitude est;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
9°35'15" de latitude sud et & 144°28'00” de longitude est;

Puis qui se dirige le long du méridien de 144°28'00” de longitude est jusqu’a son
intersection avec le parallele de 9°54'00” de latitude sud;

Puis qui se dirige vers le sud-est le long de la ligne géodésique jusqu’au point situé a
10°15’'00" de latitude sud et a 144°12°00” de longitude est; et

Puis qui se dirige le long de la ligne géodésique jusqu’a son point de départ.
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No. 24239

AUSTRALIA
and
MALTA

Agreement for the avoidance of double taxation and the
prevention of fiscal evasion with respect to taxes on
income. Signed at Malta on 9 May 1984

Authentic text: English.
Registered by Australia on 7 July 1986.

AUSTRALIE
et
MALTE

Accord tendant a éviter la double imposition et a prévenir
I’évasion fiscale en matiére d’impoéts sur le revenu.
Signé a Malte le 9 mai 1984

Texte authentique : anglais.

Enregistré par I’ Australie le 7 juillet 1986.
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1986

AGREEMENT' BETWEEN AUS-
TRALIA AND MALTA FOR
THE AVOIDANCE OF DOU-
BLE TAXATION AND THE
PREVENTION OF FISCAL
EVASION WITH RESPECT TO
TAXES ON INCOME

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

' Came into force on 20 May 1985. the date of an
exchange of notes by which the Contracting Parties
informed each other that the last of all such things had
been done to give it the force of law in Australia and in
Malta. in accordance with article 27,

* For the text of the Agreement. see International Tax
Agreements, vol. 1X. Supplement No. 48. No. 506
(United Nations publication. Sales No. E.88.XV1.3).
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[TRADUCTION — TRANSLATION]

ACCORD' ENTRE L’AUSTRA-
LIE ET MALTE TENDANT
A EVITER LA DOUBLE IMPO-
SITION ET A PREVENIR
L'EVASION FISCALE EN
MATIERE D'IMPOTS SUR LE
REVENU

Publication effectuée conformément
au paragraphe 2 de I’article 12 du régle-
ment de I'Assemblée générale destiné
d mettre en application I’Article 102
de la Charte des Nations Unies tel
qu’amendé en dernier lieu par la réso-
lution 33/141 A de I’Assemblée géné-
rale en date du 19 décembre 1978.

! Entré en vigueur le 20 mai 1985, date d'un échange
de notes par lesquelles les Parties contractantes se sont
informées que la derniere des mesures nécessaires avait
été prise pour lui donner force de loi en Australie et a
Malte, conformément 2 I'article 27.

* Pour le texte de I'Accord, voir Recueil des Conven-
tions fiscales internationales, vol. X, Supplément n° 48,
n® 506 (publication des Nations Unies, numéro de vente
F.88.XVL.3).



No. 24240

AUSTRALIA
and
UNITED ARAB EMIRATES

Agreement on trade and economic relations and technical
co-operation (with explanatory note). Signed at Can-
herra on 6 March 1985

Authentic texts: English and Arabic.
Registered by Australia on 7 July 1986.

AUSTRALIE
et
EMIRATS ARABES UNIS

Accord concernant les relations commerciales et écono-
miques et la coopération technique (avec note expli-
cative). Signé a Canherra le 6 mars 1985

Textes authentiques : anglais et arabe.

Enregistré par I’ Australie le 7 juillet 1986.
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AGREEMENT' ON TRADE AND ECONOMIC RELATIONS AND
TECHNICAL CO-OPERATION BETWEEN THE GOVERN-
MENT OF AUSTRALIA AND THE GOVERNMENT OF THE
UNITED ARAB EMIRATES

The Government of Australia and the Government of the United Arab
Emirates, convinced of the importance for the two countries of strengthening and
expanding economic relations and trade relations between them on the basis of
mutual respect and joint benefit,

Have agreed as follows:

Article I. The two Governments shall take all appropriate measures to
develop and expand trade and economic relations and also technical co-operation
in the areas of the export of goods and services on a mutually beneficial basis for
both countries.

Article II. In accordance with the objectives set out in Article I the two
Governments shall:

(1) encourage and facilitate the development of economic relations and
technical co-operation between the organisations and commercial enterprises of
the two countries;

(2) encourage the efforts of the organisations and commercial enterprises of
the two countries which are concerned with the subject matter of the Agreement
in connection with development projects and technical and commercial co-
operation;

(3) in accordance with the provisions of their legislation the two Govern-
ments shall grant to organisations and commercial enterprises all facilities
necessary for the implementation of projects in both countries.

Article III. In accordance with this Agreement, commercial and technical
co-operation shall be furthered by:

(a) facilitation of the exchange of joint ventures in connection with commercial
projects and natural resources in each country;

(b) exchange of visits by delegations from the two countries, for example, trade
missions, professional consultants and construction contractors, and rep-
resentatives of research and design institutes, and other specialised organi-
sations;

(¢) commercial arrangements relating to the exchange of technology through
concessions, patents, licences, services and the provision of commercial and
technical expertise;

(d) co-operation between organisations and commercial enterprises of both
countries for the exchange of designs and of plant and equipment;

(e) other means which may be agreed upon between organisations and commer-
cial enterprises of both countries.

! Came into force on 9 September 1985. the date on which the Parties informed each other that it had been
approved in conformity with their constitutional requirements, in accordance with article IX.

Vol. 1429, 1-24240



1986 United Nations — Treaty Series e Nations Unies — Recueil des Traités 277

Article IV. 1. In accordance with existing laws and regulations of the two
countries the two Governments shall encourage:

(a) participation in international fairs held in either country;

(b) the establishment in either country of temporary or permanent trade centres
and fairs; i

(¢) the provision of facilities to import samples, machinery and other necessary
materials for the purpose of establishing fairs and trade centres and for related
publicity purposes.

2. Samples, machinery and other necessary materials referred to in sub-
paragraph 1(c) above shall be temporarily free from customs duties. These goods
and materials shall be removed from the country into which they have been
imported, unless the two Governments arrange other means of disposal. If these
goods and articles are used for commercial purposes in any way they shall be
subject to full rates of customs duty without exemption.

Article V. Payments arising out of the implementation of this Agreement
shall be made in any mutually acceptable convertible currency in accordance with
conditions and contracts and in accordance with the foreign exchange laws in
force in the two countries.

Article VI. 1. Contracts and arrangements entered into between organisa-
tions and commercial enterprises in relation to the execution of this Agreement
shall be subject to the laws and regulations in force in the two countries.

2. Performance of rights and obligations arising out of such contracts and
commercial arrangements shall be the responsibility of the relevant organisations
and commercial enterprises and shall not impose any legal obligations on either
Government except as are provided otherwise under applicable principles of
international law.

Article VII. 1. For the purpose of the objectives of this Agreement a Joint
Committee consisting of representatives designated by each Government shall be
established in accordance with the laws and regulations of the two countries.

2. The Joint Committee shall meet at the request of either Government and
the dates and place of the meetings shall be mutually arranged between them.

3. The Joint Committee shall:

(a) explore the possibilities of increasing and diversifying trade and technical and
commercial co-operation between the two countries;

(b) examine possible means of encouraging an exchange of relations between
organisations and commercial enterprises;

(c) consider submitted proposals to take necessary measures for continuing and
increasing trade and for the expansion of technical and commercial co-
operation between the two countries;

(d) seek appropriate solutions to disputes and problems which may arise in the
course of trading relations between the two countries;

(e) encourage and facilitate the exchange of ideas and information in the field of
technology.

4. The Joint Committee may submit to the two Governments recommenda-
tions relating to the matters referred to in paragraph 3 of this Article.
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Article VIII. The two Governments shall seek to encourage the adherence
to special international commodity agreements designed to improve the condi-
tions of international trade in primary products in order to provide a greater
degree of stability in that trade.

Article IX. This Agreement shall be submitted for approval by the two
Governments in accordance with the constitutional requirements of each country
and shall remain in force for a period of five years from the date of exchange of
notes signifying approval. Thereafter it shall continue in force for ninety days after
the day on which either Government gives to the other written notice of its desire
to terminate the Agreement.

Article X. In the event of termination of this Agreement in accordance with
Article I1X above it shall not affect the continuity of application of the text of
Article VI of this Agreement in respect of unfulfilled obligations under
commercial contracts entered into during the period in which this Agreement is in
force.

This Agreement is done in two copies on this sixth day of March, One
thousand nine hundred and eighty-five (A.D.) corresponding to the fifteenth day
of Jumad Al-Thani, One thousand four hundred and five (Hijriya) in two original
duplicates in the English and Arabic languages, both texts equally authentic and it
is signed by the authorized delegates of each of the contracting Governments for
later completion of the formalities in accordance with constitutional conditions
applying in each of the two countries concerned.

For the Government For the Government
of Australia: of the United Arab Emirates:
J. DAWKINS SAIF ALI AL-JARWAN
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EXPLANATORY NOTE

When signing today the Agreement on Trade and Economic Relations and
Technical Co-operation between the Government of the United Arab Emirates
and the Government of Australia (‘‘the Agreement’’) the undersigned wish to
confirm their Government’s understanding that:

1. Sub-paragraph (c) of Article III of this Agreement and particularly the
word concessions therein, does not refer to taxation concessions.

2. The Government of Australia wishes to clarify that it will interpret the
term ‘‘customs duties’’ in sub-paragraph 2 of Article 1V of the Agreement as
including the Australian wholesale sales tax so that samples, etc., which might be
temporarily imported from the United Arab Emirates into Australia for the
purpose of trade fairs and the like will be exempt in Australia from both customs
duty and the wholesale sales tax. In addition, consistently with the last sentence
of sub-paragraph 2 of Article 1V of the Agreement, if such goods or articles ‘‘are
used for commercial purposes in any way’’, they will attract full rates of customs
duty and sales tax without exemption.

Si1GNED at Canberra on sixth March 1985 corresponding to the ﬂfteenth day
of Jumad Al-Thani (Hijriya).

For the Government For the Government
of Australia: of the United Arab Emirates:
[Signed — Signé]' [Signed — Signé)?

! Signed by J. Dawkins — Signé par J. Dawkins.
* Signed by Saif Ali Al-Jarwan — Signé par Saif Ali Al-Jarwan.
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[TRADUCTION — TRANSLATION]

ACCORD' CONCERNANT LES RELATIONS COMMERCIALES ET
ECONOMIQUES ET LA COOPERATION TECHNIQUE ENTRE
LE GOUVERNEMENT D’AUSTRALIE ET LE GOUVERNE-
MENT DES EMIRATS ARABES UNIS

Le Gouvernement de I’Australie et le Gouvernement des Emirats arabes
unis, convaincus qu'il est important pour les deux pays de renforcer et d’étendre
leurs relations économiques et commerciales sur la base du respect mutuel et des
avantages communs,

Sont convenus de ce qui suit :

Article premier. Les deux Gouvernements prendront toutes mesures
appropriées pour développer et élargir les relations économiques et commerciales
ainsi que leur coopération technique dans les domaines de I’exportation des biens
et services sur une base qui soit mutuellement avantageuse pour les deux pays.

Article 1I. Conformément aux objectifs énoncés a I'article premier, les deux
Gouvernements :

1) encourageront et faciliteront le développement des relations écono-
miques et une coopération technique entre les organisations et entreprises
commerciales des deux pays;

2) encourageront les efforts des organisations et entreprises commerciales
des deux pays intéressées a 1'objet de 1’Accord qui ont trait & des projets de
développement et a une coopération technique et commerciale;

3) conformément aux dispositions de leurs législations, les deux Gouver-
nements accorderont aux organisations et entreprises commerciales toutes les
facilités nécessaires pour la réalisation de projets dans les deux pays.

Article 111. Conformément au présent Accord, la coopération commerciale
et technique sera encouragée par :

a) des mesures propres a faciliter les échanges d’entreprises mixtes en rapport
avec des projets commerciaux et des ressources naturelles de chacun des pays;

b) des échanges de visites de délégations des deux pays telles que missions
commerciales, consultants professionnels, entrepreneurs de gros travaux,
représentants d’établissements de recherche et de conception industrielle et .
autres organisations spécialisées;

c) des arrangements commerciaux relatifs & des échanges de technologie par
'octroi de concessions, de brevets, de licences, par des prestations de services
et la fourniture d’une expertise commerciale et technique;

d) une coopération entre les organisations et entreprises commerciales des deux
pays pour I’échange de plans, ainsi que de machinerie et de matériel;

! Entré en vigueur le 9 septembre 1985, date 2 laquelle les Parties se sont informées qu'il avait été approuvé en
conformité avec leurs dispositions constitutionnelles. conformément a I"article IX.
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e) tous autres moyens _qui pourront étre convenus entre les organisations et
entreprises commerciales des deux pays.

Article IV. 1. Conformément aux lois et réglements en vigueur dans les
deux pays, les deux Gouvernements encourageront :

a) une participation aux foires internationales tenues dans 1’'un ou l’autre pays;

b) la création dans I'un ou l'autre pays de centres commerciaux et de foires
temporaires ou permanentes;

¢) l'octroi des facilités nécessaires pour I’'importation d’échantillons, de machines
et autres matériaux nécessaires a |’établissement de foires et de centres
commerciaux et a des fins publicitaires connexes.

2. Les échantillons, machines et autres matériaux nécessaires vis€s au
paragraphe |, ¢ ci-dessus seront temporairement libres de droits de douane. Ces
marchandises et matériaux devront quitter le pays ol ils ont été importés, 2 moins
que les deux Gouvernements ne conviennent d’autres moyens d’en disposer. Si
les marchandises et articles en question sont utilisés 4 des fins commerciales
quelles qu’elles soient, ils seront passibles de droits de douane a plein tarif, sans

_exemption.

Article V. Les paiements découlant de I’exécution du présent Accord
seront effectués dans toute monnaie convertible mutuellement acceptable,
conformément aux conditions et contrats souscrits et a la législation en vigueur en
matiére de controle des changes dans les deux pays.

Article VI. 1. Les contrats et arrangements conclus entre les organisa-
tions et entreprises commerciales dans le cadre de I’exécution du présent Accord
seront soumis aux lois et réglements en vigueur dans les deux pays.

2. L’exercice des droits et I'exécution des obligations découlant desdits
contrats et arrangements commerciaux incombera aux organisations et entre-
prises commerciales pertinentes et n’imposera a I'un et 1’autre Gouvernement
aucune obligation juridique autre que celles résultant des principes applicables du
droit international.

Article VII. 1. En vue de la réalisation des objectifs du présent Accord, il
sera créé une commission mixte composée de représentants désignés par chaque
Gouvernement conformément aux lois et réglements des deux pays.

2. La Commission mixte se réunira & la demande de |'un ou l’autre
Gouvernement et les dates et lieux de réunion seront fixés d’'un commun accord
entre eux.

3. La Commission mixte :

a) étudiera les possibilités d’augmenter et de diversifier la coopération commer-
ciale et technique entre les deux pays.

b) examinera les moyens susceptibles d’encourager un échange de relations entre
organisations et entreprises commerciales;

¢) examinera les propositions qui lui seront soumises a I'effet de prendre les
mesures nécessaires pour poursuivre et accroitre les échanges commerciaux et
pour élargir la coopération technique et commerciale entre les deux pays;

d) recherchera les solutions appropriées aux différends et aux problémes qui
pourraient se poser dans le cours des relations commerciales entre les deux
pays;
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¢) encouragera et facilitera I'échange d’idées et d’informations dans le domaine
technologique.

4. LaCommission mixte est habilitée & soumettre aux deux Gouvernements
des recommandations sur les questions visées au paragraphe 3 du présent article.

Article VIII. Les deux Gouvernements chercheront & encourager 1’adhé-
sion aux accords internationaux spéciaux de produits de base qui visent a
améliorer les conditions des échanges internationaux de produits primaires afin de
leur assurer une plus grande stabilité.

Article IX. Le présent Accord sera soumis a approbation par les deux
Gouvernements conformément aux dispositions constitutionnelles de chacun des
pays et demeurera en vigueur pour une période de cinq ans 4 compter de la date de
I’échange des notes confirmant I'approbation. Il restera ensuite en vigueur
90 jours apres la date a laquelle I'un des Gouvernements aura informé I’'autre par
écrit de son désir d'y mettre fin.

Article X. La dénonciation du présent Accord conformément a I'article IX
ci-dessus ne portera pas atteinte a l'application continue des dispositions de
article VI pour ce qui est des obligations non remplies découlant de contrats
commerciaux conclus durant la période de validité du présent Accord.

Le présent Accord est fait ce 6 mars 1985 (A.D.), date qui correspond au
15 Jumad Al-Thani 1405 (Hijriya), en deux exemplaires originaux, en langues
anglaise et arabe, les deux textes faisant également foi; il est signé par les
représentants a ce habilités de chacun des Gouvernements contractants, en
attendant que soient remplies les formalités requises par les dispositions

constitutionnelles en vigueur dans chacun des deux pays.

Pour le Gouvernement Pour le Gouvernement
d’Australie : des Emirats arabes unis :
J. DAWKINS SAIF AL-JARWAN
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NOTE EXPLICATIVE

En signant ce jour 1’Accord concernant les relations commerciales et
économiques et la coopération technique entre le Gouvernement des Emirats
arabes unis et le Gouvernement de 1’ Australie (dénommé ci-aprés « I’Accord »),
les soussignés souhaitent confirmer que leurs Gouvernements I'interprétent
comme suit :

1. L’alinéa ¢ de I'article 1II de I’Accord, et notamment le mot « conces-
sion » qui y est employé, ne se référe pas a des concessions fiscales.

2. Le Gouvernement de I’Australie souhaite préciser qu’il entendra
I’expression « droits de douane » au paragraphe 2 de I'article 1V de I’Accord
comme couvrant la taxe australienne sur les ventes en gros, si bien que les
échantillons, etc., qui pourraient étre importés des Emirats arabes unis en
Australie pour des foires commerciales et autres manifestations du méme ordre
seront exonérés en Australie des droits de douane et de la taxe sur les ventes en
gros. En outre, conformément a la derni¢re phrase du paragraphe 2 de cet arti-
cle 1V, si de tels marchandises ou articles « sont utilisés a des fins commerciales
quelles qu’elles soient », ils seront passibles de droits de douane a plein tarif et de
la taxe sur les ventes, sans exemption.

SIGNE 4 Canberra le 6 mars 1985, correspondant au quinziéme jour du Jumad
Al-Thani (Hijriya).

Pour le Gouvernement Pour le Gouvernement
de I’ Australie : des Emirats arabes unis :
[J. DAWKINS] [SAIF ALI-JARWAN]
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EXCHANGE OF NOTES CONSTITUTING AN AGREEMENT' BE-
TWEEN THE GOVERNMENT OF AUSTRALIA AND THE
GOVERNMENT OF THE UNITED STATES OF AMERICA
RELATING TO THE USE OF BALLOON LAUNCHING FACIL-
ITIES FOR LONG DURATION FLIGHTS BEYOND AUSTRALIA
FOR SCIENTIFIC PURPOSES

I
EMBASSY OF THE UNITED STATES OF AMERICA

Note No. 13

The Embassy of the United States of America presents its compliments to the
Department of Foreign Affairs and has the honor to refer to the Agreement
between the Government of the United States and the Government of Australia
concerning Space Vehicle Tracking and Communications Facilities dated May 29,
1980,* and amended July 21, 1981.°

In accordance with the spirit of cooperation inherent in that Agreement and
with particular reference to paragraph 2(3), a Cooperating Agency Arrangement
was signed in Washington on June 27, 1984 and in Canberra on July 9, 1984 and
was confirmed by an Exchange of Notes completed October 18, 1984¢ constituting
an Agreement between the two Governments. The Arrangement provided for the
use by the National Aeronautics and Space Administration (NASA) of the United
States of America of balloon launching facilities located in Australia for flights
within Australia of balloons for scientific purposes. That Arrangement fore-
shadowed the need for consultations to determine the arrangements which would
apply to the launching of balloons by NASA when it is planned that the balloons
will fly beyond Australia. Having regard to these consultations which have now
been held on this matter, the Embassy has the honor to propose that the following
apply to the use of those facilities by NASA for such long duration balloon flights
beyond Australia for scientific purposes.

1. The allocation of technical and operational responsibility with respect to
launchings, the financial arrangements in relation to the programs (which
arrangements shall be subject to the respective funding procedures of each Party),
the provisions of facilities and services for balloon launching, tracking and
telemetering of information from each balloon, the recording and sharing of
information from each balloon and the publication of information concerning the
program shall be as mutually determined by the National Aeronautics and Space
Administration, the cooperating agency of the Government of the United States of
America, and the Department of Science, the cooperating agency of the
Government of Australia, and set out in an implementing arrangement.

' Came into force on 24 July 1985, the date of the note in reply, in accordance with the provisions of the said
notes.

2 United Nations, Treaty Series, vol. 1217, p. 237.

3 Ibid., vol. 1368, p. 317.

4 Ibid., vol. 1425, No. 1-24085.
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2. The paragraphs 3 to 12 of the Agreement of May 29, 1980 between the
two governments shall apply mutatis mutandis with respect to activities
conducted under this Agreement.

3. The Government of the United States shall coordinate any necessary
support activities with other countries and shall comply with the relevant
provisions of Article 8 of the Convention on International Civil Aviation'
(hereinafter referred to as the Convention), in particular the conditions relating to
unmanned free balloon flights which are set out in Appendix D, Annex 2 to the
Convention.

4. The Australian Department of Science may, on receiving advice from
NASA that all steps required by Article 8 of the Convention have been taken,
permit each balloon flight in accordance with the program determined by the
cooperating agencies.

5. 1nthe event of the premature termination of a flight in another country,
the Government of the United States shall be responsible for recovery of the
balloon or its payload. Recovery operations shall be conducted according to the
laws and regulations of the country concerned,

6. The Government of the United States shall hold harmless the Govern-
ment of Australia, with respect to meritorious third party claims for all injury or
damage beyond Australia’s territorial jurisdiction occasioned by balloon flights
under this Agreement. The Government of the United States shall deal with all
claims arising in this regard.

7. For all injury or damage within Australia’s territorial jurisdiction
occasioned by balloon flights under this Agreement the provisions relating to
liability in the Exchange of Notes constituting an Agreement between the two
Governments and completed on October 18, 1984 shall apply.

The Embassy of the United States has the honor to propose that lf the
foregoing is acceptable to the Government of Australia this Note, together with
the Department’s confirmatory reply, shall constitute an Agreement between the
Government of the United States of America and the Government of Australia on
this matter, which shall enter into force on the date of the Department’s reply. The
Agreement shall remain in force for five years or until terminated by either
Government on the expiration of three months notice in writing to the other
Government.

The Embassy of the United States of America avails itself of this opportunity
to renew to the Department of Foreign Affairs the assurance of its highest
consideration.

Embassy of the United States of America
Canberra, January 24, 1985

' United Nations, Treaty Series. vol. 15, p. 295. For the texts of the Protocols amending this Convention, see
vol. 320. pp. 209 and 217: vol. 418, p. 161: vol. 514. p. 209: vol. 740, p. 21; vol. 893, p. 117; vol. 958, p. 217; vol. 1008,
p. 213. and vol. 1175, p. 297.
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11

1628/30/13
No. M.CH224674

The Department of Foreign Affairs presents its compliments to the Embassy
of the United States of America and has the honour to refer to the Embassy’s
Note No. 13 of 24 January 1985, which reads as follows:

[See note I

The Department has the honour to inform the Embassy that the foregoing is
acceptable to the Government of Australia and to confirm that the Embassy’s
Note and this confirmatory Note in reply shall together constitute and evidence an
Agreement on the matter between the Government of Australia and the
Government of the United States of America, which shall enter into force on
today’s date and shall remain in force for five years or until terminated by either
Government on the expiration of three months notice in writing to the other
Government.

The Department of Foreign Affairs avails itself of this opportunity to renew to
the Embassy of the United States of America the assurances of its highest
consideration.

Canberra, A.C.T., 2600, 24 July 1985
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[TRADUCTION — TRANSLATION]

ECHANGE DE NOTES CONSTITUANT UN ACCORD' ENTRE LE
GOUVERNEMENT DE L’AUSTRALIE ET LE GOUVERNE-
MENT DES ETATS-UNIS D’AMERIQUE CONCERNANT
L’UTILISATION D’INSTALLATIONS DE LANCEMENT
D’AEROSTATS POUR VOLS DE LONGUE DUREE AU-DELA
DE L’AUSTRALIE A DES FINS SCIENTIFIQUES

1
AMBASSADE DES ETATS-UNIS D’AMERIQUE
Note n° 13

L’Ambassade des Etats-Unis d’Amérique présente ses compliments au
Département des affaires étrangéres et a I’honneur de se référer a I’Accord entre
le Gouvernement de |'Australie et le Gouvernement des Etats-Unis relatif a la
localisation des véhicules spatiaux et a des installations de communication en date
du 29 mai 1980° qui a été amendé le 21 juillet 1981°.

Dans |'esprit de coopération consacré par ledit Accord et notamment en ce
qui concerne l'alinéa 3 de son paragraphe 2, un Arrangement relatif aux
organismes de coopération a été signé & Washington le 27 juin 1984 et & Canberra
le 9 juillet 1984. Ledit Arrangement a été confirmé par un échange de notes
complété le 18 octobre 1984' constituant un Accord entre les deux Gouver-
nements.. L’ Arrangement prévoyait I'utilisation par le National Aeronautics and
Space Administration (NASA) des Etats-Unis d’Amérique d’installations de
lancement d’aérostats situées en Australie pour des vols au-dessus de I’ Australie
effectués a des fins scientifiques. L’Arrangement prévoyait en outre la nécessité
de consultations afin de préciser les dispositions qui s’appliqueraient au
lancement des aérostats par la NASA, dans le cas de vols au-dela de I’ Australie.
Compte tenu des consultations qui viennent d’avoir lieu & ce sujet, I’'ambassade a
I’honneur de proposer que les dispositions suivantes régissent l’utilisation par la
NASA desdites installations dans les cas de vols de longue durée au-dela de
I’ Australie effectués a des fins scientifiques.

1. L’attribution de la responsabilité technique et opérationnelle en ce qui
concerne les lancements, les dispositions financiéres concernant les programmes
(dispositions qui seront soumises aux procédures de financement propres a
chaque Partie), la mise a disposition des facilités et des services nécessaires au
lancement des aérostats, la localisation et la télémétrie des informations émises
par chaque aérostat, I’enregistrement et I’échange desdites informations .et la
publication d’informations relatives au programme seront déterminés d’un

! Entré en vigueur le 24 juillet 1985, date de la note de réponse, conformément aux dispositions desdites notes.
2 Nations Unies. Recueil des Traités. vol. 1217, p. 237.

3 Ibid.. vol. 1368, p. 319.

4 Ibid., vol. 1425, n° A-24085.
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commun accord par la National Aeronautics and Space Administration, 1’orga-
nisme de coopération du Gouvernement des Etats-Unis d’Amérique, et le
Department of Science and Technology, I’organisme de coopération du Gouver-
nement de I’ Australie, pour ensuite étre énoncées dans un document d’exécution.

2. Les dispositions des paragraphes 3 a4 12 de I’Accord du 29 mai 1980,
conclu entre les deux Gouvernements, s’appliqueront mutatis mutandis aux
activités entreprises en vertu du présent Accord.

3. Le Gouvernement des Etats-Unis coordonnera avec les autres pays les
activités d’appui qui pourraient s'avérer nécessaires et se conformera aux
dispositions pertinentes de I’article 8 de la Convention relative 4 I’aviation civile
Internationale' (ci-aprés dénommée « la Convention »), notamment aux condi-
tions relatives aux aérostats circulant en vol libre sans pilote énoncées A
I’'appendice D, annexe 2 de la Convention.

4. Sur réception d’une notification de la NASA confirmant que toutes les
dispositions prévues a I'article 8 de la Convention ont été prises, le Department of
Science and Technology de I'Australie pourra autoriser chaque vol d’aérostat
conformément au programme €tabli par les organismes de coopération.

5. Dans le cas d’une interruption prématurée d’un vol dans un autre pays, le
Gouvernement des Etats-Unis aura la responsabilité de la récupération de
I’'aérostat et de sa charge utile. L’entreprise de récupération sera exécutée
conformément aux lois et réglements du pays intéressé.

6. Le Gouvernement des Etats-Unis dégagera de toute responsabilité le
Gouvernement de I’Australie concernant toute réclamation mériteire de la part
d’un tiers relative a toutes blessures ou dommages causés hors de la juridiction
territoriale australienne par un vol d’aérostat effectué en vertu du présent Accord.
Le Gouvernement des Etats-Unis répondra & toute réclamation a cet égard.

7. Lesdispositions relatives a la responsabilité figurant 4 I'échange de notes
constituant un Accord entre les deux Gouvernements complété le 18 octobre 1984
s’appliqueront dans le cas de blessures ou de dommages occasionnés dans les
limites de la juridiction territoriale australienne par un vol d’aérostat effectué en
vertu du présent Accord.

Si les propositions énoncées ci-avant étaient susceptibles de rencontrer
I'agrément du Gouvernement australien, I’Ambassade des Etats-Unis a I’honneur
de proposer que la présente note et la réponse affirmative du Département
constituent un Accord entre le Gouvernement des Etats-Unis d’Amérique et le
Gouvernement de I’ Australie en la matiére qui entrera en vigueur a la date de la
réponse du Département. L.’Accord demeurera en vigueur pour une période de
cinq ans ou jusqu’a ce qu’il y soit mis fin par I'un des Gouvernements au moyen
d’un préavis de trois mois communiqué par écrit a I'autre Gouvernement.

L’Ambassade des Etats-Unis d’ Amérique profite de cette occasion, etc.

Ambassade des Etats-Unis d’Amérique
Canberra, le 24 janvier 1985

! Nations Unies. Recueil des Traités. vol. 15, p. 295. Pour les textes des Protocoles amendant cette Convention,
voir vol. 320. p. 209 et 217: vol. 418. p. 161: vol. 514, p. 209: vol. 740. p. 21; vol. 893, p. 117; vol. 958, p. 217;
vol. 1008, p. 213 et vol. 1175. p. 297.
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1628/30/13
N° M.CH224674

Le Département des affaires étrangéres présente ses compliments a I’ambas-
sade des Etats-Unis d’Amérique et a I’honneur de se référer a la note n° 13 de
I’ambassade en date du 24 janvier 1985, libellée comme suit :

[Voir note I]

Le Département a I’honneur d’informer I’ambassade que les propositions qui
précédent rencontrent ’agrément du Gouvernement de 1’ Australie qui accepte
que la note de ’ambassade et la présente réponse affirmative constituent en la
matiére, entre le Gouvernement de I’ Australie et le Gouvernement des Etats-Unis
d’Amérique, un Accord qui entrera en vigueur A la date de ce jour et qui le
demeurera jusqu’a ce qu’il y soit mis fin par I’un ou I’autre des Gouvernements au
moyen d’un préavis de trois mois communiqué par écrit a 'autre Gouvernement.

Le Département des affaires étrangeéres profite de cette occasion, etc.

Canberra, A.C.T., 2600, le 24 juillet 1985
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AGREEMENT' BETWEEN THE GOVERNMENT OF AUSTRALIA
AND THE GOVERNMENT OF THE UNITED STATES OF
AMERICA CONCERNING THE FURNISHING OF LAUNCH
AND ASSOCIATED SERVICES FOR AUSTRALIA’S NA-
TIONAL SATELLITE SYSTEM

The Government of Australia and the Government of the United States of
America, through the National Aeronautics and Space Administration (NASA),

Noting the desire of the Government of Australia to establish a National
Satellite System to provide national telecommunications for Australia based on
the use of geostationary communications satellites;

Desiring to record their responsibilities and the terms and conditions under
which NASA shall furnish launch and associated services, utilizing the Space
Transportation System, on a reimbursable basis, for the space segment of
Australia’s National Satellite System, the satellites for which shall be owned and
operated by AUSSAT Pty Limited (AUSSAT), a company incorporated in the
Australian Capital Territory and which must by law have at least three quarters of
its shareholding held by or on behalf of the Government of Australia;

Have agreed:

Article |. LAUNCH SERVICE AGREEMENTS

The Government of the United States and the Government of Australia
intend that, at an appropriate time NASA and AUSSAT shall negotiate and enter
into Launch Services Agreement or Agreements (hereinafter called the ‘‘Launch
Services Agreement’’) which shall be subject to United States laws and shall
express the specific terms and conditions under which NASA shall furnish,
consistent with this Agreement, launch and associated services to AUSSAT.

Article 2. UNITED STATES LAUNCH POLICY

The launch and associated services shall be provided in accordance with the
United States policy governing the provision of launch assistance, approved by
the President on August 6, 1982, for those satellite projects and payloads which
are for peaceful purposes and are consistent with obligations of the Government
of the United States under relevant international agreements and arrangements
binding on the Government of the United States, and with United States laws,
regulations and published policy.

Article 3. PAYLOADS
Apogee and perigee propulsive stages and related airborne equipment, if any,
shall constitute a portion of the payloads.
Article 4. RESPONSIBILITIES

NASA and AUSSAT shall set out, in the relevant Launch Services
Agreement, their responsibilities for exchanging relevant technical, operational

! Came into force on 7 March 1985 by signature. in accordance with article 10(1).
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and mission-unique _data and providing those services appropriate and necessary
for the implementation of the missions covered by this Agreement.

Article 5. REIMBURSEMENT PROVISIONS

Reimbursement for launch services shall be specified in the Launch Services
Agreement and shall be consistent with the terms of 14 CFR 1214 for the Space
Transportation System. Any revisions in reimbursement provisions published
after the signature of a Launch Services Agreement shall not be applied
retroactively to such Agreement unless such application is agreed to in writing by
both parties to the Launch Services Agreement.

Article 6. LIABILIiTY

The Launch Services Agreement shall allocate any liability that may arise out
of the launch and associated services to be provided by NASA and by its
contractors and sub-contractors.

Article 7. EXCHANGE AND HANDLING OF DATA

Data to be provided under Article 4 shall be exchanged by NASA and
AUSSAT through their respective project managers and shall be used and handled
as provided under the relevant Launch Services Agreement. In the event that it is
necessary for AUSSAT to furnish data which it has designated as proprietary,
NASA shall protect such designated data to the extent permitted under United
States law.

Article 8. REGISTRATION OF SPACE OBJECTS

In the event that Australia becomes a party to the Convention on the
Registration of Objects Launched Into Outer Space (hereinafter referred to as the
Convention), done at New York City, January 14, 1975,' the Government of
Australia shall ensure that, in accordance with the Convention, each space object
separated in earth orbit from its launch vehicle shall be registered and that
appropriate information regarding the space object shall be furnished to the
Secretary-General of the United Nations. Prior to Australia becoming a party to
the Convention, AUSSAT shall furnish to NASA, in a timely manner, all
appropriate information regarding the space object or objects to enable the
Government of the United States to fulfill its obligations under the Convention.
The Government of the United States shall ensure that the launch vehicles shall be
registered in accordance with the Convention.

Article 9. JURISDICTION AND CONTROL OVER SPACE OBJECTS
The Government of Australia shall have jurisdiction and control over space
objects upon separation in earth orbit from their respective launch vehicles.
Article 10. ENTRY INTO FORCE, DURATION AND AMENDMENTS

1. This Agreement shall enter into force upon signature and shall remain in
force until July 1, 1994.

2. In the event that either Government wishes to terminate this Agreement,
it shall notify the other Government in writing. The Agreement shall terminate six
months after receipt of the notification.

! United Nations. Treary Series, vol. 1023, p. 15.
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3. This Agreement may be amended only by written agreement of both
Governments.

. 4. Termination of this Agreement under paragraph 2 above shall not affect
the obligations of NASA and AUSSAT with respect to launch and associated
services provided after that date under a Launch Services Agreement executed on
or before that date. In the event of termination, any financial questions arising
therefrom shall be resolved in accordance with the Launch Services Agreement or
other applicable agreements between NASA and AUSSAT.

IN WITNESS WHEREOF, the undersigned, duly authorized thereto, have signed
this Agreement.

DonEe at Washington this sixty-sixth day of one thousand, nine hundred and
eighty-five.

For the Government For the Government of the United
of Australia: States of America by the National
Aeronautics and Space Administra-
tion:
[Signed] [Signed)
RoBEeRrRT C. CoTTON JAMES M. BEGGS

Ambassador for Australia Administrator
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[TRADUCTION — TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DE L’AUSTRALIE ET LE
GOUVERNEMENT DES ETATS-UNIS D'’AMERIQUE RELATIF
A LA FOURNITURE DE SERVICES DE LANCEMENT ET DE
SERVICES CONNEXES POUR LE SYSTEME DE SATELLITE
NATIONAL DE L’AUSTRALIE

Le Gouvernement de 1'Australie et le Gouvernement des Etats-Unis
d’Amérique représenté par la National Aeronautics and Space Agency (NASA),

Prenant acte du désir du Gouvernement de I’ Australie d’établir un systéme de
satellite national aux fins de doter I’ Australie d’un réseau national de télécommu-
nications au moyen de satellites de communication géostationnaires,

Désireux de consigner leurs responsabilités ainsi que les clauses et conditions
en vertu desquelles la NASA fournira, contre remboursement, des services de
lancement et des services connexes au moyen du Systéme de transport spa-
tial, pour le segment spatial du Systeme de satellite national de I’ Australie, ainsi
que les satellites dont la propriété sera détenue et qui seraient exploités par

- AUSSAT Pty Limited (AUSSAT), société enregistrée selon le droit de 1’Aus-
tralian Capital Territory et dont au moins les trois quarts du capital-actions doit
obligatoirement étre détenu par ou au nom du Gouvernement de I’ Australie,

Sont convenus de ce qui suit :

Article premier. ACCORDS DE SERVICES DE LANCEMENT

Le Gouvernement des Etats-Unis et le Gouvernement de I’Australie
prévoient qu’au moment opportun la NASA et I’AUSSAT négocieront et
concluront un Accord ou plusieurs Accords de services de lancement (ci-aprés
~dénommés « Accord de services de lancement ») qui seront régis par la législation
des Etats-Unis et qui stipuleront les clauses et conditions en vertu desquelles la
NASA fournira a I’ AUSSAT, en conformité avec le présent Accord, des services
de lancement et des services connexes.

Article 2. POLITIQUE DE LANCEMENT DES ETATS-UNIS

Les services de lancement et les services connexes seront assurés confor-
mément a la politique des Etats-Unis relative a la prestation de tels services,
approuvée par le Président le 6 aoit 1982, en ce qui concerne les projets relatifs
aux satellites et aux charges utiles destinés a des fins pacifiques et qui sont
conformes aux obligations souscrites par le Gouvernement des Etats-Unis aux
termes d’accords internationaux pertinents et d’accords similaires liant les Etats-
Unis, a la législation et a la réglementation des Etats-Unis ainsi qu’a la politique
énoncée par les Etats-Unis en la matiére.

Article 3. CHARGE UTILE
La charge utile comprend les étages propulseurs d’apogée et de périgée et, le
cas échéant, I’équipement de vol connexe.

' Entré en vigueur le 7 mars 1985 par la signature, conformément au paragraphe 1 de I'article 10.
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Article 4. ATTRIBUTIONS

La NASA et I’AUSSAT stipuleront, dans les Accords de services de
lancement, leurs responsabilités concernant I'échange de données techniques et
opérationnelles propres a la mission ainsi que la prestation des services appropriés
et nécessaires a I’exécution des missions prévues au présent Accord.

Article 5. DISPOSITIONS EN MATIERE DE REMBOURSEMENT

Les modalités de remboursement des services de lancement seront définies
dans I’Accord de services de lancement et seront conformes aux termes du
document 14 CFR 1214 concernant le Systéme de transport spatial. Toute révision
des dispositions relatives au remboursement publiée aprés la signature de
I’ Accord de services de lancement n’aura aucun effet rétroactif en ce qui concerne
ledit Accord, sous réserve d'un accord mutuel des deux Paties communiqué par
écrit.

Article 6. RESPONSABILITE

L’Accord de service de lancement définira la répartition des responsabilités
résultant de la fourniture des services de lancement et des services connexes par
la NASA et par ses sous-traitants primaires et secondaires.

Article 7. ECHANGE ET MANIEMENT DES DONNEES

L’échange des données entre la NASA et 'AUSSAT prévu a I'article 4 se
fera par I’entremise des directeurs de projet respectifs. Ces données seront
exploitées et maniées conformément aux dispositions pertinentes de I'Accord de
services de lancement. Si TAUSSAT était amenée a fournir des données qu’elle
aurait déclarées comme étant sa propriété exclusive, la NASA protégera lesdites
données dans les limites autorisées par la législation des Etats-Unis.

Article 8. IMMATRICULATION DES OBJETS SPATIAUX

En cas d’accession par I’ Australie a la Convention sur I'immatriculation des
objets lancés dans I'espace extra-atmosphérique (ci-aprés dénommée « la
Convention ») faite 3 New York le 14 janvier 1975', le Gouvernement de
I’Australie, conformément aux dispositions de ladite Convention, verra a ce que

“chaque objet spatial lancé sur une orbite terrestre a partir de son véhicule de
lancement soit immatriculé et que les informations appropriées concernant ledit
objet soient transmises au Secrétaire général de I’Organisation des Nations Unies.
Avant I'accession de I’ Australie a la Convention, '’ AUSSAT fournira a la NASA,
en temps opportun, tous renseignements appropri€s concernant |’objet spatial de
maniére A permettre au Gouvernement des Etats-Unis de remplir ses obligations
aux termes de la Convention. Le Gouvernement des Etats-Unis verra a
I’enregistrement des véhicules de lancement conformément aux dispositions de la
Convention.

Article 9. CONTROLE DES OBJETS SPATIAUX
Le Gouvernement de I’Australie exerce sa juridiction et son contréle sur les

a

objets spatiaux lancés sur une orbite terrestre & partir de leurs véhicules de
lancement respectifs.

' Nations Unies. Recueil des Traités. vol. 1023, p. 15.
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Article 10. ENTREE EN VIGUEUR, DUREE ET PROCEDURE D'’AMENDEMENT

1. Le présent Accord entrera en vigueur a compter de sa signature et le
restera jusqu'au 1= juillet 1994,

2. Au cas ot I'un des Gouvernements souhaiterait mettre fin 4 I’Accord, il
notifiera I'autre Gouvernement par écrit de son intention. L’Accord prendra alors
fin six mois aprés la date de réception de ladite notification.

3. Les dispositions du présent Accord ne pourront étre modifiées que par
accord mutuel et écrit des Parties.

4. L’extinction du présent Accord aux termes du paragraphe 2 du présent
article n’affectera en aucune maniére les obligations de la NASA et de ’AUSSAT
en ce qui concerne les services de lancement et les services connexes fournis
postérieurement en vertu d’'un Accord de services de lancement conclu a la date
ou avant la date d’extinction du présent Accord. En cas d’extinction du présent
Accord, les questions financiéres qui pourraient en découler seront réglées
conformément a I’Accord de services de lancement ou & tous autres accords
applicables conclus entre la NASA et ’AUSSAT.

EN Fol DE Quol les soussignés, & ce diment autorisés, ont signé le présent
Accord.

FalT &4 Washington, le 66° jour de 1985.

Pour le Gouvernement Pour le Gouvernement des Etats-Unis
de I’ Australie : d’Amérique représenté par la Na-
tional Aeronautics and Space Admin-
istration :
LSigné] [Signé]
RoBERT C. CoTTON JAMES M. BEGGS
Ambassadeur de I’ Australie Administrateur
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EXCHANGES OF NOTES CONSTITUTING AN AGREEMENT' BE-
TWEEN AUSTRALIA AND THE UNITED STATES OF AMER-
ICA REGARDING THE APLICATION OF THE AGREEMENT
CONCERNING PEACEFUL USES OF NUCLEAR ENERGY*

Note No. 336/85
113/3/1/1

The Embassy of Australia presents its compliments to the Department of
State and has the honour to refer to the Agreement between Australia and the
United States of America concerning Peaceful Uses of Nuclear Energy signed at
Canberra on 5 July 1979 (hereinafter referred to as ‘‘the Agreement on Peaceful
Uses’’) and in particular to paragraph 2 of Article 1 thereof.

The Embassy has further the honour to refer to consultations that have taken
place concerning the application of paragraph 2 of Article 1 of the Agreement on
Peaceful Uses. During the course of those consultations the following under-
standings were reached:

(a) The Government of Australia shall advise the Government of the United
States on a case-by-case basis as to whether a person or persons under Australian
jurisdiction is authorized to co-operate under the Agreement on Peaceful Uses.

(b) The Government of the United States shall provide the Government of
Australia with a complete list of the names and mailing addresses of all persons
within the United States that are authorized to receive source material or special
nuclear material subject to the Agreement on Peaceful Uses. This list shall be
updated and retransmitted annually. However, deletions of persons from the list
shall be reported as they occur. Any person in the United States is an authorized
recipient of equipment and components,

The Embassy has the honour to propose that if the foregoing is acceptable to
the Government of the United States of America this Note and the Department’s
confirmatory reply shall constitute an agreement between the Government of
Australia and the Government of the United States of America which shall enter
into force on the date of the Department’s reply and shall remain in force for as
long as the Agreement on Peaceful Uses remains in force unless otherwise agreed
by the two Governments.

The Embassy of Australia avails itself of this opportunity to renew to the
Department of State the assurances of its highest consideration.

Washington, D.C., 2 August 1985

! Came into force on 2 August 1985. the date of the note in reply. in accordance with the provisions of the said
notes.
* United Nations. Treaty Series. vol. 1217, p. 211,
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Note No. 337/85
113/3/11

The Embassy of Australia presents its compliments to the Department of
State and has the honour to refer to the Agreement between Australia and the
United States of America concerning Peaceful Uses of Nuclear Energy, signed at
Canberra on 5 July 1979 (hereinafter referred to as ‘‘the Agreement on Peaceful
Uses’’) and in particular to paragraph 3 of Article I, Articles 5, 7 and 9 and the
Agreed Minute.

The Embassy of Australia has further the honour to propose that when items
are to be transferred between the Parties to the Agreement on Peaceful Uses such
items shall become subject to the Agreement on Peaceful Uses upon arrival at the
port of entry in the territory of the receiving Party, and responsibility in
accordance with the Agreement on Peaceful Uses for physical security and
safeguards with respect to such items will be assumed by the receiving Party at
that time, unless the Parties jointly designate another point with respect to the
transfer of a particular item or items.

The Embassy of Australia has further the honour to propose that when items
subject to the Agreement on Peaceful Uses are to be retransferred by a Party to
the Agreement on Peaceful Uses to a third state, the retransferring Party shall
retain responsibility in accordance with the Agreement on Peaceful Uses for
assuring physical security and safeguards with respect to such items until they
arrive at the point of entry in the territory of the third state. Upon its entry into
force for each Party the Convention on the Physical Protection of Nuclear
Material, done at Vienna on 26 October 1979,' shall regulate for such Party
physical protection on international nuclear transport, it being understood that the
obligations in the Convention do not derogate from the physical security
requirements under Article 7 of the Agreement on Peaceful Uses.

The Embassy has the honour to propose that if the foregoing is acceptable to
the Government of the United States of America this Note and the Department’s
confirmatory reply shall constitute an agreement between the Government of
Australia and the Government of the United States of America which shall enter
into force on the date of the Department’s reply and shall remain in force for as
long as the Agreement on Peaceful Uses remains in force unless otherwise agreed
by the two Governments.

The Embassy of Australia avails itself of this opportunity to renew to the
Department of State the assurances of its highest consideration.

Washington, D.C., 2 August 1985

! United Nations. Treary Series. vol. 1456, No. 1-24631.
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Note No. 338/85
113/3/1/1

The Embassy of Australia presents its compliments to the Department of
State and has the honour to refer to the Agreement between Australia and the
United States of America concerning Peaceful Uses of Nuclear Energy, signed at
Canberra on July 5, 1979 (hereinafter referred to as ‘‘the Agreement on Peaceful

Uses™’).

With reference to discussions between the two Governments on Article 2 of
the Agreement on Peaceful Uses the Embassy has the honour to propose that in
making a designation pursuant to sub-paragraphs (b), (¢) and (k) of Article 2 of the
Agreement on Peaceful Uses, the Parties shall take into account International
Atomic Energy Agency document INFCIRC/209, Memorandum B, as further
clarified in the Annex to INFCIRC/209.

The Embassy has the honour to propose that if the foregoing is acceptable to
the Government of the United States of America, this Note and the Department’s
confirmatory reply shall constitute an agreement between the Government of
Australia and the Government of the United States of America which shall enter
into force on the date of the Department’s reply and shall remain in force for as
long as the Agreement on Peaceful Uses remains in force unless otherwise agreed
by the two Governments.

The Embassy of Australia avails itself of this opportunity to renew to the
Department of State the assurances of its highest consideration.

Washington, D.C., 2 August 1985

v

Note No. 339/85
113/3/111

The Embassy of Australia presents its compliments to the Department of
State and has the honour to refer to the Agreement between Australia and the
United States of America concerning Peaceful Uses of Nuclear Energy signed at
Canberra on 5 July 1979 (hereinafter referred to as ‘‘the Agreement on Peaceful
Uses™) and in particular to paragraph 2 of Article 5 thereof.

The Embassy has further the honour to refer to consultations that have taken
place concerning the application of paragraph 2 of Article 5 of the Agreement on
Peaceful Uses. During the course of those consultations the following under-
standings were reached.

Vol. 1429, 1-24243
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(A) Retransfer from the United States of America of source material or
special nuclear material subject to the Agreement on Peaceful Uses may take
place to third countries which have an agreement in force with Australia
concerning nuclear transfers in relation to which agreement the Government of
Australia has not advised the United States Government that it has found it
necessary to suspend, cancel or refrain from making nuclear transfers.

(B) The Government of Australia shall provide the United States Govern-
ment with and keep updated the list of countries to which retransfers may be made
in accordance with Australia’s national laws and regulations, the preceding sub-
paragraph and the agreement concerned.

(C) Notwithstanding the provisions of sub-paragraphs (A) and (B) above,
the following material which is subject to the Agreement on Peaceful Uses,
namely uranjum 233, uranium enriched to 20 percent or greater in the isotope 235,
plutonium and irradiated source or special nuclear material, shall be retransferred
from the United States only in accordance with special conditions agreed upon in
writing between the Parties to the Agreement on Peaceful Uses.

(D) The United States Government is prepared to give its advance consent
to the retransfer from Australia to a third country of source material or special
nuclear material subject to the Agreement on Peaceful Uses in the following
manner:

When, based on the export license issued by the United States Nuclear Reg-
ulatory Commission and in accordance with the relevant paragraphs of the
Administrative Arrangement established pursuant to paragraph 2 of Article 13 of
the Agreement on Peaceful Uses, third country consignees are identified to the
Government of Australia, such identification shall, unless the Government of
Australia is otherwise notified by the United States Government, constitute
advance consent of the United States Government to the retransfer of the
designated material to that third country consignee.

(E) Each Party shall notify the other Party of any retransfer pursuant to sub-
paragraphs (A) or (D) above, in accordance with the procedures set out in the
aforementioned Administrative Arrangement.

The Embassy has the honour to propose that if the foregoing is acceptable to
the Government of the United States of America this Note and the Department’s
confirmatory reply shall constitute an agreement between the Government of
Australia and the Government of the United States of America which shall enter
into force on the date of the Department’s reply and shall remain in force for as
long as the Agreement on Peaceful Uses remains in force unless otherwise agreed
by the two Governments.

The Embassy of Australia avails itself of this opportunity to renew to the
Department of State the assurances of its highest consideration.

Washington, D.C., 2 August 1985
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Note No. 340/85
113/3/1/1

The Embassy of Australia presents its compliments to the Department of
State and has the honour to refer to the Agreement between Australia and the
United States of America concerning Peaceful Uses of Nuclear Energy, signed at
Canberra on 5 July 1979 (hereinafter referred to as ‘‘the Agreement on Peaceful
Uses™).

With reference to discussions between the two Governments on the duration
of safeguards the Embassy has the honour to propose the following:

1. Material, equipment or components transferred pursuant to the Agree-
ment on Peaceful Uses and material used in or produced through the use of
material, equipment or components so transferred shall no longer be subject to the
Agreement on Peaceful Uses if:

(A) Such material, equipment or components have been transferred beyond
the jurisdiction of the recipient Party in accordance with paragraph 2 of
Article §;

(B) The Parties jointly determine that such material, equipment or components
are no longer usable for any nuclear activity relevant from the point of view
of safeguards;

(C) With respect to source or special nuclear material, the Parties jointly
determine that such material is no longer practicably recoverable for
processing into a form in which it is usable for any nuclear activity relevant
from the point of view of safeguards; or

(D) Otherwise jointly determined by the Parties.

2. In making the judgement whether material is no longer usable for (or is no
longer practicably recoverable for processing into a form which is usable for) any
nuclear activity relevant from the point of view of safeguards, a determination
made by the International Atomic Energy Agency (hereinafter referred to as the
“IAEA”’) in accordance with the provisions for the termination of safeguards
contained in the relevant safeguards agreement between the Party concerned and
the IAEA shall be accepted unless the other Party disagrees with the IAEA
determination. In the latter case, the material shall remain subject to the
Agreement on Peaceful Uses until the disagreement is resolved.

The Embassy of Australia has the honour to propose that if the foregoing is
acceptable to the Department, this Note and the Department’s confirmatory reply
shall constitute an agreement between the Government of the United States of
America and the Government of Australia which shall enter into force on the date
of the Department’s reply and shall remain in force for as long as the Agreement
on Peaceful Uses remains in force unless otherwise agreed by the two
Governments.

The Embassy of Australia avails itself of this opportunity to renew to the
Department of State the assurances of its highest consideration.

Washington, D.C., 2 August 1985
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VI

Note No. 34i/85
113/3/1/1

The Embassy of Australia presents its compliments to the Department of
State and has the honour to refer to the Agreement between Australia and the
United States of America concerning Peaceful Uses of Nuclear Energy, signed at
Canberra on 5 July 1979 (hereinafter referred to as ‘‘the Agreement on Peaceful
Uses’") and in particular to paragraph 3 of Article 4 and paragraph 1 of Article 6
thereof.

1. In accordance with discussions on the subject of reprocessing of certain
spent fuels in the United States, the Embassy has the honour to propose that spent
fuel from the Australian HIFAR Reactor which is either United States origin
material transferred to Australia from the United States subject to the Agreement
on Peaceful Uses or United States origin material used in or produced through the
use of any material, equipment or components subject to the Agreement on
Peaceful uses may be transferred pursuant to the Agreement on Peaceful Uses
from Australia to the United States and may be reprocessed there in accordance
with the obligations of the United States to the International Atomic Energy
Agency and subject to the following conditions:

(A) The material recovered as a result of reprocessing or a quantity equivalent in
terms of the U-235 content derived from the spent fuel shall, as mutually
arranged between the two Parties, be made available for peaceful uses
designated by the Government of Australia; and

(B) Administrative arrangements in accordance with paragraph 2 of Article 13 of
the Agreement on Peaceful Uses shall be established to provide for the
implementation of this agreement.

2. The Embassy further notes that appropriate contractual arrangements
shall be established prior to the commencement of the reprocessing.

The Embassy has the honour to propose that if the foregoing is acceptable to
the Government of the United States of America this Note and the Department’s
confirmatory reply shall constitute an agreement between the Government of
Australia and the Government of the United States of America which shall enter
into force on the date of the Department’s reply and shall remain in force for as
long as the Agreement on Peaceful Uses remains in force unless otherwise agreed
by the two Governments.

The Embassy of Australia avails itself of this opportunity to renew to the
Department of State the assurances of its highest consideration.

Washington, D.C., 2 August 1985
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VIl

The Department of State refers to the Embassy of Australia’s Notes num-
ber 336, 337, 338, 339, 340 and 341 of August 2, 1985, concerning implementation
of the Agreement Between the United States of America and Australia
Concerning Peaceful Uses of Nuclear Energy, signed at Canberra on July 5, 1979.

The Department confirms that the proposals and understandings set forth in
these Notes are acceptable to the Government of the United States of America
and that the Embassy’s Notes and this reply shall constitute agreements between
the Government of the United States of America and the Government of
Australia, which shall enter into force on today’s date and shall remain in force for
as long as the Agreement for Peaceful Uses remains in force, unless otherwise
agreed by the two Governments.

Department of State
Washington, August 2, 1985
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[TRADUCTION — TRANSLATION]

ECHANGES DE NOTES CONSTITUANT UN ACCORD' ENTRE
L’AUSTRALIE ET LES ETATS-UNIS D’AMERIQUE RELATIF
A L’APPLICATION DE L’ACCORD CONCERNANT L’UTILISA-
TION DE L’ENERGIE NUCLEAIRE A DES FINS PACIFIQUES?

Note n° 336/85
113/3111

L’ambassade d’ Australie présente ses compliments au Département d’Etat et
al’honneur de se référer a I’ Accord entre I’ Australie et les Etats-Unis d’ Amérique
concernant |'utilisation de I'énergie nucléaire a4 des fins pacifiques signé a
Canberra le 5 juillet 1979° (ci-aprés dénommé « I’Accord sur les utilisations
pacifiques »), et notamment au paragraphe 2 de I’article premier dudit Accord.

L’ambassade a en outre I’honneur de se référer aux consultations qui ont eu
lieu au sujet de I’application du paragraphe 2 de I’article premier de I’ Accord sur
les utilisations pacifiques. Durant ces consultations, les Parties sont parvenues a
une entente sur les points suivants :

a) Le Gouvernement australien informera les Etats-Unis dans chaque cas
d’espéce si une personne ou des personnes relevant de la juridiction de I' Australie
sont autorisées a coopérer au titre de 1I’Accord sur les énergies pacifiques.

b) Le Gouvernement des Etats-Unis fournira au Gouvernement australien
une liste compléte comprenant les noms et adresses postales de toutes les
personnes qui, aux Etats-Unis, sont autorisées a recevoir des matiéres nucléaires
brutes ou des matiéres nucléaires spéciales, sous réserve de 1’Accord sur les
utilisations pacifiques. Cette liste, mise a jour, sera transmise 4 nouveau tous les
ans. Les noms des personnes qui seraient rayées de la liste seront toutefois
communiqués au fur et a mesure. Toute personne demeurant aux Etats-Unis est
autorisée a recevoir du matériel et des composants.

L’ambassade a I’honneur de proposer que si les arrangements qui précédent
rencontrent I’agrément du Gouvernement des Etats-Unis d’ Amérique, la présente
note et la réponse du Département confirmant son accord constituent entre le
Gouvernement de 1’Australie et le Gouvernement des Etats-Unis d’Amérique un
accord qui entrera en vigueur a la date de la réponse du Département et qui restera
en force aussi longtemps que I’ Accord sur les utilisations pacifiques, & moins que
les deux Gouvernements n’en conviennent autrement.

L’ambassade d’Australie saisit I’occasion, etc.

Washington (D.C.), le 2 aoit 1985

" Entré en vigueur le 2 ao(t 1985. date de la note de réponse. conformément aux dispositions desdites notes.
* Nations Unies. Recueil des Traités. vol. 1217, p. 211.
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Note n° 337/85
113/3/111

L’ambassade d’Australie présente ses compliments au Département d’Etat et
a ’honneur de se référer a1’ Accord entre I’ Australie et les Etats-Unis d’ Amérique
concernant [’utilisation de 1’énergie nucléaire & des fins pacifiques, signé a
Canberra le 5 juillet 1979 (ci-aprés dénommé « 1’Accord sur les utilisations
pacifiques »), et notamment au paragraphe 3 de I’article premier, aux articles 5,
7 et 9 et au Memorandum d’accord.

L’ambassade d’Australie a en outre I’honneur de proposer que lorsque des
articles sont appelés a étre transférés entre les Parties a 1’Accord sur les
utilisations pacifiques, ils soient soumis aux dispositions de 1’Accord lors de leur
arrivée au port d’entrée situé sur le territoire de la Partie qui les regoit et que cette
derniére assume dés lors la responsabilité de leur sécurité physique et de
I’observation des garanties conformément aux dispositions de 1’ Accord, & moins
que les deux Parties ne désignent ensemble un autre point ol s’effectuera le
transfert d’un article ou d’articles particuliers.

L’'ambassade d’Australie a en outre 1’honneur de proposer que lorsque des
articles soumis aux dispositions de I’Accord sur les utilisations pacifiques sont
appelés a étre retransférés a un Etat tiers par une Partie a I'Accord, la Partie
opérant le retransfert demeure responsable de la sécurité physique et de
I’observation des garanties en ce qui concerne lesdits articles, conformément aux
dispositions de I’ Accord, jusqu’a ce qu’ils arrivent au point d’entrée situé sur le
territoire de 1I’Etat tiers. Lors de son entrée en vigueur a I’égard de chacune des
Parties, la Convention sur la protection physique des matiéres nucléaires, faite a
Vienne le 26 octobre 1979', régira a leur égard la protection physique des
transports nucléaires internationaux, étant entendu que les obligations posées
dans la Convention s’entendent sans préjudice des dispositions relatives a la
sécurité physique figurant a I'article 7 de I’Accord sur les utilisations pacifiques.

L’ambassade a I’honneur de proposer que si les arrangements qui préceédent
rencontrent I’agrément du Gouvernement des Etats-Unis d’Amérique, la présente
note et la réponse du Département confirmant son accord constituent entre le
Gouvernement de I’Australie et le Gouvernement des Etats-Unis d’Amérique un
accord qui entrera en vigueur a la date de la réponse du Département et qui restera
en force aussi longtemps que I’ Accord sur les utilisations pacifiques, 4 moins que
les deux Gouvernements n’en conviennent autrement.

L’ambassade d’Australie saisit I’occasion, etc.

Washington (D.C.), le 2 aoit 1985

! Nations Unies. Recueil des Traités. vol. 1456, n° 1-24631.
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11

Note n° 338/85
113/3/1/1

L’ambassade d’ Australie présente ses compliments au Département d’Etat et
al’honneur de se référer a1'Accord entre I’ Australie et les Etats-Unis d’ Amérique
concernant lutilisation de I’énergie a des fins pacifiques signé a Canberra le
5 juillet 1979 (ci-aprés dénommé « I’Accord sur les utilisations pacifiques »).

Se référant aux échanges de vues intervenus entre les deux Gouvernements
au sujet de I'article 2 de I’Accord sur les utilisations pacifiques, I’ambassade
a I’honneur de proposer qu’en procédant aux désignations prévues aux alinéas b,
c et h de l'article 2 de I’Accord, les Parties tiennent compte du document
INFCIRC/209, Memorandum B, de I’Agence internationale de I'énergie ato-
mique, tel que précisé dans I'annexe a INFCIRC/209.

L'ambassade a I’honneur de proposer que si les arrangements qui précédent
rencontrent I'agrément du Gouvernement des Etats-Unis d’ Amérique, la présente
note et la réponse du Département confirmant son accord constituent entre le
Gouvernement de I’ Australie et le Gouvernement des Etats-Unis d’Amérique un
accord qui entrera en vigueur 2 la date de la réponse du Département et qui restera
en force aussi longtemps que I’ Accord sur les utilisations pacifiques, 4 moins que
les deux Gouvernements n’en conviennent autrement.

L’ambassade d’Australie saisit I’occasion, etc.

Washington (D.C.), le 2 aoiit 1985

Iv

Note n° 339/85
113/3/1/1

L’ambassade d’ Australie présente ses compliments au Département d’Etat et
al’honneur de se référer a I’Accord entre I’ Australie et les Etats-Unis d’Amérique
concernant [’utilisation de I’énergie nucléaire a des fins pacifiques signé a
Canberra le 5 juillet 1979 (ci-aprés dénommé « I’Accord sur les utilisations
pacifiques »), et notamment au paragraphe 2 de I'article 5 dudit Accord.

L’ambassade a en outre I’honneur de se référer aux consultations qui ont eu
lieu au sujet de I'application du paragraphe 2 de I'article 5 de I’Accord sur les
utilisations pacifiques. Au cours de ces consultations, les Parties sont parvenues a
une entente sur les points suivants :

A) Les Etats-Unis d’Amérique pourront retransférer des matiéres nu-
cléaires brutes ou des matiéres nucléaires spéciales soumises a I’Accord sur les
utilisations pacifiques vers des pays tiers qui ont avec I’Australie un accord en
vigueur au sujet des transferts nucléaires, & condition que le Gouvernement
australien n’ait pas avisé le Gouvernement des Etats-Unis & ce propos, qu’il ajugé
nécessaire de suspendre ou d’abolir les transferts nucléaires, ou de s’abstenird’en

opérer.
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B) Le Gouvernement australien fournira au Gouvernement des Etats-Unis
une liste, qu’il tiendra a jour, des pays a destination desquels des retransferts
peuvent étre opérés conformément aux lois et réglements australiens, de I’alinéa
précédent et de ’accord considéré.

C) Nonobstant les dispositions des alinéas A et B ci-dessus, le matériel
suivant qui est soumis aux dispositions de I’ Accord sur les utilisations pacifiques,
a savoir 'uranium 233, 'uranium enrichi & 20 p. 100 ou plus en isotope 235, le
plutonium et les matiéres nucléaires brutes ou les matiéres nucléaires spéciales
irradiées ne pourront étre retransférées par les Etats-Unis que dans les conditions
spéciales dont il aura été convenu par écrit entre les Parties audit Accord.

D) Le Gouvernement des Etats-Unis est disposé a4 donner par avance son
consentement au retransfert par I’ Australie & un pays tiers de matiéres nucléaires
brutes ou de matiéres nucléaires spéciales, sous réserve des dispositions de
I’Accord sur les utilisations pacifiques aux conditions suivantes :

Lorsque, sur la base de la licence d’exportation délivrée par la Commission
américaine de réglementation des matiéres nucléaires et conformément aux para-
graphes pertinents de I’Arrangement administratif conclu en application du
paragraphe 2 de I’article 13 de I’ Accord sur les utilisations pacifiques, les noms de
destinataires de pays tiers auront été communiqués au Gouvernement australien,
cette identification constituera, sauf avis contraire du Gouvernement des Etats-
Unis au Gouvernement australien, le consentement par avance du Gouvernement
des Etats-Unis au retransfert des matie¢res désignées auxdits destinataires de pays
tiers.

E) Chacune des Parties notifiera a 1’autre tout retransfert opéré en
application des alinéas A ou D ci-dessus, conformément aux procédures fixées
dans I’Arrangement administratif susmentionné.

L’ambassade a I’honneur de proposer que si les arrangements qui précédent
rencontrent I’agrément du Gouvernement des Etats-Unis d’ Amérique, la présente
note et la réponse du Département confirmant son accord constituent entre le
Gouvernement de I’ Australie et le Gouvernement des Etats-Unis d’ Amérique un
accord qui entrera en vigueur a la date de la réponse du Département et qui restera
en force aussi longtemps que I’Accord sur les utilisations pacifiques, 4 moins que
les deux Gouvernements n’en conviennent autrement.

L’ambassade d’Australie saisit ’occasion, etc.

Washington (D.C.), le 2 aoit 1985

Vol. 1429 124243
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Vv

Note n® 340/85
113/3/11

L'ambassade d’ Australie présente ses compliments au Département d’Etat et
a I’honneur de se référer a1’Accord entre I’ Australie et les Etats-Unis d’ Amérique
concernant I'utilisation de I'énergie nucléaire 4 des fins pacifiques signé a
Canberra le 5 juillet 1979 (ci-aprés dénommé « I’Accord sur les utilisations
pacifiques »).

Se référant aux discussions intervenues entre les deux Gouvernements au
sujet de la durée des garanties, 'ambassade a I’honneur de proposer ce qui suit :

1. Les matiéres, le matériel ou les composants transférés en application de
I’ Accord sur les utilisations pacifiques et les matiéres utilisées dans toute matiére,
matériel ou composant ainsi transféré ou produites du fait de I’utilisation de telles
matiéres, matériels ou composants ne seront plus soumis aux dispositions de
I’Accord si :

A) Lesdits matiéres, matériels ou composants ont été transférés dans des
territoires hors de la juridiction de la Partie qui les regoit, conformément au
paragraphe 2 de I'article S;

B) Les Parties décident d’'un commun accord que ces matiéres, ce matériel ou
ces composants ne peuvent plus étre utilisés pour une quelconque activité
nucléaire soumise a des garanties;

C) En ce qui concerne les matiéres nucléaires brutes ou les matiéres nucléaires
spéciales, les Parties décident d’un commun accord que lesdites matiéres ne
peuvent plus dans la pratique étre récupérées aux fins de traitement sous une
forme qui se préte a leur utilisation pour une quelconque activité nucléaire
soumise a des garanties; ou

D) Si les Parties en décident autrement d’'un commun accord.

2. Pour trancher la question de savoir si des matiéres ne sont plus utilisables
ou récupérables dans la pratique aux fins de traitement sous une forme qui se
préte a leur utilisation pour une quelconque activité nucléaire soumise a des
garanties, la décision prise a cet égard par I’Agence internationale de 1'énergie
atomique (ci-aprés dénommée « I’AlEA), conformément aux dispositions re-
latives a la cessation des garanties figurant dans I’Accord pertinent de garantie
conclu entre la Partie intéressée et I'AIEA, sera acceptée a moins que |'autre
Partie ne conteste la décision de I'’AIEA. En ce cas, les matiéres resteront
soumises aux dispositions de I’Accord sur les utilisations pacifiques jusqu’a
résolution du désaccord avec I’AIEA.

L’ambassade d’ Australie a I'honneur de proposer que si les arrangements qui
précédent rencontrent I’agrément du Gouvernement des Etats-Unis d’ Amérique,
la présente note et la réponse du Département confirmant son accord constituent
entre le Gouvernement de I’'Australie et le Gouvernement des Etats-Unis.
d’Amérique un accord qui entrera en vigueur a la date de la réponse du
Département et qui restera en force aussi longtemps que I’Accord sur les
utilisations pacifiques, & moins que les deux Gouvernements n’en conviennent
autrement.

L’ambassade d’Australie saisit 'occasion, etc.

Washington (D.C.), le 2 aoit 1985

Vol., 1429, 1-24243
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VI

Note n° 341/85
113/3/1/1

L’ambassade d’Australie présente ses compliments au Département d’Etat et
al’honneur de se référer a1I'Accord entre I’ Australie et les Etats-Unis d’Amérique
concernant l'utilisation de I'énergie nucléaire a4 des fins pacifiques signé a
Canberra le 5 juillet 1979 (ci-aprés dénommé « I’Accord sur les utilisations
pacifiques »), et notamment au paragraphe 3 de I'article 4 et au paragraphe 1 de
I'article 6.

1. Comme suite aux discussions qui ont eu lieu au sujet du retraitement de
certains combustibles usés aux Etats-Unis, I’'ambassade a I’honneur de proposer
que le combustible usé du réacteur australien HIFAR qui consiste soit en matiéres
originaires des Etats-Unis transférées par ces derniers a I’ Australie sous réserve
des dispositions de I’Accord sur les utilisations pacifiques, soit en matiéres ou en
matériel originaires des Etats-Unis utilisés dans toute matiére, matériel ou
composant soumis aux dispositions de I’Accord sur les utilisations pacifiques, ou
produit du fait de I’utilisation de telles matiéres, matériel ou composants, peut étre
transféré d’ Australie aux Etats-Unis en application de I’Accord sur les utilisations
pacifiques et peut étre retraité dans ce dernier pays conformément aux obligations
assumées par les Etats-Unis a I'égard de I’Agence internationale de I’énergie
atomique, aux conditions suivantes :

A) Les mati¢res récupérées comme suite au retraitement ou une quantité
équivalente sur le plan de la teneur en uranium 235 tiré du combustible usé
seront, suivant ce qui sera convenu d’un commun accord par les deux
Parties, mises a la disposition du Gouvernement australien pour étre utilisées
aux fins pacifiques désignées par lui; et

B) Des arrangements administratifs seront conclus, conformément au paragra-
phe 2 de I'article 13 de I'Accord sur les utilisations pacifiques, pour la mise en
ceuvre de I’Accord.

2. L’ambassade note, en outre, que des arrangements contractuels appro-
priés seront conclus avant que le retraitement ne commence.

L’ambassade a I’honneur de proposer que si les arrangements qui précédent
rencontrent ’agrément du Gouvernement des Etats-Unis d’Amérique, la présente
note et la réponse du Département confirmant son accord constituent entre le
Gouvernement de I’ Australie et le Gouvernement des Etats-Unis d’Amérique un
accord qui entrera en vigueur a la date de la réponse du Département et qui restera
en force aussi longtemps que I’ Accord sur les utilisations pacifiques, 2 moins que
les deux Gouvernements n’en conviennent autrement,

L’ambassade d’Australie saisit I’occasion, etc.

Washington (D.C.), le 2 aolt 1985
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vl

Le Département d’Etat se référe aux notes n° 336, 337, 338, 339, 340 et 341 du
2 aolit 1985 de I'Ambassade d’ Australie, relatives a la mise en ceuvre de I’ Accord
entre I’ Australie et les Etats-Unis d’ Amérique concernant I’utilisation de I’énergie
nucléaire a des fins pacifiques, signé a Canberra le 5 juillet 1979.

Le Département confirme que les propositions et interprétations figurant
dans ces notes rencontrent I'agrément du Gouvernement des Etats-Unis
d’Amérique et que les notes de ’ambassade et la présente réponse constituent des
accords entre le Gouvernement des Etats-Unis d’Amérique et le Gouvernement
de I’ Australie, qui entreront en vigueur a la date de ce jour et resteront en vigueur
aussi longtemps que I’ Accord sur les utilisations pacifiques, 3 moins que les deux
Gouvernements n’en conviennent autrement.

Département d’Etat
Washington, le 2 aoit 1985

Vol. 1429, 1-24243
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ANNEX A ANNEXE A
No. 4214. CONVENTION ON THE IN- N°4214. CONVENTION PORTANT

TERNATIONAL MARITIME ORGAN-
IZATION. DONE AT GENEVA ON
6 MARCH 1948'

ACCEPTANCE of the amendments to the
above-mentioned Convention, adopted
by the Intergovernmental Maritime Con-
sultative Organization Assembly by res-
olution A.450 (XI) of 15 November 1979

Instrument deposited on:
30 June 1986
EcuaDOR

(The amendments came into force for all
States members of the International Mar-
itime Organization, including Ecuador, on
10 November 1984, in accordance with
article 62 of the Convention.)

Registered ex officio on 30 June 1986.

! United Nations. Treaty Series, vol. 289, p. 3: for the
amendments, see vol. 607, p. 276; vol. 649, p. 334;
vol. 1080, p. 374: vol. 1276, p. 468: vol. 1285, p. 318;
vol. 1380, p. 268; for the rectification of the authentic
Spanish text, see vol. 1520. No. A-4214; for other
subsequent actions. see references in Cumulative
Indexes Nos. 4 to 14, as well as annex A in volumes 907,
913, 928, 942, 954, 963, 973, 980, 985. 987, 999. 1001.
1006, 1007 1017, 1021, 1023, 1025, 1031, 1042, 1043,
1060, 1080. 1089, 1092, 1106, 1110, 1120, 1122, 1126.
1128, 1130, 1144, 1146, 1153, 1156, 1161, 1162, 1166,
1175, 1181, 1196, 1213, 1216, 1224, 1271, 1276 (adoption
of new title). 1285, 1302, 1317, 1325, 1338, 1358, 1380,
1386, 1387. 1397, 1398, 1404, 1405. 1408, 1410, 1412,
1417 and 1423,

2 Ibid., vol. 1380, p. 268.

Vol. 1429, A-4214

CREATION DE L'ORGANISATION
MARITIME _ INTERNATIONALE.
FAITE A GENEVE LE 6 MARS 1948

ACCEPTATION des amendements a la
Convention susmentionnée adoptés par
I’Assemblée de 1'Organisation maritime
consultative intergouvernementale par la
résolution A.450 (XI) du 15 novembre
1979

Instrument déposé le :
30 juin 1986
EQUATEUR

(Les amendements sont entrés en vigueur
pour tous les Etats membres de I’Organisa-
tion maritime internationale, y compris
I’'Equateur, le 10 novembre 1984, confor-
mément a l’article 62 de la Convention.)

Enregistré d’office le 30 juin 1986.

! Nations Unies, Recueil des Traités, vol. 289, p. 3;
pour les modifications, voir vol. 607, p. 276; vol. 649,
p. 335; vol. 1080, p. 375; vol. 1276, p. 477; vol. 1285,
p. 321; vol. 1380, p. 275; pour la rectification du texte
authentique espagnol, voir vol. 1520, n® A-4214; pour les
autres faits ultérieurs, voir les références données dans
les Index cumulatifs n® 4 A 14, ainsi que ’'annexe A des
volumes 907, 913, 928, 942, 954, 963, 973, 980, 985, 987,
999, 1001, 1006, 1007, 1017, 1021, 1023, 1025, 1031, 1042,
1043, 1060, 1080, 1089, 1092, 1106, 1110, 1120, 1122,
1126, 1128, 1130, 1144, 1146, 1153, 1156, 1161, 1162,
1166, 1175, 1181, 1196, 1213, 1216, 1224, 1271, 1276
(adoption du nouveau titre), 1285, 1302, 1317, 1325,
1338, 1358, 1380, 1386, 1387, 1397, 1398, 1404, 1405,
1408, 1410, 1412, 1417 et 1423.

2 Ibid., vol. 1380, p. 275.
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No. 4776. AGREEMENT BETWEEN THE GOVERNMENT OF THE UNITED
KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND AND THE
GOVERNMENT OF THE COMMONWEALTH OF AUSTRALIA FOR AIR
SERVICES BETWEEN AND THROUGH THEIR RESPECTIVE TERRITORIES.
SIGNED AT LONDON ON 7 FEBRUARY 1958

AMENDMENT to the route schedule annexed to the above-mentioned Agreement

Effected by an agreement in the form of an exchange of notes dated at Canberra on
29 May 1985, which came into force on 29 May 1985, the date of the note in reply, in
accordance with the provisions of the said notes.

The schedule to the above-mentioned Agreement of 7 February 1958 was replaced by
the following:

SCHEDULE

SECTION A

Routes to be served by the designated airlines of the United Kingdom

Route Points Intermediate [Point.\' in Australian
number of departure points territory Points beyond
1 United Kingdom Europe Darwin New Zealand
Middle East Brisbane
Pakistan Sydney
India Melbourne
Sri Lanka Perth
Bangladesh Adelaide
South and South
East Asia in-
cluding Hong
Kong and Bru-
nei
11  Hong Kong Philippines Darwin —
: Brunei Sydney
Melbourne
Brisbane
Il Hong Kong Malaysia Perth —_
Indonesia Darwin
Brunei
IV United Kingdom Nicosia Sydney or Mel- —
Addis Ababa bourne
(Other intermedi- Perth

! United Nations. Treaty Series. vol. 335, p. 23, and annex A in volumes 497, 590 and 975.

ate points to be
agreed)
Seychelles

Vol. 1429, A-4776
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Route Points Intermediate Points in Australian

number of departure points territory Points beyond
V  United Kingdom Republic of Ire- Melbourne or —
land Sydney
Azores
Bermuda

Points in the
Caribbean (in-
cluding the Ba-
hamas)-

Mexico

Tahiti

Fiji

Auckland

Notes, Section A

(1) The designated airline or airlines of the United Kingdom may on any or all flights
omit calling at any of the above-mentioned points, provided that the agreed services on
these routes begin at a point in United Kingdom territory.

(2) Notwithstanding Article 3, paragraph 35, of the Air Services Agreement traffic
rights on Routes IV and V of Section A may not be exercised without prior agreement
between the aeronautical authorities of the Contracting Parties.

SCHEDULE

SEcTiON B

Routes to be served by the designated airlines of Australia

Route Points Intermediate Points in United
number of departure points Kingdom territory Points beyond
I Australia South and South London —

East Asia includ- Manchester
ing Hong Kong

and Brunei
Bangladesh
Sri Lanka
India
Pakistan
Midle East
Europe
II  Australia Brunei Hong Kong —
(except via Philippines
Perth)
III  Australia Indonesia Hong Kong Japan
(via Perth) Malaysia
Thailand ]
IV Australia Seychelles London —

(Other intermedi-
ate points to be
agreed)

Addis Ababa

Nicosia

Vol. 1429, A-4776



1986 United Nations — Treaty Series e Nations Unies — Recueil des Traités 325

Route Points Intermediate Points in United
number of departure points Kingdom territory Points beyond
V  Australia Auckland London’ —
Fiji
Tabhiti
Mexico

Points in the
Caribbean (in-
cluding the Ba-
hamas)

Bermuda

Azores

Republic of Ire-
land

Notes, Section B

(1) The designated airline or airlines of Australia may on any or all flights omit calling
at any of the above-mentioned points, provided that the agreed services on these routes
begin at a point in Australian territory.

(2) Notwithstanding Article 3, paragraph S, of the Air Services Agreement traffic
rights on Routes IV and V of Section B may not be exercised without prior agreement
between the aeronautical authorities of the Contracting Parties.

Authentic text of the Amendment: English.
Certified statement was registered by Australia on 7 July 1986.

Vol. 1429, A-4776
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N° 4776. ACCORD ENTRE LE GOUVERNEMENT DU ROYAUME-UNI DE
GRANDE-BRETAGNE ET D'IRLANDE DU NORD ET LE GOUVERNEMENT
DU COMMONWEALTH D’AUSTRALIE RELATIF AUX SERVICES AERIENS
ENTRE LEURS TERRITOIRES RESPECTIFS ET AU-DELA. SIGNE A
LONDRES LE 7 FEVRIER 1958

MODIFICATION du tableau de routes annexé a I’Accord susmentionné

Effectuée par un accord sous forme d’échange de notes en date & Canberra du 29 mai
1985, lequel est entré en vigueur le 29 mai 1985, date de la note de réponse, conformément
aux dispositions desdites notes.

Le tableau a I’Accord susmentionné du 7 février 1958 a €t€ remplacé par le suivant :

[TRADUCTION — TRANSLATION]

TABLEAU
SEcTiON A
Routes que desserviront les entreprises désignées par le Royaume-Uni

Route Points Points Points sur le territoire

numéro de départ intermédiaires australien Points au-deld
I Royaume-Uni Europe Darwin Nouvelle-Zélande
Moyen-Orient Brisbane
Pakistan Sydney
Inde Melbourne
Sri Lanka Perth
Bangladesh Adelaide
Asie du Sud et du
Sud-Est
(y compris
Hong-Kong et
Brunéi)
II'  Hong-Kong Philippines Darwin —_
Brunéi Sydney
Melbourne
Brisbane
IHI Hong-Kong Malaisie Perth —
Indonésie Darwin
Brunéi
IV Royaume-Uni Nicosie Sydney ou Mel- —
Addis-Abeba bourne

(Autres points  Perth
intermédiaires
devant faire
I'objet d'un ac-
cord)
Seychelles

! Nations Unies. Recueil des Traités. vol. 335. p. 23. et annexe A des volumes 497, 590 et 975.
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Route Points Points Points sur le territoire
numéro de départ intermédiaires australien Points au-deld
V  Royaume-Uni République Melbourne ou _
d’Irlande Sydney
Agores
Bermudes

Points dans les
Antilles (y com-
pris les Baha-
mas)

Mexique

Tabhiti

Fidji

Auckland

Notes, Section A

1) L’entreprise ou les entreprises désignées par le Royaume-Uni pourront ne pas
faire escale a tel ou tel point susmentionné, lors de I'un quelconque des vols ou de tous les
vols, a condition que le point de départ des services convenus sur ces routes se trouve sur
le territoire du Royaume-Uni.

2) Nonobstant le paragraphe 5 de I'article 3 de I’ Accord relatif aux services aériens,
aucun droit de trafic ne pourra étre exercé sur les routes IV et V de la section A en
I’absence d’accord préalable entre les autorités aéronautiques des Parties contractantes.

TABLEAU
SEcTION B
Routes que desserviront les entreprises désignées par I’ Australie

Points sur le territoire
du Royaume-Uni

Points
intermédiaires

Asie du Sud et du
Sud-Est
(y compris
Hong-Kong et
Brunéi
Bangladesh
Sri Lanka
Inde
Pakistan
Moyen-Orient
Europe
Brunéi
Philippines

Indonésie
Malaisie
Thailande

Points
de départ

I Australie

Route

numéro Points au-dela

Londres —
Manchester

II  Australie Hong-Kong —

(sauf via Perth)

III  Australie
(via Perth)

Hong-Kong Japon

Vol. 1429. A-4776
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Route Points
numéro de départ

IV Australie

V  Australie

Notes, Section B

Points
intermédiaires

Seychelles
(Autres points
intermédiaires
devant faire
I’objet d'un

accord)
Addis-Abeba
Nicosie
Londres
Auckland
Fidji
Tahiti
Mexique
Points dans les
Antilles (y com-
pris les Baha-
mas)
Bermudes
Agores
République
d’Irlande

Points sur le territoire

du Royaume-Uni Points au-dela

Londres

1) L’entreprise ou les entreprises désignées par I’Australie pourront ne pas faire
escale a tel ou tel point susmentionné, lors de I'un quelconque des vols ou de tous les vols,
a condition que le point de départ des services convenus sur ces routes se trouve sur le

territoire du Royaume-Uni.

2) Nonobstant le paragraphe 5 de I’article 3 de I’Accord relatif aux services aériens,
aucun droit de trafic ne pourra étre exercé sur les routes IV et V de la section B en
I'absence d’accord préalable entre les autorités aéronautiques des Parties contractantes.

Texte authentique de la modification : anglais.

La déclaration certifiée a été enregistrée par I'Australie le 7 juillet 1986.
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No. 4789. AGREEMENT CONCERNING THE ADOPTION OF UNIFORM CONDI-
TIONS OF APPROVAL AND RECIPROCAL RECOGNITION OF APPROVAL
FOR MOTOR VEHICLE EQUIPMENT AND PARTS. DONE AT GENEVA ON
20 MARCH 1958

ENTRY INTO FORCE of amendments to regulation No. 20* annexed to the above-
mentioned Agreement

The amendments were proposed by the Government of the Netherlands and circulated
by the Secretary-General to the Contracting Parties on 3 February 1986. They came into
force on 3 July 1986, in accordance with article 12 (I) of the Agreement.

02 Series of amendments to Regulation No. 20

“UNIFORM PROVISIONS CONCERNING THE APPROVAL OF MOTOR VEHICLE HEADLAMPS
EMITTING AN ASYMMETRICAL PASSING BEAM OR A DRIVING BEAM OR BOTH AND
EQUIPPED WITH HALOGEN LAMPS (H; LAMPS)”’ )

Throughout the text of the Regulation (English only),
Sfor ‘‘lamp(s)”’ read ‘‘filament lamp(s)”’
for ‘*headlight(s)’” read ‘‘headlamp(s)’’

Title of the Regulation (cover page, pages i and 1, delete:
. .. and of the lamps themselves’’

Contents, amend to read:

‘e

B. Technical requirements for headlamps
C. Further administrative provisions
Annexes

Annex 1. Communication concerning the approval (or refusal or withdrawal of
approval) of a type of Hy headlamp pursuant to Regulation No. 20

Annex 2. Verification of conformity of production of headlamps equipped with H,
lamps

Annex 3. Arrangements of approval marks
Annex 4. Measuring screen

! United Nations, Treaty Series, vol. 335, p. 211; vol. 516, p. 378 (rectification of the authentic English and
French texts of article 1 (8)); vol. 609, p. 290 (amendment to article 1 (1)); vol. 1059, p. 404 (rectification of the
authentic French text of article 12 (2)): for subsequent actions, see references in Cumulative Indexes Nos. 4 to 14, as
well as annex A in volumes 915, 917, 926. 932, 940, 943, 945, 950, 951, 955, 958, 960, 961, 963, 966, 973, 974, 978, 981,
982, 985, 986, 993, 995. 997, 1003, 1006, 1010, 1015, 1019, 1020, 1021, 1024, 1026, 1031, 1035, 1037, 1038, 1039, 1040,
1046, 1048, 1050, 1051, 1055, 1060, 1065, 1066, 1073, 1078, 1079, 1088, 1092, 1095, 1097, 1098, 1106, 1110, 1111, 1112,
1122, 1126, 1130, 1135, 1136, 1138, 1139, 1143, 1144, 1145, 1146, 1147, 1150, 1153, 1156, 1157, 1162, 1177, 1181, 1196,
1197, 1198, 1199, 1205, 1211, 1213, 1214, 1216, 1218, 1222, 1223, 1224, 1225, 1235, 1237, 1240, 1242, 1247, 1248, 1249,
1252, 1253, 1254, 1255, 1256, 1259, 1261, 1271, 1273, 1275, 1276, 1277, 1279, 1284, 1286, 1287, 1291, 1293, 1294, 1295,
1299, 1300, 1301, 1302. 1308, 1310, 1312, 1314, 1316, 1317, 1321, 1323, 1324, 1327, 1328, 1330, 1331, 1333, 1335, 1336,
1342, 1347, 1348, 1349, 1350, 1352, 1355, 1358, 1361, 1363, 1364, 1367, 1374, 1379, 1389, 1390, 1392, 1394, 1398, 1401,
1402, 1404, 1405, 1406, 1408, 1409, 1410. 1412, 1413, 1417, 1419, 1421, 1422, 1423, 1425 and 1428.

2 Ibid.. vol. 774, p. 174, and vol. 1019, p. 374.
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Annex 5. Tests for stability of photometric performance of headlamps in operation™’
Paragraph 1, read:

‘*‘Headlamps of different ‘types’ means headlamps which differ in such essential
respects as:'’.

Paragraph 1.1

Delete.

Renumber paragraphs 1.1.1to 1.1.5as 1.1 to 1.5.
Paragraph 1.1.3 (old), read:

**. . . refraction, absorption and/or deformation during operation; the fitting or. .
Paragraphs 1.2, 1.2.1, 1.2.2,1.2.3, 1.24 and 1.2.5

Delete.
Paragraph 2, title, read:

“‘Application for approval of a headlamp'’.' Text of footnote to read:

‘! Application for approval of a filament lamp: see Regulation No. 37",

Paragraph 2.2.1, read:

‘‘drawings in triplicate, sufficiently detailed to permit identification of the type (see
paragraphs 3.2 and 4.2). The drawings shall show the position intended for the approval
number and additional symbois in relation to the circle of the approval mark; they shall
show the headlamp in cross (vertical) section and in front elevation, with details of the
flutings, if any, of the lens;”’.

Paragraphs 2.2.1.1 and 2.2.1.2
Delete.
Paragraph 2.2.3
(Does not affect the English text)
Paragraphs 2.2.3.2 and 2.2.4
Delete.
Paragraph 2.2.3.3
To become paragraph 2.2.3.2.
Paragraph 3, title, read:

239

“*Markings>’.

Paragraph 3.1
Delete the words ‘‘and lamps’’.
Paragraph 3.2

Delete: ‘“‘A space of sufficient size to accommodate the approval mark shall be
provided on every lamp;’’.

For footnote reference ‘‘2°° read **3”.
Paragraph 4.1
Delete the words “‘or lamp’’.

! In United Nations Treary Series. volume 774, footnote indicators which are part of the authentic text appear as
asterisks. * being the first footnote on a page.
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Paragraph 4.2, read:

**An approval number shall be assigned to each type approved. Its first two digits (02)
shall indicate the series of amendments incorporating the most recent major technical
amendments made to the Regulation at the time of issue of the approval. The same
Contracting Party may not assign this number to another type of headlamp covered by this
Regulation.* Notice of approval or of refusal of approval of a type of headlamp pursuant to
this Regulation shall be communicated to the Parties to the Agreement which apply this
Regulation by means of a form conforming to the model shown in annex 1 of the present
Regulation and of an attached drawing (supplied by the applicant for approval) in a format
not exceeding A4 (210 x 297 mm), or folded to that format and on an appropriate scale.”

Footnotes

Renumber footnotes 1, 2 and 3 as 2, 3 and 4.
Paragraph 4.3

Delete the words ‘‘and every lamp™'.
Paragraph 4.3.1

Renumber footnote reference 4 as 5.
Paragraph 4.3.1.1

Renumber footnote reference S as 6.
Footnotes

Renumber footnotes 4 and 5 as S and 6.

In footnote 6 (new numbering) insert after ‘‘Finland’’: ‘18 for Denmark, 19 for
Romania, 20 for Poland and 21 for Portugal.”’

Paragraph 4.3.2.7, replace the text by the following:

‘‘In every case the relevant operating mode used during the test procedure according
to paragraph 1.1.1.1. of annex 5 and the allowed voltage(s) according to paragraph 1.1.1.2.
of annex 5 shall be stipulated on the approval certificates and on the notice transmitted to
the countries which are Contracting Parties to the Agreement and which apply this
Regulation.

In the corresponding cases the device shall be marked as follows:

On units meeting the requirements of this Regulation which are so designed that
the filament of the passing beam shall not be lit simultaneously with that of any other
lighting function with which it may be reciprocally incorporated:

an oblique stroke (/) shall be placed behind the passing lamp symbol in the
approval mark.

On units meeting the requirements of annex 5 of this Regulation only when
supplied with a voltage of 6 V or 12 V, a symbol consisting of the number 24 crossed
. out by an oblique cross (29), shall be placed near the filament lamp holder’’.
Section B, title, read:
**B. TECHNICAL REQUIREMENTS FOR HEADLAMPS''’,
Add the following footnote 7:

7 Technical requirements for filament lamps: see Regulation No. 37" and
renumber footnote 6 as 8.

Add two new paragraphs 5.2.1 and 5.2.2, to read:

*5.2.1 Headlamps shall be fitted with a device enabling them to be so adjusted on the
vehicles as to comply with the rules applicable to them. Such a device need
not be fitted on components in which the reflector and the diffusing lens
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cannot be separated, provided the use of such components is confined to
vehicles on which the headlamp setting can be adjusted by other means.

Where a headlamp providing a driving beam and a headlamp providing a
passing beam, each equipped with its own lamp, are assembled to form a
composite unit the adjusting device shall enable each optical system
individually to be duly adjusted.

5.2.2 However, these provisions shall not apply to headlamp assemblies whose
reflectors are indivisible. For this type of assembly the requirements of
paragraph 6.3. of the present Regulation shall apply. Where more than one
light source is used to provide the main beam, the combined functions shall be
used to determine the maximum value of the illumination (E_)."’

Paragraph 5.3
Renumber footnote reference 6 as 8 and add the following sentence:

“‘The filament lamp holder shall conform to the characteristics given on data sheet
7005-39-1 of IEC Publication 61-2, third edition 1969.”

Insert a new paragraph 5.5 to read:

**5.5 Complementary tests shall be done according to the requirements of annex S to
ensure that in use there is no excessive change in photometric performance’’.

Paragraph 6.1.3
Second sentence, renumber footnote reference 7 as 9.
Paragraph 6.1.4, read:

**The dimensions determining the position of the filaments inside the standard filament
lamp are shown in the relevant data sheets of Regulation No. 37",

Footnote
Renumber footnote 7 as 9.
Paragraph 6.2.2.1
Renumber footnote reference 8 as 10.
Paragraph 6.2.2.3
Renumber footnote reference 9 as 11.
Paragraph 6.2.3
Renumber footnote reference 10 as 12.
Footnotes
Renumber footnotes 8, 9 and 10 as 10, 11 and 12.
Paragraph 6.2.4
Renumber footnote reference 11 as 13.
FParagraph 7.1
Last line, for **2854°K"", read **2856K"", and renumber footnote reference 12 as 14.
Paragraph 8
Renumber footnote reference 13 as 1S.
Paragraph 9
Renumber footnote reference 14 as 16.
Footnotes
Renumber footnotes 11, 12, 13 and 14 as 13, 14, 15 and 16.
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Section C, paragraphs 11, 11.1, 11.2, 11.3, 12, 12.1, 12.2, 12.3, 12.4, 12.5, 13, 13.1, 13.2,
14 and 15

Delete.
Section D. COMMON PROVISIONS, read:

**C. FURTHER ADMINISTRATIVE PROVISIONS’’
Paragraph 16

Renumber as paragraph 11, delete footnote reference 15 and footnote and add at the
end:

‘... and to paragraph 3 of annex 5 of this Regulation”’.
Add a new paragraph 12, to read:
12, Transitional provisions

12.1. As from the date of entry into force of the 02 series of amendments to this
Regulation no Contracting Party applying it shall refuse to grant approvals
under this Regulation as amended by the 02 series of amendments.

12.2. As from 24 months after the date of entry into force mentioned in para-
graph 12.1. above, Contracting Parties applying this Regulation shall grant
approvals only if the type of headlamp corresponds to the requirements of
this Regulation as amended by the 02 series of amendments.

12.3. Existing approvals granted under this Regulation before the date mentioned
in paragraph 12.2. above shall remain valid.

However, Contracting Parties applying this Regulation may prohibit the
fitting of devices which do not meet the requirements of this Regulation as
amended by the 02 series of amendments:

12.3.1. On vehicles for which type approval or individual approval is granted more
than 24 months after the date of entry into force mentioned in paragraph
12.1. above.

12.3.2. On vehicles first registered more than 5 years after the date of entry into
force mentioned in paragraph 12.1. above.”’

Paragraphs 17, 17.1 and 17.2

Renumber as paragraphs 13, 13.1 and 13.2.
Paragraph 18

Renumber as paragraph 14, and delete the words *‘or lamp’’.
Paragraph 19

Renumber as paragraph 15.

Annex | (communication form):
Delete the heading “*Model A”.
Model B, delete entirely.

Item 1, complete with

*. .. HC/R, HC/R, HC/R, HC/, HC/,HC/,*"".
~» 4> > <>

Add a new item 2 to read:

*The passing lamp filament may/may not * be lit simultaneously with the driving
lamp filament and/or another reciprocally incorporated headlamp’’.
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Add a new item 3 to read:
“The headlamp may be used with filament lamp(s) of 6 V, 12 V, 24 * V rated
voltage™’.
Items 2 to 16 (old) renumber as 4 to 18.
Annex 2
Paragraph 3
Delete footnote reference 1 and footnote 1.
Paragraph 3.2.1
For ““H” read *‘HV"'.
Paragraphs 3.2.2
For “H" read ‘*HV'’; renumber footnote reference 2 and footnote 2 as 1.
Add new paragraph 5, to read:
**5. See also annex 5, paragraph 3 of this Regulation’’.
Annex 3
For **2439" read **022439"° throughout.
Delete the whole of figure “*A. Lamps’’.
Delete the headings ‘'B. Headlights’’ and ‘‘B. Headlights (continued)’’.
Note
Add a first sentence to read:

*“The first two figures of the approval number indicate that the approval was
issued in conformity with the requirements of this Regulation as amended by the
02 series of amendments."’

Add new figures 6 and 7 as follows:

“HC/R HC/

022439 022439

Figure 6 Figure 7

Identification of a headlamp meeting the requirements of Regulation No. 20

with respect to both the passing beam with respect to the passing beam only
and the driving beam and designed for and designed for right-hand traffic only.
right-hand traffic only.

The passing lamp filament shall not be lit simultaneously with the driving lamp
filament and/or another reciprocally incorporated headlamp’’.
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Annex 5, replace the text by the following:

**ANNEX 5

TESTS FOR STABILITY OF PHOTOMETRIC PERFORMANCE
OF HEADLAMPS IN OPERATION

Compliance with the requirements of this annex is not sufficient for the approval of
headlamps incorporating lenses of plastic material.

TesTS ON COMPLETE HEADLAMPS

Once the photometric values have been measured according to the prescriptions of this
Regulation, in points for E,, for driving beam and HV, 50 R, B 50 L for passing beam (or
HV, 50 L, B 50 R for headlamps designed for left-hand traffic) a complete headlamp sample
shall be tested for stability of photometric performance in operation. ‘‘Complete head-
lamp"’ shall be understood to mean the complete lamp itself including those surrounding
body parts and lamps which could influence its thermal dissipation.

I.1.1.1.

TEST FOR STABILITY OF PHOTOMETRIC PERFORMANCE

The tests shall be carried out in a dry and still atmosphere at an ambient
temperature of 23° C = 5° C, the complete headlamps being mounted on a base
representing the correct installation on the vehicle.

Clean headlamp

The headlamp shall be operated for twelve hours as described in subpara-
graph 1.1.1. and checked as prescribed in subparagraph 1.1.2.

Test procedure

The headlamp shall be operated for a period according to the specified time, so
that:

(a) In the case where only one lighting function (driving or passing beam) is to be
approved, the corresponding filament is lit for the prescribed time **;

(b) In the case of a reciprocally incorporated passing lamp and driving lamp (dual
filament lamp or two filament lamps):

If the applicant declares that the headlamp is to be used with a single
filament lit* at a time, the test shall be carried out in accordance with this
condition, activating** each specified function successively for half the
time specified in paragraph 1.1.;

In all other cases*: **, the headlamp, shall be subjected to the following
cycle until the time specified is reached:

15 minutes, passing-beam filament lit
5 minutes, all filaments lit;

(c) In the case of grouped lighting functions all the individual functions shall be
lit simultaneously for the time specified for individual lighting functions (a)
also taking into account the use of reciprocally incorporated lighting
functions (b), according to the manufacturer’s specifications.
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Note:

L1.1.2.

1.1.2.
1.1.2.1.

1.1.2.2.

1.2,

1.2.1.
1.2.1.1.

* Should two or more lamp filaments be simultaneously lit when headlamp
flashing is used, this shall not be considered as being normal use of the
filaments simultaneously.

** When the tested headlamp is grouped and/or reciprocally incorporated with
signalling lamps, the latter shall be lit for the duration of the test. In the case of
a direction indicator lamp, it shall be lit in flashing operation mode with an
on/off time ratio of approximately one to one.

Test voltage

The voltage shall be adjusted so as to supply 90 per cent of the maximum wattage
specified in the Regulation for filament lamps (Regulation No. 37).

The applied wattage shall in all cases comply with the corresponding value of a
filament lamp of 12 V rated voltage, except if the applicant for approval specifies
that the headlamp may be used at a different voltage. In the latter case, the test
shall be carried out with the filament lamp whose wattage is the highest that can
be used.

Test results

Visual inspection

Once the headlamp has been stabilized to the ambient temperature, the headlamp
lens and the external lens, if any, shall be cleaned with a clean, damp cotton
cloth. It shall then be inspected visually; no distortion, deformation, cracking or
change in colour of either the headlamp lens or the external lens, if any, shall be
noticeable.

Photometric test

To comply with the requirements of this Regulation, the photometric values shall
be verified in the following points:

Passing beam:
50 R — B 50 L — HYV for headlamps designed for right-hand traffic,
50 L — B 50 R — HV for headlamps designed for left-hand traffic.
Driving-beam:
Point of E.x

Another aiming may be carried out to allow for any deformation of the headlamp
base due to heat (the change of the position of the cut-off line is covered in
paragraph 2).

A 10 per cent discrepancy between the photometric characteristics and the values
measured prior to the test is permissible including the tolerances of the
photometric procedure.

Dirty headlamp

After being tested as specified in subparagraph 1.1. above, the headlamp shall be
operated for one hour as described in subparagraph 1.1.1., after being prepared
as prescribed in subparagraph 1.2.1., and checked as prescribed in subpara-
graph 1.1.2.

Preparation of the headlamp
Test mixture

The mixture of water and a polluting agent to be applied to the headlamp shall be
composed of nine parts (by weight) of silica sand with a grain size distributed
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1.2.1.2.

1.2.1.3.

2.1.

2.2.
2.2.1.

2.2.2.

between 0 and 100 wm, one part (by weight) of vegetal carbon dust of a grain size
distributed between 0 and 100 wm, 0.2 part (by weight) of NaCMC and an
appropriate quantity of distilled water, the conductivity of which is lower than
1 mS/m for the purpose of this test.

The mixture must not be more than 14 days old.
Application of the test mixture to the headlamp

The test mixture shall be uniformly applied to the entire light emitting surface of
the headlamp and then left to dry. This procedure shall be repeated until the
illumination value has dropped to 15-20 per cent of the values measured for each
following point under the conditions described in this annex:

Point of E ., in driving beam, photometric distribution for a driving/passing
lamp,

Point of E., in driving beam, photometric distribution for a driving lamp
only,

50 R and 50 V for passing lamp only, designed for right-hand traffic,
50 L and 50 V for a passing lamp only, designed for left-hand traffic.
Measuring equipment

The measuring equipment shall be equivalent to that used during headlamp
approval tests. A standard (reference) filament lamp shall be used for the
photometric verification.

TEST FOR CHANGE IN VERTICAL POSITION OF THE CUT-OFF LINE UNDER THE
INFLUENCE OF HEAT

This test consists of verifying that the vertical drift of the cut-off line under the
influence of heat does not exceed a specified value for an operating passing lamp.

The headlamp tested in accordance with paragraph 1.1., shall be subjected to the
test described in 2.1., without being removed from or readjusted in relation to its
test fixture.

Test

The test shall be carried out in a dry and still atmosphere at an ambient
temperature of 23° C = 5° C.

Using a mass production filament lamp which has been aged for at least one hour
the headlamp shall be operated on passing beam without being dismounted from
or readjusted in relation to its test fixture. (For the purpose of this test, the
voltage shall be adjusted as specified in paragraph 1.1.1.2.). The position of the
cut-off line in its horizontal part (between vv and the vertical line passing through
point B 50 L for right-hand traffic or B 50 R for left-hand traffic) shall be verified
3 minutes (r;) and 60 minutes (rgo) respectively after operation.

The measurement of the variation in the cut-off line position as described above
shall be carried out by any method giving acceptable accuracy and reproducible
results.

Test results

The result in milliradians (mrad) shall be considered as acceptable for a passing
lamp, only when the absolute value Ar; = | r; — re | recorded on the headlamp is
not more than 1.0 mrad (A r; < 1.0 mrad).

However, if this value is more than 1.0 mrad but not more than 1.5 mrad
(1.0 mrad < A r; < 1.5 mrad) a second headlamp shall be tested as described in
2.1 after being subjected three consecutive times to the cycle as described below,
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in order to stabilize the position of mechanical parts of the headlamp on a base
representative of the correct installation on the vehicle:

Operation of the passing lamp for one hour (the voltage shall be adjusted as
specified in paragraph 1.1.1.2),

Period of rest for one hour.

The headlamp type shall be considered as acceptable if the mean value of the
absolute values A r; measured on the first sample and A r;; measured on the
second sample is not more than 1.0 mrad

Ar + Aryg

5 < 1.0 mrad

3. CONFORMITY OF PRODUCTION

One of the sample headlamps shall be tested according to the procedure
described in paragraph 2.1. after being subjected three consecutive times to the
cycle described in paragraph 2.2.2.

The headlamp shall be considered as acceptable if A r does not exceed 1.5 mrad.

If this value exceeds 1.5 mrad but is not more than 2.0 mrad, a second headlamp
shall be subjected to the test after which the mean of the absolute values recorded
on both samples shall not exceed 1.5 mrad.”

Annex 6, delete.
Authentic texts of the amendments: English and French.
Registered ex officio on 3 July 1986.
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ENTRY INTO FORCE of amendments to Regulation No. 8' annexed to the Agreement of
20 March 1958 concerning the adoption of uniform conditions of approval and
reciprocal recognition of approval for motor vehicle equipment and parts?

The amendments were proposed by the Government of the Netherlands and circulated
by the Secretary-General to the Contracting Parties on 6 February 1986. They came into
force on 6 July 1986, in accordance with article 12 (1) of the Agreement.

04 Series of amendments to Regulation No. 8

(UNIFORM PROVISIONS CONCERNING THE APPROVAL OF MOTOR VEHICLE HEADLAMPS
EMITTING AN ASYMMETRICAL PASSING BEAM OR DRIVING BEAM OR BOTH AND
EQUIPPED WITH HALOGEN LAMPS (H,, H,, or H; LAMPS))

In the text (English version only) of the Regulation:
For ‘‘lamp(s)”’, read ‘‘filament lamp(s)’’, and
For *‘headlight(s)’’, read ‘‘headlamp(s)”’
In the text of the Regulation:
For ‘‘glass(es)’’ read ‘‘lens(es)’”’
Contents, amend to read as follows:
Section B, read:
*“B. TECHNICAL REQUIREMENTS FOR HEADLAMPS’’
Section C and paragraphs 11, 12, 13, 14 and I35, delete.
Section D, read:
**C. FURTHER ADMINISTRATIVE PROVISIONS"’
renumber paragraph 16 as 11,
add a new paragraph 12, to read:
**12. Transitional provisions”’
renumber paragraphs 17, 18 and 19 as 13, 14 and 15.
Annex 1, delete *‘Model A’ and the whole sentence concerning Model B.
Annexes 5 to 8, delete.
Add a new Annex 5, to read:

“Annex 5. Tests for stability of photometric performance of headlamps in oper-
ation”.

From Title of the Regulation No. 8 at the front page and at pages i and 1, delete:

*‘. . . and of the lamps themselves’’.
Regulation No. 8, title:

Delete: *‘and of the lamps themselves™’.
Paragraph |

Delete “‘or lamp”’ and “‘or lamps’’.
Paragraph 1.1

Delete.

Renumber paragraphs 1.1.1, 1.1.2, 1.1.3, 1.1.4, 1.1.5, and 1.1.6 as 1.1, 1.2, 1.3, 1.4,
1.5 and 1.6.

! United Nations, Treaty Series, vol. 609, p. 292; vol. 764, p. 388; vol. 932, p. 118, and vol. 1078, p. 358.
* See note 1, p. 329 of this volume.
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Paragraphs 1.2, 1.2.1,1.2.2,1.2.3,1.24 and 1.2.5

Delete.
Paragraph 1.3 (new), add at the end of the first sentence:

**. . . refraction, absorption and/or deformation during operation’’.
Footnote 1'

Second paragraph, read:

““This Regulation concerns headlamps using halogen filament lamps (H lamps) of
categories H,, H, and H;. These categories of filament lamps differ essentially in their
design and, more particularly, in the cap. They are not interchangeable, but within one
filament lamp category there may normally be several types.”

Paragraph 2
Title, read:
“‘ Application for approval of a headlamp *** and add the footnote:
2 Application for approval of a filament lamp: See Regulation No. 37"".
Paragraph 2.1
Second sentence read:
“The application shall specify: . . .”’
Paragraph 2.2.1

At the end, read: **. . .; they must show the headlamp in vertical (axial) section and in
front elevation, with details of the flutings, if any, in the lens;”

Paragraphs 2.2.1.1 and 2.2.1.2
Delete.
Paragraph 2.2.3.2
Delete.
Paragraph 2.2.3.3 to become paragraph2.2.3.2.
Paragraph 2.2 .4
Delete.
Paragraph 3
Renumber footnote reference 2 and footnote 2 as 3.
Paragraph 3.1
Delete ‘‘and lamps™’.
Paragraph 3.2

Delete the part up to the first semi-colon and begin: ‘‘Each headlamp shall. . .”";
renumber footnote reference 3 and footnote 3 as 4.

Paragraph 4.1
Delete *‘or lamp”’.
Paragraph 4.2

Read:

‘*An approval number shall be assigned to each type approved. Its first two digits
(at present 04, corresponding to the 04 Series of Amendments which entered into force .

! In United Nations Treaty Series volume 609. footnotes which are part of the authentic text were renumbered, |
being the first footnote on a page.
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on. . .) shall indicate the series of amendments incorporating the most recent major
technical amendments made to the Regulation at the time of issue of the approval. The
same Contracting Party may not assign this number to another type of headlamp

1

coming under. . .".
Paragraph 4.3
Read:

*‘Notice of approval or refusal of approval of a type of headlamp in application of
this Regulation shall be communicated to the Parties to the Agreement which apply
this Regulation, by means of a form conforming to the model shown in annex 1 to this
Regulation and of an attached drawing (supplied by the applicant for approval) in a
format not larger than A4 (210 x 297 mm), or folded to that format, if possible, on the
scale 1:1.”’

Paragraph 4.4
Delete “‘and lamp’’.
Paragraph 4.4.1
Renumber footnote reference 4 and footnote 4 as S.

Paragraph 4.4.1.1
Renumber footnote reference 5 and footnote 5 as 6.

Footnote 6 (new numbering)

After ‘““Norway’’ add ‘17 for Finland, 18 for Denmark, 19 for Romania, 20 for Poland
and 21 for Portugal’’.

Paragraphs 4.4.2.7, 4.4.2.7.1 and 44.2.7.2
Delete.

Add a new paragraph 4.4.2.7, to read:

““4.4.2.7 In every case the relevant operating mode used during the test procedure
according to paragraph l.1.1.1. of annex 5 and the allowed voltage(s)
according to paragraph 1.1.1.2. of annex 5 shall be stipulated on the
approval certificates and on the notice transmitted to the countries which
are Contracting Parties to the Agremeent and which apply this Regulation.

In the corresponding cases the device shall be marked as follows:

On units meeting the requirements of this Regulation which are so designed
that the filament of the passing beam shall not be lit simultaneously with that
of any other lighting function with which it may be reciprocally incor-
porated; an oblique stroke (/) shall be placed behind the passing lamp
symbol in the approval mark.

On units meeting the requirements of annex 5 to this Regulation only when
supplied with a voltage of 6 V or 12 V, a symbol consisting of the number 24
crossed out by an oblique cross (4), shall be placed near the filament lamp

holder.™
Paragraph 4.5
Delete ‘On headlights’’.
Title B:

Read: ‘‘B. TECHNICAL REQUIREMENTS FOR HEADLAMPS™"’
Add footnote 7 to read:
7 Technical requirements for filament lamps: see Regulation No. 37”°.
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Insert new paragraph 5.2.1 to read:

“5.2.1 Headlamps shall be fitted with a device enabling them to be so adjusted on the
vehicle as to comply with the rules applicable to them. Such a device need not
be fitted on components in which the reflector and the lens cannot be
separated provided the use of such components is confined to vehicles on
which the headlamp setting can be adjusted by other means. Where a
headlamp providing a driving beam and a headlamp providing a passing beam,
each equipped with its own filament lamp, are assembled to form a composite
unit, the adjusting device shall enable each optical system individually to be
duly adjusted. However, this shall not apply to headlamp assemblies whose
reflectors are indivisible. For this type of assembly, the requirements of
paragraph 6 shall apply.”

Paragraph 5.3 amend to read:

*“5.3 The components. . . reflector shall conform to the relevant data sheet in
Regulation No. 37 and be so made. . .”’ :

Renumber footnote reference 6 and footnote 6 as 8.
Paragraph 5.5

Renumber footnote reference 7 and footnote 7 as 9.
Insert a new paragraph 5.6, to read:

**5.6. Complementary tests shall be done according to the requirements of annex 5 to
ensure that in use there is no excessive change in photometric performance.”’

Paragraph 6.1.3
First line read: ‘*. . . by means of (a) standard filament lamp(s) designed. . .”
Renumber footnote reference 8 and footnote 8 as 10.

Paragraph 6.1.4
Read:

*“The dimensions determining the position of the filament inside the standard lamp
are shown on the relevant data sheet of Regulation No. 37.”

Paragraph 6.2.1 replace:

“H H,; Hy by ““HV H; H,”’

“H H,” by ““HV H;”’

“H H,” by ““HV H>"” and

““H Hy”" by ““HV H;’".
Paragraph 6.2.2.1

Renumber footnote reference 9 and footnote 9 as 11.
Paragraph 6.2.2.3 ‘

Renumber footnote reference 10 and footnote 10 as 12.
Paragraph 6.2.3

Renumber footnote reference 11 and footnote 11 as 13.
Paragraph 6.2.4

Renumber footnote reference 12 and footnote 12 as 14.
Paragraph 6.3.2.1, replace:

“L L (H)Y by L L L (HV)”.
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Paragraph 6.3

.2.2, replace:

. . .point H” by *“. . . point HV”’.

Paragraph 7.1
. ICIM by

, replace in the second sentence:

“CIE" as well as in the footnote 3 (old numbering).

After **585”°, for ““mm’’ read ‘‘nm’ in French version only; for *‘2854 K’ read

2856 K.

Renumber footnote reference 13 and footnote 13 as 15.

Paragraph 8

Renumber footnote reference 14 and footnote 14 as 16.

Paragraph 9

Renumber footnote reference 15 and footnote 15 as 17.
Title C and paragraphs 11, 11.1, 11.2, 11.3, 12, 12.1, [2.2,12.3, 124, 12.5, 13, 13.1, [3.2,

14 and 15

Delete.
Title D

Read:

**C. FURTHER ADMINISTRATIVE PROVISIONS”’

Paragraph 16

Renumber paragraph 16 as 11 and read:

“11.

Footnote 16
Delete.

Conformity of production

Every headlamp bearing an approval mark provided for in this Regulation
shall conform to the approved type and meet the photometric requirements
set out above. Compliance with this provision shall be verified in
accordance with annex 2 and paragraph 3 of annex § to this Regulation.”

Add a new paragraph 12, to read:

*12.
12.1.

12.2.

12.3.

12.3.1.

12.3.2.

Transitional provisions

As from the date of entry into force of the 04 series of amendments to this
Regulation no Contracting Party applying it shall refuse to grant approvals
under this Regulation as amended by the 04 series of amendments.

As from 24 months after the date of entry into force mentioned in para-
graph 12.1. above, Contracting Parties applying this Pegulation shall grant
approvals only if the type of headlamp corresponds to the requirements of
this Regulation as amended by the 04 series of amendments.

Existing approvals granted under this Regulation before the date mentioned
in paragraph 12.2. above shall remain valid.

However, Contracting Parties applying this Regulation may prohibit the
fitting of devices which do not meet the requirements of this Regulation as
amended by the 04 series of amendments:

On vehicles for which type approval or individual approval is granted more
than 24 months after the date of entry into force mentioned in para-
graph 12.1. above.

On vehicles first registered more than 5 years after the date of entry into
force mentioned in paragraph 12.1. above.
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12.4. Approvals of H;, H, and H; filament lamps already issued in accordance
with Regulation No. 8 before the date of entry into force of this series of
amendments shall remain valid.”

Paragraph 17
Renumber as 13.
Paragraph 17.1
Renumber as 13.1 and delete ‘*or a lamp™'.
Paragraphs 17.2, 18 and 19
Renumber as 13.2, 14 and 15.
Former paragraph 18
Title should read: ‘‘Production definitely discontinued”
Delete “‘or lamp’’.
Annex | (Communication form)
Delete ““Model A”’. from page | and
Delete the entire text of “*‘Model B’".
ltem 1, complete with:
‘... HC/R, HC/R, HC/R, HC/, HC/, HC/,*".
Insert a new item 2 to read:

**2.  The passing lamp filament may/may not * be lit simultaneously with the driving
lamp filament and/or another reciprocally incorporated headlamp’’

Insert a new item to read:

**3. The headlamp may be used with filament lamp(s) of 6 V, 12 V, 24 V * rated
voltage’’

Item 2 to 18 (old) renumber as 4 to 20.
Annex 2
Paragraph 3
Delete footnote reference 1 and footnote 1.
Paragraph 3.2.1
For ““H"’’ read *“HV”’.
Paragraph 3.2.2
For ““H”’ read *“HV’’ and renumber footnote reference 2 and footnote 2 as 1.
Annex 3
Delete the entire section ‘“‘A. Lamps’’.

Delete *‘B. Headlamps’’ and ‘*B. Headlamps (continued)”’, and in figures 1 to 7, for
‘2439 read ‘042439,

Note: Insert a first sentence to read:

“The first two digits of the approval number indicate that approval was granted in
conformity with the requirements of this Regulation as amended by the 04 series of
amendments’’.
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Figure 1, add the following indication ‘‘a = 12 mm.”’
Add new figures 8 and 9 1o annex 3 to the Regulation as follows:

HC/

-

'HC/R

ms":'_
»

t1

[

042439 sT 042439

Figure 8 a = 8 mm min. Figure 9

Ider:ut*cation of a headlamp meeting the requirements of Regulation No. 8

with respect to both the passing beam with respect to the passing beam only
and the driving beam and designed for and designed for right-hand traffic only.

right-hand traffic only.

The passing lamp filament shall not be lit simultaneously with the driving lamp
filament and/or another reciprocally incorporated headlamp.™

Annex 5
Delete.
Annex 6
Delete.
Annex 7
Delete.
Annex 8
Delete.
Add a new annex 5, to read:

‘‘ANNEX 5

TESTS FOR STABILITY OF PHOTOMETRIC PERFORMANCE
OF HEADLAMPS IN OPERATION

Compliance with the requirements of these amendments is not sufficient for the
approval of headlamps incorporating lenses of plastic material.
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TESTS ON COMPLETE HEADLAMPS

Once the photometric vaiues have been measured according to the prescriptions of this
Reguiation, in points for E,,x for driving beam and HV, 50 R, B 50 L for passing beam (or
HV, 50 L, B 50 R for headlamps designed for left-hand traffic) a compiete headiamp samplie
shali be tested for stability of photometric performance in operation. ‘‘Complete
headlamp’ shail be understood to mean the compiete lamp itself including those
surrounding body parts and lamps which could influence its thermal dissipation.

1. TEST OF STARILITY OF PHOTOMETRIC PERFORMANCE

The tests shali be carried out in a dry and stili atmosphere at an ambient
temperature of 23°C + 5°C, the complete headlamp being mounted on a base
representing the correct instaliation on the vehicle.

1.1. Clean headlamp

The headlamp shall be operated for 12 hours as described in subparagraph 1.1.1.
and checked as prescribed in subparagraph 1.1.2. '

1.1.1. Test procedure

The headiamp shall be operated for a period according to the specified time, so
that:

1.1.1.1. (a) In the case where only one lighting function (driving or passing beam) is to be
approved, the corresponding filament is lit for the prescribed time,**

(b) In the case of a reciprocally incorporated passing lamp and driving lamp (dual
filament lamp or two filament lamps):

If the applicant declares that the headlamp is to be used with a single filament
lit* at a time, the test shall be carried out in accordance with this condition,
activating** each specified function successively for half the time specified in
paragraph 1.1.;

In ali other cases,* ** the headlamp, shall be subjected to the following cycle
until the time specified is reached:

15 minutes, passing-beam filament lit
5 minutes, all filaments lit.

(c) In the case of grouped lighting functions all the individual functions shall be
lit simultaneousiy for the time specified for individual lighting functions (a)
aiso taking into account the use of reciprocally incorporated lighting
functions (), according to the manufacturer’s specifications.

1.1.1.2.  Test voltage

The voltage shall be adjusted so as to supply 90 per cent of the maximum wattage
specified in the Reguiation for filament lamps (Regulation No. 37).

The applied wattage shall in ail cases comply with the corresponding value of a
filament lamp of 12 V rated voltage, except if the applicant for approval specifies
that the headlamp may be used at a different voltage. In the latter case, the test
shall be carried out with the filament iamp whose wattage is the highest that can
be used.

* Should two or more lamp filaments be simultaneously lit when headlamp flashing is used, this shall not be
considered as being normal use of the filaments simuitaneously.

** When the tested headlamp is grouped and/or reciprocally incorporated with signalling lamps, the latter shall
be lit for the duration of the test. In the case of a direction indicator lamp, it shall be lit in flashing operation mode
with an on/off time ratio of approximately one to one.
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Test results
Visual inspection

Once the headlamp has been stabilized to the ambient temperature, the headlamp
lens and the external lens, if any, shall be cleaned with a clean, damp cotton
cloth. It shall then be inspected visually; no distortion, deformation, cracking or
change in colour of either the headlamp lens or the external lens, if any, shall be
noticeable.

Photometric test

To comply with the requirements of this Regulation, the photometric values shall
be verified in the following points:

Passing-beam:
50 R — B 50 L — HYV for headlamps designed for right-hand traffic,
50 L — B 50 R — HYV for headlamps designed for left-hand traffic.
Driving-beam: :
Point of Ep.x

Another aiming may be carried out to allow for any deformation of the headlamp
base due to heat (the change of the position of the cut-off line is covered in
paragraph 2).

A 10 per cent discrepancy between the photometric characteristics and the values
measured prior to the test is permissible including the tolerances of the
photometric procedure.

Dirty headlamp

After being tested as specified in subparagraph 1.1. above, the headlamp shall be
operated for one hour as described in subparagraph 1.1.1., after being prepared
as prescribed in subparagraph 1.2.1., and checked as prescribed in subpara-
graph 1.1.2,

Preparation of the headlamp

Test mixture

The mixture of water and a polluting agent to be applied to the headlamp shall be
composed of nine parts (by weight) of silica sand with a grain size distributed
between 0 and 100 um, one part (by weight) of vegetal carbon dust of a grain size
distributed between 0 and 100 wm, 0.2 part (by weight) of NaCMC and an
appropriate quantity of distilled water, the conductivity of which is lower than
I mS/m for the purpose of this test.

The mixture must not be more than 14 days old.

Application of the test mixture to the headlamp

The test mixture shall be uniformly applied to the entire light emitting surface of
the headlamp and then left to dry. This procedure shall be repeated until the
illumination value has dropped to 15-20 per cent of the values measured for each
following point under the conditions described in paragraph 1 above:

Point of En,y in driving beam photometric distribution for a driving/passing
lamp,

Point of Ep,y in driving beam photometric distribution for a driving lamp
only.

50 R and 50 V for a passing lamp only, designed for right-hand traffic,
50 L and 50 V for a passing lamp only, designed for left-hand traffic.
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1.2.1.3.

2.1

2.2
2.2.1.

222

Measuring equipment

The measuring equipment shall be equivalent to that used during headlamp
approval tests. A standard (reference) filament lamp shall be used for the
photometric verification.

TEST FOR CHANGE IN VERTICAL POSITION OF THE CUT-OFF LINE UNDER THE
INFLUENCE OF HEAT

This test consists of verifying that the vertical drift of the cut-off line under the
influence of heat does not exceed a specified value for an operating passing lamp.

The headlamp tested in accordance with paragraph 1.1., shall be subjected to the
test described in paragraph 2.1., without being removed from or readjusted in
relation to its test fixture.

Test

The test shall be carried out in a dry and still atmosbhere at an ambient
temperature of 23°C = 5°C.

Using a mass production filament lamp which has been aged for at least one hour
the headlamp shall be operated on passing beam without being dismounted from
or readjusted in relation to its test fixture. (For the purpose of this test, the
voltage shall be adjusted as specified in paragraph 1.1.1.2.). The position of the
cut-off line in its horizontal (between vv and the vertical line passing through
point B 50 L for right-hand traffic or B 50 R for left-hand traffic) shall be verified
3 minutes (r3) and 60 minutes (rgo) respectively after operation.

The measurement of the variation in the cut-off line position as described above
shall be carried out by any method giving acceptable accuracy and reproducible
results.

Test results

The result expressed in milliradians (mrad) shall be considered as acceptable
when the absolute value Ar; = | r; — rg | recorded on the headlamp is not more
than 1.0 mrad (A r; < 1.0 mrad).

However, if this value is more than 1.0 mrad but not more than 1.5 mrad
(1.0 mrad < A r; < 1.5 mrad) a second headlamp shall be tested as described in
paragraph 2.1 after being subjected three consecutive times to the cycle as
described below, in order to stabilize the position of mechanical parts of the
headlamp on a base representative of the correct installation on the vehicle:

Operation of the passing lamp for one hour, (the voltage shall be adjusted as
specified in paragraph 1.1.1.2.).
Period of rest for one hour.

The headlamp type shall be considered as acceptable if the mean value of the
absolute values A r; measured on the first sample and A r; measured on the
second sample is not more than 1.0 mrad.

Ar[ + Aru

3 < 1.0 mrad

CONFORMITY OF PRODUCTION

One of the sampled headlamps shall be tested according to the procedure
described in paragraph 2.1. after being subjected three consecutive times to the
cycle described in paragraph 2.2.2.

The headlamp shall be considered as acceptable if A r does not exceed
1.5 mrad.
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If this value exceeds 1.5 mrad but is not more than 2.0 mrad, a second headlamp
shall be subjected to the test after which the mean of the absolute values recorded
on both samples shall not exceed 1.5 mrad.”

Authentic texts of the amendments: English and French.
Registered ex officio on 6 July 1986.
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Ne 4789. ACCORD CONCERNANT L’ADOPTION DE CONDITIONS UNIFORMES
D’HOMOLOGATION ET LA RECONNAISSANCE RECIPROQUE DE L’HOMO-
LOGATION DES EQUIPEMENTS ET PIECES DE VEHICULES A MOTEUR.
FAIT A GENEVE LE 20 MARS 1958

ENTREE EN VIGUEUR d’amendements au Réglement n° 20° annexé 3 I’Accord
susmentionné

Les amendements avaient €té proposés par le Gouvernement néerlandais et
communiqués par le Secrétaire général aux Parties contractantes le 3 février 1986. Ils sont
entrés en vigueur le 3 juillet 1986, conformément au paragraphe 1 de I’article 12 de
I’Accord.

Série 02 d’amendements au Réglement n° 20

« PRESCRIPTIONS UNIFORMES RELATIVES A L’HOMOLOGATION DES PROJECTEURS POUR
VEHICULES AUTOMOBILES EMETTANT UN FAISCEAU-CROISEMENT ASYMETRIQUE ET/OU
UN FAISCEAU-ROUTE ET EQUIPES DE LAMPES HALOGENES (LAMPES H,) »

Dans tout le texte du Réglement (anglais seulement),
remplacer « lamp(s) » par « filament lamp(s) »
remplacer « headlight(s)« par « headlamp(s) »

Dans le tirre du Réglement page de couverture, pages i et |, supprimer :
« ... et al’homologation des lampes elles-mémes »

Table des matiéres, modifier comme suit :

« .

B. Prescriptions techniques pour les projecteurs
C. Autres dispositions administratives
Annexes

Annexe 1. Communication concernant I’homologation (ou le refus ou le retrait d’une
homologation) d’un type de projecteur H, en application du Réglement n° 20

Annexe 2. Contréle de la conformité de la production des projecteurs équipés de
lampes H,

! Nations Unies, Recueil des Traités, vol. 335, p. 211; vol. 516, p. 379 (rectification des textes authentiques
anglais et frangais du paragraphe 8 de I'article 1); vol. 609, p. 291 (amendement du paragraphe 1 de 1'article 1);
vol. 1059, p. 404 (rectification du texte authentique frangais du paragraphe 2 de 1'article 12; pour les faits ultérieurs,
voir les références données dans les Index cumulatifs n° 4 4 14, ainsi que 'annexe A des volumes 915, 917, 926, 932,
940, 943, 945, 950, 951, 955, 958, 960, 961, 963, 966, 973, 974, 978, 981, 982, 985, 986, 993, 995, 997, 1003, 1006, 1010,
1015, 1019, 1020, 1021, 1024, 1026, 1031, 1035, 1037. 1038, 1039, 1040, 1046, 1048, 1050, 1051, 1055, 1060, 1065, 1066,
1073, 1078, 1079, 1088, 1092, 1095, 1097, 1098, 1106, 1110, F111, 1112, 1122, 1126, 1130, 1135, 1136, 1138, 1139, 1143,
1144, 1145, 1146, 1147, 1150, 1153, 1156, 1157, 1162, 1177, 1181, 1196, 1197, 1198, 1199, 1205, 1211, 1213, 1214, 1216,
1218, 1222, 1223, 1224, 1225, 1235, 1237, 1240, 1242, 1247, 1248, 1249, 1252, 1253, 1254, 1255, 1256, 1259, 1261, 1271,
1273, 1275, 1276, 1277, 1279, 1284, 1286, 1287, 1291, 1293, 1294, 1295, 1299, 1300, 1301, 1302, 1308, 1310, 1312, 1314,
1316, 1317, 1321, 1323, 1324, 1327, 1328, 1330. 1331, 1333, 1335, 1336, 1342, 1347, 1348, 1349, 1350, 1352, 1355, 1358,
1361, 1363, 1364, 1367, 1374, 1379, 1389, 1390, 1392, 1394, 1398, 1401, 1402, 1404, 1405, 1406, 1408, 1409, 1410, 1412,
1413, 1417, 1419, 1421, 1422, 1423, 1425 et 1428.

 Ibid., vol. 774, p. 175, and vol. 1019, p. 384.
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Annexe 3. Schémas de la marque d’homologation
Annexe 4. Ecran de mesure

Annexe 5. Essais de stabilité de la performance photométrique des projecteurs en
fonctionnement »

Paragraphe 1, lire :

« Par projecteurs de ‘types’ différents, on entend des projecteurs présentant entre eux
des différences essentielles, ces différences pouvant notamment porter sur : »

Paragraphe 1.1

A supprimer.

Les paragraphes 1.1.1 4 1.1.5 deviennent les paragraphes 1.1 2 1.5.
Paragraphe 1.1.3, (ancien) lire :

« . . . réfraction, absorption et/ou déformation en cours de fonctionnement; I’adjonc-
tion ou. . . »

Paragraphes 1.2, 1.2.1,1.2.2, 1.2.3,1.24 et 1.2.5
A supprimer.
Paragraphe 2, lire le titre comme suit :

« Demande d’homologation d’un projecteur' ». Lire la note de bas de page comme
suit : « ' Pour la demande d’homologation d’une lampe a incandescence, voir le Reégle-
ment n° 37 ».

Paragraphe 2.2.1, lire :

« de dessins, en trois exemplaires, suffisamment détaillés pour permettre I'identifica-
tion du type (voir paragraphcs 3.2 et 4.2). Les dessins doivent montrer la position prévue
pour le numéro d’homologation et les symboles additionnels par rapport au cercle de la
marque d’homologation et représenter le projecteur en coupe verticale (axiale) et vu de
face avec, le cas échéant, le détail des stries de la lentille; »

Paragraphes 2.2.1.1 et 2.2.1.2

A supprimer.
Paragraphe 2.2.3

Supprimer les mots « ou de la lampe. . . »
Paragraphes 2.2.3.2 et 2.2.4

A supprimer.
Paragraphe 2.2.3.3 devient paragraphe 2.2.3.2.
Paragraphe 3, lire le titre comme suit :

« Inscriptions® ».
Paragraphe 3.1

Supprimer les mots « et les lampes. . . ».
Paragraphe 3.2

Supprimer les mots « Chaque lampe comportera un emplacement de grandeur
suffisante pour la marque d’homologation; ».

L’appel de la note 2 devient [’appel de note 3.

! Dans le volume 774 du Recueil des Traités des Nations Unies les appels de notes faisant partie du texte
authentique sont des astériques, * étant le premier appel de note sur une page.
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Paragraphe 4.1

Supprimer les mots « ou d’un type de lampe. . . ».

Paragraphe 4.2, lire : )

« Chaque homologation comporte I'attribution d’un numéro d’homologation dont les
deux premiers chiffres (02) indiquent la série d’amendements correspondant aux plus
récentes modifications techniques majeures apportées au Réglement a la date de délivrance
de I’homologation; une méme Partie contractante ne peut pas attribuer ce numéro a un
autre type de projecteur visé par le présent Reglement’. L’homologation ou le refus
d’homologation d’un type de projecteur en application du présent Réglement est notifié aux
Parties 4 I’Accord appliquant le présent Réglement, au moyen d’une fiche conforme au
modele visé a I'annexe | du présent Réglement et d’un dessin joint (fourni par le demandeur
de I’homologation), au format maximal A 4 (210 X 297 mm) ou plié a ce format et 4 une
échelle appropriée. »

Notes de bas de page
1, 2 et 3 deviennent 2, 3 et 4.
Paragraphe 4.3
Supprimer les mots « et sur toute lampe. . . ».

v

Paragraphe 4.3.1

L’appel de note 4 devient I'appel de note 5.
Paragraphe 4.3.1.1

L’appel de note 5 devient I’appel de note 6.
Notes de bas de page

4 et 5 deviennent 5 et 6.

Dans la note de bas de page 6 (nouvelle numérotation), insérer aprés « Finlande; »
« 18 pour le Danemark; 19 pour la Roumanie; 20 pour la Pologne; et 21 pour le Portugal. ».

Paragraphe 4.3.2.7, remplacer le texte par ce qui suit :

« dans tous les cas, le mode d’utilisation appliqué pendant la procédure d’essai prévue
au paragraphe 1.1.1.1 de I'annexe 5 et la (les) tension(s) autorisée(s) conformément au
paragraphe 1.1.1.2 de I’annexe 5 doivent étre indiqués sur les certificats d’homologation et
sur la fiche communiquée aux pays Parties a I' Accord qui appliquent le présent Réglement.

Dans les cas correspondants, le dispositif doit porter 1’'inscription suivante :

Sur les projecteurs satisfaisant aux prescriptions du présent Réglement et congus
de fagon a exclure tout allumage simultané du filament du faisceau-croisement et de
celui de toute autre source lumineuse avec laquelle il peut étre mutuellement incor-
poré, ajouter dans la marque d’homologation une barre oblique (/) apres le symbole du
feu-croisement.

Sur les projecteurs ne satisfaisant aux prescriptions de I’annexe 5 du présent
Réglement que lorsqu’ils sont sous une tension de 6 V ou 12 V, un symbole composé
du chiffre 24 barré d’une croix (24) doit étre apposé i proximité de la douille de la
lampe a incandescence. »

Section B, lire le titre comme suit :
« B.  PRESCRIPTIONS TECHNIQUES POUR LES PROJECTEURS7 ».
Ajouter une note 7 ainsi congue :

« " Pour les prescriptions techniques applicables aux lampes a incandescence,
voir le réglement n* 37 »

La note 6 devient la note 8.
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Ajouter deux nouveaux paragraphes 5.2.1 et 5.2.2 ainsi congus :

« 5.2.1 Les projecteurs doivent étre munis d’un dispositif permettant de les régler
sur le véhicule conformément aux prescriptions qui leur sont applicables. Ce
dispositif n’est pas obligatoire sur les projecteurs dont le réflecteur et la
lentille sont inséparables, si I'utilisation desdits projecteurs est restreinte a
des véhicules sur lesquels le réglage des projecteurs est assuré par d’autres
moyens.

Si un feu-croisement et un feu-route munis de sa propre lampe sont disposés
ensemble dans une méme unité, le dispositif doit permettre de les régler
séparément de fagon correcte.

5.2.2 Toutefois, ces prescriptions ne s’appliquent pas aux projecteurs 4 réflecteur
inséparable qui, eux, sont soumis aux prescriptions du paragraphe 6.3 du
présent Réglement. Si le faisceau principal provient de plus d’une source
lumineuse, on détermine la valeur maximale de !'éclairement (E,) en
utilisant I’ensemble des sources produisant le faisceau principal. »

Paragraphe 5.3
Remplacer I’appel de note 6 par I'appel de note 8, et ajouter la phrase suivante :

« La douille doit étre conforme aux caractéristiques de la feuille de norme 7 005-
39-1 de la publication CEI 61-2, troisi¢me édition 1969. »

'Ajouter'le paragraphe 5.5, ainsi congu :

« 5.5 On procéde a des essais complémentaires conformément aux prescriptions de
I’annexe 5 pour s’assurer que la performance photométrique des projecteurs
n’a pas subi de variation excessive en cours d’utilisation ».

Paragraphe 6.1.3
Dans la deuxiéme phrase, ’appel de note 7 devient I’appel de note 9.
Paragraphe 6.1.4, lire comme suit :

« Les dimensions déterminant la position des filaments a I’intérieur de la lampe-étalon
3 filament figurent a la feuille de caractéristiques correspondante du Reéglement n° 37 ».

Note de bas de page
7 devient 9.
Paragraphe 6.2.2.1
L’appel de note 8 devient I’appel de note 10.
Paragraphe 6.2.2.3
9 devient 11.
Paragraphe 6.2.3
10 devient 12.

Notes de bas de page
8,9 et 10 deviennent 10, 11 et 12,

Paragraphe 6.2.4
11 devient 13.

Paragraphe 7.1, a la derniére ligne, remplacer « 2854°K » par « 2856 K » et 12 par 14,

Paragraphe 8
13 devient 15.

Paragraphe 9
14 devient 16.
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Notes de bas de page
12, 15 et 14 deviennent 14, 15 et 16.
Section C, paragraphes 11, 11.1, 11.2, 11.3, 12, 12.1, 12.2, 12.3, 124, 12.5, 13, 13.1, 13.2,

detls

A supprimer.

D. DISPOSITIONS COMMUNES, lire :
« C. AUTRES PRESCRIPTIONS ADMINISTRATIVES »

Paragraphe 16

Devient le
paragraphe :

« ...

paragraphe 11, supprimer P’appel de note et la note 15 et ajouter a la fin du

et au paragraphe 3 de ’annexe 5 du présent Réglement ».

Ajouter le nouveau paragraphe suivant :

« 12.
12.1.

12.2.

12.3.

12.3.1.

12.3.2.

Dispositions transitoires

A compter de la date d’entrée en vigueur de la série 02 d’amendements au
présent Réglement, aucune Partie contractante appliquant ledit Réglement
ne peut refuser d’accorder une homologation en vertu du présent Regle-
ment tel qu’il a été modifié par la série 02 d’amendements.

Vingt-quatre mois aprés la date d’entrée en vigueur mentionnée au
paragraphe 12.1 ci-dessus, les Parties contractantes appliquant le présent
Réglement n’accordent ’homologation que si le type de projecteur satisfait
aux prescriptions du présent Réglement tel qu’il a été¢ modifié par la série 02
d’amendements.

Les homologations déja accordées en vertu du présent Réglement avant la
date mentionnée au paragraphe 12.2 ci-dessus restent valables. Toutefois,
les Parties contractantes appliquant le présent Réglement peuvent interdire
le montage de projecteurs non conformes aux prescriptions du présent
Réglement tel qu’il a été modifié par la série 02 d’amendements :

Sur les véhicules dont I’homologation de type ou I’homologation indivi-
duelle a été accordée plus de 24 mois aprés la date d’entrée en vigueur
mentionnée au paragraphe 12.1 ci-dessus.

Sur les véhicules dont la premiére immatriculation remonte a plus de 5 ans
aprés la date d’entrée en vigueur mentionnée au paragraphe 12.1 ci-
dessus. »

Paragraphes 17, 17.1 et 17.2
Deviennent les paragraphes 13, 13.1 et 13.2.

Paragraphe 18
Devient le
Paragraphe 19
Devient le

paragraphe 14. Supprimer les mots « ou d’une lampe. . . ».

paragraphe 15.

Annexe I (fiche de communication) :
Supprimer les mots « Modéle A ».
Supprimer entiérement le modele B.

Point 1, compléter comme suit :

« ...
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Ajouter le point 2 suivant :

« Le filament du feu-croisement peut/ne peut pas * étre allumé en méme temps
que le filament du feu-route et/ou de tout autre projecteur avec lequel il est
mutuellement incorporé. »

Ajouter le point 3 suivant :

« Le projecteur peut étre utilisé avec une (des) lampe(s) a incandescence d’une
tension nominale de 6 V, 12 Vou24 V * »

Les points 2 a 16 deviennent les points 4 a 18.
Annexe 2
Paragraphe 3

Supprimer I'appel de note et la note 1.
Paragraphe 3.2.1

Remplacer « H » par « HV ».
Paragraphe 3.2.2

Remplacer « H » par « HV » et remplacer I’appel et le numéro de la note «2 »
par « 1 ».

Ajouter le nouveau paragraphe suivant : ]

« 5. Voir aussi le paragraphe 3 de I’annexe 5 du présent Reglement. »
Annexe 3

Dans tout le texte, au lieu de « 2439 » lire « 022439 ».

Supprimer la figure intitulée « A. Lampes ».

Supprimer les titres « B. Projecteurs » et « B. Projecteurs (suite) ».
Note : Ajouter une premiére phrase ainsi rédigée :

« Les deux premiers chiffres du numéro d’homologation indiquent que I’homolo-
gation a été accordée conformément aux prescriptions du présent Réglement tel qu’il a
été modifié par la série 02 d’amendements. »

Modifier comme suit les figures 6 et 7 :

" “HC/R " HC/

022439 022439

Figure 6 Figure 7
Identification d’un projecteur conforme aux prescriptions du Réglement n° 20

a la fois pour le faisceau-croisement et pour le faisceau-croisement seulement et
pour le faisceau-route et congu pour la congu pour la circulation a droite seu-
circulation a droite seulement. lement.

Le filament du feu-croisement ne doit pas étre allumé en méme temps que celui du
feu-route et/ou de tout autre projecteur avec lequel il est mutuellement incorporé. »
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Annexe 5, modifier comme suit :

« ANNEXE 5

ESSAIS DE STABILITE DU COMPORTEMENT PHOTOMETRIQUE
DES PROJECTEURS EN FONCTIONNEMENT

La conformité aux prescriptions de la présente annexe n’est pas suffisante pour
I'homologation des projecteurs pourvus de lentilles en plastique.

ESSA1S DES PROJECTEURS COMPLETS

Une fois mesurées les valeurs photométriques conformément aux prescriptions du
présent Réglement, aux points E;,, pour le faisceau-route et HV, 50 R, B 50 L pour le
faisceau-croisement (ou HV, 50 L, B 50 R pour les projecteurs congus pour la circulation a
gauche), un échantillon du projecteur complet doit étre soumis a un essai de stabilité du
comportement photométrique en fonctionnement. Par « projecteur complet », on entend
I'ensemble du projecteur lui-méme y compris les parties de carrosserie et les feux
environnants qui peuvent affecter sa dissipation thermique.

1.1.1.1.

EssAl DE STABILITE DU COMPORTEMENT PHOTOMETRIQUE

Les essais doivent étre faits en atmosphére séche et calme, a une température
ambiante de 23 °C = 5 °C, le projecteur complet étant fixé sur un support qui
représente I'installation correcte sur le véhicule.

Projecteur propre

Le projecteur doit rester allumé douze heures comme indiqué au paragra-
phe 1.1.1. et contr6lé comme prescrit au paragraphe 1.1.2.

Procédure d’essai
Le projecteur reste allumé pendant la durée prescrite :

a)

b)

o)

Dans le cas ou une seule source lumineuse (feu-route ou feu-croisement) doit
étre homologuée, le filament correspondant est allumé pendant la durée
prescrite**

Dans le cas d’un feu-croisement et d’un feu-route mutuellement incorporés
(une lampe 2 deux filaments ou deux lampes) :

— Si le demandeur précise que le projecteur est destiné a étre utilisé avec un
seul filament allumé*, I'essai doit étre exécuté en conséquence et chacune
des sources lumineuses spécifiées** reste allumée pendant la moitié du
temps indiqué au paragraphe 1.1;

— Dans tous les autres cas* **, le projecteur doit étre soumis au cycle suivant
pendant un temps égal a la durée prescrite :
15 minutes, filament de faisceau-croisement allumé
5 minutes, tous filaments allumés;

Dans le cas de sources lumineuses groupées, toutes les sources individuelles
doivent étre allumées simultanément pendant la durée prescrite pour les
sources lumineuses individuelles a) compte tenu également de 'utilisation de
sources lumineuses mutuellement incorporées, b) selon les instructions du
fabricant.
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Note :

1.1.1.2.

1.1.2.
1.1.2.1.

1.1.2.2.

1.2

1.2.1.
1.2.1.1.

* Si deux filaments ou plus s’allument simultanément quand le projecteur est
utilis€é comme avertisseur lumineux, cette utilisation ne doit pas étre
considérée comme une utilisation simultanée normale des deux filaments.

**Quand le projecteur soumis a I’essai est groupé et/ou mutuellement incorporé
avec les feux de position, ces derniers doivent étre allumés pendant la durée de
I'essai. S'il s’agit d’un feu indicateur de direction, celui-ci doit étre allumé en
mode clignotant avec des temps d’allumage et d’extinction approximativement
égaux.

Tension d’essai
La tension doit étre réglée de maniere a fournir 90% de la puissance maxi-

male spécifiée dans le Réglement relatif aux lampes a incandescence (Régle-
ment n° 37).

La puissance d’essai doit dans tous les cas correspondre a la valeur inscrite sur
une lampe a incandescence congue pour étre utilisée sous une tension de 12 volts,
a moins que le demandeur ne précise qu’elle peut étre utilisée sous une tension
différente. Si tel est le cas, I'essai est fait avec la lampe la plus puissante pouvant
étre utilisée. :

Résultats de l'essai

Inspection visuelle

Une fois la température du projecteur stabilisée a la température ambiante, on
nettoie la lentille du projecteur et la lentille extérieure s’il y en a une, avec un
chiffon de coton propre et humide. On les examine alors visuellement; on ne doit
pas constater de distorsion, de déformation, de fissure ou de changement de
couleur de la glace du projecteur ni de la glace extérieure s’il y en a.

Essai photométrique
Conformément aux prescriptions du présent Réglement, on contréle les valeurs
photométriques aux points suivants :

Feu-croisement :

50 R — B50 L — HYV pour les projecteurs congus pour la circulation a
droite,

50 L — B 50 R — HYV pour les projecteurs congus pour la circulation a
gauche.

Feu-route :
Point E.x

Un nouveau réglage peut étre effectué pour tenir compte d’éventuelles
déformations du support du projecteur causées par la chaleur (pour le
déplacement de la ligne de coupure voir le paragraphe 2).
On tolére un écart de 10% y compris les tolérances dues a la procédure de mesure
photométrique entre les caractéristiques photométriques et les valeurs mesurées
avant I’essai.
Projecteur sale

Une fois essayé comme prescrit au paragraphe 1.1. ci-dessus, le projecteur est
préparé de la maniére décrite au paragraphe 1.2.1. puis allumé pendant une héure
comme prévu au paragraphe 1.1.1. et ensuite vérifi€é comme prescrit au
paragraphe 1.1.2.

Préparation du projecteur
Mélange d’essai

Le mélange d’eau et de polluant a appliquer sur le projecteur est constitué de
9 parties (en poids) de sable siliceux de granulométrie comprise entre 0 et 100 pm,
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1.2.1.2.

1.2.1.3.

2.1.

2.2,
2.2.1.

2.2.2.

d'une partie (en poids) de poussiéres de charbon végétal de granulométrie
comprise entre 0 et 100 um, de 0,2 partie (en poids) de NaCMC, et d’une quantité
appropriée d'eau distillée ayant une conductivité inférieure a2 1 mS/m.

Le mélange ne doit pas étre vieux de plus de 14 jours.
Application du mélange d’essai sur le projecteur

On applique uniformément le mélange d’essai sur toute la surface de sortie de la
lumiére du projecteur, puis on laisse sécher. On répete cette opération jusqu’a ce
que I'éclairement soit tombé a une valeur comprise entre 15 et 20% des valeurs
mesurées pour chacun des points suivants, dans les conditions décrites dans la
présente annexe :

E...x Route pour un feu-croisement-route,

En.x Route pour un feu-route seul,

50 R et 50 V pour un feu-croisement seul congu pour la circulation a droite,

50 L et 50 V pour un feu-croisement seul congu pour la circulation a gauche.
Appareillage de mesure

L appareillage de mesure doit étre équivalent a celui utilisé pour les essais
d’homologation des projecteurs. Une lampe 2 incandescence étalon (lampe de
référence) doit étre utilisée pour la vérification photométrique.

VERIFICATION DU DEPLACEMENT VERTICAL DE LA LIGNE DE COUPURE SOUS
L’EFFET DE LA CHALEUR

11 s’agit de vérifier que le déplacement vertical de la ligne de coupure d’un feu-
croisement allumé da a la chaleur ne dépasse pas une valeur prescrite.

Apreés avoir subi les essais décrits au paragraphe 1.1, le projecteur est soumis a
I’essai décrit au paragraphe 2.1 sans étre démonté de son support ou réajusté par
rapport a celui-ci.

Essai

L’essai doit étre fait en atmosphére séche et calme, a une température ambiante
de 23 °C = 5 °C.

Un projecteur SBH de série vieilli pendant au moins une heure est allumé en
position feu-croisement sans étre démonté de son support ni réajusté par rapport
a celui-ci. (Aux fins de cet essai, la tension doit étre réglée comme prescrit au
paragraphe 1.1.1.2.) La position de la ligne de coupure dans sa partie horizontale
(entre vv et la verticale passant par le point B 50 L pour les projecteurs congus
pour la circulation a droite, ou le point B 50 R pour ceux qui sont congus pour la
circulation a gauche) est vérifiée trois minutes (r;) et 60 minutes (rgg)
respectivement apreés l'allumage.

La mesure du déplacement de la ligne de coupure décrite ci-dessus doit étre faite
par toute méthode donnant une précision suffisante et des résultats reproduc-
tibles.

Résultats de I'essai

Le résultat exprimé en milliradians (mrad) n’est considéré comme acceptable
pour un feu-croisement que lorsque la valeur absolue Aty = |13 — rgo | (A1 <
1,0 mrad).

Cependant, si cette valeur est supérieure a 1,0 mrad mais inférieure ou égale a
1,5 mrad (1,0 mrad < A r; < 1,5 mrad), un second projecteur est mis a |’essai
comme prévu sous 2.1., aprés avoir €té soumis trois fois de suite au cycle décrit
ci-dessous, afin de stabiliser la position des parties mécaniques du projecteur sur
un rapport représentatif de son installation sur le véhicule :
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Une heure de fonctionnement du feu-croisement (la tension d’alimentation
étant réglée comme prévu au paragraphe 1.1.1.2.)

Une heure d’arrét.

Le type du projecteur est considéré comme acceptable si la moyenne des
valeurs absolues A r; mesurée sur le premier échantillon et A rj; mesurée sur
le second échantillon est inférieure ou égale 4 1,0 mrad

Arp + Ary

5 =< 1,0 mrad

3. CONFORMITE DE LA PRODUCTION

Un des projecteurs prélevés comme échantillons est mis a I’essai comme prévu
au paragraphe 2.1 aprés avoir été soumis trois fois de suite au cycle décrit au
paragraphe 2.2.2.

Le projecteur est considéré comme acceptable si A r est inférieur ou égal a
1,5 mrad.

Si A r est supérieur a 1,5 mrad sans toutefois dépasser 2,0 mrad, un second
projecteur est mis a I’essai, aprés quoi la moyenne des valeurs absolues des
résultats enregistrés sur les deux projecteurs ne doit pas dépasser 1,5 mrad. »

Annexe 6 a supprimer.
Textes authentiques des amendements : anglais et francais.
Enregistré d’office le 3 juillet 1986.

Vol. 1429. A-4789



360 United Nations — Treaty Series e Nations Unies — Recueil des Traités 1986

ENTREE EN VIGUEUR d’amendements au réglement n° 8' annexé 41’ Accord du 20 mars
1958 concernant 1’adoption de conditions uniformes d’homologation et la reconnais-
sance réciproque de I’homologation des équipements et pieces de véhicules 2 moteur?

Les amendements avaient €té proposés par le Gouvernement néerlandais et
communiqués par le Secrétaire général aux Parties contractantes le 6 février 1986. Ils sont
entrés en vigueur le 6 juillet 1986, conformément au paragraphe 1 de l'article 12 de

I’Accord.

Séries 04 d’amendements au Réglement n° 8

(PRESCRIPTIONS UNIFORMES RELATIVES A L’HOMOLOGATION DES PROJECTEURS POUR
VEHICULES AUTOMOBILES EMETTANT UN FAISCEAU-CROISEMENT ASYMETRIQUE ET/OU
UN FAISCEAU-ROUTE ET EQUIPES DE LAMPES HALOGENES (LAMPES H,, H, ou H,))

Supprimer la section C et les paragraphes 11, 12, 13, 14 et 15.
Section D, lire :
« C. AUTRES DISPOSITIONS ADMINISTRATIVES »
Renuméroter 11 le paragraphe 16.
Ajouter un paragraphe 12 nouveau, du texte suivant :
12. « Dispositions transitoires »
Renuméroter 13, 14 et 15 les paragraphes 17, 18 et 19.
Annexe 1, supprimer « Modéle A » et toute la phrase concernant le modéle B.
Supprimer les annexes 5 @ 8.
Ajouter une nouvelle annexe 5, du texte suivant :

« Annexe 5. Essais de stabilité du comportement photométrique des projecteurs en
fonctionnement »

Supprimer du titre du Réglement n* 8, a la premiére page et aux pages i et I, les mots :
« .. .etal’homologation des lampes elles-mémes »
Paragraphe 1

Supprimer les mots « ou lampes », « ou des lampes », « ou entre elles » et lire la fin de
la phrase « . . . porter sur : »

Paragraphe 1.1
A supprimer.

Renuméroter les paragraphes 1.1.1, 1.1.2, 1.1.3, 1.1.4, 1.1.5et 1.1.6 en 1.1, 1.2, 1.3,
1.4, 1.5 et 1.6.

Paragraphes 1.2, 1.2.1, 122,123,124 et 1.2.5
A supprimer.
Paragraphe 1.3 (nouveau), ajouter a la fin de la premiére phrase :
« ... réfraction, absorption et/ou déformation pendant le fonctionnement ».

! Nations Unies. Recueil des Traités, vol. 609, p. 293, vol. 764, p. 389; vol. 932, p. 132 et vol. 1078, p. 369.
2 Voir note 1, p. 351 du présent volume.
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Note de bas de page 1'
Lire le deuxiéme paragraphe comme suit :

« Le présent Réglement concerne les projecteurs utilisant les lampes 2 incan-
descence halogenes (lampes H) des catégories H,, H, et Hs. Ces diverses catégories de
lampes différent essentiellement entre elles par leur conception méme et, notamment,
par leur culot. Elles ne sont pas interchangeables entre elles, tandis que, pour une
méme catégorie de lampes a incandescence, peuvent normalement exister divers
types. »

Paragraphe 2
Lire :
« Demande d’homologation d’un projecteur? » et ajouter la note de bas de page :

« 2 Demande d’homologation d’une lampe & incandescence : voir Reglement
n° 37 »,

Paragraphe 2.1

Supprimer les mots « Dans le cas de I’homologation d’un projecteur » et lire la
derniére phrase comme suit :

« Elle précisera : . . . ».
Paragraphe 2.2.1

Ajouter aprés « représenter », le projecteur en coupe verticale (axiale) et vu de face
avec, le cas échéant, le détail des stries de la glace; ».

Paragraphes 2.2.1.1 et 2.2.1.2
A supprimer.
Paragraphe 2.2.3.2
A supprimer.
Paragraphe 2.2.3.3
Devient 2.2.3.2.
Paragraphe 2.2.4
A supprimer.
Paragraphe 3
Lire comme suit : « Inscriptions® ».
Paragraphe 3.1
Supprimer les mots « et les lampes ».
Paragraphe 3.2
Lire comme suit :

« Chaque projecteur comportera a la fois sur la glace et sur le corps principal* un
emplacement de grandeur suffisante pour la marque d’homologation et pour les
symboles additionnels prévus au paragraphe 4.4.2. . . ».

Notes de bas de page
Renuméroter 2 et 3 en 3 et 4.
Paragraphe 4.1
Supprimer les mots : « ou d’un type de lampe ».

! Dans le volume 609 du Recueil des Traités des Nations Unies les appels de notes faisant partie du texte
authentique ont été renumérotés, 1 étant le premier appel de note sur une page.
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Paragraphe 4.2
Lire comme suit :

« Chaque homologation comporte I'attribution d’'un numéro d’homologation dont
les deux premiers chiffres (a présent 04, correspondant a la série 04 d’amendements,
qui sont entrés en vigueur le . . .) indiquent la série d’amendements correspondant aux
plus récentes modifications techniques majeures apportées au Réglement a la date de
délivrance de I’homologation. Une méme Partie contractante ne peut pas attribuer ce
numéro a un autre type de projecteur visé. . . »

Paragraphe 4.3

Lire comme suit :

« L’homologation ou le refus d’homologation d’un type de projecteur, en
application du Présent Réglement est notifié aux Parties & 1’Accord appliquant le
présent Reéglement, au moyen d’une fiche conforme au modéle de I'annexe | du
présent Réglement et d’un dessin joint (fourni par le demandeur de I’homologation), au
format maximal A 4 (210 x 297 mm), ou plié a ce format, si possible a I’échelle 1:1. »

Paragraphe 4.4

Supprimer les mots « et sur toute la lampe ».

Paragraphe 4.4.1
Renuméroter 4 en 5.

Paragraphe 4.4.1.1
Renuméroter en 6 I'appel de note 5 et la note de bas de page 5.

Note de bas de page 6 (nouvelle numérotation)

Aprés « Norvege », ajouter « 17 pour la Finlande, 18 pour le Danemark, 19 pour la
Roumanie, 20 pour la Pologne et 21 pour le Portugal ».

Paragraphes 4.4.2.7,44.2.7.1 et 44.2.7.2
A supprimer.

Ajouter un nouveau paragraphe 4.4.2.7. du texte suivant :

«4.4.2.7. Dans tous les cas, le mode d’utilisation appliqué pendant la procédure
d’essai prévue au paragraphe 1.1.1.1. de ’annexe 5 et la(les) tension(s)
autorisée(s) conformément au paragraphe 1.1.1.2. de ’annexe 5 doivent
étre indiqués sur le certificat d’homologation et sur la fiche communiquée
aux pays parties a I’Accord qui appliquent le présent Réglement.

Dans les cases correspondantes, le dispositif doit porter I’inscription
suivante :

Sur les projecteurs satisfaisant aux prescriptions du présent Réglement
congus de fagon a exclure tout allumage simultané du filament du faisceau-
croisement et de celui de tout autre source lumineuse avec laquelle il peut
étre intégré, ajouter dans la marque d’homologation une barre oblique (/)
aprés le symbole du feu-croisement.

Sur les projecteurs ne satisfaisant aux prescriptions de I’annexe 5 du
présent Réglement que lorsqu’ils sont sous une tension de 6 Voude 12 V,
un symbole composé du chiffre 24 barré d’une croix oblique (X ), doit étre
apposé a proximité du support de la douille de la lampe 4 incandescence. »
Paragraphe 4.5
Supprimer les mots : « Pour les projecteurs ».
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Titre B :
Lire comme suit : « B. PRESCRIPTIONS TECHNIQUES POUR LES PROJECTEURS’ ».
Ajouter la note de bas de page 7 suivante :

« 7 Prescriptions techniques pour les lampes & incandescence : voir le Réglement
n° 37 ».

Ajouter le nouveau paragraphe 5.2.1 du texte suivant :

« 5.2.1. Les projecteurs doivent étre munis d’un dispositif permettant leur réglage
réglementaire sur le véhicule conformément aux régles y applicables. Un tel
dispositif peut faire défaut pour des unités de projecteurs dont le réflecteur
et la glace ne peuvent étre séparés, si l'utilisation de telles unités est
restreinte a des véhicules sur lesquels le réglage des projecteurs est assuré
par d’autres moyens.

Si des projecteurs spécialisés pour faisceau-route et des projecteurs
spécialisés pour faisceau-croisement dont chacun est muni d’une lampe
individuelle sont groupés ou incorporés mutuellement dans un seul
dispositif, le dispositif doit permettre le réglage réglementaire de chacun des
systémes optiques de fagon individuelle.

Toutefois, ces prescriptions ne s'appliqueront pas aux projecteurs a
réflecteurs non séparables. Pour ce type de montage, les prescriptions du
paragraphe 6 seront applicables.

Paragraphe 5.3
Lire comme suit

« 5.3. Les parties. . . réflecteur doivent étre conformes a la feuille de caractéris-
tiques pertinente du Réglement n° 37 et construites de fagon que. . . ».

Renuméroter en 8 I'appel de note 6 et la note de bas de page 6.

‘Paragraphe 5.5
Renuméroter en 9 I’appel de note 7 et-la note de bas de page 7.

Ajouter le nouveau paragraphe 5.6. suivant :

« 5.6. On procédera a des essais complémentaires conformément aux prescriptions
de I'annexe 5 pour s’assurer qu’il n’y a pas de variations excessives
photométriques de leur performance photométrique en cours d’utilisation. »

Paragraphe 6.1.3

Premiére ligne, lire : « . . . on se servira d’une(de) lampe(s) — étalon(s) a incandes-
cence construite(s). . . »

Renuméroter en 10 ’appel de note 8 et la note de bas de page 8.

Paragraphe 6.1.4
Lire comme suit :

« Les dimensions déterminant la position du filament a I'intérieur de la lampe-
étalon figurent a la feuille de caractéristiques correspondante du Réglement n° 37. »

Paragraphe 6.2.1, remplacer :
«HH, Hy » par « HV H, Hy »
«H H, » par « HV H; »
«H H; » par « HV H; » et
«H H3 par « HV H3 ».
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Paragraphe 6.2.2.1

Renuméroter en 11 I’appel de note 9 et la note de bas de page 9.
Paragraphe 6.2.2.3

Renumeéroter en 12 I’'appel de note 10 et la note de bas de page 10.

Paragraphe 6.2.3
Renuméroter en 13 I’appel de note 11 et la note de bas de page 11.

Paragraphe 6.2.4

Renuméroter en 14 'appel de note 12 et la note de bas de page 12.
Paragraphe 6.3.2.1, remplacer :

«...(H) »par «...(HV)»
Paragraphe 6.3.2.2, remplacer :

«...point H » par « . . . point HV »,

Paragraphe 7.1

Sans objet

en frangais.

Changer apres le chiffre 585 « mm » en « nm » et remplacer le chiffre « 2854 K » par

« 2856 K ».

Renuméroter en 15 'appel de note 13 et la note de bas de page 13.

Paragraphe 8

Renuméroter en 16 'appel de note 14 et la note de bas de page 14.

Paragraphe 9

Renuméroter en 17 'appel de note 15 et la note de bas de page 15.
Supprimer : Titre C. et paragraphes 11, 11.1,11.2,11.3,12,12.1, 12.2,12.3,12.4, 12.5, 13,

13.1, 13.2,
Titre D

14 et 15.

Lire comme suit :

«C.
Paragraphe 16

AUTRES PRESCRIPTIONS ADMINISTRATIVES

Renuméroter 16 en 11 et lire comme suit :

« 11.

Conformité de la production

Tout projecteur portant une marque d’homologation prévue au présent
Réglement doit étre conforme au type homologué et satisfaire aux
conditions photométriques indiquées ci-dessus. Le controle de cette
prescription sera exécuté conformément a 'annexe 2 et au paragraphe 3
de I'annexe 5 au présent Réglement. »

Note de bas de page 16
A supprimer.
Ajouter un nouveau paragraphe 12, du texte suivant :

« 12.
12.1.

12.2.

Vol. 1429, A-4789

Dispositions transitoires

A compter de la date d’entrée en vigueur de la série 04 d’amendements au
présent Réglement, aucune Partie contractante qui I’applique ne pourra
refuser d’accorder les homologations en vertu du présent Réglement
modifié par la série 04 d’amendements.

Vingt-quatre mois aprés la date d’entrée en vigueur mentionnée au
paragraphe 12.1. ci-dessus, les Parties contractantes appliquant le présent
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12.3.

12.3.1.

12.3.2.

12.4.

Paragraphe 1

Reglement n’accorderont plus d’homologation que si le type de projecteur
satisfait au présent Reglement modifié par la série 04 d’amendements.

Les homologations existantes accordées en vertu du présent Réglement
avant la date mentionnée au paragraphe 12.2. ci-dessus demeurent va-
lables.

Cependant, les Parties contractantes appliquant le présent Réglement
peuvent interdire le montage de dispositifs qui ne satisfont pas aux
prescriptions du présent Réglement modifié par la série 04 d’amen-
dements : '

Sur les véhicules pour lesquels I'homologation de type ou I’homologation
individuelle est accordée plus de 24 mois apres la date d’entrée en vigueur
mentionnée au paragraphe 12.1. ci-dessus.

Sur les véhicules immatriculés pour la premiere fois plus de cinq ans aprés
la date d’entrée en vigueur mentionnée au paragraphe 12.1. ci-dessus.

Les homologations de lampes a incandescence H,, H,, et H; déja accordées
conformément au Reglement n° 8 avant la date d’entrée en vigueur de la
présente série d’amcndements demeurent valides. »

7

Le renuméroter en 13.

Paragraphe 1

7.1

Le renuméroter en 13.1. et supprimer les mots « ou pour une lampe ».

Paragraphes
Renumér
Paragraphe 1

17.2, 18 et 19
oter en 13.2, 14, et 15.
8 (ancien)

Supprimer les mots : « ou d’une lampe ».
Annexe | (formule de communication)

Page 1, s

upprimer les mots « Modéle A ».

Supprimer entiérement la page du « Modele B ».

Point 1, compléter par :
«...HC/R, HC/R, HC/R, HC/, HC/, HC/, * »,

> 4> > 4>

Insérer un nouveau point 2, du texte suivant :

«2. Le

filament de croisement peut/peut ne pas * étre allumé en méme temps que le

filament du feu de route et/ou d’un autre projecteur intégré. »

Insérer un nouveau point 3, du texte suivant :

«3. Le

projecteur peut étre utilisé avec une (des) lampe(s) a incandescence d’une

tension nominale de 6 V, 12 Vou 24 V *, »

Renuméroter
Annexe 2

Paragraphe 3

4 2 20 les points 2 a 18 (anciens).

Supprimer I’appel de note « 1 » ainsi que la note de bas de page correspondante.

Paragraphe 3

2.1

Remplacer « H » par « HV »,
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Paragraphe 3.2.2
Remplacer « H » par « HV » et renuméroter I’appel de note « * » en « ' » de méme
que la note de bas de page correspondante.

Annexe 3
Supprimer entiérement la partie « A. Lampes ».

Supprimer les mots « B. Projecteurs », et « B. Projecteurs (suite) », et remplécer le
chiffre sous les figures 1-7 « 2439 » par « 042439 ».

Note : Ajouter une premiére phrase du texte suivant :

« Les deux premiers chiffres du numéro d’homologation indiquant que I’homo-
logation a été accordée conformément aux prescriptions du présent Réglement
modifiées par la série 04 d’amendements. »

Ajouter dans la figure 1 I’indication suivante : «a = 12 mm ».
Annexe 5
A supprimer.
Annexe 6
A supprimer.
Annexe 7
A supprimer.
Annexe 8
A supprimer.
Ajouter les nouvelles figures 8 et 9 a I'annexe 3 au Réglement, comme suit :

"HC/R T HC/

e
-]

s T

wiw

042439 1 042439

Fig. 8 a = 8 mm min. Fig. 9
Identification d’un projecteur conforme aux prescriptions du Réglement n° 8

a la fois pour le faisceau-croisement et pour le faisceau-croisement seulement et
pour le faisceau-route et congu unique- congu uniquement pour la circulation &
ment pour la circulation a droite. droite.

Le filament du feu-croisement ne doit pas s’allumer en méme temps que celui du
feu-route et/ou de tout autre projecteur intégré. »

Vol. 1429, A-4789
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Ajouter une nouvelle annexe 5, du texte suivant :

« ANNEXE 5

ESSAIS DE STABILITE DU COMPORTEMENT PHOTOMETRIQUE
DES PROJECTEURS EN FONCTIONNEMENT

La conformité aux prescriptions de ces amendements n’est pas un critére suffisant
pour I’homologation des projecteurs pourvus de glaces en matiére plastique.

ESSAIS DES PROJECTEURS COMPLETS

Une fois exécutées les mesures photométriques conformément aux prescriptions du
présent Reéglement, aux points E.,x pour le faisceau-route et HV, 50 R, B 50 L pour le
faisceau-croisement (ou HV, 50 L, B 50 R pour les projecteurs congus pour la circulation a
gauche), un échantillon du projecteur complet doit étre soumis & un essai de stabilité du
comportement photométrique en fonctionnement. Par « projecteur complet », on entend
I'’ensemble du projecteur lui-méme y compris les parties de carrosserie et les environnants
qui peuvent affecter sa dissipation thermique.

1. ESSAI DE STABILITE DU COMPORTEMENT PHOTOMETRIQUE

Les essais doivent étre faits en atmosphére séche et calme, & une température
ambiante de 23 °C = 5 °C, le projecteur complet étant fixé sur un support qui
représente I'installation correcte sur le véhicule.

1.1.  Projecteur propre

Le projecteur doit rester allumé pendant douze heures comme il est indiqué au
paragraphe 1.1.1. et contr6lé comme il est prescrit au paragraphe 1.1.2.

1.1.1. Essais
Le projecteur reste allumé pendant la durée prescrite :

1.1.1.1. a) Dans le cas ol une seule source lumineuse (feu-route ou feu-croisement) doit
étre homologuée, le filament correspondant est allumé pendant la durée
prescrite®*;

b) Dans le cas d’un feu-croisement et d’un feu-route intégrés (projecteur a
filament double ou projecteur & deux filaments) :

Si le demandeur précise que le projecteur est destiné a étre utilisé avec un seul
filament allumé*, I'essai doit étre exécuté en conséquence et chacune des
sources lumineuses spécifiées est allumée** pendant la moitié du temps
indiqué au paragraphe 1.1.;

Dans tous les autres cas* **, le projecteur doit étre soumis au cycle suivant,
pendant un temps égal a la durée prescrite :

15 minutes, filament du faisceau-croisement allumé
5 minutes, tous filaments allumés.

¢) Dans le cas de sources lumineuses groupées, toutes les sources individuelles
doivent étre allumées simultanément pendant la durée prescrite pour les
sources lumineuses individuelles, a), compte tenu également de I'utilisation
des sources lumineuses intégrées, b) selon les instructions du fabricant.

* Si deux filaments ou plus s’allument simultanément quand le projecteur est utilisé comme avertisseur
lumineux. cette utilisation ne doit pas étre considérée comme une utilisation simultanée normale des deux filaments.

** Quand le projecteur soumis a |'essai est groupé ou intégré avec les feux de position, ces derniers doivent étre
allumés pendant la durée de 1'essai. S'il s’agit d'un feu indicateur de direction, celui-ci doit étre allumé en mode
clignotant avec des temps d allumage et d'extinction approximativement égaux.

Vol. 1429. A-4789



United Nations — Treaty Series e Nations Unies — Recueil des Traités 1986

1.1.1.2.

1.1.2.
1.1.2.1.

1.1.2.2.

1.2.

1.2.1.
1.2.1.1.

1.2.1.2.

Tension d'essai

La tension doit étre réglée de maniére a fournir 90% de !a puissance maximale
spécifiée dans le présent Régle_ment pour les lampes & incandescence (Regle-
ment n° 37). La puissance appliquée glon dans tous les cas étre conforme 2 la
valeur correspondante d’une lampe a incandescence d’une tension nominale de
12 V, sauf si le demandeur d’homologation spécifie que le projecteur peut étre
utilisé sous une tension différente. Dans ce cas, I’essai doit étre effectué avec la
lampe a incandescence dont la puissance est la plus élevée qui puisse étre
utilisée.

Résultars de I'essai

Inspection visuelle

Une fois la température du projecteur stabilisée a4 la température ambiante, on
nettoie la glace du projecteur et la glace extérieure s’il y en a avec un chiffron de
coton propre et humide. On les examine alors visuellement; on ne doit pas
constater de distorsion, de déformation, de fissure ou de changement de couleur
de la glace du projecteur ni de la glace extérieure s’il y en a.

Essai photométrique
Conformément aux prescriptions du présent Réglement, on contrdle les valeurs
photométriques aux points suivants :
Feu-croisement :
50 R — B 50 L — HYV pour les projecteurs congus pour la circulation 2
droite,
50 L — B 50 R — HYV paur les projecteurs congus pour la circulation a
gauche.
Feu-route :
Point de E .

Un nouveau réglage peut étre effectué pour tenir compte d’éventuelles
déformations du support du projecteur causées par la chaleur (pour le réglage de
la ligne de coupure, voir le paragraphe 2).

On tolere un écart de 10%, y compris les tolérances dues a la procédure de

mesure photométrique, entre les caractéristiques photométriques et les valeurs
mesurées avant I’essai.

Projecteur sale

Une fois essayé comme il est prescrit au paragraphe 1.1. ci-dessus, le projecteur
est préparé de la maniére décrite au paragraphe 1.2.1., puis allumé pendant une
heure comme prévu au paragraphe 1.1.1., et ensuite vérifié comme il est prescrit
au paragraphe 1.1.2.

Préparation du projecteur

Mélange d’essai

Le mélange d’eau et de polluant i appliquer sur le projecteur est constitué de
9 parties (en poids) de sable siliceux de granulométrie comprise entre 0 et 100 um,
d’une partie (en poids) de poussiéres de charbon végétal de granulométrie
comprise entre 0 et 100 um, de 0,2 partie (en poids) de NaCMC et d’une quantité
appropriée d’eau distillée ayant une conductivité inférieure 2 1 mS/m.

Le mélange ne doit pas étre vieux de plus de 14 jours.

Application du mélange d’essai sur le projecteur

On applique uniformément le mélange d’essai sur toute la surface de sortie de la
lumiere du projecteur, puis on laisse sécher. On répete cette opération jusqu’a ce
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1.2.1.3.

2.1.

2.2.
2.2.1.

2.2.2.

que ’éclairement soit tombé & une valeur comprise entre 15 et 20% des valeurs
mesurées pour chacun des points suivants, dans les conditions décrites au
paragraphe | ci-dessus :

Emax Route pour un feu-croisement-route,

Emax Route pour un feu-route seul,

50 R et 50 V pour un feu-croisement seul congu pour la circulation i droite,

50 L et 50 V pour un feu-croisement seul congu pour la circulation a gauche.
Appareillage de mesure

L’appareillage de mesure doit étre équivalent 2 celui qui est utilisé pour les essais
d’homologation des projecteurs. Pour la vérification photométrique, on utilisera
une lampe a incandescence standard (de référence).

VERIFICATION DU DEPLACEMENT VERTICAL DE LA LIGNE DE COUPURE SOUS
L’EFFET DE LA CHALEUR

1l s’agit de vérifier que le déplacement vertical de la ligne de coupure d’un feu-
croisement allumé di a la chaleur ne dépasse pas une valeur prescrite.

Aprés avoir subi les essais décrits au paragraphe 1.1., le projecteur est soumis 2
I’essai décrit au paragraphe 2.1. sans étre démonté de son support ni réajusté par
rapport a celui-ci.

Essai

L’essai doit étre fait en atmosphére séche et calme, a une température ambiante
de 23°C = 5°C.

Une lampe a incandescence de série vieillie pendant au moins une heure est
allumée en position feu-croisement sans étre démontée de son support ni
réajustée par rapport a celui-ci. (Aux fins de cet essai, la tension doit étre réglée
comme il est prescrit au paragraphe 1.1.1.2.). La position de la ligne de coupure
dans sa partie horizontale (entre vv et la verticale passant par le point B 50 L pour
les projecteurs congus pour la circulation a droite ou le point B 50 R pour ceux
congus pour la circulation & gauche) est vérifiée trois minutes (r;) et 60 minutes
(reo), respectivement, apreés l’allumage.

La mesure du déplacement de la ligne de coupure décrite ci-dessus doit étre faite
par toute méthode donnant une précision suffisante et des résultats reproduc-
tibles.

Résultats de I'essai

Le résultat en milliradians (mrad) est considéré comme acceptable quand la
valeur absolue A r; = | 13 — rg | enregistrée sur le projecteur n’est pas supérieure
a 1,0 mrad (A r; < 1,0 mrad). .

Cependant, si cette valeur est supérieure a 1,0 mrad mais inférieure ou égale a
1,5 mrad (1,0 mrad) < A r; < 1,5 mrad), un second projecteur est soumis a I’essai
comme il est prévu au paragraphe 2.1. aprés avoir été soumis trois fois de suite au
cycle décrit ci-dessous, afin de stabiliser la position des parties mécaniques du
projecteur sur un support représentatif de son installation correcte sur le
véhicule :

Feu-croisement allumé pendant une heure (la tension d’alimentation étant réglée
comme il est prévu au paragraphe 1.1.1.2.),

Feu-croisement éteint pendant une heure,
Vol. 1429, A-4789
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Le type du projecteur est considéré comme acceptable si la moyenne des valeurs
absolues A r; mesurée sur le premier échantillon et A r;; mesurée sur le second
échantillon est inférieure ou égale a 1,0 mrad.

Aryp + Arg

5 =< 1,0 mrad

CONFORMITE DE LA PRODUCTION

Un des projecteurs servant d’échantillons est mis a I’essai comme il est prévu au
paragraphe 2.1. aprés avoir été soumis trois fois de suite au cycle décrit au
paragraphe 2.2.2.

Le projecteur est considéré comme acceptable si la valeur A r est inférieure ou
égale a 1,5 mrad.

Si la valeur A r est supérieure a 1,5 mrad sans toutefois dépasser 2,0 mrad, un
second projecteur est soumis A l'essai, aprés quoi la moyenne des valeurs
absolues des résultats enregistrés sur les deux projecteurs échantillons ne devra
pas dépasser 1,5 mrad. »

Textes authentiques des amendements : anglais et frangais.
Enregistré d’office le 6 juiller [986.
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No. 5647. AGREEMENT BETWEEN THE GOVERNMENT OF THE KINGDOM OF
THAILAND AND THE GOVERNMENT OF THE COMMONWEALTH OF
AUSTRALIA RELATING TO AIR SERVICES. SIGNED AT BANGKOK ON
26 FEBRUARY 1960

AMENDMENT to the route schedule annexed to the above-mentioned Agreement

Effected by an agreement in the form of an exchange of notes dated at Bangkok on
3 September 1982 and 17 May 1984, which came into force on 17 May 1984, the date of the
note in reply, in accordance with the provisions of the said. notes.

The schedule to the above-mentioned Agreement was replaced by the following:
SCHEDULE
Section 1

Routes to be operated by the designated airline of Thailand:

(i) Thailand via (@) Kuala Lumpur — Singapore — Labuan — Jakarta; and/or (b)
Hong Kong — Manila — Biak; to Darwin — Brisbane — Sydney — Melbourne
in both directions; and

(ii) Thailand via (a) Kuala Lumpur — Singapore — Labuan — Jakarta; and/or (b)
Hong Kong — Manila — Biak; to Darwin — Perth in both directions.

Section 2

Routes to be operated by the designated airline of Australia:

Australia via (a) Jakarta — Labuan — Singapore — Kuala Lumpur; and/or (b)
Biak — Manila — Hong Kong; to Bangkok and optionally beyond

(i) Via, on any particular flight, Calcutta or Madras — Bombay or Dethi — Karachi,
and beyond in both directions

(i) To Hong Kong, in both directions.

Section 3

Points on the specified routes may, at the option of the designated airline concerned,
be omitted on any or all flights.”’

Certified statement was registered by Australia on 7 July 1986.

! United Nations, Treaty Series, vol. 392, p. 255.
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N° 5647. ACCORD ENTRE LE GOUVERNEMENT DU ROYAUME DE THAI-
LANDE ET LE GOUVERNEMENT DU COMMONWEALTH D'AUSTRALIE
RELATIF AUX SERVICES AERIENS. SIGNE A BANGKOK LE 26 FEVRIER
1960’

MODIFICATION du tableau de routes annexé a I'Accord susmentionné

Effectuée par un accord sous forme d'échange de notes en date & Bangkok des
3 septembre 1982 et 17 mai 1984, lequel est entré en vigueur le 17 mai 1984, date de la note
de réponse, conformément aux dispositions desdites notes.

Le tableau a I’ Accord susmentionné a été remplacé par le suivant :
[TRADUCTION — TRANSLATION]
TABLEAU
Section 1

Routes confiées & ’entreprise désignée par la Thailande :

1) De la Thailande, via @) Kuala Lumpur — Singapour — Labuan — Jakarta; et/ou b)
Hong-Kong — Manille — Biak; & Darwin — Brisbane — Sydney — Melbourne,
dans les deux sens; et

i) De la Thailande via @) Kuala Lumpur — Singapour — Labuan — Jakarta; et/ou b)
Hong-Kong — Manille — Biak; a2 Darwin — Perth, dans les deux sens.

Section 2

Routes confiées a 'entreprise désignée par I’ Australie :

Australie via a) Jakarta — Labuan — Singapour — Kuala Lumpur; et/ou b) Biak
— Manille — Hong-Kong; & Bangkok et, facultativement, au-dela

i) Via Calcutta ou Madras — Bombay ou New Delhi — Karachi et au-dela dans les
deux sens sur tout vol

ii) Vers Hong-Kong, dans les deux sens.

Section 3

L’entreprise désignée intéressée pourra, lors de tout vol, supprimer des escales sur les
routes indiquées.

La déclaration certifiée a été enregistrée par I’Australie le 7 juillet 1986.

! Nations Unies, Recueil des Traités. vol. 392, p. 255.
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No. 7247. INTERNATIONAL CON-
VENTION FOR THE PROTECTION
OF PERFORMERS, PRODUCERS
OF PHONOGRAMS AND BROAD-
CASTING ORGANISATIONS. DONE
AT ROME, ON 26 OCTOBER 1961"

NOTIFICATION under article 18
Received on:
27 June 1986
SWEDEN
(With effect from 1 July 1986.)

““‘With application of Article 18 of the
Convention, Sweden withdraws or amends
the notifications deposited with the in-
strument of ratification on July 13, 1962, as
follows:

1. The notification relating to Article 6,
paragraph 2, is withdrawn.

2. The notification under Article 16,
paragraph 1 (a) (ii), according to which
Sweden will apply Article 12 only in relation
to broadcasting is reduced in scope to the
effect that Sweden will apply Article 12 to
broadcasting and to such communication to
the public which is carried out for commer-
cial purposes.

3. The notification relating to Article 17
is withdrawn in so far as reproduction of
phonograms is concerned. Sweden will
from July 1, 1986, grant protection ac-
cording to Article 10 of the Convention to
all phonograms.

The withdrawals and amendments take
effect on July 1, 1986.”

Registered ex officio on 27 June 1986.

! United Nations, Treaty Series. vol. 496, p. 43: for
subsequent actions. see references in Cumulative In-
dexes Nos. 7. 8, and 10 to 14. as well as annex A in
volumes 939, 958. 987. 1009, 1025. 1039, 1080, 1131,
1138, 1316. 1317, 1324, 1360. 1397 and 1406.

2 Ibid.. vol. 496, p. 94.

Ne 7247. CONVENTION INTERNA-
TIONALE SUR LA PROTECTION
DES ' ARTISTES INTERPRETES OU
EXECUTANTS, DES PRODUCTEURS
DE PHONOGRAMMES ET DES OR-
GANISMES DE RADIODIFFUSION.
FAITE A ROME, LE 26 OCTOBRE
1961

NOTIFICATION en vertu de I'article 18
Regue le :
27 juin 1986
SUEDE
(Avec effet au 1 juillet 1986.)

[TRADUCTION ~—— TRANSLATION]

En application de I'article 18 de la Con-
vention, la Suéde retire ou modifie comme
suit les notifications déposées avec I'ins-
trument de ratification le 13 juillet 1962* :

1. La notification relative a I’article 6,
paragraphe 2, est retirée.

2. La portée de la notification visée a
I'article 16, paragraphe 1 @) ii), selon
laquelle la Suéde n’appliquera les disposi-
tions de I'article 12 qu’en ce qui concerne la
radiodiffusion est réduite, en ce sens que la
Suéde appliquera les dispositions de I’arti-
cle 12 a la radiodiffusion et 4 la communica-
tion au public a des fins de commerce.

3. La notification relative a I'article 17
est retirée pour ce qui concerne la repro-
duction de phonogrammes. A compter du
1= juillet 1986, la Suéde accordera a tous les
phonogrammes la protection prévue a I’arti-
cle 10 de la Convention.

Les retraits et amendements prendront
effet le 1 juillet 1986.

Enregisiré d’office le 27 juin 1986.

! Nations Unies. Recueil des Traités, vol. 496, p. 43;
pour les faits ultérieurs, voir les références données dans
les Index cumulatifs n® 7, 8, et 10 a 14, ainsi que
I'annexe A des volumes 939, 958, 987, 1009, 1025, 1039,
1080. 1131, 1138, 1316, 1317. 1324, 1360, 1397 et 1406.

2 Ibid.. vol. 496, p. 94.
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No. 9669. AGREEMENT BETWEEN
THE GOVERNMENT OF THE COM-
MONWEALTH OF AUSTRALIA AND

THE GOVERNMENT OF THE RE-.

PUBLIC OF SINGAPORE CON-
CERNING THE PROVISION OF
TREATMENT IN SINGAPORE HOS-
PITALS FOR ASIAN RESIDENTS OF
CHRISTMAS ISLAND. SIGNED AT
SINGAPORE ON 27 JUNE 1968

TERMINATION

Effected by an Agreement in the form of
an exchange of notes dated at Singapore on
18 and 24 July 1985, by which the above-
mentioned Agreement ceased to have effect
on 16 October 1985, i.e., the ninetieth day
following the date (18 July 1985) on which
the Government of Australia had notified
the Government of Singapore of its decision
to terminate it, in accordance with article I
of the Agreement.

Certified statement was registered by
Australia on 7 July 1986.

! United Nations, Treaty Series, vol. 680. p. 13, and
annex A in volume 1368.

Vol. 1429, A-9669

N°9669. ACCORD ENTRE LE GOU-
VERNEMENT DU COMMON-
WEALTH D’AUSTRALIE ET 6 LE
GOUVERNEMENT DE LA REPU-
BLIQUE DE SINGAPOUR RELATIF
AUX SOINS ACCORDES DANS LES
HOPITAUX DE SINGAPOUR AUX
RESIDENTS ASIATIQUES DE L'iLE
CHRISTMAS. SIGNE A SINGAPOUR
LE 27 JUIN 1968

ABROGATION

Effectuée par un accord sous forme
d’échange de notes en date a Singapour des
18 et 24 juillet 1985, par lequel I'Accord
susmentionné a cessé d’avoir effet le 16 oc-

- tobre 1985, soit Ie quatre-vingt-dixiéme jour

ayant suivi la date (18 juillet 1985) a laquelle
le Gouvernement australien avait notifié au
Gouvernement singapourien sa décision de
I’abroger, conformément a I'article I de
I'Accord. ’

La déclaration certifiée a é1é enregistrée
par U'Australie le 7 juiller 1986.

! Nations Unies. Recueil des Traités. vol. 680, p. 13,
et annexe A du volume 1368.
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No. 12343. AGREEMENT ON THE
ESTABLISHMENT OF THE “INTER-
SPUTNIK™ INTERNATIONAL SYS-
TEM AND ORGANIZATION OF
SPACE COMMUNICATIONS. CON-
CLUDED AT MOSCOW ON 15 NO-
VEMBER 1971

RATIFICATION and ACCESSIONS (a)

Instruments deposited with the Govern-
ment of the Union of Soviet Socialist
Republics on:

21 September 1972
ROMANIA
(With effect from 21 September 1972.)

6 May 1980 a
DEMOCRATIC YEMEN
(With effect from 6 May 1980.)

26 October 1981 a
AFGHANISTAN
(With effect from 26 October 1981.)

11 November 1981 a
LAao PEOPLE’S DEMOCRATIC REPUBLIC

(With effect from 11 November 1981.)

25 November 1983 a

DEMOCRATIC PEOPLE’S REPUBLIC OF
KOREA

(With effect from 25 November 1983.)

Certified statements were registered 